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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock
 ed

 {Mr.  SpsAxer  in  the  Chair}
 ORAL  ANSWERS  TO  QUESTIONS

 Notting  of  sugar  and  rice  bags  in
 F.C.  Godowns,  Cossipur

 *770,  SHRI  DEBENDRA  NATH  MA-
 aATA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  recently  a  large  num-
 ber  of  sugar  and  rice  bags  got  wasted
 due  to  rotting  in  the  Food  Corporation

 India  godowns  at  Cossipur,  Cal-
 eta  ;

 (b)  if  so,  facts  thereof  and  the  steps
 taken  by  Government  in  the  matter;
 and

 (c)  the  number  of  caseg  of  waste  of
 stocks  in  Food  Corporation  of  India
 godowns  reported  from  various  parts
 of  the  country  during  the  last  one
 year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  ANNASAHEB  P,  SHIN-
 DE);  (a)  No,  Sir.

 (b)  Does  not  arise.

 {c)  A  total  quantity  of  407  tonnes
 Tice  and  630  kilogrammes  of  sugar
 got  damageg  in  the  various  godowns
 of  the  Food  Corporation  of  India  dur-
 ing  ‘1972-73,  The  damage  occurred
 because  of  leakage  of  rain  water  or
 seepage  of  ground  water  due  to  sudden
 heavy  raing  and  floods  in  the  area,
 434—LS—7,  id
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 SHRI  DEBENDRA  NATH  MAHA- TA:  I  do  not  understand  why  =  the

 Hon.  Minister  says  in  the  first  part  of
 the  question  that  it  does  not  arise.  I
 want  to  know  whether  it  is  in  the
 knowledge  of  the  hon  Minister  that
 the  hon.  Food  Minister  of  West  Ben-
 gal,  Mr.  P.  K.  Ghosh,  hag  stated  some-
 thing  on  this  matter  and  it  was  repor- ted  in  the  papers;  I  read  the  report:

 “Hindustan  Standard,  Calcutta—
 23rd  Nov.,  ‘1973,

 “Mr.  Ghosh  wondered  why  rice
 stored  as  early  as  970  had  not  been
 distributed  so  long,  He  held  that  the
 F.C.I.  had  not  been  maintaining  the
 godowns  according  to  the  schedule.
 But  when  he  admitted  that  despite
 repeated  reminders  the  P.W.D,  had
 not  made  the  necessary  repairs.”

 The  Chief  Minister  of  West  Bengal, Mi.  Ray,  has  described  it  ag  ‘criminal
 negligence’.  I  do  not  understand  why the  Hon,  Minister  has  evaded  reply-
 ing  to  the  first  part  of  the  question.
 Is  it  within  the  knowledge  of  the
 hon.  Minister  or  not  that  the  Food
 Minister  of  West  Bengal  had  formed
 a  Committee  of  four  men  to  investi-
 gate  into  the  matter?  He  hag  also  gaid
 that  sugar  is  coming  as  a  soupy  sub-
 stance.  I  do  not  understand  why  was
 that  stored  for  long  period,  since  ‘1970,
 The  godown  was  not  maintained,  food
 stuff  got  wasteq  when  the  people  in
 the  area  were  Starving.  Why  is  he
 giving  an  evasive  reply?

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  there  is  no  question  of  evasion.
 As  the  hon,  House  will  appreciate,  I
 always  place  all  facts,  As  far  as  this
 particular  godown  is  concerned,  it
 will  be  interesting  for  the  hon,  Mem-
 ber  to  know  this.  This  question  rela-
 ted  to  Cossipur  In  Cossipur,  out  of
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 7i,000  tonnes  storage  capacity,  62,000
 tonnes  capacity  belong  to  the  State
 Government,  owned  by  the  State  Gov-
 ernment.  Maintenance  and  repairg  is
 the  responsibili  of  the  State  Gov-
 ernment.  Food  (  oration  of  India  is
 only  holding  the,,jdowns  on  hire
 charges.  Whatever  damage  etc.  has  ot-
 curred  elsewhere,  I  have  mentioned
 this  in  my  reply  There  is  no  question
 of  evasion  at  all.

 SHRI  DEBENDRA  NATH  MAHATA:
 Who  were  in  charge?  I  would  like  to
 know  whether  Food  Corporation  of
 India  authorities  have  got  any  autho-
 tity  to  look  after  the  godowns.  Who
 were  in-charge  of  the  godowns?  When
 it  was  brought  to  the  notice  of  the
 authorities?  Why  should  the  Chief
 Minister  and  Food  Minister  of  West
 Bengal  blame  the  Food  Corporation  of
 Indie?  That  is  the  point.

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  as  the  hon.  Member  has  referred
 to  certain  statements  made  by  the
 hon  Chief  Minister  and  Food  Minister
 of  West  Bengal,  we  will  get  in  touch
 with  them  and  find  out  what  exactly
 they  want  us  to  do,  But  the  point  I
 would  like  to  submit  is,  unfortunate-
 ly  many  of  these  godowns  in  West
 Bengal  were  constructed  before  the
 Second  World  War.  They  are  very  old
 godowns,  damaged  godowng  and  the
 State  Government,  due  to  _  financial
 difficulties,  ig  not  in  a  position  to
 modify  them  or  transfer  them  com-
 pletely  to  us.  So,  that  hag  been  the
 difficulty

 SHRI  DEBENDRA  NATH  MAHATA:
 I  would  like  to  know  whether  the
 hon  Minister  has  got  any  information
 regarding  any  other  godowns  where
 such  7006  articles  and  foodstuffs  are
 rotting  and  have  become  unfit  for
 human  consumption.

 MR,  SPEAKER’  He  has  very  clear-
 ly  stated  that  they  are  very  old  g0-
 downs.

 SHRiIMATI  M.  GODFREY:  I  would
 like  to  know  whether  the  hon.  Minis-
 te;  8  aware  that  besides  rotting  of
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 foodgrains  in  the  godowns,  rodents
 hke  rats  and  other  creatures  are
 eating  away  the  bags  and  other  food-
 grains,  making  them  inedible  —  sub-
 stances  Is  the  Minister  aware  of
 that?

 SHRI  ANNASAHEB  P.  SHINDE:
 There  aie  two  categories  of  storage
 facilities  available  with  the  State
 Governments.  Out  of  the  total
 storage  capacity  of  8  million  tonnes,
 5  million  tonnes  of  storage  capacity
 have  been  constructed  by  the  Food
 Corporation  of  India,  They  are
 modern.  .i0dentproof,  damage-proot
 and  rain-proof  Some  of  the  godowns
 which  were  taken  over  either  from
 the  private  parties  or  the  State  Gov~
 ernment,  unfortunately,  were  not  up
 to  the  standards  and  so  some  damage
 did  occur.  Ag  far  as  Food  Corporation
 of  India’s  storage  facilities  are  con-
 cerned,  they  are  absolutely  modern
 ang  damage  is  also  minimum  there.

 श्री  इसहाक  सभी  क्‍या  सरकार  को

 यह  मालूम  है  कि  कितनी  जगह  के  बारे  में

 सरकार  को  यह  शिकायत  मिली  है,  भर  एक
 जगह  के  बारे  मे  तो  मैं  अर्ज  कर  सकता हूं
 जिस  की  मैने  मिनिस्टर  साहब  से  भी  शिकायत

 की  कौर  जाच  के  लिए  आपका  कोई
 अधिकारी  भी  मझोली,  जिला  मुरादाबाद
 गया  था,  वहां  पर  स्पीकर  साहब  सरकारी  ब्यान
 के  मुताबिक  20  ,000  क्विंटल  गेहूं  सड़  कर  के

 बर्बाद  हो  गया  और  भालम  यह  भले  ही  एफ०
 सी०  हाई  इनकार  करें,  लेकिन  हुआ  यह

 कि  पुरा  गोडाउन  मौजूद  था  वहा  न  रख  कर
 के  नीची  जगह  में  खेत  मे,  जिस  को  कोपीन
 गोडाउन  का  नाम  दिया  गया  वहा  पर  रखा
 गया  भौर  बारिश  के  मौके  पर  पानी  भरा
 और  यह  लगभग  20,000  क्विंटल'  गेहू  बरबाद

 हो  गया  ।  मे  सरकार  से  जानना  चाहता  हु  कि

 क्या इस  तरह  की  शिकार  ते  ४  कार  को  मिली

 हैं  कि  पूछता  गई'  उन  होते  हुए  भी  उनकी  छोड़-
 कर  के  कोपीन  एयर  गोडाउन  में  सामान  रखा

 गया?  कौर  दसरे  यह  कि  सरकार  की  तवज्ज  ह
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 इस  तरफ  दिलाई  गई  कि  मशोली  में  इस  तरह
 की  बातें  हुई  तो  उस  के  लिये  क्या  किसी  को

 जिम्मेदार  करार  दिया  गया  गल्ले  की  बकवादी

 के  लिये?

 rere  सहोदर  :  मौलाना  साहब,  धाप

 का  सवाल  तो  अच्छा  है  लेकिन  यह  तो  खास

 महसूस  हैं  कासोपुर  के  लिये।

 श्री  इसहाक  सम्भली  :  यह  हुजूर,  बिल्कुल
 नजदीक  है  कासीपुर  के।

 SHRI  ANNASAHEB  P.  SHINDE:
 As  far  as  the  current  year  is  concern-
 ed,  my  information  is  that  i0  tonnes  is
 the  reported  loss  from  UP.  We  will  go
 into  the  specific  case  mentioned  by  the
 hon.  Member.  Normally,  the  damage
 is  the  minimum  whep  the  foodgrains
 are  stored  in  the  godowns  of  the  Food
 Corporation  of  India.  When  there  is
 transit  from  mand:  or  the  railway
 station  and  if  there  is  rain,  naturally
 some  damage  occurs.  We  do  not  know
 the  facts  about  this  particular  case.
 if  there  is  anybody  at  fault,  we  will
 not  hesitate  to  take  strong  action
 against  him.

 श्री  नाराज  प्रहिरवार  :  प्रत्यक्ष  महोदय,
 मैं  माननीय  मन्त्री  महोदय  से  जानना  चाहता  =
 कि  आप  ने  इस  प्रश्न  के  उत्तर  में  बताया  है  कि

 फुड  कारपोरेशन  आफ  इण्डिया  वें:  गो डा उन्स

 बहुत  अच्छे  है  कौर  वे  वाटर-प्रूफ  है  और  सब

 तरह  से  प्रूफ  हैं?  मैं  बताना  चाहता  हूं  कि  जब
 किसानों  से  गल्ला  खरीदा  जाता  है,  तो  तीन-
 तीन  छलनिया  लगा  कर  साफ  कर  के  गो डा उन्स
 में  रखा  जाता  है  लेकिन  फेयर-प्राइस  शॉप्स  में
 जब  वह  प्राता  है,  तो  उस  में  बजरी  होती  है।
 तो  tT  जानना  चाहता  हूं  कि  क्या  सैंड  प्रूफ  का
 भी  कोई  इन्तज़ाम  है?

 SHRI  ANNASAHEB  P.  SHINDE:
 Normally,  there  is  a  procedure  for
 issuing  foodgrains.  If  it  is  not  up  to
 the  standard,  the  fair  price  shop-
 keeper  has  the  freedom  to  ask  for
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 change  by  better  quality  foodgrains.
 The  sample  of  the  foodgrains  issued
 is  ulso  seabed  and  given  to  the  shop-
 keeper  for  showing  in  the  shops.  It  is
 also  maintain  with  the  godown
 keeper  and  sample  is  maintained
 with  the  heawquarters.  So,  there  ५1५ -
 well  laid  down  procedures.  But  |
 cannot  guarantee  that  there  are  00
 human  failures.

 SHRI  A.  K.  M.  ISHAQUE:  It  is  ad-
 mitteq  by  the  hon.  Minister  that  some
 quantity  foodgraing  has  been  damaged,
 whatever  might  have  been  the  quan-
 tum.  May  I  know  whether  it  is  not
 one  of  the  responsibilities  of  the  Food
 Corporation  of  India  to  set  up  godowns
 in  every  State?  Is  there  any  godown
 belonging  to  the  FCI  in  West  Bengal?
 What  steps  have  been  taken  to  fix
 responsibility  on  those  who  were  res-
 ponsible  for  damage  of  foodgrains  and
 what  penal  measureg  have  been  taken
 against  those  officials?  How  is  it  that
 the  FCI  did  not  ensure  that  the  g0-
 downs  were  fit  enough  for  storing
 ioodgrains?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  hon.  Member  has  raised  twe  or
 three  points.  The  storage  capacity  of
 the  FCI  is  located  at  various  points,
 strategic  points.  An  expert  committee
 of  the  Planning  Commission  went  into
 this  problem  four  years  ago  and  its
 report  was  accepted  by  the  Govern-
 ment  of  India.  Storage  construction  is
 taking  place  according  to  that  repoit
 in  strategic  places,  in  deficit  and  sur-
 plus  areas,  taking  transport  and  other
 facilities  into  consideration.  Benegal
 has  some  storage  capacity,  though  tne
 figure  is  not  readily  available  with
 me.  Further,  a  large  construction  acti-
 vity  hag  been  taken  up  in  West  Bengal.
 So  far  as  specific  cases  of  damage  are
 concerned,  there  is  a  well  laid  down
 rule  that  if  there  is  any  damage  due
 to  the  fault  of  any  individual.  respon-
 sibility  should  be  fixeq  and  action
 taken  against  him.

 SHRI  TRIDIB  CHAUDHURI:  May
 I  know  whether  the  charges  against
 the  Food  Corporation,  Cossipore,  and
 other  godowns  in  West  Bengal  have
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 anything  to  do  with  the  refusal  of  the
 Food  Corporation  of  India  to  procure
 food  in  West  Bengal?

 SHRI  ANNASAHEB  P.  SHINDE
 This  question  is  only  about  procure-
 ment.

 SHRI  R,  R.  SINGH  DEO:  It  is  a  fact
 that  a  four-man  committee  has  been
 constituteg  by  the  West  Benga]  Food
 Minister  to  look  into  the  matter?  Has
 any  report  been  submitted  to  that
 effect  and,  if  so,  what  action  has  been
 taken  in  this  connection?

 SHRI  ANNASAHEB  P,  SHINDE:
 Some  committee  was  appointed  by  the
 West  Bengal  Legislature  to  go  into
 the  problem  of  foodgraing  issued  by
 the  FCI.  That  report  is  a  printed  do-
 cument.  The  West  Bengal  Government
 ‘Was  good  enough  to  send  us  a  copy  of
 that  report

 at  राम  रतन  शर्मा  :  अध्यक्ष  जी,
 माननीय  मस्ती  जी  ने  प्रश्न  का  उत्तर  देते  ढ्
 अभी  यह  स्वीकार  किया  है  कि  उत्तर  प्रदेश  मे

 फूड  कारपोरेशन  साफ  इण्डिया  के  गोडाउन्म  मे

 गेहूं  का  काफी  नुकसान  हुआ  है।  मैं  माननीय
 मिस्री  जी  से  यह  जानना  चाहे  गा  कि  उत्तर  प्रदेश
 में  कितने  गल्ले  का  नुकसान  हुमा है है कौर  जिन
 अधिकारियों  के  हारा  वह  नुकसान  हा  है,
 उन  के  खिलाफ  क्‍या  कार्यवाही  की  गई  है  ?

 अध्यक्ष  महिला:  मेरे  बस  के  बाहर  3)
 आपने  उत्तर  प्रदेश  के  बारे  में  जवाब  दिया
 है,  भागे  भी  दीजिए।

 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  already  replieq  to  the  query.
 According  to  the  information  avail-
 able  with  me,  about  i0  tonnes  were
 lost  due  to  leakage  of  water  and
 damage.  The  other  figures  are  not
 available  with  me.
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 SHRI  DINEN  BHATTACHARYYA:
 It  38  seen  from  the  reply  of  the  hon.
 Minister  that  almost  all  the  gddowns
 of  the  Food  Corporation  in  West  Ben-
 gal  are  out-moded.  What  steps  are
 taken  by  the  Government  of  India  or
 the  Food  Corporation  to  See  that
 stocks  are  not  stored  in  these  «  out-
 moded  godowns  in  West  Bengal?

 SHRI  ANNASAHEB  P.  SHINDE:
 When  there  are  better  godowng  the
 first  preference  is  always  given  to  the
 bette:  godowns.  But  if  there  is  no
 storage  facility  at  a  particular  point,
 then  even  second  category  godown
 fanility  has  to  be  utilized

 Amount  gpent  on  research  activilies
 by  Birla  Institute  of  Technology  and

 Science,  Pilani

 शा  SHRI  SHIV  NATH  SINGH:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  amount  and  in  what  shape
 the  Birla  Institute  of  Technology  and
 Science,  Pilani  has  spent  on  research
 activity  during  the  last  three  financial
 years  and  from  what  source  the
 money  wag  received;  and

 (b)  whether  the  whole  amount  re-
 ceived  for  research  work  during
 these  vears  hag  been  spent  and  if  not,
 what  has  happened  to  the  balance?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  8.  NURUL  HASAN):  (a)  A
 statement  is  laiq  on  the  Table  of  the
 House.

 (b)  The  balance  of  amount  each
 year  73  being  kept  in  the  Scheduled
 Bangs  ag  fixed  deposits.
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 Statement

 For  the  last  three  financia}  years  indicated  below  the  sources  from  which
 the  amount  was  received  is  as  follows:

 (Rupees  in  Lakhs)

 st  reared,  us  et  dona  द  from
 (70-7  7I-72

 r  Gwaly  Rao  on  (Silk  Mtg.  Weir  Co.  Ltd.  Nagda
 irda  avat  7  A  20:00,  20°00  (20°00

 >  Cernturs  opr  का  Mie  CC  'ta.  bh  nbay.  .  20°00  neces  20°00

 3,  Biriv  Gonsde  Pvt.  Lid,  Bon’  as  2°25  I-90  5°00

 4  Ehn?est  9  Maminnm  Comp  Ttd  Ran  koot,  .  20°00  20°00  20°00

 डन  Sorat  at  bratyiwan  Muhia,  Bora.  .  sees  0°25  0°50
 5  JG.  Ge  कही  Darla  cpr,  1  ation  20°00  20°00

 9.  Pua  in  .otaent  Corporation  Lid.  Birlanagar,
 (yo  alios,  *  §°00  50  00

 ‘TOTAL  .  62°25  66°25  90*  50

 Out  i  th  amount  the  expenditure  has  been  made  on  Recurring  and  Non-recurring
 atems  of  the  recearch  programmes  ar  follaws  ६

 (Rupees  in  Lakhs)

 Year  Amount  spen  on  research  Total
 Reeurring  Non-recurnng

 I970-7r—.  न  20°96  |... ड  23" 20
 497]  72  26°08  8a  27.90
 4974°73  ‘  28°85  ar92,  33377
 a  —

 क्रि  ४"  ताथ  सिह"  अध्यक्ष  ने  ,  तन्वी
 महोदय  ने  जा  रोटेट  रास्ता  5  गया  है,  उस
 में  बिल”  कन्सेशन  के  द्वारा  जो  डोनेशन  दिये
 गये  हैं,  उस  हो.  दिखलाया  गया  3  मैं
 माननीय  स्त्री  जी  गे  गह  जा  'ना  चाहता  हु
 फि  क्या  इस  इंस्टीट्यूट  को  सरकार  से,
 फॉरेन  एड  के  रूप  में  ,  फाई  फाउन्डेशन  ॥,
 पी०  एल०  480  नौ  यूनिवर्सिटी  ग्रान्ट्स
 द्वारा  कोई  एकाउन्ट  रिसर्च  बके  के  लिये
 दिया  गया  है  या  नहीं  दिया  गया?

 प्रो०  एस०  निकल  हसन  :  युनिवर्सिटी
 ग्रान्ट्स  कमीशन  के  द्वारा  जो  अलग  झाग
 स्कीमों  में  रुपया  दिया  गया  2  ,  r  झगर  माननीय
 सदर!  चाहेंगे  तो  उस  की  पूरी  तफरी।  की
 किस  किस  स्कीम  में  कितना  रुपया  किप  साल  में
 दिया  गया  है  और  उस  का  यूटिलाइजेशन
 सर्टिफिकेट  पाया  है  या  नहीं  ,  मैं  सदन  के  सामने
 पेश  कर  दूं ग्रा।  जहां  तक  मेरी  जानकारी  है  ,
 कोई  केश  ऋपया  फाई  फाउन्डेशन  के  अलावा
 मेरे  ख़्याल  से  धौर  किसी  के  जरिए  से  नहीं  पाया
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 है,  लेकिन  अगर  फारेन  ऐड  के  सिलसिले

 में  सवाल  है  ,  तो  मैं  उसके  बारे  में.  जवाब  अलग
 से  दे  दूंगा।

 MR,  SPEAKER:  He  has  asked  a
 question  about  money  for  research.

 PROF.  S.  NURUL  HASAN:  Accord-
 ing  to  the  balance  sheet,  there  is  no  re-
 ference  to  money  received;  there
 might  have  been  “services”  received.
 If  the  hon,  Member  so  desires,  I  will
 supply  full  details  to  him.

 sit  शिव  नाथ  खि:  आप  मेरा  प्रश्न

 देख  लीए  इस  में  मैंने  लिखा  है  'एकाउन्ट

 एण्ड  इन  “हाइट  शेप  i  तो  इस  में  एकाउन्ट  भी

 है  शौर  किस  शेप  में  वह  रुपया  कराया  ,  वह  भी

 है  -  इसलिए  इस  में  फारेन  एड़  से  मिलने  वाला

 पैसा  भी  आ  जाता  है।  इसलिए  अल ग  से  पूछने
 का  प्रश्न  नहीं  उठता  ।  इस  इंस्टीट्यूशन  के

 खिलाफ  कई  एलिगेशन्स  टैक्स  इलेवन  के  लगाए  जा

 चुके  हैं  और  इस  स्टेटमेंट  से  भी  यह  किसपर

 है।  अध्यक्ष  जी,  करीब  एक  करोड़  रुपया  इन

 को  1972-73  में  मिला  है,  जिस  में  इन्होंने

 gi  लाख  स्पा  ही  खर्चा  किया है  1971-72

 में  66लाख  रुपया  मिला  था,  जिस  में  से  27

 लाख  रुपया  खर्च  किया  है  श्र  970-7  में

 62  लाख  रुपया  मिला  था,  जिस  में  से  23  लाख

 रुपया  ही  खड़े  किया  है।  तो  मैं  जानता  चाहता

 टंकी  इतना  अ्रधिक  रुपया  इन  के  पास  बाकी  बचा

 है  शौर  पिछले  साल  करीब  60  लाख  रुपया

 इन  के  पास  बचता  है,  तो  कितना  रुपया  नह  ने

 केरी  हावर्ड  किया  है  ?  जब  दस  इंस्टीट्यूशन  को

 कहीं  भर  खर्च  करने  की  झावश्यकत्ता  नहीं  है

 कौर  न  ही  खच  करने  की  गुंजाइश  है,  तो  इस

 60,  65  लाख  रुपये  की  बिरला  को  टैक्स

 इवेंट  करने  की  इज़ाज़त  क्यों  दी  जाती  है  ?

 इसके  पीठें  (बी)  के  बारे  में  मैं  जानना

 चाहता  हुं  कि  जो  सर्च  वर्क  किया  गया  है  भौर

 अपनी  कंस  से  जो  रुपया  उन्होंने  दिया  है  उस

 का  क्या  प्राफिट  उन्हें  मिला  है?  यह  भी  एक

 तर  से  बिरला  की  एक  दुकान है  रुक  दूकान से
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 रुपया  निकाल  कर  टैक्स  इवेज़ञन  के  लिये
 दूसरी  दु:ान  में  लगा  दिया  मैं  जानना  चाहता
 हूं  कि  इस  इन्स्ट्ट्यूशन  को  जो  रुपया  बिड़ला
 से  मिला  हैं  उस  का  cd  T  रिसर्च  ऐडवान्टेंज  उन
 को  मिला  है  और  जो  प्रोफेसर  और  «।।  टिप्स
 इसरिसचे  में  इन्ना  5३  थे  उन्होंने  कना  रिसर्च
 की  है?

 अध्यक्ष  महोदय  :  आप  थे  बहुत  लम्बा
 सवाल  कर  दिया  है।

 श्री  शि८  नाथ  सिह  :  मन्त्री  महोदय  बात
 को  छिपा  रहे  हैं,  सारी  सूचना  नहीं  दे  रहे  हैं  ।

 PROF.  Ss.  NURUL  HASAN:  So  far
 as  the  question  whether  any  conces-
 sions  have  been  given  to  these  various
 concerns  which  have  given  donations
 to  the  Institute  by  the  Income-tax  or
 other  tax  authorities  is  concerned,
 that  is  a  matter  for  the  Ministry  of
 Finance  or  the  Ministry  of  Company
 Affairs  to  look  into,  I  have  already
 made  that  submission  while  replying
 to  the  debate  on  the  Demands  of  my
 Minis'ry  that  I  shall  bring  whatever
 points  have  been  raised  to  the  notice
 of  the  Ministries  concerned.  So  far
 as  the  details  of  the  personnel  are
 concerned  as  to  which  individual  is
 involved,  I  would  need  a  separate
 notice  for  that.

 SHRI  JAGANNATH  RAO:  May  I
 know  whether  the  researches  are  car-
 ried  out  in  the  CS.LR.  or  in  any
 other  institution  of  the  Government  of
 India  or  in  the  various  industries  run
 by  these  people,  whether  any  results
 have  been  achieved  and,  if  so,  whe-
 ther  they  are  made  available  to  the
 public?

 MR.  SPEAKER:  The  Question  is
 very  specific  and  limited  in  its  scope
 about  amounts  spent  on  research  ac-
 tivities.

 SHRI.  JAGANNATH  RAO:  We
 want  to  know  whether  the  amounts
 have  been  properly  utilised,  whether
 any  results  have  been  achieved  and
 made  available  to  the  people.  We  ६7९
 entitled  to  know  that.
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 MR.  SPEAKER:  You  are  going  into
 much  more  details,

 PROF.  8,  NURUL  HASAN:  As  tne
 House  knows,  when  any  academic
 institution  takes  up  a  research  activi-
 ty.  then  it  is  a  continuing  activity.
 The  results  of  research,  if  they  are
 positive,  are  published  in  various
 scientific  journals.  They  are  avuil-
 able  to  the  whole  country  on  the
 busi:  of  the  published  material,  that
 is  in  the  research  journals.  Some-
 times,  the  work  is  done  and  positive
 results  are  not  obtained.  Therefore,
 these  are  not  reported.  It  would  be
 very  difficult  for  me  to  answer  this
 question  unless  something  very  speci-
 fic  i,  asked.

 SHRI  P.  G.  MAVALANKAR:  Over
 a  period  of  three  years,  the  last  year
 has  been  very  important  in  the  sense
 that  they  have  got  Rs.  90.50  lakhs
 whereas  in  the  same  year  1972-73,
 according  to  the  statement,  only  Rs,
 $1.77  lakhs  have  been  spent  of  which
 Rs.  28.85  lakhs  are  on  recurring.

 In  the  context  of  these  figures,  I
 want  to  know  whether  the  balance
 amount  is  going  to  be  spent  in  the
 next  couple  of  years  on  research  pro-
 jects,  Secondly,  I  want  to  know  whe-
 ther,  in  the  context  of  the  recent  dis-
 turbances  and  student  unrest  at  the
 Pilani  campus,  unspent  and  unutilised
 money  on  research  programmes  is  ajso
 Tesponsible  for  student  discontent.

 PROF,  8.  NURUL  HASAN:  J  cannot
 answer  the  question  whether  the  un-
 spent  amount  is  responsible  for  stu-
 dents  discontent.  The  point  to  be
 considered  is,  where  grants  are  sanc-
 tloned  by  the  Government,  subject
 to  parliamentary  approval,  one  can  be
 certain  that  regular  funds  would  be
 available  for  recurring  expenditure on  research.  But  where  the  research
 Work  hag  to  be  organised  on  the  basis
 of  fundg  received  as  donations,  there
 fs  20  definite  promise  of  continuity.
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 Therefore,  it  is  possible  that  the
 Governing  Body  of  the  Institute
 might  have  decided  to  build  up  a
 corpus  which  may  be  utilised  for
 carrying  on  research  activities  on  a
 continuing  basis.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  From  the  statement  it  ap-
 pears  that  many  of  the  Birla  concerns
 themselves  are  giving  amounts  to  the
 Pilani  Institute  which  is  also  a  Birla
 institute.  Therefore,  on  the  one  hand
 they  are  getting  tax  benefits  ag  also
 they  are  earning  income  from  the
 fixeq  deposits.  .

 Considering  this  fact,  may  I  know
 whether  the  Government  has  taken
 sOMe  steps  to  see  that  the  results  ac-
 hieved  in  thy;  Institute  are  made
 available  throughout  the  country  beca-
 use  the  Government’s  reply  is  not  at
 all  satisfactory.  I  want  to  know
 positively  whether  the  Government
 has  taken  steps  to  see  that  results
 achieved  by  the  Institute  are  not  con-
 fined  only  to  the  Birla  Institute  and
 Birla  concerns  but  are  made  available
 to  the  country  because  they  are  gett-
 ing  all  these  benefits  from  the  Gov-
 ernment.

 PROF.  S.  NURUL  HASAN:  Firstly,
 the  income  from  the  fixed  deposit  i<
 credited  to  the  balance  sheet  of  t}-
 Institute  which  is  being  utilised  fo~
 the  expenses.

 So  far  ag  the  other  questions  are
 concerned,  the  results  of  research,  as
 I  submitted,  are  published  where
 they  are  considered  to  be  of  a  high
 order.  The  amount  actually  spent  on
 research  is  comparatively  a  small
 amount,  much  smaller  than  the  am-
 ount  which  is  spent  for  example  by
 other  Institutes  of  Technology  and
 some  of  the  better  Departments  of
 Science,  However,  if  there  is  any
 specific  question  which  the  hon.
 Member  wishes  me  to  answer,  I  will
 be  glad  to  do  that  or  he  may  write
 to  me  and  IJ  shall  be  glad  to  supply
 the  information,
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 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  My  question  is  this.  Is  it
 left  to  the  discretion  of  the  Institute
 to  publish  whatever  they  want  to
 publish  or  whether  you  have  got  any
 machinery  to  see  that  the  results  of
 research  are  published?

 MR  SPEAKER:  You  are  asking  for
 the  information  whether  it  is  a  mat-
 ter  of  routine  for  them  to  publisk
 the  results  of  research.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  The  hon,  Minister  says  that
 the  results  of  research  are  published
 in  the  papers.  Hf  it  is  a  discretion
 with  the  Institute,  then  they  may
 publish  or  may  not  publish  the  re-
 sults  and  they  may  not  be  available
 ica  the  country.  I  want  to  know  whe-
 ther  tuey  have  some  machinery  to  see
 that  they  are  made  available  to  the
 public.

 PROF.  8.  NURUL  HASAN:  This  is
 an  autonomous  organization.  If  there
 is  any  specific  question,  I  can  ans-
 wer.  The  research  work  comprises
 many  types  of  things.  There  is  the
 research  published  in  ‘the  Journal,
 There  is  also  the  consultancy  work
 done  by  the  Institute  as  all  other
 Institutes  are  doing,  whether  they
 are  Institute  of  Technology  establish-
 ed  by  Parliament  or  by  this  particular
 Institute  or  by  the  Engineering  Col-

 Jeges  or  the  Regional  Engineering
 Colleges,  As  I  have  submitted,  if  I

 have  any  specific  question,  I  will  try
 to  answer  it  to  the  best  of  my  ability.

 SHRI  H.  M.  PATEL,  The  Minister

 may  make  the  position  clear.  The  in-
 formation  he  has  given  relates  to  do-
 nations  given  by  ‘he  Birla  concerns.
 Donations  are  not  given  specifically
 for  the  purpose  of  research  as  such.

 Therefore,  has  the  Minister  any  in-

 formation  as  to  the  conditions  sub-

 ject  to  which  these  donations  are

 given.  What  one  is  concerned  about

 it  that  the  large  donations  are  re-
 ceived  annually  and  the  sums  spent
 are  much  smaller  than  the  amount
 received  What  use  is  made  of  the  ba-
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 lance?  The  Minister  said  that  a  corpus
 may  be  built  up  out  of  these  sums.
 But  is  that  in  fact  being  done  or  not
 or  is  it  spent  towards  the  deiicit  of
 the  Pilani  Institute?  The  picture  must
 be  clear.  Donations  are  made  by  these
 various  concerns  of  Birlag  in  order
 to  see  that  the  Instituie  runs  efficien-
 tly.  Is  that  the  case  and  the  balances
 that  are  there  may  be  built  up  in  a
 corpus?  I!  it  dees  ret  go  towards
 meeting  the  deficit,  what  does  it
 go  towards?

 PROF.  S.  NURUL  HASAN:  Ac-
 cording  to  the  information  that  ap-
 pears  from  the  balance-sheet,  dona-
 tions  are  under  two  heads:  a)  for  Ins-
 titute’s  activities.  This  is  presumably
 activities  other  than  research  and
 (2)  Scientific  Research.  The  informa-

 tion  my  hon.  friend  had  asked  for  re-
 lated  to  scientific  research,.  For  exam-
 ple,  for  Institute  activities  other  than
 research  a  sum  of  Rs.  32  lakhs  and  old
 was  given  by  the  Birla  Educational
 Trust  during  1972-73.  I  have  net  added
 it  on  to  research  activities  because  the
 question  related  fo  research  funds.
 I  have  only  mentioned  those  donations
 which  have  been  given  for  the  pur-
 pose  of  scientific  research.

 MR  SPEAKER:  Next  question—
 Shri  Venkatasubbia—not  here  Shri-
 mati  Parvati  Kirshnan—also  not
 here.

 Estimated  yield  in
 Wheat

 procurement  of

 #973.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  the  estimated  yield  in  procure-
 ment  of  wheat  as  a  result  of  policy
 changes  indicated  on  28th  March,
 1974;  and

 (b)  what  percentage  of  the  total
 produce  and  also  marketable  surplus
 does  this  represent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 ‘S27RI  ANNASAHEB  P.  SHINDE):  (a)

 r{
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 and-(b).  It  is  not  possibie  at  this  stage
 to  make  any  precise  estimate  of  the

 quantities  of  wheat  that  may  be  pro-
 cu:ed  under  the  new  policy.

 SHRI  B.  V.  NAIK:  The  hon.  Minis-
 ter  has  stated  that  no  precise  estimate
 can  be  made  at  this  stage.  Does  it
 mean  that  the  new  licences,  namely,
 the  traders  do  not  also  have  any  pre-
 cise  responsibility  either  by  contract
 or  by  understanding  with  the  Govern-
 ment?

 SHRI  ANNASAHEB  P.  SHINDE:
 There  is  no  question  of  contract  or
 undersianding  with  the  Government.
 Ordais  have  been  passed  under  the
 Essential  Commodities  Act  for  a  50
 per  cent  ievy.  That  is  a  statutory  ob-
 ligation.  Why  I  replied  like  this  was
 because  it  will  all  depend  upon  the
 Voiuinc  of  the  market  arrivals,  Per-
 haps,  the  wheat  market  arrivals  are
 mainly  confined  to  6-7  weeks.  Per-
 hups  by  the  last  week  of  June  we  shall
 be  in  a  position  to  have  a  precise  esti-
 mate  as  to  what  will  be  the  market
 arrivals  and  how  much  will  come  to
 ihe  Government.

 SHRI  B.  V.  NAIK:  The  hon.  Minis-
 vex  has  siated  and  he  has  also  laid
 stress  on  the  fact  that  at  this  stage
 it  is  difficult  to  give  a  precise  estimate
 ६३  to  what  will  be  the  procurement.
 But  is  it  not  a  fact  that  as  early  as
 ifth  April  there  was  a  guarantee  of
 supplies  of  5  million  tonnes?  It  has
 come  in  the  editorial  that  before  the
 wheat  policy  was  changed,  the  trad-
 ing  community  came  to  some  sort  of
 a  gentlemen’s  agreement  with  the
 Government  of  India  in  the  Ministry

 3  Psed  that  they  would  procure  5
 million  tonnes  of  wheat.  Was  it  merely
 a  néws  management?  If  so,  who  is
 responsible  for  it?  Is  it  the  trading
 community  or  the  Government?  The
 country  was  given  to  understand  that
 5  miilion  tonnes  of  wheat  will  be  pro-
 cured  before  these  changes  would
 take  place.,

 SHRI  JYOTIRMOY  BOSU:  Where
 are  the  gentlemen  in  the  Agriculture
 Ministry?
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 SHRI  ANNASAHEB  P.  SHINDE:
 Varicus  people  including  the  trading
 organizations  have  been  giving  differ-
 <4t  estimates.  It  is  true  that  the  food-
 grains  dealers’  association  did  in  the
 initial  stage  give  some  estimate.  But
 the-  Government  did  not  proceed  on
 the  basis  of  that  estimate  as  I  indicat-
 ed  earlier  because  after  modifying  the
 policy,  the  Government  wanted  it  to
 be.carried  out  and  implemented  under
 statutory  orders,  viz.  the  Essential
 Commodities  Act  and  not  on  the  basis
 of  any  understanding,  formal  or  infor-
 mal.

 श्री  बदल  बहारी  वाजपेयी  :  थ्या  यह
 सच  हैं  कि  व्यापारियों  पर  लेबी  लगाने  के  अलावा

 केन्द्रीय  सरकार  ,  और  विशेषकर  राज्य  सरकारें,
 सीधे  किसानों  से  भी  गेहूं  खरीदेंगे  ,  सगर  हा  ,

 तो  वे  किस  भाव  पर  खरीदेंगी  ?  व्यापारियों  से

 i05  रुपये  प्रति-क्विंटल  के  हिसाब  से  गेहूं
 खरीदा  जाने  वाला  है।  तो  क्या  व्यापारियों  को

 छुट  होगी  कि  वे  बचा  हुआ  गेहूं  बाजार  में  चाहे
 जितनी  कीमत  पर  जनता  को  बेचें  और  जनता

 को  लटें ?

 PROF.  MADHU  DANDAVATE:
 They  are  doing  it  already.

 SHRI  ANNASAHEB  P,  SHINDE:
 The  understanding  of  the  hon.  Mem-
 ber,  I  am  sorry  to  say,  is  not  correct.
 First  of  all,  as  far  as  the  direct  pur-
 chases  from  the  producerg  are  con-
 cerned,  the  Government  is  in  favour
 of  that  under  two  sets  of  circumstan-

 eces.  First  of  all,  we  have  given  a  firm
 under-standing  to  the  producers  in
 the  surplus  States  that  when  prices
 fall,  the  Government  would  take  the
 responsibility  of  purchasing  wheat
 at  Rs.  05  and  the  farmers  would  net
 be  required  to  part  with  their  pro-
 duce  at  a  price  lower  than  Rs.  105.
 But  as  a  result  of  market  mechanism
 the  farmers  are  likely  to  get  a  little
 higher  price.  That  mechanism  pro-
 vides  for  that.  Then,  in  the  deficit
 States,  we  have  suggested  to  the  State
 Governments  that  they  introduce  a
 graded  levy  from  the  producers  at  a
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 price  of  Rs.  05  and  actually,  in  some
 States  it  has  been  introdyced  and,
 therefore,  the  rest  would  be  at  the
 rate  of  market  operations.  There  also
 arrangements  for  purchasing  from  the
 producers  have  been  made,  Ag  far  as
 the  implication  of  the  hon,  Member  is
 concerned,  that  he  has  the  freedom  fo
 sell  at  any  price,  is  not  correct.  As
 my  semor  colleague  has  submitted  al-
 xeady  in  the  first  policy  statement
 some  ceiling  on  prices  is  contemplat-
 ed,  At  what  stage,  and  how  it  should
 be  done,  the  method  of  doing  it,  all
 these  are  various  factors  which  have
 got  to  be  carefully  examined  because
 any  announcement  by  the  Government
 should  not  result  in  pushing  up  pri-
 ces  higher  and  therefore  Government
 would  be  carefull  in  coming  to  any
 conclusion  about  this.  The  under-
 standing  is  that  there  would  be  some
 cerling  on  priceg  by  the  traders.

 Setting  up  units  for  producing  bread
 loaves  in  Public  Secter

 *776,  SHRI  D.  3B.  CHANDRA
 GOWDA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  units  in  the  public  sector  for
 producing  bread  loaves;

 (b)  if  go,  the  location  of  these  units;
 and

 (c)  whether  Government  propose
 to  set  up  a  biscuit  and  bread-wrapper
 plant  in  New  Delhi  also?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  है:  SHINDE):
 (a)  and  (b).  Modern  Bakeries  (India)
 Limited  a  Government  of  India  Un-
 dertaking,  hag  already  set  up  9  units
 for  production  of  bread  in  the  public
 sector  at  Ahmedabad,  Bangalore,
 Bombay,  Calcutta,  Cochin,  Delhi,
 Hyderabad,  Kanpur  and  Madras.  The
 company  is  also  setting  up  4  new  units
 at  Chandigarh,  Ranchi,  Indore  and
 Bhubaneswar  besides  expending  some
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 of  the  existing  units.  The  Company
 is  also  conducting  a  survey  on  All-
 India  basis  for  finding  suitable  loca-
 tions  for  setting  up  of  future  plante.

 (०)  The  Company  is  c
 proposals  for  setting  up  a  protein  bis-
 cuit  plant  and  a  bread  wrapper  unit.
 The  location  and  other  details  are  stil:
 to  be  finalised.

 SHRI  D  B.  CHANDRA  GOWDA:  In
 view  of  the  fact  that  there  is  acute
 shortage  so  far  as  bread  is  concerned
 and  even  the  patients  in  the  hospitals
 are  not  getting  it,  may  I  know  what
 steps  the  Government  propose  to  take
 to  meet  the  immediate  demands?

 SHRI  ANNASAHEB  P  SHINDE:  It
 Is  not  proposed  to  take  up  the  whole
 thing  m  the  public  sector.  Public  gec-
 tor  unit  is  meant  to  show  the  way
 how  a  modern  unit  can  be  run  and
 they  are  doing  very  well  as  the  House
 will  appreciate.  I  would  request  some
 of  the  hon.  Members  to  pay  a  visit  to
 some  of  these  units  if  they  can  find
 txme  There  are  so  many  private  tra-
 ders  who  are  also  engaged  im  bread
 manufacture.

 SHRI  D.  B  CHANDRA  GOWDA:
 Does  he  know  that  substantial  quan-
 taties  of  bread  are  being  smuggled
 across  the  border  from  Delhi  to  Rohtak
 and  other  places  and  Delhi  bread  is
 being  sold  in  Haryana  and  U-P.  at
 double  the  price?  Has  this  come  to
 his  notice?  If  so,  what  immediate
 steps  are  proposed  to  be  taken  to  stop
 this  illegal  activity?

 SHRI  ANNASAHEB  swP.  SHINDE:
 We  have  seen  the  reports  of  a  general
 nature.  In  sOme  respects  they  indi-
 cate  the  popularity  of  the  Modern
 Bread.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Since  bread  ig  not  available
 for  the  consumption  of  the  people,  e3-
 pecially  the  poorer  sections  of  society,
 hag  the  Government  taken  any  policy
 decision  not  to  allow  the  confection-
 ary  and  private  sector  units  and  others-
 to  use  or  produce  cakes  and  pastries
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 and  to  transfer  the  quota  of  the  wheat
 for  bread  manufacture  only  so  that
 the  maximum  production  can  be
 made?

 SHRI  ANNASAHEB  P.  SHINDE:
 In  the  new  policy  there  is  no  ques-
 tion  of  allotment  of  quotas.  Producers
 will  have  to  rely  on  their  purchases
 trom  the  traders.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  What  atout  the  production  of
 cakes  and  pastries.

 MR  SPEAKER:  It  is  all  over  now.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon.  Minister  tell  us  how  then  the
 Britannia  Buiscuit  Company  could
 afford  to  increase  their  licensed  capa-
 city  three  times  more  unless,  of  course,
 they  have  diverted  their  flour  bread
 production  to  biscuit  production?

 MR.  SPEAKER:  Mr.  Bosu,  you  had
 enough  opportunity  the  other  day.

 SHRI  JYOTIRMOY  BOSU:  He  is
 prepared  to  reply.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  require  notice  for  this.

 MR.  SPEAKER:  He  takes  special  in-
 terest  in  these  things.

 SHRI  JYOTIRMOY  BOSU:  Notice
 after  ‘1976!

 SHRI  BISWANARAYAN  SHASTRI:
 May  I  know  from  the  hon.  Minister
 what  is  the  reason  for  excluding  the
 Eastern  region  from  the  operation  of
 the  scheme  and  may  I  also  know
 whether  any  scheme  of  modern  Bake-
 Ties  is  going  to  be  extended  to  this
 area  in  the  Fifth  Five  Year  Plan?

 SHRI  ANNASAHEB  P.  SHINDE:
 I  would  very  much  like  to  have  the
 Suggestion  of  the  hon.  Member.  We
 shall  carry  out  a  survey  and,  as  9  re-
 sult  of  that  survey,  if  the  economics
 of  the  scheme  is  favourable,  we  shal!
 take  notice  of  that.
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 SHRI  R.  S.  PANDEY:  It  is  a  matter
 of  pleasure  to  hear  from  the  hon.
 Minister  that  nine  units  are  establish-
 ed  and  they  are  working  in  different
 parts  of  the  country.  May  I  know
 whether  they  are  working  to  the  full
 capacity?  If  so,  what  are  the  targets
 fixed  for  them  and  whether  they  have
 attained  the  targets  or  not.

 SHRI  ANNASAHEB  P.  SHINDE;  I
 am  happy  to  report  to  the  hon.  Mem-
 ber  and  to  the  hon.  House  that  these
 public  sector  units  are  doing  very
 well.  Most  of  them  are  running  upto
 the  capacity.  They  were  showing  pro-
 fils  last  year  of  the  order  of  about
 Rs.  62  lakhs.

 SHRI  R.  S.  PANDEY:  Sir,  the  House
 १५  interested  in  the  targets  of  produc-
 tion.  I  too  am  interested  in  the  tar-
 gets  of  production.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  have  replied  that  they  are  running
 almost  to  the  full  capacity.

 MR.  SPEAKER:  Are  you  satisfied
 now?

 SHRI  NATWARLAL  PATEL:  Is  it
 a  fact  that  these  big  people  in  this
 country  are  usffig  these  breads  for
 their  use.  Their  housewives  are  pur-
 chasing  the  readymade  breads  from
 the  market  and  are  making  use  of
 them  for  their  own  household  purpo-
 ses.  If  so,  whether  Government  intend
 putting  a  ban  on  such  big  people?

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  it  is  a  suggestion  for  action.

 SHRI  H.  M.  PATEL:  May  I  put  one
 question?  Will  the  Minister  tell  us
 why  profits  are  living  earned  from
 bread  by  the  undertaking?

 SHRI  ANNASAHES  P.  SHINDE:
 Naturally,  in  the  market,  we  are  com-
 peting  with  the  other  units.  If  the
 Modern  Bakeries  sell  the  breads  at
 lower  price,  that  would  result  in  un-
 healthy  practices.  In  the  private  sec-
 tors,  they  are  selling  them  at  high
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 prices,  If  the  public  sector  sell  them
 at  higher  prices,  then  the  hon.  Mem-~
 bers’  might  criticise  about  the  func-
 tioning  of  the  public  sector  units.
 There  would  be  a  number  of  other
 implications.  I  do  not  know  whether
 the  public  sectors  units  shculd  at-  all

 be  denied  the  normal  advantage  of  the
 the  economic  activities

 Rise  in  Issue  Price  of  Wheat

 *777,  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  true  that  imme-
 diately  after  the  announcement  of
 the  new  procurement  ang  price  policy,
 ihe  issue  price  of  wheat  went  up  by
 40  per  cent;  and

 (0)  if  so,  what  prompt  action  is
 proposed  to  bring  down  the  issue
 prices  of  wheat?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b)  Consequent  from  the

 increase  in  the  purchase  price  of
 wheat,  the  Central  issue  price  of
 wheat  has  been  revised  to  Rs.  125|-
 per  quinta]  for  all  varieties  against
 Rs.  90|-  and  Rs.  96|-  per  quintal  for
 common  and  superior  varieties  fixed
 earlier.

 PROF.  MADHU  DANDAVATE:  Mr.
 Speaker,  Sir,  before  I  put  my  sup-
 plementary,  I  would  like  to  bring
 to  your  notice  that  he  has  not  re-
 plied  part  (a)  of  the  question  at  all.
 I  shall  put  my  supplementary  after
 he  replies  to  part  (a)  of  my  question.

 MR.  SPEAKER:  You  can  ask  that
 through  your  supplementary.

 PROF.  MADHU  DANDAVATE:  I
 think  he  has  forgotten  part  (a)  of
 my  question.  Let  him  first  reply  to
 that.
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 SHRI  ANNASAHEB  P.  SHINDE:  I
 would  like  to  submit  to  you  that
 the  hon.  Member  may  be  having  a
 different  view.  I  have  tried  to  make
 a  humble  attempt  to  reply  to  his
 question.  May  be,  he  may  have  a
 different  view.

 PROF.  MADHU  DANDAVATE:
 Part  (B)  of  the  question  is—

 “What  prompt  action  is  being
 taken  to  see  that  the  issue  prices
 are  brought  down?”,

 Not  a  single  word  has  been  given
 in  reply  to  that.  You  may  read  the
 reply  yourself,  Sir.  If  70  giving
 a  reply  is  also  part  of  ihe  reply,
 then  it  is  all  right,

 MR.  SPEAKER:  He  says  that  he
 has  already  given  the  reply.  Now,
 I  leave  it  to  the  hon.  Member  to‘  get
 the  clarifications  he  wants  from  the
 the  hon.  Minister  through  his  sup-
 plementary  question.

 PROF.  MADHU  DANDAVATE:  In
 view  of  the  38.8  per  cent  rise  in  the
 issue  prices  as  admitted  by  the  hon.
 Minister,  may  I  know  whether  Gov-
 ernment  would  decide  to  provide  ade-
 quate  Central  food  subsidy  so  that
 the  issue-  prices  which  have  been
 raised  can  be  brought  down?

 SHRI  ANNASAHEB  P.  ..SHINDE:
 We  appreciate  the  concern  of  the
 hon.  Member  about  the  high  issue
 prices,  but  I  would  again  like  to
 appeal  to  the  House.and  to  the  hon.
 Member  to  consider  whether  this  was
 avoidable  at  all,  because  it  was  the
 desire  of  this  House  that  remunera-
 tive  prices  should  be  paid  to  the
 farmers,  and  it  was  an  almost  unani-
 mous  demand  from  all  sides  of  the
 House;  and  everybody  knows  that  it
 is  in  ‘he  national  interest  that  pro-
 duction  should  not  go  down  and’  no
 prices  shoulg  be  fixeq  which  .  may
 discourage  production  or  bring  the
 economy  of  the  country  into  difficul-
 ties  88  a  result  of  lesser  production.
 So,  a  remunerative  price  of  Rs.  405
 has  been  fixed.
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 Now,  the  question  is  whether  it
 should  be  sold  at  a  subsidised  rate.
 Even  at  the  present  rate  of  issue
 price,  our  calculations  indicate  that
 there  would  be  a  subsidy  of  Rs,  7
 per  quintal  involveg  in  that;  that
 mans  tha!  if  3  million  tonnes  of  wheat
 are  distributed,  the  total  subsidy
 would  come  to  about  Rs.  2]  crores.
 So,  the  subsidy  is  already  there
 and  it  is  provided  for  If  more  subsidy
 is  to  be  provided,  it  means  deficit
 financing  and  a  number  of  other  im-
 plications  of  the  same  of  which  hon
 Members  are  aware.

 PROF.  MADHU  DANDAVATE:  3
 have  said  adequate  food  subsidy.

 SHRI  ANNASAHEB  P.  SHINDE;  I
 would  seek  your  indulgence,  Sir.  I
 have  observed  your  remarks  earlier,
 but  if  I  do  not  clarify  one  point
 further  here,  perhaps  hon.  Members
 may  misunderstang  me.  Imported
 wheat  at  the  moment  is  purchased  at
 much  higher  prices,  while  we  are
 selling  it  at  cheaper  prices.  So,
 even  the  subsidy  of  Rs.  300  crores
 that  we  have  provided  for  in  the
 budget  may  get  absorbed  in  that.  It
 is  a  matter  of  judgment  whether
 it  is  possible  to  haVe  subsidy  higher
 than  Rs.  00  crores  and  whether  the
 economy  can  bear  it

 PROF.  MADHU  DANDAVATE.  In
 view  of  the  increase  in  the  issue  price
 of  wheat  and  also  the  unsatisfactory
 Procurement,  will  Government  decide
 to  reconsider  this  entire  approach
 to  the  policy  of  take-over  so  that  at
 least  the  vulnerable  sections  of  805
 ciety  can  be  assured  of  wheat  at  lower
 issue  prices  and  also  protection  to
 them?

 SHR]  ANNASAHEB  P.  SHINDE:  I
 do  not  know  what  the  hon.  Member
 Means  by  reconsidering  the  policy.
 Atter  giving  a  lot  of  thought  to  the
 Problem,  Government  have  come  to
 Certain  and  there  is  no
 Proposal  at  the  moment  to  reconsider
 the  policy  ag  such.
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 As  far  as  providing  foodgrains  to
 the  vulnerable  seciions  is  concerned,
 Government  are  equally  concerned
 about  it,  ang  our  effort  would  be  to
 see  that  the  public  distribution  sys-
 tem  in  the  country  is  supported  by
 providing  food  at  the  issue  price  of
 Rs.  25  to  the  State  Government.

 थी  विभूति  मिथ .  अध्यक्ष  जी  ,  क्या  यह

 सही  है  कि  पंजाब  ,  हरियाणा  कौर  सारे  देश  के
 किसानों  ने,  सरकार  ने  गेहूं  की  जो  कीमत
 निश्चित  की  है,  उस  के  प्रति  असन्तोष  प्रकट
 क्या  है?  क्या  सरकार  ने  किसानो  के  लिये
 जो  दाम  निश्चित  किये  ,  उस  की  का स्टन आफ
 प्रोडक्शन  का  हिसाब  लगाया  है?  यदि  लगाया
 है  तो  क्या  किसानों  को  जो  कीमत  मिल  रही
 है  उस  से  किसानो  को  घाटा  हो  रहा  है,  जिस  से
 खेती  के  उत्पादन  पर  असर  पड़ेगा  ,  उत्पादन
 घटेगा  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 There  has  been  mixed  reaction  dut
 by  and  large,  I  learn  that  large
 secuon  of  the  farmang  community
 have  reacted  very  favourably  to  the
 prices  announced  by  Government.  But
 there  can  be  different  views,  because
 the  inputs  are  in  short  supply  and
 there  are  a  number  of  other  difficul-
 ties,  but  the  interests  of  the  farmers,
 to  my  mind,  have  been  taken  into.
 consideration  while  fixing  the  prices

 aft  अटल  बिहारी  बाजपेयी  :  क्या  मनवरी
 महोदय  को  मालूम  है  कि  कुछ  राज्यो  मे  जो

 गेहूं  70  रुपये  क्विंटल  खरीदा  गया  या  भ्रम  वह
 राशन  की  दुकान  से  40  रुपये  क्विंटल  बेचा

 जा  रहा है?  क्या  यह  जरूरी  था  कि  राशन  की
 दुकान से  बेचा  जाने  बाला  मेह  इसी  समय  मंहगा
 किया  जाता?  क्या  मस्ती  महोदय  को  मालूम
 है  कि  इस  का  असर  यह  सुना  है  कि  किसान  भी
 अपना  गेहूं  सस्ता  बेचने  को  तैयार  नहीं  है  क्‍यों  कि
 जब  बह  देखता  है  कि  राशन  की  कान  पर

 गेहूँ  i40  रुपये  क्विंटल  बिक  रहा  है  तो  वह
 &  नो  कहं  सस्ता कैसे  बेचे या  ?
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 SHRI  ANNASAHEB  P.  SHINDE:
 When  the  issue  price  38  raised,  natu-
 rally  everywhere  through  the  public
 distribution  sys‘em  from  a  particular
 date  the  new  price  comes  into  force.
 Most  of  the  wheat  procured  last  year
 has  already  been  distributed;  only  a
 few  areas  here  and  there  remain
 where  it  35  now  distributed.  What  33
 being  distributed  now  is  imported
 wheat  over  large  parts  of  the  coun-
 try  In  specific  areas,  there  may  be
 a  small  quantity  of  the  procured
 wheat  being  sold.  But  that  is  inevit-
 able  when  Government  takes  a  deci-
 sion  on  an  all-India  basis

 श्री  बिभूति  मिथ्  प्रत्यक्ष  र  हृदय  ,  मेरा
 प्यारे  साफ  झा डेर  है।  जब  इम्पोर्टेड  हिट  का
 इतना  माया  दाम  दे  रहे  है  तो  किसान  को  क्‍यों

 नही  दे  रहे  है  ?

 अध्यक्ष  महोदय  :  यह  आप  कैसे  खड़े  हो
 गए ?  क्वेश्चन  ड्रावर  में  प्वाध्ट  श्राफ  बार्डर
 नही  होता।

 शी  अटल  कबिहुत्री  बाअपेयो  मेरे  प्रश्न  का
 उसर  नही  पाया।  मैं  ने  पूछा  था  क्या  सरकार  के

 लिए  जरूरी  था  कि  इस,  समय  इश्यू  प्राइस  को

 बढ़ाया  जाता  [?  क्या  इस  के  किसान  के  मन  में

 अह  भाव  पैदा  नही  हुआ  है  कि  उस  को  कम  दास
 दिया  जा  रहा  है  जब  कि  सरकार  राशन  की

 दुकान  से  मं  हगे  द।म  पर  देच  रही  है  ?

 SHRI  ANNASAHES  P.  SHINDE:
 The  farmer@  interest  has  been  very
 much  taken  mto  account  in  the  new
 policy.  The  hon.  member  will  appre-
 Clate  that  the  price  mixed  of  Rs.  05
 would  be  almost  the  minimum  price
 and  not  the  procurement  price  as
 such.  If  as  a  result  of  the  operation
 af  the  market  mechanism,  the  price
 rules  at  Rs  110  of  Rs.  115,  to  that
 extent  the  farmers’  interests  will  be
 protected  In  fact,  what  the  new
 policy  ensures  igs  larger  production
 and  incentive  to  the  producer.  I  do
 not  think  a  negative  view  should  be
 taken  of  this  policy.
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 SHRI  SHIVAJI  RAO  &  DESH-
 MUKEH:  May  I  know  whether  the
 concept  of  subsidy  is  born  out  of  a
 ‘misplaceq  enthusiasm  for  increase  im
 the  cost  of  distribution  which  is  as
 high  as  40  per  cent?  How  long  do
 Government  propose  to  insist  on  this
 democracy  and  socialism  in  the  prin-
 ciple  of  subsidy  under  which  all  the
 high  income  group  people  in  urban
 areas  are  subsidised  in  the  matter  of
 cost  of  foodgrains  and  also  in  terms
 of  incresed  salaries  and  DA?

 SHRI  ANNASAHEB  P  SHINDE:
 He  has  expressed  his  oprnion  I  do
 not  think  an  answer  is  called  for  It
 is  not  relevant.

 SHRI  SHIVAJI  RAO  S  DESH-
 MUKH:  It  is  relevant.

 SHRI  ANNASAHEB  P  SHINDE:
 Without  goimg  in‘o  the  rationale  of
 it,  Government  naturally  feel  that
 higher  subsidies  would  create  more
 problems  for  the  economy  and  there-
 fore,  the  effort  35  to  reduce  the  ele-
 ment  of  subsidy  m  the  issue  price

 SHRI  SHIVAJI  RAO  S  DESH-
 MUKH:  My  question  has  not  been
 answered  I  asked  whether  the  cost
 of  distribution  is  as  high  as  40  per
 cent.  Let  Government  come  out  with
 facts  at  least.

 SHRI  ANNASAHEB  P.  SHINDE  It
 ig  not  a  correct  statement  that  it
 is  as  high  as  40  per  cent  Of  course,
 information  about  the  cost  of  over-
 heads  etc  involved  in  this  has  been
 given  on  the  floor  of  the  House  a
 number  of  times

 '  "SHRI  SHIVAJI  RAO  §  DESH-
 MUKH:  Is  it  ag  high  as  40  per  cent?

 MR.  SPEAKER:  Do  not  make  it  a
 debatitig  hour

 पहले  सो  एक  दम  उठते  हैं,  फिर  एक  दूसरे
 को  देख  कर  और  खड़े  हो  जाते  है।  भव  कैसे
 करें  इतने  क्वेश्चन  इस  पर  हो  गए  ।  इस  पर
 डिबेट  भी  हुई,  फिर  भी  इतने ले  ग  खड़े
 हो  रहे  है।
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 SHRI  S.  M.  BANERJEE:  When  the
 procurement  price  was  fixed  at
 Rs.  05  per  quintal,  we  were  assured
 by  the  Cabinet  Minster  that  the  issue
 price  would  not  be  more  than  ‘Rs.  .25
 per  kilo.  Then  the  Cuief  of  the  Grain
 Dealers’  Association,  under  whose
 initiative  the  whole  thing  was  hand-
 ed  over  to  the  private  sector,  made
 a  statement  saying  that  the  price
 may  rise  to  Rs.  4.50  a  kilo,  which
 has  come  true.  What  is  the  basis  of
 fixing  the  issue  price?  Is  it  calculated
 on  all  basis  of  procurement  price  or
 Some  subsidy  igs  given  so  that  the
 consumer  may  be  benefiteg  or  it  hag
 been  done  at  the  dictates  of  the  Grain
 Dealers’  Association  who  have  forced
 Government  to  change  the  decision?

 SHRI  ANNASAHEB  P.  SHINDE:
 As  I  have  said  earlier,  there  was
 no  question  of  Government  formu-
 la‘ing  its  policies  on  the  basis  of  the
 dictates  of  any  organisation  as  such.
 Of  course,  Government  exemines  all
 ideas  and  suggestions.  That  is  a
 different  matter,

 SHRI  PILOO  MODY:  You  make
 the  policy  at  the  dictates  of  these
 people  and  you  change  it  at  the  dic-
 tates  of  some  other  people.

 SHRI  ANNASAHEB  P.  SHINDE:  It
 is  well  known  to  the  hon.  Members  of
 the  House  that  a  very  large  number
 of  elements  for  the  subsidies  were
 involved.  The  difference  between  the
 Procurement  price  and  the  issue  price
 was  very  low.  After  examining  all
 the  possibilities,  the  Government
 came  to  the  conclusion  that
 the  minimum  price  hag  to  be  raised
 to  Rs.  108,  naturally,  the  issue  price
 was  decided  to  be  raised  to  Rs.  128,
 Where  it  rests.  According  to  the
 caltulatton  of  the  Food  Corpétation  of
 India,  even  this  should  inelude  an
 element  of  Rs.  7  per  quintal  as  sub-
 sidy,  because,  with  the  other  costa
 like  transpor!,  storage  charges,  etc., it  comes  to  almost  Rs.  25  to  Ra  27
 plus  Rs,  5,  totalling  Rs,  82.  That  is
 the  overhead  expenditure.  So,  it
 Means  Rs.  7  ag  subsidy  per  quintal.

 when  »
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 MR.  SPEAKER:  Next  question.

 SHRI  S.  8,  GIRI:  Sir,  in  my  Telen-
 gana  area  we  are  not  given  any  wheat.
 I  want  to  ask  a  question.

 MR,  SPEAKER:  Kindly  sit  down.
 T  have  called  the  nex¢  question.  {  do
 not  go  by  areas;  I  go  by  the  ques-
 tions,

 PROF.  MADHU  DANDAVATE:  He
 Says  not  only  Telengana  was  lost  but
 wheat  also  was  lost!

 MR.  SPEAKER:  Please  sit  down.
 We  have  not  been  able  to  do  many
 questions.

 उसर  प्रदेश  के  ्य  जिलों  में  मोदे  अनाज
 खाने-चे-ऊबने  पर  ग्रलिवम्ध

 *778.  थी  रिका  प्रसाद:  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एक  राज्य  से  दूसरे  राज्य
 में  मोटा  अनाज  लाने-ने-जाने  पर  अरब  कोई
 प्रतिबन्ध  नहीं  है  जैसा  कि  उन्होंने  हाल  है।  में
 संसद  में  घोषणा  की  थी  ;

 (ख)  क्या  उत्तर  प्रदेश  के  पूर्वी  जिलों
 में  विशेषकर  बलिया  मे  इसकी  झेलना  की  जा
 रही  है  ,  कौर

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  भ्र ौर  इस  सम्बन्ध  में  सरकार  कया  कार्यवाही
 कर  “ही  है?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 Statement
 The  decision  of  the  Government  of

 India  to  lift  all  restrictions  on  the
 movement  of  coarse  grains  was  an-
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 nounced  m  Parhament  on  6th  March,
 974

 The  Government  cf  Uttar  Pradesh
 have  intimated  that  they  have  already
 wihdiawn  all  ‘estr.cticng  on  the
 movement  of  coarse  gratns  within  and
 outside  the  State  and  further  that
 movement  of  levy  free  coarse  grains
 is  permitted  freely  m  tha  eastern  dis-
 tricts  including  Bala

 श्री  चन् बिका  प्रसाद  मंत्री  महोदय  ने
 अपने  उत्तर  मे  कहा  है  कि  सभी  प्रतिबन्ध  हटा
 पैदा  गए  है।  जब  मोटे  गल्ले  पर  प्रतिबन्ध  था
 टो  उस  में  एक  प्रतिबन्ध  यह  भी  था  कि  मोटे
 अनाज  के  व्यापारी  250  क्विंटल  गल्ला  रख
 सकते  थे।  तो  मे  स्पष्टीकरण  चाहता  हू  कि
 क्या  बह  प्रतिबन्ध  हया  लिया  गया  है  या  नहीं  ?

 SHRI  ANNASAHES  ह:  SHINDE:
 The  decision  hag  beeg  taken  at  the
 all-India  level,  and  the  State  Gov-
 ernments  have  been  requested  to  im-
 plement  xt  In  Uttar  Pradesh,  there
 have  been  some  difficulties,  We  are
 in  touch  with  th  State  Governments,
 and  we  are  consulting  them,  so  that
 all  the  State  Governments  fall  in  line
 with  the  Government  of  India’s  deci-
 sion

 शिक्षा  में  श्रीफल-चूल  परिवर्तन  के  लिए  योजना

 *780  श्री  भुल-चन्द  डॉग:  क्या  शिक्षा,
 समाज  कल्याण  और  संस्कृति  मती  यह  बताने  वी

 कृपा  करेगे  कि

 (क)  क्‍या  केन्द्र  सरकार  ने  शिक्षा
 के  क्षेत्र  मे  आमूल-चुल  परिवर्तन  लाने  हेतु
 एक  योजना  तैयार  की  है  अथवा  क्या  विभिन्न
 राज्यों  के  शिक्षा  मंत्रियों  की  एक  बैठक  बुला
 कर  इस  मामले  पर  निचार  किया  है  ,

 (ज)  यदि  हा,  तो  ऐसी  बैठ  कब
 #ई  कौर  इसमे  क्या  निर्णय  लिए  गए  ,  और
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 (ग)  क्या  वर्तमान  शिक्षा  श्रणाला
 व्यावहारिक  आर  व्यवसाय  प्रदान  करत  बानी
 नही  है  और  क्या  इसमें  परिवर्तन  की  आवश्यकता
 है?

 THE  MINISTER  OF  FDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN),  (a)  to
 (c)  A  statement  is  laid  on  the  table
 of  the  House

 Statement

 (a)  to  (c)  On  the  anitiative  of  the
 Central  Government  the  Central
 Advisory  Board  of  Education,  in  its
 meeting  held  on  September  18-19
 1972  drew  up  proposals  for  the
 construction  of  educational  system  m
 the  Fifth  Plan  period,  at  an  estumated
 cost  of  Rs  3320  crores  incl  cul-
 ture  In  the  light  of  dhscussiong  and
 indications  given  yn  the  Approach  to
 the  Fifth  Five  Year  Plan  as  approved
 by  the  National  Development  Council
 these  proposals  were  revised  snd
 called  down  to  Rs,  2200  crores  The
 revised  proposais  were  approved  at
 the  meeting  of  the  Standing  Com-
 muttee  of  the  Central  Advisory  Board
 of  Education  held  on  June  73  973  to
 which  Educaton  Ministers  of  all  States
 and  Umon  Te.ritories  with  elected
 legislature  were  mvited  The  pro-
 ceedings  of  both  the  meetings  are
 available  in  the  Parlement  Library
 The  Planning  Commission  broadly
 accepted  the  .evised  proposals  appio-
 ved  by  the  Standing  Committee  but,
 due  to  ffmanci7l  constraints,  the  total
 allocation  for  the  Education  Sector
 was  reduced  to  Re.  726  crores  ex-
 cluding  Nutrition  The  main  features
 of  the  Educetional  Programmes  in
 the  Draft  Fifth  Five  Year  Plan  have
 been  indicateg  in  reply  to  Lok  Sabha

 instarred  Question  No  i778  on
 March,  4,  1974,

 SHRI  M  C  DAGA  Sir,  the
 answer  ig  not  there  What  is  the
 answer?  He  says  I  must  refer  to  the
 answer  which  hag  been  kept  in  the
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 library.  That  is  what  he  says  in  his
 statement.
 ‘WR,  SPEAKER:  The  statement  is

 laig  on  the  Table.  Do  not  create  new
 procedures,

 SHRI  PILOO  MODY:  Perhaps  you
 have  not  followed  what  the  hon.
 Member  has  said.  He  is  saying  that
 within  the  statement  that  hag  been
 laid,  the  Minister  says  “Consult  the
 Library.”

 SHRI  M.  C.  DAGA:  Should  I  go  to
 the  Library  to  find  out  the  answer?
 I  want  to  know  the  details  of  the
 scheme.  Let  him  give  a  specific  reply.

 MR.  SPEAKER:  I  have  not  been
 able  to  follow.  When  he  says  that
 a  statement  is  laid  on  the  Table,  what
 is  it  that  you  want?

 SHRI  PILOO  MODY:  The  hon.
 Member  is  complaining  that  in  the
 statement  that  hos  been  laid,  it  is
 said,  “Go  to  the  Library  and  find
 out.”

 MR.  SPEAKER:  That.  I  think,  is
 your  own  addition.  That  is  not  the
 situation.

 SHRI  M.  C.  DAGA:  The  statement
 says  that  “The  Proceedings  of  both
 the  meetings  are  available  in  the
 Parliament,  Library.”  I  think  the
 answer  that  has  been  given  is  not  the
 answer  to  my  question.

 MR.  SPEAKER:  Speak  to  the
 Minister  afterwards.

 SHRI  M.  C.  DAGA:  That  portion
 which  igs  relevant  to  me  I  should
 read.

 MR.  SPEAKER:  Dr.  Daga,  as  you will  see  from  the  rules  applicable  tu
 these  answers,  the  questions  in  respect of  which  there  are  accessible  docu-
 ments  are  always  answered  like  this,
 Tf  you  ask  a  question  for  which  an
 answer  is  available  in  an  accessible
 document,  the  reply  is  like  this.
 434  LS—2
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  about  part  (c)?

 MR.  SPEAKER:  It  is  up  to  the
 Minister  to  state  now.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  statement  does  not  contain  the
 reply  to  part  (c).

 PROF.  S  NURUL  HASAN:  If  the
 hon.  Member  would  kindly  refer  to
 the  reply  I  have  already  given  on
 March  4,  ‘1974,  he  would  notice  that
 the  main  features  of  the  educational
 plan  which  includes  the  question  of
 work  experience  and  vocationalisation
 have  already  been  answered  in  this
 House.  If  you  would  like  to  me  to
 read  all  that  now.  I  am  prepared  to
 do  so.

 MR.  SPEAKER:  I  am  going  to
 declare  that  the  question  hour  is  over.

 eh  अटल  बिहारी  बाजपेयी:  अध्यक्ष  जी,
 शिक्षा  का  मामला  बहुत  गम्भीर  रूप  न  रहा  है।
 सभी  प्रदेशों  के  विद्यार्थी  शिक्षा  पद्धति  बदलने
 के  लिए  आन्दोलन  कर  रहे  है।  यह  जबाब
 उनके  आन्दोलन  की  आग  '  आहुति  का  काम
 देंगी।

 अध्यक्ष  महोदय  :  छोटे  से  सप्लमेन्टरी
 से  इसमे  गया  आयेगा  ?  इसपर  तो  आप  बहस
 कर  सकते  है  कौर  दूसरी  चीजें  कर  सकते हैं लेकिन  सप्लमेन्टरी  से  इसमे  क्या  निकलेगा।

 SHORT  NOTICE  QUESTION

 Death  of  Cattle  and  Sheep  imported
 for  breeding  farms  in  Andhra  Pradesh

 ang  Karnataka

 SQN.  0  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  whether  it  has  been
 alleged  that  a  large  number  of
 cattle  and  sheep  importeg  from
 abroad  for  the  Central  Government
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 run  sheep  and  cattle  breeding  farms
 in  the  States  of  Andhra  Pradesh
 and  Karnataka,  have  recently  died
 because  of  wrong  policies,  mis-
 management  and  callous  attitude  of
 the  administration  headed  by  the
 present  Animal  Husbandry  Com-
 missioner  to  the  Government  of
 India:  and

 (b)  af  so,  the  facts  thereof,  and
 ‘Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  07  AGRICULTURE
 (SHRI  B,  P.  MAURYA):  (a)  There
 are  no  Government-run  sheep  farms
 in  Andhrg  Pradesh  and  Mysore.  No
 Government-run  cattle  breeding  farm
 hag  been  located  in  Andhra  Pradesh.
 A  cattle  breeding  farm  hag  been  lcat-
 ed  in  Hessarghatta  (Mysore  State).  34
 head  of  cattle  died  in  ‘1973-74  at
 Hessarghatta  Farm  out  of  cattle  imn-
 ported  for  this  farm  from  1962-63,  on-
 wards.  The  deaths  were  due  to  the
 incidence  of  T.B.  in  the  farm  which,
 despite  measures  taken,  resulted  in
 deaths  No  mismanagement  was_in-
 volved  nor  was  it  due  to  any  wrong
 Policy  of  the  Government.

 (b)  Does  not  arise.

 SHRI  JYOTIRMOY  BOSU:  Un-
 fortunately  the  Minister  has  misled
 the  House.  Is  it  or  is  it  not  a  fact
 that  due  to  the  fault  of  the  head  of
 this  division,  Dr.  0.  K.  Ruo.  Animal
 Husbandry  Commissioner  300  cattle  of
 Jeresey  and  Red  Dane  have  either
 dieq  or  were  slaughtered  on  account
 of  the  incidence  of  TB  in  the  Govern-
 ment  cattle  farm  at  Hessarghatta  and
 that  had  caused  a  loss  of  Rs.  l  crores
 in  foreign  exchange  to  this  country?

 SHRI  B.  P,  MAURYA:  Only  252
 cattle  were  imported,  So  the  question
 of  death  of  300  does  not  arise.

 SHRI  JYOTIRMOY  BOSU:  My
 information  is  300  cattle  of  Jeresey
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 and  Red  Dane  and  other  varieties
 died.  Either  they  have  bem
 slaughtered  because  of  TB  infection
 or  they  had  died  a  natural  death  due
 to  TB  infection  because  of  the  fault
 of  the  heaq  of  the  department.  He
 did  not  answer  this  question.  This
 disease  was  detected  in  this  farm  in
 March  969  Due  to  inaction  on  the
 part  of  the  management  this  catas-
 trophe  had  taken  place.

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI  F.  A,  AHMED):  I  should
 like  the  hon,  Member  to  confine  his
 supplementary  question  to  the  main
 question  which  he  had  put  before  the
 House.  He  asked  for  information
 about  the  death  of  cattle  in  Mysore
 and  Andhra  Pradesh.  My  colleague
 has  already  mentioned  that  so  far  ss
 sheep  was  concerned  there  wag  no
 government-run  sheep  farm  in  Andhra
 Pradesh  or  Mysore,  There  is  a  cattle
 breeding  farm  in  Mysore.  Only  in
 Mysore,  there  is  a  State  farm  and  in
 that  cattle  farm  252  cattles  were  im-
 ported  during  ‘1962-69,  Out  of  these,
 only  34  cattles  died.  So,  where  is  the
 question  of  300  cattles  dying  because
 even  that  number  was  not  imported
 from  outside.  If  he  wanis  information
 with  regard  to  the  whole  country,  let
 him  put  his  question  and  we  shall
 supply  the  information.

 SHRI  JYOTIRMOY  BOSU:  Sir,  my
 question(b)  35,  is  it  a  fact  that  Dr.
 Rao  recommended  two  applications
 of  Messrs.  Hoechst  Pharmaceuticals
 Limited  to  the  Minister  of  Industrial
 Development  for  grant  of  two  licences
 and  in  addition  to  this,  Dr.  Rao
 struggled  hard  to  get  Rs.  Three  and
 a  half  crores  passed  in  favour  of
 Cynamide  Company  Limited,  which  is
 a  British  company.

 MR.  SPEAKER:  How  does  it  arise?

 SHRI  JYOTIRMOY  BOSU:  They
 are  making  a  mess  of  the  whole  thing.
 On  the  one  hand  they  are  giving
 contral  to  the  pharmaceutical  houses.
 On  the  other  hand,  due  to  negligence,
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 they  are  killing  these  imported  cattle.
 Hon.  Minister  is  only  misleading  the
 House,  to  get  away  from  this.

 MR.  SPEAKER:  This  doeg  not
 arise  out  of  the  question.

 SHI  R.  V.  SWAMINATHAN:  I
 ‘would  like  to  know  whether  it  is  a
 fact  that  Hessarghatta  farm  was
 under  the  Danish  Government  and
 the  farm  wag  maintained  by  Danish
 experts.  In  respect  of  the  30  animals
 that  have  died,  I  would  like  to  know
 whether  this  was  during  the  time
 when  the  farm  was  managed  by
 Danish  experts  or  was  mM  during  the
 management  of  the  farm  by  our  own
 experts.

 SHRI  8,  P.  MAURYA:  87,  I  have
 already  replied  that  these  34  cattles
 died  not  because  of  any  neglect  and
 it  is  true  that  the  farm  is  now  being
 looked  after  by  our  doctorg  and
 experts

 SHRI  R  V  SWAMINATHAN:  I
 wanteg  to  know  whether  these  deaths
 took  place  during  the  Danish  manage-
 ment  of  the  farm  or  during  the
 Management  by  our  own  experts.

 SHRI  B  P  MAURYA  It  is  in  the
 year  973-74,  It  ig  not  because  of  the
 failure  of  the  management  or  doctors,
 as  I  have  already  submitted.  These
 amimals  died  because  of  TB  in  the
 year  1973-74.

 SHRI  NIMBALKAR:  Sir,  the
 Minister  ha;  said  that  these  cattles
 were  imported  during  1962-69,  Did
 not  any  breeding  take  place  during
 that  time?  The  number  should  have
 risen  to  300,

 SHRI  छ  P.  MAURYA:  Must  have
 taken  place.

 SHRI  B  ्  NAIK:  Sir.  these
 cattles,  whether  ?mported  or  indi-
 genous  or  cross-breed,  are  not
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 supposed  to  be  immortal  and  they
 had  been  brought  specifically  for  the
 purpose  of  hybridisation  or  cross-
 breed,  What  would  be  the  value  of
 these  34  cattles?  Naturally,  I  presume,
 within  a  period  of  0  years  or  ‘80,
 out  of  the  200  and  odd,  30  and  odd
 died  on  unnatural  death  and  there  ate
 many  others  who  would  have  died  a
 natural  death.  What  would  be  the
 value  of  these  34?

 MR.  SPEAKER:  You  are  going  too
 much  out  of  the  scope.

 SHRI  B  V.  NAIK:  Hon  Member
 has  said  one  crore  of  rupees,  We
 want  to  know  the  facts.  What  is  the
 cost  of  these  34,  including  landed
 freight  etc.  of  these  Jersey  or  Red
 dane  or  whatever  it  is.

 MR  SPEAKER:  You  may  supply
 the  information  later  on,  if  you  are
 not  sure.

 SHRI  8.  P.  MAURYA:  Out  of  the
 cattles  imported  during  1962-89,  out
 of  252,  131  teeta

 MR.  SPEAKER:  Mr.  Maurya,  he
 wants  to  know.  what  is  the  value  of
 those  cattles.

 SHR  B.  P.  MAURYA:  I  cannot  say
 now,  7

 श्री  राम  कंवर  सफारी  फार्म  में  जो

 क्षय  रोग  से  पशुओं  की  मृत्यू  हो  गई  है  मैं  जानना

 चाहता  हूं  क्या  राजस्थान  के  फार्म  में  भी

 काफी  भेजे  मर  गई  है  साथ  ही  इस  तरह  से

 प्रबन्ध  के  कारण  दूसरे  फार्मो  मे  कहां  कहाँ
 पर  कितनी  मृत्य  हई  है  यह  भी  मैं  जानना

 चाहता  हूं  '

 भ्रध्यक्ष  महोदय  यह  तो  कर्नाटक  और

 शान  के  बारे  में  हैं,  राजस्थान  के  बारे  में  नहीं  ।
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Suggestion  by  Acharya  Vinoba  Bhave
 for  collection

 eee
 Reveriue  in

 ‘a

 “172,  SHRI  P.  VENKATA-
 SUBBAIAH:
 SHRIMATI  PARVATHI

 KRISHNAN;

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Acharya  Vinoba
 Bhave’s  suggestion  for  collection  of
 land  revenue  in  kind  hag  been
 examined;

 (b)  if  so,  with  what  results;  and

 (c)  the  steps  proposed  to  be
 taken  in  this  directions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए.  SHINDE):
 (a)  to  (ec).  Acharya  Vinoba  Bhave’s
 suggestion  for  collection  of  land  re-
 venue  in  kind  is  being  examined.

 Failure  of  National  Seeds  Corporation
 to  procure  Targetted  Kharif  Seeds

 *774,  SHRI  YAMUNA  PRASAD
 MANDAL,

 SHRI  D.  K.  PANDA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  National  Seeds
 Corporation  has  failed  to  procure  the
 targetted  Kharif  seeds;  and

 (b)  if  80,  the  reasons  thereof  and
 action  taken  in  that  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए,  SHINDE):

 (a)  There  has  been  a  shortfall  in
 the  procurement  of  seed  from  the
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 contracted  seed‘  production  prd-
 graimmeé  orgattiseqd  by  thé  N.SIC.  it
 Kharif  lest  year,  as  compared  to  the
 anticipated  levels  of  procurement.

 (b)  Seed  production  is  dependent
 on  several  variable  factors  like
 agro-climatic  conditions,  problemg  of
 pests  and  diseases  on  crops  etc.  In
 addition  to  such  factors,  constraints
 of  fertilizer  availability,  power
 shortages  and  relatively  high  market
 price  of  grain  had  also  affected  the
 quantities  of  seeds  produced  by  the
 contract  growers  of  the  National
 Seeds  Corporation  and  the  procure-
 ment  of  seed  from  them,  However,
 as  compared  to  the  previous  year  the
 Corporation  was  able  to  procure
 larger  quantities.  The  National  Seeds
 Corporation  have  decided  to  increase
 their  seed  production  programmes  in
 the  Rabi/Summer  seasons  in  case  of
 jowar  for  meeting  the  shortfalls  in
 the  Kharif  production  and  procure-
 ment.

 Construction  and  Allotment  of  Flats
 under  the  Low  Income-group  and
 Middle  Income  Group  Schemes  in

 Delhi/New  Delhi

 #175,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 WORKS  AND  HOUSING  be  pleased
 to  refer  to  the  reply  given  to
 Unstarred  Question  No.  i76l  on  the
 4th  March.  974  regarding  auction  of
 plots  of  land  by  D.D.A,  and  state:

 (a)  the  number  of  flats  under  the
 Low  Income  Group  and  Middle
 Income  Group  Schemes  under  con-
 struction  by  the  D.D.A.  in  Delhi  and
 New  Delhi;  and

 (b)  their  location  and  the  number
 of  flats  in  each  locality  under
 construction  and  when  they  are  likely
 to  be  ready  for  allotment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  (a)  2652  flats  under  the
 Low  Income  Group  and  9383  flats
 under  the  Middle  Income  Group.
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 (b)

 Middle  Income  Group  Low  Income  Group

 S).  Locality.  Number  Likely  date  of  |  Number  Likely  date  of
 No.  of  completion.  of  completion.

 flats.  flats,

 व.  Mumrka  382,  =  March,  7975

 2.  Bast  of  Kailash  88  March,  7975

 ko  Kalkayi  7026  June,  3975

 A  Madangir  3r  December  3974

 4.  Janakpuri  348  June,  975

 6,  Prasad  Nagar  280  September,  3975  237  December,  7974

 7.  G-8  Area  I49  December,  3974

 8,  Rayouri  Garden  360  September,
 7974  to  June,

 3975

 9.  Malviya  Nagar  20  December,  7974
 ro.  Katwaria  Sarai  66  December,  7974  88  Decamber  3974

 ri.  W  zirpur  389  March,  7975  rizr  May,  7975-

 Torat  7933  2652

 Note  (1)  The  likely  Jates  of  completion  are  subye.t  to  availability  of  building
 services.

 m.  tetrials

 (2)  Apart  from  the  above,  DDA  is  also  constructing  flats  for  retuing  Public  servants

 338  for  Middle  Income  Group  in  Sheikh  Sarai,  and  7500  Low  Income  Group
 in  Rayour:  Garden.

 Increase  in  freight  rates  on  the  carri-
 age  of  Cargo  between  India  and

 Foreign  Countries

 #779,  SHRI  S.  N.  MISRA:  Will  the

 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state;

 (a)  whether  there  is  any  propusal
 under  Government’s  consideration  to
 increase  the  freight  rates  on  the  car-
 riage  of  cargo  between  India  and
 foreign  countries;  and

 (b)  uf  so,  the  extent  thereof  and
 the  outlines  of  the  purposal?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  and  (b).  Liner
 freight  rates  on  India’s  exports  and
 imports  are  not  controlled  or  ayprov~
 ed  by  the  Government  of  India.  These
 are  fixed  or  revised  by  the  Shipping
 Conferences/Lines  operating  in  India’s
 overseas  trade.  Some  Shipping  Con-
 ferences|Lines  have  been  effecting
 general  increases  in  freight  rates  peri-
 odically  on  account  of  increase  in  the
 cost  of  operations.  Details  of  general
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 increases  in  freights  recently  effected
 by  the  Conferences  are  given  below:

 Name  of  Percentage  Date  of
 Conference  of  increase  effective

 India/Pakistan/Middle
 East  Conference  5  L-I-74

 West  Coast  of  India/
 "4 PakistanfUSA  Conference  3275  ‘1-2-,

 Bay  of  Bengal/Japan/
 Bay  of  Bengal  Conference  20  7-4-74

 Pacific  -India/Pakistan/  tr74 Ceylon/Burma  Agreement  १5  |

 Discussion  with  Polish  Delegation  Re:
 survey  of  Marine  Fisheries  Resources

 *781.  SHRI  ARVIND  M.  PATEL:
 SHRI  VIRBHADRA  SINGH:

 Wil  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  any  discussion  was
 held  between  the  Polish  Team  and
 Indian  delegation  to  organise  a  sur-
 vey  of  marine  fisheries  resources  in
 India;

 (b)  when  the  survey  is  likely  to
 be  conducted;  and

 (c)  the  area  likely  to  be  surveyed.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ए,  SHINDE):  (a)  Yes,
 Sir.

 (b)  ang  (०),  Negotiations  are  in
 progress.

 Libraries  Getting  Central  Aid

 *782.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
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 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  how  many  libraries  in  India  are
 getting  Central  Government  aid  at
 present;

 (b)  how  many  in  Orissa  are  getting
 such  aid;  and

 (ec)  what  is  the  procedure  for  grant-
 ing  Central  aid  to  such  Libraries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  and  (b),  The  Ceri-
 tral  Government  have  given  financial
 aid  to  45  libraries  in  India  during
 1973-74,  including  5  libraries  in
 Orissa.

 (०)  l.  Gnuants-in-aid  have  been  ie-
 leased  to  40  public  libraries  under
 the  “Scheme  of  financial  assistance  to
 voluntary  educational  organisations
 working  in  the  field  of  public  libra-~
 ries’  for  purchaSe  of  books,  Library
 equipment  and  furniture  and  also  for
 approved  construction  purposes  on  the
 basis  of  applications  received  after
 the  scheme  had  been  circulated.
 Financial  assistance  under  the  sche-
 me  is  given  on  a  sharing  basis.  The
 Central  Government’s  share  ig  limi-
 ted  to  60  per  cent  of  the  non-recurr-
 ing  expenditure  for  the  purchase  of
 books,  furniture  and  equipment  and
 40  per  cent  of  the  expenditure  on
 construction  of  buildings  for  librari-
 es,  subject  to  a  limit  of  Rs.  30,000.

 The  Central  Government  are  also
 giving  grants  on  an  annual  basis  to:

 di)  The  Library  of  Tibetan
 Works  and  Archieves,  Dhara-
 msala  on  the  basis  of  the
 recommendations  made  by  a
 committee  of  officials.

 (ii)  The  Delhi  Library  Board,
 an  autonomous  body,  to  meet
 the  expenditure  incurred  on
 the  Delhi  Public  Library.

 (iii)  To  assist  the  Central  Library,
 Town  Hail,  Bombay,  which  is
 a  recipient  Library  under  the
 Delivery  of  Books  and  News~



 +
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 paper  Act  954  (as  amended
 in  956)  to  the  extent  of
 half  of  the  recurring  exyen-
 diture  and  two-third  cf  the
 non-recouring  expenditure  on
 its  Delivery  of  Books  Act
 Section.

 (iv)  Khud.  Bakhsh  Oriental  Pub-
 lic  Library,  Patna,  which  is
 an  institution  of  natinonal
 importance  within  the  mean-
 ing  of  Entry  62  of  List  I  of
 tke  Seventh  Schedule  of  the
 Constitution,

 (v)  The  Rampur  Rava  _  Library,
 Rampur  (U.P.),  which  has
 valuable  collections  of  manu-
 scripts,  miniatures  and  prin-
 ted  bsoks,  and  wluch  has
 been  receiving  central  aid  for
 a  nunidir  ot  years  for  diffe-
 rent  purposes  It  3s  proposed
 to  intinduce  a  bill  in  the
 Parhament  to  declare  the
 Library  as  an  institution  of
 nationa!  importance,

 In  addition  to  the  above,  the  Raja
 Rammohun  Roy  Library  Foundation,
 an  autonomous  organisations,  has  been
 set  up  in  3972  by  the  Central  Govern-
 ment  to  promote  library  services  in
 the  country,  particularly  in  the  rural!
 areas.  The  Foundation  supplies  books
 and  other  reading  materials  to  diffe-
 rent  libraries  on  the  recommendations
 of  the  State  Library  Planning  Com-
 mittees.

 Seeds  Deal  Probe  and  Resignation  of
 Chairman  of  Enquiry  Committe,  of

 National  Seeds  Corp«ration

 *783.  SHRI  BIBHUTHI  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  news-item
 in  a  local  daily  dated  24th  March,  974
 With  heading  “seeds  deal  probe;  penal
 Chairman  resigns”  relating  to  a  Com-
 mittee  appointed  to  enquire  into  Na-
 tional  Seeds  Corporation;  and
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 (b)  if  so,  reasong  of  his  resignations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  Shri  V.  N.  Gadgil,  Chairman  of
 the  Committee  appointed  to  enquire
 into  the  grievances  of  the  xmployees
 of  the  Corporation  and  irregularities
 alleged  by  the  National  Seeds  Ccr-
 poration  Employees  Union  submitted
 his  resignation  of  the  chairmanship
 of  the  Committee  in  February,  974
 on  the  ground  that  due  to  his  other
 pre-occupations  it  would  not  be
 possible  for  him  to  give  adequate  time
 for  the  work  of  the  Committee.  Hs  35
 being  persuaded  to  coatinue  as  Chair-
 man  of  the  Enquiry  Committee.

 High  Speed  Container  from  G.D.R.

 784.  SHRIMATI  SAVITRI  SHY-
 AM:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  he  pleased  to
 state:

 (a)  whether  the  Shipping  Corpora-
 tion  of  India  hag  received  a  _high-
 speed  container  from  German  Demo-
 cratic  Republic  recently;

 (b)  if  so,  the  carriage  capacity  of
 the  vessel  together  with  its  cost;  and

 (c)  the  total  strength  of  such  ves-
 sels  of  S.C.I.  as  a  result  of  inclusion
 of  this  vessel  and  the  extent  to  which
 these  vessels  would  meet  the  cargo
 and  other  Indian  traffic?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  Yes,  Sir.

 (b)  The  tonnage,  carrying  capacity
 and  price  of  this  vessel  are-

 GRT:  =  ‘11179.

 DWT:  ‘14,676.

 It  can  carry  366  containers  of
 20°  x  9  x  8  size,  The  contract  price
 is  Rs.  42.50  lakhs.
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 (०)  With  the  inclusion  of  this  con-
 tainer-oriented  cargo  vessel,  the
 total  strength  of  such  vessels  with
 the  Shipping  Corporation  of  India
 will  be  three,  with  a  total  tonnage  of
 42,024  DWT.  These  would  be  able  to
 carry  99l  containers,  All  these  three
 ships  are  being  used  in  India’s  over-
 seas  trade,

 Forest  Policy  and  its  Impact  on  Tribal
 People

 *786.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  new  Forest  policy  of  the
 Central  Government  ang  different
 State  Governments;

 (b)  the  impact  and  effect  of  policy
 of  tribal  people  and  hilly  areas;

 (c)  the  proposed  measures,  scheme
 and  plans  to  protect  the  tribals  from
 the  economic  impact  of  the  policy;
 and

 (d)  the  steps  taken  by  the  State
 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  The
 existing  National  Forest  Policy  was
 enunciated  in  1952.  The  State  Gov-
 ernments  follow,  by  and  large,  the
 National  Forest  Policy.

 The  National  Forest  Policy  is  based
 on  6  paramount  needs  of  the  nation,
 such  as,  evolving  a  balanced  and  com-
 plementary  land  use,  prevention  and
 checking  of  erosion,  establishment  of
 tree  lands  wherever  possible  for  cli-
 matic  considerations,  providing  graz-
 ing  and  smali  wood  for  agricultural
 implements,  etc.  ensuring  sustained
 supply  of  timber  for  Defence,  Cor-
 munications  and  Indusiry.  Revision

 of  this  Policy  is  in  progress.

 (9)  and  (c).  Regarding  tribals,
 this  Forest  Policy  states  that  the  wel-
 fare  and  well  being  of  the  people  in
 the  neighbourhood  of  forests  provide
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 the  frm  ground  on  which  sound
 management....should  rest.  There-
 fore,  the  willing  support  and  coope-
 ration  of  these  people  shculd  be  trea-
 ted  as  of  paramount  importance.

 The  Policy  has  also  emphasised  the
 need  for  recognition  of  rights  of  the
 local  people  to  the  forest  produce  at
 concessional  ra‘es  In  addition,  it
 has  been  laid  down  that  Forest  Lab-
 our  Cooperative  Societies  should  be
 set  up  so  that  local  labour  living  in
 the  Forest  areas  are  not  exploited
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 by  the  intermediaries.  Accordingly,
 Forest  Labourers’  Cuoperative
 Societies  have  been  established  by
 the  State  Governments.  Similarly,
 Departmental  working  has  also  been
 started  in  several  States  to  eliminate
 intermediaries  and  to  give  maximum
 direct  benefit  to  forest  labour
 consisting  mostly  of  tribals.

 A  new  Central  Sector  Scheme  for
 contro!  of  shifting  cultivation  with  an
 outlay  of  Rs  5  crores  has  been  provi-
 ded  in  the  5th  Five  Year  Plan,  This
 scheme  aims  at  improving  the  socio-
 economic  conditions  of  the  tribals.
 Details  of  this  scheme  and  guidelines
 are  being  finalised  Another  program-
 me  on  “Social  Forestry”  with  an  out-
 lay  of  Rs.  8  crores  has  alto  been  pro-
 vided  which  aims  at  providing  much
 needed  fuelwood,  timber.  and  grazing
 for  the  tribals  and  other  people  Lliv-
 ing  in  the  vicinity  of  forest  areas.
 These  schemes  have  great  potentiality
 for  rural  employment  and  will  benefit
 the  tribale  and  other  weaker  sections
 of  the  society.

 (b)  The  information  is  being  colle-
 cteq  from  States/U.Ts.  Governments
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha.

 Allotment  of  Zetor-20ll  ang  Bylarus
 Tractor

 787,  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  allotment  of  two
 Zetor-20il  tractors  ang  one  Bylarus
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 Tractor  were  made  by  the  Ministry  ot
 Agriculture  on  a  ‘priority’  basis;

 (b)  whether  these  three  tractors
 were  sold  out  and  no  zervice  centre
 wae  opened  nor  any  development  pro-
 gramme  was  carried  out;

 (c)  whether  the  conduct  of  the  offi-
 eers  who  recommended  ‘he  priority
 allotment  on  the  basis  of  bogus
 certificates  is  also  being  investigated
 by  the  Central  Bureau  ९६  nvestiga-
 tion;  and

 (d)  action  Government  propose  to
 take  in  the  mater  against  those  heJd
 responsible?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  name  of  the  party  to  whom

 the  allotment  of  two  Zetor-20Il
 tractors  and  one  Byelarus  tractor  was
 made  by  this  Ministry  on  priority
 basis  has  not  been  indicated  in  the
 Question.  Presumably  it  relates  to
 the  allotment  of  2  Zetor—20ll  trac-
 tors  and  one  Byelarus  tractor  made
 in  1969-70  by  the  Ministry  of  Agn-
 culture  on  puiority  basis  to  the
 Nutional  Agro-Industrial  Cozporation,
 Delhi,  a  private  organisation,  for  sett-
 ing  up  of  custom-service  centres.

 (b)  The  relevant  records  of  this
 Ministry  relating  to  this  case  have
 been  siezed  the  C.B.I.  in  connection
 with  a  case  being  investigated  by
 the  C.B.I.  on  a  complaint  filed  by  the
 Punjab  National  Bank,  New  Delhi.
 This  Ministry  has  requested  the  C  B.I.
 to  include  in  the  scope  of  their
 investigations  the  allegations  relating
 to  obtaining  the  allotment  of  tractors
 on  the  basis  of  bogus  and  forged
 certificates  as  well  as  allegation
 relating  to  the  re-sale  of  these
 tractors.

 (c)  and  (a).  This  would  be  exa-
 mined  after  the  receipt  of  the  report
 and  the  relavent  records  of  this
 Ministry  from  the  cCBL
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 Setting  up  of  Universities  in  Tamil
 Nadu

 “788  SHRI  R.  पर.  SWAMINATHAN:
 SHRI  V.  MAYAVAN:

 Willi  the  Minister  oj  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Tamil  Nadu  has  re-
 quested  the  University  Grants  Com-
 mission  to  the  setting  up  of  more
 Universities  in  Tamil  Nadu  State;

 (b)  if  so,  the  reaction  of  the
 University  Grants  Commission;

 (c)  what  are  the  proposals  made
 by  the  Tami]  Nadu  Government;  and

 (d)  how  far  the  Union  Govern-
 ment  have  agreed  to  ask  the  Univer-
 sity  Grants  Commission  to  help  the
 State?

 HE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S.  NURUL  HASAN),  (a)  to
 (d),  In  September,  970  the  Govern-
 ment  of  Tamil  Nadu  had  submitted
 8  proposal  for  the  establishment  of  a
 Technological  University  in  the  State
 as  teaching  and  affiliating  University.
 The  University  Grants  Commission
 has  considered  the  proposal  and  is  of
 the  view  that  it  could  not  recommend
 the  setting  up  of  technological  Univer-
 sities  with  affiliating  functions,  If,
 however,  there  was  a  compelling  aca-
 demic  need  for  the  setting  up  of  such
 Universities,  they  should  be  establi-
 shed  as  unitary  universities  without
 any  affiliating  functions.

 The  above  views  of  the  Commis-
 sion  have  been  communicated  to  the
 Government  of  Tamil  Nadu.  No  other
 proposal  in  this  regard  has  been
 made  by  the  State  Government.
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 Package  Programme  on  Jute  for  West
 Bengal

 *789.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  any  scheme  for  special
 package  programme  on  jute  had  been
 sanctioned  for  West  Bengal;

 (9)  if  so,  the  main  features  of  the
 scheme  and  the  amount  sanctioned
 during  the  last  three  years,  years-
 wise;  and

 (c)  area  so  far  covered  by  the
 scheme  district-wise  in  that  area,
 year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  A  Centrally  Sponsored
 Scheme  entitled  ‘Special  Package
 Programme  on  Jute’  was  launched
 in  the  Fourth  Five  Year  Plan  and
 implemented  in  West  Bengal  among
 other  States.  The  main  features  of
 this  scheme  were: —

 (i)  Adoption  of  intensive  culti-
 vation  measures  on  the  lines
 of  package  programme  in
 area  having  potential  for
 achieving  rapid  increase  in
 production

 (ii)  Provision  of  staff  for  imple-
 menting  this  scheme.

 This  scheme  was  more  or  less  of
 the  nature  of  demonstration.  Although
 the  measures  taken  under  the  scheme
 were  encouraging.  it  was  felt  at  the
 time  of  the  mid-term  appraisal  of
 the  Fourth  Plan  that  still  better  re-
 sults  coulg  be  achieved  if  such  mea-
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 areas  in  potential  districts  instead  of
 spreading  them  over  scattered  areas
 where  efforts  got  diluted.  According-
 ly,  a  Centrally  Sponsoreq  Scheme  fer
 Intensive  Jute  District  Programme
 ws  sanctioned  for  implementation
 from  ‘1972-73,  in  West  Bengal,  among
 other  States.  The  scheme  for  Special
 Package  Programme  was,  however,
 simultaneously  continued  in  areas  not
 covered  by  Intensive  Jute  District
 Programme  has  the  following  addi-
 tional  main  features: —

 Written  Answers

 (i)  To  convince  the  growers
 about  maximum  production
 potential  of  jute  and  meta.
 demonstrations  on  full  pack-
 age  of  practices  are  being
 taken  up;

 Gi)  To  popularise  jute  growing
 under  irrigated  conditions,
 demonstrations  on  _  irrigated
 jute  are  being  conducted  in
 compart  blocks;

 (iii)  Launching  motivational  cam-
 paign  to  saturate  the  entire
 area  with  recommended  does
 of  inputs  and  to  adopt  im-
 proveg  cultural  practiceg  in-
 cluding  any  new  technology
 that  might  be  evolved  in
 future;

 (iv)  To  stimulate  the  flow  of  cre-
 dit  from  various  institutional
 agencies  particularly  co-
 operatives,  or  enabling  the
 growers  to  apply  recommen-
 ded  does  of  inputs;  and

 (v)  Initiation  of  a  drive  to  regain
 the  jute  area  lost  to  paddy  in
 the  recent  past  through  adop-
 tion  of  jute-paddy  cropping
 sequence.

 The  amount  released  under  the
 two  schemes  during  the  last  three

 sures  were  taken  over  concentrated  years  for  West  Bengal  are  ag  follows:

 released  (Rs.  in  during
 Amount  Lakhs)

 Scheme  I97I-72  1972-73  2973-74
 हु.  Special  Flackage  Programme  on  Jute  e  .  3°00  28°30  16°  00

 2.  Intensive  Jute  Distt.  Programme.  owe  30°00  §8°00
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 (९)  The  area  covered  during  the
 last  three  years  under  the  Special
 Package  Programme  in  West  Bengal

 is  given  below:

 Year  Area  (ha)

 I97I-72  48,000

 1972-73  23,389
 I973-74  25,000

 The  area  was  scattered  throughout
 the  State  and  hence  the  dustrict-wise
 figtites  ure  not  available.

 The  area  covered  under  the  Inten-
 Sive  Jute  District  Programme  during
 1972-73,  and  1973-74  in  the  State  of
 West  Benga!  is  indicated  below:

 District  Area  Covered  aun  g
 I972-"3  0  at abies

 Murs'idahad  20,°  37  4°  000
 Nadia  49,790  4,200
 Cove'r-B  chai  6,970  13.609

 66,107  93.609
 ee

 केरल  द्वारा  सारी  गई  शीर  उसे  सप्लाई  की  गई
 चीनी  को  मात्रा

 7503.  थ्  हक्मजन्थ  कछवाय  :
 ओलती  भांबी  तस कम्पन  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  एक  ब्षे  के  दौरान  केरल
 सरकार  ने  केन्द्रीय  सरकार  से  कितनी  मात्रा
 में  चीनी  की  मांग  की  ,  दौर

 (@)  राज्य  सरकार  को  पूरी  में  मात्रा
 कोटा  सप्लाई  न  करते  के  क्या  कारण  है?

 कृषि  मंत्रालय  मे  राज्य  मंत्रों  (श्री
 बो०  पो०  सौर)  .(क)  आर  (ख).  केरल  को
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 अप्रैल,  973  से  मार्च,  974  तक  की  अवधि
 के  लिए  कुल  93,  727  मीटरी  टन  लेबी  चीनी
 आबंटित  की  थी  इस  अवधि  के  दौरान

 लेबी  चीनी  का  कोटा  बढ़ाने  के  लिए  राज्य  सरकार
 मे  कोई  अनुरोध  प्राप्त  नहीं  हुआ  था  ।
 तथापि  राज्य  सरकार के  अनुरोध  पर  त्यौहारों
 की  मांग  पूरी  करने  के  लिए  उन्हें  झय्िम  प्रां बटन
 किया  गया  था  सका  बाद  के  फोटो  में  समाया-
 जन  किया  जाना  था  (Qa)  सोनम  त्यौहार  के  लिए
 lI-9-973  को  ,000  मीटरी  टन  चीनी
 आवंटित  की  गई  थी  (2)  क्रिसमिस  त्यौहार
 के  लिए  2i-2-973  को  400  मिसरी
 टन  चीनी  आवंटित  की  गई  थी।

 Recommendations  of  Govinda  Reddy
 Committee  regarding  Departmental

 Promotiens  of  Engineers

 7504  SHRI  S.  D,  SOMASUNDARAM:

 ‘Yitl  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  Committee  headed
 by  Shri  Govinda  Reddy  recommended
 that  the  period  of  three  years  for  the
 promotion  of  Class  I  Direct  Recruits
 should  be  raised  to  5  yearg  and  that
 the  then  Minister  has  conveyed  the
 acceptance  of  the  Government  and
 further  implemented  it  for  a  number
 of  years;

 (b)  whether  the  department  has  re-
 duced  the  period  from  5  years  to  4
 years  and  further  contemplates  to
 reduce  from  4  to  3  years  in  disregard
 of  the  promises  made  on  the  floor  of
 the  House,  causing  further  frustration
 amongst  stagnated  engineers;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  The
 Committee  headed  by  Shri  Govinda
 Reddy  had  recommended  that  Gov-



 Written  Answers ‘35
 ernment  should  revert  to  the  normal
 ‘eligibility  period  of  5  years  service  in
 the  grade  for  promotion  of  Assistant
 Executive  Engineers  to  the  grade  of
 Exccutive  Engineer  in  the  Central
 P.W.D.  This  recommendation  was
 accepted  by  Government  in  967  and
 was  followed  for  a  few  years,

 (b)  and  (c).  In  view  of  the  prevail-
 ing  imbalance  in  the  cadre  of  Execu-
 tive  Engineer  due  to  promotion  of
 Assistant  Engineers  in  excess  of  the
 quota  prescribed  in  the  Recruitment

 Rules;  the  eligibility  period  for  promo-
 ‘tion  of  Assistant  Executive  Engineer
 ‘to  the  grade  of  Executive  Engineer

 was  reduced,  with  the  aproval  of  the
 ‘Department  of  Personnel  and  the
 Union  Public  Service  Commission
 from  5  years  to  4  years  for  a  period
 of  seven  years  starting  from  1973,

 There  igs  no  proposal  for  reducing
 ‘this  period  further  from  4  years  to

 3  years.

 Suspension  of  running  works  in
 C.P.W.D.

 1505.  SHRI  AMBESH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  most  of  the  running
 works  in  C.P.W.D.  have  been  suspend-

 .ed  by  Government  for  want  of  funds;
 (b)  whether  Government  are  aware

 -that  unemployment  to  a  great  extent
 hag  resulted  to  the  casual  labour  on
 account  of  this  policy;  and

 (c)  what  steps  Government  propose
 ‘to  take  to  solve  the  question  of  un-
 employment?

 THE  MINISTER  OP  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Only
 new  construction  of  non-functional

 ‘buildings  including  residential  and
 -  office  actommodation  and  those  which
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 have  not  gone  above  the  plinth  area
 have  been  postponed  due  tv  financial
 stringency,  -

 (b)  insotar  as  CPWD_  works  are
 concerned,  the  CPWD  is  likely  to  have
 sufficient  workload  pertaining  to  the
 completion  of  the  running  works,  as
 also  the  maintenance  of  Government
 buildings  and  as  such  there  will  not
 be  unemployment  to  a  great  extent
 on  that  account  at  present.

 (c)  The  question  does  ont  arise,

 Take  over  of  Liquor  Trade  by  Delhi
 Administration

 7506.  SHRI  M.  KATHAMUTHU:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  ६०  state:

 (a)  whether  Delhi  Administration
 propose  to  take  over  tie  foreign  and
 Indian  made  foreign  liquor  trade  in
 the  territory;  and

 (b)  if  so,  the  salient  features  there-
 of  and  the  steps  being  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  Yes,  Sir.

 (b)  A  Committee  has  been  consti-
 tuted  by  the  Delhi  Administration  to
 report  of  the  process  of  take  over.
 Pending  its  report,  the  Delhi  Adminis-
 tration  will  open  its  own  shops  in
 areag  where  there  is  need  for  such
 shops,

 Sewage  Scheme  Bungling

 7507.  SHRI  VASANT  SATHE;

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
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 report  appearing  in  a  local  Daily  dated
 the  27th  March,  974  under  the  cap-
 tion,  “Sewage  Scheme  bungling”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  steps  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes.

 (७)  According  to  the  information
 received  from  the  Delhi  Water  Sup-
 ply  and  Sewage  Disposal  Undertaking
 the  work  of  laying  the  trunk  sewers
 in  Shahdara  area  was  allotted  on  11th
 September,  69  to  M/s.  National  Project
 Construtcion  Corpoartion  at  a  cost  of
 Rs,  72  lakhs  and  was  to  be  complet-
 ed  by  6th  November,  ‘1972,

 The  work  involves  laying  of  5  trunk
 sewers  and  a  rising  main  5’  to  25’
 helow  subsoil  water  table  in  running
 sand.  Alignment  for  three  trunk
 sewers  was  available  without  any
 serious  obstructions.  As  regards  the
 remaining  two  sewers  the  same  had
 to  be  laid  through  congested  area  of
 Gandhi  Nagar  and  Krishna  Nagar  for
 which  traffic  diversions  could  not  be
 provided

 Upto  June,  972  work  worth  Rs,  20
 lacks  only  was  completed.  As  the
 progress  was  very  slow,  the  Delhi
 Water  Supply  and  Sewage  Disposal
 Committee  considered  the  question  of
 termination  of  the  contract  of  the
 firm.  A  final  decision  in  the  matter
 has  not  yet  been  taken  by  the  com-
 mittee.
 1

 Maharashtra  State  Cooperative  Tribal
 Development  Corporation

 7508.  SHRI  2,  M.  KAHANDOLE:
 Will  the  Minister  of  AGRICULTURE

 be  please  to  state:

 (a)  whether  the  Maharashtra  State
 Cooperative  Tribal  Development  Cor-
 Deration  has  been  set  up  in  that  State;
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 (b)  if  so,  the  nature  of  its  functions;
 and  v4

 (c)  the  extent  of  Central  help  to  the
 Corporation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.  It  was  registered  under
 the  Maharashtra  Cooperative  Societies
 Act,  960  on  the  22nd  March,  1972,

 (b)  The  society  has  undertaken  the
 following  functions:

 (i)  Supply  of  consumer  goods  to
 tribals;

 (ii)  provision  of
 tribals;

 (iii)  purchase  of  fodder  grass  and
 minor  forest  produce  from
 tribals;  and

 smal]  loans  to

 (iv)  management  of  Ashram
 schools,  in  tribal  areas  allot-
 ted  by  the  State  Education
 Department  on  agency  basis.

 (c)  Central  assistance  of  Rs.  28.69
 lakhs  has  been  given  to  the  State
 Government  for  assisting  this  society.

 Nationalisation  of  Bus  Transport  on  an.
 All  Indig  basis

 7509.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  SHIPPING

 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Tamil  Nadu  State
 Government  has  suggested  to  the
 Centre  the  nationalisation  of  the  bus
 transport  on  an  All  India  basis;  and

 (b)  if  so,  the  outlines  and  Governe
 ment’s  response  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and  (b).
 No  such  proposal  has  been  received.
 from  the  Government  of  Tamil  Nadu.
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 Zapoeal  of  stock  of  Saccharine  by
 FCI

 7510.  SHRI  M.  KATHAMUTHU;:

 Will  the  Minister  of  AGRICULTURE
 ‘be  pleased  to  state:

 (a)  whether  Food  Corporation  of
 India  has  got  a  stock  of  about  3000

 kg.  of  Saccharine,  importeg  five  years
 ago  and  they  now  decided  to  sell  it;
 and

 (b)  if  so,  the  reasons  there‘or?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 {a)  Yes,  Sir.

 (b)  The  stocks  of  Saccharine  are
 being  disposed  of  as  its  use  asa
 sweetening  agent  in  Balahar  has  been
 discontinued,

 Unsold  beeks  with  N.B.T.
 75l.  SHRI  DEVINDER  SINGH

 GARCHA;
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARB  AND  CULTURE
 be  pleased  to  state:

 (a)  the  total  number  of  books
 which  remain  unsold  with  the  National
 Book  Trust  because  of  faulty  planning
 and  execution;  and

 (b)  expenditure  involved  in  the
 translation/writing/printing  of  these
 books?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  There  are  about
 21  lakh  hooks  in  stocks  at  present,  of
 which  nearly  6  lakhs  were  published
 du:ing  the  year  ending  March  1974,
 Government  have  appointed  a  com-
 mittee  to  examine  inter  alia,  the  pric-
 ing,  printing,  distribution  and  sale  of
 National  Book  Trust  publications,  and
 to  «uggfest  economy  in  their  produc-

 tion  as  also  thsir  rapid  disposal.  The
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 report  of  this  Reviewing  Committee  is
 awaited,

 (b)  This  information  is  being  cot-
 lected.

 Delay  in  setting  up  Medium  Size  Units
 of  Modern  Bakeries  (India)  Limited

 2512,  SHRI  SUKHDEQ  PRASAD
 VERMA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  plan  of  the  Govern-
 ment  to  set  up  medium  size  units  of
 the  Modern  Bakeries  (India)  Limited
 in  the  country  have  since  been  put  in
 abeyance;  and

 (b)  if  so,  the  reasons  for  delay  in
 setting  up  the  units?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  Keeping  in  view  the  increased
 demand  of  bread  the  Modern  Bakerie:
 (India)  Ltd.  are  setting  up  standard
 size  units  instead  of  medium  size
 units,

 (b)  Does  not  arise,

 Government  employees  entitled  for
 Type  V,  IV  and  II  quarters

 753  SHRI  SUKHDEO  PRASAD
 VERMA;

 Will  the  Minister  of  WORKS  AND
 HOUSING  he  pleased  to  state:

 (a)  whether  Government  employees*
 entitled  for  type  V  quarters  are  algo
 eligible  for  ong  Inlow  type  whereas
 this  facility  is  not  provided  to  the
 employees’  entitled  for  type  IV  and
 type  III  quarters;  and

 (b)  if  so,  the  reasons  for  the  ano«-
 maly?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUB-
 ING  (SHRI  OM  MEHTA):  (a)  Yes,
 Sir,

 (b)  Officers  entitled  to  type  IV  and
 type  TI  accommodation  count  their
 entire  continuous  service  under  the
 Central  or  State  Governments  for
 purpose  of  allotment  For  those  en-
 titled  to  type  ४,  priorty  38  reckoned
 from  the  date  from  which  they  draw
 emoluments  of  Rs  800/-  pm  They
 have  been  made  eligible  for  type  IV
 accommodation  also  as,  otherwise,
 they  would  be  at  a  disadvantage  wis
 a  ws  those  entitled  to  type  IV  and
 below

 Suspension  of  Food  Inspector,  que  to
 failure  to  check  bogus  ratiog  units  in

 Delhi

 754  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minster  of  AGRI-
 CULTURE  be  pleased  to  state

 (a)  whether  large  number  of  food
 mMspectois  were  suspended  during  the
 month  of  Decembei,  973  to  March,
 3974  for  their  failure  to  check  the
 ‘bogus  2atzon  units  in  Delhi,  and

 (b)  if  so,  the  number  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  and  (b)  Delhi  Admunistration

 has  reported  that  one  food  inspector
 ‘was  suspended  due  to  failure  to  check
 bogus  ration  umts  in  Delhi,  during  the
 Period  December,  973  to  March,  1974,

 Constitution  of  New  Board  of  Central
 Inland  Water  Transport

 7535  SHRI  VAYALAR  RAVI:  Will
 the  Munister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Inland  Water
 Transport  Board  has  not  met  for  the
 Jast  many  months;

 (b)  if  so,  what  are  the  reasons;  and

 (c)  when  the  new  Board  is  to  be
 constituteg  and  who  are  to  be  the
 members?

 THE  DEPUTY  MINISTER  IN  ‘LHE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  ang  (b).
 The  eCntral  Inlang  Water  Transport
 Board  met  on  9-l-973  last.  The  next
 meeting  has  not  yet  become  due,

 (c)  The  Board  is  a  standing  body
 and  its  constitution  35  as  shown  be-
 low

 Chairman
 Minister  of  Shipping  and  Transport

 Government  of  India,  New
 Delhi.

 Vice-Chairman
 Minster  of  State  (now  Deputy

 Minister)  for  Shipping  and
 Transport,  Government  of
 India,  New  Delhi,

 Members
 Mmusters-in-charge  of  Inland  water

 Transport  in  the  State  Govern-
 ments  of  Andhra  Pradesh,
 Assam,  Biha.  Goa,  Daman  and
 Diu,  Gujarat,  Jammu  and
 Kashmir,  Kerala  Maharashtra,
 Mysore,  Orissa,  Tamil  Nadu,
 Uttar  Pradesh,  West  Bengat
 and  Madhya  Pradesh

 Members
 Five  non-offiaials  with  technical

 back-ground  in  the  feld  of
 inland  water  transport,

 (i)  Shmn  8  Bhagavati,  Member
 Rajya  Sabha.

 (h)  Shri  Chandika  Pra>ad,  Mem-
 ber  Lok  Sabha.

 ai)  Chairman,  Centra}  Inland
 Water  Transport  Corporation
 Ltd.,  Calcutta
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 र)  Dr,  Mahadeo  Chand,  Director
 Bihar  Pathology  and  Research
 Laboratory  ‘Private  Lad,
 Patna-3.

 (v)  Shri  P.  ron  Chatko,  Kanjirap-
 pally  (Kerala).

 Upgrading  of  All  India  Soil  and  Land
 Use  Survey  Organisation

 ‘7516.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  upgrade  the  existing  All  India
 Soil  and  Lang  Use  Survey  Organisa-
 tion  into  an  independent  Directorate
 with  headquarters  at  Nagpur;  and

 (b)  if  so,  the  nature  of  the  pro-
 gramme  of  the  organisation,  the  areas
 proposed  to  be  covered,  technical  em-
 Ployme.it  potvuatial  of  the  organisation
 and  its  phasing  during  the  Fifth  Five
 Year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir,  The  All  India  Soil  &

 Land  Use  Survey  Organisation  has
 since  been  upgraded  to  function  as  an
 independent  Directorate  with  Head-
 quarter  at  Nagpur,  under  Indian
 Council  of  Agricultural  Research,  with
 effec,  from  1-4-1974,

 (b)  The  programme  of  the  organisa-
 tion  includes  (i)  conducting  recon-
 Maissance  and  standard  soil  survey
 and  (ii)  imparting  professional  train-
 ing  to  personnel  engaged  in  soil  sur-
 vey  in  the  country,  (iii)  Sofl  correla-
 tlon  and  classification  at  the  National
 level,  (iv)  research  to  refine  soil  sur-
 vey  techniques  and  soi]  correlation,
 (v)  organising  Soil  museum  at  diffe-
 rent  locations  in  the  country  and  (vi)
 promoting  co-operative  soil  survey  in
 States.
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 Whe  following  is  the  tentative  tar-
 get  area,  to  be  covered  during  the  tu
 Pian  period:  —~

 Year
 Bed  ६०

 Be  covered
 (million

 ares)

 I974-75  «  xo

 7975-76  130

 1976-77  2050

 1977-78  27°0

 1978-79  25°0

 Acoonliig  t>  the  proposed  programme,
 the  expected  emoloyment  potantial  of  pro=
 fesstomal  and  technical  personne!  will  be  as
 under  :-—

 Year  Employm-
 ent  poten-
 tial  of  pro-
 fessional
 and  techni-
 cal  per-
 sonnel,
 expected

 3974-75  748

 1975-76  122

 1976-77  76

 1977-78  39

 3978-79

 Delivery  of  wheat.purchased  by  USSB
 to  India

 7517.  SHRI  8.  N,  BARMAN:  Will
 the  Minister  .of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  from  October,  973  to
 January,  974  a  large  quantity  of
 wheat  purchased  by  USSR  from
 Canada  and  Australia  was  delivered
 to  India;  and



 65
 (b)  the  total  quantity  of  such  wheat

 and  the  amount  India  Government
 is  required  to  pay  for  this  wheat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDR):
 (a)  and  (b).  During  the  period  from
 October  973  to  January  1974,  about
 5  lakh  tons  of  wheat  was  received
 from  USSR  from  their  purchases  in
 Canada  and  Australia  Under  the
 Agreement  with  the  USSR,  the  entire
 quantity  is  to  be  replaced  in  kind

 Application  of  Food  Product  Order

 ‘7518.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Food  Product  Order
 applies  to  industries  which  are  cover-
 ed  under  the  Prevention  of  Food
 Adulteration  Act;

 (b)  rf  so,  the  particulars  thereof
 and  which  industries  are  covered  by it  and  the  reasons  and  justification
 thereof:

 (c)  whether  the  licensing  authority
 charges  only  Rs.  10/-  for  a  licence
 under  the  Food  Adulteration  Act
 while  undcr  the  Food  Product  Order
 the  fee  charged  is  Rs,  1,000/.  or  more; and

 (d)  whether  Government  propose  to
 amend  the  Prevention  of  Food  Adul-
 teration  Act  and  make  it  more  com-
 prehensive  ang  not  to  apply  Food  Pro-
 duct  Order  on  the  industries  where
 the  PFA  Act  applies  and  if  so,  the
 Particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDR):
 (a)  ang  (b).  Yes,  Sir.  The  Order  in

 question  is  the  Fruit  Products  Order. It  covers  fruit  and  vegetable  products including  synathetic  beverages  to  en- sure  that  the  same  are  manufactured under  hygienic  conditions  and  in  ace
 cordance  with  the  specifications  laid down  in  the  Order,
 434—Ls_3,
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 (c)  Licences  under  Prevention  of

 Food  Adulteration  Act  are  issued  by
 the  State  Governments  and  the  licence
 fee  varies  from  State  to  State,

 Licence  fee  under  the  Fruit  Products
 Order  is  fixed  by  the  Government  of
 India  and  varies  from  Rs.  100/-  to
 Rs.  500/-on  the  basis  of  annual  pro- duction  capacity.

 (d)  There  is  no  proposal  to  exempt
 the  Fruit  and  Vegetable  Preservation
 Industry  from  application  of  FPO.

 Groundnut  in  Stock  for  production  of
 Vegetable  Oil  during  974

 7519,  SHRI  BISHWANATH  JHUN-~
 JHUNWALA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  the  production  of
 groundnut  in  the  country  for  973  and
 together  with  the  stock  in  hand  will
 be  sufficient  to  meet  the  needs  of  pro-
 duction  of  vegetable  oil  for  ‘1974;  and

 (b)  if  not,  the  shortfall  and  steps
 Proposed  to  import  adequate  quanti-
 ties  of  groundnut  oil  and  to  augment
 the  utilisation  og  the  present  produc-
 tion  capacity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  The  requirements  of  vegetable oils  in  the  country  are  met  from
 groundnut  and  other  edible  oilseeds,
 Estimates  of  produtcion  of  various  oil-
 seeds  for  1973-74  will  be  available
 after  the  close  of  the  agricultural
 year,  ie.  some  time  in  July-August
 i974,  Data  on  carry  over  stocks  of
 Oilseeds  and  oils  precise  quantitative
 estimates  of  their  requirements  in  the
 country  are  not  available.  At  present
 there  is  a  basic  shortage  of  internal
 supplies  compered  to  requirements,
 which  have  been  rising  as  a  result  of
 growth  of  population  ang  incomes,

 (b)  In  recent  years,  imports  of  edi-
 ble  oils  and  have  been  gene-
 rally  in  theform  of  palm  oil,  soya-
 bean  oil,  rapeseed  oil  and  rapeseed.
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 There  is  no  proposal  to  import  ground-
 nut  oi}.  Besides  arranging  imports  of
 Oilseeds  and  ofls  to  the  extent
 feasible,  steps  have  been  taken  to
 imoprove  the  availability  of  vegetable
 Oilseeds  and  oils.  These  include  en-
 couraging  larger  crushing  of  cotton.
 seed  and  rice  bray  oil,  promoting
 greater  utilisation  of  minor  oilseeds
 of  tree  origin,  restricting  the  use  of
 groundnut  oil  and  mustard  oil  by  utili-
 sation  of  several  substitute  oils  in  the
 Manufacture  of  vanaspati  and  increas-
 ing  production  of  traditional  as  well
 as  non-traditional  oilseeds,  like  soya-
 bean  and  sunflower  seed.
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 Change  in  Method  of  Procurement  of
 Feodgrains  and  resultant  reduction  in

 FCI  Staff

 7520.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Mhnister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  some  of  the  State  Gov-
 ernments  have  changed  the  method  of
 procurement  of  foodgrains  and  will
 now  procure  from  the  traders  instead
 of  the  farmers  direct;

 (b)  if  so,  the  names  of  States;  and

 (c)  whether  it  is  likely  to  result  in
 substantial  reduction  in  staff  strength
 of  F.C.I.  ang  if  so,  to  what  extent  the
 present  strength  of  F.C.I.  will  be
 pruned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 a)  and  (b),  The  procurement  and
 pricing  policy  of  wheat  for  the  ‘1974-
 75  season  has  already  been  announced
 in  the  statement  made  in  the  Lok
 Sabha  on  28-3-1974  which,  inter  alia,
 provides  that  the  procurement  of
 wheat  by  the  public  agenices  would
 continue  in  all  the  States  and  in  the
 surplus  States  of  Punjab,  Haryana,
 U.P..  M.P,  and  Rajasthan  50  per  cent
 levy  will  be  impopsed  on  foodgrain
 traders  including  the  wholesalers,  In
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 the  other  wheat  producing  States,  the
 State  Government  may  undertake
 procurement  by  a  graded  levy  on
 producers,

 In  regard  to  rice,  the  States  have
 been  left  free  to  adopt  any  system  of
 Procurement  best  suited  to  the  pre-
 vailing  local  conditions,  namely:—

 (i)  Levy  on  millers/traders;
 (ii)  Levy  on  producers;
 (iii)  Monopoly  purchase;  and

 (iv)  Combination  of  the  above
 methods.

 (c)  Th  addition  to  the  procurement
 of  wheat  from  the  producers  under
 price  support,  the  Food  Corporation
 of  India  will  receive  the  levy  quan-
 tum  from  the  traders  in  the  wheat
 surplus  States  alongwith  some  other
 agencies  It  is  too  early  to  judge  the
 impact  of  the  new  scheme  on  the
 strength  of  the  staff.

 Procurement  charges  of  F.C.I.  quring
 ‘1972-73,

 752l.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  a  consumer  pays  nearly
 Rs  00  per  quintal  for  wheat  procured
 by  FCI  as  charges  of  procurement;
 and

 (b)  if  so,  the  names  of  the  different
 foodgrains  that  are  procured  by  F.C.I.
 and  per  quintal  procurement  charges
 for  each  at  1972-73  level  and  total  over
 head  cost  charged  by  F.C.I.  for  1972-73.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE:  (a)  No,
 Sir.

 (9)  The  procurement  charges  and
 storage,  movement  and  distribution
 costs  incurreg  by  the  Food  Corpora-
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 tion  of  India  for  different  foodgrains
 during  ‘1972-73  were  as  under:—

 1  Brov). le
 Procur-  Storage,  movement
 ement  and  distribution
 charges.  Cost

 2  Wheat
 indigenous  |  0०57  1207"

 2  Rice  indi-
 genous.  7°43  2  o7*

 3  Coarse
 grains.  7°80  12"  ०7*

 *The  storage,  movement  ang  dis-
 tribution  costs  are  inclusive  of  ad-
 ministrative  over-head  charges  of
 Rs,  2.04  per  quintal.

 Promotion  of  Bharat  Natya,
 Khathakkali  and  Yakshagana

 7522.  SHRI  P.  R.  SHENOY:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state  what  are  the  measures  taken
 by  Government  for  the  promotion  of
 Bharat  Natya’  ‘Khathakkali’  and
 ‘Yakshagana’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  ्,  YADAV):  The.  Sangeet  Natak
 Akademi,  an  autonomous  organisation
 set  up  by  the  Government,  constantly
 strives  for  the  promotion  of  several
 art  forms  including  Bharata  Natyam,
 Kathakali  and  Yakshagana.  The  acti-
 Wites  of.  the  Akademi  in  this  regard
 include  the  following:

 (i)  providing  financial  assistance

 (i)  publishing  articles  on  various
 aspects  of  these  arts  in  San-

 VAISAKHA  2,  3898  (Saka)  Written  Answers  70

 geet  Natak’,  a  quarterly  jour-
 ‘mal  of  the  Akademi;

 (iii)  taking  films,  photographs,
 slides  and  tape-recording  of.
 these  forms  for  the  archival
 collection  of  the  Akademi

 (iv)  acquiring  costumes,  crowns
 ornaments,  etc.,  pertaining  to
 these  arts  for  display  in  the
 Museum  cf  the  Akademi

 (v)  scouting  for  young  talent  in
 the  field  and  presenting  the
 same  at  the  Young  Dancers
 Festival  organised  from  time
 to  time:

 ¢vi)  arranging  lecture-demonstra-
 tions  on  these  arts  for  the
 benefit  of  invited  audiences;

 (vii)  producing  Hindi  versions  of
 traditional  playa  in  Katha-
 kali  and  Yakshagana;

 (viii)  attaching  leading  Gurus  to
 pupils  or  institutions  under
 the  Fellowship  Scheme  of  the
 Akademi;  and

 (ix)  recognising  outstanding  con-
 tribution  in  the  field  through
 Akademi  Awards|Fellow-
 ship  given  annually.

 Besides  the  above,  the  Department
 of  Culture  are  opera  two  schemes
 viz.;  (i)  The  Scheme  a  Scholarships
 to  Young  workets  in  Different  Cul-
 tural  Fields  ang  (ii)  Cultural  Talent
 Search  Scholarships.  Under  |  the
 stheme  of  Scholarships  to  Young
 Workers  in  Different  Cultural  Fields,
 scholarshipg  are  granted  to
 artists  of  outstanding  promise  in  the
 age-group  of  18-28  years  for  advance
 training  in  India  in  music,  dance,
 drama,  traditional  theatre,  painting
 ete.  The  feld  of  dance  includes
 Bharata.  Natyam  and  Kathakali  “and
 the  fleld  of  Traditional  Theatre  in-
 eludes  ‘Yakshagana’.  Under  the  Cul-
 faral  Talent  Search  Scholarships
 Sdheme,  talented  children  of
 the  age-group  0—l4  years  are  offer-
 ed  scholarships  in  music,  dance,  paint-
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 ing  ang  sculpture.  Dance  forms
 under  the  scheme  include  the  forms
 of  Bharata  Natyam  ang  Kathakali.

 Kuderemuk-Mangalore  as  National
 HighWay  Road

 7523.  SHRI  P.  R.  SHENOY:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  a  representa-
 tion  to  declare  Kuderemuk-Mangalore
 Road  as  National  Highway;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,
 Sir.

 (b)  The  demand  has  been  ‘noted
 foy  consideration  aleng  ‘with  similar
 other  proposals  while  formulating
 proposals  for  new  additions  to  the
 existing  N.  H.  System  in  the  5th  Plan
 keeping  in  view  the  funds  available
 for  the  purpose,  the  interfuse  priority
 of  individual  proposals  on  an  All-
 India  basis  and  the  criteria  laid  down
 for  declaring  roads  as  National  High-
 ways.

 राजौरी  गाउन  दिल्‍ली  में  भूमि  पर  नाजायज
 कब्जा

 7524.  भरी  सरोज  मृतकों  :  क्या  निर्माण
 धौर  प्रवास  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  राजौरी  भान  में  ब्लाक
 जे-1  के  मकान  संध्या  122,  30,  तथा
 82  से  i05  के  मकान  मालिकों  ने  अपने
 मकानों  के  पीछे  वाली!  डी०  डी०  ए०/  डबल्यू
 जैड  i06  की  काफी  जमीन  पर  डी०  डी०
 ए०  कौर  नगर  निगम  के  अफसरों  से  मिलकर
 नाजायज़  कब्जा  क'  लिया  है;  कौर
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 (ख)  यदि  हां,  तो  क्या  सरकार  ने  उन
 नाजायज़  कब्जा  को  बेदखल  करने  के  लिए  तथा
 डी०  डी०  ए०  भर  निगम  के  सम्बन्ध  सधी-
 कारियों  के  विरूद्ध  कोई  कार्यवाही  की  है  ;

 संसद् रीव  कार्य  विभाग  तथा  निर्माण  और
 भ्राता  मंत्रालय  में  राज्य  मंत्री  (९... |  शोम

 मेहता)  :

 (क)  कौर  (ख).  सूचना  एकत्र  की  जा

 रही  है  तथा  सभा  पटल  पर  रख  दी  जाएगी  ।

 गत  छः:  महीनों  में  उत्तर  प्रदेश  द्वारा  माँगा  गया
 तथा  उसे  सप्लाई  किया  गया  चावल

 7525.  थी  हुकम  चन्द्र  कछवाय  :
 क्या  कृषि  मंत्री  यह  बताने  की  क्या  करेंगे  कि

 (बे)  गत  छ  महीनो  में  केन्द्रीय  सरकार
 ने  उत्तर  प्रदेश  को  कितना  चावल  दिया,

 (ख)  इस  अ्रवधि  में  राज्य  सर पर  ने
 केन्द्रीय  सरकार  से  स्थित  चावल  की  माग
 की  थी  और

 (ग)  चायल  का  प्रा  कोटा  ने  दिये
 जाने  के  क्‍या  कारण  हे  *

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  भ्रमणा-
 साहिब पी०  शिन्दे)  :  (क)  से  (ग).  उत्तर
 प्रदेश  चावल  के  मामले  मे  भ्रधिगेष  राज्य
 है  राज्य  सरकार  को  चावल  सप्लाई
 नही  किया  था  क्योकि  उन्होंने  चावल
 आदि  करने  के  लिए  नही  कहा  था

 दिल्‍ली  35  में  रोहतक  रोड  का  चौड़ा  किया
 जाना

 7536.  ची  पुरूषोतम  काकोडकर  :
 क्या  नौवहन  शौर  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (के)  क्‍या  सरकार  का  विचार  दिल्‍ली
 35  में  रोहतक  रोड  को  चौड़ी  करते  का  है;

 कौर
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 (a)  तत् सव धी  मुख्य  बाते  कया  है

 तथा  सरकार  द्वारा  इस  काय  का  कब  तक

 पूरा  किये  जाने  का  विचार  है  ?

 सोज हुन  कौर  परिवहन  सम् जा लय  में

 उप  संत्री  (भी  प्रणव  कुमार  मिलों)  :

 (क)  और  (ख)  प्रश्न  गत  काय  दिलती
 नगर  निगम  पे  सुरक्षित  है.  जिन्होंने  ख़त गया  है
 कि  सडकों  की  पांचवी  योजना  के  प्रारूप  में
 जहीर'  से  शग  रोड  तक  रोहतक  राड  का
 चौडा  करने  का  प्रस्ताव  है।  प्रथमत  निगम
 का  प्रस्ताव  यशपाल  करे  एवं  भाग  क्रो  मौजूदा
 21  फुट  6  इच  (श्रौनतन )  को  4  फुटपाथ
 विभाजित  सहित  प्रत्येक  24  फुटके  दो
 यानमार्गो  को  चौडा  करने  का  है  काय  का  पूरा
 होना  समय  समय  पर  इस  प्रयोजन  के  लिये
 उपलब्ध  धन  राशि  पर  निखर  करता  है?

 S.A.V.  Certificate  to  Drawing  Teachers
 in  Delhi

 7527,  SHRI  PURUSHOTTAM
 KAKODAR.

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  S.A.V.  certificates  are
 being  given  to  language  teachers  and
 other  teachers  of  Delhi  on  the  basis
 of  experience,  by  Delhi  Administra-
 tion;

 (b)  whether  these  certificates  are
 not  being  given  to  Drawing  teachers;
 and

 (c)  if  so,  the  reasons  for  discrimina-
 tion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 DP.  YADAV):  (a)  Yes  Sir.  SAV.
 Sertificates  are  given  ta  those  Assis-
 ‘ant  Teachers,  Headmasters  and  Lan-
 guage  Teachers  who  fulfil  the  re-
 Tuisite  qualifications  ag  ‘datailed  in
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 the  Delhi  Administration’s  letters
 Nos;  F',32-/23-Gen/7l—74  dated  18-12.
 1972.  3i--973  and  3i--974.

 (9)  Yes,  Sir.

 (c)  S.A.V.  Certificates  are  not  given
 to  Drawing  Teachers  because  they  do
 Not  possess  Certificate  or  Diploma  in
 teachers’  training  and  other  essential
 qualifications  prescribed  for  grant  of
 such  certificates.  Drawing  Teachers
 have  completed  courses  meant  for
 Drawing  and  Arts  only.

 Selection  Grade  to  Assistant  Teachers
 in  M.C.D.  Schools

 7528.  SHRI  RAMAVATAR
 SHASTRI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleaseg  to  state:

 (a)  whether  Government  are  aware
 that  a  section  of  Assistant  Teachers
 (both  male  and  female)  of  primary
 schools  have  been  denied  to  the  bene-
 fit  of  Selection  Grade  by  the  Municipal
 Corporation  of  Delhi,  who  were  entiti-
 ed  to  get  this  benefit  on  5th  Septem-
 ber,  97l  only  because  of  their  share
 having  been  given  to  the  temporary
 Heads  of  Primary  Schoolg  (both  male
 and  female)  out  of  their  quota;

 (b)  if  so,  the  reasong  therefor  and
 whether  Government  have  in  view
 any  measures  by  which  the  affected
 Assistant  Teachers  who  have  thus
 been  put  to  recurring  loss  could  get
 their  due  share  of  benefit  of  Selection
 Grade  on  the  due  dates;

 (c)  if  so,  the  measureg  being  adopt-
 ed  in  thig  regard;  and

 (ad)  if  the  reply  to  part  (a)  is  in  the
 negative,  the  number  of  permanent
 posts  as  on  Sth  September,  97]  and
 the  number  of  Assistant  Teachers  who
 have  been  given  benefit  of  Selection
 Grade  on  this  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
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 D.  P.  YADAV):  (a)  to  (d).  The  in-
 formation  is  being  collected  from  the
 Municipal  Corporation  of  Delhi  and
 wilj  be  laid  on  the  Table  of  Lok
 Sabha  as  soon  as  possible.

 Increase  in  Shipping  Tonnage  दर  the
 Country

 7529.  SHRI  K.  P,  UNNIKRISHNAN:
 SHRI  VAYALAR  RAVI;

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  shipping  tonnage  of
 the  country  has  increased  considerably
 during  the  last  three  years;

 (b)  if  so,  the  total  increase  in  pub-
 lic  and  private  sector  with  company-
 wise  break-up;  ang

 (ce)  total  financial  assistance  given
 to  the  private  company  as  also  in
 foreign  exchange?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE).  (a)  Yes,  Sir.

 (b)  and  (c).  The  required  infor-
 mation  is  being  collected.

 Financial  Assistance  to  States  from
 National  Cooperative  Development

 Corporation

 7880.  SHRI  RAMACHANDRRAN
 KADANNAPPALLI:

 SHRI  VAYALAR  RAVI:

 ‘Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  total  amount  of  financial  sssis-
 tance  given  by  National  Cooperative
 Development  Corporation  (N.C.D,C.)
 to  the  different  States  during  the  last
 three  years  and  State-wise  break-up;
 and

 (hy  wh
 operative

 aad

 es
 oe  Rerals  State  Co-

 fas  action
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 THE  MINISTER  OF  STATE  IN  THE:

 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए.  SHINDE)
 (a)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-6772/74],

 (b)  A  request  for  financial  assis-
 tance  for  undertaking  marketing  ope-
 rations  of  rubber  was  received  by  the
 National  Cooperative  Development
 Corporation  from  the  Kerala  State
 Cooperative  Rubber  Marketing  Fede-
 ration  towards  the  end  of  the  last
 financial  year  (ie,  1978-74).  The  re-
 quest  ig  under  consideration  of  the
 Corporation.

 मध्य  प्रदेश  के  पब  निमाड़  क्षेत्र  मे ंपेयजल  उप--

 लब्ध  कराने  के  लिए  रेखीय  वल  हारा  किया

 गया  सर्वेक्षण

 7532.  भरी  गंगा  चरण  दीक्षित  :

 क्या  निर्माण  और  आवास  मंत्री  यह

 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  माप  प्रदेश  राज्य  के  पूर्व
 निमाड़  क्षेत्र  मे  पेयजल  उपलब्ध  कराने  के

 लिये  केन्द्रीय  दल  ने  गत  तीन  वर्षों  मे  कोई

 सर्वेक्षण  मियां  हैं  ,  और

 (ख)  यदि  हा,  तो  शब  तक  कितने

 गोवा  में  कितनी  जनसंख्या  को  पेयजल  की

 सुविधाएं  उपलब्ध  कराई  गई  हैं  तथा  किस

 प्रकार  उपलब्ध  कराई  गई  हैं  ?

 संसदीय  कार्य  विभाग  तथा  लिमन  सौर

 झ्रोयास  संहार्ंय  में  शल्य  मंत्री  [0  ह. ड

 मेहता)  :  (क)  शौर  थ)  सूचना  एकत्र  की

 Marketing  Fetters  |  जा  रही  हैं  तथा  प्राप्त  होने  पर  सभा  पटल  पर
 as  requested  for  any

 bape
 rated

 or
 रख  दी  जमेगी  ।
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 Number  of  Moter  Vehicles  on  the
 iuad  iu  India

 7583.  SHRI  VAYALAR  RAVI:

 Will  the  Munister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state
 the  total  number  of  Motor  vehicles  on
 the  road  in  India  and  the  break-up  of
 type  of  vehicles,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  The  infor-
 mation  required,  in  respect  of  the
 year  ending  3l-3-972,  for  which  data
 is  available,  is  given  in  the  state-
 nent  laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No  LT-6733/
 4]

 Building  Plans  pending  sanction  with
 99.4.

 7534  SHRI  M  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  WORKS  AND
 AOUSING  be  pleased  to  state

 (a)  whether  m  the  Sant  Nagar
 Jolony  (East  of  Kailash),  New  Delhi,
 about  30  building  plans  776  pending
 sanction  with  the  Delhi  Development
 Authority;

 (b)  if  80,  when  will  these  plans  be
 sanctioned;

 (c)  what  steps  have  been  taken  by
 the  D.D.A,  to  develop  the  said  colony
 ‘nce  the  approval  of  its  lay-out  in
 962;  and

 (ad)  when  will  the  colony  be  com-
 leted?

 THE  MINISTER  OF  STATE  IN  THE
 XEPARTMENT  OF  PARLIAMEN
 "ANY  APPATAS  AND  IN  ‘THD  Mi-
 ISTRY  OF  WORKS  AND  HOUSING
 SHRI  OM  ‘MERTA):  (a)  Yes,

 (b)to  (da).  Even  though  the  D.DA.
 ‘ad  resolved  to  release  the  building
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 activity  m  the  colony,  subject  to  pay-
 ment  of  development  charges  etc
 actual  release  could  not  take  place
 till  May,  1973,  as  the  question  whe-
 ther  the  colony  should  be  freehold
 or  leasehold  was  under  considera-
 tion  The  Building  plans  can  be  con-
 sidered  for  sanction  by  the  DD,A.
 only  after  the  development  charges
 are  paid  by  all  the  plot  holders

 पटना  के  पश्चिमी  क्षेत्र  की  उपजाऊ  भूमि  का

 श्रध्चिग्रहण

 7535.  श्री  रामावतार  शास्त्री  :
 क्या  निर्माण  और  आवास  मंत्री  यह  घाटन
 की  कप  करेगे  कि

 (क)  क्य  बिहार  सरकार  का  गड़
 निर्माण  के  लि प्रे  पटना!  नगर  वे  एशियाई
 क्षेत्र  मे  652  एकड  उपजाऊ  भूमि  के  बची-
 ग्रहण  क'  विचार  हैं  ,

 (ख)  यदि  हा,  तो  क्य  गत  20
 फरवरी  को  उपजाऊ  भूमि  श्रजेंन  विरोधी
 समिति  मुरली  चक'  की  ओर  से  प्रधान
 मंत्री  को  एफ  ज्ञापन  दिया  गया  था  भर

 (ग)  यदि  हा,  तो  तत् सव धी  मुख्य
 बाने  क्‍या  है  और  सरकार  की  इस  प"
 क्या  प्रतिक्रिया  है  ?

 संसदीय  कार्य  विभाग  तथा  निर्माण  शौर
 आवास  मंत्रालय  में  राज्य  मंत्री  (भो  होम

 महता)  :  (क)  जी,  हा

 (ख)  कौर  (ग)  जी,  हा  ।

 उपजाऊ  भूमि  भजन  विरोधी  समिति

 मुरलों  चक'  पटन,  से  प्राप्त  दिनांक  20

 फरवरी,  1974  के  ज्ञापन  को  प्रधान  मी

 सचिवालय  ने  बिहार  सरकार  को  उचित

 कार्यवाही  हेतु  भेज  दिया  था  ।
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 Education  of  Tribal  Children

 7586,  SHRI  GAJADHAR  MAJHI:

 Wull  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  invited  to  a  news  report
 in  a  Secunderabad  daily  on  23rd  Nov-
 ember,  "73,  regarding  scheme  to  quick-
 en  the  process  of  learning  by  tribal
 children  submitted  to  the  State  and
 Central  Government  by  the  Child-
 club  an  organization  devoted  to  the

 development  of  creative  facilities  in

 Children;  and

 (b)  if  so,  the  main  points  of  this

 scheme  and  the  reaction  of  Central
 Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE

 DEPARTMENT  OF  CULTURE
 (SHRI  0.  P.  YADAV):  (a)  and  (b).
 No  scheme  has  been  received  by  the

 Centra]  Government  from  the  Child
 Arts  Club  88  mentioned  in  the  Press

 report,

 The  State  Government  of  Andhra
 Pradesh  have,  however,  informed  that
 with  the  cooperation  of  Child  Arts
 Club  a  scheme  for  promotion  of  cul-
 tural  talents  of  tribal  children  was

 implemented  with  effect  from  ‘1972~
 73.  The  Chilg  Arts  Club  selected
 and  imparted  preliminary  training  to

 403  tribal  children  in  Painting  Music
 and  Dance.  28  talented  children  were

 given  further  intensive  training  in

 (1973-74.

 Rice-husk  as  a  Fertiliser

 7587.  SHRI  D,  D.  DESAI:
 SHRI  N.  SHIVAPPA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  reported  discovery  by  the
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 Secretary,  Ferozepur  District  Farmers

 Foran  ea
 to  which  rice-husk

 ash  provides  a  new  and  cheaper
 of  fertilizer;

 per  type

 (b)  whether  a  sample  of  this  ash
 was  sent  for  analysis;

 (c)  if  go,  outcome  of  the  analysis;
 ang

 (d)  whether  this  is  cheap  and  will
 help  in  solving  the  problem  of  ferti-
 lizer  shortage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir.  We  are  not  aware  of
 such  a  discovery  made  by  the  Secre-
 tary,  Ferozepur  District  Farmers
 Forum.

 (b)  to  (d)  Paddy  husk  ash  gene-
 rally  contains  l.l  per  cent  to  3.5  per
 cent  K2°,  With  such  a  low  K2°  con-
 tent,  paddy  husk  ash  may  not  help
 much  in  solving  the  problem  of  fer-
 tiliser  shortage.

 Cases  of  Selection  Grade  of  S.C.  and
 S.T.  Teachers  pending  with  Ministry

 7538.  SHRI  AMBESH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  a  file  submitted  by  the
 Delhi  Administration,  Delhi  in  res-
 pect  of  the  Selection  Grade  to  the
 Scheduled  Caste,  Scheduled  ‘Tribe
 teachers  in  Delhi  is  pending  in  the

 a
 for  last  two  years  or  more;

 an

 (b)  if  so,  the  difficulty  in  sanction-
 ing  the  above  Selection  Grade  to  the
 above  teachers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND.
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P,  YADAV):  (a)  and  (b),  Reser-
 vation  for  Scheduled  Castes  and  Sche-
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 duled  Tribes  for  posts  filled  by  pro-
 motion  or  otherwise  is  gecided  upon
 by  the  Department  of  Personnel.  Ac-
 cording  to  the  existing  orders,  reser-
 vation  for  Scheduled  Castes  and  Sche-
 duled  Tribes  is  not  provideg  for  in
 Selection  Grade  posts.  A.  reference
 was  received  in  this  Ministry  in  Jan-
 wary,  1973,  on  whether  such  a  reser-
 vation  in  selection  grade  posts  should
 or  shoulg  not  be  made  and  the  matter
 has  since  been  referred  to  the  Depart-
 ment  of  Personnel  whose  decision  is
 awaited.

 Veterinary  Hospitals  in  Delhi  /New Delhi

 7539  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  number  of  veterinary  hos-
 pitals  un  New  Delhi  and  Delhi  at
 present,

 (b)  the  number  of  S.P.C.A,  Inspec-
 tors  working  at  present  in  Delhi  and
 New  Delhi;

 (c)  whether  drivers  of  Tonga.  The-
 las  and  other  animal  driven  vehicles
 beat  the  animals  mercilessly  and
 most  of  the  injured  animals  are  forc-
 ed  to  drive  vehicles  without  any  pro-
 per  treatment;  and

 (d)  what  steps  have  been  taken  by
 Government  to  appoint  more  Inspec-
 tors  to  check  cruelty  and  also  to
 open  new  hospitals  for  these  animals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  47  ve-
 terinary  hospitals|dispensaries  are
 being  run  by  the  Delhi  Administra-
 tion|Municipal  Corporation  of  Delh!|
 New  Delhi  Municipal  Committee.  In
 addition,  ong  hospital  and  one  glinic
 is  being  run  by  SPCA  Delhi  for  out-
 door  patients,  Another  clinic  is  to  be
 commissionad  by  the  SPCA  shortly.

 (b)  l.  Inspector
 2.  Dy,  Inspector
 3.  Sub-Inspector  4

 4,  Asstt.  Sub-Inspector  3

 5.  Constables.  ह है

 (c)  Yes,  Sir.  Such  ९४४९४  do  occur
 Subject  to  the  resources  available  with
 the  DSPCA,  such  cases  are  appre-
 hended  by  inspecting  staff  under  Pre-
 vention  of  Cruelty  to  Animals  Act,
 1960.

 (d)  The  DSPCA  proposes  to  appoint
 one  more  ASI  and  four  constables  to
 make  an  extra  party  for  Delhi|New
 Delhi  to  apprehend  cases  of  cruelty
 on  the  road.  The  society  has  enough
 space  for  the  present  to  accommodate
 cases  apprehended  on  the  roads,  The
 society  has  no  plans  to  open  newl
 hospitals  for  the  present

 Tilling  and  Sowing  of  Land  under
 Dry-Farming

 7540.  SHRI  K.  MALLAINNA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  minimum  and  maximum
 number  of  times  land  under  dry
 farming  needs  tilling  for  sowing
 wheat;  and

 (b)  whether  there  is  any  difference
 between  the  rate  charged  by  the  Cen-
 tral  Government  and  State  Govern-
 ment  for  harvesting  and  winnowing

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  (a)  Accord.
 ing  to  the  local  soil  conditions,  the
 crop  sequence,  the  time  interval  bet-
 ‘ween  crops  etc.,  the  tillage  practices
 for  rainfed  wheat  vary  from  state  to
 state  and  even  within  the  game  state.
 During  the  ‘kharif  fallow,  before
 taking  ‘rabi’?  wheat,  several  plough-
 ings  are  given  during  the  rainy  see-
 gon,  hopefully  aiding  absorption  of
 rain  water.  In  earlier  days  as  high  as
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 i0  ploughings  were  in  yogue  in  wes-
 tern  Indo-Gangetic  plains,  but  such
 tillage  practices  have,  however,  been
 reduced  now  to  5-6  ploughings.  For
 preparing  a  fine  seed  bed  for  rainfed
 wheat,  at  present,  one  ploughing  with
 mould  beard  plough  and  4-5  plough-
 ings  by  “Desi  plough”,  each  followed
 by  planking  or  alternatively  one
 ploughing  by  disc  plough,  followed
 by  l-2  cross  harrowing  with  planking,
 ig  considered  enough  in  States  like
 Punjab,  Haryana,  Western  U-P.,  etc.
 In  the  black  soils  of  the  Central  Pla-
 teau  region  of  Madhya  Pradesh  and
 Maharashtra,  instead  of  planking,  har-
 rowing  is  the  general  practice.

 (b)  Required  information  is  not
 readily  available  for  the  whole  coun-
 try.

 ‘Carving  of  Additional  Plots  at
 Shantiniketan,  New  Delhi

 7541,  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  thirty  additional  plots
 are  being  carveg  out  at  Shantiniketan,
 New  Delhi  by  changing  parks  and
 places  earmarked  for  community
 facilities;

 (b)  whether  the  Lt.  Governor  has
 passed  orders  on  this  and  asked  Gov-
 ernment  Servants’  Society  to  send

 ythe  proposed  revived  plan;

 (c)  whether  the  original  lay  out
 plan  was  approved  by  the  M.C.D,  and
 subsequent  change  made  by  the  Lt.
 .Governor  without  any  authority;

 (a)  whether  the  Lt,  Governor  has
 addressed  a  letter  to  his  Ministry  to
 withhold  the  approval  of  zonal  plan,

 -of  thig  area  so  that  he  could
 pectin  4

 th
 changes  made  against  the  provision

 .of  the  Master  Plan;  and

 (०)  if  30,  the  facts  thereof  ahd  the
 yreasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  The  Lt.  Governor  had  gpproved
 in  principle  the  carving  out  of  27  ad-
 ditional  plots  in  Shantiniketan  to  en-
 able  the  Government  Servants’  Co-
 operative  House  Building  Society  to
 avail  of  the  maximum  density  permis.
 sible  under  the  Master  Plan.  A  final
 decision  in  the  matter  is,  however,
 yet  to  be  taken.

 (c)  No  change  hag  been  made  by
 the  Lt.  Governor  in  the  lay  out  Plan,

 (d)  and  (e).  The  Lt.  Governor  has
 requested  this  Ministry  not  to  fina~
 lise  the  zonal  plan  of  the  area  till  the
 question  of  carving  out  additional
 plots  is  decided.  No  violation  of  the
 Master  Plan  is  involved.

 Improvement  in  LC.  A.  R.

 7543.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  he
 pleased  to  state:

 (a)  whether  recommendations  made
 by  the  Gajendragadkar  Committee
 and  the  assurances  given  by  the
 Hon'ble  Minister  on  the  Floor  of  the
 House  to  improve  the  condition  of
 I.C.A.R,  have  been  fulfilled;  and

 (b)  if  so,  the  outline  thereabout?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANMASAHEB  ह:  SHINDE):
 (a)  and  (b),  Government  of  India
 decisions  on  the  reorganisation  of
 the  Indian  Council  of  Agricultural
 Restarch  in  the  light  of  the  recom.
 mendations  of  the  L.C.AR.  Inquiry
 Committee  have  been  indicated  in  the
 Statement  laid  on  the  Teble  of  the
 House  by  the  Minister  of  State  in  the
 Ministry  of  Agriculture  on  the  l2th
 November,  1978,  The  progress  थी
 implementation  of  the  Government
 detisiods  and  the  sutline  teruof  are
 indicated  in  the  statement  laid  on  the
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 able  of  the  Hoiise.  [Plated  in  library.
 See  No.  LT-6774]74]

 River  irrigation  Schemes  in  Orisss

 7543,  SHRI  BANAMALI  BABU:

 Will  the  “Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  target  of  the  first  year  of
 the  Fifth  Plan  for  the  river  irrigation
 schemes  to  be  implemented  in  Orissa
 State;  and

 (b)  the  amount  of  Central  assist-
 ance  in  each  scheme  and  the  areas
 likely  to  be  irrigated  under
 schemes?

 these

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P,  MAURYA):  (a)  and  (b).
 Minor  irrigation  programme  includ-
 ing  river  life  irrigation  schemes  is
 expected  to  benefit  an  additional  area
 of  75,000  hectares  during  ‘1974-75
 Schemewise  break-up  of  this  figure  is
 not  available.  According  to  the  finan
 cial  pattern  in  vogue  Central  assis-

 ‘tance  to  the  State  Plan  Scheme  is
 given  in  the  form  of  block  loans  and
 grants  for  the  anuual  Plan  as  a  whole
 and  schemewige  details  about  the
 Central  assistance  are  not  available.

 चि  को  सध  सूची  में  सम्मिलित  करनी

 7544,  भी  बिभूति  मिश्र  :  क्या
 बची  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  कुकी  राज्य  सूची  का
 विषय  है  :

 [छ)  क्या  कृषि  से  देश  के  लिए
 प्री वश्य कता  के  अनुसार  सो  जन  ऐं वं  कारख़ानों

 साधन.  का  .  उत्पादन  स्वाधीनता  के
 आद  से  भोज  तक  शश  नहीं  हो  पाक  है;
 शौर
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 (ग)  यदि  हा,  तो  क्‍या  सरकार  का
 विचार  संविधान  में  संशोधन  करके  कृषि
 को  केन्द्रीय  विषय  बनाने  का  है  ?

 कृषि  मंत्रालय  में  राज्यमंत्री  (भी  भ्रमणा--

 साहिब  पो०  शिन्दे)  :  (क)  जी  हां  1
 कृषि  राज्य  सूची  की  14वीं  प्रविष्टि  के
 अन्तत  आता  है  1

 (ख)  स्वाधीनता  के  बाद  देश  में
 कृषि  जिनकों  और  क्रि  पर  आधारित
 प्रौद्योगिक  उत्पादों  के  उत्पादन  और
 आवश्यकताओं  में  वृद्धि  हुई।  है।  कुल
 मिलाकर  देश  में  हाल  के  वर्षों  में  खाद्यान्नों,
 खाद्य  तेलों,  बढ़िया  क़िस्मते  कपास  और
 कच्चे  काजू  जैसी  कुछ जिन्स ों  के  मामले  में
 आवश्यकता  से  कम  उत्पादन  हम्ना  है  ?

 दूसरी  ओर  चाय,  काफी  मसले,  कुछ
 अखाद्य'  तेलों,  तम्बाकू  और  तम्बाकू  से
 बनी  वस्तु ग्न ों,  छोटे  रेशे  बाली  कपास,
 सूती  कपड़े,  पटसन  के  माल  और  चीनी
 जैसी  अरन्य  अनेक  कृषि  जिन्सी  और  उन  पर
 आधारित  उत्पादों  के  मामले  में  निर्यात
 करने  योग्य  भ्र धिक  उत्पादन  हुआ  है  ?

 (ग)  राज्य सूची में  दी  गई  प्रविष्टियों
 के  अलावा  समव॑र्ती  सूची  में  प्रविष्टि  सं  ०
 33  भी  दी  गई  है,  जो  इस  प्रकार  है

 “निम्नलिखित  का
 वाणिज्य  तथा  उनका
 और  वितरण  :--

 व्यापार  गिरकर
 उत्पादन,  सप्लाई

 (क)  किसी  उपयोग  के  उत्पादन  जहां
 संघ  दवारा  ऐसे  उपयोग  के  नियंत्रण  को:
 संसद  जनहित  में  कारयूनेन  उचित  घोषित
 करे  दें  औंर  उन  उत्पादों  जैसी  प्रां गां लित
 वस्तुएं

 (ज)  ला दय पदार्थ.  जिसमें.  खाद्य
 तिलहन  अर  तेल  भी  शामिल  हैं  ;
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 MINISTRY  OF  AGRICULTURE खाली  और  अन्य  सांद्रा  भी  शामिल  है  !

 (घ)  औओटाई  की  गई  या  गैर  कटाई
 वाली  कच्ची  कपास  और  बिनौला;  तथा

 (=)  कच्चा  पटसन।

 उपर्युक्त  प्रविष्टि  से  भारत  सरकार
 को  प्रमुख  कृषि  फैसला  के  मामले  में
 आवश्यक  हस्तक्षेप  का  अ्रधिकार  प्राप्त  हूं  ।
 कृषि  को  संघ  सूची  मेंशामिल  करने  के
 लिये  विधान  में  संशोधन  करने
 का  इसमें  कोई  प्रस्ताव  नही  है  1

 Special  Central  Cell  to  Enquire  into
 Students’  Academic  and  Living

 Condition

 7545.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  open
 a  Special  Central  Cell  for  enquiring
 into  Students’  academic  and  living
 conditions  and  their  various  demands;
 and

 (b)  if  so,  the  broad  outlines  there-
 to?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  and
 (b).  A  proposal  to  set  up  g  Students’
 Welfare  Unit  in  the  Ministry  is  under
 consideration.

 Project  for  Froit  Canning  and
 Processing  in  J.  &  K.

 १546,  SHRI  SYED  AHMED  AGA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  whether  Govern-
 ment  propose  to  consider  a  Central
 project  on  a  fairly  big  scale  for  fruit
 canning  and  processing  including
 beverages  in  the  State  of  Jammu  and
 Kashmir?

 (SHRI  ANNASAHEB  ७,  SHINDE):
 The  Central  Government  do  not  have
 any  proposal  at  present  for  setting.  up
 a  large  scale  fruit  and  vegetable  pro~
 cessing  unit  in  Jammu  and  Kashmir.

 Project  for  Producing  Sugar  from
 Beet  Root  in  J.  &  K,

 7547,  SHRI  SYED  AHMED  AGA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  whether  Govern-
 ment  propose  to  consider  producing
 sugar  from  beet  root  in  the  State  of

 <a
 &  Kashmir  as  a  Central  pro-

 ject?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  No,  Sir.

 Self-contained  Sanitary  System  in
 Delhi  and  Bombay

 7548,  SHRI  K.  RAMKRISHNA
 REDDY:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  the  Ministry’s  atten-
 tion  was  drawn  to  Australian  Trad-
 ing  News,  February,  973  about  ‘self-
 contained  Sanitary  System’;  and

 (b)  if  so,  whether  such  system
 would  be  tried  for  its  introduction
 where  water  pollution  is  maximum
 in  cities  like  Delhi  and  Bombay?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):  (a)
 Yes.

 (b)  Such  chemical  closet  systems
 are  costly  both  in  capital  and  main-
 tenance  costs,  They  cannot  be  used
 for  community  sewage  disposal  works
 in  populated  citles  like  Delhi  and
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 Bombay,  They  may  be  useful  only
 for  isolated  far  flung  individual  house-
 holds  etc.  where  non-availability  of
 water  and  immediate  disposal  of
 human  liquid  wastes  are  main  factors
 without  any  consideration  of  cost,

 More  Area  under  Tobacco  Cultivation

 7549.  SHRI  MOHINDER  SINGH
 GILL;  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  in  spite  of  many  meet-
 ings  with  the  Ministry  of  Agriculture
 to  bring  more  acreage  under  tobacco
 cultivation,  no  substantial  change  has
 been  brought  about  in  the  acreage
 under  tobacco;  and

 (b)  ४  so,  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b)  The  policy  of  the  Gov-
 ernment  is  to  increase  the  production
 of  Virginia  tobacco  particularly  for
 export  purposes,  by  extension  of  area
 Accordingly,  the  area  under  Virginia
 tobacco  has  shown  a_  significant
 increase  in  recent  years  while  that
 under  all  varieties  has  recorded  a
 relatively  small  increase,  as  may  be
 seen  from  the  followinfi:—

 (000  hectares)

 —,

 Average  forthe  =  Area  under  Area  under
 qrinquennium

 all  Varie-  —-  Virginia
 ing  ties  tobacco

 1962-63  402  90
 1967-68  44  I25

 1972-73  443  262
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 Improvements  in  supply  of  Essential
 Commodities  by  States

 7550  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  question  of  im-
 proving  the  supply  of  essential  com-
 modities  has  been  taken  up  with  State
 Governments;

 (b)  if  so,  the  outcome  thereof;  :nd

 (०)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  With  a  view  to  imroving
 the  supply  of  essential  commodities
 like  foodgrains  and  other  fovudstuffs
 the  State  Governments  have  been  ad-
 vised  to  take  the  following  measures:

 a)  Streamlining  and  strengthening
 of  the  public  distribution  system
 tniough  fair  price  chops/ration  shops
 to  make  available  foodgrains  and
 some  other  items  of  foodstuffs  at  fixed
 prices,

 (i)  To  curb  on  consumption  of
 foodgiaing  by  enforcement  of  the
 Guest  Control  Order  and  restriction
 on  the  number  of  courses  to  be  served
 in  hotels  and  other  eating  houses.

 (mn)  Removal  of  restrictions  on
 inter-zonal  movement  of  coarsegraing
 so  as  to  allow  free  movement  of  these
 commodities  from  surplus  States  to
 deficit  States,

 (av)  The  revised  procurement  and
 pricing  policy  of  wheat  for  the  ‘1974
 75  rabi  season  which  envisages  im-
 proved  market  availability  of  wheat
 in  deficit  States.

 (v)  Strict  enforcement  of  the
 various  Food  Control  Orders  to  invoke
 the  provisions  of  the  Defence  of  India
 Rules,  1971  for  regulating  various
 matters  relating  to  essential  commo-
 dities  including  foodgrains  and  to  use
 the  powers  under  the  Maintenance  of
 Internal  Security  Act  97]  against
 persons  indulging  in  hoarding,  black-
 marketing  and  other  anti-social  acti-
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 vities  prejudicial  to  the  maintenance
 of  essential  supplies.

 (vi)  To  curb  speculative  hoarding
 of  stocks  of  oilseeds  and  oils  as  also
 to  issue  necessary  orders  requiring
 traders  and  millers  to  declare  stocks
 of  oilseeds/oils  and  to  display  their
 prices.

 Fancy  Price  for  Sugar  and  Basmati
 Riee  in  International  Market

 ‘7551.  SHRI  PRABODH  CHAN-
 DRA:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  atate:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  ५०  the  press  re-
 ports  that  sugar  and  basmati  rice  had
 an  assured  international  market  and
 could  fetch  fancy  prices;  and

 (b)  if  so,  the  steps  taken  to  boost
 their  exports?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B,  P.  MAURYA):  (a)  The
 Government  are  aware  of  the  demand
 for  gugar  and  basmati  rice  in  the  inter-
 national  market,

 (b)  The  Government  propose  to
 review  and  decide  from  time  to  time
 the  quantity  of  sugar  to  be  exported
 this  year  taking  into  account  the  pro-
 duction  prospects.  requirements  for
 internal  consumption  and  the  prevail-
 ing  international  prices  of  sugar.

 To  poost  the  export  for  basmati  rice,
 a  production  programme  for  1974-75.
 has  been  chalked  out  in  consultation
 with  the  Basmati  producing  State
 Governments  to  obtain  an  additional
 50,000  tonnes  of  basmati  rice  for
 export,  in  addition  to  the  quantities
 obtained  from  the  levy  collections  of
 Food  Corporation  of  India  and  pur-
 chaseg  in  the  open  market  for  the
 purpose,
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 ele  बहुर  की  गाद  निकालने  के  लिये  भारत
 का  हुक्काम

 7552.  भी  विभूति  1: |  :  क्या

 चौहान  कौर  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  3

 (क)  क्‍या  थे  नहर  की  गाद  निकालने
 के  प्रश्न  पर  विचार  किया  जा  रहा  2?

 (ख)  यदि  हां,  तो  उस  पर  कुल  मिलने
 व्यय  का  अनुमान  है  ,

 (ग)  क्‍या  भारत  सरकार  का  भी  उक्त
 व्यय  में  अंशदान  देने  का  विचार  है,

 (घ)  यदि  हा,  तो  कितना  धन  दिया
 जाने  का  विचार  2!  और

 (ड)  उससे  भारत  को  £ द  लाभ  होने
 की  सभावना  है  ?

 सौगात  कौर  परिवहन  मंत्र  मलय  में  उप-
 मंत्री  (थी प्रणव  कुमार  मुखर्जी:
 (क)  उपलब्ध  सूचना  के  अनुसार  मिश्र  को

 अरब  गण  राज्य  का  स्टेज  नहर  भ्र शिक रण
 स्टेज  नहर  की  गाद  निकालने  के  प्रश्न  पर
 विचार  कर  रा  है  ।

 (ख)  मालूम  नही  है  t

 (ग)  भारत  सरकार  को  इस  प्रयोजन
 के  लिये  कोई  अंशदान  देने  के  लिये  शनी  तक

 नहीं  कहा  गया  है  ।

 (घ)  कौर  (=)  प्रश्न  नही  उठते  t

 Fixation  of  Minimum  Price  for
 Tobacco

 7553.  SHRI  6.  ९.  KRISHNAN:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  Indian  Tobacco
 Development  Council  has  made  any
 plan  to  improve  the  economic  condi-
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 tions  of  Tobacco  growers  by  fixing
 minimum  prices  at  srowerg  level;
 and

 (b)  38  go,  the  outline  thereof?

 ‘\HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE
 (SHRI  ANNASAHEB  ्,  SHINDE):
 (a)  and  (b).  The  Indian  Tobacco
 Development  Council  has  been  making
 certain  recommendations  to  improve
 the  economic  condition  of  growers  by
 fixing  mintmum  prices  at  growers
 Jevel,  from  time  to  time.  and  necessary
 remedial  measures,  have  been  taken,
 depending  upon  the  situation.

 ‘Project  Tiger’  and  Protection  of  Lion

 7554.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  be
 pleaseg  to  state:

 (a)  whether  the  number  of  tigers
 in  India  came  down  to  the  alarming
 low  figure  of  about  i800  in  972
 against  about  30,000  in  1980;

 (b)  whether  to  save  this  fast  va-
 nishing  national  animal  a  ‘Project
 Tiger’  has  been  evolved  which  has
 selected  nine  forests  in  various  parts
 of  the  country  with  different  climatic
 and  natural  conditions  to  study  and
 create  the  habit  as  needed  to  enable
 it  to  survive;
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 (c)  if  so,  whether  lions,  a  vanishing
 species,  are  not  being  protected  and
 multiplied;  and

 (d)  the  reasons  for  not  showing
 zeal  towards  lions  found  in  Gir  forests
 in  Gujarat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Yes.

 (b)  Yes.

 (०)  and  (d).  Indian  liong  are  zeal-
 ously  protected  and  reported  to  be
 multiplying  in  the  Gir  forest  in
 Gujarat.

 Annual  Budget  of  Birla  Institute  of
 Technology  and  Science,  Pilani

 7555.  SHRI  SHIVNATH  SINGH:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  is  the  annual  Budget  of
 Birla  Institute  of  Technology  and
 Science,  Pilani;  and

 (b)  source  of  receipts  and  items  of
 expenditure  actually  spent  during  the
 last  three  years?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN);  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  House.

 Statement

 1970-74  I97I-7!  ‘1972-73

 Bu  Actual
 Budget

 Adtual  Budget  Actual
 Poet  Expen-  P.  Expendi-  Provision  Expen-

 diture  ture  diture

 (Ruppes  in  Lakhs)
 Recurring  mm  49  54°94  2' 53  58°05  ‘80°  47  60°79

 Non-recurring  वि  979  9°88  4°50  4.93  3°00  5°48

 Toray  :  मा  है  8r-28  64°82  ा  03  62°98  83°35  66-27
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 ्)  Sources  of  reccipts.

 (a)  Fees  from  students;

 (b)  Rent  from  Staff  Quarters;

 (c)  Grants  and  Scholarships  from
 Universit  y  Grants  Commis-
 sion;

 (d)  Dividend  on  shares;

 (e)  Interest  on  fixed  deposits  and
 debentures,  and

 (£)  Donations,

 Itemg  of  Expenditure
 Salaries  and  allowances  on  staff;

 Institutional  expenditure;
 Prizes  and  Gold  Medals;

 Examination;

 Magazines  Prospectus,

 Scholarships.  freeships;

 Library;

 Expenditure  on  TA/DA  on  Govern-
 ing  Body  Members;

 Convocation:

 Maintenance  of  Buildings;
 Audit  fees  and  other  contingencies;

 Hostel  expenses  (including  salaries
 of  staff  water  charges  ang  other
 contingency  expenditure).

 Central  Allocation  for  Schemes  for
 Assessment  Survey  of  High  Yielding

 Programme

 "7556.  SHRI  DEBENDRA  NATH
 MAHATA;:

 ‘7556.  SHRI  DEBENDRA  NATH
 MAHATA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  the  number  of  schemes  for
 assessment  survey  of  High  Yielding
 Prograwmme  financed  by  the  Centre
 during  the  last  three  years,  State-
 wise;
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 (b)  total  allocation  of  the  scheme,
 State-wise  during  the  said  period;
 and

 (c)  the  amount  to  be  sanctioned
 during  1974-75  under  this  scheme,
 State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  One  Scheme  for  Assessment  Sur-
 veys  on  High  Yielding  Varieties  Pro-
 gramme  wag  financed  00  per  cent  as
 a  Plan  Scheme  during  the  last  3  years
 (97I-72  to  1973-74),

 (b)  The  total  allocation  under  the
 scheme  State-wise  during  the  3  years
 1971-72,  to  1973-74,  is  given  in  the
 statement  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-6775/74}.

 (c)  The  above  scheme  is  to  continue
 upto  the  end  of  August,  1974,  60  as
 to  complete  collection  of  data  for  rabi
 1973-74,  in  various  States.  The  amount
 to  be  sanctioned  under  the  scheme  in
 the  different  States  for  a  period  of  6
 months  is  piven  in  the  statement  laid
 on  the  Table  of  the  House.  (Placed  in
 Library  See  No.  LT-6775/74)

 Recommendations  of  Conference  of
 Cooperation  Ministers  of  Eastern

 States

 7557.  SHRI  DEBENDRA  NATH
 MAHATA:  Will  the  Minister  ०
 AGRICULTURE  be  pleased  to  state:

 (a)  the  action  taken  so  far  to  im-
 plement  the  recommendations  of  the
 conference  of  the  Ministers  of  Co-
 operation  of  Eastern  States  held  at
 Gauhati  in  October,  1973;  and

 (b)  number  of  cooperatives  in  those
 States,  State-wise,  as  at  present?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHIND#):
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 (a)  and  (b).  A  statement  is  laid  on

 the  Table  of  the  Sabha.  [Placed  in

 Library.  See  No.  LT-67776/74].

 Committee  on  Works  under  crash

 Programmes  for  Rural  Employment
 in  Jhunjhunu

 7558.  SHRI  SHIVNATH  SINGH:
 ‘Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  constitution  of  the  Com-
 ‘mittee  to  look  after  and  assess  the
 ‘work  under  crash  scheme  for  District
 Jhunjyhunu  in  Rajasthan  during  ‘1972-
 73  and  ‘1973-74;

 (b)  the  number  of  meetings  and
 dates  of  the  meetings  held;  and

 (c)  whether  a  large  sum  of  money
 hag  to  be  surrendered  and  could  not
 be  utilsed  only  because  of  the  ir-
 responsible  attitude  of  the  District
 officers  towards  this  scheme  in  taking
 no  interest  for  works  and  not  holding
 meetings  and  if  so,  what  action  has
 been  taken?

 THE  MINISTER  OF  STATE  IN  THE

 (SHRI  8.  P,  MAURYA):  (a)  to  (e).
 Information  is  being  collected  from
 the  State  Government  and  will  be
 laid  on  the  Table  of  the  House.  when
 reccived

 Donations  received  by  Birla  Institute
 of  Technology  and  Science,  Pilani

 7559.  SHRI  SHIVNATH  SINGH:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  donations  the  Birla  Insti-
 tute  of  Technology  and  Science,
 Pilani  have  received  in  the  form  of
 money  and  other  form  from  various
 business  concerns  of  Birla  Group
 and  others  during  the  last  three  years
 and  for  what  purpose;  and

 (b)  whether  the  money  received
 have  been  spent  for  the  purpose  it
 was  received  and  if  not,  in  what
 account  the  amount  ig  still  kept
 pending?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 “MINISTRY  OF  AGRICULTURE  (PROF  S  NURUIL  HASAN)  (a)

 (a)  Name  ot  Donors  Jo  7-72,  72-73  Purpose
 (Amount  of  Rupees  in  Lakhs)

 Tt  2  3  4  5
 Donations  received  जा  cash
 4Gwahor  Rayons  Silk  &  Mfg.  (Wg.  Company Lrd.,  Nag  ia,  Birlanagar  ®  20  00  20  00  20  00  For  $6-

 entific
 Research

 Century  Spg.  &  Mfg.  Co,  Ltd.,  Bombay  20  00  2  00  a.

 Birla  Consultants  Pvt.  Ltd.  Bombay.  2  25  I*00  5  90  .

 Hindustan  Aluminum  Corp.  Ltd.  Renukoot  20  00  20  00  20  00  oe

 Sanat  Prannvan  Mehta,  Bombay  0  25  ©  50
 J.  C.  Mills  Co,  Ltd.  Birlanagar,  Gwahor  20  00  20  00  cre

 Pilani  Investments  Corporation,  Birlanagar,
 Gwalior.  है  5  00  5  00  »

 62°25  66  25  90  50
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 I  2  3  4  s

 Birla  Education  Trust  .  .  +  32  845  for  Inisti--
 tute  acti“

 vities
 other  tham

 K.  C.  Trust  नि  हे  .  .  39°  855  oe

 Birla  Academy  .  0°40  we  oe

 62°56  66°25  363°  20

 Donations  received  in  kind

 CShares  and  Debentures)
 Birla  Educations  Trust  50°  3  ”

 हू,  ८.  Trust  .  द73  ”

 5I°86  ce

 (b)  (i)  Donations  received  for  Scientific  Research  and  spent  on
 Scientific  Research:—

 ‘1970-71  I97I-72  ‘1972-73,

 Gin  lakhs  of  Rupees)

 Amount  received  .  .  ७  .  ‘  .  62*  25  66-25  99°  50

 Amount  spent  .  .  -  23°20  27°90  3°77

 Balance  .  .  39°05  38  35  58°73

 beam  cae  ese eR

 According  to  the  Inatitution  this  balance  is  kept  in  the  fixed  deposits-
 in  the  scheduied  banks.

 (ii)  Donations  received  (Cash)  for
 activities  of  the  Institute  other  than
 research  and  spent  for  that  purposes:

 I970-7i  I97I-72  २977४०३

 (in  lakhs  of  Rupees)

 Amount  received  .  .  .  ०40  72  pn.

 Amount  spent  +  न  .  ०40  .«

 Balance  42  79

 According  to  the  Institution  the  balance  is  kept  in  fixed  term  deposits
 and  current  account  with  scheduled  banks  and  a  small  part  of  the  amount
 is  kept  in  cash  with  Cashier,
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 Development  of  Binagg  in  North
 Kanara  as  8  Harbour

 7560.  SHRI  8.  प्र.  NAIK:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  the  prospects  of  development  of
 Binaga  in  North  Kanara  as  a  harbour;
 and

 (b)  the  outlay  contemplated
 durmg  ‘1974-787

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and  (b).
 Presumably,  the  question  refers  to
 the  development  of  Karwar  Port  in
 Karanataka.  The  Government  of
 Karnataka  have  advised  us  that  Kar-
 war  has  good  potential  for  harbour
 development  and  that  the  outlay  con-
 templated  during  1974-75  ४  Rs.  257.24
 lakhs.

 New  Pavement  Shops  in  Delhi  Metro-
 politan  Area

 ‘1661,  SHRI  8.  V.  NAIK:  Will  the
 Minster  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  the  number  of  newly  created
 and  built  pavement  shops  in  Delhi
 Metropolitan  area:  and

 (b)  how  it  is  proposed  to  dispose
 them  of?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  or  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):  (a)
 and  (b).  The  information  is  as  follows:

 NDMC,

 76  pavement  shops  (Kiosks)  have
 peen  coAstructed  in  the  ND.MC.  area.
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 The  exact  policy  regarding  allotment
 of  these  kiosks  is  still  to  be  decided
 by  the  Committee.

 Municipg!  Corporation  of  Dethi

 There  are  only  9  kiosks  constructed
 on  foot-paths  under  the  Remunera-
 tive  Project  Scheme.  These  were
 constructed  2-3  years  ago.  Hitherto
 these  kiosks  were  being  allotted  on
 monthly  licence  fee  basis  for  ]  months
 through  public  auction.  Now  it  has
 been  decided  to  allot  them  on  monthly
 licence  fee  basis  for  5  years  by  inviting
 tenders

 Free  University

 7562.  SHRI  8.  ४.  NAIK:  wWill  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  any  University  on  the
 model  of  free  University  of  the  West
 has  heen  contemplated  by  the  Min-
 istry  of  Education;  and

 (b)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN);  (a)  No
 Sir.

 (b)  Does  not  arise.

 Population  under  Statutory  and  Modi-
 fied  Rationing

 7563  SHRI  D.  B.  CHANDRA
 GOWDA:

 SHRI  M.  S.  PURTY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  population  covered  under
 full  statutory  rationing  in  each  State;
 and

 (b)  the  population  under  modified
 rationing  and  the  number  of  food-
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 giains  godowns  in  each  State  along-
 with  their  capacity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Statutory  rationmg  ig  in  force
 only  in  the  city  of  Calcutta  and
 Durgapur-Asanso]  group  of  Industrial
 towng  in  West  Bengal  and  in  Bombay
 city  in  Maharashtra.  The  population
 covered  under  statutory  rationing  in
 West  Bengal  is  90.30  lakhs,  while  that
 in  Maharashtra  it  is  84.88  lakhs.

 (b)  In  the  rest  of  the  country,  the
 consumers  meet  their  requirements
 from  the  open  market  supplemented
 through  fair  price  shop.  The  infor-
 mation  in  respect  of  the  population
 covereg  under  the  public  distribution
 system  and  the  number  of  foodgrains
 godowns  in  each  State  along  with  their
 capacity  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 Representation  of  Handicapped  in
 Legislatures

 7564  SHRI  oe  8.  CHANDRA
 GOWDA:

 SHRI  JAGANNATH
 MISHRA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  any  demand  from  the
 Blinds  has  been  ‘made  for  inclusion  of
 representation  of  one  handicapped  in
 each  of  the  Legislatures  in  the
 country;  and

 {b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETRAM):  (a)  Yes,  Sir.

 (b)  The  suggestion  is  not  considered
 feasible
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 उत्तर  प्रदेश  कौर  विहार  के  सोमा कत ों  क्षेत्रों
 को  गेहूं  सप्लाई  न  किया  जाना

 7565.  शनी  गीता  प्रसाद  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की
 जानकारी  है  कि  उत्तर  प्रदेश  और  बिहार
 के  सं/मार्व्ती  क्षेत्रो  म ेचावल  और  गेहूं  नही  दिया
 जा  रहा  है  q

 (ख)  यदि  हा,  तो  इसके  क्या  कारण  है,

 (ग)  क्‍या  सरकार  को  इस  बात  का
 भी  जानकारी  है  कि  इन  दोनो  राज्यों  के
 सीमावर्ती  गांवो  मे  प्रतिबन्ध  लगा  रखा  है,  और
 यदि  हा,  तो  वह  प्रतिबन्ध  क्या  है  और  क्या

 इन  प्रतिबन्धों  क ेकारण  वहा  अनेक  प्रकार  के
 भ्रष्टाचार  व्याप्त  है;  और

 (छह)  यदि  हा,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  और  वहा  के  लोगों  के  सामने
 उपस्थित  खाद्य  संकट  को  दूर  करने  के  लिए
 सरकार  क्‍या  कदम  ठा  रही  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  झण्डा

 साहिब  पो०  शिन्दे)  :  (क)  से  (घ)
 राज्य  सरकारों  से  अपेक्षित  सूचना  एकबल्रित  की
 जा  रहा  है  शोर  सभा  क॑  पटल  पर  रख  दी

 जाएगी  ?

 Meeting  of  Central  Prohibition
 Committee

 7566.  SHRI  ARVIND  M,  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  g  two-day  meeting  of
 Central  Prohibition  Committee  was
 held  in  Delhi;  and

 (b)  if  so,  what  were  the  conclu-
 siong  drawn  and  how  Government
 propose  to  implement  them?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  (a)  The  Central
 Prohibition  Committee  met  in  New
 Delhi  on  March  26,  974

 (b)  The  main  recommendations  of
 the  meeting  are  listed  in  the  attached
 statement  These  recommendations
 are  being  examined

 Statement

 List  of  Main  recommendations

 l  The  resolve  to  reintroduce  pro-
 hibition  was  reafirmed

 2  Specific  attention  to  the  follow-
 ing  Measuies  wa>  stressed

 a)  Introduction  of  ‘dry  days’,  par-
 ticularly,  pay  days  to  be  ‘dry  days’

 (u)  Ban  on  drinking  in  public

 (Gh)  Imposition  of  special  restric-
 tions  on  drinking  by  persons  below
 2  yeas  _of  age

 (iv)  Reduction  in  the  strength  of
 alcoho]  content  of  spiritous  bever-
 ages

 (v)  Restrictions  on  consumption
 of  toxic  and  spurious  lquors/drugs,
 control  over  the  (mis)  use  of  tinc-
 tures,

 3  Regulation  of  location  of  bquor
 shops  was  emphasised  There  should
 be  no  liquor  shops  m  the  following
 places:

 (a)  places  of  worship,

 (i)  educational  institutions,

 Gli)  basties,  especially  of  harjans,
 and  labour  colonies

 (av)  highways,

 (v)  mulls  and  factories,
 (vi)  petrol  pumps;

 706

 (vu)  railway  =  stationsyards  and
 bus  stations

 4  Regulation  of  drunken  driving  was
 also  emphasised

 In  particular

 (i)  besides  drivers  of  motor
 vehicles  and  pilots  of  aircraft,  the
 ‘train  passing  staff’,  of  the  Rail-
 ways  should  also  be  covered,

 (n)  stringent  punishments  in~
 cluding  suspension'cancellation  of
 licenses  should  be  provided,  and,

 (a)  application  of  breathals  ser
 tests  should  be  enforced

 5  State  take-over  of  manufacture
 ef  liquor  was  not  considered  neces-
 sary  However,  taking  note  of  the
 experience  of  Deihi  the  Committee
 commended  to  the  States  the  sugges-
 tion  to  take  over  sale  of  hquor

 6  Legislative  ban  on  advertise-
 ments  was  recommended  Central
 legislation  on  the  subject  was  recom-
 mended,  if  possible

 7  A  special  examination  was_  re-
 quired  of  the  report  given  by  the  Ex-
 pert  Group  on  the  health  aspects  of
 consumption  of  hquor  The  Sub-
 Committee  to  be  conststuted  for  the
 purpose  should,  besides  proposing
 specific  pom's  for  action,  also  propose
 measures  for  publicity  on  ‘health  haz-
 ards  of  drinking’

 8  The  recommendations  pertaining
 to  Union  Territories  in  view  of  their
 many-sided  implications,  were  defer-
 red  for  detailed  consideration  through
 correspondence

 9  The  special  policy  proposed  for  tri-
 pal  areas  was  accepted  It  was  recom-
 mended  that:

 (i)  (contract)  lquor  vending  in
 tribal  areas  should  be  stopped,

 Gi)  the  tribal  people  should  be
 allowed  to  have  their  own  brew  for
 personal  and  social  use  but  not  for
 commercial  purpose,  and,
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 (iii)  in  areas  where  there  is  no
 vestige  of  the  custom  of  traditional
 brewing,  liqour  should  be  sold,  if
 necessary,  through  Government
 shops.
 10.  Educative  publicity  for  prohibi-

 tion  should  be  strengthened.
 In  particular—

 (i)  Appropriate  provisions  in  the
 curriculum  of  sthools|colleges
 should  be  made;  and,

 (ii)  the  States  should  set  apart  a
 portion  of  the  excise  revenue  for
 educative  propaganda.
 ll,  There  should  be  concerted  action

 for  improving  implementation.  In  par-
 ticular—

 (i)  half-yearly  reports  should  be
 given  for  monitoring  progress;  and,

 (ii)  State-level  prohibition  com-
 mittees  should  be  set  up  promoting
 coordination.

 Capacity  of  Paradip  Port

 7867.  SHRI  SHYAM  SUNDER
 MOHBAPATRA:;  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 {a)  the  eapacity  of  Paradip  Pert  at
 present  for  atcommotiating  ships:

 (b)  whether  it  will  be  able  to
 accommodate  Cargo  ships  as  in  Bom-
 bay  and  Mangelore;  and

 (¢)  Bbw  much  money  has  been
 spent  on  Paradip  port  so  far  by  the
 Government  of  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  the  port
 can  accommodate  ships  of  60,000  DWT
 at  the  iron  ore  berth  and  12,000  DWT
 at  mooring  buoy  berth.

 (b)  Yes,  after  completion  of  the
 cargo  berth.
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 (९)  the  investment  by  Govern-
 ment  of  India  in  the  Port  from
 ‘1-6-1968  to  8f-0-967  is  Rs.  811,060,348,
 Thereafter,  loans  have  been  given  up-
 to  l978-74  to  the  extent  of  Rs.
 20,45,00,000,  including  a  ways  and
 means  advance  of  Rs.  |  crore  in  ‘1972-
 73.

 Cases  of  Grievances  of  Employee,  of
 LC.A.R.  pending  in  Courts

 7568.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state
 whether  any  cases  of  grievanges  of
 employees  of  LC.A.R,  are  pending  in
 courts  for  redress  of  their  grievances
 after  the  presentation  of  the  LC.AR.
 Enquiry  Committee  Report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE:
 (SHRI  ANNASAHESB  P.  SHINDE):
 Yes,  Sir.  Some  cases  filed  by  the  em-
 ployees  of  the  Indian  Council  of  Agri-
 cultural  Research  before  the  presen-
 tation  of  the  ICAR  Enquiry  Committee
 Report  are  pending  in  various  courts
 for  redress  of  their  alleged  grievances

 Construction  of  Government  Building

 by  State  Housing  Corporation  instead
 of  by  Contractors

 7569.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 WORKS  AND  HOUSING  be  pleased
 to  state:  .

 (a)  whether  Government  are  con-

 templating  to  entrust  the  constuction
 of  Government  Buildings  to  the  State

 Housing  Corporations,  rather  than

 giving  them  to  private  contractors;
 and

 (b)  whether  it  has  been  practised
 in  any  State  in  the  country;  if  so,  the

 profit  and  loss  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  It  is
 not  clear  what  type  of  State  Hows-
 ing  Corporation  is  meant.  There  are
 of  course  State  Housing  Boards
 -which  execute  their  own  schemes.
 ‘There  are  also  some  Public  Sector
 Corporations  set  up  for  the  constiuc-
 tion  of  Project/Buildings  etc.  Gene-
 rally  these  tender  for  Works  when
 adyertised,  hike  other  parties  or  ob-

 “tean  jobs  on  negotiated  basis.  There
 is  no  decision  to  have  al}  the  Govern-
 ment  buildings  constructed  through
 such  Corporations  instead  of  private
 «contractors.

 (b)  No  question  of  profit  or  loss
 «arises  in  this  matter.

 Mecting  of  Educational  Experts  from
 Commonwealth  Countries

 7570.  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Educational  Experts  of
 the  Commonwealth  countries  at  their
 meeting  recently  held  in  New  Dethi
 have  recommended  for  a  unified
 education  policy:  and

 (b)  if  so,  the  eteps  being  taken  by
 ‘the  Government  of  India  to  introduce
 a  national  education  system  at  per  in
 all  the  Stateg  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  A  Regional  Se-
 minar  on  Adult  Education  and  Natio-
 nal  Development,  organiseq  by  the
 Commonwealth  Secretariat  in  colla-
 boration  with  the  University  of  Man-
 chester,  was  held  in  New  Delhi  in
 March,  1974,  The  Seminar  suggested,
 with  reference  to  promotion  of  adult
 education,  that  closer  coordination
 and  integration  of  non-formal  and
 ‘formal  education  was  desirable.  This,
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 along  with  other  suggestions,  made
 for  countries  in  the  Asian  Region,
 could  be  examined  in  due  course  by
 the  respective  Governments.

 (b)  Does  not  arise.

 Increase  in  Operating  Rate  of  Private
 Busts  rua  by  DIC

 1871,  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  JAGANNATH
 MISHRA:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  D.T.C.  Private  Bus
 Operation  Association  hag  approached
 the  Gevernment  of  India  to  enhance
 the  operating  rate  from  Rs.  .00  to
 Rs.  .65  ki  in  view  the  high
 price  of  diesel  oil;

 (b)  if  so,  the  decision  taken  in  this
 regard;

 (c)  the  extent  to  which  such  an
 inerease  would  affect  the  public  with
 regard  to  Bus  traffic  in  the  Capital;
 and

 (d)  the  steps  taken  to  ease
 the  loag  of  traffic  in  the  Capital  by
 introducing  more  buses  including
 mini-buses?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKERJEE):  (a)  Yes,  Sir.  The
 Delhi  Bus  Operators’  Association  has
 made  a  representation  to  the  mana-
 gement  of  the  D.T.C.  in  thig  connec-
 tion.

 (b)  The  matter  is  pending  before
 the  D.T.C.  Board.

 (c)  A  mere  increase  in  the  hire
 charges  payable  to  owners  of  private
 buses  being  operated  under  D.T.C.
 control  would  not  have  any  e#ffect  on
 the  travelling  public.

 (d)  Several  steps  are  being  taken
 by  D.TC.  to  provide  adequate  trans-
 port  services  to  the  travelling  public
 in  Delhi.  The  Corporation  has  recent-
 ly  started  Green  Line  Services  on  a
 ten  minyte  frequency  from  nine  di-
 fferent  localities  in  the  city  to  Central
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 Secretariat.  The  Corporation  con-
 templates  to  run  feeder  services  to  the
 nine  nodal  points  from  where  Green
 Line  Services  are  being  operated.
 Further,  the  Corporation  has  engaged
 forty-five  private  mini  buses  fot
 operation  under  its  control,  Lastly,
 the  Corporation  proposes  to  acquire

 590  buses  including  ninety  double  de-
 eker  buses  during  the  current  finan-
 cial  year  to  augment  its  fleet.
 Increase  in  Price  of  Wheat  Supplied

 from  Fair  price  Shops
 7572  SHRIMATI  SAVITRI

 SHYAM:
 SHRI  NAWAL  KISHORE

 SHARMA:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:
 (a)  whether  Government  have  de-

 cided  to  increase  the  price  of  wheat
 supplied  to  the  consumers  from  the
 Fair  Price  Shops;

 (b)  if  so,  whether  the  increased
 Price  is  effective  in  the  case  of  im-
 ported  wheat  or  indigenous  also;  and

 (c)  if  the  price  is  to  be  increased
 for  both  the  varieties,  the  extent  to
 which  the  consumers  are  to  be
 affected  as  a  result  thereof?

 THE  MINISTE  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  Consequent  upon  iner-
 ease  in  the  procurement  price  of

 Kendriya  Vidyalas
 (Central  Schools),

 lL  Delhi  Cantt.
 2.  Ramakrishrapuram,  Sector  IV.
 3.  Ramakrishnapuram,  Sector

 vu
 4.  Andrewg  Ganj
 5.  Gole  Market.
 6.  Tagore  Garden,
 7.  LNA.  Colony,
 8  ILT.  New  Delhi.
 9.  Janakpuri.

 10.  Vishesh  Kendriya  Vidyalaya.
 C.H  Area,  Janakpuri.
 (For  border  area  Children),
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 wheat,  the  Central  issue  price  of
 wheat  has  been  increased  from  Rs.  90
 per  quintal  for  common  varieties  and
 Rs.  96  per  quintal  for  superior  varie-
 ties  to  Rs.  25  per  quintal  for  all
 varieties  w.ef.  I5th  April,  1974.  This
 increased  issue  price  is  applicable  to
 both  imported  and  indigenous  wheat.
 State  Government/Union  Territory
 Administrations  have  been  advised  to
 fix  the  sale  price  of  wheat  for  issue
 through  Fair  Price  Shops  after  adding
 local  distributio,,  costs.

 in  Admission  for  Students
 belonging  to  SC.  and  S.T.  in  Centrat

 Schools  in  Delhi
 7573  SHRI  M  S.  PURTY:  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  the  number  of  Central  and
 Public  Schools  in  Delhi  ang  New
 Delhi  and  the  locations  thereof;  and

 (b)  the  concessions  being  given
 by  Government  to  the  students  be
 longing  to  Scheduled  Castes  and
 Scheduled  Tribes  in  such  Schools  at
 the  time  of  admission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  There  are
 70  Kendriya  Vidyalayas  (Central
 Schools)  and  3  Public  Schools  in  Dethi
 and  New  Delhi  locateg  at  the  follow-
 ing  places:
 Public  Schools

 l,  Modern  School,
 Barakhamba  Road
 New  Delhi.

 2.  Delhi  Public  School,
 Mathura  Roed,
 New  Delhi

 3.  Air  Force  Central  School,
 Behind  Subroto  Park,
 Delhi  Cantt.
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 १४७)  Kendriya  Vidyalaya’  are  pri-
 marily  intended  for  the  children  of
 transferab'e  Central  Government
 employees  including  Defence  Person-
 nel.  The  rules  of  admussion  to  these
 Vidyalayas  provide  for  preference
 being  given  to  the  children  of  Sche-
 duled  Castes|Scheduled  Tribes  em-
 ployees  according  to  the  following
 categories  of  priority  viz.  Children  of
 transferable  defence  personnel,  trans-
 ferable  Central  Government  employees;
 and  of  officers  of  All-India  Services
 and  autonomous  bodies,  subject  to
 their  qualifying  the  admission  test.
 Besides,  Scheduled  Castes  and  Sche-
 duled  Tribes  students  are  also  exem-
 pted  from  payment  of  tuition  fees.

 “As  regards  Public  Schools,  under
 the  Government  of  India  Scheme  of
 Scholarships  in  approved  Residential
 Schools  15  per  cent  scholarships  are
 reserved  for  Scheduled  Caste  and
 5,per  cent  scholarships  for  Scheduled
 Tribes  students

 Free  Education  upte  शा  Class  in
 State

 9574  SHRI  M  S.  PURTY:  Will  the
 Mimster  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state  the  names  of  the
 States  in  which  Government  have
 Proposed  not  to  charge  fee  from
 students  upto  प्रा  or  VIllth  Classes
 during  the  Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI

 D.  P.  YADAV):  According  to  the
 available  information,  for  children  in
 the  age  group  6-  is  free  in  all  States
 except  some  urban  areas  of  West
 Bengal.  By  the  end  of  the  Fifth  Plan
 West  Bengal  is  expected  to  extend  free
 education  facilities  for  this  age  group
 in  all  urban  areas,

 Ig

 2  In  the  age  group  ‘11-14  education
 is  free  in  all  States  except  Uttar
 Pradesh,  Orissa  and  West  Bengal.  Girls
 in  the  age-group  ll-4  are  provided
 free  education  even  in  these  three
 States  Boys  of  certain  categories  such
 as  scheduled  castes/scheduled  tribes
 also  get  free  education.  These  three
 States  are  expected  to  introduce  free
 educatien  for  all  boys  in  this  age  group
 during  the  Fifth  Plan,  subject  to
 availability  of  funds.

 Agriculture  in  Orissa  during  Fifth
 Plan  and  Credit  Facilities  to  Tribals

 in  that  State

 7576  SHRI  GIRIDHAR  GOMANGO
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  recommendations  sent  by
 the  Orissa  Government  to  the  Centre
 to  strengthen  the  agriculture  in  that
 State;  and

 (b)  the  steps  taken  by  the  Centre
 and  State  Government  to  provide  the
 agricultural  credit  to  the  tribal  and
 poor  farmers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTUR  (SHRI
 B.  P.  MAURYA):  (a)  No  recom-
 mendations  as  such  were  sent  by  the
 Government  of  Orissa  for  strengthen-
 ing  agriculture  in  that  State.  The  State
 Government,  however,  furnished  to  the
 Government  of  India  during  973
 Draft  Fifth  Five  Year  Plan  proposals
 for  the  development  of  agriculture
 and  allied  sectors  of  the  State.  The
 proposals  consist  of  (l)  Agricultural
 Programmes  which  include  agricultu-
 ral  research  and  education,  crop  hus-
 bandry,  land  reforms,  minor  irriga-
 tien,  soil  conservation,  command  area
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 development,  anima]  husbandry  and
 dairy,  fisheries,  forestry  and  agricul-
 tral  marketing,  storage  and  warehous-
 ing;  (2)  Allied  Programmes  which
 include  cooperation,  community  deve-
 lopment,  panchayats,  agricultural

 credit  and  special  programme  for
 rural  development  and  (3)  Other  Alied
 Programmes  which  include  irrigation
 and  fleed  control.

 These  proposals  were  carefully
 considered  by  the  Government  of

 India  and  a  total  allocation  of  Rs.  479
 «crores  have  been  tentatively  approved
 for  strengthening  agriculture  and  alli-
 ed  programmes  of  the  State  during

 the  Fifth  Plan  period.

 (b)  The  steps  taken  to  facilitate
 greater  flow  of  agricultural  credit  to
 the  tribal  and  poor  farmerg  are  indi-
 cated  below:

 l.  Special  concessions  like  liberali-
 sed  share  capital  requirements,
 Jeans  without  insuwsting  on  mor-
 tagage  security,  lower  margins
 and  longer  repayment  schedul-
 es  ete.  which  were  introduced
 during  the  4th  Plan  periog  will
 continue  to  be  pursued  during
 the  Sth  Plan  also.

 2.  The  credit  institutions  have
 accepted  that  agriculture)  cre-
 dit  should  be  production-orien-
 ted  rather  than  security-orie-
 nted.

 3.  Medium  term  cooperative  loans
 will  be  given  withoug  security
 ef  land  up  te  Rs.  2,000/-  for  sub-
 sidiary  eccupations  like  dairy,
 poultry  farming  to  agriculturists
 where  marketing  arrangements
 ane  adequately  provided  and
 upto  Rs.  3,500  for  minor  irri-
 gation  scheme,

 4  Instructions  have  also  ‘been
 issued  to  enable  primary  agri-
 cultural  credit  societies  to  ad-
 vance  medium  term  loans  for
 pirehase  of  tractors  and  power

 tillers  in  excess  of  Ra.  8,580}-
 without  insisting  on  the  mart
 Sage  of  land  or  charge  of  land
 under  certain  conditions.

 5.  Loans  for  agriculture  will  be
 available  in  an  increasing  niea-
 sure  to  groups  of  farmerg  who
 cannot  afford  to  take  such
 loans  on  an  individual  basis.

 6.  00  per  cent  refinance  facility
 would  be  provided  by  the  Agri-
 cultural  Refinance  Corporation
 to  the  schemes  prepared  by
 SFDA|MFAL  Agencies.

 7.  Loan  eligibility  would  be
 determined  with  reference  to
 incremental  returns  expected
 by  adoption  of  the  principle  of
 the  post  development  value  of
 lang  for  purpose  of  security
 against  loans.

 8.  The  Credit  Guarantee  Corpo-
 ration  that  has  been  set  up
 would  provide  ccverage  to
 commercial  banks’  loang  fer
 agriculture  to  the  extent  of  75
 per  cent  of  the  losses  in  respect
 of  loans  upto  certain  specified
 limits.

 9.  The  Central  Cooperative  Banks
 are  required  to  show  at  least
 20  per  cent  of  the  vutetand-
 ings  of  borrowings  from  ‘the
 State  Cooperative  Banks  ap
 covered  by  the  outstandings  of
 loans  to  societies  against  small
 fatmers/marginal  farmers  econo-
 mically  weak  farmers.

 10.  The  commercial  bankg  are
 also  adopting  a  scheme  of
 differential  rate  of  interest  for

 benefiting  the  weaker  sections
 which  include  small  farmers.

 il.  The  principle  of  giving  crop
 loang  without  security  has  been
 accepted  by  both  cooperatives
 and  commercial  banks.

 i2.  Suitable  legislative  amend-
 ments  have  been  made  to  re-
 move  impédiments  in  the  way
 of  refinancing  of  loans  to  -
 cultural  labourers  for  su  -
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 occupations  ang  to  enable
 he  Rasevs  Bank  of  India  to
 accommodate  the  credit  require-
 ments  of  achemes  for  the  de-
 velopment  of  fisheries  etc,

 18,  The  State  Governments  con-
 cerned  are  taking  steps  lo  re-
 vitalbse  and  restructure  the  co-
 operative  crdit  institutions  in
 the  Tribal  Development  Agency
 Project  areas  so  that  the  flow
 of  credit  reaches  the  tribals  on
 easy  terms.

 i4.  For  implementation  of  the
 various  economic  development
 programmes  in  the  Tribal  De-
 velopment  Agency  Project  areas
 subsidy  at  the  rate  of  50  per
 cent  to  00  per  cent  is  provided
 out  of  agency  funds  which  in-
 directly  reduces  fhe  credit
 needs  of  the  tribals.

 7577,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  received  recommendation  and
 letter  from  the  Government  of  Orissa
 requesting  to  give  loan  assistance  by
 the  Centre  to  construct  a  bridge  over
 river  Bansadha  on  Gunupur  Bayageda
 Road  under  “inter-state  economic
 importance”  in  Fifth  Plan;

 (b)  if  80,  the  reaction  of  Govern-
 ment  in  this  regard;  and

 (c)  the  names  of  bridges  and
 70808  recommended  by  the  Govern-
 ment  of  Orissa  for  loan  assistance  for
 Fitth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB

 $  1

 KUMAR  MUKHERJEE):  (a)  Presum-
 ably,  the  Member  38  having  in  mind
 the  Vansdhara  bridge  near  Gunupur
 on  Parlakhemond)-Gunupur  road.
 Thig  is  one  of  the  31  projects  submit-
 ted  by  the  Government  of  Orissa  for
 assistance  under  the  Central  aid  pro-
 gramme  of  State  Roads  of  inter-State
 or  economic  importance  in  the  65th
 Plan.

 (b)  Ag  the  Fifth  Five-Year  Plan  is
 stili  in  preparatory  stage,  it  ie  not
 Possible  to  mdicate  at  present  the
 extent  to  which  any  road|bridge  pre-
 ject  could  be  included  m  the  Fifth
 Five-Year  Plan  within  the  very  limi-
 ted  provision  likely  to  be  available
 for  the  purpose  3n  the  5th  Plan.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-677/74].

 Cooperatives  in  Adivasi  areas  ef
 Tripura

 75%  SHRI  BIREN  DUTTA:  will
 the  Minister  of  AGRICULTURE  ४७०
 Pleased  to  state:

 (a)  whether  no  viable  coopere- tive  is  set  up  in  Adivasi  area  of  Tri-
 Pura;

 (b)  whether  muisuge  ef  large amounts  in  Adivasi  areas  has  caused
 difficulties  in  procuring  fresh  loan
 through  cooperative;  and

 (ce)  whether  any  special  provision for  cooperative  in  Adivasi  areas  is
 contemplated  in  Tripura?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b),  Information  ig  deing  col.
 lected  and  will  be  Jaiq  on  the  Table
 of  the  House,

 (९)  A  provision  of  Rs.  3  crores  has
 been  made  under  the  Central  Sector
 for  Special  Cooperatives  in  ‘Tribal
 areas.  State-wise  allocation  has  pot
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 yet  been  made.  In  addition  to  this
 amount,  a  special  programme  for  the
 expansion  of  Cooperative  movement
 in  the  Tribal  areas  will  be  taken  up
 under  the  Integrated  Area  Develop-
 ment  Programme  for  which  separate
 allocatiun  is  being  made.

 Target  of  Housing  during  Fourth  Plan
 in  West  Bengal

 7580.  SHRI  S.  N.  SINGH  ‘DEO:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  target  of  Housing
 during  Fourth  Plan  with  the  Central
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 Assistance  in  West  Bengal  has  been
 fully  achieved:  and

 (b)  if  80,  what  was  the  amount  of
 Central  Assistance  given?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOU-
 SING  (SHRI  OM  MEHTA):  (a)  and
 (b).  During  the  Fourth  Plan  all  the
 Social  Housing  Schemes,  except  two
 schemes,  were  in  the  State  Sector.
 Central  Assistance  for  the  two  Cen-
 tral  Sector  Schemes  was  given  to  the
 Government  of  West  Bengal  as
 shown  below: —

 Name  of  the  Central  Sector  Schere

 ud)  Subsidised  Heusing  Schemes
 Plantation  Workers:  and

 Gi)  Scheme  fo.  P  ovision  of  house-siks
 to,  Landless  workers  in  Rural  Arcas

 tor
 Central  assistance  released

 Rs.  8.30  lakhs
 Rs  4.85  lakhs  os  advance  for  undertaking
 development  of  11166  house-sites

 No  Specific  targets  were  fixed  under  these  two  Schemes.

 Target  of  Agricultural  Production  of
 West  Bengai  for  Fourth  Pian

 758i.  SHR]  8  N  SINGH  DEO:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state;

 (a)  whether  the  target  of  agricul-
 tural  production  for  the  Fourth  Plan
 for  West  Bengal  has  been  fully
 achieved;  and

 tb)  if  not  the  reasons  for  the
 same?  =

 *

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b),  The  targets  of  agricultural  pro-
 duction  in  West  Bengal  for  the  year
 1973-74  i.e.  the  last  year  of  the  IV
 Plan  are  given  below:—

 Units  Targets Crops

 oa  Foodgramns  हे  हे  तन  lakh  tonnes  90.00

 2.  Sugarcane  (cane)  .  न  .  मा  oz  17°00

 ३«  Oilseeds.  .  e  ७  द  °  .  .  .  .  »  t°25

 lakh  bales +  ,  Jute  &  Mesta  .  .  a  e  °  43.00
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 The  firm  estimates  of  production  for.
 ‘1978-74  would  be  available  after  the
 close  of  the  current  agricultural  year
 ie.,  sometimes  during  July-August,
 974  and  it  is  ६00  early  ta  say  whe-
 ther  the  tafgets  have  been  fully
 achieved  or  not.

 Schemes  for  Agricultural  Research
 fn  West  Bengal,  Maharashtra  and

 Gujarat

 7582.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  AGRICULTURE  be
 pleaced  to  state:

 (a)  the  schemes  for  agricultural
 research  wo  far  approved  by  the  Gov-
 ernment  in  West  Bengal,  Maharashtra
 and  Gujarat;

 (b)  main  features  of  the  schemes
 and  amount  sanctioned  during  the
 last  three  years;  and

 (c)  contribution  of  ILC.A.R,  re-
 garding  these  schemes,  scheme-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  placeq  on  the
 Table  of  the  Sabha  as  soon  as  possible,

 विश्वेधिद्यालयों  के  उप कले पतियों  को  बटक

 7583.  शी  शंकर  दयाल  सिह  :  क्‍या
 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  ने  विश्व-

 ,  विद्यालयों  ककी  विभिन्न  समस्या भों  को

 :  जानने  कौर  उनके  समाधान  के  लिए  ष

 |  973  भ्रमणा  i974  में  देश  के  सभी  उप-

 '  कुलपतियों  की  एक  बैठक  बुलाई  थी  ;

 (a)  यंदि  हां,  तो  उक्त  बैठक  में  क्या

 मुख्य  बातें  उठाई  गई  थी  तथा  उप कुलपतियों

 ने  विश्वविद्यालयों  में  श्रुति  तथा  अराजकता
 को  समाप्त  करने  के  लिए  क्या  विचार  प्रकट

 किए  थे  शौर  इस  सम्बन्ध  की  सरकार  की
 क्या  प्रतिक्रिया  है  ;  और...

 (ग)  क्‍या  निकट  भविष्य  में  भी  इस

 तरह  की  बैठक  बुलाने  का  कोई  प्रस्ताव  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री

 (प्रो०  एश०  नूडल  हसन)  :  (क)  से  (ग)
 कुलपतियों  की  973  अथवा  974  में  शब
 तक  कोई  बैठक  नहीं  बुलाई  गई  है।  जुलाई
 974  में,  कुलपतियों  का  सम्मेलन  आयोजित
 करने  का  विचार  है।

 स्कूलों और  कानजो  की  संध्या

 7584.  थी  झील  बिहारी  बाजपेयी  :

 श्री  जगन्नाथ  राव  जोशी  :

 क्या  शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  प्रत्येक  राज्य  में  प्रति  एक  लाख
 व्यक्तियों  के  पीछे  कितने  प्राथमिक  स्कूल
 तथा  कितने  उच्चतर  माध्यमिक  स्कूल  6  और
 कितने  कालेज  हैं  ;

 (ख)  प्रत्येक  राज्य  में  कितने  व्यक्तियों
 के  पीछे  एक  विश्वविद्यालय  है।  और

 (ग)  प्रथम  योजना  के  प्रारम्भ  में  तत् सं-
 बंधी  आंकड़े  क्‍या  हैं  ?

 शिक्षा  कौर  समाज  कल्याण  मंत्रालय  दवा
 संस्कृति विभाग  सें  उप-मंत्री  (भी  to  otto

 awa)  :  (क)  से  (ग)  :  उपलब्ध  सूचना
 सभा  पटल  ८  र  रखे  गए  वि  रणों  में  दी  गई  है  t

 [wares  में  रखे  गए  देखिये  संख्या  एल  ०/
 #to—6778/74]
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 eat  में  साक्षरता  में  बढ़ी  की  प्रतिशतता

 7885.  भी  Gee  बिहारी  बश्लपेपो  :

 भी  जगरनाथ  राव  ओशो  :

 या  शिक्षा,  समाज  कलाल  शर

 संस्कृति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 गत  तीन  वर्षों  में  प्रत्येक  राज्य  में  वर्ष  वार

 साक्षरता  में  वृद्धि  की  प्रतिशतता  कितनी-

 कितनी  है  ?

 शिक्षा  और  समाज  कह या जन  संचालक
 तथा  संस्कृति  विभाग  में  उसको  (की  डो०

 tho  mu):  साक्षरता  सम्बन्धी  आंकड़े  प्रत्येक
 दादी  मे  होते  वाली  जनगणना  के  समय  एकत्र

 किए  जाते  हैं  967  और  97]  मे  साक्षरता

 में  बृद्धि  स ेसम्बन्धित  राज्यवार  प्रतिशतता
 दर्शाने  वाले  तुलनात्मक  आंकड़े  सभा  पटल  पर

 र्थ  मए  विवरण  में  दिए  गए  है।  (प्रस् यालय
 में  रखा  गया  देखिये  संख्या  एल  टी  6779)

 74)

 ज्ेथनें,  दिवसीय,  तोय  तथा  चतुर्थ  देगी  के

 कै नीम  सरकार  के  कर्मचारियों  को  सरकारी
 झावातों  का  झायंडन

 7586  शी  झील  बिहारी  बाजपेयी  :

 ी  जरन्माथराब  जोशी  :

 प  निर्माण  और  आवास  मंत्री  यह  बताने की
 कृपा  करेंगे  कि  :

 (क)  दिल्ली,  बम्बई,  कलकत्ता,  मद्रास
 और  कानपुर  में  से  प्रत्येक  नगर  में  प्रथम,
 द्वितीय,  तृतीय  तथा  चतुर्थ  श्रेणी  के  ऐसे  कितने-
 कितने  केन्द्रों  सरकार  कर्मचारी  है  जिन्हें
 सरकारी  आवास  नही  मिल  पाया  है  ;

 (ख)  इनमे  से  ऐसे  कितने-कितने  प्रत्येक
 श्रेणी  के  कर्मचारी  है  जिन्हें  5  वर्षों  के  सेवा-
 बाल  के  बाद  भी  आवास  नहीं  मिला  है  ;  कौर
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 (4)  इस  समय  इस  संदर्भ  में  सरकार
 द्वारा  क्या  कार्यवाही  की  जा  रही  है  ?

 संसदीय  कार्य  कबा  लथा  पुसलरल  शीर
 झा बात  मंत्रालय  में  राज्य  मंत्री  (भी  प्रेम

 मेहता)  :  (क)  से  (ग)  :  निर्माण कौर  आवास
 मंत्रालय  का  सम्बन्ध  केबल  सामान्य पुल  वास
 से  तथा  रक्षा,  रेल  डाक  व  तार  आदि  जैसे
 सत्य  मंत्रालय  विभागों  द्वारा  नियंत्रित  वास
 से  उसका  सम्बन्ध  नही  है  1  सामान  पूल  वास
 दिल्ली,  बम्बई,  कलकत्ता  तथा  भदास  में  उपलब्ध

 है  लेकिन  कानपुर  में  नहीं  है  सामान्य पुल  के
 बास  का  आवंटन  सरकारी  कर्मचारियों  के  पदों
 की  श्रेणीयों  के  भ्रामक  पर  नहीं  किया  जाता  है
 बल्कि  वास  के  विभिन्न  टाइप  के  लिए  निर्घारित
 बेसन-सीमाओं  के  आधार  पर:किया  जाता  है
 केन्द्रीय  सरकार  के  जिन  कर्मचारियों  को  इन
 नगरों  में  सामान्य  पूल  के  मकान  आवंटित  नहीं
 किये  गए  हैं  तथा  तथा  जो  5  वर्ष  से  भ्र धिक
 अवधि  से  आवंटन  की  प्रतिक्षा  कर  रहे  है,
 उनकी  संख्या  का  एक  विवरण-पत्थ  सभा  पटल
 पर  रखा  है।  [प्रन्थालय  में  रखा  गया देखिये
 खंभा  एल  टी-6780  /74]

 निधियों  तथा  शम्  साधनों  के  अभाव
 के  कार:  दम  नगरों  में  निकट  भविष्य  में  पर्याप्त

 संध्या  में  क्वार्टर  बनाना  सम्भव  नहीं  है  ?

 ave  तेल  के  किसानों के  राष्ट्रीयकरण को  मोच
 7587.  भी  रामावतार  शास्त्री  :

 क्या  कृषि  पत्नी  यह  बयाने  की  छू  ते

 करेंगे  कि  :

 (क)  क्‍या  गुजरात  की  नव-निर्माण  समिति
 ने  प्रयास  मती  को  स्  लिख  कर  खाद्य  तेल

 के  कारखानों  के  राष्ट्रीकरण  की  मांग  की  है;

 (ख)  यदि  हां,  तो  पत्त  में  क्या  जिला
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 सतहें;  शौर

 (ग)  इस  पर  सरकार  की  का  प्रतिक्रिया

 है?

 कृषि  संचालन  में  राज्य  मंत्री  (भी  ato
 थी०  मौर्य)  :  (कर)  प्रदान  मो  सचिवालय  में

 प्रेमा  कोई  पत्र  प्राप्त  नद्दी  ओप्रा  है।

 ख)  और  (ग).  प्रश्न  ही  नई  उठते

 art  को  छात्रवृत्तियां  की  र/शि  में  विधि

 7688  थी  शामावताश  शास्त्री  :क्य
 शिक्षा  समाज  कल्याण  शौर  संस्कृति  मंत्री  यह
 बताने  को  पक्  करेगे  कि  ;

 (क)  बप  वर्तमान  मुख्य  वृद्धि  को  ध्यान
 में  रखते  ह  ए  ब्रह्यो  का  दो  जाने  बाली  छात्रवृत्तियों
 की  राशि  अपबोग्ल  है  ?

 (ख)  यदि  छह  तो  का  विभिन्‍न  राज्यों
 में  उत्तरों  क ेचल  रहे  पेन्दा  लो  की  एक  मुख्य
 माँग  उक्त  राशि  में  बुद्धि  करने  की  है,  भ्र ौर

 (ग)  यदि  दा,  तो  इस  पर  सरकार  की
 ्य  प्रतिक्रिया  है  ?

 शिक्षा  समाज  कल्याण  संग्रहालय
 संस्कृति  चिराग  में  उप  मंत्री  धी  डी०  fro

 बहादुर.  (क)  से  (7).  छात्रवृत्तियों
 की  राशि  को  पुनरीक्षित  करने  के  प्रश्न  पर  विचार
 किया  जा  रहा  है।

 Self-Sufficiency  in  Seeds  ७१
 Sugarbeet

 ६589  SHRI  PURUSHOTTAM
 KAKODKAR:;:

 SHRI  RAGHUNANDANLAL
 BHATIA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:
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 (a)  whether  the  National  Seeds
 Corporation  hag  initiated  any  action
 for  self  sufficiency  in  sugarbeet  seed;
 and  oy

 (b)  ig  80,  whether  a  buffer  stock
 of  sugarbeet  seed  would  be  created
 under  the  plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  National  Seeds  Corporation
 has  been  producing  Sugarbeet  seed  on
 50  acres  of  land  and  an  average  pro-
 duction  of  ‘15-20  tonnes  as  achieved
 against  the  present  assessed  demand
 of  3  tonnes.  The  जून--फा158  produc-
 tion  of  sugargeet  seed  for  three  years
 ls  given  below:-

 tonnes
 estiman  ted

 1972-73  7२9९5

 1973-74  «I3°5
 1974-75,  t6°5

 (b)  The  Corporation  bag  already
 created  a  buffer  stock  of  5  tonnes.

 Violent  Stir  against  Examinations  im
 Abmedabad

 7590.  SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  P  GANGADEB:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  the  violent  stir  against  exa-
 mmations  in  Ahmedabad;  and

 (b)  if  so,  whether  students  have
 been  demanding  cancellations  of  exa-
 minations  this  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
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 9.  P.  YADAV):  (a)  and  (b).  Accord-
 ing  to  the  State  Government  all  exam-
 inations  except  final  examination  Me-
 dical,  post-graduate  and  SSC.
 Examinations  have  been  made  option-
 al  as  a  result  of  students  agitation.
 The  State  Government  has  further
 informed  that  there  s  now  no  agita-
 tion  against  compulsory  examina-
 tions.

 Allotment  of  Lands  to  Colleges  in
 Delhi

 ‘7591,  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  the  names  of  colleges  in  Delhi
 to  which  lands  have  been  allotted  at
 concessional  rates;

 (b)  the  rate  of  premium  charged
 for  such  lands;

 (c)  whether  there  ig  any  proposal
 by  D.D.A.  to  charge  more  Money
 from  these  Institutions  now  at  an
 enhanced  rate;  and

 (१)  if  so,  the  reasons  for  going  back
 on  the  undertaking  given  to  these
 Institutions  at  the  time  of  allotment
 of  land?

 THE  MINISTER  OF  STATE  IN  THE
 IN  THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS- ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  A  statement  ig  laid  on  the  Table
 of  the  House.  {Placed  in  Library.  See
 No  LT-678/74],

 (९)  and  (d).  In  respect  of  allotments
 ‘made  by  the  DDA,  there  is  a  propo-
 sa

 to  charge  the  actual  cost  Of  acqui-
 sition  of  the  land  plus  enhancements
 decreed  by  Courts,  in  pursuance  of
 clause  V  of  the  lease  agreements  exec-
 uted  in  these  cases.  The  Government
 are  examining  the  matter.
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 Demand  and  Supply  of  Tracters

 7592.
 =

 SINGH
 RAO:

 SHR]  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of
 TURE  be  pleased  to  state:

 AGRICUL-

 (a)  the  present  estimated  demand
 of  tractors  in  the  country,  State-wise;

 (b)  th2  requirements  of  tractors
 during  the  Fifth  Five  Year  Plan;  and

 (c)  whether  Government  have
 made  any  programme  to  meet  the
 demand  of  tractora  and  ig  so,  the  de-
 tails  thereof?

 THE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  AGRICULTURE
 (SHR  ANNASAHEB  P.  SHINDE):
 (a)  on  the  basis  of  the  demand  regis-
 tered  under  the  Tractor  (Distribution
 and  Sale)  Control  Order  with  the
 Agro-Industries  Corporations  ad  deal-
 ers  Of  indigenous  tractors  and  after
 taking  into  account  the  demand  from
 the  Director-General,  Resettlement,  for
 ex-servicemen  and  Defence  Personnel
 and  the  estimated  requirements  for
 Agro—Service  Centres,  Multiple,
 Cropping  Projects  etc  ;  the  demand  is
 estimated  to  be  about  60,000  nos.
 State-wise  particulars  of  demand
 are  not  readily  available.

 (b)  The  National  Council  of  Applied
 Economic  Research  who  have  recently
 carried  out  asystematicand  rcientiic
 study  of  demand  for  agricultural  trac-
 tors  of  various  h.p.  ranges  over  the
 next  few  years  has  estimated  the  de-
 quirement  of  tractors  for  the  Fifth
 Five  Year  Plan  period  as  under:

 1974-75,  45,000
 1975-76  52,000
 7975-77  60,000
 1977-78  68,000
 t978-79  78,000

 peed  tee -
 303,000
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 (c)  At  present  77  units  have  been
 licenced  with  a  total  capacity  of  1,47,000
 nos.  per  annum.  The  break  up  of  the
 licenced  capacity  horse-power-wise  is
 indicated  below:-

 Upto  25  h.p.  463000

 2635,  h.p.  392500

 36+50,  hap.  573000
 Above  $0  h.p.  10,500

 In  order  to  step  up  production,  the
 following  facilities  are  ulsc  being
 given  to  the  existing  tractur  manufac-
 turere:-

 (i)  As  tractors  are  included  in
 the  list  of  ‘Priority  Industries’,  Go-
 vernment  have  been  able  to  meet
 the  full  requirement  of  tractor  manu-
 factures  for  import  of  compo-
 nents  and  raw  materials  in  accor-
 dance  with  their  phaseg  manufac-
 turing  programme.  Subject  ६४०
 availability  of  foreign  exchange,
 they  are  also  allowed  to  import
 packs  with  lower  deletions  to  en-
 ble  them  to  increase  their  production

 (ii)  All  tractor  manufacturers  are
 being  assisted  by  the  grant  of  im-
 port  licence  for  additiona!  capital
 goods  required  for  achieving  their
 licenced  capacity.

 (ili)  The  existing  tractor  manufac-
 turers  are  being  encouraged  to  ex-
 pand  their  installed  capacity.

 The  question  of  optimising  produc-
 tion  of  tractors,  if  necessary  by  start-
 ing  the  manufacturing  units  with  com-
 paratively  lower  rate  of  deletions
 which  would,  however,  integrated
 with  phased  manufacturing  program-
 me  of  these  units  is  nlao  under  con-
 sideration.
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 Visit  of  g  Team  of  LC.AR.  to
 Sunderban,  West  Bengal

 7593.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  a  number  of  teams  of
 I.C.A.R,  have  visited  West  Bengal,
 Particularly  Sunderban  area,  during
 the  last  three  years;

 (b)  if  so,  the  places  each  team  visi-
 ted  with  the  dates  during  the  said
 period  and  the  purpose  of  the  visit;

 (c)  the  recommendation  of  each
 team;  and

 (d)  the  actions  taken  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  At  the  suggestion  of  the  Govern-
 ment  of  India,  a  team  comprising  the
 following  Officers  visited  the  Sunder-
 bans  areas  last  year-

 Director
 Develop-

 (i)  Shri  S.B.P.  Rao,
 Dorectorate  of  Cotton
 ment,  Bombay.

 (i)  Dr.  G.  ve  Ramanamuthy,
 Director,  Directorate  of  Oilseeds
 Development,  Hyderabad,  Andhra
 Pradesh.

 (iii)  Dr.  V.  Sundaram,  Director,
 Cotton  Technological  Research  La-
 boratory,  Matunga,  Bombay—9.

 Mr.  L.  R.  Thambe,  Public  Relations
 Officer,  Vanaspati  Manufacturers’  As-
 sociation,  Bombay,  also  joined  the
 team  His  interest  was  mainly  on
 the  sunflower  programme  m  the  area.

 (b)  The  team  visiteq  sunderbuns
 area  and  Midnapur  District  in  West
 Bengal  from  9th  to  8th  April,  973
 to  make  suggestions  for  expanding  the
 development  activities  in  respect  of
 Cotton  and  Oilseeds  Crops  in  this  re-
 gion.



 737  Written  Answers

 (c)  The  folowing  broad  recommen-
 dation  were  made:-

 The  drainage  problem  should  be
 tackled,  as  a  first  pre-requisite,  by
 providing  open  cross-drams,  at
 suitable  intervals,  on  priority  basis.

 Power  tillers  or  small  tractors
 should  be  made  availuble,  in  larger
 numbers  either  by  the  Department
 or  through  the  Agro—Industries
 Corporation  on  custom—service—
 basis,  to  help  land  preparation  in
 time

 Cultivators  should  be  adviseq  to
 swith  over  to  the  high  and  quick
 yielding  varieties  of  paddy  like
 Ratna,  Jaya  and  IR—8,  in  place  of
 long  duration,  tradiuonal  rice  varie-
 ties.  This  helps  the  lag  tc  be
 released  for  early  sowing  of  cuttun
 ‘Ratna’  varity  of  rice  appears  to  be
 the  kest  among  the  lots  so  for  tested
 for  this  area.

 At  present,  the  farmers  may  con-
 tinue  to  grow  only  ‘Krishna’  variety.
 MCU--5  and  PRS—72  may  be  drop-
 ped  alotgether.  This  is  because  the
 former  is  of  longer  duration  and
 the  latter  is  highly  susceptible  to
 borer  and  other  pest  attack.  Trials
 with  new  short—duration  varteties
 like  KCU—7  and  JK—78  may  be
 taken  up  on  Government  frams  in
 the  first  instance.  Trials  with  early
 arboreum  types  may  also  be  inclu-
 ded  in  these  trials

 The  ideal  planting  date  for  cotton
 being  the  last  week  of  October  to
 early  November,  these  dates  should
 be  adhered  to  strictly.

 The  paired—row  planting  tech-
 nique  may  be  adopted  with  advan-
 tage.

 Greater  attention  should  be  paid
 tg  the  plant  protection  schedule,  to
 minimize  losses  due  to  insect  pests.
 More  frequest  sprays  at  early  stages
 of  crop  growth  be  given  to  check
 the  belloworms  attack  more  effec-
 tively.
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 Use  of  hormone  sprays,  like  planc-
 fix  may  be  included  in  the  schedule
 of  sprays,  so  as  to  obtain,  more  bolls
 per  plant  than  otherwise.

 The  extension  staff  engaged  in  cot-
 ton  development  may  be  sent  for  train-
 ing  to  the  Cotton  Research  Stations  at
 Surat  and  Coimbatore,  and  aio  to  the
 short-term  in-service  training  crganise
 ed  by  the  Directorate  of  Cotton  Deve-
 lopmen:,  Bombay.

 Pure  seeds  of  cotton  (Krishna
 vaiety)  should  be  obtained  =  afresh
 from  the  Cotton  Speci  uist,  Agricul-
 tural  Research  Station,  Nandyal  PO.,
 Kurnool  District,  Andhig  Pradesh,
 fur  next  seauson’s  sowings.  The  seeds
 fiom  the  standing  crop  may  be  dis-
 cadet,  as  they  are  highly  impure
 In  addition,  the  Depatment  of  Ag:i-
 culture  may  formulate  a  scheme  to
 multiply  the  foundation  seed,  on  one
 of  their  farms,  80  that  they  may  not
 depend  on  outside  supply  year  after
 year  for  pure  seeds.

 Dr  9.  R  Bhandan,  Cotton  Special-
 ist,  Stiganganagar  PO,  Rajasthan,  has
 reported  that  a  few  cotton  varieties
 developed  by  him  are  speciaily  suited
 forsaline  conditions.  These  may  be
 obtained  from  him  for  trials,  on  the
 Government  Farms  in  the  first  jns-
 tance

 Cotton  seeds  for  general  sowing
 should  be  acid-delinted  and  fumigated,
 before  thei  distribution  to  the  cotton
 growers.

 A  small  hand-operated  Laboratory
 model  gin  may  also  be  installed  in
 each  of  these  farms  so  that  the  pro-
 duce  can  be  ginned  under  the  depart-
 mental  supervision,  to  maintain  their
 purity  for  the  subsequent  vears  as
 well.

 Clean  cultivation  and  field  sanita-
 tion  will  have  to  be  observed  to  avoid
 pest  build-up  for  the  subsequent  years.
 All  cotton  stalks  should  he  pulled  out
 soon  after  harvest  and  Lurni  ty  avoid
 pest  build-up.

 The  sPacing-cum-fertiliser  trials  with
 NPK  may  be  laid  on  (iwvernment
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 Farms,  60  that  we  may  arrive  at  a
 suitable  package  of  practices  for  this
 new  area.

 Mixed  cropping  is  generally  prac-
 tise@  to  insure  against  crep  failures.
 “Tora”  (80  te  90  days  mn  duration)
 and  quick-yielding  Soybeans  may  be
 tried  a8  companion  crops  with  cotton.
 These  trials  may  be  confined  to  Gov-
 ernment  farms  only  in  the  first  in«
 stance.  “Toria”  must  be  sown  by  the
 last  week  of  October  to  avoid  ‘aphid’
 attack.  Sunflower  which  also  yields  a
 high  quality  edible  oil  could  well  be
 another  potential  oilseeds  crop  of  the
 Sunderbans.  Sunflower  has  a  strong
 root  system,  is  drought  resistant  and
 can  stand  well  pH  8.5  like  sunflower.
 However,  8  disadvantage  the  crop  has
 as  compared  to  sunflower  is  its  longer
 duration  namely  430  days  as  against
 00  days  of  sunflower  and  lower  oil
 content,  namely  32  per  cent  How-
 ever,  because  of  its  hardy  nature,  it
 can  fit  into  the  cropping  patterns  in
 Sunderbans  in  areas  where  short-
 duration  varieties  of  paddy  aie  raised
 It  is  suggested  that  a  few  trials  with
 safflower  also  might  be  laid  out.

 (d)  one  man  centre  at  Sunderbans
 area  and  one  sub-centre  at  Midhapur
 Dastrict  have  bene  included  in  the

 ,  5th  Plan  Cotton  and  Oilseeds  Projects
 |  respectively  which  are  at  present  un-

 der  examination. :

 |

 Production  of  Edible  Oil  in  West
 Bengal

 7594.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  A.  K.  M.  ISHAQUE:

 Will  the  Minister  of  AGRICUL-
 “URE  be  pleased  to  state:

 (a)  whether  edible  oil  is  not  pro-
 juced  enough  in  West  Bengal  so  that
 he  State  depends  on  other  States;
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 (9)  if  so,  the  edible  oil  produced
 in  West  Bengal  during  the  last  three
 years;

 (c)  the  quantity  and  amount  of
 edible  ot]  supplied  to  West  Bengal
 during  the  said  period;

 (d)  whether  West  Bengal  Govern-
 ment  has  given  any  proposal  for  in-
 creasing  the  production  of  edible  oil
 in  the  States;  and

 (e)  if  so,  the  action  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  Yes,  Sir.

 (b)  Information  asked  for  igs  not
 available.

 (c)  The  following  quantities  of  im-
 ported  rapeseed  only  were  supplied
 to  West  Bengal  by  the  Central  Gov-
 ernment  during  the  last  three  years

 Year  Quantity
 Supplied
 (Tonnes)

 7977  29,329

 3972  44,708

 7973  3$,476

 Bulk  of  fhe  suplies  of  cilseeds  and
 oils  from  other  States  are  received  in
 West  Bengal  on  private  account.  The
 following  table  shows  the  figures  of
 net  movement  of  edible  cilseeds  and
 oils  into  West  Bengal  by  rail  during
 a  period  of  three  years  ending  97l-72
 for  which  these  data  are  available.
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 (In  tonnes)

 Net  Imports*  intoWest  Bengal.

 rem  1969-70  I970-7I  197%-72

 Edthle  Oslseeds

 Groundnut  .  ‘  14,728  I2,840  ‘12,420

 Rapeseed  &  Mustard  .  .  *  ‘  219,508  182,624  150,997

 Sesamum  ‘  द  -  मु  *  1,985,  7.50  ‘1,402

 Barbie  Ous

 Groundnut  Oil.  .  28,875  42,367  48,772

 Caconut  Oil  1,389  5,672  6,804

 “Imports  into  West  Bengal  from  other  States  minus  exports  to  other  States,

 (6)  ang  (e)  No  such  proposals  hag
 1  a been  received  by  this  Ministry.

 Tamil  Nadu  Madras
 hin  Mopla  B.

 Amount  sanctioned  for  Fishing  Ports  Kerala
 Cochin  Mopla  Bey

 during  IV  Plan  Gujarat  Veraval

 Karnatak  Honravar
 7595.  SHRI  SAKTI  KUMAR  SAR-  Saharashtra  Sassoon  Dock

 KAR;  Will  the  Minister  of  AGRICUL-  n

 TURE  be  pleased  to  state:  Andamans  and  Phoenix  Bay
 Nicobar  Islands

 (a)  names  of  the  fishing  ports  for  Lakshadweep  Kavaratta
 which  amount  was  sanctioned  during
 the  Fourth  Five  Year  Plan  period,
 State-wise;  and

 (b)  the  progress  of  work  in  these
 ports  upto  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  State-wise  names  of  fishing  har-
 bours  sanctioned  duiing  the  Fourth
 Plan  are  given  below:-

 Name  of  State.  Name  of  fishing
 harbour.

 I  2

 Orissa  Chandipur
 West  Bengal  Roychowk

 Besides,  funds  have  been  granted
 for  provision  of  landing  and  brthing
 facihties  on  a  limited  scale  at  54
 ecnties  In  addition,  work  on  fou"
 faunly  large  fishing  harbours,  namely;
 Tuticorin  in  Tamil  Nadu,  Bahapatnam
 and  Vizhinjom  in  Kerala  and  Karwar
 in  Karnataka  imitiated  prior  to  the
 Fourth  Plan  has  been  continued.

 (b)  Construction  >of  fishing  harbour
 has  been  nearly  completed  at  Karwar
 and  Kavaratt:  Construction  8  in
 advanced  stage  at  Vizhinjom,  Bajia-
 patnam,  Phoenix  Bay,  Veraval  and
 Tuticorm,  while  it  ts  only  in  intial
 Stage.  at  Cichin,  Madras  and  Honna-
 var  Construction  has,  however,  not
 Staiterd  at  Sassoon  Dock  and  Roy-
 chowk.  At  Sassoon  Dock,  where  a
 harbour  was  sanctioned  for  Rs  474
 crorea,  as  the  present  estimates  are  ip
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 excess  of  the  original  estimates  by
 nearly  Rs.  0  crores,  reduction  in  fa-
 cilities  is  being  considered  The  con-
 struction  in  Roychowk  is  expected  to
 start  shortly.  Some  difficulties  have
 been  experienced  at  Tuticorin,  Vizhin-
 jom,  Karwar,  Veraval  and  Mopla  Bay,
 but  they  are  being  sorted  out  In
 general,  there  has  been  delay  on  ac-
 count  of  inadequate  dredger  capacity.

 Minor  Irrigation  Schemes  sanctioned
 by  West  Bengal

 7596  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  main  features  of  the  minor
 irrigation  schemes  sanctioned  during
 the  last  three  years,  State-wise  with
 particular  reference  to  West  Bengal
 (District-wise);  and

 (b)  the  target  of  each  of  the
 schemes  and  the  number  of  villages
 facilitated  by  these  schemes;  scneme-
 wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (B.  P  MAURYA):  (a)  Minor  irriga-
 tion  programme  in  different  States  in-
 cluding  West  Bengat  usually  compri-
 ses  surface  water  storage  and  diver-
 sion  projects,  river  pumping  schemes.
 State  tublwells  and  private  works  in-
 cluding  tuhewells,  wetl.s  pumpsets
 ete

 (b)  The  number  of  minor  irriga-
 tion  schemes  in  a  State  asually  ranges
 in  thousands  and  the  schemewise  de-
 tails  of  the  target  and  the  number  of
 villages  benefited  by  these  schemes  are
 not  available.

 भूमिहीन  कृषक  मजदूरों  की  ग्रा वास  समस्या  के
 बारे  में  मध्य  प्रवेश  सरकार  की  योजना

 7597.  शी  हुकम  चरण  कछजोाप ।  कया
 निर्माण  पैर  आवास  मंत्री  यह  बताने  की
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 कृपा  करेंगे  कि:  (क)  क्या  केन्द्रीय  सरकार
 को  मध्य  प्रदेश  सरकार  से  भूमिहीन  कृषक

 मजदूरों  की  आवास  सम्बन्धी  कोई  योजना
 प्राप्त  हुई  है;

 (ख)  यदि  हाँ,  तो  योजना  की  मुख्य
 बातें  क्या  है  कौर  राज्य  सरकार  ने  इसके  लिए
 कितनी  धनराशि  मांगो  है;  प्रौढ़

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या

 कायवाही  की  है  ?

 संसद  कार्य  विभाग  तथा  निर्माण  टगौर
 आवास  मंत्रालय  में  राय  मंत्री  थो  भोग

 मेहता)  :  (क)  से  (ग)  :  ग्रामीण  क्षेत्रों  में

 भूमिहीन  मज़दूरों  को  मुफ्त  आवास-स्थल  देते
 की  केन्द्रीय  योजना,  अक्तूबर,  97  में
 प्रारम्भ  की  गई  थी।  इस  योजना  के  अ्न्तेंगतत
 ग्रामीण  क्षेत्रों  म ेभूमिहीन  मेज़ दू  7  को  झ्रावास-
 स्थलों  का  मृत  आवंटन  किया  जाता  है।
 मजदूरों  से  यह  आशा  की  जाती  है  कि
 पर  मकानाझोंपड़ियों  अपने  साधनों  से  अबवा

 ऐसी  सहायता  से  बनाएं  जो  उन्हें  राज्य  सरकारें
 अथवा  अन्य  स्वैच्छिक  प्राधिकरणों  द्वारा  द'

 जाए।  ग्रह  योजना  पांचवी  प  चवर्षीय  योजना  े
 आरम्भ  से  राज्यक्षेत्र को  श्रान्त रित  कर  दी  गई  |

 केन्द्रीय  क्षेत्र  की योजना  के  अधीन,  मध्य
 प्रदेश  सरकार  से  कुछ  परियोजनाएं  प्राप्त  हुई
 थी।  इन  में  स ेटीकमगढ़  (7.752),  भोपाल

 (5,615 ),  इन्दौर  (  14,3320  ),
 छतरपुर  (  3,051 ),  रायसेन  गूना
 (i6920),  दमोह  (15153),
 (16079),  रतलाम  (6,  428),  सेहोर
 (10,979),  राजगढ़  (9,106  तथा  घार

 (9,:3i),  के  जिलों में  ,  34,  496  झा वार
 स्थल  देने की  7  3  योजनाएं  मनु  भेदित  की  गई
 है  जिनकी  अनुमानित  लागत  99.  63  लाख
 रूपये  है।  अ्रनुभोदित  परियोजनाझों  के  निष्पा-
 दन  द्वैत  राज्य  सरकार  को  97  3-7 4  में
 49.  9  लाख  रुपये  की  राशि  भ्रप्निम  केन्द्रीय

 सहायक  अनुदान  के  रूप  है  दिया  गया  है  ?
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 wer  प्रदेश  में  सघन  पश्‌  एवं  दग्ध  विकास
 परियोजना  के  लिए  ग्रल्तर्ट्रीय  विकास  सिन

 करण  हारा  सहायता

 7598  श्री  हुकम  ष्ब्म्य  कछवाय  :

 शीमा थू  रास  झहिरिबार:

 ब्या  कृषि  मंत्री  यहू,बताने'की  कपा  करेगे  कि

 (क)  क्‍या  विश्व  बैंक  के  म्शध्यम  से

 अन्तराष्ट्रीय  विकास  अभिकरण  से  प्राप्त
 46  78  करोड़  रुपये  की  सहायता  से  मध्य
 प्रदेश  के  नौ  पश्चिमी  जिलो  मे  घन  पशु  एव
 दुग्ध  विकास  परियोजना  कार्यान्वित  करने  का

 एक  प्रस्ताव  सरकार  ३े  विचाराधीन  है  ,  और

 (@)  उक्त  परियोजना  को  कब  तक

 मंजूरी  दी  जाएगी  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  ato

 पितमो)  (क)  भार  (खबर)  जा  हा  एसी
 परियोजना  सरकार  के  विचाराधीन  है।
 यह  परियोजना  विश्व  बैक  को  प्रस्तुत  की  गई  है
 और  उन्होंने  हाल  ही  मे  इसका  मूल् यापन  किया

 है  1  इस  समय  यह  बता  सकना  सम्भव  नहीं

 है  कि  इस  परियोजना  का  कुल  मुख्य  परिव्यय
 कया  होगा  और  इसकी  स्वीकृति  कब  तक  दी

 जाए  निभ

 शोधकर्ता  छात्रों  को  'छात्रवत्ति  को  राशि में

 बद्ध  की  सांग

 7599.  भी  हुकम  गर्द  कछवाय  :  ,
 डा०  लक्ष्मीनारायण  पांडेय  :

 गया  शिक्षा  समाज  कल्याण  और  संस्कृत
 मंत्री  यह  बताने  की  कृपा  करेगे  कि-

 (क)  क्‍या  केन्द्र4  सरकार  शोधकर्ता
 छात्रो  को  छात्रवृत्ति  के  रूप  मे  प्रति  मास  200
 पये  तथा  भझ्राऊृध्मिक  व्यय  के  लिए  प्रति  वर्ष
 I000  रूपये  (सहायता  स्वरूप)  देती  है  ,
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 (ख)  क्या  वर्तमान  मूल्य-बृद्धि  को  दे  बे

 हुए  उक्त  राशि  श्रत्वल्प  है,  सवा  उक्त  छात्रों

 ने  इसे  बढ़ाने  की  माग  की  है;  कौर

 (ग)  यदि  हा,  तो  उस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 शिक्षा,  समाज  कल्याण  शोर  संस्कृति
 मलनी  (प्र  ०  एस०  नकल  हसन)  (क)  से  (ग)
 विश्वविद्यालय  अ्रनुदात  झ्रायोग  की  जूनियर

 प्रावधान  शिक्षा वृद्धि  300,रुपये  मासिक  की

 है  1  इसके  अतिरिक्त  एक  फैलो  को  000  रुपये

 के  वाचिक  हिसाब  मे  फुटकर  अनुदान  भी  दिया

 जाता  है  1  विश्वविद्यालय  अनुदान  भायोग  द्वारा

 प्रबल  शिशुवती  की  राशि  बढ़ोतरी  करने  के

 सामान्‍य  प्रश्न  पर  भ्रायोग  सक्रिप  रूप  से  विचार

 कर  रहा  है  t

 UG.C.  Reguiations  regarding  Recogni-
 tion  of  Institutions

 7600  SHRI  ANNASAHEB  GOT-
 KHINDE  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  -efer  to  the
 reply  given  to  Unstarred  Question  No
 4829  on  I8th  December,  972  regard-
 ing  recognition  of  institutions  and  state
 the  fina,  position  regarding  suitably
 amending  the  said  regulations?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN):  The
 Commission  has,  since  decided  that
 the  regulation  relating  to  recogution
 of  Colleges  under  Section  2  re)  of  the
 University  Grants  Comunission  Act
 may  be  suitably  amended.  Necessary
 steps  in  this  regard  are  being  taken
 by  the  Commission.
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 Report  of  National  Commission  on
 Agriculture  on  Export-Oriented

 Crops

 780l  SHRI  K  LAKKAPPA
 SHRI  NIHAR  LASKAR

 Will  the  Munister  of
 TURE  be  pleased  to  state

 AGRICUL-

 (a)  whether  National  Commission
 on  Agriculture  has  finalised  a  report
 m  respect  of  export-oriented  crops
 hike  tea  jute  rubber  and  coffce  and

 (b)  af  so,  the  main  features  thereof
 and  action  taken  thereon?

 THE  MINISTER  OF  AGRICUL-
 TURF  (SHRI  F  A  AHMED)  (a)  An
 interim  Tepo  4  on  ‘Certain  Important
 Acpects  of  Selected  Export-orintcd
 Agricultural  Commodities’  namely
 Tea  Coffee  Tobacco  Pepper  and
 Citdimoni  has  bern  submitted  by  the
 National  Commission  on  Agriculture
 tq  Government  on  the  i9th  April,
 974  The  Interim  Repcrt  does  not
 deal  with  jute  and  Rubber

 (t)  The  Interim  Report  of  the
 Commission  on  “Certain  aspects  of
 Sclectiid  Export-orint'd  Agricultural

 Commodities”  containing  their  recom-
 mendations  ४  being  placed  before  the
 House  today  and  is  under  consider
 ition  of  Government

 Creation  of  Post  of  Personnel  Adviser
 in  ITT,  Kharagpur

 7602  SHRI  INDRAJIT  GUPTA
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state’

 (a)  whethe:  he  38  aware  that  a  new
 post  of  Personnel  Adviser  has  recent-
 ly  been  created  at  the  Indian  Institute
 of  Technology,  Kharagpur  and  has
 been  filled  without  prior  approval  of
 the  Visitor  and  without  processing  by
 any  Selection  Committee,
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 (b)  af  so,  whether  such  appoint-
 ment  is  irregular  and  in  violation  of
 the  IIT’s  constitution  and  rules,  and

 (९)  whether  Government  propese  to
 take  any  action  in  the  matter?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  (a)  to
 (ec)  The  Board  appointed  subyect  to

 to  the  approval  of  the  Visitor,  a  Per-
 sonnel  Adviser,  in  accovdance  with  the
 provisions  of  the  Act  and  the  Sta!ute
 the  circumstances  in  which  the  ap
 pomtment  was  made  did  not  attrac:
 the  procedure  of  a  Selection  Comm-
 ttee  The  Board  nave  posted  the
 incumbent  that  they  had  selected,  in
 anticipation  of  the  formal  approval  of
 the  Visitor  being  obtained,  the  ap-
 pointment  will  hold  good  however,
 only  xt  the  Visitor’s  approval  is5  ac-
 corded

 Proposal  for  New  Food  Policy

 7603  SHRI  INDRAJIT  GUPTA
 Wi]  the  Minister  of  AGRICULTURE
 te  pl  +s  d  to  state

 (a)  what  was  the  concensus  at  the
 Chief  Ministers’  Conference  held  last
 March  regardmg  (3)  nationalisation  of
 wholesale  trade  m  various  types  of
 fundgiains  (an)  Government  procure-
 ment  and  (Gu)  strengthening  of  the
 public  distribution  system,  and

 (b)  whether  as  a  result,  there  i
 going  to  be  a  new  nationa)  food  policy
 relying  maimly  on  free  trade,  open
 market  and  import  of  foodgrains  from
 abroad?

 THE  MINISTER  OF  STATE  IN  THE
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE)
 (a)  and  (b)  The  Chief  Mimsterg  had
 expressed  theu  views  on  the  necessity
 to  adopt  a  suitable  food  policy  Ne
 consensus  as  such  as  attemtped  to  be
 evolved  m  the  conference.  The  re-
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 vised  policy  which  has  already  been
 announced  was  formulated  mainly  in
 the  context  of  the  current  food  situ-
 ation  and  the  need  to  increase  avail-
 ability  of  foodgrains  in  the  market  by
 offering  the  growers  the  benefit  of
 market  price,

 Central  Assistance  to  Acquire  new
 Buses  and  Tramcars  for  Calcutta

 7604  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Calcutta  State
 Transport  Corporation  and  the  Cal-
 cutta  Tramways  Co.  have  asked  for
 Central  aid  to  acquire  400  new  buses
 and  300  new  tramcars,  respectively,  in
 order  to  cope  with  urgent  traffic  re-
 quirements;

 (b)  if  so,  Government’s  response  to
 the  request;  and

 (c)  whether  any  part  of  the  Gov-
 ernment’s  income  from  the  _  excise
 duty  on  petrol  will  be  allotted  for
 this  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE;:  (a)  The  Cal-
 cutta  State  Transport  Corvoration  ha«
 forwarded  proposals,  for  the  improve-
 ment  of  bus  services  in  Calcutta,  in-
 volving  an  outlay  of  Rs  9301  crores,
 to  be  implemented  during  the  years
 1974-75  and  ‘1975-76  This  programme
 envisages  the  acquisition  of  20  double
 decker  buses,  200  single  decker  buses,
 80  articulated  double  decker  buses  and
 260  mini  buses,  besides  provision  of
 the  necessary  infra  structure  facilities
 for  repairs  and  maintenance  of  vehi-
 clez

 The  Calcutta  Tramways  Company
 has  sent  a  proposal  for  acquisition
 of  Ist  tramcars  during  the  three  years
 from  1974.75,  to  1976-77.

 (b)  The  proposals  of  the  two  Under-
 takings  are  under  examination,
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 (c)  It  is  not  possible  to  say  at  this
 stage  what  provision  will  be  made  for
 the  schemes  of  the  Calcutta  State
 Tiansport  Corporation  and  Calcutta
 Tramways  Company.  The  proceeds
 from  the  addifional  levy  on  petrol
 vill  merge  with  the  genera]  revenum

 of  Government  from  which  moneys
 will  be  drawn,  after  valid  appropria-
 tions  sanctioned  by  Parliament,  to
 cover  any  assistance  that  may  even-
 tually  be  agreed  to  be  given  to  Cal-
 cutta  State  Transport  Corporation/
 Calcutta  Tramways  Company  for  their
 Schemes,

 Air/Sea  Rescue  Organisation  for
 Maritime  Disasters

 7605  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  any  proper
 Air|Sea  Rescue  Organisation  to  deal
 with  maritime  disasters;

 (b)  whether  there  is  any  regular,
 designated  authorities  to  do  rescue
 work  and  have  all  f&cilities  at  its
 disposal,  at  least  in  Indian  Waters;

 (c)  whether  there  is  any  properly
 equipped  aircraft  or  Rescue  craft  for
 the  job;

 (d)  whether  the  Navy  and  Air
 Force  are  expected  to  take  part  in
 rescue  operations  and  have  they  any
 prescribed  duties|facilities  for  this
 purpose;  and

 (e)  if  not,  why  not?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  and  (b),
 Yes,  Sir.  All  air/sea  scarch  and  re-
 ecue  operations  around  our  coast  are
 conducted  under  the  overall  direction
 of  the  Air-Officer-Commanding-in-
 Chief,  Central  Air  Command  and  the
 respective  Air  Force  Commander  ex-
 ercises  functional  control  over  the
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 operation  within  the  utea/sector.
 Thus,  LA.F.  is  the  controlling  and  co-
 ordinating  authority  for  such  opera-
 tions  duly  assisted  by  all  other  units|
 forces  concerned,  namely,

 (i)  Maritime  Reconnaissance  Air-
 craft  of  the  IAF.

 (ii)  Transport  Aircraft  of  the  IAF
 whenever  required.

 (iii)  Any  other  Aircraft  as  expe-
 dient.

 (iv)  Ships  of  the  Indian  Navy.

 (v)  Naval  Aircraft.

 (vi)  Aircraft  under  the  control  of
 Directorate  General  of  Civil  Aviation,
 whenever  possible,

 (vii)  Merchant  Ships,
 avatlable  in  the  vicinity.

 whenever

 (c)  One  special  aircraft  for  recon-
 naissance  purposes  is  available.

 (d)  Yes,  Sir  As  per  information
 given  in  parts  (a)  and  (b)  above.

 (e)  Does  not  arise.

 Commercia;  Complex  under  Style  of
 “Raghushri  Market”  Delhi

 7606  SHRI  SHASHI  BHUSHAN
 Will  the  Munister  of  WORKS  AND
 HOUSING  be  pleased  to  state

 (a)  whether  a  commercial  complex
 under  the  name  and  style  of  “Reghu-
 shri  Market”  at  Aymeri  Gate  Delhi  is
 being  built  by  some  private  party;

 (b)  whether  the  building  plan  for
 the  said  market  has  been  sanctioned
 and  if  so,  when  by  whom  and  for
 what  use;

 (c)  whether  it  is  in  accordance  with
 the  Master  Plan  and  draft  zonal  plan
 Of  the  area  and  if  not,  who  permitted
 the  change  of  land  use  and  under
 what  authority;  and

 (d)  the  stepe  proposed  to  be  taken
 in  this  matter  and  also  against  the
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 persons  responsible  for  violation  of
 rules  and  to  stop  further  construc- tion?  3

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes,
 Sir.

 (b)  The  building  plang  have  been
 sanctioned  for  construction  of  a  double
 storeyed  commerical  building  by  the
 Commissioner,  Municipa}  Corporation
 of  Delhi  on  20th  April,  1971,

 (c)  and  (d)  Since  the  property  was
 included  in  the  slum  area,  the  Ad-
 hoc  (Slum  Clearance  ang  Improve-
 ment)  Committee  of  the  MC.D.  Per-
 mitted  the  owners  of  the  property  to
 redevelop  it  in  accordance  with  the
 redevelopment  scheme  of  the  area.
 Under  Section  53  rea)  of  the  Delhi
 Development  Act,  the  provisions  of
 that  Act  do  not  affect  the  operation
 of  the  Slum  Areas  (Improvement  and
 Clearance)  Act,  1956.

 scheme  for  Allotment  of  Shops  on  the
 Pattern  of  Residential  Houses  in  Delhi

 7607  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  shops  in  D.D.A,  colo-
 nies  are  auctioned  to  the  highest  bid-
 der  and  as  such  capitalism  is  being
 encouraged  by  DD.A;

 (b)  whether  Government  propose  to
 evolve  some  scheme  for  allotting  shops
 in  the  same  pattern  on  which  resi.
 dential  houses  are  allotted  so  that
 commen  man  can  also  aspire  for  it;
 and

 (c)  whether  in  the  case  of  allot-
 ment  of  shops,  reservation  for  service
 personnel  would  be  made  in  some
 form  as  in  the  case  of  residential
 houses  and  whether  any  preference
 would  be  given  to  any  cooperative
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 society  of  the  allottees  or  the  welfare
 association  of  the  residents  in  the
 matter  of  allotment  of  shops?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 Shops  in  D.D  A.  colonies  are  auctioned
 as  they  are  to  be  used  for  commercial
 purposes.  As  such  there  is  no  scheme
 for  allotting  them  at  predetermined
 rates.

 (c)  No,  Sir.

 Terms  and  Conditions  of  Allotment  in
 Refugee  Colonies  as  Compared  to

 D.D.A.  Colonies

 7608.  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleasd  to  state

 (a)  the  terms  and  conditions  of  al-
 lotment  in  refugee  colonies  like  La)-
 pat  Nagar  and  Tilak  Nagar,  as  com-
 pared  to  that  in  0.0  8.  colonies  in
 Janakpuri;

 (b)  whether  the  terms  imposed  by
 DDA.  are  more  stringent  as  com-
 pared  to  the  terms  and  conditions  of
 allotment  in  refugee  colonies  because
 the  allottees  in  DDA  colonies  are  sup-
 posed  to  form  registered  agency  and
 the  land  is  registered  in  the  name  of
 the  registered  agency  whereas  in  the
 refugee  colonies  no  such  body  and  no
 difficulty  whatsoever  73  bein«  ex-
 perienced  by  allottees  though  the  pat-
 tern  of  houses  is  the  same  as  regards
 the  common  portions;  and

 (९)  if  so,  the  reasons  and  justifica.
 tion  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  The  terms
 of  allotment  in  refugees  colonies  are
 governed  by  the  Displaced  Persons
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 (Compensation  and  Rehabilitation)
 Rules,  1055,  The  Terms  and  Condi-
 tions  of  allotment  of  DDA  flats  are
 governed  by  the  Delhi  Development
 Authority  (Management  and  Dispnsal
 of  Housmg  Estates)  Regulation,  1968.

 (b)  and  (c).  The  management  of
 common  portions  in  the  case  of  colo-
 nics  of  the  Deptt.  of  Rehabilitation
 and  those  of  the  DDA  is  based  on  the
 principle  of  joint  responsibility.
 Though  the  terms  are  different,  they
 use  not  considered  to  be  stringert  in
 the  case  of  DDA  colonies

 Community  Centre  and  other  Welfare
 Projects  in  the  D.D.A.  Colenies

 7.09  SHRI  SHASHI  BHUSHAN:
 Wul  th,  Minister  of  WORKS  AND
 JIOUSING  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  allot-
 tees  of  DDA.  flats  (on  80  sq.  yard—
 single  storey)  for  providing  commu-
 nity  centre  and  other  welfare  pro-
 ject’  in  the  colonies;

 (b)  whether  no  community  centre
 has  been  provided  for  the  welfare  of
 the  residents  of  DDA  flats  where  the
 shops  have  been  constructed  and
 auctinned  at  high  prices:  and

 (c)  the  proposal  under  considera-
 tion  of  the  DD.A.  for  construction  of
 community  centres  in  the  colonies  and
 providing  other  welfare  benefits?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  to  (c).  The
 area  or  the  colony  referred  to  is  not
 clear.

 Land  for  community  centres  is  ear-
 marked  in  the  layout  plang  of  ail  the
 colonies  developed  by  the  Delhi  Deve-
 lopment  Authority  as  per  standards
 prescribeg  in  the  Master  Plan.
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 Shopping  facilities  are  also  provid-
 ed  in  the  community  centres  as  per
 regulations  of  the  Master  plan

 Production  of  Commercial  Crops  and
 Shift  to  Cultivation  of  Cash  Crops

 7610.  SHRI  A.  K.  M.  ISHAQUE:
 Wil,  the  Minister  of  AGRICULTURE
 be  pleased  to  state-

 (a)  production  of  Grcundnut,  (०८
 tor,  Sugarcane,  Jute,  Cotton,  Sesam
 Rapeseeds  and  mustard  in  the  coun-
 try  during  the  last  three  years,  State-
 wise;  eo

 (9)  whether  farmers  all  over  the
 area  increasingly  are  switching  over
 from  food  crops  to  cash  crops  during
 the  last  three  years,  and

 (c)  if  so,  its  break-up  of  switch-
 over,  State-wise  with  a  particular  re-
 ference  to  West  Bengal,  District.wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASHEB  7  SHINDE):

 (a)  Statement  (I  to  VII)
 State-wise

 showing
 estimates  production  of

 groundnut  (nuts  in  shell),  castonsecd
 sugarcane  (gur),  jute,  coiton  (lint)
 sesam,  rapeseed  and  mustard  during
 the  three  years  ending  1972-73  are
 laid  on  the  Table  of  the  House  }Placed
 in  Library  See  No.  LT-6782/74).

 (b)  ang  (c)  At  the  all-India  ijevel,
 there  does  not  appear  to  be  any  indi-
 cation  of  switch-over  of  area  from
 food  to  cash  crops,  88  the  all-India
 area  under  food-grains  and  cash  crops
 since  1969-70  as  shown  below,  show

 only  a  mixed  trend.
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 (Area  ४000  hectares)
 Year  ¥  oodgrains  Cash  crops

 includes
 five  major
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 cotton,
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 and  of
 Tobacco.
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 It  will  be  seen  that  during  970-7I,
 there  was  an  increase  in  area  toth
 under  foodgrains  and  commercial  crops
 compared  to  the  previous  year.  During
 1971-72  while  the  area  under  food-

 grams  dechned,  that  under  commer-
 cial  crops  registereg  some  increase
 The  vear  (1972-73,  was  characterised
 by  serious  drought  in  large  parts  of
 the  country  and  areas  under  both
 foodgrains  and  commercial  crops  fell.

 As  statement  (VIII)  showing  State-
 wise  estimates  of  area  under  food-
 grains  crops  and  commercial  crops  du-
 ring  the  three  years  ending  1972-73
 is  attached  Similar  information  for
 individual  districts  of  West  Bengal
 has  not  become  available  for  al!  crops

 It  may  bé  mentioned  that  area  un-
 der  different  crops  in  a  particular  year
 is  influenced  significantly  by  weather
 at  sowing  time  It  is  difficult  to  sav
 that  there  is  definite  tendency  for
 switch-over  of  area  from  foodgrains
 to  cash  crops  or  vice  versa

 Edible  Oi)  supplied  to  States  during
 last  three  years

 76\i.  SHRI  A.  K.  M.  ISHAQUE:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  quantity  of
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 edible  oil  supplieg  to  the  Statesduring  he  last  three  years?

 THE  MINISTER  OF  STATE  IN  १  HE  MINISTRY  OF  AGRICULTUhE  (SHRI
 B  P  MAURYA)  A  _  statement  38  attached

 S7  tatcment

 (Tonnes)

 Name  of  State  197t  972  7973  Total

 aw  Soybean  osl  (smported)

 Maharavhtra  1,269  1,269

 (2)  Ropeseed  (Imported)
 Assam  5,546  1,984  7,530
 Bihar  I,200  ¥,200
 Meghalaya  I230  (1,130

 Nangalan  524  226  75°

 Onsea  7५555  ‘1,525,

 West  Bengal  29,329  44,708  352416  1,094,52

 Total  375729,  48,443  3524I6  —,2,588
 oo

 Khosla  Committee  on  Sahityg
 Akademi

 76.2  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 EDUCATION  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state

 (9)  the  mam  findings  made  by  the
 Khosla  Enquiry  Committee  about  the
 affairs  of  the  Sahitya  Akademi  and

 (b)  the  recommendations  which
 have  been  accepted  and  implemented
 by  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P  YADAV)  (a)  Copies  of  the  re-

 port  are  already  available  in  Parlia-
 ment  Library  Chapter  seven  con-
 taing  a  summary  of  conclusion  and
 recommendations  of  the  Commit  ee

 (b)  The  recommendations,  89  far  as

 they  relxte  to  the  Akademues,  fall

 under  two  bioad  categories  viz  those
 relating  to  qa)  administrative  struc-
 ure  and  (1)  programming  The  re-

 commendations  relating  to  admunis-
 trative  stiucture  are  under  active  con-
 sideration  of  the  Government  im  the
 hght  of  comments  received  from  the
 Akademies  Those  relating  to  prog-
 somming  have  to  ba  censidered  in

 the  context  of  the  approved  schemes
 under  cultural  development  sector  mm
 the  Fitth  Five  Year  Plan

 Fxpenditure  of  Sahitya  Akademi

 76i3  PROF  NARAIN  CHAND
 PA:  ASTITAR  Will  the  Minister  EDU-
 CATION  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 430  on  25th  March,  4974  regarding
 amount  allotted  to  languages  recog-
 nied  by  Sahitya  Akademi  and  state

 (a)  the  expenditure  on  establish-
 ment  for  the  same  period,  separately;
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 (b)  the  expenditure  on  the  literary,
 linguistic,  translation  and  research
 activities  during  these  yearg  separa
 tely,

 (c)  the  expenditure  incurred  ex-
 clusively  for  each  one  of  the  langua-
 ges,  recognised  by  the  Sahitya  Aka-
 demi  during  these  years,  and

 {d)  the  total  expenditure  meurred
 on  (i)  seminars  (a)  travelling  and
 (aii)  daily  allowances  to  the  officers
 of  the  Akadem:  while  on  tours  during
 each  one  of  these  years  separately?

 THE  DEPUTY  MINISTEK  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARIMENT  OF  CULTURE  (SHRI
 D  P  YADAV)  (a)  to  (d)  The  fi-
 gures  of  expenditure  for  1973-74  have
 not  been  compiled  so  far  However,
 Statements  I  and  IT  contaming  the
 information  for  the  years  1970-71,
 97l-72  and  ‘1972-73  are  jJaid  on  the
 Table  of  the  House  [Placed  था  Ltb
 rary  See  No  I  T-6783/74]

 Housing  Co’omes  in  Simla  ang  Kulu

 7674  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Ministe:  of
 WORKS  AND  HOUSING  be  pleased
 to  state

 (a)  whethe:  Government  have  ap-
 proved  the  settings  up  of  Housing
 Colomes  39  Simla  and  Kulu  in  Hima.
 chal  Pradesh,  and

 (b)  if  so  the  total  amount  sanc-
 tioned  for  these  colomes  and  the
 likely  date  by  which  the  construction
 would  be  started  at  each  of  these
 sites?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA)-  (a)  The  Mini-
 stry  of  Works  and  Housing  have  not
 approved  any  scheme  of  the  Govern-
 ment  of  Himachal  Pradesh  for  the  set-
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 lung  up  of  housing  colomes  in  Simla
 ang  Kulu

 (b)  Does  not  arise

 Applications  Registered  for  Milk
 Tokens  and  issue  of  Milk  Tokens  dur-

 ing  March,  ६974

 7645  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state

 (a)  whether  any  applications  for  the
 sanction  of  Milk  tokens  have  been  ac-
 cepted  by  the  DMS  during  the
 month  of  March,  1974,

 (b)  if  so,  the  number  of  applicants
 who  have  been  given  Milk  Tokens;
 and

 (c)  the  criteria  on  which  the  tokens
 have  been  issued?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8  P  MAURYA)  (a)  Yes,  Sir

 (b)  and  (c)  On  account  of  uti-
 ligation  already  of  00  per  cent  of  its
 installed  handling  capacity,  the  DMS
 ig  not  able  to  issue  fresh  milk  tokens
 in  substantial  numbers  During  the
 month  of  March,  74,  milk  tokens  wee
 issued  against  5l4  apphcations  Fresh
 tokens  are  issued  only  in  very  deserv-
 ing  and  exceptiona,  cases,  including
 those  on  medical  grounds,  for  widows
 separated  defence  famulies  etc  etc
 Even  in  thcse  cases  the  quantity  of
 milk  issued  is  restricted  to  the  ba  e
 minimum

 Allotment  of  Vegetable  Products  to
 Madhya  Pradesh

 7676  SHRI  CHANDULAL
 CHANDRAKAR,

 SHRI  NATHU  RAM  AHIR-
 WAR:

 Will  the  Minister  of  AGRICUT.-
 TURE  be  pleased  to  state

 (a)  whether  the  allotment  of  vege-
 table  ploducts  to  Madhya  Pradesh  38
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 less  than  the  requirement;

 (b)  whether  Government  of  India
 have  received  any  communication  m
 this  matter  from  the  Madhya  Pradean
 Government;  and

 (c)  what  action  the  Government  of
 India  have  taken  on  the  communica.
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  ए,  MAURYA).  (a)  to  (c).
 Attention  is  invited  to  the  answer
 given  on  15-4-1974  to  Unstarred  Ques-
 tion  No.  6776  asked  by  Shri  Phool
 Chand  Verma

 Rise  in  Price  of  Major  Agricultural
 inputs  during  last  three  years

 ‘1617.  SHRI  DHAMANKAR;:
 SHRI  MOHINDER  SINGH

 GILL:

 Will  the  Minister  of
 TURE  be  pleased  to  state:

 AGRICUL~

 (a)  whether  the  prices  of  major
 agricultural]  inputs  have  registered  an
 increase  of  40  per  cant  to  50  per  cent
 during  the  last  three  years;  and

 (b)  if  so,  steps  being  taken  to  pro-
 vide  these  inputs  at  reasonable  prices
 eince  rise  in  prices  of  agricultural
 produce  affects  the  whole  price
 Structure  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  (a)  ang  (b).
 The  required  information  is  given  :n
 the  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library  See
 No.  LT-6784/74],
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 Plan  to  provide  subsidised  houses  to
 economically  weaker  section

 7618.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whe‘ber  the  Housing  and
 Urban  Development  Corporation
 (H.U.D.C  0.)  has  prepared  an  ambi-
 tious  plun  to  provide  subsidised
 Houses  io  economically  weaker  section
 and  sell  houses  on  a  “ng  prefit  no
 loss”  basig  to  persons  of  low  income
 group;

 (b)  if  so,  whether  the  plan  is  only
 for  Urban  area  or  both  urban  as  well
 as  rural;

 (c)  whether  beside  sellmg  the
 houses  on  the  basis  of  “no  profit  no
 loss”  the  Corporation  has  also  m
 view  to  offer  sale  of  the  houses  on
 subsidised  cost;  and

 (d)  if  the  plan  covers  only  urban
 area  why  Government  is  completely
 ignoring  rural  areas  and  offering  in-
 centive  for  rural  migration  indirect-
 ly?

 THE  MINISTER  OF  STATE  IN  TPE
 DEPARTMENT  OF  PARLIAMEM-
 TARY  AFFAIRS  AND  IN  THE  MINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  The  Cor-
 poration  does  not  provide  directly
 subsidised  houses  nor  does  it  sell
 houses  on  “no  profit  no  loss”  basis  ६०
 either  economically  weaker  sections
 for  low  income  group  households,  Uy
 only  gives  loans  for  construction  of
 houses  to  public  onganisations  such
 as  housing  boards  which  in  turn  sell
 the  houses  to  the  (general  public
 either  on  outright  sale  or  hire-pur-
 chase  basis.

 It  is  only  in  Caleutta  that  282  flats
 are  being  constructed  by  HUDCO  for
 sale  to  low  income  group  and  middle
 income  group  households.

 (b)  At  present  loans  are  being
 given  by  HUDCO  for  construction  of
 houses  in  urban  areas  only,
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 (९)  No.

 (d)  Rural  areas  are  not  ignored.
 The  rural  areas  are  covered  under
 the  Village  Housing  Projects  Scheme
 ang  Scheme  for  providing  House
 Sites  ©  Landles;  workers.  These
 Schemes  are  being  implemented  by
 the  State  Governments  and  Union  Ter-
 ritory  Administrations,

 Three  phase  pattern  of  Education  in
 Dethi

 7619.  SHRI  RAJDEO  SINGH:  Will
 the  Minwter  of  EDUATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  Delhi  Administration  has  decid-
 ed  to  introduce  the  three  phase  pat-
 tern  of  education  from  May  Ly  ‘1975;

 (b)  whether  it  is  proposed  in  the
 pattern  to  bifurcate  the  last  two  years
 of  education  into  the  academic  and
 vocational  streams,

 (९)  if  so,  the  salient  features  of  the
 plan;  and

 (d)  whether  Government
 to  recommend  tne  same
 State  Governments?

 Propose
 to  other

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b)  Yes,  si,

 (ec)  There  will  be  a  common  schc-
 me  of  s.udies  upto  class  X  and  at
 end  of  class  X  diversification  will  be
 provided  with  more  of  Vocational
 and  Technical  courses  along  with
 academic  courses.

 (d)  This  pattern  has  been  recom-
 mended  by  the  Central  Advisory
 Board  of  Education  at  which  all  the
 State  Governments  are  represented.

 896  (Saka)  Written  Answers  58

 Proposal  to  equip  ports  to  handle
 ships  of  all  sizes

 7620.  SHRI  RAJDEO  SINGH:  Will
 the  Munister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  port  handling
 equipment  for  unloading  ships  is  an-
 tiqucted  at  Vishakhapatnam,  Cochim
 and  Madras  ports;

 (b)  whether  it  was  felt  three
 months  back  when  grain  supplies
 from  the  Soviet  Union  began  to  be
 diverted  to  the  above  ports;  and

 (e)  if  so,  wnat  steps  Government
 propose  to  make  these  and  other  im-
 portant  ports  in  the  country  well
 equipped  to  handle  loading  and  un-
 loading  ships  of  any  size?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE);  (a)  and
 (b),  Visakhapatnam  Port  is  equipped
 with  latest  type  of  cranes  and  fork-
 Lfs  for  noimel  traffic  The  need  for
 additiona]  forkhfts  was  felt  due  to
 tuSh  of  grain  supplies  during  the  last
 few  months.

 The  port  handling  equipment  at
 Cochin  Port  38  old  but  discharge  of
 foodgrains  has  not  been  affected,

 Madras  port  has  sufficient  number
 of  shore  electric  cranes  and  forklift
 trucks  for  handling  bulk  foodgrain
 vessels  In  January,  ‘1974,  Soviet  vessel
 ‘Seneca’  was  berthed  ang  foodgrains
 were  discharged  with  vacuators.  No
 difficulty  was  experienced  in  handling
 foodgrains  on  shore.

 (c)  The  position  in  respect  of  major
 90708  is  indicated  below:

 Calcutta:  The  existing  equipment
 available  at  the  port  is  capable  of
 handling  2  million  tonnes  of  food-
 graing  annually,  The  Haldia  Dock
 when  commissioned  would  be  able
 to  accommodate  large  and  deep
 draughted  ships.
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 Bombay:  The  port  has  adequate
 number  of  cargo  handling  equip-
 ment  mainly  consisting  of  cranes
 and  forklifts:  for  handling  deeper
 draughted  ships  Nhava-Sheva  port
 is  necessary,

 Madras:  The  port  hag  sufficient
 number  of  eranes  to  meet  the  pre-
 sent  requirement,

 Cechin:  The  port  has  a  yariety
 of  handling  equpment—Electric
 cranes,  Forklift  trucks,  Tractors  and
 Trailers.  It  78  tentatively  proposed
 to  acquire  six  wharf  cranes  and  siX
 forkhft  trucks  durng  the  Fifth
 Plan  period.

 Visakhapatnam:  The  equipment
 available  and  programmeg  for  Fifth
 Plan  period  will  be  sufficient  to
 handle  loading  and  unloading  of
 ships  of  normal  size  visiting  this
 port.
 Kandla:  The  port  is  equipped  with
 different  type  of  equipment-elec-
 tric  shore  cranes,  electric  wharf
 cranes,  vacuator  machines,  mobile
 diesel  operated  cranes,  for  handling
 loading  and  unloading  of  vessels.
 The  port  has  plans  to  acquire  elec-
 tric  level  Juffing  cranes,  mobile
 cranes)  Forklift  trucks,  towing
 tractor  during  the  Fifth  Plan  period.

 Mormugao;  The  port  has  handl-
 ing  equipment  for  loading  and  un-
 loading  of  ships  consisting  of  elec-
 tric  quay  cranes,  heavy  lift  steam
 quay  crane,  mechanical  ore  loading
 plant  owned  by  Mls.  Chowgule  and
 Co,  A  new  mechanical  plant  is  being installed  for  handling  vesselg  of
 60,000  DWT  initially.  Replacement
 of  5  electric  quay  cranes,  one  heavy
 lift  steam  quay  crane,  acquisition
 of  two  electric  quay  cranes  is
 proposed  during  Fifth  Five  Year
 Plan  period.

 Paradip:  This  is  essentially  a
 mono-commodity  port  for  the  ex-
 port  of  iron  ore.  Normally  imports
 and  not  handled  at  this  port,  A
 genera]  cargo  berth  is  under  cons-
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 truction  and  it  is  contemplated  ta
 provide  four  shore  cranes.

 Ald  from  U.N.D.P,  to  Internatioidt
 Crop  Research  Institute,  Hyderabad

 for  development  of  high  yielding varieties  of  Sorghum  Millet

 7621.  SHRI  RAJDEO  SINGH,  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  U.N.  Development
 Programme  has  sanctioned  assistance
 of  the  order  of  $3.7  million  spread
 over  a  period  of  six  years  to  the
 International  Crops  Research  Insti«
 tute  at  Hyderabad  for  developing high  yielding  varieties  of  Sorghum and  millets;

 (b)  if  so,  whether  «tas  institute
 will  serve  as  the  world  centre  for
 improvement  of  Sorghum  pear!  millet, pigeon  ang  chick  peas;  and

 (c)  whether  it  is  to  promote  crop-
 Ping  patterns  and  system  of  farming in  semi-and-tropical  areas?

 THE  MINISTER  OF  STATE  IN  THZ
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.  The  ण,  N.  Development
 Programme  has_  sanctioned  support
 amounting  approximately  to  3.7  mil-
 lion  US  dollars  spread  over  a  period of  six  years  to  Internationa,  Crops
 Research  Institute  for  the  Semi-Arid
 Tropics  at  Hyderabad,  for  develop-
 ing  sorghum  and  millet  varieties  with
 high  ynelds,  improved  nutritional
 quality  and  adopted  to  rainfed  areas
 in  the  semi  arid  tropics.

 (b)  The  Institute  is  developing  a
 programme  towards  becoming  a  world
 centre  for  the  improvement  of  sorg-
 hum,  pearl  millet,  chick  pea  and
 Pigeon  pea,

 (c)  The  Institute  will  also  be  con-
 cerned  with  development  of  cropping
 patterns  and  systems  of  farming
 designed  to  give  dependable  harvests
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 te’  thy  ‘-vablowj!  semitaria:  tropical’
 sweets  Phid  constitutes  a  mejor  ह. थ
 ment  of  the  Instifiite’s  overall  research
 Programme.

 आल  भारती,  उच्चतर  माध्यमिक  frerr,
 शा जेसा  मगर,  मई  दिल्‍ली  के  कर्मचारियों  को

 नोटिस

 7622  थी  vto  कोहन  लाल  :  क्‍या
 डिला  समाज  कल्याण  सौर  संस्कृति  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  बाल  भारती  उच्चतर
 माध्यमिक  विद्यालय,  राजेन्द्र  मगर,  नई  दिल्‍ली
 60  की  प्रबन्धक  समिति  ने  विघालय  के  सभी
 कर्मचारियों  को  तीन  माह  का  नोटिस  दिया
 है  जिसकी  अवधि  20  भ्रप्रैल,  974  को  समाप्त

 ो  जाएगी  ;

 (ख)  क्या  उक्त  नोटिस  दिल्‍ली  शिक्षा,
 अधिनियम,  1973  के  उपबन्ध  के  विरूद्ध
 है  क्योकि  प्रबन्धक  समिति  ने  विद्यालय  बन्द
 करने  के  सम्बन्ध  मे  दिल्ली  के  शिक्षा  निदेशक
 से  पूर्व  स्वीकृति  नही  ली  थी  ॥

 (ग)  यदि  हा,  तो  दिल्‍ली  प्रशासन  द्वारा
 सभी  कर्मचारियों  को  व्यवसायिक  सुरक्षा
 प्रदान  करने  हेतु  क्‍या  कार्यवाही  की  जा  रही
 है;  शौर

 (घ)  क्या  दिल्ली  प्रशासन  सभीक  में-
 आरियों  कौ  एक  मई,  974  से  पहले  नौकरी
 दे  देगा  ताकि  उन  की  सेवा शो  मे  किसी  प्रकार
 का  व्यवधान  न  कराए  भौर  उन्हे  30  अप्रैल,
 4974  के  बाद  बेरोजगार  न  होना  पढ़े  ?

 शिक्षा  शौर  समाज  कल्याण  मंत्रालय  तथा
 संस्कृति  बाग  में  उपमंत्री  (श्री  डी०  पी०
 यावर),  os  (क)  कौर  (थ)  जी,  हां।

 (ग)  दिल्ली  प्रशासन  ते  प्रबन्धकों  को
 सूचित  किया  हैं  कि  स्कूल  को  हाथ  में  लिए

 434  LS—6
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 जाने  के  बारे  में अंचनधकों को भगुरोध को को  अनुरोध  को  स्वी-

 कार  करना  संभव  ने  हो  सकेगा  क्योंकि  उन्होंने
 इसके  लिए  विभाग  से  भ्रवॉरनिभति प्राप्त  नहीं
 की  है  भर  इसलिए]  स्कूल  को  उन्हें  चलाते

 ही  रहना  चाहिए।

 (थ)  जश्न  नहीं  उठवा।  ,

 निर्माण  शा वास्त  को  कमी  की  समस्या

 7623.  डा०  लवनी  नारायण  पांडेय  :
 क्या  लिबनान  झोर  सायास  मंत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्या  देश  में  झ्रावात  की  कमी  की
 की  समस्या  गम्भीर  रूप  धारण  करती  जा

 रही  है  ,

 (@)  क्‍या  सरकार  ते  इस  सम्बन्ध  में

 कुछ  कदम  उठाये  है;  भौर  यदि  हा,  तो  वे
 क्या  क्‍या  है  ;

 (ग)  क्‍या  आवास  सम्बन्धी  समस्या

 हल  करने  की  दिशा  में  सहकार।  गृह  निर्माण
 समितियां  महत्वपूर्ण  कार्य  कर  सकती  है;  और

 (घ)  यदि  हा,  तो  सरकार  के  इस
 सम्बन्ध  मे  क्‍या  विचार  है  और  इस  पर  सरकार
 को  क्‍या  प्रतिक्रिया  है?

 संलदोप  कार्य  लि नागन  तथा  निर्माण  बोर
 ‘wre  dave  में  राज्य  मंत्री  1118  शोभ

 मेहता)  :  (क)  देश  में  मकानों का  काफ़ी
 अधिक  कमी  रही  है  तथा  वह  अब  भी  बनती

 हुई  है।

 (@)  निम्न  तथा  मध्यम  आय  बे
 के  लोगो  की  बावा पिय  स्थिति  सुधारने  को

 बच्ची  से  जिन  में  झौचोमिक  कर्मचारी  तबा

 समुदाय  के  झा धिक  दृष्टि  से  कमजोर  बनों
 के  सोच  भी  शामिल  है,  मिमी  झकझोर  झा वात
 मंत्रालय  ने  कई  सामाजिक  आवास  योजनाएं
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 आरंभ  की  है  जिस  का  वर्यान्‍्क्यत  शल्य  सरकारों

 च्  संघ  समय  क्षेत्र  के  प्रशासकों  द््प्ता  किया
 बिता  है।  साधते  की  काहिल  स्थिति  तथा

 विभिन्न  खेतों  की  बराबरी  की  ग  को  देखते

 हुए,  इन  योजनाझो  के  झन्तयंत  बड़े  पैमाने
 पर  मकान  बनाना  सभी  नहीं  है  ।  इसके

 अतिरिक्त,  नदी  बस्तियों  के  निवासियों  को

 रहने  की  स्थिति  मे  सुधार  लाने  तथा  ग्रामीण
 क्षेत्रों  मे  भूमिहीन  मजदूरों  को  भ्राता  स्थल
 देने  के  लिए  केन्द्रीय  क्षेत्र  मे निम्नलिखित  दो

 थोज़नाघो  भी  प्रक्‍तुबर,  1971  से  क्‍्लारम्भ
 की  गई  थी  —
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 L.  नदी  बस्ती  क्षेत्रों  की  पर्यावरणीय

 सुधार  योजना  ,  तथा

 2  ग्रामीण  क्षेत्रों  म ेभूमिहीन  मजदूरों  को

 झा बास  स्थल  देने  की  योजना

 ये  दो  योजनाएं  भी  पांचवी  पंचवर्षीय

 योजना  के  आरम्भ  से  राज्य  क्षेत्र  को  हस्ताक्षर-
 पत्ती  कर  दी  गई  है।

 (ग)  जी,  हा।

 (घ)  सरकार,  सहकारी  ग्रह  निर्माण
 समितियों  धारा  मकान  बनाने  को  प्रोत्साहन
 देती  है  फॉर  निर्माण  कौर  आवास  मंत्रालय  की

 कुछ  सामाजिक  आवास  योजनाझो  में,  भर्थोत्‌
 निम्न  शाव  वर्ग  भ्राता  योजना,  मध्यम  भाव

 ग  आवास  योजना,  औद्योगिक  कर्मचारियों

 तथा  समुदाय  के  भ्रामक  दृष्टि  से  कमजोर

 धो  क ेलिए  एकीकृत  सहायता  प्राप्त  आवास

 योजना,  ग्रामीण  भ्रावास  परियोजना  स्कीम

 तथा  बागान  कर्मचारियों  के  लिए  सहायता
 श्रान्त  आवास  योजना  ,  मे  सहकारी  संस्थानों
 को  मकानों  के  निर्माण  के  लिए  विशय

 सहायता  देने  को  व्यवस्था  है।
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 Free  Tultiqn  Fee,  Elentel  Seat  and
 Beek  Great  te  5.0.  and  6.T.  Students

 in  LITs.

 1624,  SHRI  A  8.  KASTURE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  he  pleased
 to  state

 {a)  whether  a  Committee  consti-
 tuted  by  the  Council  of  the  Indiar
 Institutes  ,  of  Technolegy  under  the
 Chairmanship  of  Shri  K.  T  Chandy
 for  attracting  larger  number  of  Sche-
 duled  Castes/Scheduled  Tribeg  stu-
 dents  should  be  provided  free  tuition
 fee,  hostel  seat  rent,  book  grant  of
 Rs  300/-  ang  a  scholarship  of  Rs
 ‘150/-  per  month  to  cover  Board  ex-
 penses  starting  from  1978-74  Session;

 (b)  whether  whereas  these  facili-
 thes  are  provided  at  I  I  T,  Kanpur.  and
 the  new  admussion  forms  also  men-
 tion  that  thesg  facilities  will  be  pro-
 vided  to  all  SC/ST:  students,  the
 same  are  not  being  provided  at  the
 IIT.  Delh,  and

 (c}  whether  Government  propose
 to  implement  the  recommendations  of
 the  K.  T.  Chandy  Committee  and  if
 so,  when?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN):  (a)
 Yes  Sir

 (७)  The  Chandy  Committee  report
 38  yet  to  be  approved  by  the  Govern-
 ment  of  India  These  facilities  were
 not  indicated  in  the  ion  forms
 for  1973  For  974  admission  forms,
 Indien  Institute  of  Technotogy,  Delhi,
 is  awaiting  the  decision  of  the  Gov-
 ernment  of  India

 (c)  The  Government  js  considering
 the  matter
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 Moview  ef  Pext-matric  Scholarship
 rates

 7625.  SHRI]  A.  5  KASTURE:  Will
 the  Minister  of  BOUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  post  matric  scho-
 larship  rates  were  fixed  sometime  in
 ‘1950-52;

 (b)  whether  Government  propose
 to  revise  these  rates  in  view  of  the
 high  cost  of  living;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  connect  the  rates  of  scholar-
 ships  with  the  cost  index  as  is  done
 in  the  case  of  revisions  of  pay  and
 dearnesg  and  other  allowaicey  from
 time  to  time?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 (SHRI  9  P  YADAV)  (a)  to  (c).
 The  Mamstry  of  Education  and  So-
 cial  Welfare  have  been  operating  the
 following,  scholarship  schemes  under
 which  scholarships  are  awarded  for
 post-matric  studies  in  India:

 qd)  National  Scholarships  Scheme

 (2)  Nationa]  Scholarships  Scheme
 for  the  children  of  school  teachers

 (3)  National  Loan  Scholarships
 Scheme

 Schemes  No  |  and  2  were  instituted
 in  the  year  398i-62,  whereas  the
 seheme  NO,  8  wag  instituted  in  1963-
 64,

 The  rates  of  scholarships  under  the
 above  schemes  were  fixed  in  the  year
 in  which  these  were  started  and  have
 Not  undergone  any  revision  since  then.
 The  question  of  revision  of  the  rates
 of  scholarships  in  view  of  the  high

 i
 of  living  is  receiving  cotisidera-

 ion.
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 अशोका  में  भूल  से  एक  wafer  की  सर्प

 7626  शी  लाल  थी  af  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  तथा  करेगे  कि

 (क)  क्‍या  अकोला  शहर  में  राजन  की

 एक  दुकान  के  लाइन  में  भूख  कौर  काफी
 संयम  तक  लगातार  खड़ा  रहने  के  पश्चात

 एक  व्यक्ति  की  मृत्यु  ही  गई  ;

 (ख)  क्या  उक्त  त्ति  की  सत्य  के
 कारण  की  इस  बीच  जाच  की  गई  है,  और

 (ग)  यदि  हा  तो  इसके  क्या  परिणाम
 निकले  ?

 कृषि  सजा लय में  राज्य  मंत्री  भो  झच्य-

 साहिब  पी०  शिन्दे)  :  (क)  में  (ग)
 जी  नहीं  ।  इस  सम्बन्ध  में  सम'चार  की
 जाच  महाराष्ट्र  सरकार  द्वारा  की  गई  थी
 उन्होंने  सूचित  किया  है  कि  झक  ला  शहर
 में  27  मई,  973  को  एक  बढे  आदमी  की।
 लाश  पायी  गयी  थी  ।  सिविल  श्रस्पतात  में
 चिकित्सा  प्राधिकारियों  द्वार  पोस्टमार्टम
 करने  पर  यह  विदित  हुआ  कि  मृतक  की

 मृत्यु  हृदयगति  रुक  जाने  के  करण  *सइनकोप
 से  हुई  थी  ।

 Indo-Sri  Lanka  Agreement  for  Supply
 Og  Rice  to  Sri  Lanka

 7627.  SHRI  VIRBHADRA  SINGH:
 SHRI  BANAMALI  BABU:

 Will  the  Minister  of  AGRICULTURE
 be  pleaseg  to  state:

 (a)  whether  Indo-Sri  Lanka  agree-
 ment  has  been  signed  for  the  supply
 of  rice  to  Sri  Lanka,  and

 (b)  if  so,  the  main  fearures  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHES  P,  SHINDE):
 (a)  and  (b).  On  the  basis  of  a  re-

 quest  for  an  emergency  assistance
 received  from  Sri  Lenka  Government
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 about  10,000  tonnes  of  rice  is"  being
 supplied  on  replacement  basis  within
 8  period  of  90  days.

 Appolatmest  in  LET.,  New  Delhi

 7628.  SHRI  M.  KALYANASUNDA-
 RAM:  Wil]  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  the

 reply  given  to  Unstarred  Question  No.
 9287  on  7th  May  973  regarding
 appoimtments  in  LI.T.,  New  Delhi  and

 state  what  steps  Government  have

 taken  in  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SCCIAL  WELFARE  AND  CULTURE
 (PROF.  8,  NURUL  HASAN):  The

 Beard  of  Governors  of  the  Indian  Ins-

 titute  of  Technology,  Delhi  has  regu-
 larised  all  ad-hoc  appointments

 2.  Ag  regards  appointments  made  by

 relaxing  qualifications,  these  cases
 were  approved  later  by  the  Board  of
 Governors  in  accordance  with  the

 procedure  prescribed  by  the  Board.

 implementation  of  One  Lakh  Houses
 Programme  in  States

 7629.  SHRI  C.  K.  CHANDRAPPAN:

 Wll  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 070  on  the  80th  July.  973  regarding
 Central  help  to  Government  of  Kerala
 for  One  Lakh  Housing  Programme  and
 state:
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 Yay  thé  namber  of  houses  under-  the
 one-lakh  housing  programme  com-
 pleted  so  far  in  Kerala  State;

 (b)  whether  any  other  State  has
 implemented  similar  schemes  and  if  ww,
 the  facts  thereof,  State-wise;  and

 (९)  whether  the  Centre  propose  to
 give  any  other  assistance  to  the  said
 scheme  of  Kerala  Government?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  mMINI-
 STRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  The  Cent-
 ral  Sector  Scheme  for  provision  of
 house-sites  to  landless  workers  in
 rural  areas  doeg  not  provide  for  grant
 of  Central  financial  asajstance  to
 State  Governments  to  construct  hous-
 @s  on  the  house-sites  allotted  to  eli-
 gible  persons  The  Government  of
 Kerala  have,  however,  undertaken
 construction  of  houses  on  these  house-
 sites  under  a  scheme  known  as  the
 “One-lakh  housing  scheme”.  They
 have  intimated  that  construction  of
 about  30,000  houses  has  been  comp-
 leted  and  another  batch  of  about
 30,000  houses  is  under  various  stages
 of  construction.

 (b)  A  statement  showing  the  num-
 ber  of  house-sites  sanctioned,  their
 approved  *s'  sc.  the  funds  released
 under  the  Scheme  ig  attached

 ९९)  Apart  from  the  Centra:  sasis-
 tance  for  provision  oO  house-sites
 under  the  Central  scneme  already
 implemented.  or  other  assistance  77

 contemplated
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 “yee  Statement
 +n  | ear

 a
 Name  of  State

 Prom
 Fy  ०  s  लव  Approved

 77
 released’

 ;  .  (Rupees  in  Lakhe)

 x,  AndhraPradesh  2  6  ee  1  795598  ‘13X°%3,  32°78

 2.  Brhar  .  .  .  44  32,608  62°87  इ

 3  Guyerat  .  :  .  7  85  1,62,676  306°58  76°65

 4.  Haryana  A  ।  .  ०  I  53  0°08,  0°06

 Himachal  Pradesh  .  e  नि  7  583  0°87  0°38

 Karnataka.  109  1;72,597  239°38  59  84

 7.  Kerala  .  है
 enti

 96,000  677°76  358-44

 8.  Madhya  Pradesh  73  1,34,496  199° 63  4997

 oe  Maharashtra  न  83.  1,08,962  3764  56  arg
 ro.  Onssa  न  न  न  2  3५349  840  2'r0
 os  Punjab  3.  [72,082  31-68  16°56
 Iz.  Rayasthan  46  17,832  28°76  77  9
 735  Tam]  Nadu  ३36...  33,692  75°S%  56°64
 14.  Uttar  Pradesh  27  19,808  30  85  रा
 i5.  West  Bengal  2  TI,366  19°39  4"  85

 TOTAL.—  ‘1,507  8,85,502  1977°45  729°96

 Setting  up  of  Land  Commissions  fer
 implementation  of  Lavii  Reforms  in

 States

 7e80.  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minster  of  AGRICULTURE
 be  pleased  to  state:

 ,

 (a)  whether  in  certain,  States  Land
 Commissions  have  been  set  up  to  see
 the  implementation  of  Lend  Reforms
 Acts;  and

 ra
 tb)  if  1,  the  nameg  of  the  States?

 THE  MINISTER  OF  STATE  IN  TES
 MINISTRY  OF  AGRICULTURE

 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  and  (b).  Information  is  being  col-
 lected  from  the  State  Governments
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 Enquiry  inte  turning  wheat  seeds  into
 Atta  by  a  Gauhati  dealer

 ‘1681,  SHRI  VEKARIA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 te  state:  ‘

 (a)  whether  Government  are  aware
 that  1,000  tonnes  of  wheat  seeds
 bought  by  National  Sends  Corporation
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 in  West  Bengal  out  of  which  700
 tonnes  had  been  sold  to  a  Gauhati
 dealer,  who  had  converteg  it  into
 atta;

 (b)  if  so,  whether  any  enquiry  has
 been  made  in  this  regard;  and

 (९)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  National  Seeds  Cor-
 poration  had  allocated  only  5  tonnes
 of  wheat  seeds  for  distribution  in
 Assam  out  of  a  total  quantity  of  92I
 tonnes  handled  by  its  regional  office
 at  Calcutta.  The  National  Seeds  Cor-
 poration  had  made  a  preliminary  en-
 quiry  which  reveals  that  no  wheat
 seed  has  been  converted  into  atta.
 The  Corporation  has  decided  to  order
 a  departmental  enquiry  in  this  mat-
 ter.

 24  Routes  for  running  Taxi,  Buses  in
 Dethi

 7632.  SHRI  B.  8.  BHAURA:
 SHRI  s.  A.  MURUGANAN-

 THAM:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT
 be  pleaseg  to  state:

 (a)  whether  the  State  Transport
 Authority  has  selected  24  routes  for
 running  point  to  point  taxi  buses  in
 Delhi;

 (9)  whether  S.T.A.  has  decided  to
 run  point  to  point  scooter  rickshaws
 ig  likely  to  start?

 (९)  if  go,  facts  thereof  and  when  it
 is  likely  to  start?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  The
 State  Transport  Authority,  Delhi,  has
 nog  yet  taken  a  decision  on  the  sche-
 me  to  permit  taxis  to  ply  on  point  to
 point  basis  in  the  capital.

 APRIL  22.  r974-
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 (b)  There  is  no  such  proposal  be-
 fore  the  salq  Authority,  at  present

 (c)  Does  not  arise.

 Absence  of  a  Permanent  Chairman  in
 the  Shipping  Corporation  of  India

 7633.  SHRI  M.  KALYANASUNDA-
 RAM:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state;

 (a)  whether  the  absence  of  a  per-
 manent  Chairman  of  the  Shipping
 Corporation  of  India,  has  created  a  lot
 of  bickering  in  the  Corporation;  and

 (b)  if  so,  the  facts  and  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  No  Sir.

 (b)  Does  not  arise.

 Allotment  of  imported  fishing  trawier
 to  business  houses

 7634.  SHRI  B.  S.  BHAURA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  all  the  imported  fish-
 ing  trawlers  ate  supplied  to  the  big
 business  houses;  and

 (b)  if  ७0,  the  facts  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  ANNASAHES  P.

 {a)  No,  Sir.

 (b)  0068  not  arise,
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 wee  ate  में  जोखा  ष्  के  क्राइम  ape
 Ag  (eure)  की  हुई  बरसती

 7635.  थ्री  महा  द्वीप  प्तिह  ज्ञान  :
 क्या  गच  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  उत्तर  प्रदेश  राज्य  में  वर्ष
 1973-74  के  दौरान  आला  वृष्टि  के
 कारण  नकद  फसल  (तम्बाकू  इत्यादि)  को
 99  प्रतिशत  और  अन्य  फैसला  को  50

 प्रतिशत  हानि  हुई  है  ,

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  उन  लोगो  को  कोई  सहायता  देने  का

 है,  शर  यदि  हा,  तो  इसके  क्‍या  कारण

 है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (जो  वर्णा-

 साहिब  पी०  शिन्दे)  (क)  बोले
 के  कारण  973-74  के  दौरान  फैसला  की
 इतनी  अधिक  क्षति  की  उत्तर  प्रदेश  से  कोई
 सूचना  नहीं  मित्री  है  t

 (a)  प्रश्न  ही  नहीं  उठता  ।

 वनस्पति  का  कृषि  तक

 7636  ची  महा दीपक  हु  वाक्य  :
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  बाजर  में  वनस्पति  थी
 का  प्रभाव  है  जबकि  उत्पादन  केन्द्रों  मैं  काफी

 स्टाक  जमा  है  ;

 पख  क्‍या  महू  'कृत्रिम  अभाव  सरकार

 की  गलत  नियन्त्रण  दोषियों  के  कारण  है;
 कौर
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 (ग)  यदि  हो,  तो  प्रीमियर  वेज  टेबिल
 प्रोडक्ट्स  के  पास  मिलता  ची  स्टाक  में  है
 और  इसमे  ोकनें  के  क्या  कारण  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  बी०
 Po  मौर्य)  (क)  यह  सच  है  कि  इस  समय
 वनस्पति  की  कम  सप्लाई  प्रिछले  कुछ  महीनों
 में  उत्पादन  की  कमी  होने  के  कारण  है  t
 फैक्ट्रियों  के  पास  स्टाक  भी  पिछले  कुछ  वर्षों  की
 अपेक्षा  बहुत  ही  कम  है  t

 (ख)  जी  नही  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।  प्रीमियर
 वेजीटेबिल  प्रोडक्टस  लिमिटेड  जयपुर  के  पास
 31-3-7  4  को  43  |  मीटरी  टन  स्टाक
 था  जोकि  एक  दिन  के  उत्पादन  के
 बराबर  है  |

 Posts  lying  vacant  i,  National  Seeds
 Corporation

 7637.  SHRI  0,  है:  JADEJA;:  Will  the
 Munster  of  AGRICULTURE  be  pleased
 to  state:

 (a)  since  when  the  posts  of  Chair-
 man,  Managing  Director  ang  Finance
 Controller  of  National  Seeds  Corpo-
 ration  are  lying  vacant;  and

 ६9)  the  reasons  therefor  and  steps
 being  taken  to  fill  those  posts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDS):
 (a)  and  (b).  The  post  of  Chairman,
 National  Seeds  Corporation,  fell  va-
 cant  on  9th  March,  I074,  when  the
 then  incumbent  tendered  his  resig-
 nation.  The  post  of  Managing  Direc-
 tor  has

 ccna  287
 wh  =

 from
 23rd  December,  when  the  re-
 gular  Managing  r,  proceeded

 Corporation  to  entrust
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 aibility  for  looking  after  the  work
 of  the  Managing  Director  to  the
 Chief  of  the  Production  Division  of
 the  Corporation  in  addition  to  his
 duties.  The  post  of  the  Financial
 Controller  hag  been  vacant  from
 9th  April,  ‘1873.  The  post  of  Finance
 Controller  is  to  be  filled  by  the  Cor-
 poration.

 The  Government  and  the  Corpora-
 tion  are  taking  steps  for  filling  these
 posts.  Officers  have  been  selected
 for  the  posts  of  Managing  Director
 and  Finance  Controller  and  they  are
 likely  to  join  soon.  The  selection  of
 the  Chairman  is  under  vconsidera-
 tion  of  the  Government.

 Setting  up  of  National  Motor  Trans-
 port  Finance  Corporation

 7638.  SHRI  R.  S.  PANDEY:
 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  SHIPPING
 ND  TRANSPRT  be  pleased  to  state:

 (a)  whether  Government  have  re-
 jected  the  recommendation  of  the
 Transport  Development  Council  for
 setting  up  a  National  Motor  Transport
 Finance  Corporation;  and

 (9)  if  so,  the  reasong  theresf?

 THe  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  and
 (b).  The  existing  structure  of  finan-
 cial  institutions/banks  is  considered

 edequate  for  meeting  the  financial  re-
 quirements  of  the  road  transport  in-
 dustry.  It  has  not,  therefore,  been
 felt  necessary  to  set  up  a  separate
 fimance  corporation  for  this  purpose.

 ay

 Inctusion  of  DMC.  area  in  N.DM.C.
 jurisdiction

 7699,  SHRI  R.  S  PANDEY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 TRG  be  pleased  to  state:

 APRIL  23.  2974  Written  Answers  346

 (a)  whether  some  localities  of  New
 Delhi,  “witerg  there  iy  concentration
 of  Government  servamte  hava.  been
 removed  from  DMC  area  ang  included
 in  N.D.M.C.  jurisdiction;  and

 (b)  if  a0,  the  reasong  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  DEPARTMENT  OF  PARLIA~
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA);  (a)  and
 (b).  In  order  to  rationalise  the
 boundaries  and  with  a  view  to  re-
 moving  administratives  in-congruities
 for  the  sake  of  better  functioning  of
 civic  programmes  and  proper  deve-
 lopment  etc.,  the  New  Delhi  Munici-
 pal  Committee  has  made  a  proposal  to
 the  Delhi  Administration  for  includ~
 ing  in  N.D.MC.  jurisdiction  some
 areas  at  present  falling  in  the  D.M.C.
 area,

 Agency  for  coordinating  praduction  of
 Organic  manure  ang  its  popularisation

 7640,  SHRI  SAMAR  GUHA;
 7640.  SHRI  SAMAR  GUHA:  Will

 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  extent  of  present  annual
 production  of  organic  manure  and  the
 proposed  targets;

 (b)  whether  any  central  organisa-
 tion  has  been  set  up  to  supervise,
 co-ordination  and  guide  the  existing
 and  proposed  organic  manure  produc-
 tion  upits,,  if  80,  fagts  thereabout;

 (c)  whether  any  scientific  research
 unit  has  been  set  up  for  developing
 the  technology  of  use  of  organic
 manure  for  specific  fields  of  agricul-
 ture;  and

 (a)  whether  machinery  hag  also
 been  set  up  for  populerising  organic
 manures;  and  if  so,  facts  thereabout?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  level  of  achievement  under

 the  various  schemea  for  development
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 “of  Ysenl  menurisl  teseutces  antici-and  the  targets  proposed  for  the
 pated  at  the  end  of  the  Fourth  Mian  Fitth  Plan  are  as  under:

 ta
 Achieve-  ह! ल  proposed  for  the

 So  ment  for  RN Plea
 7973-74

 ३3  Urban  compost  production  (million  tonnes)  48  7S
 45

 2.  Setting  up  of  mechanical  t  plants  to  (These  will  yield  द्  5
 manufacture  otganic  manure  mullion  tonnes  of  com- city  wastes.  post  annually)

 3.  Area  under  sewage  sullage  irrigation  (hec-
 tares)  24,000  24,000

 (additional)

 &  Rural  compost  production  (Million
 tonnes)  370९०  350°0

 5.  Coverage  under  green  menurmg  (million
 ni

 :
 .  60  Not  fixed* hectares,

 Settong  up  of  gobar  gas  plants  in  rural  areas,  50,000
 *¢(These  will  provide  8*o  lakh

 tonnes  of  manure  annually)

 *With  the  mtroduction  of  multiple
 cropping  and  intensive  cultivation
 programmes,  the  scope  of  green
 manuring  has  become  limited.  As
 such  no  target  for  green  manuring
 has  been  fixeq  for  the  Fifth
 Plen.  However,  efforts  wil}  be  made
 to  popularise  green  leaf  manuring
 and  inclusion  of  leguminous  cropg  in
 the  intensive  crop  rotations.

 **§,975  gobar  gas  plants  are  repart-
 ed  to  have  been  set  up  in  different
 States  upto  January  1974  by  the
 Shadi  and  Village  Industries  Com-
 mission.

 (b)  and  {d),  There  is  a  cell  in  the
 -Ministry  of  Agricultuzse  for

 oa sing,  coordinating  apd  guiding  and
 popularising  the  programme  of  pro-
 duction  and  use  of  organic  manures
 at  the  central  level.

 (c)  Scientific  research  on  the
 different  concerning  develop-
 ment  of  the  technology  of  production

 and  use  of  organic  manures  for  crop
 production  are  being  carried  out  in
 the  various  Agricultural  Universities
 and  Research  Institutes.

 Ip  so  fay  as  gobar  plants  are  con~
 cerned,  the  National  Committee  on
 Science  and  Technology  has  proposed
 to  be  set  up  a  group  of  scientists
 drawn  from  various  Research  Ins‘i-
 tutes  to  study  the  problems  of  fer-
 mentation  Chemistry,  micro-biology
 ang  designing  of  drums  and  burners.

 Pension  for  teachers  ef  schools,  col-
 leges  and  Universities

 7641.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  many  Gtates  have
 adopted  schemes  for  pension  for
 teachers  of  schools,  colleges  and  uni-
 versities;
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 (b)  if  eo,  facts  thereabout;

 (c)  whether  the  Central  Govern-
 ament  will  take  initiative  in  co-ordi-
 nating  such  schemes  for  developing
 a  uniform  pattern  of  pension  for  the
 teachers;  and

 (ay  if  so,  facta  thereabout?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha.

 (c)  ang  (d).  So  far  as  the  school
 teachers  are  concerned,  there  is  no
 such  proposal  before  the  Ministry.
 As  regards  the  university  teachers
 the  University  Grants  Commission
 had  circulated  to  the  universities  the
 following  two  schemes  on  the  retire-
 ment  benefits:

 l.  Contributory  Provident
 cum-gratuity.

 Fund-

 2.  General  Provident  Fund-cum-
 Pension-cum-Gratuity.

 The  State  universities  have  been
 ‘askeq  to  obtain  approval  to  these
 schemes  from  the  concerned  State
 Governments.

 Ships  made  in  Indian  Shipyards

 ‘7642.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleaseq  to  state:

 (a)  number  of  ships  made  in
 Indian  shipyards  quring  970—74  and
 types  of  such  ships  made;

 (b)  ships  under  construction,  tar-
 gets  for  the  year  1974-75,  and  the
 extent  and  nature  of  foreign  collabo-
 rationg  sought  for  the  purposes;

 (c)  number  of  foreign  experts
 -~working  in  different  shipyards;  the
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 country-wise  break-up  af  annual  ex-
 penditure  made  on  account  of  such
 foreign  experts;  and

 (d)  the  time  schedule  of  achieving
 self-sufficiency  in  Indianising  the
 technology  of  ship-building  and  the
 programme  adopted  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  67  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  to  (d).  Re-
 levant  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Massive  food  production  drive  to  check
 famine

 7643.  SHRI  SAMAR  GUHA.  Will
 thé  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  warn-
 ings  by  the  World  Bank  and  Rock-
 feller  foundation,  to  the  effect  that
 Indig  is  likely  to  face  massive  famine
 in  the  year  1974-75  unless  massive
 food  production  drive  is  undertaken
 and  if  so,  reaction  of  Government
 thereto;

 (b)  whether  international
 stocky  are  also  dWindling;

 (c)  the  expected  markets  from
 which  India  wants  to  import  foods;
 and

 (d)  the  extent  of  general  increase
 of  foodgrains  in  the  international
 market  since  9727

 food

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHES  P.  SHIND#):
 (a)  to  (ay,  Government  have  seen
 reports  to  this  effect.  According  to
 reports  received  there  was  a  short-
 fall  in  the  carryover  stocks  in  the
 main  exporting  countries.  The  world
 production,  however,  is  reported  to  be
 better  in  1978-74,  The  thain  expart-
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 ing  countries  for  foodgrains  are
 U.S.A.  Canada,  Australia  and  Argen-
 tina.

 Permanent  vacancies  in  the  grade  of
 Assistant  Manager

 7644,  SHRI  D.  K,  PANDA;  Wil  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  permanent  vacancies
 in  the  grade  of  Assistant  Manager  in
 the  erstwhile  Printing  and  Stationery
 Department  have  not  been  filleq  sub-
 stantively  during  the  past  8  years:

 (9)  if  so,  the  reasons  and  facts
 thereof;

 (ec)  whether  personne}  in  this  cadre
 with  more  than  30  years  service  con-
 tinue  to  be  purely  temporary  despite
 the  availability  of  number  of  perma-
 nent  posts;  and

 (d)  whether  Government  propose
 any  action  against  those  responsible
 for  the  above  state  of  affairs  despite
 instructions  issueq  in  this  regard  by
 the  Cabinet  Secretariat?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  The  last  Departmental  promo-
 tion  commuitee  that  met  to  consider
 the  cases  of  confirmation  in  the
 grade  of  Agsistant  Manager  (Ad-
 ministration)  was  in  January,  66.  The
 question  of  confirmation  in  the  grade
 in  respect  of  vacancies  occurring
 aubsequently  was  taken  up  in  Decem-
 ber,  1970,  A.  reference  was  made  to
 the  U.P.SC.  in  January,  a,  for
 arranging  a  meeting  of  the  Depart-
 mental  Promotion  Committee.  The
 Recruitment  Rules  for  the  post  of
 Asetstant  Menager  (Administration)
 wete  published  in  January,  68.  Ac-
 cording  '  १७  these  rules,  quotas  were
 fixed  for  the  departmental  promotecs
 and  direct  recrulte  in  the  ratio  of
 ‘2:1,  Prior  to  January  1963,  00  per
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 cent  Vacancies  were  filled  up  by  pro~
 motion.  As  it  appeared  that  the
 U.PS.C.  wanted  all  the  vacancies
 being  subjected  to  the  provisions  of
 the  Recruitment  Rules  of  January,
 1963,  it  was  felt  that  the  matter  may
 be  taken  up  for  g  decision  in  consul-
 tation  with  the  Department  of  per-
 sonel  and  the  Ministry  of  Law.  This
 was  duly  done  and  the  Commussion
 was  requesteg  to  arrange  for  a  D.P.C.
 meeting  m  January,  1973.  Meanwhile,
 the  question  of  revision  of  seniority
 list  came  to  be  considereg  by  the
 Government  on  the  basis  of  a
 Supreme  Court  Judgement  on  quota
 rule  in  another  case.  The  seniority list  was  accordingly  circulated  and
 objections  were  invited.  A  direct  re-
 cruit  represented  against  the  revised
 semority  hst.  The  seniority  list  has
 not  as  yet  been  finalised  as  it  ig  being
 examined  in  consultation  with  the
 Department  of  Personnel  ang  Min-
 istry  of  Law.

 (c)  and  (ad).  There  are  four  per-
 sons  in  the  grade  of  Assistant
 Manager  (Administration)  who  have
 rendered  about  30  years  of  service
 and  are  holding  no  substantive  post.
 As  stated  in  the  earlier  part,  the
 question  of  confirmation  in  the  grade
 of  Assistant  Manager  (Administra-
 tion)  had  already  been  taken  up  and
 the  delay  is  on  account  of  legal  and
 procedural  difficulties  which  have
 supervened.

 Enquiry  against  sealer  members  of
 teaching  staff  of  LLT.,  New  Dethi

 7645.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  the  inquiry  against  a
 senior  member  of  the  teaching  steff
 of  I.IT.,  New  Delhi  who  allegedly
 committed  gross  irregularities  by
 claiming  travelling  allowances,  has
 been  submitted;  and
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 (b)  if  not,  the  reasons  for  delay
 and  action  taken  to  expedite  it?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  No,

 Sir.  44२
 (b)  The  procedure  to  inquire  pro-

 vides  obtaining  explanation,  giving
 the  person  against  whom  the  enquify
 ig  conducted  an  opportunity  to  80
 through  relevant  records,  right  of
 cross  examining  witnesses  and  re-
 presentation  By  a  lawyer.  Fulfilment
 of  these  steps,  adjournments  sought
 out  by  the  lawyer,  grave  campus
 situation  during  October/November
 3973  and  absence  of  inquiry  officer  for
 sometime  has  delayed  finalisation  of
 inquiry.  At  present  the  final  argu-
 ments  are  being  made  and  the  report
 is  expected  thereafter.

 News  strategy  for  production  of  cash
 crop  during  Fifth  Plan

 1646.  SHRI  6.  Y.  KRISHNAN:  Will
 the  Mininster  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Union  Government
 have  proposed  any  new  strategy  for
 the  production  og  cash  crops  in  the
 Fifth  Plan  period;

 (b)  whether  there  is  any  proposal
 for  setting  up  an  Oilseeds  Corpora-
 tion  to  provide  the  requisite  market-
 ing  support,  particularly  to  oilseeds
 stich  es  sunflower  and  seyabean;  and

 (c)  if  8०,  the  facts  thereof?

 _  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  new  strategy  for  increasing

 the  production  of  various  cash  crops
 during  the  Fifth  Five  Year  Plan  will
 mainly  consist  of  achieving  quick  and
 yapid  increase  in  production  by  the
 adoption  of  intensive  cultivation  mea-
 sures  on  the  lines  of  the  package  pro-
 gramme  in  respect  of  each  im-
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 portant  crop  in  selected  districts,
 where  the  production  technology
 has  been  well  developed  and  po-
 tentialities  for  rapid  growth  in  pro-
 duction  are  good.  In  addition,  the
 percentage  of  irrigated  area  under
 cash  crops  is  proposed  fo  be  conside-
 rably  increaseg  in  order  to  enhance
 production  and  also  to  enable  the  pro-
 duction  to  be  stabilised.  For  this  pur-
 Pose,  special  emphasis  is  proposed  to
 be  given  in  the  Fifth  Plan  on  the  deve-
 lopment  of  these  crops  under  major
 irrigation  project.

 Efforts  will  also  be  continued  to  in-
 crease  the  production  through  the  evo-
 lution  and  spread  of  high  yielding  and
 short  duration  varieties  to  fit  into  the
 multicropping  sequence,  application  of
 fertilisers  ang  micro-nutrients  and  the
 adoption  of  plant  production  measures,

 (9)  and  (¢).  Yes,  Sir  The  Govern-
 ment  of  India  have  agreed  in  principle
 to  set  up  a  Vegetable  Oils  and  Oilseeds
 Corporation.  The  details  are  being
 worked  out.

 Development  of  fishery  during  Fifth
 Plan

 7647,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  AGRICULTURE  be  plea-
 sed  to  state:

 (a)  the  provision  in  the  Fifth  Five
 Year  Plan  for  the  development  of
 fidheries  State-wise;  and

 (b)  whether  new  fisheries  harbour
 are  proposed  to  be  constructed  dur-
 ing  the  plan  period  and  if  so,  the
 places  of  their  location?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ह.  SHINDE):  (a)
 The  tentative  allocation  for  develop-
 ment  of  fisheries  in  the  5th  Five  Year
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 Pian  in  the  State  Sector  is  given
 belowine

 5.  States  Outlay
 No.  (२४.  in  lakhs)

 x.  Andhra  Pradesh.  395°00
 2.  Assam  200°  00

 3.  Bihar  2§0°00

 4.  Gujarat.  75°00
 5.  Haryana  700°  00
 6.  Himachal  Pradesh  62°00

 7.  Jammu  &  Kashmir  40°00
 8.  Kerala  ‘1625-00
 9.  Madhya  Pradesh  335°00

 30.  Maharashtra  453°00
 rx.  Manipur  T00°  00
 33६  Meghalaya  40°00

 i3.  Karnataka  550°  00

 14.  Nagaland  40°00

 75.  Orissa  325°00
 16.  Panjab  60°00

 37.  Rajasthan  75°00
 18.  Tamil  Nadu  1880"  00

 39.  Tripura  «  न  93°00
 20.  Uttar  Pradesh  I50°00
 2r.  West  Bengal  65§0°00

 TOTAL  8098-00

 Union  Territories  993°00

 No  State-wise  allocation  has  been  made
 in  reapect  of  Central  or  Centrally
 Sponsored  schemes.

 The  tentative  allotments  for  Central
 and  Centrally  Sponsored  Schemes  are
 as  follows:—

 (Rs.  in  lakhs)
 Central  Schemes  :

 १96

 #  8  Da New.¥Fishing  Harbours  are  pro-
 posed.  to  be  constructeq  during  the
 Fifth  Plan,  although  no  decision  has
 been  taken  on  their  location.

 National  Parks  and  Sanctvaries  and
 Central  Aid  to  States  therefor

 7648.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  number  of  National  Parks
 and  Sanctuaries  at  present  function~
 ing  in  the  country,  State-wise;  and

 (b)  the  financial  assistance  to  these
 States  for  National  Parks  and  Sanc-
 tuaries,  State-wise  during  9737

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Up-to-
 date  information  is  being  collected
 from  the  State  Governments  etc.,  and
 will  be  laid  on  the  Table  of  the  Sabha
 in  due  course.

 (b)  The  amount  allotted  to  the  va-
 rioug  States  for  National  Parks  and
 Sanctuaries,  including  Project  Tiger
 areas,  in  the  year  ‘1973-74  is  given  as
 follows:—

 Rs.

 t.  Assam  90,000

 2.  Gujarat  2,4T,000

 3.  Madhya  Prades  h

 4  Maharashtra  3,900

 §.  Manipur  90,000

 6.  Karnataka  14,600

 7.  Rajasthan  39,400

 8.  Uttar  Purdesh  71,000,

 a  West  Bengal  1,45,000
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 UNDP.  Froject  ‘adian  Ocean
 Fishery  Survey  and  Development

 Programme’

 Writtén  Answers

 ‘7649.  SHRI  RANABHADUR  SINGH:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  United  Nations  Deve-
 lopment  Programme  (UNDP)  experts
 have  proposed  &  large  scale  project
 called  the  ‘Indian  Ocean  Fishery  Sur-
 vey  and  Development  Programme’  to
 help  develop  fisheries  resources  of
 countries  surrounding  Indian  Ocean;
 and

 (b)  if  so,  the  facts  thereof  and  the
 reaction  of  Indian  Government  there-
 on  in  getting  assistance  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):  (a)
 Yes,  Sir.

 (b)  The  programme  aims  at  the
 development  of  fisheries  of  the  Indian
 Ocean  in  all  its  aspects.  As  it  is  a
 regional  programme  no  direct  assis-
 tance  to  any  country  is  involved.  How-
 ever,  it  woulg  be  beneficial  to  India
 to  promote  marine  fisheries  develop-
 ment  of  the  country.

 The  Indian  Government  have  agreed
 to  the  programme.

 CBI.  enquiry  against  Official  of
 National  Library,  Calcatta

 7650.  SHRI  PRABODH  CHANDRA:
 SHRI  RAM  PRAKASH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  enquiry  by  the  Central
 Bureau  of  Investigation  has  béen
 instituted  against  some  of  the  officials
 of  National  Library,  Calcutta;  and

 (b)  if  so,  the  finding  of  the  enquiry
 and  Govtrnment’s  reaction  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCLAL
 WELFARE  AND  IN  THE  DEPART-~
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):  (a)  and  (b).  The  matter  re-
 garding  delay  in  depositing  of  money
 recovered  from  the  monthly  salary
 bills  of  07  employees  of  the  National
 Library,  Calcutta,  for  payment  of  Life
 Insurance  premia  under  the  alary
 Savings  Scheme  is  under  investigation
 by  the  Central  Bureau  of  Investiga-
 tion  (S.P.E.)

 Decline  in  Sugar  production  in
 Cooperative  Sector

 ‘1651.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state;

 (a)  whether  sugar  production  in
 the  cooperative  sector  in  the  country
 during  the  last  two  years  has  declin-
 ed;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  remedial
 posed?

 measures  pro-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  हि  MAURYA).  (a)  to  (c).
 The  cooperative  sugar  factories  in  the
 country  produced  4.52  lakh  tonnes
 during  1972-73,  as  against  2  63  lakh
 tonnes  and  2.72  lakh  tonnes  in  1970-
 WU  and  97l-72  respectively.  There
 hag  thus  been  no  quantitative  fall  in
 their  sugar  production.  Nevertheless,
 the  overall  percentage  of  sugar  pro-
 duction  in  relation  to  all  India  per-
 formance  had  declined  from  4.3  per
 cent  in  97l-72  to  37.5  per  cent  in
 1072-73.  The  reagéns  for  this  appesr
 to  be  (i)  higher  production  during
 ‘1972-73  by  joint  stock  factories,  parti-
 cularly  in  U.P,  (ii)  lower  recovery  of
 sugar  in  1972-73,  as  compared  to  i97I-
 72  due  to  drought  conditiong  around
 sugar  factories  located  in  Maharash-
 tra,  where  37  out  of  the  total  of  85
 cooperative  sugar  factories  are  located.
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 Widening  and  Upkeep  of  Roads  in
 Pankha  Road  Colony,  Delhi

 7652.  SHRI  K.  MALLANNA;:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  the  Pankha  Road,
 Delhi  which  flanks  the  biggest  resi-
 dential  colony  of  the  D.D.A.,  viz.,
 Janakpuri  is  in  a  state  of  disrepair
 and  has  become  a  tfaffic  hazard;

 (b)  whether  the  Delhi  Development
 Authority  has  disowned  its  responsi-
 bility  for  widening  and  upkeep  of  this
 road  although  it  is  shown  as  one  of
 the  main  roads  under  the  Master  Plan
 for  Pankha  Roaq  residential  area;

 (c)  if  so,  the  agency  which  is  res-

 ponsible  for  the  maintenance  and
 development  of  this  road;  and

 (d)  what  steps  are  being  taken  to
 see  that  the  road  is  widened  so  as  to
 make  it  safe  for  the  traffic  which  is
 fast  growing  in  the  developing  colony
 of  Janakpuri?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Traffic  on
 this  road  has  increased  necessitating
 widening  of  the  road.

 हु  (b)  and  (९).  The  Municipal  Corpo-
 ration  of  Delhi  is  responsible  for  main-
 tenance  and  development  of  the  road.

 (d)  The  scheme  to  widen  and  im-

 prove  the  road  has  been  included  in
 the  draft  Fifth  Five  Year  Plan.

 Package  Programme  for  Sheep  Deve-
 Ispment  in  States

 7658.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  AGRICULTURE  ४९

 896  (Saka)  Written  Answers  I9G

 pleased  to  state:

 (a)  whether  Government  have
 advised  the  States  to  take  up  sheep
 development  on  package  programme
 basis  in  selected  areas  providing  for
 improved  breeding,  disease  control  and
 marketing  facilities;

 (b)  the  names  of  the  States  at
 present  which  are  wool  shearing,
 grading  wool  ang  ‘marketing  with
 U.N.D.P.  assistance;  and

 (c)  the  estimate  of  wool  production
 in  the  country,  State-wise  during  the
 last  two  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Yes,
 Sir.

 (b)  A  programme  of  shearing  grad-
 ing  and  marketing  of  wool  under  the
 UNDP  was  initiated  in  Rajasthan  in
 969  and  further  extended  to  eight
 more  States:  Gujarat,  Haryana,  Hima-
 chal  Pradesh,  Jammu  &  Kashmir,  Kar-
 nataka,  Madhya  Pradesh,  Punjab  and
 Uttar  Pradesh.  The  programme  was
 completed  in  August,  1973.

 (c)  Estimates  of  production  of  wool
 are  at  present  framed  every  five  years
 on  the  basis  of  livestock  census  con-
 ducted  quinquennially  based  on  the
 livestock  census  data  of  1966.  The  pro-
 duction  of  wool  in  the  country  in
 1968-69,  was  estimated  to  be  order
 of  37.6  million  kgs.  As  information  on
 sheep  population  in  972  when  the  last
 livestock  census  was  conducted,  has
 not  been  received  from  all  the  States.
 it  is  not  possible  to  give  Statewise  esti-
 mates  ef  production  of  wool  during  the
 last  two  years.  .During  the  Fifth  Five
 Year  Plan  period,  it  is  proposed  to
 develop  a  system  through  which  the
 States  will  report  objective  estimates
 of  annual  production  of  major  live-
 stock  products  including  wool  through
 regular  and  systematic  sample  surveys.
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 Rice  to  Centre  for  Export  in  West
 Asian  Countries

 7654.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  some  _  States  have
 jcintly  offered  superior  quality  of
 <asmati  rice  to  the  Central  Govern-
 ment  for  export  to  West  Asian  coun-
 tries;  and

 (b)  if  so,  the  names  of  such  States
 and  the  quantiii‘s  offered  to  Central
 Gevernment  for  exports  by  the
 States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  (a)
 and  (b).  Basmati  rice  of  export  quali-
 fy  procureg  in  all  the  major  producing
 States  is  channelised  for  export
 through  the  State  Trading  Corporation.
 In  addition,  the  State  Trading  Corpo-
 ration  have  also  made  arrangements
 fer  direct  purchase  of  15,000  tonnes
 cf  bamati  from  Haryana  and  10,000
 icnnes  from  Punjab  individualy  offer-

 ‘ed  by  these  States.

 बिहार  को  खाद्यान्न  का  अतिरिक्त  कोटा  देना

 7655,  श्री  ज्ञानेश्वर  प्रसाद  यादव  :

 नया  कृषि  मंत्री  यह  बताने  की  वा  करेंगे

 कि

 (क)  क्‍या  बिहार  में  दंगों  के  कारण

 हां  गम्भीर  खाद्य  संकट  पैदा  हो  गया  है;

 (ख)  यदि  हां,  तो  क्या  केंद्रीय  सरकार
 की  वहां  अधिक  अनाज  भेजने  की  योजन।  है;
 कौर

 (7)  यदि  हां,  तो  उसका  सारांश  कस
 है

 कृषि  मंत्रालय  में  राज्य  मंत्री  (थी  अण्णा-

 साहिब  पो०  शिन्दे)  :  (क)  प  (7):
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 केन्द्रीय  भण्डार  में-स्टाक  को,  उपलब्धता!
 कमी  चालें  राज्यी  की.  प्रवश्यकतोग्रों  शर
 £  ana  तथ्पों  को  ध्यान  में  रख  हुये
 प्रति  wer  केन्द्रीय  भण्डार  से  आवंटन  फिया
 जाते  हैं  Y  ग्रावंटन  में  वृद्धि  कर  त्रिवार  को

 अप्रैल,  974  के  लिए  40,000  मीठ  टन

 खाद्यान्न  दियः  गया  है  ।  मोटी  अनाजों  के

 अन्तर्राज्यीय  संचलन  पर  लग  प्रतिबन्धों

 को  हटाने  और  बाजार  में  रबी-फसलों  की

 बरामद  से  राज्य  में  खाद्यान्नों  की  उपलब्धि,

 में  सुधार  होने  की  सम्भावना  है

 दिल्‍ली  विकास  प्राधिकरण  द्वारा  दिल्‍ली  की

 बढ़ती  हुई  जनसंख्या  के  लिये  ध्रावास

 7656,  श्री  ज्ञानेश्वर  प्रसाद  यादव
 क्या  निर्माण  शर  श्वास  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  क्‍या  दिल्‍ली  में  को  गई  जनगणना

 से  पता  चला  है  कि  दिल्‍ली  में  जनसंख्या

 वृद्धि  की  दर  53  प्रतिशत  है

 (व)  यदि  हां,  तो  क्या  इस  बढ़ती  हई
 जनसंख्या  को  TAT  प्रदान  करने  हेतु  दिल्‍ली

 विकास  प्राधिकरण  की  कोई  योजना  नहीं  है;
 शौर

 (7)  यदि  हां,  तो  क्‍या  सरकार  का

 विचार  सभी  लोगों  को  मकान  देने  के  सम्बन्ध

 में  कोई  योजना  बनाने  का  है  ?

 संसद्रीय  कार्य  विभाग  तथा  निर्माण  और

 झ्रावास  मंत्रालय  में  राज्य  मंत्री  (श्री  होम

 मेहता)  :  (क)  797  की  जनगणना

 के  अनुसार,  दिल्ली  की  जनसंख्या  में  96  I-

 L  की  दादी  में  52.93  प्रतिशत  की

 (ख)  जी  नहीं  ।  दिल्ली  को  बढ़ती

 हुई  आबादी  को  अ्रतवस  सम्बन्धी  विकट

 समस्या  को  कम  करने  को  दृष्टि  से,  दिल्ली
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 विकास  प्राधिकरण  ने  विभिन्न  वर्गों  के  लोगों

 के  लिए  रिहायशी  एककों  का  निर्माण  आरम्भ
 किया  है  ।  दिल्ली  विकास  प्राधिकरण
 नने  अपनी  विभिन्न  अग्रवाल  रोज-

 नामों
 के  श्वेत,  31-3-197 4  तक

 24,392  रिहायशी,  ,  छुक को  का  निर्माण
 किया  है  ft

 (ग)  दिल्‍ली  विकास  प्राधिकरण  द्वारा
 रिहायशी  एकदो  के  निर्माण  की  योजना  को,
 वित्तीय  सितारों  तवा  भवन  निर्माण  समग्री
 की  उपलब्धता  के  अनुसार  जानो  रखा
 जायेगा  ?

 New  over.bridge  over  Yamuna  River
 in  Delhi

 7657.  SHRI  G.  P.  YADAIV:  Will  the
 Minster  of  SHIPPING  ANp  TRANS-
 PORT  be  pleaseg  to  state:

 (a)  whether  a  new  over-bridge
 over  Yamuna  River  in  Delhi  is  pro-
 posed  to  be  constructed  in  the  near
 future;

 ७)  if  ao,  when  and  whether  any
 survey  in  this  regard  has  been  con-
 ducted  by  Government  and  the  area
 selected  for  the  purpose;  and

 (c)  whether  any  compensation  will
 be  given  to  the  owners  of  land  whose
 landg  will  be  acquired  for  the  purpose,
 if  so,  what?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHEREJEE):  (a)  and  (b).
 One  more  over-bridge  across  the  river
 Yamuna  is  proposed  to  be  constructed
 to  the  north  of  the  existing  rail-cum-
 toad  bridge  opposite  the  Inter-State
 Bus  Terminus  in  Delhi.  This  proposal
 is  included  in  the  Draft  Fifth  Five
 Year  Plan  of  Delhi  Administration  for
 roada,  Necessary  hydraulic,  ub-soil
 and  traffic  surveys  and  other  investiga-
 tions  in  connection  with  the  design  of
 434  LS—7

 the  bridge  and  its  approaches  have
 been  undertaken  and  some  results  are
 On  hand.

 (c)  If  any  private  land  is  acquired
 for  the  bridge  and  its  approaches,  cam-
 pensation  to  the  gwners  would  be
 given  as  per  rules  in  force  for  acquisi-
 tion  of  land  for  public  purposes.  It  is
 not  possible  at  this  stage  to  say  what
 compensation  would  be  paid  to  the
 owners  of  the  private  land.

 Development  of  new  method  ०  kill
 insect,  in  desert

 768,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Central  Arid  Zone
 Research  Institute  at  Jodhpur  has
 developed  a  new  method  to  kill  rats
 and  other  insects  in  deserts  and  fields:

 (b)  if  s0,  its  effectiveness  over  the
 rats,  and  such  other  insects;

 (c)  whether  the  medicines  to  kill
 rats  in  the  field  have  some  adverse
 affects  on  standing  crops;  and

 (d)  if  so,  the  steps  proposed  to  be
 taken  to  save  the  crops  from  such
 effects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.  The  Central  Arid  Zone
 Research  Institute,  Jodhpur  has  evolv-
 ed  the  control  method  for  desert  gerbil
 (desert  rodent  or  rat)  which  is  a
 major  pest  in  arid  regions,  destroying
 crops,  grasses  and  seedlings  of  trees.
 The  contro]  method  consists  of  soaking
 air-dried  berries  of  ‘ber’  (Zizyphus
 nimmularia)  for  24  hours  in  a  solution
 of  sodium  monofiuroacetate  and  plac-
 ing  them  ag  lethal  baits  inside  the  bur-
 row  openings,  mixed  with  unpoison-
 ed  ones  In  the  proportion  of  one  of
 poisoned  berry  to  4  of  unpoisoned
 berries.
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 Also  the  insecticidal  control  studies
 on  white  grubs  have  revealed  that  the
 use  of  Hndane  or  phorate  granules  at
 the  rate  of  l  kg,  aetive  ingredient  per
 hectare  is  quite  effective  in  checking
 damage  by  white  grub  in  bajra  crop.

 t
 (b)  and  (c),  When  applied  accord-

 ing  to  prescribed  tions,
 megsures  are  quite  effective

 ate controlling  desert  gerbil  and  white
 grub  without  adverse  effect  on  stand-
 ing  crops

 (d)  Does  not  arise,

 Permanent  Posts  and  Selection  Grade
 for  Assistant  Teachers  in  New  Delhi

 Municipal  Scheols

 7659.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  EDU-

 peepee
 SOCIAL  WELFARE  AND

 TURE  be  pleased  to  state:

 (a)  total  number  of  posts  of  Assist-
 ant  TeaGhers  mage  permanent  by  the
 New  Delhi  Municipal  Committee  so
 fer;

 (b)  to  what  extent  the  Selection
 Grade  hag  been  given  by  the  Educa-
 tion  Department,  N.D.M.C.  to  the
 Assistant  teachers;  and

 (c)  what  further  steps  are  being
 taken  by  the  authorities  to  give  Selec.
 tion  Grade  to  all  the  eligible  Assistant
 Teachers  so  as  to  hring  the  quota  of
 35  per  cent  up-to-date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  648  posts  of  As-
 sistant  Teachers  have  been  made  per-
 manent  so  far  by  the  New  Delhi  Muni-
 cipal  Committee,

 (b)  and  (९).  As  per  prescribed
 quota  of  5  per  cent.  96  teachers  are
 eligible  to  receive  the  Seleetion  Grade.
 84  teachers  have  already  been  grantd
 Selection  Grade  by  the  Education  De-
 partment  of  New  Delhi  Municipal

 ere]
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 Committee.  Cases  relating  to

 tere. wining  a  are  under  various  ee
 of  consideration.

 7660.  SHRI  R.  N  BARMAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether:  allotment  of  quarters
 in  the  new  cvlony  of  North  Weat  of
 Moti  Bagh  has  been  started;

 (b)  the  number  of  houses  category-
 wise  constructed  in  that  colony;  and

 (c)  what  steps  have  been  taken  tor
 arrangements  of  basic  amenities  ike
 DMSS  Depot.  Post  Office,  CGHS  Dis-
 pensary,  DTC  buses,  Schools,  Market
 for  the  convenience  of  Government
 employees  accepting  allotment  there?

 THE  MINISTER  OF  7
 at

 IN  E
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  ia-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes

 (b)  So  far  only  80  Nos
 ot  pre

 me  IV
 quarters  have  been  compl:  in  all
 respects  and  allotted  96  ‘Type  II
 quarters  and  32  type  या  quarters  are
 under  construction.

 (c)  This  colony  is  really  an  exten- sion  of  the  existing  Moti  Bagh  Cokiny
 and  Nanakpura  is  just  opposite.  ‘The
 facilities  in  question  are  availatile  in
 these  colonies  which  are  ह.

 ibe  by.

 departments/
 concerned  feel  the  necednity,

 bud
 might  put  up  the  requisite  tacl-
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 Potiutatio,  of  Harbours  Coasts  of
 Eiedion  Sea  causing  Mortatity  ef  Fish

 7661.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  due  to  growing  pollu-
 tion  of  harbours  and  coasts  of  Indian
 Sea,  there  has  been  heavy  mortality
 of  fish  in  the  recent  past;  and

 (b)  if  so,  what  measures  Govern-
 ment  propose  to  take  to  prevent
 pollution  of  harbourg  and  coaste  of
 Indian  Sea?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  There  have  been  reports  of  some
 mortality  of  fish,  mm  the  waters  near
 the  point  of  discharge  of  :pdustrial
 effuents  from  fertilizer  factories  near
 Cochin  and  Goa  and  Rayon  Factory
 near  Calicut.

 (b)  A  Water  (Prevention  and  Con-
 trol  of  Pollution)  Act,  2974  already
 passed  by  both  the  Houses  of  Parlia-
 ment  envisages  constitution  of  Central
 and  State  Water  Pollution  Boards  to
 prevent  and  control  pollution  of  sea,
 rivers  etc.

 Preposals  for  mainiaining
 Rationing  of  Rice  in  West  Bengal

 7662.  SHRI  VAYALAR  RAVI:
 SHRI  K.  P.  UNNIKRISHNAN;

 ‘Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Government
 change  the  procuremerit  policy  of
 rice;  and

 4)  if  so,  what  are  the  proposals
 for  mainteining  the  statutory  ration-
 ing  af  rice  in  West  Benge)  and  infor-
 mal  rationing  in  Kerala?

 TER  OF  STATE  IN  THE

 seas  OF  AGRICULTURE
 (SHRI,  ANNASAHES  P,  SHINDE):

 (a)  ang  (b).  No  change  in  the  pro-
 curement  policy  for  rice  formulated
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 towards  the  beginning  of  the  kharif
 procurement  season  1973-74,  is  contem-
 plated,  j

 Hindi  Medium  University  in  Nea-
 Hindi  Speaking  Areas

 7663,  SHRI  VAYALAR  RAVI;
 SHR]  K.  P.  UNNIKRISHNAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  38  any  proposal
 to  establish  Hindi-medium  Universi-
 ties  in  non-Hindi  speaking  areas,  and

 (b)  if  so,  the  salient  features  of
 the  proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  है  YADAV):  (a)  No,  Sir.

 (b)  Question  does  not  arise

 Land  Reforms  a3  Central  Subject

 7864  SHRI  ARJUN  SETHI,  Will
 the  Mimster  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  make  the  land  reforms  as
 Central  Subject  for  its  expeditious,
 better  implementation  and  control  in
 the  country  in  view  of  its  urgency
 and  nature  of  subject  involved;

 (b)  if  net,  the  reaction  of  Govern-
 ment  therefor;  and

 (९)  how  Government  propose  to
 remove  gaps  between  policy  and  legis.
 lation,  laws  and  its  implementation”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  and  (b),  No,  Sir.

 (९)  The  Government  of  India  has
 laid  down  guidelines  from  time  fo
 time  for  the  land  reform  laws  to  con-
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 form  to.  The  States  have  been  revis-
 ing  their  laws  in  the  light  of  these
 guidelines.  Increasing  attention  is
 being  given  to  streamline  the  imple-
 menting  machinery  to  cope  with  the
 task  of  implementation.  Popular
 Committees  are  being  set  up  in  certain
 87889  to  assist  the  officia,  machinery in  the  task.  It  is  proposed  to  further
 Te-organise  the  implementing  appara-
 tus  in  the  light  of  experience,

 Progress  of  Tiger  Sanctuary  at  Bari-
 pada,  Mayurbhanj  (Orissa)

 7665,  SHRI  ARJUN  SETHI:  Wil
 the  Minister  of  AGRICULTURE  be
 Fleaseg  to  state:

 (a)  the  progress  of  Tiger  Sanctuary at  Baripada,  Dustrict  Mayurbhanj,
 Orissa;  and

 (b)  the  total  cost  of  the  project  and
 programmes  for  its  completion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  (a)  and  (b).
 The  Project  Tiger  in  the  Simlipal  Tiger
 Reserve  with  Headquarters  at  Bari-
 pada  has  been  sanctioned  as  a  ‘Cen-
 tral  Sector  Scheme’  at  a  total  cost  of
 Rs,  38,62,000/-  for  six  years  ie,  ‘1978-
 74  to  1978-29,  A  Field  Director  has
 also  heen  appointed  to  implement  the
 project,

 Gufarat  re  Dsturbances  in  the  State
 Gujarat  Re,  Disturbances  in  the  State

 7666  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  press
 report  where  the  former  Chief  Minis-
 ter  of  Gujarat  blamed  the  Union  Food
 Department  for  allowing  the  current
 disturbances  in  the  State  to  grow  bs
 not  releasing  the  food  in,  time  and
 refuting  to  remove  the  ban  on  inter-
 State  movement  of  coarse  grain  at  the
 initial  stages;
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 (b)  whether  the  former  (Chief.
 Minister  has  also  written  @  letter,  im
 this  regard  on  i2th  February,  1974;,
 and

 (c)  if  so,  what  are  otner  contents
 of  the  letter  and  the  reaction  of  Gov~
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  to  (९),  The  Government  have  seen
 the  report.  In  his  letter  dated  the
 22th  February,  1974,  the  former  Chief
 Minister  mentioned,  among  other
 things,  the  food  situation  in  Gujarat,
 the  allocations  made  from  the  Central
 Pool  and  the  further  assistance  which
 he  envisaged  from  the  Centre.  In  the
 Government's  reply  apart  from  ex-
 plaining  the  various  actions  taken  by
 the  Central  Government  to  improve
 availability  of  coarse  grains  and  in-
 creased  assistance  given  from  the
 Central  Pool,  facts  regarding  certain
 observations  made  were  also  brought
 to  the  notice  of  the  former  Chief
 Minister.

 Non-availability  of  fFoodgrains  in
 Bhavnagar  and  other  Areas

 7667.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  he  pleas-
 ed  to  state:

 (a)  whether  in  view  of  the  violence
 in  several  parts  of  Gujarat  State  the
 people  have  not  been  provided  suffi-
 cient  food  in  Bhavnagar  and  some
 other  areas;

 (b)  if  so,  what  steps  are  being
 taken  to  supply  the  foodgrains  to  each
 district;  and

 (e)  whether  the  movement  of  food-
 graing  in  the  State  is  véry  difficult
 and  people  are  dying  hungry  for  non-
 availability  of  foodgrains?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  to  (c),  Distribtuion  of  foodgrains
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 to  the  different  districts  is  the  respon-
 sibility  of  the  State  Government.
 Gujarat  was  allotted  50,000  tonnes  of
 foodgrains  in  January,  974  and  52,000
 tonnes  for  each  month  from  February
 to  April,  974  against  36,000  tonnes
 allotted  for  December,  1973.  In  addi-
 tion,  the  State  Government  had  also
 arranged  purchase  of  coarse  grains
 from  surplus  States.  With  the  remo-
 val  of  inter-State  restrictions  on  the
 movement  of  coarse  grains  and  arri-
 val  of  rabi  crops  in  the  market,  the
 availability  of  foodgrains  in  the  State
 will  improve  further.

 Payment  of  Arrears  to  non-teaching
 Staff  in  Universities  in  Gujarat

 7668.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 ६0  state:

 (a)  whether  Gujarat  Government
 have  decided  that  the  merger  of  pay
 with  D.A.  of  the  non-teaching  staff  in
 Universities  in  the  State  will  be  effec-
 tive  from  ist  June,  967  instead  of
 Ast  April,  1971;

 (b)  ,if  so,  when  the  arrears  will  be
 paid  to  them;

 (९)  whether  the  arrears  will  be  paid
 in  cash  or  in  certificates;  and

 (d)  whether  the  staff  has  demanded
 that  the  arrears  should  be  paid  in
 cash?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  8,  NURUL  HASAN):  (a)  to
 {d).  According  to  the  information  re-
 ceived  from  the  State  Government,  the
 merger  of  Pay  with  D.A.  of  the  non-
 teaching  staff  in  the  Universities  in
 the  State  of  Gujarat  will  be  effective
 for  lst  June,  4967  instead  of  Ist  April,
 ‘1971,  However,  arrears  are  not  to  be
 paid  for  the  periof  trom  1-6-67  to
 31-12-1967,  while  arrears  for  the  period
 from.  161-68  to  (9B-2-1974  are  to  be

 ~pald  in  Government  Bonds  or  Carti-
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 ficates.  The  State  Government  has
 not  received  50  far  any  demand  from
 the  staff  for  payment  of  arrears  in
 cash,

 Uniform  Pay  Scales  for  non-teaching
 staff  in  Universities

 7669.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleasea
 to  state:

 (a)  whether  any  decision  in  regara
 to  uniform  pay  scaleg  of  non-teaching
 staff  of  all  Universities  has  been
 taken;  and

 (b)  if  so,  the  brief  account  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S  NURUL  HASAN):  (a)  and
 (b).  The  pay  scales  of  non-teching
 employees  of  the  Central  Universities
 (including  their  Colleges)  are  being
 Teviseq  in  the  light  of  recommenda-
 tions  of  the  Third  Central  Pay  Com-
 mission,  In  the  case  of  non-teaching
 staff  of  the  State  Universities,  it  ig  for
 the  State  Governments  to  take  neces-
 sary  action  in  this  regard.

 Perfermance  of  Wholesale  Traders  in
 Wheat

 i670.  SHRI  P.  M.  MEHTA;
 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government's  decision
 to  allow  wholesalers  to  procure  the
 foodgrains  have  not  brought  in  re-
 sults  as  expected  by  the  Government:

 (b)  if  so,  whether  most  of  the  States
 did  not  like  this  change  in  the  policy:

 (c)  whether  some  States  have  not
 allowed  the  wholesalers  to  purchase
 the  wheat;  and

 (d)  if  so,  whether  under  the  agree-
 trent  it  was  obligatory  on  the  part  of

 trader’  to  surrender  to  Government
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 agencies  50  per  cent  of  the  wheat  pro.
 cured  by  it  at  a  fixed  price  of  Rs.  205
 a  quintal,  ang  if  so,  the  action  taken
 against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  current  Rabi  season  com-
 menced  on  Ist  April,  974  and  it  is
 yet  too  early  to  form  an  opinion  about
 the  results  of  wheat  procurement
 under  the  new  policy,

 (b)  to  (d).  The  procurement  and
 pricing  policy  of  wheat  for  1974-75.
 season,  as  anounced  by  the  Minister
 of  Agriculture  in  Lok  Sabha  on  28-3-
 74,  was  formulated  after  @tscussions  in
 the  National  Food  Advisery  Council,
 Consultative  Committee  of  Parilament
 and  Conference  of  Chief  Ministers.
 This  policy  inter  alia  provides  that  in
 the  surplus  States  of

 Punjg>.
 Haryana,

 UP.,  Madhya  Pradesh  Rajasthan,
 50  per  cent  levy  will  be  imposed  on
 the  foodgrain  tratiers  including  co-
 eperative  societies  of  their  daily  pur-
 chases  in  mandis/purchase  centres,  to
 be  given  to  Government  at  a  fixed
 price  of  Rs,  105/+  per  quintal.  After
 the  levy  obligation  has  been  discharg-
 ed,  the  traders  including  such  coope-
 rative  societies  will  be  permitted  to
 sell  the  levy-free  wheat  within  the
 State  or  outside  the  State  on  the  basis
 of  a  permit.  In  the  other  wheat  pro-
 ducing  States,  the  State  Governments
 may  undertake  procurement  by  a
 gtaded  levy  on  producers.  The  State
 Governments/Administrations  are  tak-
 ing  necessary  action  to  implement  the
 new  policy.

 Precurement  of  rice  by  U.P.  and  pro-
 powal  for  rending  surplus  ricg  to

 1671.  SHRI  M.  M.  JOSEPH:  Will
 she  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  UP.  Government  had

 F  the  target  of  procurement  of
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 rice  of  three  lakh  tonnes  fixed  e
 Union  Government;

 ty  ६

 (b)  whether  the  State  has  now  in-
 creased  its  target  to  five  lakh  tonnes;

 (c)  whether  the  Centre  will  recom-
 mend  the  case  of  Kerala  to  U.P.  Gov-
 ernment  by  sending  a  surplus  quantity
 of  rice  to  the  deficit  areas  of  Kerala;
 and

 (d)  if  so,  the  concessional  rate  of
 rice  Government  propote  to  charge
 from  the  needy  people  of  Kerala?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P_  SHINDE):
 (a)  Yes  Sir

 (9)  While  there  has  been  no  change
 in  the  target,  the  State  Government
 expect  to  procure  five  lakh  tonnes  of
 rice  during  the  current  kharif  year.

 (c)  and  (d).  The  surplus  quantity
 of  rice  available  in  U.P.  will  be  tak~
 en  over  in  the  Central  Pool  for  sup-
 ply  to  deficit  States  including  Kerala,
 at  the  Central  Government  Issue  Price

 New  Policy  of
 sees

 trade  in

 7672.  SHRI  M.  M.  JOSEPH:  Wil!
 the  Minister  of  AGRICULTURE  be
 pleased  to  state.

 (a)  whether  traders,  farmers  have
 welcomed  the  Government’  new
 policy  of  giving  up  the  controversial
 take-over  of  wholesale  trade  in  wheat;

 (b)  whether  Punjab  State  which
 produces  the:  largest  quantity  of  wheat,
 has  eppeeed  Centre's  decision;

 (c)  whether  other  States  will  also
 follow  suit;  and

 (a)  if  a9,  whether  ft  will  not  affect
 Government's  new  ‘polity  of

 giving  'p
 Wholesale  trade  in

 THE  MINISTER  OF  STATE  IN  THE
 MONSTRY  OF  AGRICULTORE
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 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  The  procurement  and  _  pricing

 policy  of  wheat  for  1974-75  season
 which  was  announced  in  the  Lok
 Sabha  on  28-3-74,  was  formulated
 after  discusisons  in  the  National  Food
 Advisory  Council,  Consultative  Com-
 mittee  of  Parliament  and  Conference
 of  Chief  Ministers.

 (b)  and  (c).  No,  Sir.  The  State
 Governments/Union  Territory  Admi-
 nistrations  are  taking  necesary  action
 to  implement  the  new  policy.

 (da)  Does  not  arise.

 Reduction  in  Wheat  Quota  for  Central
 Pool  by  surplus  States

 7673.  SHRI  MOHINDER  SINGH
 GILL:

 SHRI  DHAMANKAR:

 Will  the  Minister  of  AGRICULTURE
 he  ‘pleased  to  state:

 (a)  whether  State  Governments  of
 the  surplus  States  like  Punjab,  Har-
 yana  and  U.P.,  have  decided  to  reduce
 their  wheat  quota  for  the  central  pool;

 (b)  whether  they  are  planning  to
 build  up  their  own  reserves  to  sustain
 frternal  ‘distribution  system;  and

 (c)  if  so,  reasons  for  the  same  and
 the  reaction  of  the  Centre  thereto?

 ee

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए.  SHINDE):
 (a)  to  (०).  Though  the  new  policy
 has’  been  announced  the  details  re-
 garding  the  procurement  and  contri-
 bution  to  the  central  pool  are  yet  to
 be  worked  out  in  consultation  with
 the  State  Governments,
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 Refusal  of  Government  Undertaking
 to  Employ  Physically  Handicapped

 7674.  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Blind  Relief  Asso-
 ciation  has  alleged  that  the  Govern.
 ment  Undertakings  refuse  to  employ
 the  physically  handicapped  even
 though  they  are  otherwise  skilled  and
 trained  in  specific  jobs;  and

 (b)  if  60,  what  efforts  are  made  by
 the  Social  Welfare  Department  and
 voluntarily  run  organisations  and
 State  run  Corporations  to  provide  jobs
 to  the  handicapped?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  ARVIND  NETAM):  (a)  The
 Blind  Relief  Association  has  stated
 that  they  have  not  made  this  allega-
 tion.

 ,

 (b)  Doeg  not  arise.

 Provision  of  Appointment  of  Vice-
 Prineipal,  Principal  and  Deputy  Edu-
 cation  Officers  in  Education  Directorate,

 Delhi

 7675.  SHRI  AMBESH:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state.

 (a)  number  of  Principals,  Vice-
 principals,  Deputy  Education  officers
 including  other  officers  working  in  this
 Grade,  Edutation  Officers/Assistant
 Directors  of  Education  Officers,  Deputy
 Directors  of  Education,  Joint  Directors
 of  Education  and  Additional  Directors
 of  Education  appointed  and  promoted,
 separately,  during  the  last  three  years,
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 year-wise  in  the  Delhi  Administration
 Delhi;

 (b)  the  number  of  Scheduled  Cas-
 tes  and  Scheduled  Tribes  separately
 appointed  and  promoted  out  of  the
 above;  and

 (c)  due  representation  of  above
 communities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  ang  (b).
 The  information  is  being  collected  and
 wil  be  laid  on  the  Table  of  the  House.

 (९)  15%  for  Scheduleg  Castes
 73%  for  Scheduled  Tribes

 रूस  को  गेहूं  के  बीजों  का  निर्यात

 7676.  श्री  झंकार  लाल  बैरवा  :
 क्यों  द्धि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  स्वदेशी  गेहूं  के  बीजों  का
 सोवियत  रूस  को  निर्यात  किया  जा  रहा  है;
 कौर

 (६  यदि  हां,  तो  कितनी  मात्रा  मे  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  भ्रमणा-
 साहिब  पो०  शिन्दे  )  :  (क)  और
 (@)  राष्ट्रीय  बीज  निगम  ने  पिछले  महीने

 सोवियत  रूस  को  कल्याण सोना  किस्म  के
 गेहूं  के  00  क्विंटल  बीज  का  निर्यात  किया
 था।

 संध  राय  क्षेत्रों  में  खाद्यान्नों  एवं  चीनी  का  प्रति
 न्फ्व्सि  कोटा

 7677.  थी  आकार  लाल  बैरवा:  कया
 ग्क्धि  मंत्री  यह  बताने  को  कपा  करेंगे  कि  :
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 (क)  दिल्‍ली  और  न्य  संध  राज्य
 क्षेत्रों  मे ंसरकार  ने  प्रति  व्यक्ति  प्रनाज,  गेंहूं,
 चावल  झौर  चीनी  का  क्या  कोटा  नियत  कर
 रखा  है  ;  शौर

 (ख)  इन  वस्तुओं  की  अलग  शहरग
 कितनी  मात्रा  में  सप्लाई  की  जा  रही  है  ?

 कृषि  मंत्रालय  में  राज्य  संधि  थी  झच्यों-

 साहिब  पी०  शिन्दे)  :  (क)  कौर

 (ख),  केन्द्र  शासित  प्रदेश  मे  खाद्यान्न  और
 चीनी  के  वितरण  और  प्रति  व्यक्ति  माता
 निर्धारित  करने  की  जिम्मेदारी  केन्द्र  शासित
 प्रदेश  के  प्रशासन  की  है  ।  उचित  मूल्य

 ,  की  दुकानों  से  खाद्यान्नों  का  वितरण  खुले
 बाजार  में  खाद्यान्नों  की  उपलब्धता  बढ़ाने

 के  उद्देश्य से  किया  जाता  ४;  क्योंकि  सप्लाई
 विशेषतया  खुले  बाजार  में  प्रति  व्यक्ति
 उपलब्धता  प्रत्येक  केन्द्र  शासित  प्रदेश,  प्रदेश
 के  प्रत्येक  क्षेत्र  तथा  ग्रामीण  और  शहरी
 क्षेत्रों  में  भिन्न  भिन्न  है  इसलिए  सरकारी
 वितरण  प्रणाली  स  वितरण  के  लिए  कोई
 सामान्य  सिद्धान्त  निर्धारित  नही  किया  गया

 है  स्थानीय  परिस्थितियों  पर  निर्भर
 करते  हुए  वितरण  की  मात्रा  का  निर्धारण
 करने  का  कार्य  केन्द्र  शासित  प्रदेशों  के
 प्रशासनों  के  विवेक  पर  छोड़  दिया  गया  है  ।

 Commonwealth  Regional  Seminar  on
 Adult  Education  and  National

 Development

 7678,  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  a  Commonwealth  झान
 gional  Seminar  on  Adult  Education
 and  National  Development  was  held
 in  the  month  of  March,  974  in  Delhi;

 (b)  ig  the  names  of  persons  Whi
 represented  India  in  the  seminar;  and,

 (c)  the  main  recommendations  of
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 the  seminar  and  the  reaction  of  the
 Government  of  India  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  A  Regional
 Seminar  on  Adult  Education  and  Na-
 tional  Development,  organised  by  the
 Commonwealth  Secretariat  in  colla-
 poration  with  the  University  of  Man-
 chester,  was  held  in  New  Delhi  in
 March,  ‘1974,

 (b)  The  Indian  Delegation  com-
 prised  of  the  following:—

 (l)  Shri  Shahid  Alikhan
 Joint  Secretary
 Ministry  of  Education  and
 Social  Welfare

 {2)  Shri  D.  P.  Nayar
 Education  Adviser
 Planning  Commission

 3)  Shri  J.  Veeraraghavan
 Director
 Ministry  of  Education  and
 Social  Welfare

 (4)  Shri  Anil  Bordia
 Director
 Government  of  Rajasthan.

 (0)  The  Semmnar  suggested  inter-
 alia,  that  the  concept  of  continuing
 education  should  be  the  basis  of  all
 future  educational  development  and
 that  non-formal  education  for  adults
 should  be  coordinated  with  formal
 education.  This  is  in  line  with
 Government  thinking,

 Sapotion  for  Scheme  of  All  India  Co-
 e@rdinated  Riee  Improvement  Project

 7679.  SHRI  LUTFAL  HAQUE:  Will
 the  Minister  of  AGRICULTURE  be
 pleaseg  to  state:

 (a)  whether  any  amount  has  been
 sanctioned  by  Government  to  West
 Bengal  during  last  three  years  under
 the  scheme  of  All  India  Coordinated
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 Rice  Improvement  Projects  and  All
 India  Coordinated  Research  Project
 of  oil  seeds;

 (b)  if  so,  outlines  of  the  scheme;
 and

 (c)  the  result  achieved  so  far  in  the
 country  State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes.  Rs.  2,56,478/-  and  Rs.
 52,20,39l/.  have  been  sanctioned  for
 the  :mprovement  of  rice  and  oilseeds
 respectively  for  the  year  1971-72,  to
 ‘1973-74,

 (b)  Indian  Council  of  Agricultural
 Research  has  been  supporting  two
 research  stations  at  Kalimpong  and
 Chinsura  on  rice  and  one  research
 centre  on  oilseeds  at  Berhampur  m
 (West  Bengal)  under  All  India
 Coordinated  Projects  on  rice  and
 oilseeds.  The  main  objectives  of  these
 research  centres  are:

 (i)  to  evolve  high  yielding
 varieties  of  rice  and  oilseeds
 with  better  built  in  agro-
 nomic  attributes,  resistant  to
 pest  and  diseases  and  well
 suited  to  the  various  agro-
 climatic  conditiong  existing  in
 West  Bengal;

 (ii)  to  develop  improved  agro-
 techniques  for  getting  high
 yields  per  unit  area  and  unit
 time;

 (ii)  to  popularise  high  yielding
 varieties  of  rice  and  oilseeds
 among  farmers  by  organising
 ‘Farmer’s  Day’,  through  Ex-
 tension  Agencies  and  by
 publishing  Farm  Bulletins
 and  Magazines.

 (c)  The  Coordinated  Rice  Improve-
 ment  work  was  taken  up  at  Kalim-
 pong  ang  Chinsura  in  965  with  the
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 establishment  of  All  India  Coordi-
 nated  Rice  Improvement  Project.
 Within  a  short  time  a  large  number
 of  high  yielding  rice  straingy  wefe
 generated  at  these  two  research
 stations.  Besides,  thg  mateTials
 received  under  AICRIP  were  also
 tested.  Based  on  the  results  of  the
 trials  conducted  at  these  research
 centres  the  high  yielding  varieties  of
 Tice  found  suited  to  commercial
 cultivation  for  the  various  agro-
 climatic  conditions  existing  m  West
 Bengal  are  Bala,  Cauvery,  Pusa-2-2],
 YET  2508  and  CR-36-48  for  rainfed
 conditions;  IR  20,  Vijaya,  Jaya  and
 Jayanti  for  upland  irrigated  condi-
 tion:  Pankaj,  Jagannath,  IR8  Vijaya
 for  lowland  condition;  Ratna,
 Krishna,  Pusa-2-2i,  TE  489,  CR-36-48
 and  =CR-44-  for  boro  season  and
 Béla,  Ratna,  Krishna  and  Pusa-2-2l
 fit  summer  seasori.

 क

 Similarly,  three  improved  varieties
 ef  groundnut  viz,,  AH-i92,  Jil  and

 -240  with  an  oil  content  of  50%
 and  ceed  dormancy  of  about  a  month
 were  isolated  at  Berhampur.  Efforts
 are  being  made  to  ise'ated  improved
 titieties  of  Rape-muste  by  sesamum
 castor,  sunflowér  and’  saiflower  also.

 The  improved  agro-techniques  for
 getting  high  yields  of  rice  and  oilseeds
 per  unit  areg  and  time  have  been  also
 developed  and  ‘have  been  recom-
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 Requirement  and  production  of  edible
 ५08  iu  Nerth-Bastern  States  ¢

 7681.  SHRI  LUTFAL  HAQUE:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  requirement  of  edible  oil
 of  West  Bengal,  and  North-Eastern
 Region  States  during  the  last  three
 years,  year-wise;

 (b)  the  production  of  edible  oil  in
 these  States,  State-wise  during  the
 said  period;  and

 (c)  the  quantity  of  edible  oil  sup-
 plied  to  these  States,  State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  GF  $AGRICULTURE
 (SHRI  ANNASAHEB  क.  SHINDE):
 (a)  In  the  absence  of  any  comprehen-
 sive  and  scientific  survey  on  consump-
 tion  and  in  view  of  the  fact  that
 requirements  vaty  to  some  extent
 depending  on  such  factors  as  changes
 in  prices,  levels  of  incomes,  consump-
 tion  patterns,  growth  of  population,
 etc.  it  is  not  possible  to  frame  precise
 quantitative  estimates  of  the  require-
 ments  of  edibie  oils  of  different  States
 in  the  country.

 (b)  Information
 available.

 (c)  The  undermentioned  quantities
 of  imported  rapeseed  only  weré  sup-
 plified  to  the  following  States  by  “the

 askeg  for  is  not

 mended  to  the  cultivators  for  Central  Government  during  the  Tast  9
 adoption.  years,  1971  t6  ‘1978:

 (in  tonnes)

 mg7r  7972  973

 West  Bengal  .  29,329  44708  35.43
 Assam  .  .  55546  1,986  oo

 Meghalaya  .  .  ‘1130  ve
 Nagaland  .  $24  226  नव
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 Bulk  of  the  supplies  of  oilseeds  and  movement  of  edible  oilseeds  and  oils
 éils  are  receiveg  in  the  variqus  States  by  rail  into  these  States  during  a
 én  private  trade  account.  Attached  perjod  of  3  years  ending  97I-72,  for
 statement  shows  the  figures  of  net  which  these  data  are  available,

 STATEMENT

 Inland  movement  of  oilseeds  and  oils  (Pinancial  year)
 CIn  tonnes)

 2969-70  1970-72  97-72
 States  Trem

 Netimports  Net  imports  Net  imports
 or  g  _—  or  is  —  or  ne)  export

 oo)  —  ey
 I  2  3  4  5

 I.  West  Bengal  Edible  Oilseeds

 Repesced &  Mustard  (Sjersizes  Gaze  See
 Seamum  |  insss  a  (a yusor  Brae
 Edible  Ouls

 Ground  nut  «(428,875
 ५2७

 3367,  +
 rite Cocomt  .  .  4C+)5,389  9  (-+-)5,672,  (+

 2.  Assam  Edible  Oilseeds

 Groundnuts  .  (41,397,  CD  n.5i3  (-++)x,024
 Rapeseed  &  Mustard’)  (y-  C$)$;20r  (+)7३/००७
 Saat;  2  en  (Oges

 Grounenut  .  $2,736  Lha
 eae  +6, प् Cocomt  Cees

 :
 C+

 :
 (+)s90F

 3.  Manipur  Edible  Oilseeds

 Rapeseed  &  Mustard  (me)  337  ye  BS
 .  »  (465,  (—=)490  (—)63

 Bdible  Oils
 Groundmit  .  ew  Cha  hs  (46

 4  Nagaland.  Edible  Oilseeds

 Groundauts  डे  न
 Rapeseed  &  Mustard.  पीड्  (क्र  (+076
 Seanmm  2  C+)s

 Edible  Otis
 Groundout.  wis  (+3434,  G74  (-H)169

 ee  कह  8  88
 Semum.  se  सस्  bs  he

 Edible  Oils
 Groundoat  .  sts  (+)aro  (+  +  )4r2
 Cooompt  ee  t+)63  ce  882:
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 Agro-steVicg  Cemires  in  West  Bengal
 and  Maharashtra  and  employment  pro- vided  to  unemployeg  engineers

 7682.  SHRI  LUTFAL  HAQUE:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  the  number  of  Agro-Service
 Centres  in  West  Bengal  and  Maharash-
 tra  ang  the  location  of  each  centres  in
 Ahese  States;  and

 (b)  the  number  of  persons  provided
 with  self-employment  from  amongst
 the  young  unemployed  engineers  and
 other  technical  personnel  under  this
 scheme  in  these  Centres,  Centre-wise,
 during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (9).  48  Agro-Service  Centres
 have  been  set  up  in  West  Bengal  and
 45  centres  in  Maharashtra,  Necessary
 information  in  regard  to  the  location
 of  these  centre;  and  the  number  of
 persons  provided  with  self-employ-
 ment  from  amongst  the  young  unem-
 ployed  engineers  and  other  technical
 personnel  under  this  scheme  is  being
 collected  and  would  be  laid  on  the
 Table  of  the  Sabha.

 Outlay  on  drought  prone  area  pro-
 gramme  for  Fifth  Plan

 7683,  SHRI  LUTFAL  HAQUE:  Will
 Ahe  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  total  outlay  for  drought-
 prone  area  programme  for  the  fifth
 five  year  plan  period;

 (b)  whether  54  Districts  have  been
 selected  as  chronically  drought-prone
 Districts  and  if  so  name  of  the  Dis-
 tricts,  State-wise  and  the  amount  sanc-
 tioned  during  fourth  five  year  plan
 period  in  these  Districts,  State-wise:

 and

 (९)  alHlecation  for  1974-75,  in  the
 programme,  State-wise?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHR]  8.  P.  MAURYA):  (a)  Re.  187
 crores  (including  Rs.  20  crores  for
 specia]  Minor  Irrigation  Schemes).

 (b)  54  districts  together  with  conti-
 guous  areas  in  another  8  districts
 have  been  identifieg  as  chronically
 drought  affected.  The  names  of  the
 distircts  are  given  the  state-
 ment  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No  LT-6785/
 14).  No  dustrict-wise  amount  was
 sanctioned  to  the  States  during  the
 Fourth  Five  Year  Plan.  An  amount
 of  Rs,  8488  crore;  has  been  sanctioned
 to  programme  States  since  the  incep-
 tion  of  the  programme  and  its  State-
 wise  break-up  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 LPlaceg  in  Library.  See  No.  LT-6785/
 Ay.

 (c)  A  budget  provision  of  Rs  22
 crores  hag  been  made  for  the  year
 i974.75.  The  allocation  to  a  State  has
 to  be  matched  by  an  equal  amount
 from  the  State  Government,  Accord-
 ing  to  the  provision  made  in  the
 annual  plan  for  974-75  of  the  State
 Governments,  the  States  may  get  the
 amounts  indicated  in  annexure  III.
 However  actua]  releases  to  the  States
 will  depend  upon  the  expenditure
 ineurred.

 Classification  of  “Priyadarshini”  as  a
 ship

 1684,  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT?  be  pleased  to  state:

 (a)  who  are  the  owners  of  the
 Barge  afloat  Bombay  dock  for  ore
 loading,  “Priyadarshini”,  which  ‘was
 built  in  Japan;

 (b)  when  and  who  brought  it  to
 India;
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 (c)  whether  Government  of  India
 suffered  a  loss  of  about  Rs,  i  crore  due
 to  wrong  classification  of  this  barge
 ह ३  a  ship,  if  50,  the  facts  thereof;

 (d)  who  are  the  persons  responsible
 for  this  loss;  and

 (e)  what  action,  if  any,  hag  been
 taken  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  M/s.
 Dempo  &  Company  Private  Limited,
 Panaji,  Goa.

 (b)  It  was  brought  to  India  by  M/s.
 Dempo  &  Company  Private  Limited
 on  14-2-1972,

 (c)  The  vessel  was  wrongly  regis-
 tered  as  a  ship  on  13-3-1972  under
 Part  दि  of  the  Merchant  Shipping  Act.
 1958,  and  this  could  have  enabled  the
 owners  to  claim  exemption  from  pay-
 ment  of  customs  duty.  However,  the
 order  of  registration  was  subsequently
 reviewed  by  the  Director  General  of
 Shipping  and  cancelled  on  3-4-i973.
 The  owners  have  filed  a  writ  petition
 4n  the  Bombay  High  Court  against
 thig  cancellation.  Until  the  Court
 gives  its  decision,  it  would  not  be
 possible  to  arTive  at  any  conclusion
 as  to  whether  any  loss  has  been  suffer-
 red  by  Government  on  this  account,

 (a)  and  (e).  Shri  K.  Parthasarthy,
 Principal  Officer,  Mercantile  Marine
 Department  Bombay,  and  Capt.  M.  8.
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 Patel,  formerly  Nauticel  Adviger  to
 the  Governmerpt  of  India,  Bombay,
 were  responsible  for  the  wrong  regis-
 tration  of  PRIYADARSHINI  as  a  ship.
 Departmental  proceedings  have  been
 initiated  against  both  the  officers  for
 their  role  in  the  wrong  registration
 of  the  vessel.

 Books  purchased  by  Central  Secretariat
 Library

 7685,  SHRI  JYOTIRMOY  8050:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  total  value  of  books  purchased
 by  the  Central  Secretariat  Library,
 year-wise.  during  the  last  three  years;
 and

 (b)  subject-wise  number  of  the
 bookg  so  purchased  during  the  same
 periods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV):

 @)  Subjects

 .  Generalia  including  Philosophy  &  Religion.

 2.  Social  Sciences  and  Humanuties.
 '

 g.  Science  &  Technology.

 4  Biography,  Travel  and  History  F

 ¢

 Rs.

 (a)  1973-72  1,07,254,  25

 bd  972-73  194,569,  80,

 1973-74  178,396  “5t
 ”  _  जन  —  कम  »क  —_  नम»

 Rs.  4,80,220¢56

 No.  of  Books  Purchased

 IOTI-72  197% 73,  २973-74

 3500  2000  7400

 34००  3500  3500

 900  r00  209

 .  2226  639  (2147

 8026  garg  7256
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 Hequest  for  yelp  ia  development  of
 Asheries  frou  iran

 7686.  SHRI  +  JYOTIRM)
 pte

 BOSU:
 ‘Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  of  Iran
 ‘sought  technical  help  from  India  for
 the  development  of  fisheries;

 (b)  whether  his  Ministry  has  sent
 some  experts  to  Iran  for  the  purpose;
 and

 (c)  if  so,  the  name,  designation  and
 4echnical  qualification  of  the  experts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
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 (a)  to  (c).  Yes,  Sir.  Aa  part  of  the
 agreement  of  cooperation  in  many
 fields  between  India  and  Iran,  a  teat
 of  officers  was  sent  to  Iran  to  prepare
 a  programme  of  assistance  for  fishi-
 erieg  development  in  Iran.  The  team
 consisted  of  four  officers  of  which  one
 was  a  techical  expert  in  fisheries  and
 the  others  were  officers  having  finan-
 cial  and  administrative  experience,  to
 assist  in  drawing  up  an  agreement  of
 assistance.  Among  them  two  officers
 also  had  experience  in  fisheries  by
 virtue  of  their  work  in  that  sector  in
 an  administrative  capacity  for  a  few
 years,

 The  names  and  designations  of  the  officers
 are  given  below:—

 Name  Designation

 Do  ShriK.  K.Bhatwgar
 2  Shri  K.  Ss.  Bhullar  (Late)

 3.  ShriM.P.  Modi.

 4.  Shri  S.  B.  Mani

 Dy.  Secretary  (Admn.  and  Fisheries)  Deptt.  of  Agriculture.
 Commissioner  of  Fisheries,  Govt.  of  Gujarat.

 Dy.  Secretary,  Deptt.  of  Economic  Affairs,  Ministry  of
 Finance.

 General  Gujarat  Fisheries  Central  tive
 Actas,

 ara
 Fisheries  Co-operative

 Foog  pesition  in  West  Bengal  as
 reperted  by  Chief  Minister

 7687.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  West  Bengal  Chief
 Minister  told  the  press  at  Darjeeling
 on  i9th  February,  7४4  that  food  posi-
 tion  in  West  Bengal  ig  miserable;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Government  of  India  have  seen  a
 press  report  in  which  the  Chief
 Minister,  West  Bengal  is  stated  to
 have  mentioned  among  their  things

 about  the  difficult  food  situation  in  the
 State,  ia

 (b)West  Bengal  Government  have
 represented  about  the  difficult  food
 Position  in  the  State  and  asked  for
 increased  allocations  of  foodgrains.
 The  allotment  of  foodgraing  to  West
 Bengal  hag  been  increased.

 Funds  released  for  drought  affected
 tribal  areas  of  Orissa

 7688.  SHRI  GAJADHAR  MAJHt:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  amount  of  money  so  far
 released  by  the  State  of  Orissa  in  the
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 s  ty  b
 t  ma@ney  aanction- €d  for  the  tribal  Ricks  by  the  Centre

 08  well  ag  by  the  State  Government
 to  meet  the  need  of  relief  operations
 4  that  area?

 wa
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  State  Government  have
 reported  that  out  of  the  total  expen-
 diture  of  Rs  5.39  crores  incurred
 ‘during  ‘1972-73,  on  relief  operations  on
 -aecount  of  drought,  flood  and  cyclone
 an  amount  of  Rs.  6.42  crores  wa
 released  directly  to  the  districts  as
 per  details  given  in  the  attached  state-
 mient  arid  the  balance  to  the  various
 departments  for  this  purpose.  No
 separate  account  has  been  maintained
 exclusively  for  drought  expenditure.

 (b)  The  funds  sanctioned  by  the
 ‘Central  as  well  as  State  Governments
 towards  relief  operations  cover  all  the
 affected  areag  including  tribal  areas
 However,  while  rendering  relief  the
 needs  of  the  affected  tribal  population
 are  given  due  consideration.

 Statement

 Si.  Name  ofthe  District  Amount
 No.  Rs.  in

 lakhs)

 wu  Cattack  774
 2.  Parl  6
 ३६  Balasore  50

 4.  Mayurbhanj  53
 Ss.  Sambalpur  56

 4  Stindargerh  76
 7.  Bolatigir  24
 8.  Dhenkanal  57

 )
 plane

 Y  है  47
 70  jam  96
 tx.  Koraput  38
 P+ a  Kalahandi  .  .  20
 ‘43.  Phufbani  .  30

 TOTAL  :  642

 he
 222

 Shortage  of  rice  in  Oxia  gue  te
 smuggling  to  neighbouring  States

 “Wea0.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  there  is  ६  shortage  of
 rice  m  Orissa  in  view  of  the  coming
 crop  of  rice;

 (b)  whether  high  prices  in  neigh-
 bouring  States  is  stated  to  be  another
 reason;  and

 (c)  whether  the  agents  smuggle  the
 stock  to  neighbouring  States  for  a

 higher  price  resulting  in  shortage  and
 if  so,  the  efforts  Government  have
 made  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir

 (b)  ang  (ec),  While  high  prices  ‘are
 reported  to  be  prevailing  in  neigh-
 bouring  States  no  report  has  been
 received  abeut  smuggling  of  rice  hy
 Government  agents  to  these  States.
 Unscrupulous  persons  are  reporteg  to
 be  engaged  in  smuggling  across  the
 border  Following  steps  have  been
 taken  by  the  State  Government  to
 check  smuggling’ —

 @  52  check  gates  and  check
 posts  are  functioning  in  the
 State.

 (प्र)  Anti-smuggling  staff,  magis-
 trates  and  armed  police  have
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 been  deployed  to  patrol  in
 border  areas  and  conduct
 surprise  raids  in  rail,  road
 and  water  routes.

 ,  ix)  Enforcement  squads  have
 been  formed  at  State  and
 District  levelg  to  organise
 surprise  checks,

 (iv)  Movement  of  rice/paddy  in
 border  belt  area  have  been
 reduced  from  one  quintal  to
 20  Kilogram  and  inter  district
 movement  has  been  restricted
 to  six  quintals.

 (v)  District  collectors  have  been
 instructed  to  deal  with  smug-
 glerg  firmly  including  deten-
 tion  under  MISA.

 (vi)  Intensification  of  checking.

 Procurement  price  of  paddy

 7690.  SHRI  GASADHAR  MAJHI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (8)  whether  Government  have  re-
 alised  the  realities  regarding  increase
 in  the  procurement  price  for  paddy  for
 the  coming  market  season;  and

 (b)  if  so,  what  efforts  have  been
 made  by  Government  to  reach  at
 appropriate  level  for  the  procurement
 price  ef  paddy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  While  considering  the
 pricing  policy  of  paddy  for  1974-75
 kharif  season  the  level  at  which  pro-
 curement  price  should  be  fixed  will
 be  decided.

 Special  grant  to  colleges  of  Palamau
 District

 ‘7691.  KUMARI  KAMLA  KUMARI:
 ‘Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 (a)  whether  the  Union  Government
 propose  to  give  any  special  grat  to
 the  colleges  of  Palamau  District’  of
 Bihar  as  the  Palamau  District  is  In-
 dustrially  backward;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8,  NURUL  HASAN):  (a)  No
 such  proposal  is  under  consideration
 of  the  Government  or  the  University
 Grants  Commission.

 (7)  Does  not  arise,

 Special  foodgrain  quota  for  Chotanag-
 pur  (Bihar)

 7692.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  are  going  to  give  special  food-
 grain  quota  for  Chotanagpur  region
 in  Bihar  as  there  ig  acute  shortage  of
 foodgrains;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  ang  (b).  Allotments  from  the
 Central  Pool  are  made  to  the  different
 States  keeping  in  view  the  availabi-
 lity  of  stocks  in  the  Central  Pool,  the
 needg  of  the  deficit  states  and  other
 relevant  factors.  Internal  distribu-
 tion  of  the  foodgrains  is  the  responsi-
 bility  of  the  State  Governments  and
 no  direct  allotment  to  the  various
 regions  in  a  Btate  is  made  by  the
 Central  Government.

 Appointment  of  a  new  Tariff  Commis-
 sion  for  fixation  of  sugar  Price

 7693.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 appoint  a  new  Tariff  Commission  for
 fixation  of  sugar  price;  and
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 (b)  if  s0,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B  P.  BAURYA):-  (a)  and  (b)
 The  latest  report  (1973)  of  the  Tariff
 Commussion,  which  is  a  permanent
 statutory  body,  on  the  cost  structure
 of  sugar  industry  is  valid  for  a  period
 of  three  years,  vtz..  upto  the  end  of
 1974-75,  season  The  question  of
 appointment  of  any  new  Tariff  Com-
 muyssion  for  fixation  of  sugar  pTice  does
 not  therefore  arise

 मध्य  प्रदेश  के  लिए  खान  का  झ्रतिरिवत  कोटा

 7694.  थी  पलयन  वर्मा  :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  नि

 (क)  क्‍या  केन्द्र  सरकार,  मध्य  प्रदेश
 उस  राज्य  मे  हुए  न्पोषो  ध्यान  मे  रखने

 हुए  खाद्यान्न  का  झिरी  कोटा  |  ने  पर
 विचार  कर  रही  है  ,  कौर

 (ख)  यदि  हा,  तो  कितनी  मात्रा  में
 शर  कब  तक  ?

 बची  मुख्यालय  सें  राज्य नं दो  (27  अप्पा-

 साहिब  पो०  शिष्दे) 2  (कफ)  और

 (ख)  केन्द्रीय  पूल  मे  स्टाक  की  उपलब्धता
 कभी  वाले  राज्यों  की  ध्रावश्यकताभों  कौर
 अन्य  सात  बातों  को  ६  न  में  रखकर  केन्द्रीय

 पूल  में  छा यान् नो  के  आवट,  प्रत्येक-  मास

 किए  जाने  हैं  ।  मध्य  प्रदेश  को  अप्रैल,
 974  के  लिए  10,000  मीटरी  टन  गेहू

 झावटित  किया  गया  है  ।  मंडी  मे  रबी  की
 नयी  फसल  की  झा मद  से  तथा  1974-75
 रबी  मौसम  के  लिए  गेट  की  ग्र धि प्राप्ति  और

 मास्को  से  संबंधित  नीति  की  धारणा  से  राज्य
 में  खा  कल्लो  की  -उपलब्धता  में  सुधार  होगा  ?

 434  LS—8
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 fas?  क्षेत्रों  मे  शिक्षा  के  सिये  योजना

 7695  आओ  भारत  लह  चौहान  :
 कपा  शिक्षा,  सपाजें  कल्याण  और  रुस्तम
 मंत्री  बनाते  को  कृपा  करेंगे  कि

 (क)  कया  पिछडे  कत्  मे  रह  वाले
 लोगों  के  विन  करते  के  जिस  कपोत
 सरकार  ने  काई  ह: 16 6 (8  बताई  है.  पौर

 ि)  यदि  हा  तो  तसत्मस्वस्ध  मुख्य
 बाते  क्या  हे  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 संसक्ति  विभाग  मैं  उस  मंत्री  (शी  डोर  ate

 यादव)  (क)  शौर  (ख)  पांचवीं  पच-
 वर्षीय  योजना  के  मसौदों  में  कक  (से  सहयोजित
 प्रय न  के  रूप  मे  पिछड़े  क्षेत्रों  के  सुरत्व  विकास
 का  प्रस्ताव  है,  जिसमे  राज्य  सरकारे  महत्व यू गे
 भूमिका  रखा  रेगी  ज  पक  केन्द्रीय  सरकार,

 अनुसन्धान  संस्थाएं,  वित्त  तथा  धन्व  राज्य
 और  केन्द्रीय  निगम  भारी  सभी  परं वाई
 की  सु/नर्मित  शर  समेकित  योजना  के  अर  अनुसार,
 अपना  अपना  योगदान  देगे  yt  afar
 शिक्षा  कार्यरत  में  जिसके  पांचवीं  चंतर्योय
 योजना  के  स्यूवतम  आवश्यकता  काम  से

 एक  महत्वपूर्ण  तत्व  होते  की  आशा  7  जातीं

 है,  जनसख्या  के  ग्रस्ल  अधिक  पिछड़े  क्षे  18
 शौर  कमजोर  वर्गों  पर  विशेष  बल  दिया

 आएगा  ।  पिछड़े  क्षेत्रों  नया  पिछड़े  बर्गो
 मे  ब्रा वधिक  शिक्षा  को  बड़ावा  देने  निए,
 सरकारी  क्षेत्र  मे  विभिन्न  प्रकार  के  प्रोत् मट् रा नी
 का  प्रस्ताव  किया  गया  है  खदाहणां  पाठ्य

 पुस्तकों  तथा  लेखन  सामग्री  रे!  विमान
 वितरण,  मध्याह्न  भोजन,  लड़किया  #

 बदी  तथा  उपस्थिति  छावृत्तियवा  आदि  {
 जन  जाति  क्षेत्रो  क ेलिए  कौर  अधिक  झालम

 स्कूलो  का  भी  प्रस्ताव  है
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 Introduction  of  barge  carrievs

 7696.  SHRI  RANEN  SEN:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  have  tak-
 en  a  decision  regarding  the  introduc-
 tion  of  barge  carriers,  the  newest  form
 of  transport  in  Marine  Cargo  Services;
 and

 (0)  if  so,  the  outlines  thereot?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRA.  SPORT  (SHRI  PRANAB
 KULiA?  2TUJKHERJEE):  (a)  No,  Sir.
 The  question  of  using  the  tug  and
 barge  system  for  transportation  of
 cecal  around  the  coast  is  under  study.

 (b)}  Does  not  arise.

 Provision  of  sewage  ang  nursery  schoo!
 in  Anarkali  Park,  Delhi

 7697.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 6054  on  the  I5th  May,  972  and  state:

 (a)  whether  sewage  and  nursery
 school  have  been  provided  in  the  loca-
 lity  of  Anarkali  Park,  Delhi-5i;

 (b)  if  not,  the  reasons  and  when  it
 is  likely  to  be  provided;

 (c)  whether  45  ft.  Link  Road  from
 Radhepuri  to  Anarkali  and  onwards  as
 provided  in  zonal  plan  is  likely  to  be
 provided  ip  the  future;  and

 (a)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  These  are  no  out-fall  sewers  in
 Shahdara  area  and  therefore  no  inter-

 nal  sewers  have  been  provided  in  this
 aren.  Wor's  on  laying  of  cutfall
 sewers  in  Shahdara  is  under  progress.
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 It  is  likely  to  te  completed  by  the
 end  of  Fifth  Five  Year  Plan.  After
 this  is  complcted,  the  work  of  laying
 internal  sewers  will  be  taken  up.

 An  attached  Nursery  clasg  in  Anar-
 kali  has  been  provided.

 (c)  and  (d).  The  information  is
 being  collecteq  and  will  be  laid  on
 the  Table  of  the  Sabha

 उचित  दर  की  दुकानों  को  राशन  सप्लाई  करते

 वाल  कर्मचारियों  और  अधिकारियों  के  विद्ध
 ख्रह्टाचर  के  आरोप

 7698,  श्री  महकी  राज  सैनी  :  2 ie

 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  दिल्‍ली  में  उचित  दर  के

 लुहान  घरों  को  रा  न  की  वस्तुओं  की  सप्लाई
 करने  वाले  कर्मचारियों  और  अधिकारियों  के

 विरुद्ध  भ्रष्टाचार  की  शिकायतें  की  गई  हैं;

 (ख)  क्‍या  ये  दुकानदार  कम  कमीशन,
 कम  तोल  और  भ्रष्टाचार  के  विरोध  में  हड़ताल
 करने  जा  रहै  हैं  ;  और

 (ग)  इस  प्र  सरकार  की  क्या  प्रति-

 क्रिया  है  ?

 फृष्िि  मंत्रालय  में  राज्य  मंत्री  (श्री  ‘MONT.

 साहिब  पी०  शिन्दे]  :  (क)  कुछ  आयतें
 मिली  थीं  ।  भारतीय  खाद्य  निगम  द्वारा

 इन  शिकायतों  की  जांच  करने  से  यद  मालूम

 हुआ  कि  आरोप  सही  नहीं  है

 (सद्  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।
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 Ferry  service  between  Chandpal  Ghat
 and  Burabasar  in  Calcutta

 7699  SHRI  SAROJ  MUKHERJEE:
 Willi  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 {a)  whether  the  ferry  service  bet-
 ween  Chandpal  Ghat  and  Burabazar
 in  Calcutta  (West  Bengal)  over  the
 Heoghly  river  to  ease  the  traffic  con-
 gestion  on  the  Howrah  Bridge  quring
 ihe  peak  hours  hag  been  finalised  by
 the  Central  Government;

 (9)  whether  the  Centre  has  sanc-
 tioned  the  first  phase  of  State  Gov-
 ernment  (West  Bengal)  scheme  in-
 volving  Rs  1,04,94,500,  and

 (c)  whether  the  entire  amount  of
 money  to  be  needed  for  connecting
 Howrah  and  Fairlie  Place,  Caleufta  in
 the  second  phase  uf  the  above  scheme
 will  be  borne  by  the  Centre

 TI  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE).  (a)  and  (b)
 be  fimt  phase  of  the  scheme  pre-
 pared  by  the  Government  of  West
 Bengal  for  running  a  ferry  service
 between  Chandpal  Ghat.  Burabazar
 and  Howrah  over  the  river  Hooghly
 wag  approved  in  January,  974  at  a
 cost  of  Rs  1,04,94,500

 {e)  The  second  phase  of  the  scheme
 will  be  considered  after  watching  the
 actual  performance  off  the  ferry
 serviceg  under  the  first  phase  of  the
 echeme

 Cost  of  production  of  raw  jute

 7700  SIRI  S  P  BHATTACHA-
 RYYA:  ह... 4116  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  cost  of
 production  of  raw  jute  in  different
 States  with  item-wise  break-up?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 Under  the  Comprehensive  Scheme
 for  Studying  the  Cost  of  Cultivation  of

 896  (Saka)

 Prync.pal  Crops  in  India,  launched  by
 the  Ministry,  yute  has  been  taken  up
 for  study  as  a  principal  crop  in  the
 States  of  Assam,  Bihar  Orissa  and
 West  Benga]  during  the  current  agri-
 cultural  year  (1973-74)  The  field
 data  are  being  collecteq  by  the  Agri-
 cultural  Universities,  ec  entrusted
 with  the  work  in  the  concerned  States,
 After  the  close  of  the  year,  the  Uni-
 versities,  etc  will  compile  the  cost
 data  and  send  them  to  the  Muinustry
 for  further  analysxs  It  would  there-
 fore  be  some  time  before  the  item-
 Wise  break-up  of  the  cost  of  produc-
 tion  of  raw  jute  in  different  States
 becomes  ayanlable
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 Amount  of  foodgrains  procureq  dur-
 ing  November,  1973  to  January,  974
 and  corresponding  periog  during  iast

 three  year,
 770  SHRY  KRISHNA  CHANDRA

 HALDER
 SHRI  MANORANJAN

 HAZRA:

 Willi  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state.

 (a)  what  is  the  total  amount  of
 foodgrains  procured  by  the  Govern-
 ment  in  November,  December,  1973
 and  January,  1974,  and

 (b)  what  was  the  procurement  figure
 during  period  mentioned  above  in  the
 year  1970,  97]  anq  ‘19727

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Or  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  and  (b)  A  etatement  containing
 the  required  information  is  «attached.

 STATEMENT
 (figures  in  '000  tonnes)

 YEAR  a
 OE

 JANUARY

 1973-74,  8i2  0  869  &  Stu  4

 ¥972-73  ag  8  425,  4  बुन

 197872,  778  6  786  4  60  3

 ‘1970-71  633  ७  356  $  726  8
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 Safdarjang  over-bridge
 7702.  SHRI  DINEN  BHATTACHA-

 RYYA;  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (8)  whether  Government  have  set-
 up  an  independent  Technical  Com-
 mittee  to  investigate  and  pin  point
 Why  a  portion  of  the  controversial
 Sefdarjang  (Delhi)  Overbridge  col-
 lapsed  on  the  9th  January,  ‘1974;

 (b)  whether  any  report  has  been
 submitted  by  the  said  Committee  and
 if  so,  what  are  the  main  features  of
 the  report;  and

 (०)  action  taken  on  this  report?
 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  PARLIAMENTA-
 RY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 {SHRI  OM  MEHTA):  (a)  The  Govern-
 ment  appointeg  q  Comission  of  Inquiry
 under  the  Commissions  of  Inquiry
 Act,  1952,  to  inquire  into  the  facts
 ang  circumstances  including  the  causes
 leading  to  the  collapse  of  two  spans
 (under  construction)  of  the  Safadar-
 jung  flyover  on  9th  January,  ‘1974,

 (9)  and  (c).  The  Commission  has
 ‘ince  submitted  its  report  which  is
 under  examination  of  the  Government.

 eeepc

 42.0  hrs.
 CALLLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORT-
 ANCE
 REPORTED  SEALING  07  20  GODOWNS  OF
 Detwx  Mumicipa,  CORPORATION  8४

 CB.
 SHRI  ss  M.  BANERJEE  (Kanpur):

 I  call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  re-
 duest  that  he  may  make  a  statement
 thereon:

 The  reported  sealing  of  20  godowns
 of  Delhi  Municipal  Corporation  by
 the  CBI.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
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 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 Sir,  on  ‘16-4-1974  a  complaint  was  re-
 ceived  by  the  Central  Bureau  of  In-
 vestigation  alleging  embezzlement  of
 publi-  funds  by  some  employees  of
 the  Municipal  Corporation  of  Delhi  in
 collusion  with  certain  firms  by  falsely
 showing  receipt  of  ballast  and  other
 building  ma  erial  purported  to  have
 been  supplied  by  some  firms  while
 no  supplies  were  actually  meade  or
 lesser  or  sub-standard  materia)  was
 supplied.  It  was  also  alleged  that
 certaiy,  official  records  hag  been  inter-
 polated  and  forged  to  show  favours  to
 the  firms  in  the  acceptance  of  tenders.
 The  firms  were  further  alleged  to  be
 changing  their  names  As  the  alie-
 gation  under  Sections  20-B/  420/409
 minal  offences  and  it  had  specifically
 bee,  mentioned  in  the  complaint.  that
 unless  immediate  action  was  taken  by
 the  Central  Bureau  of  Investigation,
 the  accused  woulg  destroy  the  evi-
 dence,  a  case  was  regis‘ered  on
 19-4-1974  at  8  a.m.  by  the  SPE.  Di-
 vision  of  Centra)  Bureau  of  Inveati-
 gation  under  Sections  20-B}420)|409!
 487  IPC,  Section  5(2)  read  with  Sec-
 tion  BCL) (ay  &  (d)  of  Prevention  of
 Corruption  Act  and  investigation  was
 taken  up.  The  Commissioner  of  the
 Munsipal  Corporation  of  Delhi  was
 informed  and  the  Director  of  Vigilan~
 ce  of  Delhi  Municipal  Corporation  was
 immediately  requesteg  to  provide  ne-
 cessary  assistance.  The  Deputy  Direc-
 tor  Vigilance  was  deputed  to  assist
 the  Central  Bureau  of  investigation
 Team  in  the  seizure  of  relevant  re-
 cords  at  the  Karo!  Bagh  Zonal  Offiee.

 232

 Action  was  taken  to  seize  the  re-
 jevant  records  at  the  various  stores
 of  the  Corporation  and  its  hot  mix
 plant  on  the  ॥79  April  and  later  da‘es
 for  the  purpose  of  verification  of
 stocks  Since  shortage  of  store?  was

 alleged,  the  verification  of  stocks  on
 hand  was  taken.  up  with  the  assistance
 of  technical  staff  provided  by  the  Chief
 Technical  Examiner  of  the  Centra!
 Vigilance  Commission  ang  Vigilance
 Organisation  of  the  CP.WD.  Further
 Investigation  is  continuing.

 द
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 SHRI  a  M.  BANERJEE:  Mr.  Spea-
 ker,  ¥  am  surprised  at  this  sketchy
 statement  because  I  have  got  more
 material  in  my  possession  than  what
 the  hon.  Minister  hag  mentioned  in
 hig  statement,  ang  this  has  happened
 in  New  Delhi.  I  expected  the  hon.
 Minister  to  collect  and  supply  ua
 more  information  but  what  he  has
 stated  is  less  than  what  has  appeared
 in  the  newspapers.

 The  total  budget  of  the  Corporation
 3s  Rs.  6  crores,  out  of  which  Rs.  2
 crores  is  the  Corporation  Budget  for
 maintenance,  Rs.  2  crores  is  the  Gov-
 ernment  of  India  Grants  and  Rs,  50
 lakhs  is  the  budget  set  apart  ag  Rs.
 50,000  per  constituency  per  councillor,
 ang  the  rest  is  for  school  buildings,
 staff  quarters,  development  colonies
 etc.,  making  a  total  of  Rs.  6  crores.

 According  to  the  CPWp  Schedule,
 there  should  be  one  Superintending.
 Engineer  for  every  Rs.  2  crores  of  ex-
 penditure,  but  in  the  Corporation
 there  is  only  ong  Suprintending  Engi-
 neer  for  the  entire  budget  of  Rs.  6
 crores.  In  the  entire  Corporation  area,
 exqept  Karol  Bagh  Zone  where  this
 incident  has  taken  place,  the  ruling
 party  hag  majority  in  the  Corporation
 and  the  majoritv  of  the  Councillors
 belong  to  the  ruling  party.  Without
 attributing  any  motives  te  anybody,
 including  my  hon.  friend,  Shri  Vaj-
 payee,  and  his  party,  I  would  like
 to  say  that  only  the  Executive  Engi-
 neer  has  the  authority  to  call  for  ten-
 ders  up‘o  Rs.  10,000  and  allot  work  or
 make  purchases.  In  the  Karo]  Bagh
 zone  there  is  an  exception  made,  where
 the  Assistant  Engineer  is  authorised
 to  make  purchases  upto  Ra.  5,000.

 th  March,  974  purchases  worth  Rs.
 9%  lakhs  have  been  shown  in  the  Karol
 Bagh  Zone  and  another  Rs.  8  lakhs
 in  the  Civij  Lines  zone,  in  the  consti-
 duéncy  which  the  same  Assistant  Engi-
 neer  is  supposed  to  look  after.  _The
 position  is  that  the  tenders  were  invi-~
 ted’  on  20th  March,  1974,  opened  on
 269  March  ang  the  purchases  were
 allotted  on  the  27th  March.  The  bill
 ‘was  made  on  the  28th  March  and  pas-

 foe
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 sed  for  payment  so  that  the  amount
 could  be  shown  as  the  expenditure  in
 the  current  financial  year.  But  the
 actual  position  is  that  the  material
 was  never  supplied.  Enquiries  can
 be  made  as  to  from  which  shop  or
 firm  did  they  buy  the  material.  The
 fact  is  that  the  Councillors  and  their
 relations  have  floated  fake  firms.
 Under  the  Corporation  Act  no  person
 can  remain  a  Councillor  or  Alderman
 of  the  Corporatio,  if  he,  directly  or
 indirectly,  is  involved  as  g  partner  in
 any  firm  which  supplies  materials  to
 the  Corporation.  In  this  particular
 Cage  the  position  is  that  the  material
 was  never  supplied.

 234

 There  are  certain  firms  involved  in
 this  cage  which  are  owned  by  the  re-
 latives  of  cerlain  Councillors.  I  do  not
 want  to  mention  names,  even  of  ihe
 CBI,  because  I  belong  to  the  CPI
 There  is  supposed  to  be  one  D.K.&
 Company,  from  whom  purchases  for
 the  Karol  Bagh  Zone  was  made  to
 the  tune  of  Rs.  lakh  in  March  alone,
 owned  by  a  boy  who  till  two  months
 back  was  a  student,  and  thia  firm  is
 not  at  all  in  existence  and  it  is  not
 registered  a3  a  firm  either.

 Then  there  are  two  firms,  where
 another  Jan  Sangh  Councillor  is  in-
 volved—Mjs.  K.  S.  &  Company  and
 Naresh  Kumar  Jain.  These  are  fake
 firms.  There  is  not  even  a  sign  board.
 I  can  understand  it  if  there  is  at  least
 a  sign  board.

 Then  there  is  Shri  Krishan  Lal,
 brother-in-law  of  another  big  person
 in  the  Corporation,  who  has  floated
 three  fake  firms  calleq  Krishanlal  ds
 Company,  Pal  &  Company  and  Dar-
 shay,  Lai.  Again,  the  brother  in  law
 (wife’s  brother)  of  the  same  person
 has  floated  three  fake  firms,  namely,
 Sundarlal  &  Sons,  Sethi  Construction
 Company  ang  Naresh  Construction
 Company.  It  ig  also  understood  that
 the  sons  of  the  same  very  big  person
 in  the  Corporation—I  do  not  want  to
 mention  names;  I  do  not  know  who
 is  Shri  Balraj,  Khanna.....

 MR.  SPEAKER:  If  he  wants  to  men-
 ton  the  namg  of  any  person  who  is
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 not  present  in  the  House,  he  should
 inform  me  in  advance.

 SHRI  S.  M.  BANERJEE:  The  Minis-
 ter  should  investigate,  the  CBI  should
 investigate  anq  also  Shri  Atal  Bihar)
 Vajpayee  should  investigate  if  these
 people  are  involved  in  this.  The
 President  of  the  Mandal  of  Patel
 Nagar—I  do  not  know  what  that  Man-
 dal  is—Shri  Satpal  Thareja  has  also
 three  fake  firms,  namely,  Messrs.
 Janak  Construction  Company,  P.  Ra)
 &  Company  and  Gold  Li  Construc-
 tion  Company.

 MR.  SPEAKER,  I  just  want  to  men-
 tion  that  xf  some  names  are  to  be  men-
 tioned  then  he  has  to  inform  the  Spea-
 ker  in  advance.

 SHRI  S.  M.  BANERJEE:  Sir,  if  you
 80  desire,  I  am  prepared  to  withdraw
 those  names.

 MR.  SPEAKER:  I  just  wanted  to
 invite  his  attention  to  the  rules.

 SHRI  S.  M.  BANERJEE:  I  am  sorry;
 I  will  not  mention  any  more  names.
 But  unless  the  names  of  the  firms  are
 mentioned,  how  can  I  ask  the  ques-
 tions?

 MR.  SPEAKER:  He  can  mention  the
 names  of  firms.  But  for  mentioning
 tie  names  of  individuals  he  has  to
 five  prior  intimation.

 SHRI  8  M.  BANERJEE:  All  these
 fake  firms  are  owned  by  the  relatives
 or  in-laws  of  the  Councillors.  I  would
 like  to  know  from  the  hon  Minister
 whether  these  firms  are  really  genuine
 or  fake  firms  which  never  existed
 with  which  there  were  shady  transac-
 tions  by  the  offinals  of  the  Corporation.
 हुए  in  the  investigation  it  is  found  that
 any  Councillor  is  invdlved  in  these
 deals,  it  will  give  a  blow  to  our  public
 life  and  the  good  natries  of  those  who
 are  in

 politics
 I  saw  whosoever  is  involveq  there

 should  be  a  proper  investigation.
 I  want  to  know  from  the  hon.  Minis-

 ter,  apart  trom  the  C.BI.  inquiry  which
 T  +  "?
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 38  being  conducted,  whether  after  the
 inquiry  report  i8  available,  he  is  gomg
 to  appoint  a  ‘high-power  Comrhissién
 with  a  High  Court  judge  or  a  Suprethe
 Court  Judge  to  go  into  the  vai#ious
 charges.  Will  he  ask  the  C.PeWID
 why  have  the  rules  been  violated?
 Will  he  ask  the  Corporation  or  the
 Chief  Commussioner  of  the  Corpora-
 tion  why  mm  the  case  of  Karol  Bagh
 zone  alone  the  Assistant  Enginec;  has
 been  given  so  many  power?  Is  it
 that  the  Assistant  Engineer  yy,  the
 Karol  Bagh  zone  is  there  fo;  the  last
 8  years  although,  under  the  rules,
 the  persons  are  transferred  after  a
 certain  number  of  years?  Why  has
 the  Karo!  Bagh  zone  becom,  a  gold
 mine  for  everyone?

 I  want  to  know  from  the  hon  Minis-
 ter  whether,  after  the  CBI  inquiry
 is  over,  a  thorough  probe  will  be  made
 into  this  whole  affair  If  the  hon
 Minister  wants  more  facts,  I  can  give
 him  ‘nore  facts

 SHRI  RAM  NIWAS  MIRDHA:  The
 hon.  Member,  Shri  8.  M.  Baneriee  hae
 given  a  number  of  facts  regarding  this
 case,

 My  difficulty  is  that  the  case  is  under
 investigation  It  was  registered  only
 a  few  days  back  The  momient  infor-
 mation  was  received,  very  prompt  ac-
 tion  was  taken.  All  the  complaints
 mentioned  in  the  report  were  fully
 looked  into  IY  am  not  iy  a  position
 to  say  whether  all  these  firms  are  in-
 volved  or  not  because  it  would  entail
 examination  of  records,  verification  of

 SHRI  8  M.  BANERJEE:  Whether
 these  firms  do  exist,  whether  they  are
 correctly  or  wrongly  involved.

 SHRI  RAM  NIWAS  MIRDHA:  This
 a  being  lookeg  into,  as  to  which  firm
 supplied  what  things  and,  if  they  sup-
 plied  those  things,  whether  they  were
 sub-standard  and  whether  they  have
 been  accounted  for  in  the  stores.  As
 many  as  39  or  20  stores  have  been
 sealed.  Physical  verification  is  going
 on.  We  do  not  have  enough  technical
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 s‘aff.  So,  we  have  taken  the  assistance
 of  the  Central  Vigilance  Commission's
 technical  staff,  and  also  of  the  C.P,W.D.
 The  whole  thing  is  being  thoroughly looked  into.  All  the  facts  that  the
 hon.  Member  hag  mentioned  will  also
 be  looked  into  I  can  only  say,  at  ths
 s‘age,  that  it  will  be  very  premature
 for  me  to  say  anything  which  may, to  some  extent,  be  unhelpful  to  the
 investigations  going  on.  If  the  hon.
 Member  wants,  he  can  pass  on  rrore
 facts  to  me.

 As  regards  the  appointment  of  Com-
 mission  of  Inquiry,  it  depends  on  what
 the  result  of  the  CBI.  inquiry  is.  If
 any  crimina]  case  is  made  it  will  go
 te  the  court.  If  there  is  contravention
 of  any  other  law,  the  Income-Tax  law
 or  the  Sales-Tax  law,  an  appropriate
 action  will  be  taken  under  the  law  of
 the  land.

 SHRI  P.  GANGADEB  (Angul):  Sir,
 I  take  this  opportunity  to  compliment
 the  CBI  for  taking  initiative  ang  for
 unearthing  a  scandal  involving  embez-
 zlement  of  lakhs  of  rupees  ang  sealing
 of  20  godowns  of  the  Delhi  Municipal
 Corporation  tn  the  Karo)  Bangh  zone
 area,

 The  Delhi  Municipal  Corporation  is
 one  of  the  largest  corporations  in  the
 world,  only  next  to  that  of  Tokyo
 which  covers  an  area  of  720  sq.  miles
 ae  agninst  520  sq.  miles  in  the  juris-
 diction  of  the  Delhi  Municipal  Corpo-
 ration.  Ak  we  are  all  aware,  the
 annual  income  of  the  Corporation  ex-
 ededs  Rs.  6  crores.  Any  collusion  and
 connivance  between  the  Municipal
 authovities,  the  contractors  ang  the
 Municipal  Councillors  can  result  in  a
 considerable  leakage  of  funds.  There-
 fora,  a  misappropriation  of  funds  to
 the  tune  of  about  0  per  cent  alone
 may  wivolve  a  crore  ‘of  rupees.

 Unfortunately,  ali  this  shall  be  at  the
 cost  of  the  innocent  citizens  of  Delhi.
 They  shall  be  deprived  of  thetr  civic
 amentties.  It  ig  indeed  shocking  that
 dn  thig  city  of  Dethi’  today  more  than
 half  the  houses  dd  not‘have  even  flush
 latrines}  2  २  '

 4  Ay  '
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 Many  con.inue  to  live  m  slums  snd
 conditions  of  inhuman  habitation.  It
 it  not  most  unethical  ang  immoral?
 The  irony  of  the  whole  situation  is
 that  the  politica]  party  in  power  in
 the  Delhi  Municipal]  Corpora  ion  seyms
 to  be  practising  hypocrisy  of  the
 highest  order.  This  is  an  instance  of
 reckless  use  of  authority  and  inexcu-
 sable  abuse  of  power  against  public
 interest  and  thereby  promoting  cor-
 ruption  in  an  unabated  manner.

 SHRI  ATAL  BIHARI  VAJPAYEE
 ‘Gwalior):  These  allegations  cannot
 be  allowed  to  go  unchallenged.  What
 are  we  discussing?  Are  we  discussing the  conduct  of  my  party  in  the  Delhi
 Municipal  Corporation  or  the  sealing  of
 20  godowns?

 MR.  SPEAKER:  The  objection  rei-
 seq  by  Mr.  Vajpayee,  to  my  mind,  is
 perfectly  valid.  You  should  ask  for
 factual  information  without  casting
 any  reflection  on  any  party.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Has  he  been  given  a  brief  from  the
 ruling  par'y?  They  are  reading  from
 the  same  paper....

 MR.  SPEAKER  I  am  not  aware  of
 that.

 SHRI  ATAL  BIHARI  VAJPAYEZE:
 He  is  congratulating  the  CBI  for
 prompt  action.  What  about  prompt
 action  by  CBI  in  the  case  of  VIP  land
 grabing  in  Delhi?  Can  they  order
 a  CBI  inguiry?

 SHRI  P.  GANGADEB:  I  am  sorry  if
 my  friend,  Mr.  Vajpayee,  has  taken  it
 seriously.

 MR.  SPEAKER:  Ask  for  only  factual
 information  without  going  into  who
 is  good  and  who  is  bad.  ,

 SHRI  P.  GANGADEB:  The  पाइन
 lance  Department  of  the  Delhi  Admi-
 nistration  has  not  played  its  role  pro-
 perly  apparently  beceuse  of  some
 pressure  used  by  the  Municipel
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 {Shri  P  Gangadeb}
 Councillors  and  the  municipal  autho-
 rities  Sir,  something  has  to  be  done
 urgently  with  a  strong  hand  by  the
 Central  Governmert;  otherwise,  I  am
 afraid  the  vast  population  of  Delhi,
 entrusted  to  the  care  of  these  corrupt
 officers  and  contractors,  will  conti-
 nue  to  suffer  the  tragic  consequences
 of  abuse  of  power  by  the  ruling
 party  in  the  Delhi  Municipal  Cor-
 poration.

 MR.  SPEAKER:  Ask  your  ques-
 tions

 SHRI  P  GANGADEB:  I  would
 like  to  ask  some  very  basic  questions
 I  would  take  this  opportunity  to
 submit  that  inadequacies  and  lmita-
 tion  of  judicial  procedure  and  its
 system  in  matters  of  avoiding  severe
 and  deterrent  punishment  to  the
 enemies  of  public  interest  should  not
 be  allowed  to  provide  room  for  cor-
 ruption  and  embezzlement  of  public
 funds.  ?  therefore,  suggest  that  the
 Yegal  enactments  and  provisions  of
 the  Indian  Penal  Code  be  suitably
 modified  so  that  nobody  finds  it
 worthwhile  to  indulge  in  corruption.

 MR.  SPEAKER:  This  is  regarding
 sealing  of  20  godowns:  And  you  are
 giving  them  advice  what  to  do  and
 what  not  to  do.  You  can  ask  for  the
 information  that  you  want.

 SHRI  P.  GANGADEB:  I  am_  just
 concluding,  Sir.  Before  I  conclude,  I
 must  congratulate  the  Youth  Cong-
 ress  of  Delhi  who  have  retaliated
 very  well  in  this  embezzlement
 case,  ,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Now  the  cat  is  out  of  the  bag

 MR.  SPEAKER:  There  seem  to  be
 many  cats  in  the  bag

 AN  HON.  MEMBER:  One  js  out  of
 the  bag

 SHRI  Pp.  GANGADEB:  I  would
 request  the  hon.  Home  Munister  to
 give  us  not  only  the  details  and  all
 relevant  facta  but  also  spell  out,  for
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 the  information  of  the  House,  the
 concrete  measures  that  Government
 propose  to  take  for  thorougn  probe
 mto  the  matter  as  well  as  for  impos-
 ing  the  severest  and  the  most  deter-
 rent  punishment  to  the  agents  and
 masters  of  corruption  in  the  Delhi
 Municipal  Corporation.

 SHRI  RAM  NIWAS  MIRDHA:  The
 hon  Member  has  raised  a  number  of
 general  pomts  His  main  contention
 seems  to  be  that  the  procedures  of
 the  Corporation  should  be  such  as  are
 capahle  of  taking  care  of  leaxage  of
 funds  and  seeing  that  government
 funds  are  properly  spent  The  Coi-
 poration  has  the  same  rules  and  pro-
 cedures  as  are  followed  by  the
 CPWD  in  account  maiteis  The
 measurements  are  recorded  by  junior
 engineers,  50  per  cent  test  check  is
 made  by  the  Assistant  Engineer  be-
 fore  any  running  or  final  payment  is
 made  The  Executive  Engineer  is
 required  to  make  0  per  cent  check
 oi  the  measurements  for  the  works
 ang  supphes  made  as  a  whole.  There-
 fore,  so  far  as  the  rules  and  regula-
 tions  and  checks  are  concerned,  they
 already  exst,  and  it  is  only  -when
 they  are  contravened  that  difficulties
 of  this  nature  arise  7)  what  extent
 these  rules  have  been  contravened  is
 subject-matter  of  investigation,  and
 before  it  ४8  completed,  it  is  not  pos-
 sible  for  me  to  say  anything  T  can
 assure  the  hon  Member  that  all  as-
 pects  of  the  matter  mentioned  by  him
 would  he  taken  note  of,  and  if  any
 system  is  found  wanting,  it  will  also
 be  set  at  rest  I  do  not  think  there  is
 anything  in  the  legal  provisions  that
 iy  needed  at  this  stage  But  if  that  is
 also  necessary  we  would  take  suit-
 able  action  with  respect  to  that  also.

 SHRI  MADHURYYA  HALDAR
 (Mathurapur);  Mr.  Speaker,  Sir,  I

 have  no  brief  ag  alleged  by  Shri  Atal
 Brhar,  Vajpayee,  nor  have  I  to  cong-
 ratulate  any  one  except  the  lady  who
 was  an  employee  in  the  godown  and
 and  who  expressed  and  entire  maiter
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 ‘to  the  higher  authorities  for  investi-
 gation.  But  I  think  her  Life  ig  in
 danger  because  these  people  are  mis-
 creants  and  can  do  anything.  So,  my
 fret  point  is  that  security  to  her  life
 has  to  be  ensured  by  the  Government
 so  that  nothing  can  happen  to  her.
 Then  I  wish  to  put  some  _  straight
 questions  to  the  Minister  as  to  who
 are  these  contractors—I  want  their
 names—,  the  value  of  their  supplies,
 what  was  the  contract,  what  was
 their  supply,  and  whcther  the  CBI
 has  completed  its  report.  If  the  CBI
 has  completed  its  report.  I  think  the
 hon  Minister  would  supply  copies  of
 the  report  to  the  Members  of  par-
 liament;  if  not,  |  want  to  know  when
 the  CBI  is  going  tu  complete  its  re-
 port;  at  least  some  hints  may  be  given
 40  us.

 There  ig  a  news  item  in  which  it
 38  sa.d  that,  in  the  Delhj  Municipal
 Corpuration,  the  overseers  have  special
 powers  to  purchase  building  mate-
 rials  worth  Rs.  1,000,  Assistant  Engi-
 neers  upto  Rs.  5,000;  and  Executive
 Engineers  upto  Rs.  10,000.  The
 Councillors  have  got  Rs.  60,000  for
 their  constituencies.  This  has  come
 in  the  press  I  do  not  understand
 ‘what  building  materials  can  be  pur-
 chased  with  Rs.  1,000.  Only  a  few
 ‘bags  of  cement  or  a  little  quantity  of
 steel  cin  be  purchased.  But  all  these
 things  would  be  provided  by  the  De-
 partment  or  by  the  Commissioner.
 So,  giving  such  special  powers  has
 ‘given  rise  to  corruption,  this  is  the
 root  cause  of  corruption—from  over-~-
 eeers  to  executive  engineers  and
 Councillors.  I  want  to  know  from  the
 ‘hon.  Minister  how  many  cases  of  cor-
 ruption  have  come  to  their  notice  so
 far,  for  how  long  this  has  been  going
 on  ang  what  action  has  been  taken.
 Particularly  )  want  to  know  whether
 the  Assistant  Engineers  or  the  in-
 charges  of  those  godowns  who  accep-
 teq  the  tenders  have  been  suspended

 or  not  I  wani  to  knew  whether  these
 ‘contractore  are  related  to  these
 people.  My  fear  in  that  the  CBI  en-
 quity  will  not  reveal  all  these  facts
 decause  either  directly  or  indirectly
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 the  councillors  can  influence  the
 Assistant  Engineers  or  the  Engineers
 who  accept  the  tender.  Therefore
 what  I  feel  is  that  a  judicial  enquiry
 iy  very  necessary.  I  want  to  know
 whether  the  Government  is  ready  to
 order  a  judicial  enquiry  into  this
 matter.  I  want  to  know  as  to  how
 long  the  engineers  have  been  posted
 in  these  areas,  how  long  were  they
 in  charge  of  the  godowns  there.  What
 is  the  normal  tenure  of  the  service  in
 a  certain  godown  which  is  prescribed?
 I  want  to  know  whether  posting  is
 done  on  highest  bidding  as  in  the  case
 of  auctions.  Lastly  I  want  to  know
 one  thing.  This  is  my  last  question.
 In  the  newspapers  it  has  been  etated
 that  what  has  been  unearthed  in
 Karol  Bagh  Zonal  Office  ig  just  a  small
 part  of  the  financial  racket  that
 operates  in  almost  all  zonal  offices
 and  at  DMS  hq.  at  Chandni  Chowk
 with  the  connivance  of  officers  and
 councillors.  J  want  to  know  whether
 a  raid  was  done  at  any  other  godowns
 oy  not.  At  least  what  has  been  done
 with  regard  to  the  DMC  hq.  at
 Chandni  Chowk.  I  want  to  know.

 SHRI  RAM  NIWAS  MIRDHA:  He
 wants  to  know  as  to  how  many
 godowng  were  raided.  I  have  said
 9  godowns  and  one  store.  They  have
 been  sealed  and  the  contents  are  being
 verified.  As  regards  other  godowns
 there  are  no  complaints  about  them.
 They  go  into  the  specific  complaints
 that  have  been  referred  to  them.
 These  have  got  to  be  investigated.
 And  for  this  various  steps  have  been
 taken  about  which  I  have  already  in-
 dicated  in  my  previous  reply.  Re-
 garding  proper  protection  to  be  given
 to  persong  cooperating  in  this,  I  can
 certainly  say  all  protection  wil  he
 given  to  the  persons  who  cooperate
 in  this  investigation  and  who  feel
 that  they  have  anything  to  fear  from
 any  quarter.  About  Chandni  Chowk
 they  have  not  done  anything  because
 there  was  no  complaint  about  that.
 We  are  concentrating  on  those
 areus  where  there  have  been  specif
 complaints.
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 SHRi  MADHURYYA  HALDAR  =  ay  से  कम  जो  इन  मे  इनवाल्व  फर्म्स  हैं,

 You  are  giving  tme  to  hush  up  the  अफसर हैं  उन  के  घरो मे  तलाशी  शनी
 तो  जबरी

 anes
 थी।  बह  तलाशी  नही  हुई।  समझ  में  नहीं

 SHRI  RAM  NIWAS  MIRDHA  It
 is  not  a  rov.ng  type  of  enquiry  It
 lg  &  question  of  investigation  CBI  is
 an  investigation  agency  which  goes
 into  specific  charges  that  are  referred
 to  it  There  are  certain  specific  com-
 plaints  made  and  on  those  things  in-
 vestigation  is  going  on  If  certain
 other  complaints  come,  naturally  they
 will  also  go  into  them  =  Ag  regard?
 preventing  the  report  to  the  House,  I
 don’t  think  that  2s  necessary  That
 is  a  statutory  report  If  it  reveals
 that  there  38  a  case  against  ७९  tain
 persons  it  will  be  followed  up  and
 case  field  in  court  of  law,  etc,  and
 suitable  action  will  be  taken  Re-
 garding  his  next  question  about  num-
 ber  of  corruption  cases  I  do  not  have
 the  figures  with  me.  There  Is  a  Vigi-
 lance  wing  or  Vigilance  section  which
 invest  gates  into  these  cases  as  and
 when  they  are  referred  to  them

 श्री  राशि  भूषण  (दक्षिण  दिल्‍ली  )
 सी  बी  भाई  ने  करोल  बाग  मे  बीस  गीडाउज़  को
 सोल  किया  a  लगभग  तीन  सौ  पुलिसमैन  वहा
 गए  4  दो  डी  आई  जी,  पाच  मुपरिटेडेट
 पुलिस  गए।  करप्णन  से  सम्बन्धित  जो  रिकार्ड

 थे  उन  को  साथ  ले  गए।  लेकिन  मुझे  हैरानी  है
 कि  झा  तक  कोई  इंजीनियर  सापेक्ष  नही  हुमा
 कोई  भोवरसीयर  नहीं  हुआ  शोर  जिन  पार्षदों  के
 श्रस्तर्गत  यह  सब  काम  होता  था  उन  में  से  एक  के
 चर  की  तलाशी  भी  नही  हुई,  किसी  इंजीनियर
 के  घर  की  तलाशी  नहीं  हुई,  भोवरसीभर  के
 घर  की  तलाशी  नही  हुईं।  यह  छापा  मारा
 गया  और  श्यामा  ही  किया  यथा  ।  “किन
 सदी  भाई  भी  प्र समर्थ  है।  तेरह  और

 पढ़ा  साल  से  कैलिस  चल  रहे  हैं  बिडलाज़  के
 ऊपर  लेकिन  कुछ  नही  हा  कौर  फिर  एविडेंस
 देने  पर  भी  रोक  लगाते  हैं।  इस  मामले  में  सी
 दी  आई  कया  कर  सकेगी,  पता  नहीं  -  लेकिन

 धाता  है  कि  क्‍यों  नहीं  हुई  ।  रजिस्टर्ड  मे

 देखा  जाए  कि  जो  ढ  सप्लाई  हुई  और

 जिन  भुट्टों  मे  हुई  हैं  वहां  1.  बनाई  हो

 नहीं  7  सके  चौडा  करने  के  लिए  जो  पता
 दिया  जाता  था  कारपोरेशन  से  उनका  १?
 पाथ  बनाने  पर  खर्च  कर  दिया  जाता  था  ;
 जो  टाइम्स  बनाने  वाली  कम्पनियां  हे
 भी  बोगस  है  और  उसके  बाद  वे  टूट  जाता  *  |

 दुनिया  मे  कही  भी  ऐसा  नही  है  कि  किसी  मैम्बर

 को,  चुने  हुए  मैम्बर  को  क्रोमियम  दिया  जाए
 लेकिन  यहां  कारपोरेशन  मैम्बर  को  जन  सच  ते
 झा  साहब  के  वक़्त  जब  वह  यहां  लेफ्टिनेंट
 गवर्नेर  थे  फैसला  दिया  था  कि  पचास  हजार
 रुपये  साल  के  हर  एक  नम्बर  की  देंगे
 ताकि  वह  अपनी  मर्जी  से  अपने  इलाके  मे  इसके
 खर्चे  मर  सके

 शक  पट  जीतो  बाजयेगो  |  हद  के

 पैन्स  को  भो  दिए  जाते  हैं  ।

 थी चशि  मूवी  वह  & 16  गलत  t
 इसके  अ्रलावा  बीस  हजार  रुपये  कौर  दिये
 जाते  हैं.  बिजली  वगैरह  ठीक  करने  के  लिए  t
 एक  लाख  दिया  रिपेयर  के  लिए  दिया  जाता
 &  अध्यक्ष  महोदय,  अप  देखे  कि  पालियांयेट
 में  हजारो  कराह  स्वयं  का  बजट  हर  साल
 जाता।  ह: 1. द  एक  एक  मैम्बर  मानि  कमेंट
 को  पश्चिम  पचास  करो  थी  भ्रमर  दिया  जा।
 कि  यह  अपने  इलाके  मे,  झड़ी  कांस्टिट्यूएंसी  मे
 खच  करे  तो  यह  कितनी  मूर्खतापूर्ण  बात  होगी  t

 हिन्दुस्तान  तथा  दुनिया  के  इतिहास  मे  कहीं
 की  आपकों  इस  तरह  की  खोज  होती  नबी
 मिलेगी।  लेकिन  यहां  कारवाने  न  के  लोगों  को

 दिया  गया  हैं।  कोई  चैक  नहीं  है  इस  पर
 यह  सब  कुरान का  भला  है।  इसलिए  झा

 साहब  ने  कहा  था  कि  कारपारेशन  स

 प्रैक्टिस  को  बन्द  कर  दे  ।  जिस  ढंग  से  कारें-
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 परेशान  में  इस  तरह  पैसा  देने  का  प्रीमियम  देने  चाहता  हू  कि  इनक्वायरोीं  हो  ।  गया  देव  जी

 का  हक  दिया  गया  है  उस  तरह  का  हक  हिन्दुस्तान..  नही  कह  सकते  हैं  लेकिन  मैं  कह  सकता  हू  क्योकि

 भर  में  शौर  दुनिया  भर  में  किसी  भी  चुने

 हुए  मैम्बर  को  नहीं  दिया  गया  है  और  कही

 भी  सरकारी  फड  से  ्य  बात  के  लिए  पैसा

 नहीं  दिया  जाता  है  कि  कोई  अपने  इलाके  मे  उसको

 खच  करे।  मै  माग  करता  हू  कि  इस  ढंग  से

 प्रीमियम  देने  की  जो  व्यवस्था  है  उसको  रह  करने

 के  लिए  आदेश  जारी  बाप  करे  i  यह  मैम्बर।  का

 कुरप्ट  बनाने  का  एक  तरीका  है  1

 जो  मैटीरियल  पकड़ा  गया  है  जा  दस्ता-
 बेज  पकड़े  गए  हैं  उसके  प्र लावा  यह  भी  पता  चला

 है  कि  यह  मटीरियल  पार्षद  के  घर  में  भी
 इस्तेमाल  हुआ  है  ।  मैं  नाम  लेता  नहीं  चाहता
 हू  एक  मैम्बर  पार्लियामेट  हैं  जो  राज्य
 सभा  से  कभी  कमी  रख सत  हुए  हैं  उनका  डबल
 स्टोरी  मकान  कराल  बाग  मे  बना  है  शौर  उस
 में  यह  मैटीरियल  इस्तेमाल  हुआ  है  ।  हमारे
 झील  बिहारी  वाजपेयी  जी  बड़े  जोश  के  साथ

 कह  रह  हैं  कि  सी  बी  झाई  इनक्वायरी  क्यो  नही
 की  जाती  है  और  जिप  कोआपरेटिव  हाहा
 बिल्डिंग  सोसाइटी  का  नाम  उन्होने  लिया  है
 उसमे  मैं  जानता  हू  कि  कवर  लाल  गुप्त  जो  के

 दो प्लाय हैं. , . .

 झटका  महोदय  बिता  नोटिस  दिए

 हुए मा  किसी  का  नाम  न  लें  ।

 थी बादि भूषण  महावीर जी  का  है  |

 एक  सौ  ाद्स  जन  सखियो  के  हैं।  ये  डिमाड

 करत ेहैं  कि  सो  बी  भाई  इनक्वायरी वहां  होनी
 चाहिए  ।  मैं  भी  इस  को  डिमाड  करता  हू

 ay  figs  सोसाइटी मे  ऐसे  ऐसे  लोगों के

 ब्लाग्स  हैं  जो  नौरोजी  में  रहते  हैं,  जाम्बिया &

 रहते  हैं,  चण्डीगढ़ मे  रहते  हैं  भोर  छः  छः
 व्यास  उसके ताम  हैं।  मैं  भी  मांग  करना

 मैं  जानता  हू  -  मैं  जानता  हू  कि  जनसंघ

 मे  क्या  कुछ  किया  है।  जिन  पार्षदों  के  नाम

 लिए  गए  हैं  उन  के  घर  मे  तलागी  क्यो  नहीं  नी

 गई  है  ।  यूथ  कांग्रेस  के  लोगा  ने  इस  सब  के

 बारे  मे  भूख  हडताल  की  थी  t  meet  के

 नाम  मैं  चाहता  हू  कि  स्त्री  महोदय  बताए  ।

 जितना  समय  सी  बी  आई  ने  लिया  है  उस

 सोच  में  प्यार  इन  सव  4रा  की  तलाशी  ल  ली

 गई  होती  तो  शायद  बहुत  सी  चीजे  और  निकल

 सकती  थी  पार्षद  के  घर  वी  तलाशी  राज

 कब  लेगे  ?  जो  इनवाल्व  प्रकार  हैं  उनके

 घरा  ललामी  आप  कब  लेंगे।  जो

 फर्ज  इनवाल्व  हें  उनकी  तलाशी  शाप  क्‍या  नहीं

 लेते  हैं।  मैं  माग  करता  हू  कि  जो  भी  र्काइ

 आपको  मिले  उनको  आप  जल्दी  स  जल्दी  सोल

 करे  ताकि  ओर  ज्यादा  हेराफेरी  वे  लोग  न  कर

 सके।  इस  बीच में  जनता  के  लाग  जिनका

 कारपोरेशन  में  बहुमत  हैं  कौर  जो  ऑफिसर्स

 पर  दबाव  डाल  रहं  हैं,  कमिश्नर  पर  दबाव  डाल

 रह  हैं  ताकि  वह  इनक्वायरी  में  सो  बी  जाई

 की  मदद  ने  करे  क्या  इसके  बारे  मे  भी  आप  कोई

 कदम  उठाएंगे  7  क्या  आप  इसको  देखेंगे  कि

 उनको  इस  काम  में  पूरी  भ्राजादी  हो  कौर

 तरह  तरह  से  कमिश्नर  पर  तथा  दूसरा  पर  जो

 दबाव  डाला  जा  रहा  है  कौर  कहा  जा  रहा  है  कि

 क्यों  सारी  रिपोर्ट  दी  क्या  उन  झा फि ससे  को

 सुरक्षा  प्रदान  करमे  की  भी  बाप  व्यवस्था

 करने  के  लिए  तैयार  है  ताकि  ये  सच  बोल

 सकें  अर  मजबूती  के  साथ  इस  इनक्वायरी

 को  पूरा  करा  सकें?  ईमानदार  अफसरों  की.

 मदद  करेगे  इसके  लिए  मैं  बाप  से  झाश्यासन,

 चाहता  हू  1
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 SHRI  RAM  NIWAS  MIRDHA:  It
 is  true  that  no  one  has  as  yet  been
 suspendeg  or  arrested  in  this  case.  I
 hope  the  hon.  Member  would  agree
 that  we  can  arrest  persons  only  when
 a  certain  amount  of  proof  is  available,
 and  we  ate  on  the  track  and  if  the
 scrutiny  of  records  ang  other  material
 that  is  available  before  us  reveals
 eomplicity  of  anyone,  whether  he  is
 an  officer  or  a  corporator  or  anv  one
 else,  we  ghall  not  hesitate  to  take
 proper  acton  under  law  But  that
 can  only  be  done  after  we  have
 collected  information  and  the  re-
 cords  and  find  what  7  to  be  done
 against  them

 As  regards  giving  protection  to
 officers,  as  I  said  earlier  we  shall
 certainly  give  full  protection  to  any-
 one,  and  anyone  who  will  co-operate
 with  this  investigation  need  not  be
 under  any  fear  that  he  would  be  put
 some  trouble  because  of  hi<  co-opera-
 tion  with  the  CBI

 As  regards  the  practice  of  Rs
 80,000  per  corporator,  it  has  been
 going  on  for  some  time,  and  all  that
 I  can  say  at  this  stage  is  that  we
 shall  go  into  thig  practice  and  see
 whether  that  is  proper  or  that  needs
 to  be  modificd  or  changed  and  if  80
 an  what  way

 42.48  hrs

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  INDUSTRIAL  AND
 CoMMERCIAL  UNDERTAKINGS  OF  ‘THE

 CENTRAL  GOVERNMENT  1972-73,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHTAGI  On
 behalf  of  Shri  K  R  Ganesh,  I  beg  to
 lay  On  the  Table  a  copy  of  the  Annual
 Report  (Hind:  and  English  versions)
 on  the  working  of  the  Industrial  and
 Commercial  Undertakings  of  the  Cen-
 tra}  Government  for  the  year  1972-78
 {Plnced  in  the  Library  See  No  LT-
 663)  74}.
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 MR  SPEAKER  Next  item  Shri
 Shinde  He  is  not  present  here?

 ANNUAL  REPORT  oF  NATIONAL  COOPERA-
 tive  DEveLopmrnr  Corporation,  New
 Detu:  FoR  1972-73,  BomsBas  INAMd
 (Kurc  Arta)  Asovrtion  (GUJARAT
 Ampt)  Acr  Bombay  TENANCx  AND  AGRI-
 curturar  Lanos  (Gusarar  Ampt)  Acr,
 AND  Gr  748७7  Di  VASTHAN  INA  (ABOLI-

 Tiow  AMoT.)  (RULES,  I973

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI  F  A  AHMED)  I  beg  to
 lay  on  the  Table—

 (dy)  A  copy  of  the  Annual  Re-
 port  (Hindi  ang  English  versions)
 of  the  National  Cooperative  De-
 velopment  Corporation,  Ney  Delhi
 foy  the  year  1972-73,  under  sub-
 secton  (3)  of  section  3  of  section
 4  of  the  National  Cooperative  De-
 velopment  Corporation  Act,  2962
 {Placed  wn  Library  See  No  LT-
 6754  74]

 (2)  A  copy  each  otf  the  following
 President's  Act  (Hind:  and  =  kn-
 glish  versions)  under  sub-section
 (3)  of  the  Gujarat  State  Legisla-
 ture  (Delegation  of  Powers)  Act,
 974

 Q)  The  Bombay  Inams  (Kutch
 Area)  Abolition  (Guyarat  Amend-
 ment)  Act,  974  (President's  Act
 No  7  of  874)  publisheq  in
 Gazette  of  India  dated  the  3ist
 March,  ‘1974,

 (n)  The  Bombay  Tenancy  and
 Agricultural  Lands  (Gujarat
 Amendment)  Act  i974  (Presi-
 dent’s  Act  No  7  of  974)  pub-
 lisheg  in  Gazette  of  India  dated
 the  3lst  March,  974  [Placed  in
 Iabrary  See  No  LT-6765{74}

 (3)  A  copy  of  the  Gujarat  Devas
 than  Inams  (Abolition  Amendment)
 Rules,  978  (Hindi  ang  English  ver-
 sions)  published  in  Notification  No.
 GHM-28]  in  Gujarat  Government
 Gazette  dated  the  ६4१  November,
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 I978  under  sub-section  (2)  of  sec-
 tion  29  of  the  Gujarat  Devasthan
 Inams  Abolition  Act,  1969,  read
 with  clause  (co)  (in)  of  the  Procla-
 mation  dated  the  9th  February,  1974,
 issued  by  the  President  in  relation
 te  the  State  of  Gujarat,  together
 with  an  explanatory  note.  [Placed
 in  Library  See  No.  LT—6766/74]
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  You  should  have
 been  informed  earlier

 MR.  SPEAKER:  Tne  senior  Mmister
 has  himself  laiq  st.

 MR.  JYOTIRMOY  BOSU:  On  a
 point  of  order.  I  just  want  to  know
 one  simple  thing.  Has  he  obtained
 your  consent  in  this  regard  previously
 or  not?

 MR  SPEAKER.  I  must  say  ‘not’

 SHR]  JYOLTIRMOY  BOSU:  Su,  you
 were  not  theve  three  days  ago,  and
 the  House  took  at  least  half  an  hour
 to  express  its  displeasure,  severe  dis-
 pleasure,  at  the  way  the  Ministers
 were  treating  this  House.

 MR.  SPEAKER.  Let  him  not  re-
 peat  that  now.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwal  or),  They  are  repeating  their
 performance

 MR.  SPEAKER:  I  think  it  should
 have  been  intimated  to  me

 SHRI  JYOTIRMOY  BOSU:
 King  can  do  no  wrong.

 MR  SPEAKER:  There  are  no  more
 kings  left  now.  There  are  just  con-
 stitutional  heads  now.

 SHRI  ATAL  BIHARI  VAIPAYER
 Let  them  express  their  sorrow.

 AGREEMENT  WITH  BIHAR  GOVERNMENT
 te.  DRVELOPMENT  AND  MAINTENANCE  OF
 ROAD  LINKS  Wits  NATIONAL  HiGHwayYs

 m™  Broar

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND

 The
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 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Agreement
 (Hindi  ang  Englich  versions)  entered
 into  between  the  President  of  India
 and  the  Government  of  Bihar  regard-
 ing  the  development  and  maintenance
 of  roag  links  within  large  towns  ser-
 ved  by  National  Highways  in  Bihar
 State,  under  section  0  of  the  National
 Highways  Act,  956  [Placed  in  Li-
 brary  See  No  LT-6767(|74}

 ANNUAL  REPORTS  OF  EXECUTIVE  COM-
 MITTEE  OF  TRUSTEES  oF  ViCTORIA
 MEMORIaL  Haul,  CaLtcutra  AND  INDIAN
 Counci,  67  SocraAL  Scrence  RESEARCH,

 New  Dr  .uyi  ror  1972-73,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  I  beg  to  lay  on  the
 Table—

 q)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Executive  Committee  of  the  Trus-
 tee  of  the  Victoria  Memorial  Hall,
 Calcutta,  for  the  year  ‘1972-73.
 (Placed  in  Library.  See  No.  LT-
 6768/74)

 (2)  A  copy  of  the  Annual  Report
 iHindi  gnd  English  versions)  of  the
 Indian  Council  of  Social  Science
 Research,  New  Delhi,  for  the  yeer
 1972-73.  [Placed  in  Library  See
 No  LT-6769'74}

 MR  SPEAKER.  There  is  another
 item  wh.ch  has  been  added  later  on.
 item  No  7A  to  be  Iaid  on  the  Lable
 by  Shrimat;  Rohatgi

 NOTIFICATION  UNDER  CENTRAL
 Ruves,  944

 Excreg

 SHRIMATI  SUSHILA  POHS7:3!
 I  beg  to  lay  on  the  Table  o  copy  of
 Notification  No  WSR  ३820)  (H'ndw
 and  English  versions)  published  im
 Gazette  of  India  dated  the  20th  April,
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 {Shrmati  Sushila  Robatg.)
 3974,  issued  under  the  Central  Excise
 Rules,  1944,  together  with  an  expla-
 natory  memorandum  {Pliced  wn  Ltb-
 rary.  See  No  LT-877i/74}

 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  ANp  TWENTY-FIFTH  REPORT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  I  beg  to  present  the
 Hundred  and  twenty-fifth  Report  of

 the  Public  Accounts  Committee  on
 Paragraphs  contained  m  the  Report  of
 the  Comptroller  and  Auditor  General
 of  India  for  the  vear  1971-72,  Union
 Government  (Defence  Services)

 72.50  hrs.

 STATEMENT  RE  INTERIM  REPORTS
 BY  THE  NATIONAL  COMMISSION

 ON  AGRICULTURE

 ,  THE  MINISTER  OF  AGRICULTU-
 RE  (SHRI  F.  A.  AHMED):  As  Mem-
 bers  are  aware,  the  National  Commis~
 sion  on  Agriculture  set  up  by  the
 Gevernment  of  India  has  been  asked
 to  make  interim  recommendations  on
 such  4  ems  of  the  Terms  of  Reference
 given  to  them  as  it  may  deem  fit  The
 Commission  hag  hitherto  submitted  8
 Interim  Reports  on  different  subjects
 Copies  of  all  these  Reports  have  been
 placed  in  the  Library  of  Sabha  [See
 No  LT.6770!74)

 The  Commission  has  presented  on
 the  9th  April,  974  to  the  Govern-
 ment  of  India  three  more  Interim
 Reports  on  the  following  subjects  :—

 Desert  Development

 2  Forest  Research  and  Education

 $3  Certain  Important  Aspects  of
 Selected  Export-orienied  Ag-
 ricultural  Commodities.

 ‘These  Reports  as  well  as  the  Sum-
 thary  of  the  important  recommenda-
 tions  made  in  these  three  Interim  Re-
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 ports  are  placed  on  the  Table  of  the
 Sabha,

 I  have  directed  my  Department  to
 examine  the  recommendations  quick-
 ly  before  Government  takes  further
 action  in  the  matter

 SUMMARY  OF  THE  IMPORTANT
 RECOMMENDATIONS  MADE  IN
 THE  THREE  INTERIM  REPORTS
 SUBMITTED  BY  THE  NATIONAL
 COMMISSION  ON  AGRICULTURE

 The  National  Commission  on  Agri-
 culture  hag  submitted  to  the  Govern-
 ment  of  India  today  three  Interm
 Reports  dealing  with

 (l)  Desert  Development,
 (2)  Forest  Research  and  Educa-

 tion;

 (3)  Certain  Important  Aspects  of
 Selected  Export-oriented  Agricul-
 tural  Commodities

 The  imporiant  Recommendations
 made  in  three  Interim  Reports  are
 summarised  below:

 I.  INTERIM  REPORT  ON  DESERT
 DEVELOPMENT

 The  Interim  Report  on  Desert  Deve.
 lopment  deals  with  the  Great  Indian
 Desert  situated  in  Rajasthan,  Harye-
 na  ang  Gujarat  The  Commission  has
 called  for  early  action  to  arrest  the
 repid  deterioration  of  the  desert  area
 and  has  recommended  a  comprehen-
 sive  {5-year  programme  for  its  imp-
 rovement  and  economic  development
 so  that  much  of  the  hardship  arising
 there  out  of  the  drought  and  eridity
 can  be  mitigated  permanently  and
 lasting  socio-economic  improvements
 can  be  brought  about  in  this  under-
 developed  region

 The  integrated  plan  suggested  by
 the  Commission  ig  designed  to  pay
 simultaneous  attention  to  the  deve-
 ippment  of  water  resources,  forestry,

 \
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 animal  husbandry  and  pasture  deve~
 lopment.  Among  important  measures
 for  utilisation  of  water  resources  are
 proposals  for  recasting  of  the  Rajas-
 than  Canal  Project  to  exclude  un-
 suitable  areas  and  for  construction

 ‘of  five  lft  canals  to  bring  some  more
 areas  under  irrigation  to  extend  the
 benefits  to  q  larger  section  of  the
 community  The  Report  has  urged
 early  iettlement  on  the  question  of
 sharing  the  river  waters  for  expedi-
 tious  development  of  water  resources
 in  Haryana  and  Gujarat

 Groundwater  exploitation  is  intend.
 ed  mainly  for  domestic  ang  indus-
 trial  use  For  maximising  the  utili-
 sation  of  the  scanty  rainwater,  use
 Of  water  conservation  techniques  Jike
 khadins,  bandh’s  and  adbandis  on  a
 larger  scale  hag  been  proposed  Ad-
 vocating  judicious  use  of  available
 ‘water  resources,  the  Commission  has
 suggested  alteration  of  the  cropping
 pattern  to  utilise  about  30  per  cent
 of  canal  commanded  areas  for  grow-
 ang  fodder  crops  to  meet  the  require-
 men's  of  aninral  husbandry  in  mixed
 farming  and  large-scv.e  producticn  of
 quality  seeds  for  which  the  area  is
 eminently  suitable.

 A  large  scate  programme  of  tree
 plantation,  davelopment  of  shelter.
 belts  and  wind-breaks  and  rejuvena-
 tion  of  vegetal  cover  by  utilising  the
 water  available  in  the  early  stages  of
 command  area  development  hag  been
 recommended  with  a  view  to  control-
 Ung  the  effevta  of  hot  winds,  wind

 erosiim,  sand  blowing  ang  sand  cas-
 ting  on  arable  fields.  Tree  and  grass
 cover  hag  been  suggested  on  shifting
 sand  dunes  in  canal  commanded  areas
 and  on  those  which  pose  a  threat  to
 habitations,  roads  and  railways  The
 plantation  programme  is  also  geared
 to  meet  the  requirements  of  fue]  and
 amall  timber  locally  and  to  prevent
 over-exploitation  of  the  existing  re-
 sources  and  digging  of  phog  roots
 which  cause  deterioration  of  the  de-
 sert  by  loosening  the  soil.

 Tha  Commission  has  recommended
 that  the  economy  of  the  desert  area
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 should  be  mainly  ynimal  husbandry
 oriented.  A  major  thrust  of  the  pro-
 grammes  is  on  prevention  in  a  large
 meausre  of  the  present  nomadism  of
 the  cattle  breeders  and  sheep  owners
 for  their  social  development  and  for
 systematic  breeding  of  the  jivestock
 The  programme,  suggested  also  in-
 clude  planned  breeding  for  improv-
 ing  the  productivity  of  cattle  and
 sheep,  In  canal  commanded  areas,
 dairy  development  through  setting  uP
 of  additional  milk  collection  and  milk
 chilling  centres  ang  milk  products
 factories  has  been  proposed.

 In  other  arid  areas,  the  major  em-
 phasis  has  been  placed  on  sheep  de.
 velopment  for  which  wool  shearing
 and  grading  centres  and  wool  and
 meat  marketing  arrangements  have
 been  suggested  Adequate  extension
 support  for  preliminary  processing  of
 wool  has  been  recommended  for  ma-
 ximum  utilisation  of  wool  locally  by
 the  cottage  industry  and  for  creating
 more  employment  opportunities

 Programmes  have  been  recommend-
 ed  for  gugmenting  feed  and  fodder  re-
 sources  in  the  area  to  ensure  supply
 of  adequate  nutrition  to  the  animals
 For  this,  proposais  have  been  made
 for  large  scale  development  of  pas-
 tures,  regulated  grazing  to  prevent
 over-use  and  creation  of  grass  reserv~
 es  and  fodder  banks  for  supply  of  hay
 in  scarcity  years

 It  has  been  estimated  that  the  va-
 rious  programmes  recommended  would
 require  outlays  of  about  Rs,  397  -ro-
 res  in  Rajasthan  including  Rs.  207
 crores  for  comple.ing  Rajasthan  Canal
 Project  and  developing  the  command-
 ed  area,  Rs  i6  crores  in  Haryana  and
 Rs  50  crores  in  Gujarat  in  addition  to
 other  items  of  development  under  the
 Plan  in  the  desert  areas.  The  Com-
 mission  has  suggested  that  the  prog-
 rammeg  should  be  properly  phased
 over  a  period  of  three  plans  and
 should  be  given  adequate  organisa-
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 tional  support  to  ensure.  timely  and
 effective  implementation.

 NW.  INTERIM  REPORT  ON  FOREST
 RESEARCH  AND  EDUCATION

 In  its  Interim  Report  on  Forest  Re-
 search  and  Education,  the  Commis-
 sion  hag  observed  that  the  exisiing
 base  of  forest  research  in  India  is  not
 sufficiently  adequate  to  implement  the
 Programmes  based  on  the  approach
 outlined  in  its  earlier  two  Interim  Re-
 ports  on  ‘Produciion  Forestry-Man-
 made  Forests’  and  on  ‘Social  Forestry’,
 The  Commission  has  also  drawn  at-
 tention  to  the  need  for  substantial
 research  gupport  to  the  forestry  prog-
 rammes  in  the  contexi  of  fast  chang-
 ing  technology  in  the  ‘ield  of  manage-
 ment  and  utilisation  of  forests  and
 the  need  for  adoption  of  dynamic  fo-
 restry  practices.  ‘The  Report  deals
 with  the  steps  needed  to  remove  the
 organisational,  technica)  and  finan-

 constraints  and  to  re-vitalise  fo-
 rest  ‘research  and  edication  in  the
 country.

 The  Commission  has  divided  forest
 research  into  three  groups,  viz.  (i)
 foresiry  ang  biologica]  research;  (ii)
 dndustrial  and  utilisation  research
 and  (iii)  forest  management  and  ope-
 rations  research,  including  _  statistics,
 economics  and  marketing  research,  It
 has  also  indicated  the  types  of  organi-
 sation  necessary  to  carry  out  basic,
 applied  and  adaptive  research  at  local,
 regional  and  national  levels.  The
 Commission  has  recommended  that
 facilities  required  to  carrv  out  basic
 and  applied  research  bearing  on  fo-'
 rests  should  be  built  up  in  the  agri-
 cultural  universities.  Other  universi-
 ties  may  also  organise  fresearch  on
 forest  problems  to  the  ex.ent  feasible
 and  possible.  For  th’:  purpose,  the
 State  forest  departments  shoulgq  pro-
 vide  the  necessary  facilities  and  sup-
 povt,  The  State  forest  depar:  ments
 may,  ‘if  necessary,  establish  properly
 equipptd  and  staffed  research  institu-
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 tes  in  order  to  tackle  applied  research
 problems  of  local  nature.  In  adii-
 tion  to  basic  research,  the  Centra)
 forest  research  organisations  should
 take  up  applied  research  of  regional
 and  national  importance,  and  also  as-
 sist  forest  research  organisationally
 and  financially  in  the  Stateg  having
 inadequate  research  base.  The  in-
 dustrial  research  which  requires  @
 large  capital  investment  and  special
 expertise  and  equipment  shoulg  be
 the  responsibility  of  the  Centre.  At
 present,  there  is  no  -well  organised:
 unit  of  industria]  design  to  expedite
 commercial  exploitation  of  proven
 pilot  experiments,  and  this  should  be
 made  good,  The  Central  Government
 should  also  set  up,  where  necessary,
 multi-disciplinary  regional  forest  re-
 search  institutes.  In  addition,  there
 might  be  centres  to  take  up  specific
 problem-oriented  research  projects

 The  agricultural  and  other  universi.
 ties  which  are  to  undertake  forest  re-
 search  could  introduce  forestry  as  one
 of  the  subjects  in  the  ynder-graduate
 course  Gradually.  the  scope  of  forest
 education  could  be  widened  to  gra-
 duate,  post-graduate  and  doctorate
 Degree  courses  in  forestry,  as  quali
 fied  ylaff  and  other  facilities:  needed
 for  research  become  available.  In  or-
 der  to  create  more  opportunities  for
 employment  of  forestry  graduates,
 under-graduate  course  could  be
 broad-based,  so  that  ७  wide  choice  of
 careers  is  possible.  Moreover,  fores-
 try  coulq  be  included  as  one  of  the
 elective  subjects  in  the’  competitive
 examination  for  the  Indian  Fores
 Service;  besides  preference  ta  the
 university  gradustes  in  forestry  can
 be  given  in  the  recruitment  of  the
 State  Forest  Service  officers  and  Forest
 Rangers.  There  should  be  an  integral:
 approach  to  research  .and:  education,
 by  which  teachers  are  ‘actively  involv.
 ed  in  research  and  vice-versa.  ‘Fhe
 Commission  ‘has  ‘also.  recommended
 that  the  Forest  Research:  Institute,
 Dehra  Dun,  because’  of  ite  long  \trad!-
 tion  of  research  and  teaching,  should
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 be  developed  as  an  academic  insti-
 tution  for  teaching  in  forestry  both
 at  the  under-graduate  and  post-gra-
 duate  levels,

 In  order  to  promote  forest  research
 and  education  within  the  existing  ad-
 ministrative  siructure  and  also  in  or-
 der  to  achieve  the  desired  degree  of
 coordination  between  Central  and
 State  forest  research  institutes  and  the
 universities,  a  high-powered  Council
 of  Forest  Research  and  Education
 (CFRE)  should  be  get  up  in  the  Union
 Ministry  ०  Agriculture,  with  the  Ca-
 binet  Minister  of  Agriculture  as  its
 Chairman.  One  of  the  tasks  of  the
 CFRE  would  be  to  have  a  realistic
 assessment  madé  of  technical  man-
 power,  including  each  category  of
 specialisation  needed  at  professional
 levels  in  forest  management,  research
 and  industries,

 The  universities  and  forest-based
 industries,  besides  the  Central  and
 State  research  organisations,  should
 be  more  thoroughly  involved  in  the
 identification  og  pioblemg  and  formu-
 lation  of  programmes  for  inclusion  in
 the  Five  Year  Pians.  Once  the  prog-
 rammes  are  formulated  and  approved
 and  allocation  of  funds  is  made,  the
 institutes/centres  should  have  full
 authority  for  incurring  expenditure,

 The  Commission  has  recommended
 that  in  the  Five  Year  Plans  the  total
 funding,  for  forest  research  and  edu-
 cation  should  not  be  less  than  |  per
 cent  of  the  forestry  and  logging  sec-
 tor’s  contribution  to  the  Gross  Do-
 mestic  Product.  The  possibility  of
 levying  an  R  &  D  Cess  on  industrial
 products  of  Forest  Corporations  and
 forest-based  industries  or  a  cess  or

 surcharge  on  sales  tax  on  forest  pro-
 duce  should  be  explored  as  a  source
 of  finance  for  forest  Research  and  De-
 velopment.

 The  Commission  has  also  made  se-
 veral  recommendations  regarding  the
 personnel  policy  and  cadre  manage-
 ment  with  a  view  to  improving  their
 efficiency.
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 II.  INTERIM  REPORI  ON  CERTAIN
 IMPORTANT  ASPECTS  OF  SELEC-
 TED  EXPORT-ORIENTED  AGRICUL-

 TURAL  COMMODITIES

 In  its  Interim  Report  on  Certain
 Important  Aspects  of  Selected  Export-
 Oriented  Agricultural  Commodities,
 the  Commission  has  covered  five  com-
 modities,  namely,  tea,  coftee,  tobacco, Pepper  and  cardamom  which  together
 account  for  about  40  per  cent  of  the
 total  exports  of  agricultural  commodi-
 ties  of  the  country.  The  Commission
 has  attempted  to  make  a  broad  assess-

 ment  of  the  export  possibilities  of  these
 commodities  in  the  hght  of  the  likely
 trends  in  production  and  internal  de-
 mand  over  a  period  of  time.  An  en-
 deavour  has  also  been  made  to  iden-
 tify  some  of  the  countries  where  a
 high  jevel  of  demand  could  emerge
 for  these  commodities,  Various  mea-
 sures  to  facilitate  exports  or  to  miti-
 gate  the  influence  of  factors  inhibit-
 ing  the  export  drive  in  respect  of
 these  commodities  have  been  discus-
 seq  in  the  context  of  forecasts  of  the
 future  demand,

 In  regard  to  tea,  the  Commission
 has  suggested  that  .  country-wise
 assessment  of  its  export  possibiliies,
 not  only  to  traditional  buyers  but  also
 to  the  new  markets,  should  be  made
 on  a  continuing  basis.  It  observed
 that  the  in.ernal  demand  for  tea  has
 been  kept  at  a  low  level  by  fiscal
 measures  to  adjust  exports  to  pro-
 duction.  The  internal  demand  for  tea
 worked  out  by  the  Commission  is
 much  higher  than  that  envisaged  at
 present  and  this  suggests  an  aggres-
 sive  production  programme  and  a  re-
 orientation  of  the  existing  approach
 The  firs,  essential  step  is  to  collect,
 by  means  of  survey,  the  basic  data  m
 respect  of  classification  of  tea  planta-
 tions  into  good,  medium  and  others  as
 also  the  extent  of  surplus  land  suit-
 able  for  growing  tea  through  the  co-
 operation  of  various  tea  planters’  as-
 sociation  and  the  concerned  State  Gov-
 ernments,  Good  plantations  with  effici-
 ent  management  and  high  yields  should
 be  allowed  to  expand  the  area  in  the
 normal  way.  Medium  plantations



 259  Reports  of

 [SHRI  F.  A,  AHMED]
 should  reach  the  level  of  good  ma-
 nagement  before  they  are  allowed  to
 expand.  Wherever  feasible,  additiona)
 capital  and  technical  assistance  ne-
 cessary  to  improve  yields  of  medium
 plantations  should  be  provided  I
 other  plantations,  which  include  a
 large  number  of  small  holdings,  «
 scheme  on  the  pattern  of  Tea  Deve-
 lopment  Authority  in  Kenya  could
 be  developed  and  taken  up  in  the  co
 operative  sector,  The  Commission
 has  laid  special  stress  on  the  prob-
 lemg  of  tea  estates  in  Darjeeling,  re-
 habilitation  of  sick  plantations,  promc-
 tion  of  internal  consumption  of  Jow-
 ering  of  cost  of  production  ag  also  tic
 initiation  of  a  programme  of  lon:
 term  development  of  tea  industry.  [t
 has  also  recommended  that  financisi
 assistance  to  each  plantation  should
 be  based  on  its  actual  performance
 and  not  on  State  regional  average
 yields  and  has  also  suggested  the  cri
 teria  for  rendering  financial  assistance
 to  various  types  of  tea  plantations.

 In  the  case  of  coffee,  the  Commission
 has  urged  that  realistic  estimates  ot
 the  demand  for  coffee  in  the  world
 markets  should  be  made  and  that  the
 scope  for  developing  new  export
 markets  should  be  explored.  With
 proper  propaganda  and  retail  market.
 ing  facilities,  the  internal  demand  wili
 also  be  very  much  higher  than  a.
 present  envisaged,  The  programme
 for  production  of  coffee  should  take
 note  of  these  factors.

 The  Commission  is  of  the  view  that
 plantations  in  the  size  range  2  to  0
 hectares  can  be  made  viable  ig  they
 are  ~rovided  proper  input  services
 and  adequate  extension  support,  The
 problems  of  small  coffee  growers  of
 Kerala  deserves  urgent  attention.
 The  Coffee  Board  should  take  the
 leadership  in  organising  Farmers’  Ser
 vice  Societies  in  plantation  a-eas
 where  small  holders  are  thickly  cong-
 regated,  Further,  in  the  new  areas
 coming  under  plantations  and  in  some
 of  the  potential  areas  indentified  by
 the  Board,  small  holders’  coffee  pian-
 tations  muy  be  systematically  deve-
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 loped  on  the  pattern  of  the  Tea  De-
 velopment  Authority  in  Kenya.  For
 rehabilitating  small  plantations,  the
 Coffee  Board  should,  after  a  quick
 survey,  arrange  to  complete,  withir
 2  or  3  years,  gap  filling  in  such  plan-
 tations  with  clones  of  high  yielaing
 varieties  of  coffee.  Properly  run  2o0f-
 fee  plantations  should  get  the  w-rk
 ing  capital  from  banks,  and  the  de-
 velopment  fundg  of  the  Coffee  Boar?
 should  not  be  allowed  to  be  locked
 up  in  working  capital.

 In  regard  to  tobacco,  the  Commis-
 sion  feels  that,  with  the  general  con-
 sumption  trend  towards  the  low  nicc-
 tine  content  of  virginia,  the  tobacco
 grown  on  light  soil  areas  with  irriga-
 tion  should  find  favour  from  the  mar-
 keting  point  of  view  It  is  also  es.en-
 tial  to  safeguard  the  interests  of  to-
 bacco  producers  by  making  an  inrnau
 into  the  worlg  trade  in  filler  tobacco
 especially  when  India  hag  got  varictics
 which  could  find  a  plaice  in  the  wevJa
 markets  provided  they  are  offered  at
 competitive  prices.  Tbe  Commission
 considetg  it  desirable  to  have  a  se-
 cond  string  of  exports  in  the  public
 sector  which  could  cut  across  the  me-
 nopoly  of  foreign  concerns.  The
 Commission  has  recommended  that
 the  proposed  Totacoo  Board  sand
 be  enstrusted,  inter  alio.  with  .he  task
 of  studying  the  preferences  of  the
 traditional  buyers  far  tobacco  with
 low  nicotine  content  grown  in  light

 soil  areas  and  taking  steps  necessary
 for  improving,  the  exrert  prospects  of
 filler  tobacco.

 In  regard  to  pepper,  the  Commis-
 sion  is  of  the  view  that  tre  progrum-
 me  for  popularisation  of  Panniyur-T
 hybrid,  which  is  not  orly  high  vieti-
 ing  but  is  also  suitable  for  export
 from  be  quality  agnle,  should  be
 given  high  priority.  <A  suitable  plan

 of  action  for  eradication  of  wilt  disea-
 se  should  be  expeditionsly  taken  up
 by  the  Ministry  of  Agrirulture  in  con-
 sultation  with  the  concerned  States.
 For  stepping  up  exports  of  pepper,  it
 is  essential  to  collect  detailed  mfur-
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 mation  about  the  qualities  popu.ar  in
 the  importing  countries  and  the  rul-
 ing  prices  as  also  the  sources  of  sup-
 ply  so  that  the  competition  can  be
 planned  accordingly.  Due_  weight
 should  be  given  to  foreigr  speritica-
 tions  in  the  Indian  grading  system  sc
 that  production  of  pepper  of  lower
 Ppungency  becomes  pvssit?e  in  the
 country.  The  requireme':  for  mect-
 ing  the  export  demand  for  hiel  pun.
 gency  pepper  are  small  and  could  be
 met  without  difficulty.  The  two  main
 considerations  in  encouraging  produc-
 tion  should  be  the  yield  and  quality
 acceptability  for  the  bulk  of  the  export
 market.  In  view  of  the  demard  from
 certain  countries  for  provwessed  pepper
 products,  the  economics  ang  possibility
 of  exporting  them  shvvlc  be  exaron-
 ed.

 As  far  as  cardamoimn  is  corcerned,
 the  Commission  feels  that  infestation
 by  Katte  disease  is  responsible  for
 low  yields  and  that  urgent  steps  ore
 necessary  to  control  thi;  disease  by
 uprooting  all  the  affected  plants,  It
 has  suggested,  that  the  Cardamom
 Board  should  undertake  a  survcy  of
 the  plantations  so  us  to  assess  the  area
 infested  with  Katte  disease  The  area
 under  replantation  programme  should
 be  stepped  up  substantially.  Suiiable
 packages  of  practi.eg  for  adoption  by
 the  small  farmers  need  to  te  devis-

 ed.  The  system  of  growing  cardamom
 as  a  mixed  crop  with  arecanut  and
 pepper  in  protected  valley  locations
 should  be  adopted.  Efforts  should  be
 Made  to  evolve  denser  varieties  of
 cardamom  for  export  ५०  the  Scandi-
 navian  countries,  Attention  should  also
 be  given  to  the  marufacture  of  pro-
 cessed  products  of  cardamom.  If  the
 economics  of  these  products  is  found
 favourable,  the  countriei  to  which
 these  products  could  be  exported
 should  be  indentified.
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 STATEMENT  BY  MEMBER  RE.
 NEW  FRIENDS  COOPERATIVE

 HOUSE  BUILDING  SOCIETY

 MR  SPEAKER:  Mov,  Shri  Vajpayee
 to  make  a  statement  under  direction
 No  115.

 SHRI  JYOTIRMOY  BOSU
 (Diamond  Harbour):On  this,  I  want
 to  make  one  submission.  I  uad  given
 a  privilege  motion  on  this  and  I  was
 advised  by  the  Secretariat  to  bring
 it  up  under  Direction  No.  7155,  Then,
 later  on,  of  course,  I  Lave  been  ruled
 out.  I  would  hke  to  gct  one  minute,
 af  you  would  so  please.

 MR  SPEAKER:  Now,  Shri  S,  M.
 Banerjee.

 SHRI  JYOTIRMOY  BOSU:  I  just
 want  to  tell  you  something  importani.

 I  have  got  some  additional  info:  ma-
 tion,  very  serious  information,  which
 indicates  that  perjury  has  been  com-
 mitted  by  the  Lt.  Governor,  and  the
 House  has  also  been  misled  In  the
 case  of  one  particular  member—I  take
 full  responsibility  for  this  gtatemcnt—.
 the  Lt.  Governor  had  taken  the  ini-
 tiative  to  write  to  the  Co-operative
 Society  to  give  her  land.  She  igs  Mrs.
 Shakuntala  Masani  who  is  a_  great
 frieng  of  Mrs,  Indira  Gandhi.  I  have
 got  documentary  evidence  to  produce
 before  the  House.  I  take  ful]  respon-
 sibility  for  this  statement  that  the
 Lt.  Governor  had  written  to  the  Co-
 operative  Society  to  give  her  land  I
 have  got  the  documents  in  my  posses.
 sion,  If  you  want,  I  can  lay  them
 on  the  Table  of  the  House.  I  have  got
 the  original  documents.  Kindly  have
 a  Jook  at  this.  See  what  is  going  on.

 MR.  SPEAKER:  No,  no;  not  at  this
 time.

 sit  ६... इ  बिहारी  वाजपेयी  (ग्वालियर):
 अध्यक्ष  महोदय,  माननीय  सदस्य  जो  मामला
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 बता  रहे है,  वह  बाद  में  प्रकाश  मे  आया  है
 इन  बयानों  के  बाद  आपको  इस  विषय  पर

 बहस  का  मौका  देता  होगा।

 श्री  शहि  भूषण  (दक्षिण  दिल्ली)  :
 भ्रष् यक्ष  महोदय,  मे  " पास  जनता  के  पार्लियामेट
 के  मेम्बरों  को  लिस्ट  है,  जिन्होंने  प्लाट  लिये

 हुए  हैं।  इसकी  पूरी  इनक्वायरी  होनी  चाहिए
 कौर  इस  पर  डिसकशन  होना  चाहिए  ।

 SHRI  JYOTIRMOY  BOSU:  The  Lt.
 Governor  shoulg  have  been  gsuspen-
 ded  then  und  there...

 SHRI  8.  M.  BANERJEE:  rose—

 MR,  SPEAKER:  Kindly  sit  down
 please  I  have  called  Shri  Vajpayee
 3  think  the  facts  he  is  going  to  give
 are  identical.

 SHRI  8.  M.  BANERJEE  (Kanpur):
 You  have  called  me.  T.et  me  muke  a
 submission.

 SHRI  sYOTIRMOY  BOSU:  I  am
 producing  the  original  documents
 which  wiJl  show  that  the  Lt,  Gov-
 ernor  has  committeq  a  serious  per-
 jury  and  the  Minister  has  misled  the
 House.  Kindly  have  a  look  at  these.

 MR  SPEAKER:  These  documents
 afe  not  to  be  produced  on  the  spot
 so  abruptly,  I  am  not  permitting  you.

 SHRI  S.  M  BANERJEE:  Let  there
 be  a  high-power  inquiry  into  this
 Since...

 MR.  SPEAKER:  Please  sit  down.

 शी  झील  बिहारी  वाजपेयी  :  गह
 मंत्रालय  मे  राज्य  मंत्री  श्री  राम  निवास  मिर्धा  ने
 lo  अप्रैल

 a  974  को  सदन  में  “न्यू  फ़ेलप्स
 को आप रो  व  हाउस  बिल्डिंग  सोसाइटी”  के
 बारे  मे  एक  वक्‍तव्य  दिया  ।

 यह  खेद  का  विषय  है  कि  उन्होंने  कुछ
 महत्वपूर्ण  तथ्यों  को  सद  में  छिपाया  है,
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 ate  कुछ  तथ्यों  को  तोड़  मरोड़  कर  पेश  किया

 है

 (4)  श्री  मिर्ज़ा  ने  यह  बताया  कि
 सोसाइटी  द्वारा  जो  50  नये  सदस्य  बनाये  गए
 उनमें  34  न  तो  सरकारी  कर्मचारी  है  भौर
 बौर  न  सरकारी  कर्मचारियों  के  निकट
 सम्बन्धी  है  |  किन]  उन्होंने  यह  नहीं  बताया
 कि  शेष  i6  सदस्य  कौन  है  ?

 मैंने  9  अप्रैल  को  यह  कहा  था  कि  सोसाइटी
 द्वारा  अवैध  और  ग्र नियमित  रूप  से  भूमि
 आवंटित  किये  जाने  से  जो  उच्च  पदस्थ
 व्यक्ति  समन्वित  हुए  है,  उनमे  केन्द्र  सरकार
 के  गृह  सचिव  श्री  मुखर्जी,  बिदेश  व्यापार  के

 संयुक्त  सचिव  श्र"  सकलानी,  गृह  मंत्रालय  के
 अतिरिक्त  सचित्र  श्री  अशोक  सेन,  लन्दन  स्थित
 भारतीय  हाई-कमिश्नर  श्री  बी०  के०  नेहरू,
 विदेश  मंत्नालय  के  सचिव,  श्री  वी०  सी०
 लि बेदी,  श्री  के०  बी०  लाल,  झाई०  पी०  एस०
 और  श्री  बी०  मुखर्जी,  भाई  सी०  एस०  है  1
 इसके  अतिरिक्त  मैने  यह  भी  बताया  था  कि
 नये  सदस्यों  में  श्रीमती  मोहिनी  गिरी,
 डा०  एम०  एस०  पाठक  तथा  श्री  नरेश  कुमार
 गुजराल  भी  शामि+  है।  अब  पता  लगा  है  कि
 डा०  पाठक  और  श्री  नरेश  कुमार  गुजराल  ने
 वे  प्लाट  छोड़  दिये  है

 श्री  मिर्धा  ने  इसका  खण्डन  नहीं  किया,
 किन्तु  इसकी  पुष्टि  भी  नहीं  की  ।  यह  तथ्यों
 को  दबाने  श्लोक  सदन  को  गुमराह  करने  का
 प्रयास  है

 (2)  श्री  मिर्धा  ने  कहा  कि  सोसाइटी
 हारा  02  व्यक्तियों  की  'पेंटिंग  लिस्ट'  का
 मामला  भी  भ्रदालत  के  सामने  हें  ।  यदि
 राज्य  मंत्री  यहीं  रुक  जाते  तो  मैं  समझ  सकता
 था,  किन्तु  उन्होंने  यह  जोड़  कर  अपने  को
 कठिनाई  में  डाल  दिया  कि  “दिल्ली  प्रशासन
 ने  सर्वोच्च  न्यायालय  में  कहा  है  कि  इस  सोसाइटी
 के  बारे  मे  लेफ्टिनेन्ट  गवर्नर  द्वारा  स्वीकृत  कोई
 बेटिंग  लिस्ट  नहीं  है  ra
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 सर्वोच्च  न्यायालय  मे  दिल्ली  विकास
 अधिकरण  के  सेक्रेटरी  ने  भी  एक  हलफनामा
 प्रस्तुत  किया  है।  दिल्ली  विकास  अधिकरण
 दिल्‍ली  प्रशासन  का  एक  भाग  है  1  दिल्ली  के
 उपराज्यपाल  विकास  प्रधिकरण  के  अध्यक्ष

 हैं  ।  उसके  सेक्रेटरी  ने  अपने  हलफनामे  से
 जो  कुछ  कहा  हैं  वह  श्री  मिर्घा  के कथन  की
 धज्जियां  उडा  देता  है।  उनके  हलफनामे  का
 अन्तिम  पैरा  इस  प्रकार  है

 The  old  management  of  the  Society
 had  submitted  a  waiting  hst  of  per-
 sons  to  the  Delhi  Administration  im
 December,  966  The  list  was  signed
 by  two  officers  of  the  Delhi  Adminis-
 tration  and  is  on  record

 जुलाई,  3i,  967  को  लैण्ड  एण्ड
 बिल्डिंग  विभाग  के  सेक्रेटरी  श्री  आई०  के०  सूरी
 ने  बेटिंग  लिस्ट'  प्राप्त  होने  की  सूचना  देते  हुए
 सोसाइटी  को  लिखा

 ‘I  am  desired  to  make  i  clear
 that  list  of  members  submitted  with
 your  letter  under  reference  has
 been  treated  as  final  and  no  change
 in  that  list  can  be  made  without
 prior  written  permission  of  the
 Administration  and  no  change  will
 be  allowed  tn  the  list  already  sub-
 mitted  to  this  administration”

 इतना  ही  नहीं  ।  मेरे  पास  उपराज्यपाल
 श्री  बालेश्वर  प्रसाद  द्वारा  26  जनवरी,
 974  को  सोसाइटी  के  भ्रध्यक्ष  को  लिये  पत्र

 की  प्रतिलिपि  है  जिसम  उन्होंने  सोसाइटीको
 60  नये  मेम्बर  बनाने  की  स्वीकृति  दी  है  ।
 पत्न  मे  उपराज्यपाल  महोदय  ने  लिखा  हैं

 “However,  if  some  members  on
 the  approved  waiting  lst  of  some
 of  the  cooperative  House  Building
 Societies  in  South  Delhi  are  offered
 to  you  for  membership  by  us,  these
 wil)  have  to  be  accommodated  by
 your  Socisty”

 प्रश्न  यह  है  कि  यदि  अरन्य  हाउस  बिल्डिंग
 सोसाइटियां  की  वेटिंग  लिस्ट  होती  है  तो

 फ्रांस  सोसाइटी  की  “बेटिंग  लिस्ट  क्यो  नहीं
 हो  सकती  ।  जहा  पक  बेटिंग  लिस्ट  के

 एप्रूव्ड  होने  का  सवाल  है,  यह  मुद्दा  सारे
 घोटाले  पर  पर्दा  डालने  के  लिए  उठाया  गया

 है।  सरकार  बताये  कि  0प्रूव्ड'  सूची  मे  <सका
 क्या  मतलब  है  ।  उसे  कौन  एप्रूव  करता

 है  ?

 श्री  मिर्ज़ा  कहते  हैं  कि सहकारी  समितियों
 की  यह  परिपार्टी  नहीं  है  कि  मैम्बर  बनाने
 के  लिए  कोई  सार्वजनिक  सू  'ना  दे  ।  क्या  मैं
 उनमे  पूछ  सकता  हू  कि  बिता  सार्थक  के

 सूचना  दिये  सदस्यों  की  भर्ती  अ्रष्गचार,
 पक्षपात,  नथा  भाई-भतीजावाद  को  कैसे
 रोका  जा  सकता  है  ?

 हम  न्यू  फ्रेंड्स  सोसाइटी  के  मामले  को  ही
 ले।  सोसाइटी  के  चेयरमैन  ने  26  जनवरी,
 को  गणराज्य  दिवस  के  पावन  पर्व  पर--

 यहा  हमे  स्मरण  रखना  चाहिये  कि  सार्वजनिक

 छुट्टी  के दिन,  केवल  दिल्‍ली  के  उपराज्यपाल  ही
 काम  नह  करते,  सहकारी  समितियों  के
 कार्यालय  भी  खुले  रहते  हैं,  यद्यपि  कानून  से
 सभी  दफ्तरों  का  बन्द  होना  जरूर  है---
 नये  मैम्बर  बनाने  की  इजाजत  मानी  ।  उन्हें
 उसी  दिन  इजाजत  मिल  गई।  28  फरवरी
 को  60  नये  मैम्बर  बन  गए।
 उन्हे  कैग  पता  लगा  कि  सदस्यता  खाली  है  ।
 क्या  उन्हें  बताने  के  निए  सोसाइटी  के  ले  यर मैन
 सदस्यता  फार्म  लेकर  घर  घर  घूमे?
 क्यो  उन्हे  सिर्फ  केन्द्र  सरकार  के  ऊचे  अफसरो
 के  ही  घर  मिले  ?  इस  सम्बन्ध  में  डाज
 जगजीत  सिंह  मे  झपने  हलफनामे  में  जो  कुछ
 कहा  >  वह  बड़ा  रोचक  भोर  रहस्योद्घाटक
 है  ।  उनके  शब्दों  मे  —

 “Since  there  was  no  approved
 waiting  list  for  the  enrolment  of
 new  members  there  was  no  other
 alternative  for  the  Managing  Com-
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 mittee  but  to  select  such  persons  of

 eminence,  quality  and  character,  as
 umprove would  in  itg  judgment,

 the  neighbourhood  of  the  colony”

 Persons  of  eminence,  quality  and
 character

 क्या  अर्थ  है  इन  शब्दो
 बा ह  क्‍या  समाजवाद  का  द०  भरने  वाली
 सरकार  को  यह  कसौटी  मान्य  है  ?  क्‍या
 क्वालिटी”  कौर  करेक्टर'  का  एकाधिकार
 भारत  सरकार  के  सचिवों,  सयुक्त  सचिवों
 पौर  भाई  सी०  एस०  अफसरो  ने  ही  ले
 रखा  है  ?

 33  hrs.

 श्री  मिर्धा  का  यह  कथन  भी  अशुद्ध  है
 कि  सदस्यों  का  भर्ती

 “os  a  matter  withm  the  purview  of
 the  management  of  the  Society.”

 कोआपरेटिव  सोसाइटीज  र्ल्स  973
 के  अनुसार  नये  सदस्यो  की  भर्ती  सोसाइटी
 की  जनरल  सभा  कर  सकती  है,  अन्य  कोई
 नहीं  ।

 किन्तु  इस  सोसाइटी  को  मैनेजिंग  कमेटी
 नें  नये  सदस्यों  की  भर्ती  का  फैसला  किया  है  1
 यह  कमेटी  उपराज्यपान  द्वारा  नामजद  हैं  ।
 कमेटी  के  9  मेम्बरों  मे  से  3  मेम्बरों  को  बैठक
 की  सूचना  तक  नही  दी  गई  |  डा०  जगजीत  सिह
 ने  अपने  विरोधियों  को  बाहर  रखा  ।

 श्री  मिर्धा  ने  इस  तथ्य  पर  भी  प्रकाश  नही
 डाला  कि  दिल्‍ली  प्रशासन  ने  फरवरी,  967
 में  सहकारी  समितियों  द्वारा  नये  सदस्य
 बनाने  पर  रोक  लगा  दी  थी  और  नये  सदस्य
 केवल  प्रशासन  की  पूर्व  भ्र नुम ति  के  पश्चात्‌
 ही  बनाये  जा  सकते  है  ।

 सरकार  बताये  कि  यह  नियम  बनाने  का
 क्या  कारण  था  ?  यह  भी  स्पष्ट  होना  चाहिए
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 कि  दिल्‍ली  प्रशासन  ने  कौत  सी  कसौटियां
 निर्धारित  की  हैं  जीके  आधार  पर  सोसाइटियां
 के  नये  सदस्य  बना  !  की  इजाजत  दी  जाती  है  ?
 क्या  इस  मामले  मे  उन  कसौटियों  का  पालन
 किया  गया  ?

 झ्र भी  तक  यह  साफ  नहीं  है  कि  नये
 सदस्य  बनाने  की  इजाजत  देने  का  भ्रध्िकार
 उपराज्यपाल  को  ही  है  या  डी०  डी०  To
 के  चेयरमैन  को  ?  डा०  जगजीत  सिह  का  पत्र
 डी०  डी०  ए०  चेयरमैन  को  लिखा  गया  है,
 उस  पर  ऊपर  “कान्फिडेशल”  भी  लिखा  है,
 उपराज्यपाल  को  नहीं  |  डी०  डी०  णु०
 कार्यालय  इन्द्रप्रस्थ  इस्टेट  मे  है जब  कि  उप-
 राज्यपाल  का  शनिवार  राजपुर
 रोट  पर  है।  दोनो  के  बीच  6-7  मील  का
 अन्तर  है  ।  26  जनवरी  को  सोसाइटी  के
 चैयरमैन  द्वारा  लिखा  गया  पत्र  इतनी  दूरी
 तय  करके  उसी  दिल  राज्यपाल  की  टेबल  पर
 कैसे  पहुचा  ?

 क्या  क्सी  शून्य  सोसाइटी  के  मामले
 में  उर राज्य शल  ने  इतनी  फुर्ती  से  काम
 लिया  ?  क्या  उनका  यह  दायित्व  नहीं  था
 कि  नये  सदस्यो  की  भर्ती  की  ग्र नुम ति  देते  हुए
 देखते  कि  उनके  नामो  की  सिफारिश  करते  हुए
 सोसाइटी  ने  नियमों  तथा  परिपाटियों  का
 पालन  किया  है  या  नहीं  ?  क्या  उन्होंने
 सदस्यों  को  नामावली  स्वय  देखी  या  लाख

 मूल  कर  दस्तखत  कर  दिए  ?  यदि  उन्होंने

 सूची  देखी  तो  क्या  यह  बात  उनके  ध्यान  मे
 नहीं  शाई  कि  उसमें  उनके  ही  एक  रिश्तेदार
 तथा  उन*  स्पेशल  असिस्‍टेंट  की  पत्नी  के
 पते  ठीक  नही  लिये  है  i  क्या  इससे  उनके
 मन  में  कोई  सन्देह  पैदा  नहीं  हुए  ?

 उप  राज्यपाल  ने  सारी  सूची  को  विकास
 प्राधिकरण  की  आवश्यक  जांच  के  लिए

 क्यों  नही  भेजा  ?  यदि  उसी  दिन  स्वीकृति नहीं
 दी  जाती  तो  कोई  प्रा समान  तो  नहीं  ६:
 जाता  ।
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 श्री  मिर्ज़ा  ने  कहा  है  कि  सोसाइटी  द्वारा
 60  नामों  की  सिफारिश  की  गई  थी,  किन्तु
 केवल  5  व्यक्ति  मैम्बर  बनाये  गये  ।  ऐसा
 क्यों  हुआ  ?  डा०  जगजीत  सिंह  ने  सर्वोच्च
 न्यायालय  में  जो  हलफना  T  दिया  उसके  भनुसार
 25  जनवरी  को  60  नये  मैम्बर  बनाये  गए  |
 बाद  में  उन्होंने  दूसरा  हलफनामा  दिया  कि

 कुछ  सदस्यों  ने  प्लाट  लेने  से  इन्कार  कर
 दिया  इसलिए  सदस्य  संख्या  50  रह  गई  1
 प्रश्न  यह  है  कि  जो  लोग  प्लाट  लेना  नहीं
 चाहते  थे  उनको  सोसाइटी  ने  सदस्य  बनाना
 क्यों  तय  किया  ?  क्‍या  यह  सच  है  कि  जिन
 लोगों  ने  इन्कार  किया  उनमे  दिल्ली  म्युनिसिपल
 कारपोरेशन  के  कमिश्नर  श्री  टम  भी  है?
 क्या  यह  भी  सच  है  कि  उन्होंने  आलोचना  के
 भयसे  झपना  नाम  वापस  ले  लिया  ?

 श्री  मिर्ज़ा  इस  प्रश्न  पर  सर्वथा  मौन  है
 कि  राजधानी  में  भूमि  हड़पने  के  इस  काण्ड  के
 बारे  में,  जिनमें  अनेक  उच्च  पदस्थ  व्यक्ति
 फंसे  हुए  हैं,  केन्द्र  कार  क्‍या  करने  जा

 रही  है  ?

 क्या  केन्द्र  सरकार  की  जिम्मेदारी  उप-
 राज्यपाल  के  भ्रामरी  को  ठीक  ठहराने  वाले
 तथ्य  प्रस्तुत  करने  तक  ही  सीमित  हैं  ?

 मेरी  माग  है  कि  सरकार  उन  सभी
 सरकारी  अफसरों  के  विरुद्ध  कार्रवाई  करे
 की  गलत  ढंग  से  जमीन  देने  कौर  गलत  ढंग  से
 उसे  प्राप्त  करने  के  दोषी  हैं  ।

 दूसरे,  सरकार  को  समस्त  गृह-निर्माण
 सहकारी  समितियों  के  गठन,  उनके  संचालन
 प्लाट  देने  के  उनके  नियमों  तथा  प्रक्रियायें  का

 पुनर्विचार  कर  ऐसे  कदम  उठाने  चाहिए
 जिससे  लयू  फ्रेंड्स  सोसाइटी  जैसे  गोलमालों
 की  भविष्य  में  पुनरावृत्ति  न  हो  ।

 SHRI  JYOTIRMOY  BOSU:  That
 day  I  raised  a  privilege  motion,  You
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 may  kindly  look  into  the  records.
 There  it  is  stated  that  he  should  be
 allowed  to  make  a  statement  under
 Direction  115  Now,  after...

 MR  SPEAKER:  When  was  it?

 SHRI  JYOTIRMOY  BOSU:  I  shall
 give  you  the  date.  Your  Secretariat
 knows  about  it.

 MR,  SPEAKER:  This  matter  has
 already  been  mentioned  by  Mr,  Vaj-
 payee.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Some  new  facts  had  come  to  light  and
 are  in  his  possession.  I  could  not
 include  them  in  this  statement,

 MR.  SPEAKER:  I  shall  see  the  new
 facts  which  you  are  going  to  give.

 SHRI  JYOTIRMOY  BOSU  Thank
 you,

 को  शशि  भूषण  (दक्षिण  दिल्ली)  :
 अध्यक्ष  महोदय,  मैं  यह  निवेदन  कर  रहा  था
 कि  इस  सोसाइटी  के  सम्जन्ध  में  काफी  नये

 फैक्ट्स  अखबारों  में  छपे  हैं,  इसलिए  हम  भी

 चाहते  हैं  कि  इसके  ऊपर  डिस्कशन  हो

 अध्यक्ष  महोदय  :  भाप  की  नोटिस
 मेरे  पास  नहीं  झाई है  ।

 थी घात  भूषण  :  कल  दूगा  1

 अध्यक्ष  महोदय  :  भ्र भी  जिन  की  मेरे
 पास  नोटिस  आई  है  उनका  तो  मैं  देख  लूगा  ।
 जिनकी  नोटिस  हो  नहीं  भाई  है  उनके  लिए
 मैं  कुछ  नहीं  कर  सकता  1

 अगर  बाप  ऐसा  करे  कि  सब  का  सुन  कर
 जवाब  इकट्ठा  ही  बना  लें  तो  बरच्छा  होगा  t

 यह  मैं  आपको  मशविरा  दे  रहा  हूं  ।  क्योकि
 वाजपेयी  जी  के  बाद  बहू  धौर  कुछ  बातें
 रखेंगे  ।
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 गृह  मंत्रालय  तथा  मासिक  विभागों में
 शल्य  मंत्री  (भी  राम  निवास  मिर्धा)  :
 वाजपेयी  जी  ते  जो  शुभी  पढ़ा  वह  पहले
 आपको  भेज.  दिया  गया  था  और  उसका

 अनुवाद  मैंने  तैयार  कर  लिया  है

 SHRI  JYOTIRMOY  BOSU:  My
 submission  is  slightly  different.  3
 gave  a  Privilege  Motion  and  the
 observations  of  the  Chair  on  that  was
 he  should  be  allowed  to  make  a  state-
 ment  under  Direction  115.  In  the
 List  of  Business,  I  do  not  find  that.
 Will  you  kindly  permit  me...

 MR.  SPEAKER;  You  want  to  make
 a  statement  just  now?

 SHRI  JYOTIRMOY  8080:  I  need
 your  observation.  I  will  give  fresh
 material  and  you  may  kindly  allow
 me,

 MR.  SPEAKER:  Just  now?  If  fresh
 material  is  given,  I  will  examine  it.

 SHRI  JYOTIRMOY  BOSU:  I  will
 give  notice  today  with  additional  facts.

 SHRI  8.  M.  BANERJEE:  Sir,  this
 is  a  statement  under  Direction  15.
 I  have  given  a  Calling  Attention
 Notice.  In  the  other  House,  this  sub-
 ject  was  discussed.  I  am  told.

 MR,  SPEAKER,  If  there  is  going
 to  be  a  Calling  Attention  Notice,  why
 should  the  Minister  make  a  statement
 at  this  stage?

 st  टल  बिहारी  वाजपेयी  :  कब
 काल  अटेंशन  से  काम  नहीं  चलेगा  ।  मिनिस्टर
 साहब  के  पास  जो  फैक्ट्स  हैं  वह  रख  दें  ।
 फिर  बाद  में  इस  पर  चर्चा  कराएं  ।

 MR,  SPEAKER::  You  want  to  have
 Calling  Attention,  and  besides  Calling
 Attent’on,  statement  under  Direction
 457

 SHRI  JYOTIRMOY  BOSU;  No,  Sir.
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 discussion  and  have  a

 Direction  5  द

 SHRI  VASANT  SATHE  (Akola):
 Sir,  Mr.  Vajpayee  has  already  made

 a  statement,  To  this,  the  Minister
 may  give  whatever  replies  he  has.
 After  that,  if  there  are  certain  addi-
 tional  facts,  which  are  in  possession
 of  men  like  Mr.  Bosu  who  want  to
 place  them  before  the  House,  the  best
 thing  would  be  to  give  notice  under
 Rule  93  and  have  a  full  discussion  on
 that.

 (Interruptions)

 MR.  SPEAKER:  Mr.  Bosu,  why  are
 you  so  impatient  when  I  say  I  am
 going  to  see  that?

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  draw  your  attention  to  another
 matter,  in  regard  to  the  price  of  these
 plots.  If  you  are  a  genuine  coopera-
 tive  society  member,  yoy  pay  Rs.
 50,000.  But,  outside,  it  is  Rs.  1,25,000.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  Sir.  before  I  make  the
 statement,  I  would  like  to  refer  to  a
 suggestion  that  has  been  made  regard-
 ing  a  discussion  on  the  subject.  We
 are  perfectly  willing  to  submit  to  a

 regular  dis-
 cussion.  But  my  difficulty  in  having
 that  discussion,  as  also  in  making  this
 statement,  is  that  all  the  matters  that
 have  been  raised  are  being  contested,
 very  seriously  contested,  by  one  party
 or  other  in  the  court.  So,  within  the
 ambit  of  that,  I  am  making  the  state-
 ment  and,  if  that  discussion  is  allowed
 to  be  held  within  that  ambit,  we  are
 perfectly  willing  to  a  discussion,

 Sir,  in  the  statement  made  by  me
 on  the  10th:  April  4974  I  had  indicated
 that  the  matter  relating  to  the  new
 Friends  Cooperative  House  Building
 Society  was  pending  before  the  Sup-
 reme  Court  and  that  most  of  what  had
 been  stated  by  Shri  Atal  Behari  Vaj-
 payee  earlier  had  been  alleged  in  cer-
 tain  affidavits  fileq  before  the  Court.
 As  the  issues  were  subjudice  had
 made  it  clear  that  I  had  to  confine
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 myself  to  the  factual  position.  This
 constraint  still  continues,

 Shri  Vajpayee  now  says  that  in  pre-
 senting  the  facts  on  the  409  April
 974  had  suppressed  certain  impor-
 tant  facts  from  the  House  and  distor-
 ted  certain  other  facts.  Sir,  I  res-
 pectfully  deny  this.  I  shall  make  my
 submissions  regarding  points  men-
 tioned  by  him  in  his  statement.

 Shri  Vajpayee  says  that  I  stated
 that  34  out  of  the  50  new  members
 were  neither  Government  servants
 nor  were  they  their  near  relations
 and  accuses  me  of  not  having  stated
 who  the  remaining  6  mnembers~were.
 It  should  be  obvious  from  the  context
 that  the  remaining  persons  could  only
 be  either  Government  servants  or
 their  near  relatives.  There  was,
 therefore,  no  suppression  of  facts.

 Shri  Vajpayee  has  referred  to  his
 earlier  stutement  about  certain  per-
 sons  who,  according  to  him.  have
 been  benefited  by  the  society  through
 irregular  and  illegal  allotment  of  the
 land.  He  then  goes  on  to  accuse  me
 of  not  having  refuted  or  confirmed
 his  statement.  Sir,  this  is  one  of  the
 allegations  before  the  court  and  I  do
 not  see  how  I  could  have  said  any-
 thing  in  regard  to  such  allegation
 when  the  matter  is  sub-judice.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Whether  the  name  of  the  Home  Sec~
 retary  is  there  or  not  is  a  question
 of  fact,  not  an  allegation.  Let  him
 deny  or  confirm  it,

 SHRI  RAM  NIWAS  MIRDHA:
 Shri  Vajpayee  has  referred  to  what
 I  had  stated  about  the  waiting  list  of
 02  members.  The  hon’ble  member
 seems  to  think  that  there  is  a  contra-
 diction  between  what  I  said  and  what
 is  stated  in  the  affidavit  filed  by  the
 Secretary  of  the  DDA,  and  the  Admi-
 nistration’s  letter  of  3lst  July  1967.
 Sir,  what  I  stated  on  the  last  occasion
 is  factually  correct  and  what  I  had
 stated  was  that  the  Delhi  Administra-
 tion  hag  submitted  to  the  Supreme
 Court  that  there  was  no  such  waiting
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 list  having  the  approval  of  the  Lt.
 Governor.  The  reference  was  merely
 to  the  submission  made  by  the  Delhi
 Administration  to  the  Court.  The
 question  whether  there  is  any  contra-
 diction  betwcen  the  submission  made
 by  the  Administration  before  the  court
 and  the  affidavit  and  the  Administra-
 tion’s  letter  is.  of  course,  one  to  be
 considered  by  the  Court.

 Shri  Vajpayee  has  raised  the  point
 as  to  what  is  meant  by  the  term
 “approved”  list  and  wants  to  know
 the  procedure  for  approving  the  wait-
 ing  list.  He  has  also  stated  that  the
 concept  of  approval  has  been  raised
 to  suppress  the  bungling.  Sir,  a  claim
 has  been  made  ip  this  case  before
 the  Supreme  Court  that  there  was  an
 approved  waiting  list  maintained  by
 the  society  in  1966.  This  has  been
 strongly  contested  by  the  other  party..
 The  questions  raised  by  Shri  Vajpayee
 are  thus  before  the  Court  I  would,
 therefore,  hke  to  refrain  from  saying
 anything  in  the  matter  at  this  stage,
 except  to  deny  the  innucndo

 Shri  Vajpayee  has  asked  the  ques-
 ti0n  that  if  it  is  not  the  practice  of
 cooperative  societies  to  give  public
 notice  for  enrolment  of  new  members,
 how  could  corruption  favouritism  and
 nepotism  be  checked?  Sir,  what  !
 stated  before  the  House  was  the
 factual  position  as  to  the  prevalent
 practice.  Whether  such  practice
 leads  to  corruption,  etc.  is  a  matter
 of  opinion  about  which  I  would  not
 like  to  enter  into  any  argument.

 Shri  Vajpayee  has  mado  certain
 statements  regarding  the  action  taken
 by  the  Lt,  Governor  with  reference
 to  the  society’s  request  for  permission
 to  admit  new  members  on  a  holiday.

 In  my  previous  statement  J  had  refer-
 red  to  the  affidavit  and  counter-
 affidavit  bearing  on  this-issue  I  do
 not,  therefore.  wish  to  say  anything
 further  on  this,

 The  next  point  raised  by  Shri  Vaj-
 payee  is  whether  the  President  of  the
 society  went  from  door  to  door  with
 the  membership  form  to  inform  the
 new  members.  He  has  also  referred
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 [SHRI  RAM  NIWAS  MIRDHA]
 to  certain  portions  of  the  affidavit
 fileg  by  the  President  of  the  society.
 Obviously,  I  cannot  answer  for  the
 President  of  the  society.

 Shri  Vajpayee  says  that  I  was  not
 correct  in  saying  that  the  enrolment  of
 members  is  within  the  purview  of  the
 management  of  the  society.  Accord-
 ing  to  him.  enrolment  of  new  mem-
 bers  can  only  be  made  by  the  general
 body  of  the  society  and  not  by  others.
 Sir,  the  factual  position  is  that  under
 the  Delhi  Cooperative  Societies  Rules
 i973  and  bye-laws  of  the  society,  the
 Managing  Committee  is  competent  to
 admit  new  members.

 As  stated  by  Shri  Vajpayee,  the
 Managing  Committce  of  the  society
 has  been  nominated  by  the  Lt  Gover-
 nor.  But  he  goes  on  to  state  that
 three  out  of  the  nine  members  of  the
 Committee  were  not  informed  of  the
 meeting  at  which  the  Committee
 decided  to  enrol  new  members  and
 that  the  President  of  the  Managing
 Committee  kept  the  rivals  away.
 These  are  also  among  the  allegations
 in  the  proceedings  before  the  court
 and  will  be  considered  by  the  court.

 Shri  Vajpayee  says  that  I  did  not
 throw  light  on  the  fact  that  the  Delhi
 Administration  had,  in  February  1967,
 imposed  restrictions  on  enrolment  of
 new  members  by  the  cooperative
 societies  and  that  new  members  could
 be  enrolled  only  with  the  prior  per-
 mission  of  the  Administration.  He
 also  wants  me  to  clarify  the  reason
 for  framing  such  rules  and  the  basis
 on  which  societies  are  permitted  to
 enrol]  new  members,  Sir.  this  is  also
 a  matter  which  will  come  up  for  con-
 sideration  by  the  court  As  such  it
 will  not  be  appropriate  for  me  to  say
 anything  more  at  this  stage.

 Shri  Vajpayee  has  also  raised  the
 question  as  to  how  the  letter  written
 by  the  President  of  the  society  reach-
 ed  the  Lt.  Governor  on  the  same  day.
 He  has  also  raised  the  question  whe-
 ther  it  was  not  the  responsibility  of
 the  Lt.  Governor  to  see,  at  the  time
 of  according  permission  for  the  enrol-
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 ment  of  new  members,  whether  the
 society  had  complied  with  the  rules
 and  conventions  while  recommending
 the  names  and  whether  he  had  scruti-
 nised  the  list.  The  hon’ble  member
 has  further  raised  the  point  as  to  why
 the  list  was  not  referred  to  the  Delhi
 Development  Authority  for  investiga~
 tion.  All  these  points  have  been  spe-
 cifically  raised  before  the  court  in  the
 proceedings  ang  the  court  will  go  into
 these  and  give  a  finding  or  decision.
 It  is  not  appropriate  for  me  to  say
 anything  on  this.

 Shri  Vajpayee  also  wants  to  know
 the  reason  why  the  society  decided  to
 enrol  certain  members  who  were  not
 interested  in  buying  the  plots.  Sir,
 what  I  had  stated  was  that  of  the  60
 names  recommended  by  the  society,
 only  50  persons  were  ultimately  en-
 rolled  on  28th  February  ‘1974,  This
 statement  is  factually  correct.  It  is
 not  for  me  to  say  why  certain  mem-
 bers  declined  or  did  not  get  plots.

 The  next  question  raised  by  Shri
 Vajpayee  is  whether  Shri  Tamta,
 Commissioner.  Municipal  Corporation

 of  Delhi  was  on  of  those  who  declin-
 ed  to  accept  the  plots  and  whether  he
 withdrew  his  name  for  fear  of  criti-
 cism.  It  is  true  that  Shri  Tamta’s
 application  for  membership  was  ac-
 cepteq  but  according  to  available
 information  no  plot  was  offered  to
 him  because  he  had  indicated  his  in-
 ability  to  pay  the  price  of  the  plot  in
 less  than  three  months,

 Shri  Vajpayee  has  stated  that  I  had
 been  silent  on  the  point  as  to  what
 action  Central]  Government  propose
 to  take  in  regard  to  this  matter.  Sir,
 I  would  submit  that  the  question  of
 taking  action  against  any  person  does
 not  arise  at  this  stage  when  the  whole
 matter  is  sub-judice.  My  endeavour
 has  been  only  to  present  the  factual
 position  and  not  to  justify  or  slur  over
 the  conduct  of  anyone,

 Shri  Vajpayee’s  suggestion  that  the
 working  of  all  House  Building  Socie-
 ties  should  be  reviewed  is  beyond  the
 scope  of  the  present  statement.  How-
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 ever,  I  shall  convey  it  to  the  Ministers
 of  Agriculture  and  Works  and  Hous-
 ing  for  such  action  as  they  may  con-
 sider  necessary,

 33.20  hrs,

 CONSTITUTION  (THIRTY-SECOND
 AMENDMENT)  BILL

 RECOMMENDATION  TO  Rasya  SABHA  TO
 APPOINT  Members  TO  JOINT  COMMITTEE

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  I  beg  to  move:

 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha  do
 appoint  five  memberg  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Bill  further  to  amend  the  Con-
 stitution  of  India  in  the  vacancies
 caused  by  the  retirement  of  Sarva-
 Shri  Jaisukhlal  Hathi,  Ajit  Prasad
 Jain,  Ram  Niwas  Murdha,  0,  D.
 Pande  and  Bindeshwari  Prasad
 Singh  from  Rajya  Sabha  ang  do
 communicate  to  this  Heure  the
 names  of  the  members  so  appointed
 by  Rajya  Sabha  to  the  Joint  Com-
 mittee.”

 MR,  SPEAKER::  The  question  is:

 “That  this  House  do  rccommend
 to  Rajya  Sabha  that  Rayya  Sabha  do
 appoint  five  members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Bill  further  to  amend  the  Con-
 stitution  of  India  in  the  vacancies
 caused  by  the  retirement  cf  Sarva-
 shri  Jaisukhlal  Hathi.  Ayt  Prasad
 Jain,  Ram  Niwas  Murdha,  C,  D.
 Pande  and  Bindeshwati  Prasad
 Singh  from  Rajya  Sabha  and  do
 communicate  to  this  House  the
 names  of  the  members  so  appointed
 by  Rajya  Sabha  to  the  Join,  Com-
 mittee,”

 The  motion  was  adoptec,
 macramyas

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  Sir,  I  have  given
 notice...

 MR,  SPEAKER:  I  hive  nothing
 before  me,  Mr.  8,  M.  Banerjee.  I

 VAISAKHA  2.  i896  (SAKA)  (32nd  Amnd.)
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 am  not  permitting  any  one  except
 Mr,  s,  M.  Banerjee.  Mr,  Jyotirmoy
 Bosu,  you  cannot  fsrce  yourself  on
 Me  like  this.  I  am  not  allowing  you.
 How  can  you  suddenly  get  up  and
 raise  any  matter  like  this?  I  have
 called  only  Mr,  S,  M.  Banerjee.
 You  cannot  coerce  the  Chair.  You
 cannot  force  me.  I  have  allowed
 already  one  motion.  As  for  the  others
 I  will  see  if  they  are  within  the  com-
 petence  cf  this  Parliament  to  be
 brought.  You  suddenly  come  up  and
 bring  something  here;  I  have  no  time
 to  examine  while  I  am  conducting
 the  business  of  the  House.  I  receive
 hundreds  of  such  Motions  and  I  must
 study  them,
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 SHRI  JYOTIRMOY  BOSU:  I  am
 very  responsible.

 MR,  SPEAKER:  You  are  n_sres-
 ponsible  at  all.  You  try  to  coerce
 the  Chair,  which  I  refuse  to  accept.
 I  can  see  whether  this  particular
 Motion  shoulg  be  sent  to  Home  Minis-
 ter  or  not.  I  cannot  give  you  an  off-
 hand  reply.  You  cannot  force  me.
 You  cannot  force  me  to  just  throw

 it  on  to  him.  without  myself  first  be-
 ing  satisfied  about  it,  I  will  examine
 whether  it  is  within  the  proper  juris-
 diction  of  this  Parliament  or  not,

 SHRI  JYOTIRMOY  BOSU:  Mean~
 while,  let  the  Home  Minister  collect
 the  information.

 MR  SPEAKER:  I  cannot  give  any
 ruling  I  will  have  to  examine.  If
 there  is  anything  for  him,  I  wil}  ask
 the  Home  Minister  about  it.  If  the
 Home  Minister  is  not  concerned,  I
 will  not  ask  him.  I  will  have  to  see
 that.  (Interruptions).

 Please  do  not  interrupt  me  while  I
 am  conducting  the  proceedings  You
 say  something  when  [  arn  sitting  here.

 T  have  to  conduct  the  proceedings,  At
 present  no  matter  is  before  me,  I  wil!
 never  get  exercised.  You  also  do  no!
 get  exercised.  Everything  is  being
 shown  88  being  exercised,  You  are
 showing  that  you  are  very  much  exer.
 cised.  I  know  it  and  you  know  it.  You
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 are  at  normal  level,  but  I  too  am  at
 normal  level  Please  sit  down,  You
 May  go  on  repeating.  But  my  reply  is
 the  same  You  are  a  clever  member
 I  shal!  have  to  see  it  before  I  ask  the
 Minister  to  reply  Do  you  want  that
 I  should  keep  myself  shut  and  you
 should  pass  on  the  slip  to  him  with-
 out  even  my  seeing  it?  Why  are  you
 wasting  the  time?  Please  sit  down
 The  Home  Minister  is  taking  the  hint
 if  he  takes  it  from  you-not  from  me
 This  is  not  the  wav  I  am  really  very
 sorry,  thi,  practice  is  so  bad  Be  rea-
 sonable  You  will  submit  it  to  me
 I  shall  examine  it  and  TI  can  horesfly
 assure  you  that  I  shall  examine  it  on
 merits  I  have  allowed  many  manv
 dangerous  things  from  your  side  But,
 this  is  not  the  way  of  setting  through
 me  When  I  am  attending  to  some
 member's  dehate  voy  suddenly  creep

 in  with  some  things  I  wish  I  could
 get  my  ear  deafened  when  you  are  <o
 near  and  when  you  speak  I  wish  ]
 could  switch  off  when  you  speak!
 Now,  Mr  Banerjee,  you  are  being  ner-
 mitted  bv  vour  friend  to  go  ahead

 3  33  hrs.

 MATTER  UNDER  RULE  377

 Reporreo  DeatsH  or  A  Grrr  In  4
 Kanpur  HosrrraL  pve  ro  DicrystIcIn

 INJeEcTION

 SHRI  S  M  BANERJEE  (Kanpur):
 Mr  Speaker,  Sir,  I  would  like  to
 raise  a  verv  important  issue  which
 has  shaken  not  only  the  city  of  Kan-
 pur  but  also  the  entire  country  That
 is  ahout  the  spurious  drugs’  adminis-
 tration  resulting  in  death,  of  ९0  many
 lives

 Unfortunately,  you  were  not  here
 at  the  time  when  I  raised  this  ques-
 tion  how  spurious  glucose  injections
 which  were  administered  to  the  pa-
 tients  had  rost  24  Jives  in  a  Kanpur
 Hospital.  You  would  have  read  to-

 day’s  news  in  the  Times  of  India

 APRIL  22,  974  Matter  under  Rule  377  3280

 under  the  caption  ‘Life-saving  drug
 claims  life’

 It  says:
 “A  2  lla  year-old  gir]  is  reported

 to  have  died  immediately  after  she
 was  administered  a  test  dose  of
 dicrysticin,  “life~saving"  drug,  at  a
 local  charitable  hospital  here  yes-
 terday.”

 You  know,  Sir,  that  the  child  was
 under  the  treatment  of  another  clinic
 for  the  Jast  many  days  It  was  brou-
 ght  to  the  charitable  hospital  and  the
 drug  was  prescribed  to  be  adminis-
 tered  to  that  child  The  compounder
 gave  that  child  a  ‘sensitive  test’  but
 she  collapsed  within  minutes

 According  to  doctors,  there  were
 cases  in  which  the  patients  succumb-
 ed  even  to  the  test  dose.  The  police
 have  sealed  all  the  dicrysticin  injec-
 tions  in  the  hospital  and  the  com
 pounder  hag  been  arrested

 May  I  inivite  your  attention  to  the
 fact  that  in  this  very  House  Dr.  Karan
 Singh  while  revly.ng  to  my  _  point
 raised  under  rule  377  had  stated  that
 he  would  take  proper  steps  because
 he  thought  that  this  was  not  death
 because  of  spurious  drugs  but  this
 amounted  to  murder?

 The  extent  of  the  menace  can  be
 gauged  from  the  speeq  with  which
 firmg  manufacturing  drugs  and  allied
 products  have  mushroomed  in  the
 state,  that  is,  U.P,  during  the  last  ten
 years  According  to  a  directory  pub-
 lished  by  the  directorate  of  industries,
 there  were  only  37  drug  units  in  963
 in  the  entire  sector.  Their  number  has
 now  gone  up  to  more  than  200,  of
 which  over  70  are  located  in  Kanpur
 alone  These  firms  just  do  not  stand
 on  their  own,  and  १  made  a  statement
 here  with  full  authority  that  there
 were  very  high  people,  people  who
 came  from  the  high  society  in  Kan-
 pur,  who  were  the  cream  of  the  so-
 ciety.  who  were  highly  connected,  that
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 is,  people  who  were  Ministers,  ex-
 Ministers,  and  even  today  Ministers;
 their  firmg  are  connected  with  this..  oe

 SHRI  PILOO  MODY:  (Godhra):
 They  are  not  the  cream;  but  they  are
 the  scum.

 SHRI  S.  M.  BANERJEE:  Yoy  will
 be  surprised  to  know  the  amount  of
 opium  issued  through  the  Centre  for
 the  manufacture  of  certain  drugs  like
 pathidrine,  50  per  cent  of  this  opium
 ig  consumed  by  a  single  firm  in  Kan-
 pur  called  Hind  Chemicals.  I  am  sur-
 prised  that  no  inquiry  has  been  con-
 ducted  into  the  working  of  these  firms,
 May  I  request  you,  Sir,  to  kindly  ask
 the  Health  Minister  to  make  a  state-
 ment?  The  Chief  Minister  of  UP  has
 arrested  many  persons,  and  I  am  very
 happy  about  it  But  I  would  just  men-
 tion  one  more  thing  about  what  has
 happened  in  the  case  of  these  drug
 firms,  The  press  report  says:

 “Alarmeq  by  thig  phenomenal
 growth,  the  UP  Government  ap-
 pointeq  three  years  ago  a  committee
 of  fiive  doctors  headed  by  the  then
 additional  directors  of  health,  Dr.
 B.  N.  Chatterjy:,  to  find  oui  whe-
 ther  the  drug  units  were  maintain-
 ing  the  standards  required  of  them.
 The  Committee,  which  visited  parts

 of  not  only  UP  but  also  Maharashtra
 and  Gujarat  reported  that  mot  a
 single  pharmaceutical  firm  in  the
 State  was  maintaining  the  standards
 required  in  respect  of  the  manufac-
 ture  of  sophisticated  qrugs.

 Amazing  as  if  may  seem  the
 powers-that-be  put  the  committee’s
 report  in  gold  storage  and  drugs  of
 doubtful  quality  :ontinued  to  be
 bought  by  hospitalg  and  other  insti-
 tutions  in  large  quantities.”.

 T  am  surprised  that  the  Health  Minis-
 ter  is  not  here,  Let  the  Health  Minis-
 ter  make  a  statement.  and  I  am  pre-
 pared  to  give  all  the  proog  required  to
 show  how  the  people  are  involved  in
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 it,  I  would  request  you  to  ask  the
 Health  Minister  to  make  a  statement.

 MR.  SPEAKER:  I  shalj  forward  it
 to  the  Health  Minister  I  have  also
 received—_I  do  not  know  whether  it  is
 in  my  Capacity  as  Speaker  or  other-
 wise—another  complaint  that  two  very
 eminent  persons  had  hardly  survived
 afier  taking  a  drug  which  turned  out
 spurious.  They  told  me  that  the  drug
 inspectors  were  actively  involved  in
 it,  So,  I  shall  convey  that  along  with
 the  hon.  Member’s  observation;  I  do
 not  know  whether  that  came  to  me  in
 my  capacity  as  Speaker  or  otherwise,
 but  I  will  certainly  ask  the  Health
 Minister  to  pursue  it  and  look  into  it.

 13,39  hrs,

 DEMANDS*  FOR  GRANTS,
 75—contd.

 4974—

 MINIstRY  07  AGRICULTURE

 MR.  SPEAKER:  The  House  will
 now  take  up  discussion  and  voting  on
 Demands  Nos,  |  to  0  relating  to  the
 Munistry  of  Agriculture  for  which  9
 hours  have  been  allotted,

 DEMAND  No.  ]—DEPARKTMENT  OF  AGRI-
 CULTURE

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,36,02,000  on  Revenue  Account
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  detray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Department  of  Agricul-
 ture’,”

 DeMAND  No,  2—DEPARTMENT  OF  AGRI-
 CULTURAL  RESEARCH  ANp  EDUCATION

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  6,560,000  on  Revenue  Account

 *Moved  with  the  recommendation  of  the  President.
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 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975,  in  res-
 pect  of  ‘Department  of  Agricultural
 Research  and  Education’.

 DEMAND  No.  3--AGRICULTURE

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  65,23,26,000  on  Revenue  Account
 and  not  exceeding  Rs,  3,06,60,42,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1975,  in  respect
 of  ‘Agriculture’.”

 Demanp  No.  4—FIsHERIES

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  6,17,97,000  on  Revenue  Account
 and  not  exceeding  Rs.  1,06,50,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  1975,  in  respect  of  ‘Fisheri-
 ies’,”

 Demanp  No,  5—ANIMAL  HUSBANDRY
 AND  Dairy  DEVELOPMENT

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  “not  exceeding
 Rs.  26,41,11,000  on  Revenue  Account
 and  not  exceeding  Rs.  2,40,33,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  _  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  ‘1975,  in  respect  of  ‘Animal
 Husbandry  and  Dairy  Develop-
 ment’.”
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 DEMAND  No,  6—~FoRESstT

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  7,49,00,000  on  Revenue  Account
 and  not  exceeding  Rs,  45,83,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1975,  in  respect
 of  ‘Forest’.”

 DEMAND  No.  7——-PAYMENTS  TO  INDIAN
 CounciL  OF  AGRICULTURAL  RESEARCH

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  -29,11,80,000,  on  Revenue  Account
 be  granted  to  the  President  to  com-

 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 cdurse  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1975,  in  respect  of  ‘Payments  to
 Indian  Council  of  Agricultural
 Research’.”

 Demanp  No.  8—DEPARTMENT  OF  Foop

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  100,10,53,000  on  Revenue  Account
 and  not  exceeding  Rs.  10,99,88,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  af  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1975,  in  respect
 of  ‘Department  of  Food’.”

 Demanp  No.  9—DEPARTMENT  oF  Com-
 MUNITY  DEVELOPMENT

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  24,65,11,000  on  Revenue  Account
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1975,  in  res-
 pect  of  ‘Department  of  Community
 Development’.”
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 Demanp  No,  0—DerarTMENT  or  Co-
 OPERATION

 MR  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  5,53,68,000  on  Revenue  Account
 and  not  exceeding  Rs.  -17,59,37,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1975,  in  respect
 of  ‘Department  of  Cooperation’.”

 I  have  received  a  long  list  of  Speak-
 ers.  I  think  9  hours  are  enough,  but
 still  we  shall  have  ta  fix  some  time
 limit,  say  7  to  0  minutes.  In  the  case
 of  the  opposition  parties,  the  time  is
 already  allocated,  and  one  Member
 from  each  party  may  take  the  whole
 time  allotted  to  that  party  or  divide
 it  amongst  the  different  Members  of
 the  party  who  may  be  speaking,  and
 I  leave  it  to  them.

 Hon.  Members  who  are  present  and
 desire  to  move  their  cut  motions  may
 please  do  so

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  I  beg  to  move.

 “Thai  the  demang  under  the  head
 Department  of  Agriculture  be  re-
 duced  to  Re,  wn,

 {Failure  to  implement  the
 amended  land  ceiling  Jaws  and
 distributing  the  surplus  land
 among  the  landlegs,  particularly
 in  the  Union  territories  1.

 “That  the  demang  under  the  head
 Department  of  Agriculture  be  re-
 duced  to  Re,  1",

 [Failure  to  totally  stop  evictions
 of  share-croppers  and  giving  them
 security  of  tenure.  (2)),

 “That  the  demang  under  the  head
 Agriculture  be  reduced  to  Re.  aw

 (Failure  to  distribute  all  the
 arable  non-cultivated  Government

 Agrieuliture
 land  and  land  owned  on  paper  by
 ex-princeg  to  the  landless  and
 land-hungry  peasants.  (22)),

 “That  the  demang  under  the  head
 Fisheries  be  reduced  by  Rs.  100.”.

 (Need  of  keeping  all  gairma-
 jarua  tanks  and  ponds  under  Gov-
 ernment  ownership  preventing
 encroachment  by  big  landowners
 particularly  in  Bihar  and  N.E.
 India  to  develop  fisheries,  (15) ).
 “That  the  demang  under  the  head

 Forest  be  reduced  by  Rs,  100..

 {Need  of  distributing  non-fores-
 ted  arable  but  formerly  forest
 land  among  the  Scheduleg  Tribes
 and  other  landless  for  cultivation.
 (16) }.
 “That  the  demand  under  the  head

 Department  of  Food  be  reduced  to
 Re  aw

 [Failure  to  take  over  entirely
 wholesale  trade  of  all  foodgrains
 and  to  procure  entire  marketing
 surplus  through  a  system  of  grad-
 @q  levy  to  ensure  regular  supply
 at  controlled  prices  to  the  weaker
 sections  in  rural  areas  and  vulne-
 rable  sections  in  urban  and  indus-
 trial  areas  (7)1.

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  by
 Rs,  100.",

 [Necessity  of  preventing  wast-
 age,  pilferage  and  adulteration  of
 foodgrains  under  the  Food  Cor-
 poration  of  Inida.  (19).

 “That  the  demand  under  the  head
 Department  of  Community  Develop-
 ment  be  reduced  by  Rs,  100.”,,

 {Need  for  giving  more  powers
 and  finances  to  the  Gram  Pan-
 chayats.  ‘20)].
 “That  the  demang  under  the  head

 Department  of  Community  Develop-
 ment  be  reduced  by  Rs,  ‘100.".

 (Need  for  further  democratisa-
 tion  of  the  executive  and  judicial
 wings  of  Gram  Panchayats,  (21)7
 “That  the  demand  under  the  head
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 Department  of  Co-operation  be  re-
 duced  by  Rs  100”

 {Need  of  forming  separate  co-
 operatives  of  marginal  farmers

 and  agricultural  labourers  in  each
 Panchayat  (22)]

 “That  the  demang  under  the  head
 Department  of  Co-operation  be  re-
 duced  by  Rs  100”

 [Need  of  ending  illegal  usury
 and  ensuring  credit  at  Jower  rate
 of  ifiterest  to  poor  peasants  and
 agricultural  labourers  (23)  ]

 SHRI  SARJOO  PANDEY  (Ghazi-
 pur)  I  beg  to  move

 “That  the  demand  under  the  head
 Department  of  Aguiicultute  be  ic-
 duced  to  Re  oe

 [Failure  to  abolish  crop  shai-
 ing  system  (39))

 ‘That  the  demand  under  the  head
 Department  of  Agriculture  be  re-
 duced  to  Re  17

 [Failure  to  acquue  the  entue
 agricultural  lang  m  possession  otf
 big  landlords  (40))

 ‘That  the  demang  under  the  head
 Depaitment  of  Agriculture  be  re-
 duced  to  Re  47

 [Fanluie  to  enforce  laws  relat-
 ing  to  land  ceiling  (41))

 “That  the  demang  under  the  head
 Department  of  Agriculture  be  re
 duced  to  Re  3,"

 {Failure  to  distribute  barren
 and  surpuls  Jand  left  after  conso-
 lidation  of  holding  among  Iund-
 lesg  persons  (42)]

 “That  the  demang  under  the  head
 Department  of  Agriculture  be  re-
 duced  by  Rs  00°

 {Failure  to  ymplement  the  dec-
 lareq  policy  of  Government  to
 distribute  land  among  landless
 persons  (43)]
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 That  the  demang  under  the  head
 Depaitment  of  Food  be  reduced  to

 Re  1

 [Need  to  take  over  wholesale
 tiade  in  wheat  7  order  to  supply
 toodgiains  at  controlled  prices  to
 tural  urban  and  industrial  areas
 449)7 ]

 That  the  demang  unde:  the  head
 Department  of  Food  be  reduced  by
 Rs  400

 [Failure  ६0  nationalise  sugar
 mills  (5L)J

 That  the  demand  under  the  head
 Deputment  of  Co-operation  be  re-
 duced  by  Rs  00

 {Failure  to  set  up  separate  co-
 operative  societies  for  rural  agri-
 cultural  Inboureis  and  poo,  tar-
 mes  (52)]

 That  the  demang  undex  the  head
 Dipartment  of  Co-operation  be  re-
 duced  by  Rs  200

 {Need  ६०  advance  loan,  to  poor
 people  and  agricultuta]l  labourers
 through  co-operative  societies  in
 order  to  save  thim  from  usury
 53)]

 SHRI  RAMAVATAR  SHASTRI
 (Patna)  I  Leg  .o  move

 ‘That  the  demang  under  the  head
 Depaitment  of  Agricuituer  be  redu-
 ccd  by  Rs  00’

 |  Unsatisfactory  piogress  of  land
 reform  programme  (54)  ]

 That  the  demand  under  the  head
 Department  of  Agriculture  be  re-
 duced  by  Rs  00’

 [Need  to  frame  land  reform
 Jiws  on  the  basis  of  suggestions
 made  by  the  Akhil  Bharatiya
 Kisan  Sabha  (55) )

 That  the  demand  unde;  the  head
 Department  of  Food  be  reduced  by
 Rs  100"

 [Governments  surrender  before
 the  hoarders  and  profiteers  by
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 abendo
 ning  on  5

 policy  of  taking
 over  of  trade  of  wheat.
 €86)}.

 “That  the  demand  under  the  head
 Department  of  Food  be  reduced  by
 Re  i.".

 [Need  to  take  over  the  trade  of
 wheat,  rice,  coarse  grains,  sugar,
 edible  oils  and  other  essential  Com-
 modities.  (57)),

 “Phat  the  demand  under  the  head
 Department  of  Food  be  reduced  to

 Re.  ww

 [Failure  to  nationalise  the  sugar
 mills.  (58)  L

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  to
 Re.  wn

 [Need  to  sell  sugar  only  through
 fair  price  shops  by  stopping  its
 free  sale  (59).

 SHRI  LALJI  BHAI  (Udairur):  I
 beg  to  move:

 “That  the  demand  under  the  head
 Department  of  Agriculture  by  re-
 duced  by  Rs.  100.".

 [Failure  to  supply  full  quantity
 of  milk  against  tokens  in  DMS
 booths  in  New  Delhi  particularly
 in  Moti  Bagh.  (60)].

 “That  the  demang  under  the  head
 Department  of  Agriculture  he  re-
 duced  by  Rs.  100.".

 {Indiscriminate  cut  of  milk
 quota  at  the  instigation  of  certain
 biased  officials  of  DMS  at  DMS
 booths  in  New  Delhi  particularly
 in  Moti  Bagh  ares.  61).

 434  LS—0.
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 SHRI  R.  च्  BADE  (Khargon):  |
 ‘beg  to  move;

 “That  the  demand  under  the  head
 Department  of  Agriculture  be  re-
 67८९६  by  Hs.  100.".

 [Failure  to  supply  full  quan-
 tity  of  milk  against  authorised
 tokens  from  DMS,  booths  in  New
 Delhi  particularly  in  Sarojini
 Nagar  area,  (69) J,

 “That  the  demand  under  the  head
 Department  of  Agriculture  be  re-
 duced  by  Rs.  100.”.

 [Indiscriminate  cut  of  milk
 quota  at  the  instigation  of  certain
 biased  officials  of  DMS  at  DMS
 booths  m  New  Delhi  particularly
 mm  Sarojint  Nagar  area.  (70) ].

 “That  the  demand  under  the  head
 Department  of  Agriculture  be  re-
 duced  by  Rs,  100.”.

 [Need  to  lay  stress  on  the  offi-
 cals  of  DMS  to  visit  milk  booths
 in  New  Delhi  particularly  in
 Sarojini  Nagar  area  instead  of
 confining  themselves  to  desk  work
 alone  and  remedy  the  hardship
 cause  to  the  token  holders.  (mM).

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  by
 Rs.  100.”,

 {Urgent  need  to  make  available
 vanaspati  ghee  for  at  least  domes-
 tac  use  and  relieve  the  housewives
 from  great  hardship  and  mental
 agony.  (74).

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  by
 Rs.  100.",

 [Failure  to  check  hoarding  and
 black  marketing,  of  vanaspatt
 ghee  in  New  Delhi.  (75)].

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  by
 Rs,  100.",

 [Failure  to  unearth  ang  plug  the
 source  of  procurement  of  vanas-
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 pat:  ghee  and  mada  by  the  hal-
 wal  while  the  people  in  general
 are  being  deprived  of  these  essen-
 tial  commodities  (76)  ]

 “That  the  demand  under  the  head
 Department  of  Food  be  reduced  by
 Rs  100”,

 [Need  to  impose  suitable  res-
 trictions  on  the  use  of  vanaspat.
 ghee  and  maida  by  the  halwais
 (7)

 “That  the  demang  under  the  head
 Department  of  Food  be  reduced  by

 Rs  00’

 {Faure  to  supply  vegetable
 ghee  ang  mafda  for  domestic  use
 in  New  Delhi  while  these  essen-
 tial  commodities  are  made  avail-
 able  halwis  in  abundance  (78)  ]

 “That  the  demand  under  the  head
 Department  of  Food  be  reduced  by
 Rs  400  LA

 [Need  to  improve  the  distribu-
 tion  svstem  of  essential  articles
 like  vanasapti  ghec  maida  and
 DMS  milk  (79)7

 “That  the  demand  under  the  head
 Depaitment  of  Food  be  reduced  by
 Rs  100°

 {Causes  for  supplving  rotten
 quality  of  wheat  by  FCI  to  Fair
 Price  Shops  in  Delhi  despite  ab-
 normal]  increase  in  its  piice  (80)]

 “That  the  demand  under  the  head
 Depurtment  of  Food  be  reduced  by
 Rs  1000”

 iNeed  to  supply  mdigenous
 wheat  by  FCI  to  the  Fair  Price
 Shops  for  consumers  of  Delhi  ins-
 tead  of  imported  wheat  thereby
 saving  transportation  charges  on
 movement  (81)1

 SHRI  8  M  BANERJEE:  (Kanpur):
 I  beg  to  move

 “That  the  demand  under  the  head
 Department  of  Food  be  reduced  to
 Re  47
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 [Failure  to  nationalise  sugar  mills
 in  UP,  ang  Bihar  (72).

 “That  the  demand  under  the  head
 Department  of  Food  be  reduced  to

 Re.  L.”

 [Failure  to  talk  over  wholesale  trade
 in  foodgrains  (73)  J

 MR  SPEAKER,  The  cut  motion  are
 also  before  the  House

 SHRI  S  P  BHATTACHARYA
 (Uluberia).  From  the  reports  given
 by  the  vazious  agriculture  departments
 and  by  the  Minstry  of  Agriculture
 here,  a  person  coming  from  an  outside
 country  into  India  may  feel  that  the
 Government  of  India  in  the  Ministry
 of  Agriculture  is  doing  something
 very  good  in  this  field  but  knowing
 the  reality  of  our  condition  we  cannot
 think  in  that  way

 3  49  hrs

 {Mr.  Deputy-SreaKer  tn  the  Chatr]
 It  is  not  clearly  stated  m  what

 direction  our  country  38  going  In  our
 Constitution,  there  3३  a  direction  that
 the  disparity  of  income  levels  should
 be  minimised  But  after  so  many
 years,  what  do  I  find?  You  find  that
 that  the  disparity  is  increasing  For-
 merly  40  per  cent  of  the  people  were
 below  the  poverty  line  This  was  a
 few  years  ago  Now  due  to  devalua-
 tion  of  the  rupee  and  rising  prices  this
 percentage  has  gone  up  to  70

 Why  tg  this  so?  One  reason  is  con-
 centration  of  land  Five  per  cent  of

 the  families  contro]  near  about  40
 per  cent  of  the  agricultural  land  There
 was  the  P  C  Mahalanobis  Committee
 to  go  into  the  question  of  concentra-
 tion  of  land  It  has  said  that  land
 concentration  3३  not  broken  by  various
 enactments  There  was  the  Raj
 Committee  on  Agricultural  income  In
 page  40  of  its  Report,  it  has  said  that
 Jo  per  cent  of  the  rural  families  are
 controlling  two-thirds  of  the  agricul-
 tural  produce  If  that  be  90,  you  can
 understand  that  70—80  per  cent  of  the
 rural  population  are  really  toiling  to
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 produce  our  agricultural  commodities.
 our  food  ang  commercial  crops  by
 their  labour,  toil,  suffering  and  exer-
 tion.  But  they  are  deprived  of  the
 axight  to  live  like  human  beings;  they
 are  deprived  of  their  food,  clothing
 and  other  living  rights.  This  is  the
 situation  through  which  the  country
 30  passing.

 Reports  are  there  saying  that  the
 poorer  section,  the  small  owners  should
 be  helped.  Bank  laws  are  there  to
 £IVe  loang  to  these  persons.  But  there
 must  be  security  given.  Without
 security,  they  cannot  get  loan,  They
 san  get  some  charitable  gifts.  but  in
 general  no  real  help  38  given.  Due  to
 this  poverty  of  our  rural  population,
 industry  cannot  also  grow.  Without
 4  home  market,  with  vast  numbers  of
 people  remaining  in  starvation,  what
 andustry  can  grow?  Simply  exporting
 soMe  commodities  worth  a  few  crores
 of  rupeeg  cannot  make  industry  grow.
 Due  to  this,  industry  is  decaying.  The
 capitalist  class  of  our  country  are  a
 degenerate  class,  They  are  not  making
 profit  by  giving  help  to  people;  they
 are  making  profit  by  killing  people.
 This  is  being  supported  by  the  policies
 of  the  Government.  The  Guvernmen!
 for  various  reasons  hus  got  a_  soft
 corner  for  them.  The  Planning  Com-
 mission’s  Task  Force  brought  out  a
 report  on  land  reform.  It  has  clearly
 stated  that  land  reform  legislation  is
 enacted,  but  there  is  no  will  to  execute
 those  Acts.  The  money  spent  py  the
 Government  goes  to  help  the  richer
 sections  of  the  peasantry  and  not  the
 poor.  The  Task  Force  has  said  that
 Ra.  2000  crores  are  spent  on  irrigation
 this  year,  but  all  that  money  has  not
 helped  the  poorer  sections  of  the
 people.  When  the  United  Front  Gov-
 ernment  was  in  power  in  West  Bengal,
 they  distributed  some  seven  lakh  acres

 of  benamé  land  an  kas  land  of  the
 Government,  but  the  Centre  was
 eager  to  send  Its  force  and  crush  the
 peasants.  From  thig  we  can  under-
 ‘stand  for  whose  interests  the  Govern-
 ment  runs,

 VAISAKHA  2,  \896_  (SAKA)  Agrwulture  294

 Moreover,  we  find  that  the  Govern-
 ment  has  given  up  the  wholesale  trade
 in  wheat  and  rice.  They  have  given
 it  up.  The  Prime  Minister  asked,
 before  this  new  crop  was  harvested.
 what  should  be  the  policy  regarding
 food  procurement.  Our  party  gave  a
 clean  ctatement  of  our  policy,  and  that
 could  have  saved  our  country  from
 death  and  destruction  as  is  now  going
 on.  We  clearly  stated  that  now,  in
 our  country,  near  about  i  ९078
 tonnes  of  foodgraing  are  produced,
 and  out  of  that,  the  richer  sections
 control  more  than  five  crore  tonnes.
 After  keeping  their  requirements  for
 food  and  cultivation  we  could  procure
 five  crure  tonnes  from  them  to  feed
 our  country.  Giving  their  cost  of
 production  and  25  per  cent  profit,  we
 could  buy  from  them  all  their  surplus
 at  Rs.  80  per  quintal,  rice  or  wheat,
 and  we  could  sell  the  product  thrcugh
 the  ration  shops  at  Re.  per  kilo  to
 the  people.  That  would  save  our
 country  and  our  people.  People  would
 not  have  been  discontented  as  they
 are  now  due  to  high  prices  and  no
 supplies  In  West  Bengal,  there  are
 no  supp'es.  Even  some  Ministers  and
 some  MLAs  from  there  came  here  in
 connection  with  food  supplies  to  Cal-
 eutta,  But  what  about  the  =  rural
 people  in  West  Bengal?  The  modified
 rationing  system  has  almost  collapsed
 and  you  cannot  understand  what  is
 the  suffering  of  the  people.  Rice  is
 selling  at  Rs.  3  to  Rs,  4  if  not  more,
 per  kilo.  We  do  not  know  what  will
 be  the  position  in  the  coming  months.
 Naturally  therefore,  the  people  are
 getting  disturbed  and  discontented.  T
 have  seen  that  even  in  States  where
 the  majority  rule  is  that  of  the  Con-
 gress  and  where  no  other  party  exists,
 such  as  Gujarat  and  Bihar,  the  people
 are  gettine  discontented.  This  is  due
 to  the  rise  in  prices  and  the  non-
 availability  of  foodgrains  at  the  nor-
 mal  price  for  the  majority  of  the
 people.  This  discontent  is  growing.
 Due  to  the  Central  Government's
 policies,  even  when  we  have  got  suffi-
 cient  food  production  in  the  country,
 it  is  impossible  for  the  people  to  have
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 (SHRI  8.  P.  BHATTACHARYA)
 food,  This  is  a  dangerous  situation
 that  we  have  come  td.

 The  point  38  that  due  to  this  agricul-
 tural  policy,  our  country  is  really
 lagging  behind.  Our  country  cannot
 develop  industrially;  our  people  can-
 mot  have  an  end  to  their  sufferings.
 Poverty  cannot  end.  The  unemployed
 men  cannot  get  any  jobs  in  this  state
 of  economy  in  our  country.  This  is
 the  position  we  have  brought  in  and
 this  ic  a  dangerous  position.  If  the
 Minister  of  Agriculture  does  not  realise
 this  reality,  we  do  not  know  what  will
 heppen  in  the  future.  You  say  that
 the  disturbances  are  going  on  due  to
 right  reactionaries  What  is  the  diffe-
 rence  hetween  you  and  the  right  re-
 action?  They  say  no  rationing  and  no
 procurement.  you  also  in  practice  do
 that.  You  are  helping  the  profiteers
 and  the  big  land  owners  and  the  black-
 marketeers.  What  is  then  the  diffe-
 rence  between  you  and  them?  Nothing.
 Different  persons  are  there  but  they
 are  in  the  same  class.  The  only  alter-
 native  to  our  people  is  to  struggle  and
 fight.  People  are  not  made  of  stones:
 they  have  got  to  live  and  they  must
 find  a  way  to  meet  their  expenses  for
 living  In  this  state  of  affairs,  one
 might  ask:  is  it  possible  to  solve  our
 Problems?  I  say,  yes,  it  is  possible  in
 our  country  to  solve  these  problems
 and  end  poverty  and  the  problem  of
 unemloyment  and  also  develop  our
 country.  To  do  that  the  basic  thing
 is  this.  The  lands  of  landlords  who
 own  more  than  6  acres  of  wet  land
 or  20—30  acres  of  dry  land:  but  who
 never  toil  or  fill  in  thefr  Jand  and
 never  produce,  must  be  taken  away
 without  compensation  and  distributed
 among  the  rural  landless  peasantry
 tribel  people  and  Harijans.  The  owners
 of  Jess  than  i9  acres—upto  5  acres
 may  be  taken  if  they  have  sufficiertt
 invome  from  other  sources.  ‘The  owners
 of  five  acrés  who  ate  not  cultivators
 should  give  thefp  tand.  They  should
 alow  them  to  cultivate  the  surplus
 land  80  dequireg  and  distributed  with
 the  help  ef  the  people  among  the  poor
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 peasants  arid  agricultural  labourers.  If
 we  really  help  them  industrial  produc-
 tion  and  agricultural  production  will
 develop  by  leaps  and  bounds  and  our
 poverty  will  end.  Corruption  also
 will  end  if  life  is  allowed  to  develop
 in  this  way  in  our  country.  If  you
 do  not  do  that,  the  country  is  bound
 to  suffer.  There  is  no  alternative  to
 gave  our  country  and  people,  to  end
 poverty  and  unemployment.  J]  speak
 like  thig  not  because  I  am:  an  Opposi-
 tion  party  M.P.  I  shell  quote  from  &
 publication  brought  out  by  the  Lok
 Sabha  Secretariat  Library  on  43  April,
 ‘1074:  reviewing  a  book  called  ‘Impe~
 mahsm  and  Revolution  in  South  Asia,
 edited  by  Kathleen  Gough  and  Hari
 P  Sharma”  It  says:

 “The  serious  difficulties  the  Indian
 economy  has  been  facing  regarding
 the  growth  of  the  national  product
 and  an  all  round  improvement  in
 people's  living  conditions  go  not,  in
 the  main  arize  from  any  natural  or
 technical  deficiencies  They  stenr
 from  the  particular  path  of  econo-
 mic  development  that  India  has  been
 following  The  choice  of  this  path
 was  primarily  due  to  the  incapacity
 and  unwillingness  of  the  Indiar
 bourgeoisie  given  its  relative  weak-
 ness  and  its  solidarity  with  the
 semifedual  elements  in  the  country-
 side  in  the  face  of  growing  mass
 struggle—”.

 “to  effect  radical  agrarian  reforms
 and  thereby  remove  the  obstacles  to
 the  development  of  productive  forces
 for  the  immense  majority  of  the
 Indian  people.  It  is  only  when  the
 poor  ang  landless  peasants,  the
 majority  of  the  rural  pedple,  direct~
 ly  fake  policies  into  their  own  handir
 that  the  indispensable  agrarian
 tranaformation  can  be  effected,  the
 main  obstacles  to  economic  develop-
 ment  removed,  and  India’s  depen-
 dence  on  imperialism  ended.  This,
 however  is  unthinknble  without  the
 Selzure  of  political  power  by  the
 profetariat  in  alliance  with  the
 peasantry.”
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 Thig  is  the  situation.  This  ig  the  way
 out  given  by  the  economist.  We  should
 seriously  consider  this.  Otherwise,  our
 country  is  going  to  be  more  and  more

 dependent  on  imperialism.  They  have
 written  in  so  many  words.  I  do  not
 go  deep  into  this.  But,  i  want  that,
 Since  the  situation  is  so  serious  in  our
 country,  we  must  deeply  think  of  it
 and  change  our  dangerous  policy  of
 ruining  the  country.  This  is  what  I
 ‘would  appeal  to  the  Minister  of
 Agriculture.

 MR.  DEPUTY-SPEAKER:  I  have  a
 note  from  the  Minister  of  Parliamen-
 tary  Affairs  to  allot  0  minutes  to
 members  of  the  Congress  Party.  I
 am  sorry  to  say  that,  but  they  may
 ‘keep  that  in  mind.  I  am  just  convey-
 ing  this  to  you,

 SHRI  छू.  SURYANARAYANA
 <Eluru):  Mr,  Deputy-Speaker,  Sir,
 while  supporting  the  Demands  for
 Grants  in  respect  of  the  Ministry  of
 Agriculture,  I  would  like  to  say  a  few
 words.

 According  to  the  Annual  Report  of
 the  Ministry  of  Agriculture  for  the
 year  ‘1973-74,  on  the  developmental
 activities  of  agriculture,  the  Depart-
 ‘ment  has  intensified  its  efforts  during
 the  last  year  in  regard  to  the  Plan  and
 production  programmes.  Sir,  if  we
 take  into  account  the  production
 figures,  I  think  the  Opposition  parties
 also  have  to  agree  that  the  Govern-
 ment  of  India  and  the  State  Govern-
 menta  are  taking  keen  interest  in
 regard  to  the  development  of  agricul-
 ture,  which  is  the  basig  for  any  deve-
 lopment.  From  the  report,  we  find
 that  during  the  year  1968-69,  the  pro-
 duction  was  only  88.6  million  tonnes.
 This  relates  to  cereals.  If  you  include
 pulses  production.  which  was  0.4
 million  tonnes,  the  total  foodgrains
 production  in  1968-69  was  94  million
 tonnes,  In  970-7l,  when  the  climatic
 ‘and  other  conditions  were  favourable,
 the  preduction  was  108.4  million
 tonnes.  When  there  were  droughts
 and  other  calamities  in  the  country,
 in  ‘1072-93,  the  production  came  down
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 to  95.2  million  tonnes.  If  fertilisers
 and  credits  are  made  available  in
 time.  I  think,  even  if  there  are  cala~-
 mities,  producers  will  never  hesitate
 to  produce  more  and  give  to  the
 nation.  The  farmers  and  the  agricul-
 tural  labourers  are  not  bothered  about
 the  prices  and  their  wages  respec-
 tively.  But,  the  other  class,  including
 the  industrialists,  keep  quiet  when  the
 prices  come  down.  When  the  prices
 go  up,  then  there  is  a  demand  for
 more  wages  by  the  industiial  snaz-
 doors.

 34.00  hrs.

 About  70  per  cent  of  our  population
 in  India  is  agricultural  Community.
 They  are  not  demanding  more  even
 though  fertilisers  are  not  given  in
 time  and  are  not  supplied  at  proper
 prices.  They  are  not  qdemanding;  they
 are  only  begging  fcr  fertilizers.  In-
 spite  of  those  things  the  Government
 has  not  given  a  proper  attention  as  to
 how  to  get  rid  of  all  these  things  and
 to  grow  more  food  in  the  rural  areas.
 Their  only  interest  is  to  safeguard  the
 interests  of  the  industrialists  and  the
 industrial  mazdoors  in  the  towns  and
 cities  who  are  not  food  producers  but
 only  consumers.

 The  agricultural  labourers  are
 suffering  the  most.  There  ig  no  work
 for  them  throughout  the  year  whereas
 for  an  industrial  :nazdoor  there  is  a
 guarantee  of  work  throughout  the
 year  in  the  city.  They  constitute  only
 30  per  cent  of  the  population.  For  70
 per  cent  of  the  poulation,  rural  popu-
 lation,  there  is  no  guarantee  of  work
 for  the  agricultural  labourers  and
 there  is  no  guarantee  for  the  producers
 that  they  will  get  fertilisers  and  other
 inputs  in  time  and  at  proper  prices.
 In  spite  of  all  these  things  they  are
 producing  food  at  the  cost  of  even
 mortgaging  their  entire  property.

 What  are  the  condition,  of  agricul-
 tural  labourers?  YY  am  an  agricul-
 tufist  closely  associated  with  them.
 There  is  no  guarantee  of  work  for
 then.  I  cannot  also  guarantee  work
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 to  them.  I  cannot  depend  entirely  on
 the  agricultural  income,  I  cannot
 survive  myself  only  on  agricultural
 income.  I  have  to  find  out  other
 means  also.  Formerly,  there  was  a
 misapprehension  that  we  could  not
 sell  all  our  produce  and  that  we  must
 keep  only  a  limited  stock  with  our-
 selves.  That  was  an  old  aocialism.
 Now,  the  socialism  has  spread  to  towns
 and  villages  also.  It  is  not  that
 socialism.  We  agriculturists  are  the
 real  socialists.  We  produce  for  the
 country,  not  only  for  us.  Our  agri-
 cultural  laboure<s  also,  without  any
 guarantee,  work  day  and  night  to
 produce  food  for  the  country.  Now  he
 is  able  to  get  work  for  00  days  or  so
 in  a  year.  Formerly,  he  used  to
 work  for  365  days  in  a  year  There
 is  no  capacity  with  the  farmer  to  keeP
 agricultural  labourers  for  the  whole
 year.  I  cannot  maintain  my  agTicul-
 tural  Jabourerg  throughout  the  year.
 I  am  keeping  them  only  on  daily
 wages,

 Then,  according  to  the  recent  policy
 of  the  Government  of  India  about  the
 change  in  the  wholesale  trade  in
 wheat,  they  have  given  a  guarantee
 enl,  t»  those  who  are  living  in  the
 Metro  litan  cities  and  the  industrial
 mazdogrs.  The  producer  is  having
 only  one  or  two  months’  stock,  Today,
 everybody  38  a  small  farmer.  There
 is  no  big  farmer  now  after  the  intro-
 duction  of  land  reforms.  My  hon.
 friend,  Shri  Bhattacharyya  may  not
 know  it  I  have  got  my  own  experi-
 ence,  After  introducing  land  reforms
 within  one  or  two  years,  there  will
 not  be  any  big  landlord.  On  the  other
 hand,  there  are  big  industrialists,  big
 house-owners  and  all  that.  They  have
 framed  so  many  rules  for  land  reforms.
 Nobody  can  escape  now.

 It  is  all  in  the  hands  of  State  Gov-
 ernments  now.  Even  though  in  several
 States,  the  Congress  Governments  are
 there,  they  are  not  taking  much  inte-
 rest.  I  agree  with  you  there.  The
 State  Governments  alwsys  say  that

 APRIL  22,  974  Agricul  ture  300

 the  necessary  legislation  in  this  direc-
 tion  is  forthcoming.  In  Punjab,  they
 are  now  thinking  of  bringing  forward
 a  legislation  with  amendments  on  the
 subject  of  lang  reforms.

 In  Andhra  Pradesh,  they  have
 already  distributed  0  lakh  acreg  of
 Government  Jani.  But  still  there  are
 Jands  which  are  being  occupied  by
 landlords  in  my  area,  Several  times,
 I  have  brought  it  to  the  notice  of  the
 Government.  About  |  lakh  acres  of
 land  are  to  be  distributed  in  my  con-
 stituency.  There  is  8  potentiality  of
 having  a  second  crop  there.  They
 can  grow  second  crop  also  on  that
 land.  There  is  a  report  from  the
 State  Government  for  land  distribu-
 tion.  But,  on  account  of  various  rea-
 sons,  trom  patwari  to  Collector  they
 are  joining  together  ang  they  will  not
 allow  the  lands  to  be  distributed  to
 the  landless  poor.  Somebody  is  given
 50  to  00  acres  in  the  name  of  co-
 operatives  and  somebody  is  given  in
 the  name  of  Dharm  Samsthans  200—
 500  acres  and  they  qo  not  pay  taxes
 even,  But  if  a  poor  fafmer  owning
 One  or  two  acres  does  not  pay  taxes,
 his  land  is  attached  whereag  a  man
 sits  there  with  500  acres  in  the  name
 of  Dharm  Samsthan  and  he  does  not
 pay  a  single  paise  as  tax.  I  asked
 even  the  Collector  and  he  said  on2
 Dharm  Samsthan  owed  about  Rs.
 53,000  to  the  Government  in  taxes.  All
 these  things  are  at  the  mercy  of  the
 State  Governments  The  State  Gov-
 ernments  are  not  taking  so  much  inte-
 rest  m  land  reforms  implementation.
 That  is  the  position  where  we  have
 become  the  target  of  criticism  of  other
 Parties.  Let  us  confine  it  to  ourselves
 i.e,  the  Congress  party,  let  us  concen-
 trate  our  workers  our  MLAg  and  our
 MPs,  and  implement  our  policies.
 Sitting  here  and  speaking  in  the  legts-
 latures,  50  per  cent  of  the  people,
 either  MLAs  or  MPs  are  not  aware  of
 the  local  conditions  and  how  to  tmple-
 ment  our  policies  and  programmés
 and  they  are  simply  talking.  That  is
 my  opinion....  (Interruptions).

 Then  about  ground  water  survey,
 there  ts  inadequate  grant  of  funds  for
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 thi,  scheme,  In  my  State  of  Andhra
 Pradesh,  they  have  surveyed  four
 coastal  districts.  There  is  great  poten-
 tial  for  groung  water  utilisation,  The
 Survey  of  India  has  made  the  survey
 and  gave  a  report  but  the  Govern-
 ment  of  Andhra  Pradesh  has  no  funds
 to  execute  the  scheme.  So.  ]  appeal
 to  the  Government  of  India  to  recom-
 mend  to  the  World  Bank  to  help  the
 State  if  they  themselves  have  no
 funds.  Andhra  has  got  immense  poten.
 tiality  for  ground  water,  If  they  have
 only  adequate  funds,  the  Andhra  Gov-
 ernment  can  execute  the  scheme.

 Then,  Sir,  Shri  Bhattacharyya  and
 other  friends,  while  speaking  on  the
 Bihar  issue,  raised  that  the  Govern-
 ments  in  the  States  are  not  taking
 sufficient  interest  in  procurement  and
 that  is  why  the  prices  are  going  up. I  will  give  an  instance  to  show  how
 the  Government  of  India  is  taking
 intcrest  on  this  matter  of  procure-
 ment  If  you  see  the  Annual  Report
 on  food  of  1973-74,  in  Table  3  on  page
 8,  you  will  find  that  the  total  procure- ment  1971-72  (Nov.  Oct.)  is  3i600
 tonnes  and  1972-73,  (Nov.  Oct.)  it  is
 2706,000  tonnes  (the  tota}  quantity  pro-
 cured)  and  the  quantity  delivered  to
 Central  Pool  is  1425,000  tonnes.  What
 else  can  they  do?  This  is  a  credit-
 able  achievement  in  spite  of  all  the
 calamities.  The  procurement  businesg
 Was  taken  over  by  the  Government  to
 help  the  poor  people  and  to  help  the
 down-trodden  people  by  opening
 fair-price  shops.  The  Andhra  Pradesh
 Government  has  also  procured  nearly 8000  tonnes  in  spite  of  the  severe droughts  and  it  has  given  6000  ton-
 nes  to  the  Central  Pool,

 But  lam  sorry  to  voice  my  an-
 guish  and  anger  on  the  floor  of  this
 House  that  the  Government  is  not
 Providing  to  Andhra  Pradesh  guffi-
 Client  fertilisere  as  much  ag  they  are
 giving  to  other  States.  There is  no
 Set  policy  for  the  distribution  of  fer-
 tilisers.  There  is  no  universal  system or  method  of  distribution  of  fertili-
 Sera  in  various  States.  Several  gov-
 framents  ere  Congress  Governments.
 Then  what  is  the  difficulty  in  having
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 a  uniform  policy  for  distribution  of
 fertilisers?  When  you  are  interfer-

 ing  and  recommending  in  the  matter
 of  land  reforms,  why  not  you  entrust
 the  distribution  of  fertilisers  to  the
 Co-operatives  under  the  jurisdiction  of
 State  Governments  so  that  they  can
 execute  the  sales  in  a  systematic  ma-
 nner.  I  suppose  it  was  in  1962-63
 that  the  Government  of  India  appoin-
 teq  a  Fertiliser  enquiry  Committee  of
 which  one  Mr,  Sivaraman,  a  senior
 ICS  official,  was  the  Chairman.  He
 bas  no  touch  with  the  farmers’  pro-
 blems  though  he  might  have  been  an
 expert.  He  came  to  my  place.  As
 I  was  the  President  of  the  Local
 Marketing  Society,  he  saw  me  and
 inquired  why  only  co-operatives  were
 entrusted  with  this  work.  But,  Sir,
 we  have  done  well  and  have  shown
 results.  There  are  no  valid  +ompliants.
 Mr.  Sivaraman  has  given  his  report
 ain  favour  of  the  manufacturers  of  fer-
 tihsers.  He  has  recommended  that  the
 work  be  also  entrusted  to  the  private
 merchants.  When  you  have  entrusted
 he  matter  to  the  private  people,  today
 the  result  is  that  here  is  no  fertiliser
 in  the  market.  Now  the  co-operatives
 have  got  a  network  of  500  depots  in
 Andhra  Pradesh  alone  and  we  want
 to  supply  fertilisers  at  the  doorsteps
 of  the  farmer  but  we  are  not  able  to

 do  so  because  of  these  policies.  Your
 schemes  and  ideas  may  be  sound  but
 the  implementation  is  getting  into
 trouble  because  the  officials  create
 hurdies  in  the  implementation.

 Other  important  crops  in  our  coun
 try,  next  to  rice,  are  the  commercial
 crops  like  sugar.  You  know  ever:
 time  how  many  people  ang  how  man5
 Parties  are  criticising  our  policy  and
 the  policies  of  the  Government  of
 India  on  sugar,  There  is  no  price
 policy.  Various  states  pay  various
 prices  for  sugar.  The  Andhra  Pra-
 desh  Government  have  recommended
 Rs,  70  instead  «af  Rs.  ‘161.24  ver  quintal

 fixed  by  Government  of  India,  Whereas
 in  Madhya  Pradesh  it  is  193,  In  North
 Bihar  it  ig  Rs.  66  and  Rajasthan  181,
 South  Bihar—Rs.  76  fixed  by  the
 Goveynment  of  India,  What  is  the
 reason  for  these  different  prices?

 SHRI  R.  ्  SWAMINATHAN  (Ma-
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 duraj):
 content.

 SHRI  K  SURYANARAYANA:
 That  is  also  not  true.  There  is  one
 National  Federation  of  Co-operative
 Sugar  Factories.  Our  hon.  Minister
 Shri  Fakhruddin  Ali  Ahmed  said  at  a
 meeting  of  the  federation  that  ९०६
 operative  sugar  factories  also  are  not
 properly  selling  the  free-sale  sugar.
 While  agreemng  with  him.  I  want  to

 say  that  they  have  a  right  to  prosecute
 them  but  without  prosecuting  them  or
 without  launching  any  case  against
 them,  simply  blaming  them  is  not
 right.  Some  officer  might  have  infor
 med  him.  Otherwise,  how  does  he
 know?  He  has  not  personally  seen.
 He  has  read  the  reports  only.  Let
 me  bring  one  instance  in  this  regard
 to  his  notice,  There  was  one  IAS
 officer,  Managing  Director  of  gq  CO=
 operative  Sugar  Factory  in  my  dis-
 trict.  There  is  a  complaint  against
 him.  The  General  Body  passed  a
 resolution  against  him.  Mr.  Balarama
 Raju,  an  ex  MP  also  wrote  to  the
 Government  of  India  but  what  has
 been  done?  He  hag  been  promoted
 and  also  sent  for  higher  training.
 The  complaint  was  that  he  has  sold
 without  the  approval  of  the  Board
 free  sugar  at  a  lesser  price.  They
 have  all  records.  Andhra  Pradesh
 Government  algo  launched  an  inquiry.

 That  depends  on  the  sugar

 Finally,  a  word  about  the  co-opera-
 tive  sugar  factories  in  the  country.
 Now  we  are  trying  to  export  sugar  as
 we  get  a  very  good  price  in  foreign
 markets.  They  should  encourage  the
 sugar  industry  by  giving  liberal  finan-
 cial  assistance.  Jf  there  is  no  money,
 they  can  borrow  from  the  world
 World  Bank.  Now  the  price  of  sugar
 Machinery  hed  gone  up.  But  they
 axe  not  considering  how  the  new
 sugar  factories  have  to  be  commissio-
 ned.  J  appeal  to  the  Government  of
 India  for  setting  up  of  new  sugar
 factories  in  the  cooperative  sector  in

 oom
 and  other  parts  of  the  coun«

 +.
 There  is  one  thing  which  I  would

 like  transfer  to  in  the  end.  THis  i
 regarding  the  N.C.D.C.—National  Co-
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 operative  Development  Corporation.
 It  is  wellorganised  and  wellequigped
 and  it  is  the  only  institution  in  my
 opinion  at  the  Government  leavel
 which  is  useful  to  the  farmers  as  well
 aa  the  other  sections  of  the  population
 in  the  rural  area  for  the  development
 of  our  industries.  Their  activities
 cover  itemg  like  foodstuffs,  agricul-
 tural  produce,  sugar,  cotton,  jute,
 vegetable  oil  etc.  In  regard  to  tribal
 people  also  there  are  items  like  lac
 and  varions  other  prducts  like  soap
 match-boxes,  honey,  etc.  which  are
 cottage  industries  in  the  rural  areas
 and  they  look  to  theilp  marketing  also
 and  giving  of  reasonable  prices.  So,
 my  request  is  that  the  Government
 of  India  should  give  more  finance  to
 the  N.C.D.C.  to  develop  these  indus-
 tres  in  the  rural  areas  as  well  88  in
 the  tribal  areas,

 श्री  सूरज,  पाडेय  *  (गाजीपुर)
 उपाध्यक्ष  महोदय,  आज  हमारे  देश  की  खाद्य
 समस्या  बड़ी  गम्भीर  है।  मेरा  इस  मंत्रालय
 के  प्रति  भ्रमरों  है  कि  इस  महालय  ते  पिछले
 26  वर्षों  में  अन्तोत्पदन  बढ़ाने  का  काम

 नहीं  किया  है  और  देश  के  बडे  प्‌जीपतिपों
 और  जमींदारों  के  सामने  हमेशा  इसने  आत्म
 मिसरी  किया  है  जिसका  नतीजा  है  कि  राज

 हिमालय  से  लेकर  कन्याकुमारी  तक  देश  में
 गम्भीर  अन्न  संकट  पैदा  ही  गया  है  ।  यही
 नहीं,  पुरा  जन-जीवन  ब्रम्ह-व्यस्त  हो  गया  है
 और  मुझ  लगता  है  कि  अगले  थोड़े  दिनो  में

 ही  दे  श  की  हालत  बौर  खराब  होगी  शर  प्रवास

 यह  सरकार  नहीं  दे  पायेगी  ।  क्योंकि  शरू
 से  ही  प्रत्तोत्पावत  की  सरकार  की  कोई  नीति
 नहीं  रही  ।  पहले  हमारी  सरकार  पी०

 एल ०  480  प्री  निर्भर  थी  t  श्री  भ्राजकल
 जब  कोशकार  जरूरत  हुई  अनाज  उत्पन्न  करने
 की  ती  न  सरकार  के  पास  खाद  है  ते  पाली  की
 व्यवस्था  है  ने  बीज  है  मं  खेती  करते  दिली
 जनता!  के  पास  जोत  हैं।  ऐसी  दशा  में  अर

 इनके  हाथ  पैर  बंध  हुये  हैं  कौर  मैं  तो  ऐसा  तहत

 हूँ  कि  इस  मंत्रालय  को  कोई  बैसिक  अधिकार
 इस देशें क्त  में  रहने  का  नही ंहै ंभ्रमर ते  इस  |... ..... ल
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 को  रखने  की  जरूरत  है  ।  क्यो  कि  &
 देखता  हुं  क  यह  बहुंत  दिनों  से  कहा  जाता

 रहा  है  कौर  हम  लोगो  ने  बहुत  सारे  प्रान्दोलन
 भी  किये  कि  खेती  करने  वाली  जनता  को  खेत  दो

 497  2  के  चुनाव  के  बाद  सरकार  ने  इस  बात  की
 घोषणा  भी  की  कि  सारे  प्रदेशों  मे  भूमि-सुधार
 के  क्रान्तिकारी  कानून  बनाये  जायेंगे,  मगर

 एक  भी  न  क्रान्तिकारी  कानून  बिना  न  उस  पर

 कुछ  रमल  किया  गया।  कुछ  अखबारो  की
 रिपोर्ट  मे  पढ़  लेता  चाहता  हु  ,  मैं  केवल  उन
 की  हैडिन  पढ़ता  हू

 Land  reform  छाए  fails  to  trans-
 form  agrarian  structure.  Storm  over
 land  ceibngs  in  Gujarat.

 Land  reform  measures  in  Bihar
 reduced  to  a  farce  Land  reforms
 only  on  paper

 vy  करो  कोटेशन  दिये  जा  सकते  है  ।
 किसी  भी  प्रदेश  मे  खेती  करने  वाली  जनता
 को  खेल  यह  सरकार  नही  दे  सकी  ।  सरकार
 को  ओर  से  कहा  गया  कि  2  क  te  एकड़  लैण्ड
 निकलेगी  सीलिंग  के  बाद  ।  उनमे  भी  पता

 नही  कहा  निकली,  कहां  उसका  बटवारा  हुसना
 कि  नेको  कुछ  मालूम  नहीं  ।  इसलिये  सरकार
 का  जो  पहला  काम  था  खेती  करने  बाली
 जनता  को  खेत  देने  का  उसको  देने  में  फेल्पोर

 हुआ  1  इसके  लिये  हमारी  पार्टी  ने  श्रानदोलन
 भी  किया  मगर  उसका  भी  कोई  नतीजा  नहीं
 निकला  ।  थोड़ी  बहुत  जमीन  का  बट चारा

 हा  लेकिन  उसके  आद  भी  जो  खेती  करने  वाले

 हैं  उनको  जमीन  नहीं  मिली  ।

 दूसरी  तरफ  खाद  समस्या  है।  पूरे  देश
 में  खाद  नहीं  मिलती  है।  भाप  जान  कर
 झाश्चय  करेगे  कि  खाद  जिसका  कंट्रोल  रेट
 4  रुपये  पर  बैग  है  ब्लैक  माक  में  200
 रुपये पर  बैग  बिक  रही  है  कोई  नहीं
 चला  सकता  कि  एजेंसिया  किसको  हैं,  कौन  सी

 हैं  कोन  सी  नहीं  हैं।  किसी को  कुछ  पता
 नही है  V  प्रति  जिसे  के  किसी  भ्रश्चिकारी से
 मालूम  कीजिये  कि  हमारे  जिले  को  खाद
 ऐजेरेंसिपो  बाले  कौन  कौन  लोग  हैं  तो  कोई
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 नहीं  बता  सकता  ।  इतने  क्यो  से  दाद  का
 व्यापार  चला  गया है ।  नतीजा  होता  हैँ.

 कि  पूरी  तरह  से  खाद  की  चोरबाजारी  हो  रहीं
 है  शीर  सारे  काश्वकार  उसके  लिए  पागल
 हुये  है  ।

 वही  हालत  बीज  की  है।  अच्छा  बीज
 नहीं  मिलता  |  यो  रिपोर्ट  पढ़ने  से  मालूम
 होता  है  कि  बहुत  बीज  पैदा  हो  रहा  है।
 मगर  एक  एक  किलो  बीज  डेढ  डेढ़  सो  और
 तीन  तीन  सौ  स्वयं  किलो  के  हिसाब  से  बिकता
 है  और  वह  भी  किसी  को  मिलता  नहीं  है  ।
 पूरा  इंस्टीटयूट  के  बीज  यहा  एम  पीश्ञ  को  बाटे
 जाते  थे  एक  एक  पाव  तीन  फोन  छटाक,
 वहू  भी  इस  साल  नहों  मिले  ।  पूरे  देश  में
 बीज  खाद  और  बिजली  की  सबसे  बडी  समस्या
 है  ।  हमारे  यहा  खेत!  में  बिजली  नहीं
 मिलती  है,  काश्तकार  रात-रात  भर  घि जनो
 की  उम्मीद  लगाये  खेतों  मे  बैठा  रहता  है
 ताकि  खेतों  को  पानी  दे  सके  ।  हमारी  सर-
 कार  कहती  है  कि  बिजली  पैदा  नहीं  हो  रही
 है,  क्योकि  पैदा  नहीं  हो  रही  है,  इसलिये
 कि  पानी  नहीं  बरसा  ।  पानी  क्यों  नहीं  बरसा
 इसलिये  कि  भगवान  अप्रसन्न  हैं।  तो  फि
 बाप  यहा  क्यो  बैठे  हैं,  जदलो  मे  जाकर  भजन
 गाइये  ।  आज  भगवान  शप्रयस्त  हैं--वह
 किसकी  जिम्मेदारी  है

 ?  हम  तो  भगवान
 को  नहीं  मानते  1  मैं  आपसे  पुछना  'बाहर
 ह-भोज  बिजली  नहीं  है  तो  यह  किसकी
 जिम्मेदारी  है?  किसने  कहा  था  कि  आप
 सिर्फ  पानी  से  ही  बिलों  बढ़ावें,  कोयले  से
 बिजली  बनाते  को  व्यव॑स्था  यी  नहीं  की  २

 होनी  तरह  से  के  प्राल्टरमेटिंग  प्रेन्जर्नेंट
 होने  चाहिये  ये,  आपके  इन्दर  वह  बहि  होंगी
 चाहिये  था  कि  पानी  नहीं  बरसेगा  तो  विषैली
 का  संकट  जावेगा,  इसलिये  थें  पावर
 स्टेशन  भी  लगाने  की  जरूरत  थी  t  इसके

 बावजूद  भी  झा  चाहते  तो  किसानों  के  लिये
 बिजली  का  इंतजाम  कर  सकते  थे  ।  एक
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 [  सरजू  पांडे  ]

 तरफ  लोग  एयर-कंडोशनों  में  रहते  हैं,  दूसरी
 तरफ  हमारा  गरीब  भ्रामक  बिजली  के  लिये

 तरफ  रहा  है,  लेकिन  एभ्र-कडश्निर्ज  बन्द

 नही  हुये,  बहाना  बना  रहे  हैं  कि  भगवान
 अप्रसन्न  है।  यह  सारी  जिम्मेदारी  आपकी

 है  शौर  आपको  किसानों  को  बिजली  देने  की
 व्यवस्था  करनी  चाहिये  ।

 अभी  मैंने  जमीन  के  बंटवारे  की  बात
 आपके  सामने  रबी  थी  --पजाब  में  क्‍या  हो

 रहा  है,  सारा  सदन  जानता  है  a  बड़े  बड़े  मंत्री
 जमीन  हडप  रहे  है।  कभी  आज  ही  दिन  का

 माम  ता  उठा  था।  हमारे  उत्तर  प्रदेश  में  तो

 इतने  हाल  बड़े  मगरमच्छ  है  कि उन  की  तलाश
 करना  भी  मुश्किल  है।  हमारे  यहा  एक  मैत्री

 साहब  हैं,  मे  उनका  नाम  नहीं  लेना!  चाहता
 उन  के  बारे  में  बाजरे  के  स्क्रब  की  कहानों

 अभी  पिछले  दिनो  यू  ७  पी  ०  अपेस्बनी  में  सुनी
 गई।  बाजरा  गुजरात  को  भेजा  गधा  लेकिन
 रास्ते  में  ही गायब  हो  गया  |  जब  इस  तरह  से
 श्रप्टाचार  फैला  हया  हो,  जिस  में  मन्त्री

 लोगो  का  हाथ  हो,  तो  वहा  गरीब  को  जमीन
 कसे  मिल  सकती  है?

 हमारे  देश  में  आज  गन्ना  काश्तकारों  की

 बड़ी  दुर्दशा  है  ।  हमारा  उत्तर  प्रदेश  गन्ना  क्षेत्र  है,
 मिल  मालिक  काश्तकारों  से  गन्ना  ले  लेते  है,
 लेकिन  पैसा  नहीं  देते  हैं।  5  सौ  रुपये  की  ,  7  सौ

 रुपये  की  पहिया  उन  को  पकड़ा  दी  जाती  है  ,
 पैसा  नही  द्वारा  जाता  है मजबूर  हो  कर
 उन  बेचारों  को  परियां  साहुकारो  के  पास  बन्धक
 रखती  पड़ता  हैं  कौर  उन  से  पैसा  लेकर
 अपने  न्यूज़  दा  करते  हैं।  मुझे  याद  है  यहां

 एक  सम्मेलन  हुआ  था,  उस  में  शिण्डे  साहब  भी  थे
 जिस  में  कहा  गया  था  कि  गन्ना  मित्रों  का

 राष्ट्रीयकरण  करो  |  अरब  ये  कहते  हैं  कि  स्टेट
 गब्लेमेंट  जाने  और  स्टेट  गवर्नमेंट  कहती  है  कि
 सेन्टर  जानें  लूट  मची  हुई  है,  4-5  रुपये  किलो
 किलो  जोगी  बाजारों  में  बिक  रही  है  कलर््दीन
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 चली  प्रसाद  साहब  कहते  है  कि  हम  को  कोई
 शिकायत  नहीं  मिलती  हैं।  समझ  में  नहीं  जाता
 कि  शिकायत  कहां  करे,  क्या  थाने  मे  रिपोर्ट
 करायें  ,  कहां  दरख्वास्त  दें  ,  पूरे  देश  में  शक्कर
 नहीं  मिलती  ,  कोई  चीज  नही  मिल  रहो  है--
 इन  की  गलत  पालिसीज़  की  वजह  से  ,  जिस  का
 नतीजा  है  कि  काश्तकार  लूटे  जा  रहे  है।  गेन्दो

 सिह  जी  इस  समय  यहां  नही  है,  हम  लोग  लगातार
 चिल्ला  रहे  हैं  कि  गन्ना  मिलो  का  राष्ट्री  यक  रण
 करें  ,  इन  गन्ना  सिल-मालिकों  ने  लूट  मचा  रखी
 है,  लेकिन  कुछ  नही  होता  ,  क्योंकि  इलैक्शन
 के  लिये  पैसा  कहा  से  मिलेगा।  मुझे  मालूम  है-
 उत्तर  प्रदेश  मे सिफे  एक  गन्ना  मिल  मालिक  ते  72
 जीपे  दी  थी  ,  इस  तरह  से  पैसे  के बल  पर  कब  तक
 बोट  खरीदोगे  ।  इस  दफा  उत्तर  प्रदेश  मे  गरीब।  ने
 आप  को  बचा  लिया  ,  उन्होने  आप  को  वोट
 दिया।  ऐसे  लोगों  ने  शाप  को  वोट  दिया  जिन
 के  पास  सिर  छिपाने  के  लिये  जमीन  नही  है,
 हरिजनों  ने  श्राप  को  बचा  दिया  लेकिन

 कांट्रेक्ट र्स  ,  कोटा-परमिट  लाइसेस  वालों  ने
 जम  कर  आप  की  खिलाफत  की।  मैं  श्राप  से
 कहना  चाहता  हूं  कि जब  तक  इन  वर्ग-शत्रुओं  कों
 दफना  नहीं  दिया  जायगा  देश  के  लोगों  को  प्रश्न
 नही  मिलेगा।  ये  वर्ग-शत्रु  देश  क ेसाथ.  खिलवाड़
 कर  रहे  हैं

 अनाज  का  मामला  था--त्रोत  लड़ाई  के
 बाद  अनाज  की  सरकार  ने  अपने  हाय  मे  लिया  ,
 लेकिन  उस  को  ऐसे  फेंक  दिया  जैसे  उस  की
 कोई  जिम्मेदारी  नहीं  है।  अनाज  के  भाव  बढ़ते
 चले  जा  रहे  हैं।  प्रधान  मन्त्री  जी  ने  भ्र नाज  के
 बड़े-बड़े  व्यापारियों  से  अपील यी  ,  लेकिन  उन्होंने
 कहा  कि  हम  कोई  गारन्टी  नहीं  कर  सकते  कि
 हम  अ्रनाज_देंगे।  मैं  कहता  हूं  --अगर  अप

 को  अनाज  लेना  है  तो  सीधे  तौर  पर  काश्तकारों  को
 उचित  मूल्य  देकर  भ्र नाज  लीजिये  I  पिछली  दफा
 काश्तकारों  को  अनाज  दिया--यहां  एक  कमेटी
 शनी ,  उस  ने  आश्वासन  दिये  कि  काश्तकारों
 को  डालडा  मिलेगा,  जीत  मिलेगा,  कपड़ा
 मिलेगा,  न  मालून  क्या  क्या  मिलेगा  ,  लेकिन
 मिला  कुछ  भी  नहीं।  नतीजा  यह  हुँ झा  कि
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 धात  काश्तकार  भी  सरकार  को  अनाज  देने  के

 लिये  तैयार  नहीं  है।  सारे  का  सारा  काम

 पूरे  मुल्क  का  ब  सरकार  ने  चोरबाजारियों
 के  हाथो  में  सौंप  विया  है।

 इस  देश  मे  भ्रमर  बाप  को  अनाज  लेता  है
 तो  आप  को  लेवी  लगानी  पडेगी  ,  जीना  लेवी  के

 शाप  को  अनाज  नहीं  मिल  सकता  और  प्यार
 अनाज  नहीं  मिलेगा,  56  करोड  भ्रांतियों  के
 पेट  मे  रोटी  नहीं  जायगी  तो  नतीजा  कया  होगा
 श्राप  तो  जानते  हैं।  देश  मे  अनाज  कम  नहीं  है-
 बडा  आदमी  तो  एक  रुपये  का  छटाक  अनाज
 भर  अनाज  लेकर  खायेगा,  वह  भूखा  नहीं
 रहेगा  लेक्नि  गरीब  आदमी  इस  को  सहन  नही
 करेगा  ,  वह  सब  मैदान  मे  आ  रहा  है,  जगह-
 जगह  असन्तोष  फैल  रहा  है।  मैं  इस  बात  से

 सहमत  हू  कि  जनता  वाले  जोक्ल्गडा  कर  र”  है  ,
 वें  इस  मोके  का  फायदा  उठा  रहे  हैं,  लेकिनझ्ाप
 की  जिम्मेदारी  सबसे  ज्यादा  है  और  आप  उन
 को  मौका  देर  ह  है,  क्योकि  ड्राप  लोगो  को  सरताज

 नहों  दे  पा  रहे  हैं  और  आप  का  विभाग  तो  इस
 काम  मे  भ्रष्टाचार  के  लिये  प्रसिद्ध  हो  गया  है  ।

 पिछली  दफा  सरकार  ने  एक  कानून  बनाया
 बेशक  हाउसिंग  कारपोरेशन  का,  जिस  में  लिखा
 गया  कि  यह  कारपोरेशन  काश्तकारों  के
 लिये  खाद  ,  बीज  की  खरीद  करेगा  और  अपने
 गोदामों  मे  रखने  की  व्यवस्था  करेगा  ।कि
 उस  के  बाद  फूड  कारपोरेशन  श्र
 इण्डिया  बना  1  फूड  कारपोरेशन  आफ  इण्डिया
 की  बाबत  लिखते  हुए  पब्लिक  अण्डरटेकिर्ज
 कमेटी  ने  कहा  था  कि  गोदामों  बनाने  का  काम

 बेघर  हाउसिंग  कारपोरेशन  अाफ  इण्डिया  करेगा,
 लेकिन  फूड  कारपोरेशन  साफ  इण्डिया  ने
 झपने  अलग  गोदाम  बना  दिये,  वेयर  हाउसिंग
 कारपोरेशन  से  उस  मे  कोई  ताल्लुक  नहीं
 रखा।  कलीसा  में  उन्होने  बड़े-बड़े  गोदाम
 किराये  पर  लिये  हुए  हैं,  बड़े-बड़ें  गोदाम  बनाने  मे
 शोर  किराये  में  लेते  में  उन  की  कमीशन
 बनती  है  1  फूड  कारपोरेशन  का  किस्सा  तो

 महीं  पर  कई  दफा  भा  चुका  है।  मैं  पूछता  हूं  कि
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 दोनो  को  अलग  अलग  गोदाम  बनाते  या  कि  राये

 पर  लेने  की  क्या  जरूरत  थी  ?  फूड  कारपोरेशन
 का  काम  गिला  खरीदना  था  ,  बेघर  हाउसिंग
 कारपोरेशन  के  गोदामों  में  गल्‍ला

 रखा  जा  सकता  था  कौर  बीज  शर  खाद  भी

 रखी  जा  सकती  थी--इस  डुप्लीकेट  को

 ब्या  जरूरत  थी  ?  इन  के  एम्पलाइज  के  प्रदर

 भी  काफी  असन्तोष  फैला  हुआ  है।

 एक  और  बात  का  मुझे  पता  चला  है--
 शाप  का  एक  सेन्ट्रल  शीप  ब्रीडिंग  रिसर्च

 इंस्टीटूट  राजस्थान  मे  है,  वह  भी  बंगाली
 का  अखाडा  बना  हुआ  है।  वहा  भेजे  खरीद  कर

 लाई  जाती  है,  पिछले  तीन  सालो  मे  7200
 भेजें  खरीदी  गई,  लेकिन  उन  में  से  600  मर

 गई  मरती  नही  भी  है  तो  मरी  हुई  दिखा  दी  जाती

 है,  मुझे  मालूम  हुआ  है  कि  जो  प्राफिसर्स  वहा  पर
 रखे  गये  है  उन  के  प्रकार  पूरे  तौर  से  भ्रष्टाचार
 फैला  हुआ  है  ,  वहा  के  लोग  बहुत  परेशान  है।

 यह  इस्टीचूट  इसलिये  खोला  गया  था  कि  भेडो
 की  नई  नई  किसमें  सगाई  जायेगी  ,  उन  से  ऊन

 चंदा  किया  जायगा-लेकिन  बह  भ्रष्टाचार  का

 केन्द्र  बना  हुआ  है।

 इसी  तरह  से  आपका  खाद्य  विभाग  आर्मी  को

 सामान  का  सप्लाई  करता  है-मछली  थी  शोर

 दूसरी  चीजें  भेजता  है।  मुझे  मालूम  हुमा  है  कि
 जो  लोग  वहा  बैठे  है  उन्हों  भ्रष्टाचार  को  हद
 ही  कर  दी  है,  भ्रष्टाचार  का  तो  कब  नाम  लेने
 का  ही  कोई  च्े  नही  रह  गया  है,  क्योकि

 नीचे  से  ऊपर  तक  जहा  जाइये,  कही  कोई

 सच्चाई  देखने  से  नही  मिलती।  मुझे  मालूम
 हुआ  कि  यहा  खरीद-फरोख्त  मे  भारी  गड़बड़

 है,  लोर्गट  टेण्डरवाले  की  भ्राडेर  न  दे  कर

 बड़े-बड़े  टेण्डरवालो  को  दिये  जाने  हैं  कौर  मजे  से
 कमीशन  खा  रहे  हैं  कोई  पूछने  वाला  नही  है  #

 दो  शब्दों  मे  आइ०  सी०  Go  कार  के

 बारे  में  कहता  चाहता  हूं।  पूसा  इंस् टिकट  के
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 [st  सर  पाउडर]

 बार  मे  सारा  सदन  जानता  है--<ो  आदमी  वहां
 पहले  ही  खुदकशी  कर  के  मर  गये  ।  पिछली  दफा
 इस  सदन  में  इस  मामले  पर  काफी  हल्ला  मचा,
 स  के  बाद  जांच-पड़ताल  हुई।  राज  भी  मुझे
 -मालम  हुआ  है  कि  वहां  का  वातावरण  ठीक  नहीं
 है,  जो  वैज्ञानिक  जिस  विषम  मे  स्पेशलाइज
 करते  हैं  उन  को  चह  काम  नही  दिया  जाता  है।
 उनमे  उनको  काम  नहीं  दिया  जाता  है  t
 अगर  मैं  एग्रीकल्चर  का  काम  जानता  तो
 मुझसे  कहा  जायेगा  कि  कलर की  करो  1  यानी  जिस
 काम  के  वे  स्पेशलिस्ट  हैं  वहू  काम  उनको  नही
 दिया  जा  रहा  है।  इसलिए  वहा  पर  काम  का
 वातावरण  काफी  गन्दा  है  श्र  लोगो  में  बड़ा
 असंतोष  फैला  हीरा  है।  जहा  तक  उनके
 पे-स्किल्स  का  सवाल  है,  पे  कमीशन  की  रिपोर्ट
 के  मुताबिक  उनको  पे-स्किल्स  भी  नहीं  दिए
 जा  रहे  है।  सेन्ट्रल  गवर्नमेंट  कर्मचारियों
 के  लिए  जिस  प्रकार  से  ज्वाइंट  कन्सल्टेटिव
 मशीनरी  बनी  हुई  है  उस  प्रकार  से  उनके

 लिए  जे०  सी  ०  एम०  की  भी  कोई  अवस्था

 नही  है  जहा  पर  वे  अपना  असलोक  व्यक्त  कर
 सके  तथा  उसका  कोई  हल  निकल  सके  ।  तो
 इस  बात  को  भो  वहा  पर  कोई  व्यवस्था  नहीं
 है।  मुझ  पता  चला  है  कि  सारे  डिपाटेमेन्टस

 डिपाटमेंटलप्र  मोटर्स  होते  हैं  जैसे  कि  पुलिस  में  ए

 कास्ट  बिल  थाने  दार  बन  जाता  है,  सेना  में  एक
 जवान  बड़े  सीधे  ओहदे  पर  चना  जाता  है
 लेकिन  यहा  पर  इसकी  कोई  व्यवस्था  नहीं  हैं  ।
 इस  सम्बन्ध  में  डेपुटेशन  मिला  और  खुद
 माननीय  मंत्री  जो  ने  डिपार्टमेन्टल  प्रमोशन  की
 बात  को  स्वीकार  किया  प्रौढ़  कहा  कि  ठीक

 है,  होता  चाहिए  लेकिन  फिर  भी  कुछ  नहीं
 हुआ  ।  ऐसी  हालत  मैंने  सामने  कोई
 भविष्य  ही  नही  है  उनको  मालूम  ही  नहीं
 है  कि  अच्छा  काम  करे  तो  हमारा  प्रमोशन
 होगा  या  नहीं  -  इस  बात  से  भी  उन  लोगों
 में  काफी  भ्रततोष  की  भावना  फैनी  हुई  है  tv

 इसी  प्रकार  से  आप  का  मरियल'  पायलट्स
 यकीं  बात  देखें।  जो  कामिल  पाइलट  हैं
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 उनको  इस  महालय  ते  आश्वासन  दिया  था
 लेकिन  करीब  4  सो  कामाशफ्ल  पुलिस
 इस  देश  में  बेकार  हैं  1  फूड  ऐड  ए ग्रीकल्तर
 मिनिस्ट्री  में  एयर  फोस  से  पाइलट  को  लाया
 गया  और  दूसरी  तरफ  वह  कामर्शियल  पायलट

 ट्रेनिंग  लेते  है,  पढ़ते  हैं.  पैसा  खच  करते

 &  लेकिन  आजतक  एक  भी  कामर्शियल
 पाइलट  को  इस  डिपाठेमेन्े  ने  नहीं
 बुलाया।  जबकि  कई  बार  इस  सदन  मे  इस  बात
 का  आश्वासन  दिया  गया  ।  ऐसी  हालत  मे
 उन  लोगो  में  बड़ा  सतोष  है  ।  आर  आर
 उनसे  कहा  गया  ,  मन्नी  जी  ने  खुद  उनको
 ग्राश्यासन  दिया  ,  राज्य  सभा  मे  और  यहा
 भी  कि  स्प्रे  वगैरह  के  काम  के  लिए  एयर-
 फोस  के  पाइलट  को  न  बुलाकर  जो  कायर-
 नियत  पुलिस  है  जिन्होंने  ट्रेनिय  ले  रखी  है

 बुलाया  जायेगा  लेकिन  दो  साल  हो  गए  एक
 एक  भी  आदमी  को  नही  बुलाया  गया

 मिलावट  के  बारे  मे  जो  हालत  है  उसके
 बारे  में  ैं  मापकों  क्या  बताई  घी  दूध
 वगैरह  का  तो  नाम  ही  न  लीजिए,  दूध  में
 तो  पानी  पानी  ही  होता  है,  कोई  और  खोज

 रहती  नही  है  एक  कम्पनी  है  जो  रजिस्टर्ड  नहीं
 है,  उसका  हाल  बताना  चाहता  हू,  यह  पंजाब
 की  कम्पनी  है,  नाम  है  मुशीरान,  दीवान  चन्द

 किधर  बाहा-उन्होने  यह  बादाम  रोगन  बताया

 है।  यह  कम्पनी  रजिस्टर  नहीं  हे  और  यह्‌
 उन्होंने  बादाम  का  रोगन  बनाया  है,  इसको
 टेस्ट  करेंगे  तो  ब्नकोज  के  बाद  इसका  नम्बर
 झेंपेगा'  ।  खुले  झाम  बाज़ार  में  यह  यह
 आदिम  रोमन  बिक  रहा  है  जिसमें  बादाम  का

 कुछ  सौ  नहीं  है।  इस  तरह  ते  तमाम  चीजों
 में  मिलावट  हो  रही  है।  सरकार  जब  मिलावट
 का  कानून  बनाती  है  तो  इस्पेक्टर  की  झाम
 दनी  बढ़  जाती  हैं।  मिलावट  तो  रुकती  नहीं
 नहीं  लेकिन  सारे  दुकानदारों  से  इंस्पेक्टर  को
 पैसा  मिलने  लगता  है  सारे  देश  में  सभी
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 जाओं  में  भिलावा  क्ले  रहीं हैं'  जिसके  लिए

 कहानी  हैं  कि  खोंच!
 मंत्रालय  पूरी  तरह  से

 अपनी  जिम्मेदारी  में  फेल  हुमा है  i  अगर  बप
 लोंगों  को  अनाज  ६, औ  नहीं  दें.  सभते  तो  मैं

 समझता  शासन  करने  का  भव्य  कया  है।
 नवमी  को  महीने  कपड़ा  न  मिले  तो  वह  मोटा

 कपड़ा  पहन  सकता,  1.  भी  नहीं  मिलेगा  तो

 एक  घोती  से  ही  अपना  काम  चला  लेगा  लेकिन
 रोटी  के  बिना  ग्रामीण  ज़िन्दा  केसे  रह  सकता

 है।  मंत्री  जी  से  मेरा  कहना  है  कि  देश  के
 लोगों  को  अगर  अनाज  देना  है  तो  भूमि  सुधारों
 को  लागू  करने  के  लिए  मजबूत  कदम  उठाने

 पड़ेंगे  ।  यह  काम  अगर  तहसीलदार  औैर
 लेखपालों  के  ऊपर  बाप  छोड़ेगे  तो  न  वहू  जमीन
 बाट  सकते  हैं  कौर  न  बाटेंगे  ।  इसके  लिए
 मापकों  पापुलर  कमेटियां  बनानी  होंगी  जो
 जाकर  देखें  कि  सही  मायने  में  जमीनका  बटवारा

 हुआ  या  नहीं  ।  केरल  में  जो  कमेटियां  बनाई
 गई  हैं  उनको  पावर  है  कि  अगर  कोई  आदमी
 अपनी  जोन  का  ठीक  हिसाब  नहीं  देता  है  तो
 उसको  वह  जेलखाने  तक  की  सजा  दे  सकती

 हैं।  उसी  प्रकार  का  कानून  सारे  देश  के  लिए
 बनाया  जाना  चाहिए  शर  इसमें  कोई  झंझट

 नहीं  होना  चाहिए  4

 जहां  तक  भ्रष्टाचार  की  बात  है.  अगर
 उसको  नहीं  रोका  गया  तो  भ्रनर्थ  होने  वाला  है  ।

 इसके  लिए  सेल  बनाये  जायें  जो  सही  मायने  में

 भष्टाचार  का  पता  लगायें,  मिलावट  का

 पता  लगायें  और  उन  लोगों  को  कड़ी  से  कड़ी
 सजाये  दी  जायें  ।  इस  बात  की  व्यवस्था

 होनी  चाहिए  ।  जिन  जगहों  पर  मैंने  कहा

 वहां  पर  जांच  करायें  और  जांच  कराने  के

 बाद  उनके  लिए  कड़ी  से  कड़ी  सजायें  दें।  आप

 केवल  सेटिस्फोई  करने  के  लिए  कानूने  बना

 दें  लेकिन  उस  पर  कोई  अमल  न  हो  तो  उसका

 कोई  लाभ  नहीं  है।  इससे  लौट  बढ़ेगा  ।

 देश  में  जो  बाकी  समस्या  हैं  उसको

 आप  जरूर  ee  करें।  जैसी  कि  अखबार में

 रिपोर्ट  है  अगर  नागे  की  फसल  में  भी  खाद
 का.  ही2  नहीं  होता  है  तो  शासन  की  पैदावार
 नहीं  बढ़ेगी।  शाप.  एयरकंडीशन  कमरों
 को  बन्द  कीजिए,  झगर  बिजली  नहीं  है  कौर
 थरांवों  में  बिजली  की  सप्लाई  कीजिए  ताकि
 किसान  प्रदान  पैदा  कर  सक  t  met  की  मिलों
 का  आप  शीघ्र  राष्ट्रीयकरण  कीजिए  ।  शुगर
 मिलों  ने  जनता  को  लूटा  बहुतहै  ।  इस  मामले  को
 केन्द्रीय  सरकार  प्रान्तों  पर  ओर  प्रान्त  केन्द्रीय
 सरकार  पर  न  डालें  ।  गन्ने  की  काश्त  की

 हालत  झगर  सुधारनी  है  तो  शनाप  अपने.  हाथ'
 गन्ना  मिलों  को  लीजिए  और  गना  काश्तकारों
 को  ज्यादा  से  ज्यादा  इन्सेंटिव  दीजिए  ताकि
 ताकि  गमे  का  उत्पादन  इस  देश  भें  बढ़  सके
 और  लोगों  को  शुगर  मिल  सके  ।  मुझे  आशा

 है  मंत्री  जी  इन  सारी  बातों  पर  चिचार  करेंगे  ।

 जप,  DEPUTY-SPEAKER:  ‘Shri
 Dabara  Sinigh.  Kindly  keep  in  mind.
 the  time-limitation.

 SHRI  DARBARA  SINGH:  (Hoshi-
 arpur):  I  have  prepared  so  much  on
 this  subject  that  in  ten  minutes  it  is-
 not  possible  to  dispose  of  my  points.

 MR.  DEPUTY?SPEAKER:  Try
 your  best.

 SHRI  DARBARA  SINGH:  I.  nor-
 mally  do  not  speak  in  Parliament  on:
 those.  subjects  in  which  I  am  not  in-
 terested.

 डिप्टी  स्पीकर  साहब,  खेती  कड़ी  के  सिलसिले
 में  जो  डिमान्ड  है  उसकी  में  सपोर्ट  करता  हूं  t
 इसकी  अहमियत  राज  सिर्फ  हिन्दुस्तान  में

 ही  नहीं,  दुनिया  भर  में  है।  जमीन  से  हमें
 कर्जा  माल  मिलता  है।  श्री  इस  समय

 इसकी  जितनी अहमियत  है  उतनी  पहले  कभी  नहीं
 शी  किसान  अपनी  पैदावार  को  मार्केट  में
 साये  वा  न  लाये  कोई  नहीं  पूछता  लेकिन  हमें
 लॉज  संजीवंगी से  इस  कर  गौर  करना  हैं  कि  हम
 #&  इस  दिक्कत  से  कहर  निकल  सकते  हैं
 हमारे  सामने एक  कालिस  है  शौर  सारी  नेशन
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 को  मिलकर  उससे  बाहर  निकलना  है  ।
 “एक  दूसरे  के  खिलाफ  कहू  कर  हम  इससे  बच
 नही  सकते  है।  कौई  भी  सरकार  हो,  डिपो-
 औरैटिक  सरकार  में  कोई  भी  पार्टी  आ  जाये
 उसके  लिए  मुशिकलात  आयेंगी  ।  इस  हाउस
 में  हम  कई  दफा  कह  चुके  हैं  कि  अनाज  का
 संकट  सिर्फ  इस  देश  मे  नही  बल्कि  सारी  दुनिया
 में झाया है ।  हम  जानते  है  रुप  ने,  चीन  ने,
 पाकिस्तान  ने  और  दसरे  तमाम  देशो  ने  अपने
 यहां  बाहर  से  रन,  ते मगवास  y  इसलिए  हम
 यह  नहीं  कह  सकते  कि  हम  झरना  आजादी
 फो  किसी  की  स/मने  बेच  रहे  हैं  बल्कि  अगर
 अनाज  की  कमी  है  तो  उसको  पूरा  करने  के
 लिए  बाहर  से  ले  जिन  के  पास  फालतू  सरताज
 है  1  पिछने  माल  अनाज  के  घार  मे  एक
 फैसला  हया  लेकिन  मुझे  अफसोस  होता  है  उस
 समय  तमन  लोगो  ने  हा  गंजाम  मे  उड़ा
 दिया  और  जितना  अनाज  चाहिए  था  वह
 नही  शाया  ता  सरकार  ने  उसको  बदला

 इस  मुल्क  के  80  फीसदी  लोग  देहातों  मे
 एग्रीकल्चर  पर  मुनहसिर  हैं  -  एक  तो  सीधे
 किसान  हैं  और  कुछ  किसानो  पर  डेपेन्डेन्ट  हैं
 शौर  सारे  80  फीसदी  लोग  देहात  से  बसते  |
 आवादी  बढ़  रही  है  लेकिन  तमाम  साधन  होते  हुए
 भी  और  भ्रच्छी  रिसर्च  होते  हुए  भी  उस  निस्बत
 से,  उस  रफ्तार  से  हमारी  पैदावार  नही  बढ़
 पाती  है  क्यो  कि  जो  पैदावार  बढ़ाते  हैं  उस  को
 10,  22  करोड  पोपुलेशन  जो  बढती  है  वह  खा

 जाती  है।  इसलिये  दिक्कत  है।  इस  से  जाहिर
 है  कि  हमारी  प्लान्स  में  कही  कमी  है  ।

 आप  ने  चौथी  योजना  में  इस  सैक्टर  के  लिये
 2i  परसेंट  रिसोर्सेज  को  दिया  था,  और  इस
 बार  जब  कि  रुपये  की  कीमत  का  प्यार  हिसाव
 लगाया  जाय  जो  कि  गिरी  है  ऐसी  हालत  में
 आप  ने  उस  परसेटज  को  घटा  दिया  है।  हा्मेट्स
 आप  के  पहले  से  ज्यादा  है,  हर  साल  26  मिलि-
 अत  टन  बढ़ाना  है,  लेकिन  वह  बढ़ेगा  नही  क्योंकि
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 इस  के  लिये  ड्राप  ने  रिसोर्सेज  कम  रख  हैं।  कतार
 मीडिस्रझ  कौर  मेजर  प्रोजेक्ट्स  निकाल  दिये
 जायें  तो  एग्रीकल्चर  के  लिये  i3  परसेंट  साफ
 दी  सिसोर्सज रह  जाता  है  ।  जिस  सेक्टर को
 हम  मतबल  बताना  चाहते  हैं,  जो  कि  भादवि
 की  जिन्दगी  के  लिये  निहायत  जरुरी  है,  उस

 के  लिये  i3  परसेंट  रिसोर्सेज रखे  हैं।  इस  तरह
 से  अनाज  की  कमी  पूरी  नहीं  होगी  ।

 50  परसेंट  भाप  ने  ट्रेडर  को  दिया  है,
 ठीक  है,  श्राप  की  पौलिसी  ।  लेकिन  आप  इस
 पर  इन्हिसार  रखे,  मुझे  डर  है।  50  परसेंट  ड्राप
 ले  लेंगे  05  So  पर,  लेकिन  दाम  इस  से  ऊपर
 बढ़ेंगे  शौर  इतने  अधिक  बढ़  जायेंगे  कि
 लोगो  के  लिये  खरीदना  मुश्किल  हो  जायगा  ।
 इसलिये  हिट  पौलिसी  के  जितने  भी  आफ  शूटस
 हैं,  कमजोरियां  है उन  को  बन्द  करने  की  आप
 को  तरकोब  ढूंढनी  पडेगी  ।  यह  चेज  श्राप  ने
 अपनी  पालिसी  में  इसलिये  किया  है  कि  प्रवेश-
 बिलिया  आफ  फूड  रेन्स  होनी  चाहिये  |  प्राइस
 के  लिहाज़  से  ग्रुप  ने  नहीं  किया  ।जो  फैसले  किये
 हैं,  लेकिन  श्राप  को  यह  देखना  चाहिये  कि  प्रसाद
 वल्नरेबिल  सेक्शन्स  को  पहुंचता  है  कि  नहीं  ।
 अगर  वल्तरेबिल  सेक्शन  तक  नही  पहुँच  सका
 अनाज,  जो  मजदूरी  करता  है,  गरीब  देहात  में
 रहता  है,  जो  उस  की  मजदूरी  है  वह  सब  कि
 सब  अगर  एक  क्विंटल  गेहूं  खरीदने  से  ही निकल
 गई  तो  मुश्किल  हो  जायगी  ।  इसलिये  आप
 को  लोगो  की  परचेसिग  कैपेसिटी  भी  देखती
 होगी।  मेरी  माग  है  कि  i3  परसेट  बहुत  कम
 है,  इस  को  आप  को  बढ़ाना  चाहिये  तभी  नस्री-
 कल्चर  सैक्टर  मज़बूत  होगा  ।  और  यह  तभी
 होगा  जब  आप  प्लान  को  नये  कग  से  रिझाने-
 नाइज  करेंगे  ।  20  परसेंट  से  2:  परसेंट  पर
 चौथी  योजना  में  आये  और  पांचवी  योजना
 से  3  परसट  पर  धाये  पौर  बह  भी  ऐसे  समय
 में  जब  कि  हम  एक  क्राइसिस  से  गुजर  रहे  हैं  ।
 तो  इस  तरह  नहीं  चलेगा  ।  कप  को  कम  से
 कम  इस  सैक्टर  के  लिये  25  परसेंट  ध्रलोकेशन
 करना  चाहिये  4.  5  परसेंट  आप  प्रोडक्शन
 से  इसरो  करता  चाहते  हैं  जो  मेरी  राय  में
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 कम  है  श्राप  को  6  परसट  की  इन क्रीज  झपने
 आमने  रखनी  भाहिमे  तभी  बझाये  बढ़  सकेंगे  ।

 यह  दीक  है  कि  राज  दुनिया  के  कई  मुल्को
 में  संकट  है,  कौर  रशिया  मे  जब  सकट  कराया
 तो  i927  में  स्टालिन  ने  कहा  कि  प्रोडक्शन

 होनी  चाहिये।  कुलक  हम  पर  हावी  हैं।  लेकिन
 इन  को  हटाने  का  एक  ही  तरीका  है  श्र  वह  यह
 कि  हमारा  काडर  मज़बूत  होना  चाहिये  जो
 विजिलेंस  कर  सके  शौर  काबू  पा  सके  हालात
 प९।  भाप  मे  एक  पौलिसी  बदली,  मुझे  खतरा

 है  कि  ध्रगली  साल  इस  से  भ्रमणी  हालत  हा
 सकेगी  ।  भ्रमर  यही  रफ़्तार  है  कौर  जो  परसेटज
 शराफ  दी  रिसोर्सेज  आज  एग्रीकल्चर  को  माल

 है  उस  से  आप  का  कुछ  काम  नही  बनने  वाला

 है।

 यह  ठीक  है  कि  आप  ने  टेकनालाजी  मे,
 रिसर्च  मे  बहुत  कुछ  किया  है  जिस  से  राइस
 प्रोडक्शन  33  3  विविध  पर  हैक्टर  हो
 गया  ।  श्राप  ने  भाई  आर०  8  को  बदल
 दिया  है  यानी  039  की  जगह  जेट  i99:
 किया  है।  मगर  शब  सील्ड  बढ़ी  है  तो  उस  का
 लाभ  किसानों  को  मिलना  चाहिये  ।  यह  नहीं
 होना  चाहिये  कि  लजुर्े  तक  ही  मदद  रह  जाये  ।
 मैं  जान  सकता  हू  कि  कहा  श्राप  ने  इस  हाई
 यील्डिग  वैरायटी  को  किसानो  को  दिया  है,  और
 कितने  एरिया  में  यह  बोया  गया  है  ?  सारे

 सूबो  मे  जहां  सरप्लस  एरियाज़  है  उन  मे  भी  जो
 पैदावार  है  पिछले  साल  जितनी  हो  सकी,  उस
 के  हिसाब  से  अगर  बाप  झपने  टार्गेट  को  पूरा
 कर  सके  तब  भी  गनीमत  हैं  ।

 लुधियाना  यूनिवर्सिटी  और  पन्‍त  यूनिव-
 सिटी  में  बहुत  अच्छा  काम  किया  है,  इन्होने
 स्पेस  ज्यादा  बढी  है  भौर  हाई  पीडित  वैराइटी
 निकाली  हैं।  भाप  ने  अपने  आंकडों  से साबित
 किया  है  कि  मेज,  बालें  मे पर  एकड़  गिल्ड  ज्यादा

 हुई  ।  लेकिन  मैं  पूछना  चाहता  हूं  कि  इतना
 सब  होते  हुए  भी  रोज़  व  रोज  पैदावार  क्यो
 चट  रही  हैं?  ऐसा  क्यों  है

 -  जाहिर  है  कि
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 कही  कमी  जरुर  &  उस  क्रो  आप  ढ्ढिये  ।
 बाप  को  पांचवी  योजना  के  लिये  विलेज  सर्व
 करना  चाहिये  था,  भर  पंचायत  को  उस  में
 इनवाल्व  करना  चाहिये  i  जब  तक  आप
 पंचायत  को  उस  में  इनवाल्व  नही  करेंगे  तब  तक
 काम  नही  चलेगा।  पंचायत  के  ऊपर  ही  जिम्मे-
 दारी  डालिये  और  उन  से  पूछिये  कि  उन  को
 कितनी  जरुरत  है  1  पंचायत  की  जरूरत  को
 देखने  के  बाद  बाप  जिला  लेवल  पर  आयें
 इस  तरह  से  झगर श्राप  अपनी  प्लान  को  नीचे  से
 ऊपर  को  लाये  तभी  काम  चलेगा  1  वरना  जो
 तरीका  भ्र भी  अ्रख्तियार  किया  जाता  है  ऊपर  से
 प्लान  थोपी  जाती  है  उस  से  काम  नही  चलेगा
 जो  तरीका  अपना  प्लानिंग  का  अभ्र भी  अपनाया
 जाता  है  उस  मे  यह  होता  है  कि  जो  रिसोर्सेज  आप

 एग्रीकल्चर  के  लिये  दते  भी  है  वह  नीचे  तक
 जरूरतमन्द  लोगो  तक  नहीं  पहुच  पाता  ।
 पंचायती  सिस्टम  को  तोड  कर  आप  अपनी
 समिति  से  काम  नहीं  कर  सकते  ।  यही  वजह
 है  कि  आप  के  टार्गेट  पूरे  नहीं  हुए  क्यों  कि
 मशीनरी  खराब  है,  उस  में  कही  कमी  जरुर  है  ।
 लेकिन  बाप  उस  को  बदल  नही  सकते  ।  आप
 को  बेकार  रियाज़  को  प्रायरेटी  देनी  चाहिये
 और  स्टेट  और  सेन्टर  मे  कोझ्राडिनेशन  होनी
 चाहिये  ।  आप  'फिरसे  में  देते  कुछ  है  ओर
 मिलता  कुछ  है।  फिरसे  बढा  कर  दी  जाती  हैं
 और  वाकई  मे  पोजीशन  दूसरी  होती  है  1  इस-
 लिये  कोझ्मार्डिनेशन  का  होना  निहायत  जरूरी

 है।  फिगर्स  और  ऐक्चुअल्स  मे  वेरियेशन  इस-
 लिये  होता  है  कि  जो  उन  का  प्लेसमेंट  है,  वह
 ठीक  नही  है,  और  चूकि  शाप  देहात  वालो  को;
 नीचे  के  लोगो  को  विश्वास  में  नहीं  लेते  इसलिये
 ऐसा  होता  है  ।

 जहा  तक  इरीगेशन  का  सवाल  है  4  एकड  में

 से  एक  एक्ट  मे  इरीगेशन है  पौर  उस  एक  एकड
 का  ब्रेक  भ्रम  इस  प्रकार  है  कि  0.  6  परसेट

 ऐश्योडे  इरीगेशन  कौर  0,4  परस  रेन

 फीड  एरिया  है।  कैसे  नवीन  डिस्ट्रिब्यूशन  कर
 सकते  है  ?  बाप  का  चौभी  योजना  का  जो
 कपिल  झावर  है  उस  को  पहले  क्यो  नही  बनाते
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 झोर  उस  के  सिये  टार्गेट  फ़िक्स  कीजिये  कि
 चला  समय  तक  पूरा  होना चा  हमे  |  झगर  पूरा
 कही  होता  तो  उस  के  लिये  श्राप  धध्िकारियो
 को  जिम्मेदार  ठहराइये  |

 राज  सब  से  ज्यादा  जरुरत  माइनर  ज़र्री-
 सेशन  की  है।  माइनर  इरीगेशन  के  लिये  जितना
 भरी  पसा  स्टेट  सरकारे  मांगे  उन  को  देना  चाहिये
 ताकि  जल्दी  पानी  दिया  जा  सके  ।  दिल  से,  टैको

 से,  लिफ्ट  इरीगेशन  से  पानी  देने  की  जो  योज-
 नायें  हैं  उन  के  लिये  श्राप  फौरन  पैसा सू बो  की  सर-
 करो  को  दे  ताकि  भ्र गली  साल  बाप  उन  से
 फ़ायदा  उठा  सकें  ।  झाकड़े  हैं,  वाटर  की  पूरी
 तस्वीर  शाप  के  पास  है।  मैं  बिहार  की  बात
 करता  हू  वहा  पर  एक  ट्यूत्र  बैल  30,  40  फीट  पर

 लगाया  जा  सकता  है।  क्यो  नहीं  फौरी  तौर पर
 वहा  ट्यूब  वैल  लगाये  जाते।  अगर  विहार  मे
 झाबपाशी  के  लिये  पानी  मिलने  लगे  तो  पास  के
 डेफ़िसिट  एरियाज  को  अनाज  दे  सकता  है

 मैं  यह  मानता  1  कि  बाप  ने  टार्गेट्स
 फिक्स  किये  हैं  माइनर  इरीगेशन  के  लेकिन
 उस  पर  आप  पाबन्दी  न  लगाये  ।

 राजस्थान  वालो  138  पानी  पंजाब
 वाले  दे  सकते  हैं  ।  वाटर  हार्ड  एरिया  जो

 है  उसका  इलाज  आपको  करना  होगा,  नहरों
 के  साथ  साथ  लाइनिंग  लगानी  है  कौर
 वाटर  जो  इवेपोरट  हो  जाता  है  उसको  रोकना
 है,  सीपेज  को  रोकना  है  |  ट्यूबवेल  लगा  कर
 पानी  सप्ली मे-  करके  उन  इलाकों  को  दिया
 जा  सकता  हैं  जहा  कम  पानी  कौर  इस  तरह
 से  पैदावार  को  बढाया  जा  सकता  है

 जहा  तक  बिजली  का  सम्बन्ध  है  प्राय
 प्रिय  मुकेश  करें  ।  थीन  डैम  पजाब  से  43  का
 वैसा  पड़ा  है।  उसको  झा  करकट  करवाएं  |
 उसके  पानी  की  कसे  तकसीम  होनी  है  यह
 सबजेक्ट  भ्रामक  नहीं  है  ग्रह  मैं  जानता  हूं  ।
 चेकिंग  जब  तक  आपका  सब  का  कोझ्रोडिनेशन

 पूरी  तरह  नहीं  होगा  काम  भागे  नहीं  चल
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 wir  ।  कटर  हि  प्यूस  ढके  पड़े  हैं

 उनका  कई  हल  नहीं  निकला  है।  इसका  सती

 यह  हो  रहा  है  कि  पानी  नहीं  मिल
 पा  रहा  है।  उनका  बाप  जल्‍दी  फैसला  करें  ।
 जो  ये  डिसप्यूटस  पड़े  हुए  हैं उनके  हल  के  लिए
 एक  वक्‍त  श्राप  मुकर्रर  करें  शौर  उस  वक्‍त
 के  इन्दर  प्रकार  इनको  शाप  हल  कर  दें।
 थीन  डैम  के  बारे  में  हम  प्राइम  मिनिस्टर
 से  मिले  ये  ।  उन  से  हमने  कहा  था  कि  इसको

 आप  कन्ट्रैक्ट तो  होने  दें,  कोई  भी  कम्सष्टक्ट
 करे,  सैंटर  करे,  पजाब  करे,  कोई  भी  करे

 लेकिन इसको  कन्ट्रैक्ट  ती  होने  दे  1  जब

 कंट्रैक्ट  हो  जाएगा  तो  उसके  बाद  पानी  या
 पावर  का  बटवारा  किस  तरह  हो  इसको  श्राप

 हल  कर  लेना  ।  इसके  बारे  में  मैं  कौर  ज्यादा
 तब  अजे  करूगा  जब  इरिगेशन  और  पावर

 मिनिस्ट्री  की  डिवाइस  जाएगी  ।

 जहा  तक  फर्टिलाइजर  का  सम्बन्ध  है
 संसार  मे  हम  सब  से  कम  इसका  इस्तेमाल
 करते  है,  3  4  के०  जी०  करते  है  जबकि
 बल्ले  का  लब्रेज़  5  के  जी  है|  अगर  आपको

 हाई  यील्डिग  बैराइटीज़  देनी  है  तो  प्राकार
 ज्यादा  पानी  भी  देना  होगा  र  ज्यादा  पानी
 आप  दगे  तो  उसके  साथ  साथ  भ्रापको  गठीला-
 हज़ार  का  एप्लीकेशन  भा  ज्यादा  करना  होगा  t
 लेकिन  आपको  शक  है  कि  बाप  आमादा
 फर्टिलाइजर  की  सप्लाई  ज्यादा  कर  पाएंगे
 या  नहीं  कर  पाएंगे  |  इस  वास्ते  गोबर  मैस

 प्लाट्स  श्राप  ज्यादा  सारे  रिन्वुस्तान  मे  लगाए
 शौर  कम्युनिटी  तौर  पर  इनका  इस्तेमाल
 करे  ताकि  गोबर  इधन  के  तौर  पर  इस्तेमाल
 न  हो  सके,  कि  डग  के  तौर  पर  ही  इस्तेमाल
 ने  होती  रहे  बल्कि  उसको  कनवर्ट  किया  जाए
 क्योकि  कब  डग  गोबर  गैस  में
 इस्तेमाल  होने के  बाद  जो  बच  जाता

 है  उसकी  फटिलिदी  ज्यादा  होती  है,
 झाम  मोटर  से  ।  गोबर  गैस  प्लांट  भ्रमर
 कोई  इंडिविजुअल  तोर  पर  लगाना  आते
 है  तो  उत्तको  इसकी  छूट  होनी  चाहिए  ।  यह
 एक  जझच्छी  बसत  है  लेकिन  कम्युनिटी  तौर
 पर  भी  इसका  इस्तेमाल  होना  चाहिए  ॥
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 are  जो  नत  निकल  रहे  हैं  थे  वक्त  पर

 नहीं  पहुच  पाते  हैं।  इसका  नतीजा  यह  होता
 है  कि  फसल  पीछे  पड  जाती  है,  कम  हड  उसका

 होता  है,  यौंल्ड  पर  एकल  कभ  हो  जाती  है  ।

 इस  रास्ते  दस  तरफ  भी'  आ्रापतों  ध्यान  देना

 हिए  ।

 जहा  तक  क्रेडिट  का  सम्बन्ध  है  ,  यह
 ठीक  है  कि  बाप  किसान  को  बनिये  के  चंगुल
 से  छुड़ाना  चाहते.  1  नैशनलाइज्ड  टैक्स
 तथा  और  भी  इ्स्टीट्यूशज़  है  जिन  ते  उनको
 कर्जे  मिलते  हैं  7  लेकिन  इन  से  उनको  कर्जे

 ब्रहूत  देरी  से  मिलते  है  ।  जो  प्रोसीज्षर
 इसका  है  वह  बहुत  ही  कम्बरसम  है,
 कम्पलिकेटिड  है  कौर  कर्जा  पाने  मे  उसको

 महीना  नहीं  बल्कि  छ.  छः  महीने  निकल
 जाते  है।  इस  कारण  से  बहू  समझने  लग  जाता

 है  कि  इससे  तो  बनिये  से  लो  तो  अच्छा  है
 शौर  उससे  ज्यादा  दर  पर  वह  ले  ता
 लेता  है  ।  भाष  कुछ  स  बन्  करें  कि  उसके

 एप्लीकेशन  देने  के  बाद  से  पंद्रह  बीस  दिन  में

 उस को  यह  बता  दिया  जाए  कि  उसको  कर्जा
 मिलेगा  या  नहीं  मिलेगा।  आपको  कोआपरेटिव
 सैक्टर  को  भी  इसके  वास्ते  मजबूत  करना

 होगा  ।  इस  पर  किसी  को  एतराज  नही  होना

 चाहिए।  दहात  में  रहने  वाले  लोग  चाहते  हैं
 कि  उनको  जैविक  से  नजदीक  जा  कर  कर्जा

 मिले  ।  इस  वास्ते  श्राप  कौझौप्रेटिय  सैक्टर
 को  भी  ज्यादा  मजबूत  कर  ।

 आपको  कप  प्लानिंग  भी  करना  पड़ेगा  ।

 कुछ  सूबे  से  ही  यह  तराशा  कही  की  जाती  चाहिए.
 कि  ये  सिर्फ  नाल  ही  पैदा  करते  रहें  ।

 जहां  कहीं  भी  ज्यादा  साय  पैदा  हो  सकता

 है,  जो  सूबे  भी  ह...  सक्तिशेन्ट  हो  सकते  हैं

 जहां  हम  रिसोर्सिस  हैं  उनको  एक्सप्लानट  आपको

 करना  होगा  गर  भागने  ऐसा  कही  किया
 तो  अनाज  मुहैया  होगा,  लोगों  को  कम  मिलेगा,

 मजदूरों  की  स्ट्राइप्स  होंगी  सोर  कोर  इंडस्ट्रीज
 भी  झाप  देखें  तो  ने  भी तभी  प्र  य॑  जद  त्केरग  सगर
 आप  अनाज  इस  तरह  से  लोगों  को  ज्यादा  दे

 पाएं  ।  झा  मेंडिस  स्टेशंज  वाला  सिस्टम
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 शुरु  किया  हैं  |  आपकी  यूथ  को  मौबांबलाइज़
 करना  होगा  ।  इन  विस  स्टेशंज  को  आप
 सारे  हिन्दुस्तान  चलाएं  और  उन  हाथो
 मे  इनको  दे  जो  फाल सन  बैठे  हैं,  बेकार  93  हैं  t
 मोबाइल  वर्क शा पूस  भी  श्राप  उक  दे  1
 इस  से  छोटे  ट्रक्ट्जें  कौ  सहित  भ  गो
 को  मिल  सकेगी  t

 जहा  तक  काटन  का  सम्बन्ध  है,  नागपुर
 में  कारमेन  हुई  थी।  वहां  पता  चला  कास्ट  के
 बारे  मे  7  सी  एच  4  ग्रो  करने  पर  940
 रु  था  खर्च  जाता  ra  और  इमिग्रेशन  कौर
 रेन  फैड  पर  520  दाता  है  1  लेकिन
 बाप  देते  है  250  ओर  तीन  सौ  के  भाव  पर  t
 एक  एसोसिएशन  बनी  हुई  है  जो  अंग्रेजो
 के  वक्‍त  से  चल  रही  ।  आपको  सोचना  होगा
 और  कुछ  इसके  बारे  में  भी  इंतजाम
 करना  होगा  1  एक्सपोर्ट  इम्पोर्ट  का  काम  दूसरा

 मे  कमा  करता  है,  पाटन  की  कीमत  आप

 मुकेश  करते  हैं,  ती।  परसेट  ग्राम  कपड़े
 की  कामत  बढ़  जाती  तो  भाप  कहेंगे  कि

 यह  हमारी  जिम्मेदारी  नहीं  है  ।  इस  तरह
 से  कैसे  काम  चल  रुकता  है  कुछ  तो  कोऑर्डिनेशन

 होता  चाहिए,  को-रिलेशनशिप  होना  चाहिए  ।

 जहां  तक  &  रिकार्ड  का  ताल्लुक
 है,  जितना  छोटा  टुकड़ा  उतनी  ज्यादा  इंटेसिव
 कल्टौवेशन  ।

 MR,  DEPUTY-SPEAKER:  The
 hon,  Member  may  please  canclude
 now.

 SHRI  DARBARA  SINGH:  I  will  sit

 down  then.  That  &  all;  I  can  80  no-

 thing  ele,  I  seiiom  speak.

 MR.  DEPUTY-SPEAKER:  You
 have  taken  more  than  double  the
 time.

 SHRI  DARBARA  SINGH:  Thank

 you,  Sir.



 323
 ture

 शी  मुख्तियार  सिह  मलिक  (रोहतक)
 खेती  का  मसला  ऐसा  मसला  है  कि  जिस  के  बारे
 में  हमारी  हकूमत  ही  नहीं  बल्कि  सारा  देश
 परेशान  है  t  देश  के  कोने  कोने  से  यह  जरा  वाज
 उठ  रही  है  कि  इसको  हल  किया  जाए।  हकूमत
 भी बार  बार  यही  कहती  है  कि  देश  के  ग्रन्थ  खेती
 की  पैदावार  बढ़ाई  जाए।  उसके  लिए  कुछ
 स्कीम्ज़  भी  आपने  डरा  भय  की  है।  कुछ इसे  दि
 भी  बाप  देने  की  कोशिश  करते  है  ।  नारे  भी

 तरह-तरह  के  लगते हैं

 [SH#Rr  Dives  CHANDRA  GosSwaMr  in
 the  Chair]

 लेकिन  यह  मसला  हल  कभी  तक

 नही  हो  पाया  है  ।  अभी  सरदार
 दरबारा  सिह  झआऊडे  दे  रहे  थे।  उन्होने  बताया
 कि  चौथी  प्लान  में  टोटल  आउटलेट  का  21  परसेट

 एग्रीकल्चर  के  लिए  रखा  गया  था  और  शब
 पांचवें  मे  इसको  घटा  कर  3  परसेंट  कर
 दिया  गया  है।  बजाय  इसके  कि  ऊपर  यह  जाता
 और  इसको  बढाया  जाता  इसको  भर  कम
 कर  दिया  गया  है,  श्राठ  परतें  कम  कर  दिया
 गया  है,  बजाय  तरक्की  की  तरफ  जाने  के  हम
 तनज्जुली  की  तरफ  जा  रहे  हैं।  इस  तरह  से  कैसे
 देश  के  फूड  के  मामले  में  सैल्फ  सफिशेंट  बना
 सकते  समझ  मे  नही  जाता  है।  जितनी  भी
 आप  स्कीम्स  बनाते  हैं,  पेपर  स्कीम्ज़  बनाते  है  ॥
 इस  तरह  से  काम  चल  नही  स  ता  हैं।  हमने
 आपसे  पहले  भी  कहा  था  कि  फूड  के  बारे  मे  जो
 पालिसी  आपने  इख़त्यार  की  है  यह  फेल  हो  कर

 रहेगी  कौर  वह  फेल  हुई।  हमने  बार  बार
 आपको  कहा  कि  किसान  को  बाप  रिम्युनरेटिव
 प्राइस  दे  ताकि  वह  खेती  की  पैदावार  ज्यादा

 बहाए  कौर  देश  के  गरीब  लोगो  को  भ्र नाज  मिल
 सके  लेकिन  अपने  हमारी  बात  नी  भाती  ।
 अब  आपने  क्या  किया *  जब  फसल  कटने  का
 वक्त  थ्री  गया  तब  झापने  05  रुपये  का  एलान
 किया  i  अगर  पिछले  साल  आने  205
 स्वयं  कीमत  मुकरने  कर  दी  होती  भ्र ौर  उसको
 दे  दो  होतीं  तो  राज  देश  में  गेह  की  और  अनाज
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 की  कमी  नहीं  होती  ।  स्टेट्स  वाले  या  भ्रामक
 डिपार्टमेंट  बाले  कितने  भी  ऑ्रांकडे  दे  कि  पैदा-
 यार  इतनी  बढ़ेगी  और  बढ  गई  है  लेकिन  मैं
 आपको  बतलाना  चाहता  हू  कि  इस  बार  भाषा
 भी  गेहू  पैदा  नहीं  हुआ  है  ।  बहुत  कम  पैदावार

 गेहू  की  है।  हरियाणा  कौर  पजाब दो  ही  स्टेट्स
 है  जो  यह  कहा  जा  सकता  है  कि  गेहू  की  पैदावार
 के  बारे  मे,  अनाज  की  पैदावार  के  बारे  मे  सैल्फ
 सफिशेट  हैं।  वहां  भी  ड्राप  जाकर  देखे,  खेती  के
 अन्दर  जा  कर  देखें,  मौके  पर  जा  कर  देखें  कि  क्या
 हालत  है  ।  पालिमेट  के  हाल  में  बैठ  कर,
 एयर  कंडीशन  कमरों  के  शरीर  बैठ  कर
 आप  अदा जे  लगाते  है  कि  गेहू  के  पैदावार  इतनी
 बडी  है  तो  इससे  वाम  तही  चल  सकता  है
 हमे  पता  है  कि  खेतों  के  भ्रमर  गेहू  की  पैदा
 इस  बार  चौथा  हिस्सा  ही  निकल  रही  है  1

 पिछ ली  सका  बारिश  ने  होने  थे  बाराती
 फसल  बिल्कुल  खतम  हो  गई  कौर  पाला
 पड़ते  स  सौ  सौ  बोधे  से  पाल  पांच  मन

 गेहू  भी  नहीं  मिल  सको  ।

 45  ा,

 यहा  पर  बैठ  कर  सरकार  जो  नीतियां
 बनाती  है,  प्लानिंग  करती  है  और  एग्रीकल्चर
 के  बारे  में  तजुर्बे  करती  है.  देश  की  जनता  को
 उस  की  बड़ी  कीमत  अदा  करती  पड़ती  है  ।
 एक  तरफ  तो  तान  की  कमी  की  बजह  से
 गरीब  लोगों  को  फोर  जगी  का  स  मना  करना
 पढ़ता  है  और  दूसरी  तरफ  किसान  की  छूट
 और  एक् सप्लाय टेशन  होता  है।  इन  हालात
 में  देश  की  गरीब  जनता  को  जिस  तरह  सरकार
 के  ग़मो-एस्से  शौर  गोलियों  का  निशाना
 बनना  पड़ता  है,  उस  का  तो  कोई  हिंसा
 नहीं  है'  1

 मैं  श्री  फजरुद्दीन  प्रसाद  को  बताता

 चाहता  हुं--वह  बेचारे  बहुत  मासूम  हैं--
 कि  नमूने  मध्य  प्रदेश  से  यह  पुडिया  मिली  है,
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 जो  एक  प्राप्ति  का  एक  दिन  का  राहत  है  ।
 झगर  इस  पुडिया  में  जहर  होता,  तो  हम  समझ
 सकते  थे  कि  सरकार  इस  तरह  देश  की  पापू-
 सेशन  की  प्रॉबलम  को  हल  करना  चाहती
 है  t  लेकिन  क्या  बह  एक  मेहनतकश  मजदूर
 को  एक  दिन  में  इस लता  अनाज  देकर  जिन्दा
 रखना  चाहती  है  ?  चेयरमैन  साहब,  अगर
 आप  इज़ाज़त  ,  तो  मै  इस  को  हाउस  के  केवल
 पर  रखता  चाहता  हु  ।

 पिछली  दफा  सरकार  ने  जो  पालिसी
 अ्रस्त्यार  की  उस  के  बारे  में  वह  पनी
 जिद  पर  कायम  रही  शौर  उस  ने
 उस  को  छोड़ा  नहीं  ।  सरकार  ने  उस
 पालिसी  के  ज़रिये  ग्रसित  किसान  की  लूट
 कराई  शर  गरीब  मजदूर,  हरिजन  कौर  छोटे
 चग  के  भ्र दमी  को  भूला  मारा  उस  के  अलावा
 सरकार  ने  क्‍या  हो  हासिल  कया  ?  बाद  में
 सरकार  को  पछताना  पड़ा  शोर  उस  पालिसी
 को  छोड़ना  पड़ा  |  अभी  मेरे  सो0
 पी ०  कराई ०  के  दोस्त  बर  रहे  थे  कि  जनसघ
 वालो  की  बातो  में  न  जाना  ।  उन्होंने  यह
 भी  कहा  कि  यू  ०  पी  ०»  में  कांग्रेस  पार्टी  ने  उसमान
 की  ।  मैं  उन  को  बताना  चाहत  हू  कि  उस

 करप्शन  मे  सो  ०  पी  ०  झाई  ०  वाले  भी  तो  शामिल
 थे।  मगर  कांग्रेस  ने  रुपया  दे  कर  बोट  खरीदे,
 तो  स्री  ०  पी  ०  आई  ०  वाले  भो  उस  के  एलाईज
 बने  हुए  हैं  ।  क्‍या  हकूमत  हमारे  कहन  से
 पालिसी  बनाता  है  ?  हम  तो  सिर्फ़  यही
 कहते  हैं  कि  सरकार  रीयलेस्टिक  व्यू  ले  आर
 एक  प्रैक्टिकल  पलिसी  भ्रदत्यार  करे  |

 अब  सरकार  मे  यह  पालिसी  बनाई  है
 कि  बहू  किसान  से  i05  रुपये  क्विंटल  के
 हिसाब  से  गेहूं  लेगी  कौर  व्यापारी  को  50
 रुपये  क्लिक  तक  बेचने  की  छूट  होगी  ।  मै
 कहना  चाहता  हु  कि  किसान  को  सी  भी

 रीब्यूनरेटिव  प्राइस  नही दी  जा  रही  है।  अगर
 सरकार  श्रवन  थी  किसान  को  रीम्यूनरेटिव
 प्राइस  देती,  धौर  उस  प्राइस  पर  उस  के  धर
 से  गेहूं  लेती,  तो  भागे  हिन्दुस्तान  मे  अनाज
 की  कमी  ने  रहती  ।  इस  पालिसी  का  भी
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 नतीजा  यही  होगा  कि  गरीब  आदमी,  एम्पलाई
 और  मेहनतकश  मज़दूर  भूला  मरेगा  ।  और
 कमायेगी'  कौन?  ---जिस  को  50,  175  करार
 200  रूपये  विशाल तक  बेचने  की  छूट  दी  जा
 रही  है  1  किसान  भी  महंगा  |  i00  रुपया
 क्विंटल  उस  की  लागत  जाती  है  भौर  सरकार
 उस  को  i05  रुपये  क्विंटल  देता  है  1  मगर
 एक  क्लीन  ने  दर्स  क्विंटल  गेहू  पैदा  किया,
 तो  उस  को  सिरके  पचास  रुपये  मिले  ।  इस  में
 उस  को  क्‍या  फायदा  होगा  ?

 एक  दिन  में  गाव  को  तरफ़  जा  रहा  था,
 तो  मै  ने  यह  दृश्य  देखा  कि  एक  मेंडक  पर  दूसरा
 मेडक  और  दूसरे  मेडक  पर  तीसरा  मेडक
 बैठा  हमारे  i  दो  तीन  आदमी  वहा  पर  खड़े
 थे।  सब  से  ऊपर  वाला  मेडक  बोला  “'ट्रक-
 टीम  ”  बीच  वाला  मेडक  कहने  लग!,  'खुशी
 न  ग़म”  झोर  सब  से  नीचे  बाला  मेडक  बोला
 “मगर  गये  हम”  ।  मेरी  समझ  में  कुछ  न
 पाया  ।  मैं  ने  एक  सीधे-सारे  निभाने  से

 पूछा  तो  उस  ने कहा कि  इन  की  आवाज़
 को  हम  समझते  हैं--सब  से  ऊपर  बना
 सियासतदाँ  है,  जो  बड़ी  खुशी  के  साथ  नारा
 लगाते।  है  “टिक-क्रम”,  बीच  वाला  पूजीपति
 बौर  ब्लैक-माकंटियर  है,  जो  कहता  है  कि  मनन
 से  ऊपर  सियासतदान  है  ओर  मै  अपने  नीचे
 मजदूर,  किसान  और  हरिजन  को  बचाये
 बैठा  हू  इस  लिए  मुझे  न  खुशी  है  और  न  गम
 है,  और  सब  से  नीचे  मजदूर  किसान  और
 हरिजन  है,  जिस  के  ऊपर  दोनो  का  बोझ  है
 कौर  इस  लिए  वहू  कहता  है  “मर  गये  हम”  |

 आज  हिन्दुस्तान  में  किसान  कौर  मजदूर
 के  साथ  ही  यही  सुलूक  किया  जा  रहा  है।
 यहा  एरर-कन्डिशनर  में  बैठ  कर  जो  प्लानिंग
 किया  जा  रहा  है,  क्या  वह  किसान  को  प्रोत्साहन
 देने  के  लिए,  उस  की  तरक्की  के  लिए  और
 अनाज  को  पैदावार  बढ़ाने  के  लिए  किया  जा
 रहा  है  ?

 भी  Ro  dhe  गायक:  (किनारा)  म'ननीय
 सदस्य  का  भाषण  भी  एयर-कन्द्रोशन  से  हो

 रहा  है।
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 श्री  मुख्तियार  स्तिहु  मजाक  हमार  लिए
 जो  इन्तजाम  किया  गया  है,  उसी  में  हम  ने
 काम  करना  है।  अगर  यहा  अ'ग  सुलगा  दी
 जाये,  तो  भी  हम  अपना  क'म  करेगे

 १

 क्या  सरकार  यह  प्लानिंग  खेती  की  पैदा  र
 की  बढ़ाने  के  लिए  कर  रही  है,  या  किसान
 को  खत्म  करने  के  लिए  कर  रही  है  ?  कप

 वह  किसान  की  मौत  को  पर् ना विंग  कर  रही  हे  ?

 यहा  जो  दोस्त  किसान  को  ज्यादा  पैदा  २  र

 की  बात  कहते  हैं,  या  कहते  है  कि  किसान
 की  पैदावार  की  फला  कीमत  तय  की  जाये
 मैं  उन  को  इनवाइट  करता  हु  कि  वे  एक  बार
 मेरे  साथ  खेत-खलिहान  में  रहूं।  वे  एक  दिन

 बहा  सुबह  से  शाम  से  खेत  में  काम  करे।
 मैं  समझता  हू  कि  म्रव्बल  तो  अगले  दिन  लोग
 सभा  की  बैठक  हो  नहीं  होगी,  कौर  अगर

 हो  भी  गई,  तो  मैं  उन  से  पूछा  कि  वे  बनाम
 कि  किसान  की  पैदावार  की  कीमत  क्या'  होनी
 चाहिए।  यहा  एयर-कंडीशन  मे  बैठक  कर

 प्लानिंग  करने  से  काम  नहीं  चल  सकता  है।
 इस  बात  का  अन्दाज़ा  लगाना  चाहिए  कि
 किसान  को  कितना  खच  करना  पडता  है

 पिछली  दफा  मैं  ने  बताया  था  कि  मिलनी
 की  मंडियों  में  क्या  हा ।  हरियाणा  और
 पंजाब  के  किसान,  को  75  रुपये  किट्टी  पर

 बेचने  के  लिए  मजबूर  किया  मया ।  बाद  में

 हरियाणा  कौर  पंजाब  की  मंडियों  में  गोह  खुले-
 झाम  130,  40  कौर  50  रुपये  बिल
 के  हिसाव  से  बिका।  श्री  शिन्दे  आंकड़े  दे  कर

 बतायें  कि  जिस  वक्‍त  हरियाणा  और  पजाब
 के  किसानों  पर  गोलों  चलाई  जा  रही  थी,
 उस  वक्‍त  दिल्‍ली  की  मंडियों  में  कितना  गेहूं
 प्रोड्यूसर  किया  गया।  सरकार  एक  गेहूं  का

 एक  दाना  भी  प्रोक्टर  नहीं  कर  संकट

 जब  श्री  प्रसाद  ने  पार्लियामेंट के  केम्यालें

 की  मीटिंग  बुला  कर  कहा  कि  मे  सोन  प्रींकवूर-

 मेंट  के  बारे  में  सरकार  का  साथ  दें,  तो  मैं  ने

 उन  के  नोटिस  में  यह  बात  लाईने.  पजाब
 का  किसान  पकड़  दिन  तक  यहा  गेहू  नही  लाया  ।

 बहल  साहब  और  फूल  कमिश्रर  वहा  गये  कि

 हस  7  5  रुपये  क्विंटल  पर  प्रोड्यूसर  करेंगे ।
 लेकिन  बहू  पद्रह  दिन  तक  अपनी  गेहूं  यहा
 नहीं  लाया।  उन्होंने  सोच;  कि  अगर  दिल्ली
 में  गेह  नहीं  आया,  तो  पता  बढ़ी,  आसमान

 दूर  पड़ेगा  या  दुनिया  खत्म  हो  जायेगी।  तन

 उन्हीं  वहा  ऑडियो  में  जा  कर  खूनी  छूट  दे
 दी  कि  बे  किसी  भाव  गेहू  बेचे,  लेकिन  दिल्ली

 शहर  में  गेहू  पहुँचना  चाहिए।  इस  बात  को
 जाच  के  लिए  कोई  पालिएमेंटरी  कमेटी

 मुद्रा  की  जाये।  अगर  कोई  मुझे  गलत
 साबित  करे  तो  मैं  कोई  भी  पैनेल्टी  लेने  के

 लिए  तैयार  हुँ।  दिल्ली  की  ऑडियो  में  अ्रप्रैल

 से  ले  कर  भ्राखिर  तक  गेहूं  150,  7  5  रूपये
 क्विंटल  पर  खुले-काम  बिका  है।
 हरियाना  के  किसान  के  गेहू  का  भाव  76
 रुपये  और  एक  कौर  कदम  घर  रखें  दिल्ली  के
 दर  तो  175  रुपये  का  भाव  उसी  गेहू  का,

 यह  मेरी  समझ  में  नही  अतः  कि  आपको  यह
 पालिसी  क्‍या  थी?  हरियाना  का  किसान

 एक  कदम  इधर  खडा  है,  उसका बहु  76
 रुपये  के  भाव  उस  से  जवानर  ले  रहे  हूँ  कौर

 एक  कदम  इधर  दिल्ली  की  मड़िया  के  अंदर

 बही  #2  75  रुपये  के  भाव  बिक  रहा  है।'
 फिर  यही  नही,  महाराष्ट्र  की  कुछ  फर्मों
 को  हराने  से  गेहूं  लें  जाने  क ेलिए  इजाजत
 दी  गई  यह  कह  कर  कि  सीड  दे  रहे  हैं  जब  कि

 गेहू  बोने  का  सीज़र  बला  गया।  वहां  से  पांच

 हजार  या  दस  हजार  क्विंटल  गेहूं  खरीदने
 के  लिए  बह  कराएं।  एक  कें  0  हजार
 बोरी  खोदकर  ले  जाने  की  इजाजत  से  कर
 जाई  1  उन्होंने  यहा  जा  कर  |... क  की  मंडी  से
 110  रुपये  और  i20  पये  के  चारा  गेहूं

 खरीदा  और  महाराष्ट्र  में  से  जा  कर  उन्होंने
 उस  से  मुनाफा  कमाया  होगा  क्यों  कि  मेह
 बोने  का  समय  तो  खत्म  हो  भया  था  |

 जी  बहत  खड़े:  (प्र कोला):  उस  क ेखिलाफ
 जाब  हो  1...  है।
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 श्री  मुक्तिधाम  सिह  मलिक  वह  जाच
 होगी  या  नहीं  होगी  पता  नहीं  और  प्यार

 हो  वो  क्रास  बिल  वी  दृम्मैठ  -  लेकिन  जाच  की
 शि पोट  तौ  सारी  की  सारी  कलम  पिय  की
 शोभ।  नाव  है।  जो  रिपोर्ट  दाती  है  पर
 कोर्ट  ऐक्शन  नहीं  लिया  नाता  ।

 मैं  यह  निवेदन  करूगा  कि  खेती  के  तारे
 शाप  यह  बात  देख  कीजिए  अगर  हिन्दुस्तान
 के  प्रदर  आप  खेती  की  वैद  तर  को  बढ़ाना
 नहर  है  तो  उस  के  पर  जो  फर  साशा

 है?  है  उन  को  आप  बिलकुल  हटा  दे।  आप
 आसान  को  खली  छूट  दे  और  में  यह  कहता
 है  कि  सुबह  से  शाम  तक  आप  इनपुट  की
 यात  करते  है,  आप  इतपुटस  भी  मत  दीजिए
 किसान  अपना  इंतजाम  अपने  श्राप  बर  लेगा  ।
 क्य  इनपुटस  आप  देते  है?  फर्टिलाइजर  की
 सपोर्ट  आप दे  बे  ।  प्लानिंग  कमीशन  के  स्पो वस मैन
 का  बयान  शाया  है  कि  अगली  दफा  फर्टिलाइजर
 की  पैदाव:र  50  परसेंट  कम  होगी  t  तो  न  आप
 फर्टिलाइजर  दे  सकते  है,  न  सिंचाई  के  साधन
 दे  सकते  है,  न  घिजली  दे  सकते  हुँ।  बिजली
 के  साथ  क्‍या  मजाक  किया  जा  रहा  है?
 एक  घंटा  बिजली  दी  जाती  है  मैं  तो  खुद
 खेती  करता  हूं।  बिजली  आई,  एक  घंटे  में
 पानी  खेत  तक  पहुंच  भी  नही  पाया  और  बिजली

 गुल  हो  गई  |  ऐसी  ऐसी  कठिनाई  का  सामना
 करना  पड़ता  है।  फिर  मै  एग्जीक्यूटिव  इंजी-
 नियर  को  ओर  स०ई०  को  टेलीफोन  करता  हूं
 कि  तुम्हारे  स्पोक्समैन  का  कहना  है  कि  बिजली
 की  हालत  नार्मल  है  तो  हमारे  साथ  यह  मज़ाक
 क्यों  करते  हो  ?  वह  कहते  है  कि  साहब,  यह
 बयान  तो  ऐसे  ही  दे  दिए  जाते  है  ।  हम  बिजली

 कहां  मे  दें  ?  दिल्‍ली  से  बिजली  बन्द  हो  गई,
 भाजपा  से  बिजली  बन्द  हो  गई।  इस  तरह  के

 बहाने  वह  तलाश  करते  हैं।

 मै  अर्ज  करना  चाहता  हूं  कि  इस  तरह  से

 शम  चीजों  से  काम  नहीं  चलेगा।  आप  दे  नहीं
 सकते  तो  मेरी  गुजारिश  यह  है  कि  जितने
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 बन्धन  आप  ने,  लगा  रखे  है,  फूड  जोन्स  बना
 रखे  है  श्र  कीमतें  मुकरर  करने  का  यह  सब  जो
 कर  रखा  है,  एक  दफा  इन  सब  को  हूट ठा  कर
 किस'न  को  खुली  छूट  दे  कर  देख  लीजिए
 किदवई  साहब  ते  एक  दफा  ये  स्टेप्स  लिए  थे।
 ये  कंट्रोलर,  ये  इम्पेटिमेटस  जो  विमान  के
 रास्ते  में  आप  ने  लगाए  हैं  इन  का  पप  हटा
 दे  फॉर  धन पल  आप  दें  या  न  दे।  इस  के

 लिए  मैं  बिलकुल  नहीं  कहता।  लेविन  फि
 उस  के  साथ  मै  हिन्दुस्तान  के  फसाने  का
 दिलेरी  आप  खना,  हिन्दुस्तान  के  अदर
 ताज  की  कोर्ट  कमी  रह  जाय  तो  आप  कहना  ।

 लैड  के  बारे  में  श्राप  की  सुहेल  पालिसी

 होनी  चाहिए।  ऐसी  पालिसी  से  कैसे  काम
 चलेगा  जो  प/लिसी  रोजाना  बदलती  रहती  है
 कभी  पाच  एकड,  कमी  दस  एकड़,  यह  कौन
 सी  पालिसी  है?  हिन्दुस्तान  के  अंदर  80
 प्रतिशत  अनचाही  जमीन  के  ऊपर  निर्भर  है।
 इतना  उस  का  बोझ  जमीन  के  ऊपर  है  और
 छोटी  छोटी  होल्डिंग  है।  लेकिन  उस  के  बाद
 भी  जमीन  के  बारे  मे  आप  की  पालिसी  रोजाना
 बदलती  रहती  है।  एक  तरफ  तो  श्राप  कहते
 है  कि  टैक्टराजेशन  होना  चाहिए,  मैकेतयइ-
 जेशन  होना  चाहिए  श्र  दूसरी  तरफ  पांच  एकड़
 या  ऐसी  ही  कितने  की  सेल्सियस  शाप  की  है
 90  प्रतिशत  बिल्डिंग  आज  5  एकड़  की  है।
 तो  वह  ट्रैक्टर  कहा  चलाएंगे?  पाच  पाच
 सात  सात  एकड़  पर  कोई  किस'न  ट्रैक्टर  रख
 सकता  है  ?  हत्यारे  में  पत्नी  दफा  किसान  की

 मालगुजारी  चौगुनी  कर  दी  गई।  ढूंढकर  के

 ऊपर,  डेढ  सौ  रुपये  टैक्स  लग  गया।  और
 कोई  टैक्स  नहीं  लगा।  लाट  ए  सिंगल  नगर
 टैक्सेशन  7  अस,  केवल  मालगुजारी  बढा  दी

 चुपके  से।  वह  मालगुजारी  दो  साल  वसूल
 नही  की  जा  रही  है।  कुछ  तो  यूपी  ०  क ेएलेक्शन
 की  वजह  से  कुछ  किसी  और  वजह  मे  उस  को
 रोके  रहे  ।  भ्रम  बह  दो  साल  की  मालगुजारी
 एक  दफा  में  वसूल  करेंगे  तो किसान  की  जमीन
 उसमे  नीलाम  हो  जायगी।  मैं  ने  एक  दफा
 हरियाना  की  विधान  सभा  में  पूछा  बि  कितना
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 [at  मुख्तियार  सिह  सलिक]

 एल्विर  मालगुजार)  का  है  तो  बताया  कि  2
 करोड  स्वयं

 तो  फर्टिलाइजर  की  पोजीशन  यह  है  कि
 'फर्टिलाइजर  नहों  है  बिजली  की  पोजीशन

 यह  है  कि  बिजली  नही  है  1  भिलाई  के  भ्रमर
 पंजाब  शौर  हरियाना  का  कही  सतलुज  व्यास
 का  झगडा  है  तो  कही  और  चीज  का  झगड़ा
 है।  ये  इन्टर-स्टेट  जो  झगड  है  इन  को  बहुत
 जल्दी  कमिश्नर  कराए  |  आठ  आठ,  नौ  नौ,
 दस  दस  साल  से  लटकाए  रखे  है।  इसमे  कितनी
 इल-विल  पैदा  होती  है  उन  स्टेटस  के  इन्दर  ।
 किलो  ऐसी  चीजें  चलती  है  वह  कि  वह  झगड़ा
 आपस  में  निपटने  नहीं  पाते  ।  उसमे  दोना
 स्टेटस  को  जो  इसके  अन्दर  कसाब  होती  है

 नुकसान  के  भ्रन्दर  रहती  है  ।

 किसान  को  वाकई  अगर  अप  मदद

 पहचाना  चाहते  हैं  तो  मेरी  बात  का  तो
 वैसे  आपके  ऊपर  कोई  असर  नहीं  होगा
 लेकिन  मैं  यह  कहूंगा  कि  जमीन  पर  से  ये  कर

 हटा  दिए  जायें।  अगर  परप  किं सात  का  कोई
 मदद  देना  चाहते  है  तो  मैं  ता  यही  गरजे  करूगा
 कि  उसकी  वे दावर  की  रेम्प्रुनरेटित्र  प्राइम
 उसको  दे  ।  अप  क्रिसान  को  सस्ते  दामों  पर
 आर  ठीक  चुग  से  वक्‍त  के  ऊपर  बिजली  दे  ।
 उसको  खाद  दें  ।  उस  के  इम्पलीमेटस  की
 क्या  हालत  है  ?  खाद  की  कीमत  हर  साल

 बढाई  जा  रही  है।  अब  गन्ने  का  जो  भाव  हे
 उसे  प्राय  देखें।  शुगर  मिल्स  को  तो  अप  चीनी
 का  दाम  बढ़ाने  की  इजाजत  दे  देते  है  गये
 के  दाम  को  नही  देखते  है  शिन्दे  सहव  बान।
 को  समझते  हैं  क्योंकि  वहू  किसान  हैं  लक्षित

 जानबूझ  कर  कालरे  बने  रहते  है।  जैम

 हकुमत  वाले  कहते  है  बै मही  जलते  रहते  है  ।
 में  उनसे  कहता  है  कि  वह  जन  बूम  पर
 बावरे  क्‍यों  बनते  है  ”

 हुकूमत  के  सामने
 अपने  प्वाइंट  T  ठीक  ढंग  गे  रखे  और  किसान
 की  लकन  का  समझाए  ।  आज  कोई  झाकड़ा
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 के  ऊपर  जायेगा,  कोई  किसी  चीज  मे  जायेगा,
 मै  कहता  हूं  कि  प्रैक्टिकल  खेत  के  ऊपर  जाकर
 ड्राप  प्लानिंग  करेगे  तो  आपको  पता  चलेगा
 कि  खेती  के  अन्दर  पैदावार  कैसे  की  जाती  है
 झोर  प्लानिंग  कैसी  होनी  चाहिये  ।  महीं  बैठ
 कर  ऐसी  मीठी  मीठी  स्पीचेस  देकर  कौर
 गैरी  पिक्चरें  खीच  कर  धोखे  में  ड/लते  है  t

 आप  देखिए,  फसल  के  पकने  का  वक्‍त  होता  है,
 हम  इस  उम्मीद  में  होते  है कि  फसल  पके  और
 उधर  बादल  हो  जाते  है  तो  आपके  स्पोक्समैन
 का  बयान  आ  जता  है  कि  चन्द  बूंदे  पड़ी  है,
 हर  फसल  ज्यादा  होंगी  ।  इधर  किसान  का
 दस  निकला  जात  है  क्रि  उसकी  फसल  किसी
 तरह  पके  और  उधर  शभ्रापके  स्पोक्‍्समैन  का

 ऐस"  बयान  लिखित!  है  ।  आप  किसान  के
 दिल  की  तरफ  देखें  तो  उसका  दिल  बैठा
 जाता  है  ।  लेकिन  बादलों  की  तरफ  देख  कर
 आप  कह  देते  है  कि  हिन्दुस्तान  के  इन्दर  गेहू  की
 कमी  नही  रहेगी  ।  इन  संघ  बातो  से  काम
 नहीं  चलता  |  श्राप  लोगो  को  गुमराह  न  करें,
 उनके  साथ  खिलवाड़  न  करे,  झूठे  बयान  न  दें
 कि  पहा  अनाज  पैदा  हो  जाया”  ।  जितना
 होन  गो,  उतना  होग”,  जितिन'  न  होगा
 उतने  मिलेगा  ।  लेकिन  आप  किसानों  से
 05  रुपये  में  ले  जायेगे  और  फिर  कन्जयुमर

 को  300  रुपये  क्विंटल  में  भो  नहों  मिलेगा,
 दिसम्बर  और  जनवरी  के  बाद  इस  दाम  में
 नहीं  मिलेगा,  अगर  मिल  जाय  तो  कह  देना  ।

 हिन्दुस्तान  में  गेहू  नहीं  है,  लेकिन  आप  किसान
 के  घर  से  .05  रुपये  में  ले  ज'  कर  बिकवा  देंगे
 जौर  बाद  में  कम्प्यूटर  को  खाल  उतारेगे,
 बीच  में  कौन  कमायेगा,  श्राप  जानते  है  tv

 मैं  चूतर  हु  कि  जो  बाले  मैंने  आप  के
 सामने  रखी  हैं  उन  पर  ध्यान  दिया  जपे  t

 SHRI  R  ्  SWAMINATHAN
 (Madurai):  Mr.  Chairman,  while
 supporting  the  demands  of  the  Minie-
 try  of  Food  and  Agriculture  I  want  to
 say  a  few  words  because  Agriculture
 is  the  vital  sector  of  our  economy.  All
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 the  troubles  that  we  see  around  us
 are  due  to  shortages  of  food  stuffs
 and  other  essential  commodities  and
 also  the  agitation  all  over  the  coun-
 try  is  due  to  the  agricultural  sector
 not  being  able  to  produce  enough  to
 meet  the  requirements  of  the  country.
 If  the  production  in  agricultural  sec
 tor  had  been  adequate  enough  it  could
 have  absorbed  even  the  effects  of  de-
 ficit  financing.

 The  failure  of  agriculture  sector  to
 produce  adequate  quantity  of  agricul-
 tural  commodities  effects  adversely
 other  sectors  of  Indian  economy.  It
 will  be  reealled  that  when  agricultu-
 ral  sector  some  years  ago  was  not
 producing  sufficiently  the  industrial
 sector  also  suffered  a  serious  set-
 back  because  the  purchasing  capacity
 of  the  rural  sector  had  diminished
 considerably  and  the  industry  was
 also  not  able  to  do  much.

 In  the  overall  interest  of  the  econo-
 my  of  the  country  it  is,  therefore,  im-
 perative  that  the  agricultural  sector
 should  be  developed  at  a  rapid  pace
 and  the  allocation  of  resources  to  this
 sector  should  be  given  top  priority.
 The  question  is:  are  we  doing  that?

 The  much  trumpted  green  revolu-
 tion  has  now  received  a  jolt  and  srt
 back.  There  ig  a  fall  in  production
 of  foodgraing  to  the  tune  of  40  mil-
 lion  tonnes  during  ‘1972-73  as  against
 the  production  of  previous  year.  In
 ‘1973-74  also  there  is  a  fall  in  produc-
 tion.

 The  Agriculture  Ministry  is  under
 the  able  leadership  of  Shri  F.  A.
 Ahmed,  Shri  Shinde  and  Shri  Maur-
 ya  The  Ministry  ie  in  safe  hands.
 The  Report  of  the  Agriculture  Ministry
 for  ‘1978-74  and  the  detailed  notes  of
 demands  and  grants  of  the  Ministry
 of  Agriculture  will  speak  for  them-
 selves  about  the  sincere  and  honest
 efforts  that  this  Ministry  is  making

 ha
 improve  the  agricultural  produc-

 tion,
 Inspite  of  that  there  is  a  failure.  We

 are  not  able  to  produce  more.  What
 is  the  reason?  It  can  be  due  to  the
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 drought  that  has  played  worst  part  in
 this  country.  But  that  is  not  the  only
 reason.  There  are  other  reasons  also
 which  we  have  to  go  into.  One  of
 the  reasons  is  that  7  has  become  the
 fashion  of  the  day  with  some  sections
 of  people  to  attack  agricultural  sector
 and  the  farming  community.  Instead
 OL  encouraging  the  farmers  and  the
 farming  community  to  help  to  produce
 moie  they  are  being  subjected  to  at-
 tacks.  There  are  pulls  and  pressures
 on  the  Agriculture  Ministry  and  the
 Government  by  a  very  small  but
 powerful  and  vociferous  section  ot
 our  country  They  take  pleasure  in
 attacking  the  farmers  and  the  farm-
 ing  community.  If  I  want  to  speak
 for  one  minute  more  than  the  time
 allotted,  I  am  not  able  to  have  that
 extra  one  minute,  because  I  belong
 to  the  ruling  party  which  consists  of
 about  350  Members  But  there  are
 Members  of  other  parties  who  are
 smaller  in  number  who  hold  th¢
 House  for  hours  together  even  with-
 out  the  permission  of  the  Chair,  and
 it  is  these  people  who  exert  pressures
 and  pulls  on  the  Ministry  and  when-
 ever  the  Ministry  dors  something  to
 help  the  farmers,  they  start  shouting
 that  the  Government  are  trying  to
 help  the  kulaks:  we  do  not  know
 what  they  actually  mean  by  kulaks.
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 Whenever  the  question  of  agricul-
 ture  comes  up,  these  people  think  of
 the  old  system  that  prevailed  in
 Russia  during  the  Czarist  regime
 They  forget  to  see  the  realities  in
 India  and  the  enormous  changes  that
 have  taken  place  in  the  country  and
 which  have  been  introduced  in  recent
 years  and  under  the  leadership  of

 our  Prime  Mimster  Shrimati  Indira
 Gandhi.  It  is  8  pity  that  manv
 people  do  not  see  reason  and  attach
 due  importance  to  agricultural  sector
 of  our  country.

 It  hag  been  said  that  even  the  high-
 ly  industrialised  countries  like  the
 USA  and  some  Scandinavian  and
 other  European  countries  in  the  West
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 and  Japan,  Australia.  New  Zealand  and
 some  other  countries  in  the  Easi  do
 not  consider  any  other  industry  such
 as  automobiles,  textiles,  electronics,
 etc.  as  an  efficient  industry  but  only
 agriculture  as  an  efficient  industry.

 That  is  why  they  have  been  able  to
 produce  more  and  export  to  other
 country,  besides  being  self-supporting
 in  the  matter,  of  food  production  and
 they  have  been  able  tg  solve  the  food
 problem.  Therefore,  we  should
 also  give  top  priority  to  agriculture
 in  our  country.

 In  1978,  we  imported  foodgrains  to
 the  extent  of  36.4  lakh  tonnes  and
 Rs  39.52  crores.  If  we  take  a  little
 more  interest  in  enthusing  the  far-
 mers  they  will  produce  more  to  fill
 up  this  gap  and  thereby  we  can  also
 save  this  precious  foreign  exchange
 which  we  are  now  spending.

 There  are  three  basic  inputs  with-
 out  which  the  plants  cannot  grow,
 namely  water  facilities,  improved
 seeds  and  fertilisers.  Unless  there
 is  a  large  quantity  of  fertilisers
 supplied,  we  cannot  produce  more  in
 the  agricultural  sector  and  achieve
 the  target.  As  a  result  of  constant
 publicity,  the  Indian  farmers  have
 now  adopted  modern  methods  of
 scientific  cultivation  and,  therefore,
 require  more  fertilisers.  But  we  are
 not  able  to  supply  the  required
 quantities  of  fertilisers  to  the  farmers.
 Last  year,  I  myself  had  to  pay  three
 trmes  the  value  for  a  bag  of  fertiliser,
 because  we  were  not  able  to  get
 fertilisers  owing  to  some  defect  in  the
 distribution  system.  I  would,  there-
 fore,  suggest  that  there  should  be
 equitable  distribution  of  fertilisers
 throughout  the  country.  This  acute
 shortage  of  fertilisers  should  be  solved
 by  importing  more  fertilizers  since
 our  indigenous  fertiliser  production
 ig  now  lagging  behind.  According  to
 the  budget  estimates,  a  sum  of  Rs,  358
 erores  has  been  for  the  purchase  or
 import  of  fertilisers  from  abroad.  This

 ig  mot  sufficient.  This  is  hardly
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 sufficient,  considering  the  price  in  the
 International  market.  This  would
 mean  that  we  would  import  only  what
 we  had  imported  last  year.

 MR.  CHAIRMAN:  Now,  the  Mem-
 ber  should  try  to  conclude,

 SHRI  R.  V.  SWAMINATHAN:  I  am
 a  ‘armer  myself,  and  I  request  that  I
 may  be  given  some  more  time

 MR.  CHAIRMAN:  I  have  got  a  long
 list  of  26  speakers  from  the  Congress
 Party  alone.  So,  Iet  him  please  be
 brief,

 SHRI  R.  V.  SWAMINATHAN:
 Therefore,  I  strongly  urge  that  the
 provision  for  import  of  fertilisers
 should  he  substantially  enhanced,
 Even  if  it  means  a  cut  in  the  alloca-
 tions  for  other  sectors,  they  must  allo-
 cate  more  for  fertilisers.

 In  view  of  the  fact  that  major  river
 valley  or  irrigation  schemeg  will  take
 more  time  and  involve  huge  expendi-
 ture  and  more  money,  we  must  tap
 underground  water  resources.  My
 suggestion  is  that  we  should  have  a
 Central  Tubewells  Corporation  which
 woulg  undertake  on  a_  countrywide
 pasis  for  the  tapping  of  underground
 water  by  means  of  tubewells  to  help
 farmers,  Tubewells  should  be  sunk
 in  the  villages  and  also  in  tank  beds.
 It  should  be  in  a  position  to  help
 farmers,  collectively  and  also  indivi-
 dual  cultivators  whoever  comes  for-
 ward,  to  have  this  facility.  This  must
 be  done  on  a  nation-wide  basis.

 Then  another  thing.  The  price  fac-
 tor  is  very  important.  The  price  that
 has  now  been  fixed  is  not  according
 to  the  cost  of  production.  It  must  be
 fixed  on  the  basis  of  cost  of  produc-
 tion,  Nobody  ever  bothers  to
 find  out  what  it  cost  the  farmer  to
 produce,  the  high  prices  he  has  to  pay
 for  his  inputs  and  other  commodities
 for  his  personal  use.  Even  diesel  has
 become  dearer.  He  has  to  pay  Rs.  8
 a  litre  and  for  this  he  hag  to  walk
 some  miles.  Even  then  he  does  not
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 get  it  in  sufficient  quantity.  These
 things  are  not  being  taken  into  ac-
 count  in  fixing  the  price  of  his  pro-
 duce  Increase  in  the  price  may
 affect  the  consumer  It  may  be  true
 But  instead  of  wasting  our  foreign
 exchange  resaurces  690  umporting
 foodgiains,  could  we  not  give  a
 httle  more  price  incentive  to  our
 farmers?  You  may  call  it  incentive  or
 subsidy  wi  hout  affecting  the  consu-
 mers.  If  you  give  a_  little  more
 price,  a  price  fixed  according  to  his
 coct  of.  production  we  will  be  able  to
 save  on  imports

 The  National  Agricultural  Com-
 mission  have  submitted  many  interim
 repoits  They  have  made  some  sug-
 gestions  to  help  small,  and  marginal
 farmers  and  agriculturist  labourers  to
 suppiement  their  income,  it  by  way
 of  maintaining  poultry  sheep  and
 eattle  farms.  This  should  be  taken
 up  by  Government  and  help  rendered
 to  the  farmers  I  know  our  Ministers
 are  all  interested  in  this  and  they  will
 help.

 Then  agro-service  centres  should  be
 opened  in  the  country  at  the  national
 level.  This  is  being  done  in  the
 Scandinavian  countries.

 With  regard  to  land  ceilings,  I  have
 to  say  that  the  question  has  not  been
 tackled  properly  In  some  _  States.
 some  people  are  still  having  more
 land.  Ceiling  legislations  are  not
 implemented  strictly.  So  far  as  Tamil
 Wadu  is  concerned,  I  can  say  that  it
 has  been  properly  implemented  pro-
 perly.  In  Tamil  Nadu,  nobody  can
 have  more  than  35  acres.  Of  course,
 there  may  be  one  or  two  black  sheep
 here  and  there.  One  of  the  Jana
 Sangh  member  said  that  we  have  no
 definite  policy  regarding  land  ceiling.
 I  wish  to  tell  him,  Sir,  that  the  Con-
 gress  Party  has  got  a  policy  on  land
 ceiling,  Under  this  policy,  no  one  can
 have  more  than  48  standarg  acres.  In
 Tamil  Nadu,  they  have  fixed  it  at  5
 acres,  a  jower  figure.  Therefore,  we
 have  party  policy  in  regard  to  land
 rejling.
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 With  small  holdings,  one  cannot
 afford  to  have  importeq  machinery
 like  tracto’s,  harvester-combines  and
 other  costly  machines.  So  for  this
 purpose,  Agro-Service  Centres  should
 be  started  all  over  the  country  at  the
 nationy)  level  and  this  machinery
 shoulq  be  available  on  hire  to  far-
 mers

 Alsy  fish  culture  shoul  be  introdu-
 «.d  This  must  also  be  done  all  over
 the  country  at  the  national  level  as
 in  the  case  of  Japan  where  even  ‘"
 small  lands  fish  culture  is  introducea.

 Lastly,  there  should  be  an  agricul-
 tural  cadre  consisting  of  agricultural
 scientists.  People  who  are  interested
 in  agriculture,  agricultural  students, should  be  asked  to  go  to  the  villages
 and  educate  the  farmers.  They  could
 also  help  Government  in  finding  out
 the  people  who  is  holding  more  land
 than  permitted  under  the  ceiling  law
 illegally,  directly  or  indirectly.  They
 could  report  this  to  Government.
 Apart  from  this,  as  I  said,  they  can
 educate  our  farmers  in  modern  agri- cultural  techniques  which  will  help to  merease  production.

 With  these  words  I  support  the
 Demands.

 “SHRI  P.  A.  SAMINATHAN  (Gobi-
 chettipalayam):  Mr.  Chairman.  Siz,
 on  behalf  of  Dravida  Munnetra
 Kazhagam,  I  rise  to  express  my
 views  on  the  Demands  for  Grants  0
 the  Ministry  of  Agrictulture  for  the
 year  1974-75.

 India  fis  predominantly  an  agricul-
 tural  country  and  agriculture  is  the
 mainstay  of  Indian  economy.  I  should
 say  that,  in  fact,  agriculture  is  the
 backbone  of  all  our  economie  and
 Industrial  activities,

 The  hon,  Minister  of  Agriculture
 and  his  colleagues  in  the  Ministry
 have  been  saying  repeatedly  inside
 and  outside  this  House  that  our
 country  has  made  rapid  strides  in
 agriculture  and  they  have  also  been
 talking  about  the  achievement  of  self-

 "The  original  speech  was  delivered  in  Tamil.
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 sufficiency  in  foodrgrains  production
 as  a  result  of  the  Green  Revolution.
 I  would  like  to  controvert  their  argu-
 ment  by  stating  that  the  food  produc-
 tion  has  been  gradually  declining.  In
 1970-71,  the  foodgraing  production  was
 ‘108.42  million  tonnes;  it  came  down
 to  05.7  million  tonnes  in  ‘1971-72.
 In  ‘1972-73  the  foog  production  was
 only  95.20  million  tonnes.

 In  the  Annual  Report  of  the  De-
 partment  of  Agriculture  for  ‘1973-74,
 it  has  been  stated  that  the  drought
 situation  that  prevailed  continuously
 in  two  years  was  the  reason  for  the
 fall  in  food  production.  After  invest-
 ing  a  gigantic  sum  of  Rs.  7500  crores
 jn  poWer  and  irrigation  projects  dur-
 ing  the  past  two  and  half  decades,  I
 am  unable  to  accept  the  argument  of
 drought  for  the  fall  in  agricultural
 production.  Even  if  one  accepts  this
 for  the  sake  of  argument,  it  is  inex-
 plicable  why  the  Central  Govern-
 ment’s  Budget  for  the  year  1974-75,
 has  made  no  provision  for  giving
 financial  assistance  to  the  States  for
 tackling  the  twin  problem  of  drought
 and  floods,  one  of  which  has  been
 given  as  a  reason  for  the  fall  in  agri-
 cultural  production.  Does  this  in  any
 way  show  the  lack  of  interest  on  the
 part  of  the  Central  Government  in
 augmenting  agricultural  production?

 If  it  is  stressed  that  the  policies  of
 the  Central  Government  are  not  con-
 ducive  for  boosting  agricultural  pro-
 duction,  the  hon,  Minister  might  point
 out  that  the  State  Governments  have

 equal  responsibility  in  increasing  agri-
 cultural  production.  He  would  even
 say  that  on  account  of  lack  of  inten-
 sive  interest  in  agriculture  and  food-
 grains  the  wholesale  trade  in  wheot
 has  been  handed  Over  to  the  private
 sector.  I  would  request  you  not  to

 miconstrue  me  if  I  refer  to  the  Gov-
 ernment  of  Tamil  Nadu  to  prove  MY
 contention  that  the  Central  Govern-
 ment  on  their  own  do  not  attend  to

 the  requirements  promptly  and  they

 do  not  also  allow  the  State  Govern-
 ments  to  act  effectively  and  expedi-
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 tiously.  It  should  not  be  taken  that
 a  D.M.K.  Member  has  started  talking.
 about  the  D.M.K.  Government  in
 Tamil  Nadu.

 It  is  my  charge  that  the  Central
 Government  have  not  taken  concrete
 steps  to  control  the  price  rise  in  essen-
 tial  commodities  like  foodgraing  and
 to  curb  the  growth  of  black-market
 in  foodgrains.  It  should  not  be  for-
 gotten  that  the  Defence  of  India  Rules
 are  in  force  in  our  country.  The
 Central  Government  are  empowered
 to  take  action  for  controlling  the  price
 rise  in  foodgrains  Neither  they  will
 do  that  nor  they  will  allow  the  State
 Government  to  invoke  the  Defence  of
 India  Rules  for  this  purpose.  To  give
 an  example,  since  the  Tamil  Nadu
 Goverment  felt  that  unless  the  traders
 were  compelled  to  declare  their
 stocks  and  te  fix  the  prices  in  accor~
 dance  with  the  margins  statutorily
 laid  down  by  the  Government  which
 should  be  displayed  for  the  informa-
 tion  of  the  consumers,  in  September
 973  the  State  Government  sent  the
 Tamil  Nadu  Essential  Articles  Fixa-
 tion  of  Prices  Order  973  for  the  con-
 currence  of  the  Centra]  Government
 and  although  six  months  have  lapsed,
 the  concurrence  of  the  Central  Gov-
 ernment  has  not  yet  been  communi-
 cated  to  the  State  Government.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  For  that  you  do  not
 require  any  order  from  the  Central
 Government.  The  State  Government
 can  do  it.

 SHRI  ए  A  SAMINATHAN-  That
 can  be  done  only  with  the  concur-
 rence  of  the  Central  Government.

 Similarly,  the  Central  Government
 have  not  vet  communicated  their  con-
 currence  to  the  Tamil  Nadu  Vanas-
 pathi  (Regulation  of  Trade)  Order,
 i973  and  to  the  Sugar  (Regulation  of
 Trade)  Order,  973  sent  by  the  State
 Government  in  October,  1973,  The
 State  Government  is  administering
 various  control  orders  issued  under
 the  Essential  Commodities  Act,  1088,
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 The  Tamil  Nadu  Government  is  of  the
 view  that  the  penal  provisions  con-
 tained  in  this  Act  are  not  deterrent
 enough  to  dissuade  the  offenders  from
 indulging  i,  maipractices.  As  early
 ag  May,  973  the  State  Government
 suggested  to  the  Central  Government
 the  amendment  of  Section  6A  of  the
 Act,  providing  for  mandatory  forfei-
 ture  of  property  and  suspension  of
 business  in  respect  of  first  offences.
 With  a  view  to  tightening  up  the
 Penal  provisions  of  this  Act  in  the
 present  context  of  countrywide  food
 sho:  tage,  the  State  Government  intro-
 duced  in  the  Tamil  Nadu  Legislative
 Assembly  on  January  29,  974  the
 Essential  Commodities  (Tamil  Nadu
 Amendment  Bill),  ‘1974,  The  State
 Government  have  addressed  the  Gov-
 ernment  of  India  in  March  974  seek-
 ing  their  concurrence  for  this  Bill.  I
 request  the  hon.  Minister  of  Agricul-
 ture  that  he  should  expedite  the
 Central  Government’s  concurrence  for
 this  Bill  and  also  bring  forward  in
 thig  House  suitable  amendments  for
 the  Essential  Commodities  Act,  955
 ag  suggested  by  the  State  Government
 of  Tamil  Nadu  in  their  communica-
 tions  dated  May  18,  973  and  July  20,
 1973.

 बा  VAISAKHA  2,

 IJ  haye  referred  to  these  instances
 because  of  my  desire  that  both  the
 Central  Government  and  the  State
 Governments  should  co-ordinate  their
 efforts  in  tackling  the  grave  food
 crisis  prevailing  in  the  country  today.
 Such  inordinate  delay  in  the  part  of
 the  Central  Government  in  giving
 their  concurernce  to  the  State  Gov-
 ernment  will  only  hamper  the  deter-
 mination  of  the  State  Government  to
 solve  the  problems  being  faced  by  the
 common  people.  I  would  appeal  to
 the  hon.  Minister  that  he  shoulg  look
 into  these  essential  things  and  do  the
 needful  immediately.

 Here,  I  would  refer  to  the  recent
 lifting  of  ban  on  the  movement  of
 coarse  graing  by  the  Central  Govern-
 ment.  I  am  sorry  to  say  that  the
 Central  Government  have  not  congul-
 ted  the  State  Government  before
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 taking  such  a  vital  decision.  The  hon.
 Minister  of  Agriculture,  Shri  Shinde,
 has  acknowldged  the  readiness  of  the
 Tamil  Nadu  Government  in  despatch-
 ing  surplus  foodgraing  to  the  deficit
 States  and  also  to  drought-affected
 States.  The  Tamil  Nadu  Government
 has  been  supplying  foodgraing  not
 only  to  neighbouring  States  like
 KeraJa  and  Karnataka  but  also  to
 Maharashtra,  Gujarat  and  West
 Bengal.  In  these  circumstances,  the
 lifting  of  ban  on  the  movement  of
 coarse  grains  an  only  be  termed  as  a
 conspiracy  against  the  Tamil  Nadu
 Government.  The  free  movement  of
 coarse  grains  has  resulted  in  abnor-
 mal  rise  in  the  price  of  coarse  grains
 in  Tamil  Nadu.  The  prices  of  coarses
 have  gone  up  by  50  per  cent  and  there
 is  the  possibility  of  prices  going  up
 still  further.  Naturally  this  will  in
 turn  lead  to  price  increase  in  fine  and
 superfine  foodgrains  in  Tamil  Nadu,
 where  so  far.  in  comparison  with  the
 prices  prevailing  in  other  parts  of  the
 country,  they  have  been  the  lowest.
 I  would  like  to  know  why  the  State
 Government  was  not  consulted  by  the
 Central  Government  in  this  important
 matter.  Our  Chief  Minister  Dr.
 Kalaignar  Karunanidhi  has_  strongly
 condemned  this  action  of  the  Central
 Government,  because  of  hig  fear  that
 Tamil  Nadu  might  become  another
 Bihar  or  another  Gujarat.  The  Tamil
 Nadu  might  become  a  deficit  State  and
 violent  food  agitationg  followeq  by
 Police  action  might  become  the  order
 of  the  day  in  Tamil  Nadu.  I  am  tem-
 pted  to  point  out  that  the  State  Gov-
 ernment  on  account  of  this  action  of
 the  Central  Government  might  be-
 come  the  target  of  attack  from  all
 sides.

 Here,  the  situation  assumes  grave
 significance  because  of  the  refusal  of
 the  Central  Government  to  accede  to
 the  request  of  the  State  Governmnt
 for  imposing  a  levy  of  50  per  cent  on
 coarse  grains  which  would  go  a  long
 way  in  helping  the  common  people
 from  soaring  prices  of  coarse  grains.
 I  charge  that  the  Central  Govern-
 ment  are  acting  in  a  high-handed
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 mauner  and  the  Central  Minister  of
 Agniculture  is  not  doing  justice  to  four
 and  half  crores  of  Tamil  people.

 Sir,  it  is  widely  believed  that  the
 Central  Government  are  determined
 tu  form  a  single  zone  for  the  Southern
 States  I  would  like  to  know  how  far
 it  is  true.  If  the  Central  Government
 are  going  to  create  a  single  zone  for
 the  Southern  States,  then  it  i5  certain
 that  Tamil  Nadu,  wheh  is  a  suiplus
 State  now,  will  become  a  deficit  Sta  c
 The  entire  people  of  Tamil  Nadu  will
 no  doubt  get  the  feeling  that  the  Cen-
 tral  Government  have  by  this  decision
 conspired  against  the  well-being  of
 the  State  The  State  of  Tamil  Nadu
 hag  been  not  only  contributing  a  major
 share  to  the  Central  Pool  but  also
 sending  foodgrains  to  other  deficit  and
 drought  affected  areas  in  the  country.
 In  this  background,  if  such  a  decision
 has  been  taken,  even  without  consult-
 ing  the  State  Government,  it  will  defi-
 nitely  be  an  act  of  injustice  perpetrat-
 ed  on  the  State  of  Tamil  Nadu.

 I  would  like  to  have  a  categorical
 reply  from  the  hon.  Minister  saying
 that  no  decision  to  have  a  single  zone
 for  the  Southern  States  has  been  taken
 by  the  Central  Government.

 I  would  now  refer  to  the  Crash
 Scheme  for  Rural  employment  which
 is  in  force  from  97i-72.  This  is  a
 very  useful  scheme  intended  to  create
 employment  opportunities  in  rural
 areas.  The  Central  assistance  to  this
 scheme  has  been  gradually  coming
 down  from  Rs  293.05  lakhs  in  i97l-
 72  to  Rs  285.50  lakhs  in  1972-78,
 though  the  State  Government  of
 Tamil  Nadu  had  spent  Rs  298.786  lakhs
 in  this  year  In  1973-74,  the  Central
 assistance  has  been  only  232.50  Jakhs.
 It  hag  been  reported  that  in  1974-75
 this  scheme  has  been  given  a  go-by
 Since  the  discontinuance  of  the  scheme
 at  this  stage  would  cause  diseontent-
 ment  and  frutstration  among  the  rural
 youth,  our  Chief  Minister,  Dr.

 Kalaignar  Karunanidhi  has  already
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 written  to  the  Prime  Minister  to  con-
 sider  the  feasibility  of  continuing  the
 scheme  during  the  Fifth  Five  Year
 Plan  as  a  separate  entity.  I  request
 the  hon  Minister  of  Agrictulture  to
 continue  this  scheme  during  1974-75.
 and  also  during  the  Fifth  Plan  period
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 Before  I  go  to  sugar,  I  would  refer
 to  another  important  item.  For  the
 last  two  years  there  has  beey  an  ab-
 normal  imeiesse  in  the  prices  of
 gioundnut  and  groundnut  oil,  With
 a  view  to  ensuring  the  availability  of
 groundnut  and  groundnut  oi  at
 tasonable  prices  to  the  people,  the
 State  Government  of  Tamil  Nadu
 desired  to  impose  a  levy  on  all  pur-
 chases  ang  movements  of  groundnut
 and  groundnut  oi]  When  the  Central
 Government  was  approached  in  this
 mat  er,  the  Central  Government  want-
 ed  to  know  the  rate  of  levy  and  also
 stipulateq  that  the  prior  concurrence
 of  the  Central  Government  should  be
 obtained  In  October,  973  the  State
 Government  addressed  the  Central
 Government  for  their  concurrence  to
 impose  25  per  cent  levy  on  all  pur-
 chases  and  movements  of  groundnut
 and  for  the  payment  of  Rs  3000  per
 quintal  for  the  levy  purchases.  In
 reply,  the  Central  Government  ex-
 presseq  the  view  that  it  would  be
 undesirable  to  impose  any  levy  at
 this  wuncture.  Again,  the  State  Gov-
 ernment  has  approached  the  Centre
 in  this  matter,  solely  guided  by  its
 desire  to  supply  groundnut  oil  at  rea-
 sonable  prices  to  the  consumers.  The
 hon.  Minister  of  Agriculture  should
 look  into  the  genuine  request  of  the
 State  Government  of  Tamil  Nadu
 ang  give  their  concurrence  imme-
 diately  for  imposing  25  per  cent  levy
 on  groundnut  and  groundnut  oi]  pur
 chases

 Coming  now  to  sugar,  in  1973-74
 the  sugar  production  was  of  the
 ordey  of  45  lakh  tonnes.  There  are
 299  sugar  mills  in  the  private  and  in
 cooperative  sectors.  The  dual  price
 ing  policy  of  the  Central  Goverh-
 ment  m  sugar  has  been  helping



 345  2.  6,  Min.  of
 Agriculture

 greatly  the  sugar  mills  to  make
 huge  prufits.  To  give  you  one  gra-
 pme  example,  there  is  one  small
 sugar  mill

 a
 the  Amaravatj  Co-

 operative  Sugar  Mill  in  Tamil  Nadu.
 In  1978-74,  thig  sugar  mill  earned  4
 a  profit  of  Rs.  35  lakhs  and  paid  Rs
 8  takhs  in  income-tax  to  the  Cen-
 tral  Government  [If  this  is  the  rate
 off  profit  of  one  small  sugar  mill,  you
 can  imagine  the  huge  profits  being
 made  by  the  sugar  mills  throughout
 the  country  In_  fact,  these  sugar
 mills  are  real  Kamadhenu  for  the
 Gevernment  {  wonder  why  the
 Central  Government  are  hesitant
 about  nationalising  the  entire  sugar
 industry.  I  warit  to  know  from  the
 hon.  Minister  when  the  Government
 propose  to  take  a  decision  about  the
 nationalisation  of  entire  sugar  indus-
 try

 Sir,  the  Government  policy  of  70
 per  cent  levy  for  public  distribution
 and  30  per  cent  for  free  distribution
 in  sugar  has  become  the  breeding
 ground  for  blackmarket  in  suger.
 The  price  and  excise  duty  on  levy
 sugar  are

 comparative  |
 lower  than

 that  of  free  sugar.  But  the  sugar
 mills  exploit  the  situation  and
 indulge  in  blackmarket  in  free  sugar.
 Secondly,  through  public  distribution
 the  Government  have  created  the
 habit  of  taking  sugar  even  in  the
 rural  areas  at  the  cest  of  gur  ana
 khandseri.  At  the  same  time,  the
 bulk  consumers  ike  tea-shopes,  hbtels,
 restaurants,  soft-drink  matifectur-
 ers  are  not  allotted  any  quota  of

 On  2th  April,  10%,  in  The  Hindus-
 tan’  Times  of  Delhi  there  was  8  news
 item  ebott  the  export  of  sugar.  t
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 is  reported  that  though  eight  lakh
 tonnes  of  sugar  are  available,  only
 30000  tonnes  have  go  far  been  ex~
 poited.  it  3६  felt  that  the  country
 May  be  depriveg  of  Rs  400  crores  in
 foieign  exchange  on  account  of  not
 exporting  the  sugar.  I  would  like
 to  know  from  the  hon.  Mimster  the
 actual  position  in  regard  to  the  ex-
 port  of  sugar.  I  would  also  like  to
 know  who  is  responsible  for  the
 export  of  sugar  and  what  steps  the
 Government  propose  to  take  for
 achieving  the  targeted  export.
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 Taking  now  the  question  of  ferti--
 lizers,  at.  cannot  be  denied  that  che-
 mical  fertilizers  are  the  primary
 input  in  agriculture.  On  account  of
 acute  shortage  of  fertilizer,  and  also
 due  to  misconce:ved  fertilizer  policy
 of  the  Central  Government,  a  50  kilo-
 bag  of  chemical  manure,  the  controll-
 ed  price  of  which  ig  Rs.  62,  is  being
 sold  at  Rs.  25  or  Rs.  130.  The  indi-
 genous  production  coupled  with  the
 imports  of  fertiizerg  meet  only  90  per
 cent  requarement  of  agriculture.  In
 ‘1972-73  the  productian  of  nitrogenous
 fertihzers  was  0.60  lakh  tonnes  and
 the  import  was  6.865  lakh  tonnes.
 Similarly,  the  production  of  phospa-
 tic  fertilizers  was  8  lakh  tonnes  and
 the  import  2.04  lakh  tonnes.  It  is  a
 matter  of  shame  that  even  after  27
 years  of  our  independence  potash  is
 not  being  manufactured  within  the
 country  apd  in  1072-73  we  imported
 3.25  lakh  tonnes  of  potash.  Uniess

 commercial  crops  ike  cotton,  ,

 ed.  Tg  that  is  not  possible,  then  tit
 Government  ghould  tnhesitatingly
 import  the  required  quantities  of  fer-
 tilfzers  to  meet  the  shortage  in  thé
 interest  of  sustained

 agricul production.  I  would  like  to  the

 stdps  taken  by  the  Government  in
 thig  direction.

 Again,  here,  the  fertilizer  distriba-
 tion  pelicy  of  the  Government  Kas
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 been  faulty.  This  has  created  many
 ‘problemg  for  the  farmers.  The  dis-
 tribution  of  imported  fertilizers  is

 ‘done  through  the  State  Governments.
 The  indigenous  production  is  supplied
 through  private  agencies  who  have
 no  compunction  in  exploiting  the  pre-
 vailing  shortage  of  fertilizers  to  their
 personal  advantage.  The  Tamil  Nadu

 ‘Government  have  distributed  cards
 to  the  farmers  who  get  whatever  is
 available  from  the  cooperative  soci-

 ‘eties.  The  Tamil  Nadu  Government
 hag  been  repeatedly  requesting  the
 ‘Central  Government  that  the  distri-
 bution  of  fertilizers  through  private
 agencies  must  be  stopped.  All  the
 available  fertilizers  must  be  distri-
 buted  through  the  State  Govern-
 ments  and  cooperative  societies.  But
 all  the  pleas  of  the  State  Govern-
 ment  have  fallen  on  deaf  ears.  I
 would  appeal  to  the  hon.  Minister  of
 Agriculture  that  the  distribution  of
 fertilizers,  both  indigenous  and  im-
 ported,  should  be  entrusteg  to  the
 State  Governments.

 Sir.  the  D.MK.  Government  in
 “Tamil  Nadu  during  its  six  years  of
 rule  hag  given  power  connection  to
 3,00,000  pump-sets,  and  the  Congress
 "Government  in  its  20  years  of  rule
 in  the  State  gave  power  connection
 to  3,00,000  pump-sets.  The  D.M.K.
 ‘Government  can  _  legitimately  feel
 proud  of  its  efforts  in  making  the
 State  a  surplug  State  in  foodgrains.
 Naturally,  the  D.M,K.  Government
 expect  adequate  supplies  of  ferti-
 lizers  from  the  Centre  for  maintain-
 ing  the  present  production  of  food-
 grains  in  the  State.  I  would  sug-
 gest  that  a  barter  deal  should  be
 concluded  with  the  State  Govern-
 ment  of  Tamil  Nadu.  The  Centre
 should  give  all  the  required  quanti-
 ties  of  fertilizers  for  the  State  and
 the  State  shoulg  hand  over  to  the
 Centre  sll  the  surplus  foodgrains
 produced]  in  the  State.

 The  Foog  Corporation  of  India  was
 set  up  to  operate  as  the  sole  agency

 of  the  Central  Government  for  pro-
 curement,  imports,  distribution,  sto-
 rage,  movement  and  sale  of  food-
 grains.  Though  the  Corporation  is
 expected  to  play  such  a  crucial  role
 effectively,  the  activities  of  the  Cor-
 poration  have  not  resulteq  in  any
 benefit  to  the  common  people  of  the
 country.  In  fact,  the  price  rise  in
 foodgrains  can  be  attributed  to  the
 mal-functioning  of  this  Corporation,
 Insteag  of  unloading  foodgrains  and
 fertilizers  at  Calcutta  Port.  they  are
 unloaded  at  Tuticorin  Port.  Thougk
 the  ships  bringing  these  items  from
 America  are  to  go  to  Calcutta  for  un-
 loading,  the  items  are  unloaded  at
 Tuticorin  by  the  FCI  and  then  they
 are  transporteti  to  Assam,  West  Ben-
 gal  etc.  through  rail  wagons  from
 Tuticorin.  Shoulg  I  say  that  the  cost
 of  transportation  through  rail  wagons
 will  increase  the  price  of  foodgrains
 and  fertilizers  in  Assam  and  West
 Bengal?  It  ig  reported  that  the  FCI
 has  got  certain  vested  interests  in
 doing  such  an  unjust  thing.  Simi-
 larly,  the  FC]  call  for  tenderg  for
 carrying  fertilizers  and  foodgrains
 through  lorry  transport  from  Tuti-
 corin  to  Madurai  and  Tiruchirappalli.
 The  FCI  entertain  some  fictitious
 tenders  from  ten  bogus  companies
 ang  the  tender  in  the  end  is  award~
 ed  to  a  contractor  who  obliges  the
 FCI  officials  in  many  ways.  The
 FCI  officials  and  such  contractors
 have  made  the  entire  country  as
 their  looting  ground.  My  colleague-
 members  from  DMK,  Shri  Sivaswamy
 and  Shri  Mayavan  brought  this  to  the
 notice  of  the  Zonal  Manager  and
 Regional  Manager  of  FOI,  after  which
 tenders  were  invited  according  to
 Tules  and  regulations.  It  is  under~
 stood  that  this  has  resulted  in  ह क
 saving  of  Rs,  22  lakhs  to  the  FCI.
 From  this  you  can  imagine  the  mag~
 nitude  of  the  losses  being  incurred
 by  the  FCI  as  a  result  of  mal-
 practices  within  the  Corporation.  T
 would  like  to  know  frem  the  hon.  |
 Minister  the  steps  being  taken  by  ,

 «
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 him  to  make  this  organisation  an
 effective  instrument  for  achieving
 the  objective  set  before  it  at  the
 time  of  its  constitution.

 In  conclusion,  I  would  like  to  know
 categorically  from  the  hon.  Minister
 -about  the  formation  of  single  zone
 for  the  Southern  States,  which  is
 agitating  the  people  of  Tamil  Nadu.
 I  am  sure  that  he  will  bear  in  mind
 that  Tamil  Nadu  is  a  surplus  State
 in  foodgrams  ang  he  will  not  jeo-
 pardise  the  interests  of  the  people  of

 "Tamil  Nadu.

 With  these  words,  I  conclude.

 SHRI  VASANT  SATHE  (Akola):
 Mr.  Chairman  Sir,  the  Ministry  of
 Agriculture  is  the  most  vital  Minis-
 try  in  the  country  because  the  acti-
 vities  in  this  Ministry,  if  properly
 handled,  can  save  the  downward
 trend  of  our  entire  economy.  That
 #  why  there  is  smportance  of  this
 Ministry  in  its  various  activities.

 I  would  like  to  take  up  first  the
 Policy  that  we  have  recently  adopted,
 that  is,  of  wheat  distribution  in  colla-
 boration  with  the  wholesale  traders.
 Last  year,  we  said  that  the  wheat
 take-over  was  the  begininng  of  our
 new  policy  of  what  we  called  social-
 ism  I  really  do  not  know  why  we
 useg  the  word  ‘socialism’  at  all  there.
 But  that  is  what  we  declared.  We
 thought  that  that  was  a  pragmatic
 policy  pecause  the  Government  felt
 that  public  disribution  could  ensure
 disribution  to  the  vulnerable  sections
 of  our  society  at  reasonable  rate  and
 Proper  quantity  oe

 SHRI  PILOO  MODY
 Socialism  is  not  pragmatic.

 SHRI  VASANT  SATHE:  That  is
 why  I  said,  “Why  did  you  use  the
 Word  ‘socialism’  there.”  I  hope,  he
 will  agree  with  me  at  least  there.
 But  he  is  upget  by  the  very  word  of
 it,  That  is-why  he  could  not  get

 my  idea.

 (Geodhra):
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 SHR]  PILOO  MODY:  I  em.

 SHRI  VASANT  SATHE:  Therefore,
 I  thought,  we  introduceq  that  policy
 ot  wheat  take-over  with  that  objec-
 tive  You  know  where  we  failed  al
 though  we  do  not  like  to  accept  that
 we  failed.  We  say  that  we  passed
 with  40  per  cent  marks.  After  all,
 if  passing  marks  are  25  or  30  per
 cent,  we  say,  we  have  pasted  with
 40  per  cent  marks.  If  we  failed  60
 per  cent,  it  does  matter.  Therefore,
 we  say,  we  did  not  fail  and  that  we
 passed  with  40  per  cent  marks.  60
 per  cent  we  did  not  get.  The  sim-
 ple  reason  for  not  getting  wheat  that
 we  hag  hoped  to  get,  that  is  8
 million  tonnes,  was  that  the  big  land-
 lords  refused  to  part  with  wheat  at
 the  rate  of  Re.  76  ang  Rs.  80  per
 quintal  that  was  fixed  by  our  learn~-
 ned  people  in  the  Agricultural  Prices
 Commission  at  that  time.  We  want-
 ed  8  million  tonnes  and  we  got  only
 4.2  million  tonnes.  So,  we  passed
 with  50  per  cent  marks.

 AN  HON.  MEMBER,  Why  did  you
 say  40  per  cent  marks?

 SHRI  PILOO  MODY:  The  imple-
 mentation  part  of  it  deserves  only  45
 per  cent  marks.

 SHRI  VASANT  SATHE:  When  we
 dig  not  have  wheat  take-over,  the
 quantity  of  wheat  that  came  in  the
 market  was  4  million  tonnes  when
 the  production  was  26  milion  tonnes
 When  our  production  went  up,  ac-
 cording  to  the  Finance  Minister's
 statement  in  the  House  to  28—30
 million  tonnes,  what  we  got.  as  a
 result  of  complete  wheat  take-over,
 as  against  our  Target  of  8  million
 tonnes,  only  4.2  million  tonnes.  Yet
 we  have  passed.

 Why  did  we  not  get  it?  ‘You
 yourself  have  afmitted  that  it  is
 because  the  steps  did  not  succeed  in
 achieving  the  target.  After  all,  you
 alone  could  not  have  gone  to  the
 States  to  procure  it.  Therefore,  you
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 relied  on  the  State  machinery  and
 the  State  machinery  could  not  rise  to
 the  occasion  because  they  could  pro-
 cure  at  the  price  of  Rs.  76  and  Rs,  80
 per  quintal,

 36  hrs.

 When  person  after  person,  in  this
 House,  from  all  the  gides  said,  “Please
 increase  the  price  at  least  by  Rs.  10",
 you  said,  “No.  This  will  add  to-in-
 flation  in  the  country.”  Therefore,
 we  agreed  to  import  four  million
 tonnes  of  wheat  at  a  much  higher
 price—for  about  Rs.  200  crores,  But
 we  did  not  agree  to  give  Ra.  70
 more  to  aur  own  farmers  which
 would  have  come,  for  the  entire
 wheat  of  8  million  tennes,  to  about
 Re  80  croweg.  And  we  pursued  this
 Policy  deggedly,  dogmatically,  obsti-
 nately  and  did  not  agree  to  give  a
 higher  price  40  farmers.  The  Agri-
 cultural  was
 quoted  to  say  that  they  were  against
 increasing  the  price.  Unfortunately,
 the  Agricultural  Prices  Commission
 cannot  be  called  here;  otherwise,  we
 mey  know  the  truth.  I  want  to
 know  what  hag  happened  in  one
 year.  In  one  year  what  has  hap-
 pened  in  the  country  so  much  that

 I  will  now  quote  from  a  fetter
 addressed  by  the  Vidisha  District
 Grain  Merchants’  Association  to  the
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 other  produce,  छाड  Masoor  Rs.
 175,  Gulabi  Gram  Rs,  260,  lin-
 seed  Rs.  825,  etc  and  does  not  find
 it  necessary  to  sell  wheat  at
 lower  rate.  But  more  important
 ig  his  feeling  that  withholding  the
 stock  will  ultimately  help  him
 to  force  the  Government  to
 change  its  policy  an  enable  him
 to  get  better  price,  In  this
 connection  hig  capacity  to  with-
 held  the  stocks  should  not  be
 ‘underestimated.  He  is  also  now
 used  to  sell  wheat  outside  the
 market  yard  where  the  expenses
 and  taxes  have  not  to  be  paid...”
 ete,

 Then  they  say:

 “In  view  of  this  situation  at
 present,  we  feel  that  the  impres-
 sion  created  by  the  reports  and
 statements  attributed  to  the
 Office-bearers  of  the  All  India
 Foodgraing  Dealers’  Federation
 that  the  trade  guarantees  ecentri-
 bution  of  60  lack  tons  of  wheat
 to  the  Government  is  a  little  too

 favourable,  and  this  is  bound  to
 market  in  general.

 Then  they  say  that  the  most  im-
 portant  misunderstanding  that  has  to-
 be  removed  hy  the  Govetnment  ts:



 है  ६८  ।

 Mkbhen  they  say:  |

 +  छह  fear  that  any  impression
 wereated  by  us  that  the  wheat
 prices  will  range  from  Bs  4350  to
 ale.  260  at  the  present  juncture
 vin  apy  part  of  the  country  with-
 s@ut  drastic  seonomic  and  fiscal

 steps  by  the  Government  wil]  be
 swrong.”

 ‘Bhey  say,  ‘We  will  purchase  at  the

 4p!  GAatin.  of
 7

 that  means,  we  have  lost
 ‘Rs.  30  and  this  we  are  expected  to
 make  up  in  the  other  50  per  cent
 thet  we  are  to  sell  at  a  higher  price’.
 They  say  that,  with  Rs.  135,  the  ३085

 ag  amder  this  -and  they  ere  raising  a

 and  their  purchasing  power  has  not
 increased  and  that  section  of  society
 you  want  to  tighten  its  belt.  The
 middie-class  and  the  upper  middle
 dias  will  get  it  in  the  open  market
 at  Re.  200.  Therefore,  how  is  this
 Policy  really  gding  to  help  you?

 iow,  the  qoestion  arises:  why  do
 ou'mmpt.go'the  whele  hog  in  what-
 vey  you  want  to‘det  Why  are  you
 434-—-LS—~2.
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 half-hearted?  In  the  whole-sale  we
 would  have  gone  whole-hearted  by
 fmereasing  the  ‘price  remsonably  and
 ren  sey  ‘Weemust  get  ‘the  wheat
 ‘partielarty  from  the  rich  Jandiords.
 Do  you  réally  want  to  do  so?  No,
 Sir.  ‘You  do  -not'do  it.  Here,  at  lesst
 you  till  the  traders,  "We  do  not  want
 this  50  per  cent  business.  The  entire
 responsibility  should  be  of  the  whole-
 sale  and  the  retail  traders.’  All  your
 FCI  godowns  and  everything  may  be
 given  to  them  and  put  in  their  charge
 and  tell  them  that  we  are  not  going
 to  touch  a  single  grain  of  wheat.
 Take  them  fully  into  your  confidence.
 I  do  not  believe  in  this  slogan  that
 the  tradets  are  an  umpatriotic
 people....

 SHRI  M.  RAM  GOPAL  REDDY:
 Only  big  landlords  are  unpatrietic.

 SHRI  VASANT  SATHE:  Big
 land-lords,  of  course,  are  not.  Your
 behaviour  has  not  shown  any  such
 thing.

 I  say  that  nobody  has  the  mono-
 poly  of  patriofism.  If  the  trating
 community  has  to  be  trusted,  then
 trust  them  fully.  if  you  tell  them
 that  you  purchase  wheat  at  the  vate

 Rs.  ‘165  or  whatever  reasonable
 rate,  I  would  be  petfectty  wiilling  to
 increase  this  even  to  Rs.  5  for  the
 sake  of  the  cultivator.  Having  done
 that  ‘you  must  have  a  parity,  a
 rational  parity  m  fhe  country  in  the
 costing

 Now,  the  traders  ‘fell  ws  that  the
 wholesale  trade’s  margin  is  between
 ‘4  and  2  per  cent.  That  is  wha
 they  haniie.  Now  let  them  have
 even  2  per  cent  which  you  add  an-
 other  3  per  cent.  So,  total  5  per
 eent.  I  shall  go  to  the  end  of  20  per
 cent  in  the  wiivle  thing.  H  you  say
 that  wheat  will  sell  at  Re.  5-l20
 anywhere  in  the  country  and  it  will
 ‘pe  their  responsibility  to  see  that
 wheat  doesnot  sel]  in  the  cotintry  ata
 price  higtier  than  Hs.  ३385  anywhere,
 I  am  sute  the  tradety  with  their  ‘re-
 ‘tail  outiets,  ‘with  ieir  <tréditional
 outlets  s¢l]- it  throughout  the  country
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 even  in  places  which  you  cannot
 reach  through  your  fair-price  shops
 which  are  the  most  unfair  units  of
 your  Bhatijas  and  Bhaiyas  and  sons-
 in-law.  I  am  not  talking  of  good  ex-
 ceptions  Exceptions  may  be  there.
 I  am  talking  of  as  a  general  princi-
 ple.  If  you  want,  you  hold  them  res-
 ponsible  with  your  local  units,
 consisting  of  university  boys,  repre-
 sentatives  of  the  working  classes,
 acting  as  vigilance  units.  Give  them
 powers  of  Nyaya  Panchayats  so  that
 any  default  committed  by  the  re-
 tailer  anywhere  may  be  checked  and
 the  trader  punished  summarily  with
 a  Magistrate  helping  them.  You
 should  do  something  like  that  which
 wilt  help  in  restoring  the  faith  of  our
 peopie,  <All  these  gimmicks  done
 with  the  advice  of  the  bureaucrats
 have  failed.

 My  next  point  ig  this.  This  is
 about  milk.  We  know  what  we  have
 done.  We  talked  of  operation  flood.
 The  figures  that  we  have  show  this
 position  since  we  started  thig  opera-
 tion  flood.  In  955  we  launched  this
 idea  ef  increasing  the  milk  produc-
 tion  in  the  country.  These  are  the
 figures.  The  955  production  was
 20.9  million  tonnes  Now  the  produc-
 tion  has  gone  up  to  23.2  million
 tonnes.  Now  the  production  as  gone
 up  to  23.2  million  tonnes.  From  2955
 to  1975,  nearly  20  years,  this  ig  the
 increase.  The  per  capita  production
 fell  from  147  grammes  io  1
 grammes,  though  ovr  population  has
 increased  from  2390  million  to  573.6
 million.  In  the  field  of  milk  what  is
 our  policy?  Are  we  helping  our
 Dairy  development  more  and  more,
 to  grow  better  and  better?  Are  we

 ture
 milk  per  day.  First  when  the  DMS
 Was  set  up  it  was  presumed  that  80
 per  cent  of  the  reqttired  milk  would
 be  collected  indigenously,  and  20  yer
 cent  would  be  imported.  But  seulse-
 quently  the  situation,  was  reversed.
 The  DMS  had  to  resort  to  80  per  cent
 imported  milk,  that  means,  butter
 oil.  The  new  plant  therefore  has  to
 dependent  00  per  cent  in  imported
 milk  powder,  butter  oil  ete.  The
 cost  of  imported  milk  powder  hes
 shot  up  from  Rs.  5,600  per  tonne  in
 1971-72  to  Rs.  8,300  per  tonne.  So,
 what  is  the  effect  of  your  whole  pro-
 gramme  of  ‘operation  flood’  I  want
 to  know.  Are  we  going  to  depend
 more  and  more  on  butter  oil  and
 milk  powder  or  are  we  going  to  en-
 courage  indigenous  milk  production
 by  our  own  cultivators?  You  have  to
 give  encouragement  to  the  landless
 labourer;  ‘you  have  to  give  cow  and
 buffalo  for  him.  You  have  to  pro-
 vide  the  farmer  with  the  necessary
 monetary  help.  Why  don’t  you  have
 such  a  plan?  You  can  do  that  new
 instead  of  depending  more  and  more
 On  imported  milk  powder  and  butter
 oil.  Moynihan  and  others  are  trying
 to  help  you.  They  say  they  have  a
 better  food-crop.  Mr.  Kissinger  is
 coming  now.  They  wil]  be  only  teo
 glad  to  help  you  in  the  form  of  milk
 powder  But  are  we  going  to  depand
 only  on  this?  I  want  to  know  this
 from  you,  What  ig  our  policy?  There
 was  a  time  when  this  land  was  aup-
 posed  to  be  a  land  of  ‘milk  and
 honey’.  But  now  we  are  facing’  80
 much  shortage.  There  have  been
 certain  suggestions  made  for  in-
 stance,  regarding  tetrapack  bottles
 for  distribution  of  milk  which  ‘as
 been  rejected  by  the  UNICEF.

 But,  they  say  ‘no’.  They  are
 ©  oe fectly  all  right.  It  must  be  im

 So  you  import  the  machine—the  जोन
 cal  types  of  bottles—tetrapack—end
 later  on,  glasses,  these

 apelin  a
 pe

 carded.  If  you  want  new
 for  that,  you  may  have  to  import
 more  milk  and  convert  that  into  Ditter
 oll,  mixtyre  and  all  that.  If  yowdm-
 port  more  and  more  machinery  for
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 this,  then  you  will  land  yourselves  ground  water,  Pm
 we  go  a  little

 completely  into  difficulty.  And  this  deeper.  Irrigation  in  my  region  is

 js  what  are  doing  with  regard  hardly  .8  per  cent  although  this  is

 to  milk  {  would  only  suggest  one
 moore  thing.

 MR.  CHAIRMAN:  Mr.  Sathe,  let
 not  your  friends  complain  that  the
 ‘Chairman  has  become  liberal  to  an-
 other  Chairman.  You  have  already
 taken  more  time.  You  have  exceed-
 ed  the  time.

 SHRI  VASANT  SATHE:  How
 much  time  have  I  taken?  Anyway,
 please  give  me  a  minute  more,

 In  the  field  of  edible  oil,  I  would
 suggest  that  we  should  have  a  policy.
 If  at  all  we  have  to  import,  let  us
 not  :mport  edible  ol.  Let  us  import
 seed  instead  of  edible  oul.  I  am  told
 that  we  may  be  required  to  import
 about  2  lakhs  tonnes  of  edible  oil.
 व!  we  import  the  seed  only,  that  will
 help  us,  our  crushers  and  other  em-
 ployment-oriented  industries  in  this
 country.  If  at  all  we  import,
 we  should  have  mutton  tallow,  for
 soap-making  purpose  instead  of  oil
 being  used  for  it  I  would  once
 again  like  to  emphasise  on  one  point
 which  the  other  hon.  friends  have
 done.  That  is  in  regard  to  sugar
 which  can  earn  a  great  deal  of  foreign
 exchange  Why  don’t  you  boldly
 take  the  decision  of  nationalising  the
 sugar  industries.  It  is  our  policy  It
 hag  been  our  policy  right  from  the
 Bombay  Congress  Session.  It  is
 nothing  now.  Why  don't  we  boldly
 decade  to  take  this  step?  This  will
 create  a  confidence  and  allowing  the
 Sugar  mills  to  earn  crores  of  rupees
 at  the  hands  of  the  people  can  be
 stopped.  For  Heaven’s  sake  don't
 allow  in  any  fleld  the  dual  price
 policy,  This  is  the  most  corrupting
 thing  that  can  ever  be  done  in  any
 Sphere.

 This  is  one  suggeston—I  do  not
 want  to  touch  any  other  thing,  As
 far  ag  irrigation  is  concerned,  I  know
 ‘hat  in  our  tracts,  the  water  experts
 also  say  that  there  is  a  whole  belt
 which  practically  has  enough  under-

 one  of  the  richest  agricultural  lands
 in  the  country,  the  black  cotton  soil
 of  the  Vidarbha.  You  can  make  it  a
 granary  of  India.  That  is  possible
 only  if  we  tap  the  underground
 water  resources  I  would  request  you
 to  Pay  a  little  more  attention  to
 this  sphere.

 My  last  but  not  the  least  point  is
 this.  We  must  have  an  agro-indus-
 trial  pattern  of  shifting  more  of  our
 young  men  from  agriculture  to  agro-
 industries,  Cotton  to-day  is  the
 worst  sufferer  because  we  do  not
 have  any  plan;  we  do  not  even  give
 a  fair  or  proper  price  for  cotton  to
 the  cotton  growers  and  we  are  not
 moving  towards  the  pattern  of  decen-
 tralisation  of  agriculture.  Why  can-
 not  you  sit  with  your  colleague,  the
 Commerce  Minister  and  evolve  a  pro-
 per  pattern  of  cotton—cloth—-produc-
 tion.  Then  only  you  will  be  able  to
 do  justice  to  cotton  growing  people
 as  also  to  the  handloom  industry
 which  gives  employment  to  two
 crores  of  people  in  this  country.

 Agro-industries  have  got  a  tre-
 mendous  potential  of  giving  employ-
 ment  In  the  entire  national  plan-
 ning,  in  agricultural  area,  the  agri-
 cultural  labour  should  be  the  lowest
 family  umt  Family  planning  should
 not  be  ony  in  Nirodh,  Family  plan-
 ning  must  mean  the  entire  economic
 growth  of  the  standard  of  living  for
 the  smallest  family.  If  this  is  done,
 with  the  growing  standard  of  living,
 automatically  the  population  control
 also  will  be  successful.

 SHRI  K  MAYATHEVAR  (Dindi-
 gul):  Mr.  Chairman,  Sir,  I  thank
 you  very  much  for  having  given  me
 this  opportunity  for  participating  in
 the  debate  on  the  demands  for  Agri-
 culture  on  bebalf  of  Anns  D.M.K.
 which  72  going  to  form  Government
 again  in  Pondichery  with  over-
 whelming  majority  and  which  is  the
 next  ruling  party  of  Tamil  Nadu.
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 As  we  all  know,  India  is  an  agri-

 eulturist  country.  In  qur  country  70
 per  cent  of  the  people  depend  on
 agmeulture.  \Indian*>  agricultural
 economy  contributes  and  constitutes
 about  44  per  cent  of  the  total
 national  economy  of  the  country.

 So,  agriculture  is  the  backbone  of
 the  Indxen  economy.  The  agricul-
 turists  in  India  are  the  feeding
 masters  of  the  rest  of  the  population.
 They  are  not  only  feeding  the  rest
 of  the  nation  but  also  they  are  sup-
 plying  raw  materials  to  other  allied
 industries  like  jute,  sugar,  cotton  and
 80  on  and  so  forth.  According  to  the
 divine  poet  Thiruvalluvar  “Alone
 those  men  who  plough  the  fields  for
 livelihood  do  live;  all  others  bow  to
 them  and  eke  out  their  livelihood.”
 According  to  Manimeghalai  another
 Tamil  classic:  “The  farmers  are
 giving  life  to  the  countrymen  and
 elsewhere.”

 But  what  is  the  position  of  the  far-
 mer?  What  is  the  standard  of  the
 peasant?  What  is  his  status  in  the
 society?  Are  they  protected  by  Cen-
 tral  or  State  governments?  No.  Are
 they  guided  and  protected  by  politi-
 cal  parties?  No,  Nay,  Nu.  Ie  their
 interest  being  safeguarded  hy  the
 trade  unions?  No.  The  Indian  far-
 mer  is  born  in  debt,  lives  mm  debt,
 dies  in  debts  and  bequeaths  debt  to
 the  future  generation  too.  That  is
 the  real,  true  and  correct  situation
 and  position  of  the  vast  majority  of
 the  Indian  agriculturists  and  farmers
 in  the  country.

 The  farmers  in  India  are  suppres-
 sed  both  by  the  Central  and  the
 State  governments.  The  peasants  in
 India  are  depressed  in  the  society  due
 to  poverty.  The  agriculturists  in
 this  country  are  oppressed  by  the  big
 Jandlordc,  middlemen,  moneylenders
 and  rich  minority  classes  in  the  rural
 areas,  We  will  have  to  fight  for
 their  economic  freedom  and  redeem
 them  from  their  perpetual  and  pene-
 trated  debt  and  indebtedness.  Rural
 indebtengss  has  become  an  incurable
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 infirmity  and  disease  to  the  rural
 economy  .and  the:  Indian  farmers.  As
 ajay,  did  in  Madras  in  the  year
 J837+38  the  Central  Government
 ahould  introduce  an  Alt  India  Agri-
 cultural  Debt  Relief  Act  to  save  the
 interests  of  the  agriculturist.

 Sir,  there  are  two  objectives  which
 are  envisaged  in  the  Fifth  Five  Year
 Plan.  The  first  is  removal  of  poverty
 and  the  second  is  attainment  of  self-
 rehance  I  would  like  to  warn  the
 Government  that  until  and  unless  we
 remove  poverty  in  the  rural  areas  we
 cannot  remove  the  poverty  from  the
 Indian  soil.  In  spite  of  four  Five
 Year  Plans  and  after  27  years  of
 Congress  rule  the  rich  have  become
 richer  and  the  poor  have  become
 poorer.  I  should  lke  to  ask  the  Gov-
 ernment  and  the  ruling  party  and
 leaders  of  all  parties  who  is  res-
 ponszible?  Is  it  not  the  Congress
 Government  and  the  various  Govern-
 ments  in  the  States  are  responsible  for
 making  the  rich  people  richer  and
 the  poor  people  poorer.  For  the
 attainment  of  self-reliance  on  food-
 grains,  jute  sugar  and  cotton,  we
 shall  have  to  remove  the  poverty  of
 the  rural  people,  that  is  the  farmers
 etc.  So,  both  these  obsectives  are  not
 independent  but  inter-dependent.

 Before  removing  poverty,  they  must
 first  try  to  remove  the  corfuption
 that  8  prevalent  from  top  to  bottoar
 and  bottom  to  top  throughout  India
 invariably  and  indiscriminately  in
 almost  all  the  places  throughout
 every  nook  and  corner  of  the  Indian
 nation.  If  this  Government  fails  to
 take  speedy  and  effective  steps  and
 measures  to  prevent  and  remove  the

 unparalleled  and  unprecedented
 corruption  which  is  there,  this
 corruption  itself  will  remove  this
 Ministry  at  the  Centre  and  the
 various  Ministries  at  the  State  level.
 I  charge  and  accuse  this  Government
 and  the  Governments  in  the  various
 States  including  the  Government  of
 Tamil  Nadu  led  by  the  DMK  party
 of  functioning  as  an  embodiment  of
 corruption  throughout  India.  The
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 farmers  are  not  able  to  get  fertilisers:
 electric  supply  for  pump  eets  and
 loang  without  paying  mamools,
 mamools  meaning  money  to  grease
 the  palm  of  officials  and  to  corrupt
 them,  I  myself  have  got  personal
 experience  in  this  connection.  For
 purchasing  pump  sets  and  fertilisers
 for  my  own  land,  I  was  forced
 through  my  workers  to  part  with
 some  mamool  for  the  officials.  It  is
 a  damn  shame  to  the  administration.
 Therefore  JI  would  request  the
 Government  to  put  an  end  to
 corruption  before  putting  an  end  to
 poverty  from  the  Indian  soil.

 The  total  outlay  of  the  Fifth  Plan
 is  envisaged  at  a  sum  of  Rs,  ‘64,411
 crores,  out  of  which  the  publie  sector
 xets  an  allotment  of  Rs  37,250  crores
 ung  the  private  sector  gets  an
 allotment  of  Rs.  66]  crores  The
 ¥enetal  growth  rate  estimated  in  the
 Fifth  Five  Year  Plan  is  at  the  rate  of
 53  per  cent  per  annum.  The  total
 investment  for  the  creation  of
 productive  assets  aggregates  to  Res,
 47,56  crores.  In  the  Fourth  Plan,
 the  public  sector  outlay  was  only
 Rs  6  774  crores.  It  has  more  than
 doubled  in  the  Fifth  Plan.  I  welcome
 this  increased  investment  in  the
 public  sector  and  for  the  creation  of
 productive  assets,  But  we  have  to
 five  due  importance,  ang  in  fact,  the
 lion’s  share  to  our  national  rural
 economy,  namely  agriculture.  So,  I
 accuse  this  Government  of  having
 broker,  the  backboné  of  the  agri-
 cultural  or  rural  economy.

 I  shall  now  substantiate  my  charge
 against  the  framers  of  the  Fifth  Plan,
 so  far  as  agriculture  is  concerned.
 The  aggregate  amount  allotted  to
 agriculture  in  the  Fourth  Plan  outlay
 was  Rs,  3,466  crores.  In  the  Fifth
 Plan,  it  is  about  Re.  4,730  crores.  As
 percentages  of  the  total  outlay  of  the
 Plan,  these  amounts  work  out  to
 20.7  per  cent  and  20.1  per  cent
 respectively’  of  the  Fourth  and  Fifth
 Five  Year  फक  outlays.  I  welcome
 and  appreciate  the  significance  and

 VAISAKHA  ‘2,  i896  (SAKA)  D.  फ
 Min.

 of
 Agriculture

 notable  increase  in  the  total  outlay
 407  agriculturg  from  Rs.  3,466  crores
 in  the  Fourth  Plan  to  Rs.  4,730  crores
 in  the  Fifth  Plan,  But  it  is  regrett-
 able  that  only  a  small,  insignificant
 and  negligible  portion  has  been
 allotted  to  agriculture,  which  comes
 to  only  about  20.  per  cent  of  the
 total  or  aggregate  outlay  of  the  Fifth
 Plan.  But,  according  to  our  survey,
 we  admit  that  70  per  cent  of  the
 Indians  rely  on  the  rural  and  agri-
 cultural  economy.  We  further  do
 admit  that  the  agricultural  economy
 forms  part  and  parcel  of  the  national
 economy  to  the  extent  of  44  per  cent.
 Theiefore  I  plead,  on  behalf  of  the
 agriculturists  in  India,  with  the
 Government  of  India  that  the  moral,
 legal  and  legitimate  and  statistically
 satisfactory  and  proportionate  share
 should  be  given  to  agriculture,  namely
 40  to  44  per  cent  which  is  the
 percentage  to  which  they  are  entitled.
 But  Government  have  given  only  less
 than  50  per  cent  of  their  legitimate
 share,  namely  only  20.  per  cent  of
 the  total]  outlay  So,  they  have  stolen
 the  bread  of  the  poor  farmers  and
 stabbed  on  the  back  of  the  innocent
 farmers,  since  they  are  silent  inno-
 cent  and  honest  and  straight  forward
 in  their  dealings  towards  the  country.
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 Remember  that  the  rural  economy  is
 the  backbone  of  the  Indian  economy.
 Without  that  you  cannot  run  the
 Government,  nor  can  you  implement
 the  other  programmes.

 MR.  CHAIRMAN:  His  time  is  up.

 SHRI  K.  MAYATHEVAR:  I  have
 requested  that  the  Forward  Bloc’s
 tire  also  should  be  given  to  me.

 MR.  CHAIRMAN:  I  have  included
 their  time  also  is  your  quota.

 SHRI  K.  MAYATHEVAR:  I
 request  the  party  in  pewer  to  allot
 at  least  40  per  cent  of  the  total  Pian
 outlay  ‘to  the  development  of  agri-
 culture.  Thea  only  it  will  mean  that
 we  are  helping  the  rural  economy  in
 India.
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 There  are  at  present  72  agricultural
 colleges,  22  veterinary  colleges,
 8  agricultural  engineering  colleges
 and  9  agricultural  universities  in
 India.  In  the  Fifth  Plan  period
 Government  intend  to  increase  the
 number  of  graduateg  coming  out  of
 these  institutions.

 Regarding  admissions  to  agri-
 cultural  colleges,  I  plead  with  Gov-
 ernment  on  behalf  of  the  sons  of
 agriculturists  to  give  priority  to  the
 song  of  Agriculturists  or  family  mem-
 pers  of  Agriculturists.  The  song  of
 LAS.  and  LP.S.  officers  could  easily
 become  LAS.  and  IPS.  officers.
 Therefore  the  sons  of  Agriculturists
 should  be  given  constitutional  protec-
 tion  like  the  protection  given  to  the
 scheduled  castes,  scheduleq  Tribes
 and  other  backward  class  under  Arts.
 5  and  6  of  chapter  III  of  the  con-
 stitution,

 I  request  Government  to  initiate
 steps  to  enact  legislation  to  safeguard
 rural  economy  and  protect  the
 agriculturists.  Thig  may  be  called  the
 All  India  Agricultural  Debt  Relief
 Act,

 Secondly,  cattle  play  a  very  vital
 role  in  the  rural  economy.  To  safe-
 guard  the  cattle  wealth  of  India,
 another  piece  of  legislation  called  the
 Indian  Cattle  Insurance  Act  may  be
 passed.

 The  question  of  a  crop  insurance
 scheme  hag  been  pending  for  a  long
 time  before  the  Central  and  State
 Governments.  The  Finance  Minister,
 Shri  Chavan  recently  mentioned
 about  the  introduction  of  legislation
 in  this  behalf.  This  is  very  essential
 because  our  farmers  are  affected  by
 both  drought  and  flood  and  they  must
 be  protected  against  these,

 Finally,  as  regards  the  Ganga—
 Kavery  project,  I  strongly  request
 Goverhment  on  behalf  of  the  whole
 Indian  people,  not  only  of  the  Tamil
 Nadu  people,  to  implement  the
 project.
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 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  It  comes  under  the
 Irrigation  Ministry.

 SHRI  छू.  MAYATHEVAR:  frri-
 gation  is  also  a  subject  coming  within
 thig  Ministry.  If  this  project  is
 rymplemented,  so  many  problems  will
 be  solved.  It  will  serve  as  a  canal
 of  national  unity  and  integration;  it
 will  solve  the  drought  and  famine
 problems  that  confront  the  country;
 it  will  solve  the  food  problem;  it  will
 solve  the  flood  problem;  it_will  solve
 the  problem  of  electricity  and  power
 shortage,  it  would  provide  and  help
 transport  facilities  in  the  cheapest
 possible  manner;  it  will  solve  the
 problem  of  drinking  water  scarcity:
 and  finally  it  will  also  to  an  extent
 solve  the  problem  of  unemployment
 in  India.

 With  these  words,  I  conclude.

 oft  बाबूराम  क्‍हहिरवार  (टीकमगढ़)  :
 सभापति  महोदय,  खाद्य  तथा  कृषि  विभाग
 की  भागो  के  ऊपर  जो  चर्चा  हो  रही  है  उसका
 मैं  समर्थन  करते  हुए  अपने  कुछ  सुझाव  पेश
 करना  चाहता  हूं  ।  यह  बात  सर्वविदित  है  कि
 अपने  देश में  खेती  के  ऊपर  देश  की  जनसंख्या  का
 एक  बडा  भारी  भाग  निर्भर  है  भौर  कृषि
 हमारे  देश  की  भूर्ज-व्यवस्था  में  डा  पाट
 सदा  करती  है  n  पिछले  साल  i972-73  में
 जो  हमारे  देश  के  बड़े  हिस्से  में  सूखा  पड़ा
 जिससे  खेती  में  काफी  क्षति  हुई  उसका  खमियाजा
 हम  गाज  तक  पुरा  नही  कर  रहे  है।  उसके
 कारण  देश  की  प्रथ॑-व्यवस्था  काफी  दावा-डोल
 ही  गईं  हैं  i  हमने  देखा  कि  धड़े  समय  से
 खेती  पर  अधिक  ध्यान  दिया  गया  लेकिन

 हमारे  यहां  जो  लैंड  'रिम्स  का  काम  था,
 जमीनों  पर  सीलिंग  लगाने  का,  जिसके  बारें  में
 ध््सॉं  से  स्लोगन  और  नारे  लगाये  जा  रहे  हैं
 कौर  भूमिहीन  लोग  पिछले  कई  वर्षों  से
 इस  बात  की  इन्तजार  में  खड़े  हैं  कि  दुसरे  लोगों
 से  जो  फाजिल  जमीन  निकलेगी  बहु  उसको
 मिलेगी  लेकिन  उसके  ऊपर  कोई  कॉर्बेचॉही'
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 नहीं  हुई  ।  छुतिहर  मजदूरों  को  खेतो  पर
 काम  करते  करते  पीढ़िया  गुजर  गई  हैं  ।
 बड़े  किसानो  से  एक  बार  नगर वे  कर्जा ले  लेते  हैं
 तो  पीढियों  तक  बहू  कर्जा  चलता  नहीं  है,
 उसी  में  उनके  आल-अच्छे  कौर  स्त्री  काम
 करते  रहते  है  ।  वे  बेचारे  खेतीहर  मजदूर
 इस  इन्तजार  मे  थे  कि  सरकार  लैंड  सीलिंग
 का  कानून  बनायेगी,  ज़मीन  पर  सीलिंग
 लगवायेगी  और  बड़े  किसान  से  जो  ज़मीन
 निकलेगी  वह  उनको  मिलेगी  जिस  पर  वे
 अपनी  खेती  करके  भ्र पने  घाल  बच्चो  का  पालन
 लेषण  कर  सकेंगे  लेकिन  राज  तक  कुछ  भी

 नहीं  हुआ  है  ।  केन्द्रीय  सरकार  से  एक  नीति
 निर्धारित  करके  राज्य  सरकारों  पर  छोड
 दिया  जाता  है  कि  जैसा  वे  उचित  समझें  करे।
 राज्यो  में  जा  काग्रेस  पार्टी  या  दूसरी  विरोधी
 कवियों  के  लोग  है  उनसे  बडे  धड़े  किसान
 लोग  भी  हैं  जो  कि  लैंड  'रिफॉम्स के के  कानून को
 कामयाब  नहीं  होने  देते  है  ।  (व्यवधान)
 मेरे  कहने  का  मतलब  है  कि  जो  बड़े  किसान  हैं
 ये  अपने  घर  में  गल्ला  रख  लेते  है कौर  गरीबो
 को  गल्ला  मिलता  नहीं  है  1  पिछले  साल
 सरकार  ने  गेहू  का  पुरा  थोक  व्यापार  अपने
 हाथ  में  ल ेलिया  उसको  नाकामियां  बनाने  से
 सब  से  बड़ा  हाथ  बडे  किसानो  का  है।
 इसमें  50  परसेंट  तो  व्यापारियो  का  दोष  था
 शौर  so  Tae  बड़े  किसानो  का  और
 सरकारी  मशीनरी  का  था  ।  हमने  झपने
 क्षेत्र  से  देखा  कि  76  रुपए  के  भाव  गल्‍ला
 खरीदा  जा  रहा  था  |  हमने  सरकार  से  कहा
 कि  किसानो  को  खाद  महंगी  मिली  है
 कर्ज  भी  ज्यादा  व्याज  प्र  मिला  है  इसलिए

 बेह  का  भाव  कुछ  बढ़ा  कर  किसानो  को  देता

 चाहिए  लेकिन  उसको  न  मान  कर  आपने
 76  रुपए  के  भाव  दवी  खरीदा  ।  हमने  देखा
 कि  फूड  कार्पोरेशन  के  लोगो  ने  बडे  यापारियों
 &  मिलकर  गल्‍ला  सरोदा  v  उत्तर  प्रदेश  का

 इलाका  जो  कि  हमारे  इलाके  से  मिला  हमा
 है,  हमने  वहा  पर  देखा  कि  दस  ढक  साल

 परीक्षा  तो  दो  ट्रक  गर्वनमेंट  के  पास  भेजा

 झोर  8  टूक  ले  झाम  शिकवा  दिया  भौर
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 सर्टिफिकेट  दे  दिया  ॥  इसमें  आपका  नुकसान
 हुआ,  आपका  टार्गेट,  लक्ष  पुरा  नहीं  हुआ  शौ
 दूसरी  तरफ  व्यापारियों  ने  क्‍या  किया  ?

 एक  व्यापारी  जो  बम्बई  का  था  वह  भोपाल
 जा  रहा  था  भौर  उसने  मुझसे  कहा  कि  सरकार
 कितनी  ही  होशियारी  करे  बहू  हमारे  दिमाग
 फो  पा  नहीं  सकती  है  सारे  देश  में  हमारे
 दबास  एसोसिएशन  ने  तय  कर  लिया  है  कि
 हिट  का  सरकार  ने  टेक  रोवर  कर  लिया  है
 तो  सारी  देश  की  मड़िया  को  यह  टेलीग्राम
 दे  दिया  है  कि  जितना  भी  कोर्स  ग्रेन  है  उसको

 गेहू  से  ज्यादा  कीमत  पर  खरीद  लिया  जाये  t
 इससे  किसान  नाराज़  हो  जायेगा  कि  हमने
 इतना  पैसा  खर्च  करके  गेहू  पैदा  किया  उसका
 हमे  ठीक  दाम  नहीं  मिल  रहा  है  जब  कि  ज्वार
 बाजरा  जो  कि  बगैर  सिंचाई  के  नो  पैदा
 हो  जाते  हैं,  आसमान  के  पानी  से  भी  पैदा  हो
 जाते  हैं  वह  डेढ़  सो  दो  सी  रुपये  क्विंटल  बिक

 ग्रह  है  t  तो  गेहूं  इसलिए  सरकार  को  नही
 मिला  कि  किसानो  ने  नहीं  दिया  ।  जो  छोटे
 किसान  थे  वे  तो  बेचारे  मजबूर  थे  उनको
 थी  साहूकार  को  देना  ही  था  ले  किन  नो  बडे
 किसान  थे  उन्होने  मल्ला  रोक  लिया
 विरोधी  पाटिया  ने,  व्यापारियों  मे  कौर  बडे
 किसानो  ने  हर  जगह  पर  बन्द  कराने,  झगड़े
 कराये  ।  विरोधी  पार्टियों  से  जाकर  बड़े
 किसानों  से  कहां  कि  सरकार  76  ्य  में
 खरीद  रही  है  तुम  गल्‍ला  मत  दो,  उन्होने
 गल्ला  नहीं  दिया  ।  दूसरी  तरफ  औंजार  में
 जाकर  वह  कहते  थे  कयूम  से  कि  सरकार  से

 कहो  कि  गल्‍ला  लाये  7  यह  सारी  बातें
 विरोधी  पाटियों  ने  की  ।  खाद्य  मची  जी  ने
 जब  लोक  सभा  में  घोषणा  की  कि  क्षेत्र बन्दा
 शौर  जिले  बन्दी  समाप्त  को  जाये  तो  किसी
 भरी  विरोधी  पार्टी  ने  हल्ला  नहीं  मचाया
 हमारे  यहा  जो  85  रुपये  मे  गल्ला  बिकता  था
 उसका  भाव  50  रुपया  हो  गया  ।  इसमे
 फायदा  बड़े  किसानों  को  और  व्यापारियों  को
 ही  हुआ  t  व्यापारी  कहते  हैं  कि  जितना
 फायदा  पिछले  बीस  सालो  में  नहीं  ह्म
 उतना  फायदा  पिछले एक  साल  1  हो  सुधार
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 मैं  आप  कहना  चाहता  हू  कि  कभी  भी
 जो  अलापते  गल्ले  का  भाव  तय  किया  है  उसने

 भी  किसान  को  घाटा  है  लेकिन  हम  सरकार
 की  मदद  करना  चाहते  है  ।  अपने  जो  नीति
 निर्धारित  की  है  उसमे  व्यापारी  कया  करते  है
 कि  मंडियों  के  बहर  गल्‍ला  खरीदते  है,
 सारकिट  मे  गल्ला  नीलाम  न  करके  देहात  मे
 जाकर  ख  बदते  है  और  बडे  किसने  के  यहा
 स्टाक  कर  7६  है  क्योकि  किसान  को  लेगी

 सही  मनी  है।  इसलिये  प्रोटीन  ख्ब्ले  मंडी  में
 गल्ला  न  'हद  कर  बड़ी  के  बाहर  गल्‍ला
 खरीद  रह  हैं।  अगर  मही  मे  व्यापरी  गल
 विदेशी  तो  उसमे  50  परमिट  लेगी  प्रा  दे  7

 होंगा  .  उस  लेबी  से  बचने  के  लिये  मंड़ी  से

 बाहर  खरीद  करके  किसन  के  यहा  महत्व  स्टाक
 कर  रहे  है|  बाद  मे  बही  व्यापारी  उस  ग्वाले
 को  किसान  के  नाम  से  रस्से  जगह  बेच  देगा  !

 पी  तरह  से  सरकारी  अधिकारियों  मे
 ब्य परियों  को  पसीना  एजेंट  नियुक्त  कर
 दिय  और  जो  गल्‍ला  उनको  किसान  से

 l65  से  मिलना  चाहिए  था  तो  किसान  से
 डायरेक्ट  न  लेकर  व्यापारियों  के  जरिये
 खसखस  कर  रहे  हैं  ।  नियम  के  अनुसार  इस
 प्रकार  नियुक्‍त  व्याप्त री  एजेंटों  से  सरकारी
 अधिकारी  i25  wet  तक  गल्ला  खरीद

 सकते  हैं  ।  इस  प्रकार  व्यापारी  शोर  सरकारी
 कमी वाय े?  मिल  कर  20  रु०  का  मुनाफा
 अक्स  में  मिल  बाट  कर  खा  रहें  हैं।  इस
 कुनबा-  को  रोकना  चाहिये  ।

 गांवों  में  करीब  किसानों  की  बुरी  हालत
 है खेतिहर  मजदूरों  की  अधिक  बुरी  हालत  है  t

 /  गल्‍ला  महँगा  होने  से  गल्‍ला  निकल  रहा  है,
 लेकिन  छोटे  मजदूरों  को  गल्‍ला  नहीं  मिल

 «  रहा  हैं  जिससे उन  को  परेशानी  हो  रही  है,
 देहातों  में  बहुत  परेशानी  हो  रही  है।  इसलिये
 सरकार  को  ऐसा  इन्तजाम  करना  चाहिये

 कि  झगर  लेवी  लगाई  है  तो  गल्ला  जहां  भी
 खरीदे  या  तो  खुद  खरीदे  कौर  गल्ला  बाजार  में
 जाना  चाहिये,  वरना  व्यापारी  कौर  सरकारी
 मशीनरी  मिल  कर  के  50  प्रतिशत  जो  आपने
 लक्ष्य  रखा  है  उसको  पूरा  नहीं  होने  देंगे,  उस  में
 आप  कामयाब  नहीं  होगे  ।

 किसानो  को  बहुत  ज्यादा  सहायता  देने
 की  आपने  बात  की  है,  लेकिन  हम  देखा
 कि  so  फीसदी  किसान  5  एकड  से  कम  वाले

 है  ।  छोटे  शौर  मालिनी  कसीनो  को  आज
 तक  कोई  सहायता  नहीं  दी  है  t  जो  भी

 सहायता  मिली  है  वह  बड़े  किसानो  को  मिली

 है  ।  उदाहरण  के  लिए  मैं  बताऊ  कि  मेरे  यहा
 टीकमगढ  जिले  मे  लाख  36  हजार  खातेदार

 हैं  जिन  मे  से  90,000  आदमियों  के  पास
 5  एकड  से  क+  जमीन  है,  भर  30,000  सके
 पास  5  से  10  एकड़  के  बीच  में  ज़मीन  है,
 बाकी  बचे  20,  23  हजार  लोग  जिन  के  पास
 l0  एकड  से  अधिक  ज़मीन  है  तो  जो  भी

 सहायता  सरकार  की  भोर  से  दी  गई  है  वह
 उन्ही  लोगों  को  मिली  है  छोटे  किसानो  को
 कोई  कर्ज  नही  मिलता  है  1  कुए  की,  रहट  की,
 बैल  की  तकाबी  उनको  नही  मिलती  है  जिनको
 कि  वास्तव  मे  सहायता  मिलनी  चाहिये
 शौर  सरकार  का  इरादा  भी  है।  जब  सहायता
 नहीं  मिलेगी  तो  कैसे  उत्पादन  बढ़ेगा  ?

 खाद  की  हालत  देखिये  ।  कही  राज्य
 सरकार  उसका  वितरण  करेगी,  तो  कही
 प्राइवेट  एजे खीज  वितरण  करेगी  ।  हमारे
 यहां  55  to  का  बाद  का  कट्टा  ब्लैक  में
 95  र०  तक  बेचा  गया  मैं  तो  कहूंगा  कि
 बाप  नियम  बना  दें  कि  खाद  का  वितरण
 सभी  जगह  कोप्मापरेटिव्ज  के  द्वारा  होना
 चाहिये  t  प्राइवेट  एजेन्सियों  द्वारा  नहीं
 होना  चाहिये  t  क्‍योंकि  इसमें  किसानों  को

 लूटा  जाता  है  ।  जहां  किसानों  को  बाप

 हर  तरह  की  श्हदायता  देते  हैं  वहां  इसमें  भी
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 सहायता  देती  चाहिये।  खाद  और  बिजली  की
 ब्रह्मा,  किसान  के  लिये  कम  से  कम  जहूर

 ह...  चाहिये  1

 आपके  यहा  प्रा कडे  दिये  जाते  हैं  कि

 सा  से  और  पन्त नगर  में  इतनी  पैदावार

 हुई  ।  लेकिन  जितनी  अच्छी  खाद  और

 सिचाई  तथा  बीज  की  व्यवस्था  इन  सरकारी

 कार्यों  मे  है,  श्र  उतने  ही  अच्छे  इनपुट
 आप  किसानों  को  दे  तो  हम  चार  गुनी  पैदावार

 दे  सकते  हैं  ॥  आप  सरकारी  फार्मों  पर  एक

 एकड  पर  हजारों  रुज  इनपुट  पर  खर्च
 करके  तब  इतनी  पैदावार  लाते  हैं,  लेकिन

 किसान  तो  उतना  खच  नहीं  कर  सकता।

 और  अगर  कोई  करना  शो चाहे  तो  उका

 समय  पर  पानी  नहीं  मिलता,  बैत  नहीं  है,

 रहे  नहीं  है  |  अगर  उसका  यही  स/धन

 उपलब्ध  करा  दिये  जाय  ता  वह  पैदावार

 बढ़ा  सकता  है

 gare  देश  मे  बहुत  सी  जगह  आये  साल

 सूखा  चलता  है  और  सिलाई  के  साधन  मुहैया
 नहीं  करं  सके  ।  वैसे  हमारे  देश  में  बडी

 बड़ी  दिया  है  जिन  पर  बाध  घन्तये  जा  रहे  है,
 चेकिंग  तत्काल'  खेती  को  पाली  देने.  के  लिए

 हमें  बडी,  बड़ी  योजन/ग्रों  की  जगह  माइकल

 दुर्ीिलत  झोर  लिफ्ट:  इरीगेशन  को  व्यवस्था'

 करनी  चाहिये  ।  इससे  किसान  का  बहुत
 बड़ा  उपकार  हो.  v8  है  ।  भप्रन्डर  बाउन्स

 प्रौढ़!  सरफेस'  जोर  ह 16  पूरा  उपयोग  'होना'

 चाहिये,  समय'  प्रदेश में  जितने  जिले  है  गानों

 टीकमगढ़  जिया  ऐसा  &  जिसमें  हरित  क्रान्ति

 लाई अड़  हैग॒  हों  भाले  में  भ्रमर  पानी!  है
 तो

 किसान  ने  डीजल  पृष्ठ  लगी  कर  Wt  की  है  1
 झगा"  इसी  ह,  सेनन्सब/  जगह  सरकार

 सहायत।  दे  तो  हमारी खे  गो  चुने  यह  संतों'  '

 है  ।  इसलिये  मेरा  निवेदन  है  कि  हमलों
 माइत्रह्रीगेशकः  १२“  ज्यादा”  ध्यान!  देता
 चाहिये.।  छोटे,  छोटे.  नाज़ों  प्र  पक्के  बाध
 बनाञक्‍दिकेः जाके  कर  काता-पम्प",  समान कर,  *
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 सिंचाई  नरेशो  0,  8  हज़रत  मे  छोटे
 बाध  बना  कर  सिंचाई  हो  सकती  है  और

 बहू  रुपया  किसानो  पर  कज  समान  लिया
 जाय  ।  कौर  जब  वह  पैसा  चुका  दे  तो
 उसके  बाद  वहू  बाध  उनका  हो  जाय  ।
 मेरे  यहा  नदियों  पर  नालो  पर  पट्टी  बना  कर
 लोगों  ने  सिंचाई  की  है  ।  इससे  एक  तो
 पानी  झुका  होगा.  और  दूसरे  यह  कि  कुए  का
 वाटर  लेबिल  के  नीचे  नही  जायेगा।
 इस  आर  ज्यादा  ध्यान  देना  चाहिये  बजाय
 नदियों  पर  बड़े  बड़े  बाध  बनाने  के  जो  करोड़ो
 रुपयों  में  बनते  है,  और  बनते  बनते  उनकी
 लागत  चर,  पाच  गुनी  हो  जाती  है  आर

 एक  पीढी  उन  बाघों  को  पूरा  होने  तक
 समाप्त  हो  जाती  है  ।  तो  सरकार  को

 चाहिये  कि  छोटो  छोटी  स्कीम्स  को  तुरन्त
 हाथ  में  ले  जिन  मे  L0  हजार  से  एक,  दा
 लाख  रुपया  खच  करके  सिंचाई  को  सुविधा
 उपलब्ध  कराई  a  सके  t  मेरे  जिले  में
 चेला  राजाब्ों  कमाने  मे  960  के  करीब
 तालाब  है  ।  अगर  एक  एक  तालाब  पर
 50,000  ०  ब्रीच  करे  तो  4,  5  करोड  रुपये

 में  सिचाई  की  सुविधा  फ्रिसानों  को  हो  सकती

 है  जिस  से  .0  लाख  क्वीन्स  गिला  अधिक
 पैदा  हो  सकता  है  श्राप  करोडो  रुपये
 बडी  योजनाकारों  पर  खत  करते
 को  तैयार  हैं,  क्‍या  आप  एक  गाव  के
 लिये  50,000  ०  खर्च  नहीं  कर  सकते  ?
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 at  जिला  टीकमगढ़  के  प्रेरणा  मे

 एक  बाध  के  सर्वे  का  काम  958  में  शुरू

 हुमा  था  लेकिन  अभी  तक  उसका  फ़ाइनल
 सर्वे  नहीं  हो  सका  ie  साल  में  देश  कही
 से  कही  पहुच  जायेगा'  कौर  प्त  नहीं  बहु
 बांध  कब  बनेगा'  तो  हँमेकी।चाहिसे  कि

 छोटी  स्कीम्स  ज्यादा”  पे  पोद  बनाई
 जाये  क
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 हमारे  देश  के  जो  खेतिहर  मजदूर  हैं
 बहत  दिनो  से  इन्तजार  कर  रहे  है  कि  हमे

 कुछ  मिले  ।  अगर  हम  उनको  जमीन  नहीं
 दे  सकते  तो  कम  से  कम  डेरी  की  सुविधा
 दीजिये,  कोई  कौर  छोटे  चे  दीजिये  जिससे
 उनकी  आशिक  हालत  मे सुधार  हु  a  प्रान्तीय
 सरकार  और  दूसरे  विभागों  को  ऐसे  खेतिहर

 मजदूरों  को  कर्ज  देना  चाहिये  जिससे  वह
 डेरी  का  धधा  खोल  सके  ।  मैंने  दिल्ली  के

 देहात  में  देखा  है  कि  एक  आदमी
 के  यहा  भैंस  बंधी  है  जिसका  दूध  बेच  कर

 झपने  परिवार  का  पालन  पोषण  करत;  है  t

 ऐसी  ही  सुविधा  भाप  कौर  जगह  भी  दे

 सकते  है  if  गाव  के  खेतिहर  मजदूर  को

 पूरे  साल  काम  नहीं  मिलता  ।  झपने  नश

 प्रोग्राम  की  एक  स्कीम  छनाई  थी  ।  लेकिन

 पैसा  खत्म  हो  गया  कौर  वहू  योजना  अधूरी
 पड़ी  है।  इसलिये  कप  राज्य  सरकारों  को

 ज्यादा  पैसा  दें  क्रैश  प्रोग्राम  के  लिये
 जिससे  वह  योजना  पूरी  हो  ।  हमारे  बुन्देलखंड
 में  चार  जिले  यू  ०  पी  ०  के  है  और  चार  जिले

 मध्य  प्रदेश  के  हैं।  इस  साल  सूखा  है  1  जहा
 पिछले  साल  हमने  साढ़े  तीन  लाख  क्विंटल

 गेहू  दिया  इस  साल  3,000  क्विंटल  मिलने  मे

 सन्देह  है  1  इसलिये  राहत  कार्यों  के  लिये
 श्राप  सरकार  से  कहे  ।  क्योंकि

 वहा  आदमी  भूखे  मर  रहे  हैं,  मुन्ना,  कोदो,
 कौर  चना  खा  रहे  हैं।  उनके  राहत  कार्य
 का  कोई  काम  नहीं  खोला  जा  रहा  है  मेरी

 साग  है  कि  राहुल  कार्यों  को  चालू  को  चालू
 करने  के  लिये  मध्य  प्रदेश  सरकार  को  पैसा

 दिया  जाये  ताकि  वहा  कुछ  काम  चालू  हो
 सके  t

 SHRI  BHALJIBHAI  PARMAR
 (Dohat);  Mr.  Chairman  Sir,  the

 hon,  Minister  of  Agriculture  has
 presented  his  demands  for  the
 approval  of  this  hon  House.  It
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 amounts  to  Rs,  '792,28.36,000.  In  all,
 there  are  ten  demands  which  are  to
 be  sanctioned  by  this  House  We  heave
 no  hesitation  to  grant  the  same.  But,
 today,  is  a  day  for  self-retrospection
 for  the  Ministry  of  Agiiculture  and
 examine  whether  the  objectives  as
 laid  down,  for  the  various  Depart-
 ments  are  fulfilled,  as  required

 For  instance,  the  Department  of
 Agriculture  has  to  organise  and
 develop  country’s  resources  in  the
 fleld  of  agriculture,  animal  husbandry,
 forestry,  fishery,  to  secure  water
 resources  for  agricultural  purposes,  to
 impfove  the  qualty  of  agricultural
 inputs  including  seeds,  fertilisers  and
 cattle  feed,  to  improve  the  economic
 conditions  of  the  rural  population  by
 giving  subsidiary  occupations,  credit
 facilities  and  remove  indebtedness
 and  also  to  lay  down  agricultural
 price  policy  and  fix  price  structures
 and  so  on  and  80  forth.

 Now  looking  to  some  of  those  ob-
 jJectives  we  can  see  that  they  have  not
 achieved  the  desired  results  in  those
 spheres.  The  picture  in  this  respect
 does  not  seem  to  be  bright.  So,  vigo~
 roug  efforts  are  neceasary  to  meet  the
 challenges  Food  production  is  not
 increasing  as  required.  After  all,  the
 principles  of  economics  ig  that  con-
 sumption  is  the  end  and  aim  of  pro-
 duction  is  not  followed  in  ite  true
 spirit.  Production  must  be  at  least
 up  to  the  mark  proportionately,  but
 it  is  not  so  We  have  no  doubt  an
 army  of  officers  in  the  Ministry  with
 adequate  staff  under  them  to  fight  on,
 the  food  front  But  we  fing  we  are
 helpless  i,  sdiving  the  food
 of  the  country.  Why  is  it  so?  There
 must  be  something  lacking  in  our
 planning  The  results  can  well  be
 judged  from  the  performance  throu-:
 ghout  the  year  and  the  previqua  years
 of  planning.

 Nowadays  food  riots  are  taking
 place  in  the  country.  Who  is  res-
 ponsible  for  this?  Whether  proper
 distribution  of  foodstuffs  at  the  proper
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 time  is  done  requires  to  be  examined
 and  if  it  is  not  done,  then  it  has  to
 be  remedied.  Why  diq  the  Ministry
 remain  a  silent  spectator  during  the
 food  riots  in  Gujarat  recently?  Why
 is  it  that  proper  arrangements  were
 not  made  for  the  distribution  of  food-
 grains  at  the  proper  time  during  the
 Chimanbhai  Patel  Ministry  and  why
 is  it  that  they  rusheg  foodstuffs  after
 the  imposition  of  President’s  Rule  m
 the  State?  This  is  a  serioug  matter
 because  the  food  riots  took  a  toll  of
 more  than  30  innocent  hives.  I  would
 mow  request  the  hon.  Minister  and
 his  two  colleagues  to  put  their  heart
 and  soul  together  to  solve  the  food
 problem  with  redoubled  courage.  They
 must  do  things  whole-heartedly  be-
 cause  things  done  half-heartedly
 never  succeed.  They  must  also  be
 firm  in  their  policies  ang  they  should
 ensure  that  they  are  implemented.
 They  must  have  faith  in  themselves,
 in  what  they  do  and,  simultaneously,
 they  must  have  immense  faith  in  God
 Almighty,  who  is  the  source  of  all
 strength.

 In  the  Draft  Fifth  Plan  the  out-
 lay  for  Centrally-sponsored  schemes
 in  the  agricultural  and  allied  sec-
 tors  amounts  to  Rs.  2,i40  crores.
 Looking  to  the  broad  breakup  un-
 der  heads  of  development,  it  is  seen
 that  only  Rs.  47  crores  are  provided
 for  forestry,  which  is  not  at  all  ade-
 quate  when  we  consider  the  fast
 vanishing  forests  in  the  country.  Af-
 forestation  is  the  need  of  the  day  for
 the  supply  of  wood,  timberwood  and
 other  forest  products  to  meet  the
 needs  of  the  people.  In  Gujarat  the
 jungle  products  contract  co-opera-
 tive  societies,  formed@  for  this  pur-
 pose,  do  not  get  new  jungles  coupes

 as  forests  have  disappeared.  This
 requires  serious  reconsideration.

 It  is  a  matter  of  satisfaction  that
 the  Fifth  Plan  encourages  involve-
 ment  in  agriculture  of  smali  and  stare
 ginal  farmers  and  the  application  of
 dry  farming  techniques  on  a  large
 scale.  The  co-operative  sector  must
 he  strengthened  for  looking  efter  the
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 needs  of  the  peasants,  workers  and
 consumers.
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 In  terms  of  credit,  advances,  both
 short  term,  medium  term  and  long
 term,  the  Plan  fixes  the  target  at  Rs.
 3,125  crores  for  ‘1978-79,  compared  to
 Rs.  1,800,  crores  for  the  current  year,
 which  is  a  good  trend.  But  when  we
 look  at  the  high  rising  prices  whe-
 ther  this  will  be  adequate  is  a  ques-
 tion  which  will  have  to  be  conside-
 red.

 In  the  fields  of  animal  husbandry
 and  dairying,  intensive  development
 proposed  ip  the  draft  Plan  must  be
 successfully  carried  out  in  order  to
 meet  the  needs  of  the  fast-growing
 population  of  this  country.  The  sche-
 meg  of  dairy  development,  sheep  and
 wool,  poultry,  piggery,  feed  and  fod-
 der,  etc.  must  be  implemented  in  their
 true  spirit  for  the  economic  well-
 being  of  the  nation.

 Considerable  attention  must  be
 paid  by  way  of  research  on  seed  tech-
 nology  for  improving  the  quality  of
 seeds.

 For  improvement  im  agriculture,  I
 suggest  that  there  must  be  village
 surveys  for  ascertaining  the  require-
 ments  of  villages  before  planning  for
 their  development.  The  Plan  must
 start  from  below.  For

 requirements  of  a  village  in  respect
 of  irrigation,  driking  water,  agricul-
 tural  implements,  roads,  housing,  hos-
 pitals,  schools  ang  other  inputs  for
 the  agricultural  production.

 ‘The  panchayat  is  the  base  of  demo-
 cratic  set-up  and  hence  must  compile

 cultural  plan  is  vital.
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 irrigation.  In  spite  of  planning  all
 these  years,  the  country  has  been  able
 to  irrigate  only  one  acre  out  of  four.
 Even  in  respect  of  that  one  acre,  the
 assured  water  supply  is  for  only  0.6
 of  an  acre  and  the  other  0.4  is  depen-
 dent  on  the  rainfall,  So,  while  finali-
 sing  the  plan,  the  Planng  Commis-
 ston  should  take  mto  account  the
 backwardnesy  of  the  States  and  un-
 der-developed  areas  must  be  given
 priority.

 The  irrigation  sysiem  must  be  such
 as  would  provide  water  not  only  in
 the  required  quantity  but  at  the  re-
 quired  time.  Schemes  should  be  for-
 mulated  to  educate  and  assist  the
 farmerg  in  the  economic  and  judicious
 utilisation  of  water.

 Immediate  steps  should  be  taken  to
 generate  more  power  as  the  country
 is,  at  present,  in  a  grip  of  severe  po-
 wer  crisis.

 Inter-State  water  disputes  tend  to
 create  ill-wilj  among  the  States  in-
 volved  ang  also  stand  in  the  way  of
 development  of  the  water  resources.
 The  Government  should  find  out  ways
 for  a  speedy  solution  to  such  long-
 standing  disputes,  like,  Narmada  riv-
 er  project  at  Nawagaon.

 Further,  I  would  likg  to  know  whe-
 ther  proper  percentages  of  Scheduled
 Cestes-and  Scheditled  Tribes  in  var-
 ious  .categories  of  services  and  posts
 in  diferent  Departments  are  main-
 tained  andy  if  not,  the  reasbns  there-
 for  and  the  action  that  is  gomg  to  be
 taken.

 Lastty,  the  land  reforms  on  the
 lines  of  the  State  of  Gujarat  may  be
 intreduced  in  various  States  of  the
 countey  after  enacting  laws  for  the
 purposei

 at  अखिल  सिह  (भापरा)  :  सभापति

 म  चेतन,  'कृषि  हमारे  देश  का'  मुख्य  व्यक्साय

 है  बिछेगी  पंच वदी यें  यौनांगों  में  हमने
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 कृषि  के  ऊपर  पूरा  ध्यान  नहीं  दिया
 इसी  बजह  से  हमारी  श्रमिक
 संस्थायें  काफी  जटिल  हो  गई
 यह  वजह  हो  कि  हमारी  नैशनल  इनकम
 का  पचास  प्रतिशत  से  ज्यादा  भाग  कृषि  से
 आता  है  राज  इस  सब  का  नतीजा  यह  है
 कि  हमारी  हालत  बहुत  ही  जहर  हो  गई  है
 खुशी  की  बात  है  कि  च्वत्थी  योजना  भें  हमारी
 सरकार  ने  कृषि  के  ऊपर  विशेष  ध्यान  दिया  था।
 97  में  करीब  i00  मिलियन  गल्ला

 हुआ  अगर  972-73  में  बारिश  हुई  होती,
 शौर  सूखा  न  पडता,  तो  हालत  और  सुधर
 सकती  थी  ।  हमने  गेहूं  का  होलसेल  ट्रेड  यहं
 खयाल  करके  अपने  हाथ  में  लिया  कि  हम  को

 पूरा  सहयोग  मिलेगा  ।  लेकिन  यह  खेद  की
 बात  है  कि  हम  गेंहू  की  कीमत  76  रुपये
 क्विंटल  रखी,  जब  कि  चना,  बाजरा,  अवार
 शादी  दूसरे  गल्ले  की  कीमत  50  रूपये
 क्विंटल  से  200  रुपये  क्विंटल  थी  और
 फर्टिलाइज़र,  मशीनरी  और  लेबर  के  दाम  भी

 बहुत  महगे  थे  ।  इस  हालत  में  76  रुपये
 क्विंटल  के  हिसाब  से  गेहू  प्राप्त  करना  कैसे
 सभा  हो  सकता  था  ?  लेकिन  हमारे

 एक्सपर्ट स  द्वारा  यह  निश्चय  किया  जा  चुका
 था  जिनको  पत  नहीं  कि  खेतों  कैसे  हाती
 है  t  गेहू  का  भाव  76  रुपये  क्विंटल  तय
 कर  दया  भयं,  जब  कि  मटर  150  रुपये
 क्विंटल  पर  बिक  रहा  था

 Bud  hrs.

 मेरा  निवेदन  है  कि  असर  देश  की  झा थिक
 स्थिति  को  सुधारना'  है,  तो  कृषि  की'  भोर
 अधिक  ध्यान  देना  होगा  ।  इस  सम्बन्ध  में

 हमारी  पच-अर्कीय  योजना  मे  काफ़ी  स्थित  हैं,
 लेकिन  जब  तक  बे  पूरी  त  हों,  तब  तक  हम
 कामयाब  नहीं  हो  सकते  है  ।  हमारे  देश  में
 खाद,  पाती  और  बिजली  का  प्रभावक  है  1
 जबतक  ह्म  1. ह  चीजों  का  पूरा  इस्तगासे'

 नहीं?  करते  हैं,  तब  शतक  खेती  की  पैदावार  नहीं
 बढ़  सकती  है  ।  खेली  बगैर  पाती  &  नहीं
 होनलकती हैन  हमारी  'ज़्यादातर  खेती  रिश
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 पर  निर्भर  करती  है  1  पिछले  काल  र
 इस  साल  रबी  की  फ़सल  बहुत  &...... ह  होने-को

 उम्मीद  थी,  क्योकि  शुरू  में  बारिश हो  गई  थी
 लेकिन  बाद  मे  बारिश  नहीं  हुई,  नहर  का
 फानी  नहीं  मिला,  खाद  श्र  डीजल  नहीं
 मिला  ।  नतीजा  यह  हुआ  कि  फ़सल  बहुत
 कम  हुई 1

 इस  सम्बन्ध  मे  मैंने  एक  पत्र  सन्नी  महोदय
 को  लिखा  था  फि  होलसेल  ट्रेनों  फेडरेशन
 वाले  कहते  है  कि  हम  सहयोग  देना  चाहते  है,
 जब  फूड  कार्पोरेशन  नाकामयाब  हुमा,  उसने
 ज्यादा  खर्चा  किया  और  काफी  नुक्सान  हुआ,
 तो  हमे  उनको  सहयोग  देना  चाहिये  ।  मुझे
 खुशी  है  कि  मत्  महोदय  ने  उनका  सहयोग
 लिया  घौर  कब  यह  निश्चय  किया  गया  है  कि
 व्यापारी  गेहू  को  खरीदे,  उस  मे  से  50
 प्रतिशत  वे  रखें  शौर  50  प्रतिशत  सरकार
 को  दे  ।  व्यापारियों  ने  वादा  किया  है  कि
 वे  ईमानदारी  से  काम  करेगे  शरीर  सरकार  को

 सहयोग  देगे  ।  मुझे  विश्वास  है  कि  इस  स्थिति
 मे  यह  स्कीम  भ्र वश्य  सफल  होगी  ॥

 47.08  hrs.

 [Shri  Vasant  Sathe  in  the  Chair]

 यह  बडे  ाजूज्ब  की  बात है  कि  बनाई
 कलकत्ता  ,  जैसे  देश  के  एक  भाग  मे  गेहू  200.
 400  शौर  500  रूपये  क्विंटल  प्र  बिक्र
 शौर  दूसरे  भाग  मे  i00,  is0  रुपये  क्विंटल
 बिके  हमें  ऐसा  इंतजाम  करना  चाहिये  कि

 अन्य  लीजो  की  तरह  गेहू  भी  सारे  देश  मे  एक
 साथ  पर  बिके।  हम  देखते  हैं  कि  सारे

 हिन्दुस्तान  में  पेट्रोल  का  एक  भाव है  1
 लेकिन  खाद्य  के  सम्बन्ध  म  ग्रह  स्थिति  नहीं

 है  बह  कहीं  कही  300,  400  रुपये  क्विंटल

 पर  बिकती  है  1  मुझे  विश्वास  है  कि  व्यापारी
 लोग  देश  के  सभी  डीटीसी  एशियाई  में

 पहला  ले  जाने  कौ  कोशिश  करेंगे  शौर  इस
 प्रकार  देश के  सभी  भर मों  में  गिला  एक  भाव

 पर  उपलब्ध  हो  सकेगा।
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 कृषि  के  अलावा  wy  दस  शी देश-के  लिये

 बहुत  जबरी  है  ह...  कुछ  है  कि  जहा  रशिमी
 समय  भारतवर्ष  मे  ger  की  लिया  बहती
 भी,  बहा  राज  दूध  देखने को  नहीं  मिलता हें
 और  बच्चे,  बीमार  और  दतिया  दूध  के  लिये
 तरसते  हैं  ।  राज  दूध  दो,  ढ़ाई  रूपये  किलो
 के  हिसाब  से  बिकता है  हमारे  देश  मे  पशुझों
 की  संख्या  काफ़ी  है  लेकिन  उन  की  नस्ल
 अच्छी  नही  है  भ्रमरी का,  न्यूजीलैड  हॉलैंड  डैन-
 मार्क  आस्ट्रेलिया  में  दूध  की  नदिया  बहती  हैं
 और  वहा  एक  गाय  20,  30  और  40  किता
 तक  दूध  देती  है  लेकिन  हमारे  यहां  एक  गाय
 केवल  डेड  दो  किलो  दूध  देती  है  ।  यह  कैसी
 विडम्बना  है  कि  जिस  देश  में  भगवान  कृष्ण
 पैदा  हुए  भौर  उन्होंने  गऊ शो  की  रक्षा  और
 सेवा  की,  वहा  पशुधन  और  दूध॑  की  यह  हालत
 हो।

 इस  लिये  मैं  चाहूंगा कि  मसी  महोदय
 सश  के  पशुधन  की  और  श्यान  दें।

 शत्रुघन छत  की  उन्नति  ot  देश  की  बेकारी  दूर
 होती  मौर  हमारी  इकामोमी में  सुधार  होगा
 अगर  एक  खेतीहर  मजदूर  एक  भी  रखता

 हैं,  तो  यह  झपने  परिवार  का  पालन  करने

 के  साथ  साथ  लोगो  के  लिये  दूध  भी  मुह्ेबा
 करता  है  ।  सरकार  की  जोश  से  एक  स्कीम
 बनाई  गई  है,  जिस  के  अन्तर्गत  लेबरया  ग्राम
 आदमियों  को  गाय  भैस  खरीदने  के  लिये  ऋण
 देते  की  व्यवस्था की  गई  है  ।  ऐसी  हकीमों
 को  कार्याम्वत  करना  चाहिये।

 इस  बात  की  आवश्यकता  है  कि  हमारी

 कैटल  बीड  को  हुस्नारा  जाये  ।  रिपोर्ट में  कहा
 गया  है  कि  सरकार  इस  दिशा  सें  कुछ  कोशिश

 कर  रही  है।  इतने  बड़े  देश  में,  जहां  56  करोड़

 लोग  रहते  हैं,  ष्  प्रांत,  छः  लाख  गांव  हैं,
 कौर  बड़े  बड़े  ब्रा हर  हैं,  लोगों को  दूध  उपलब्ध

 कराते, के  1: “ड  अहुत  11:  अगस्त  कहना
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 पनी  सचल  सिह]
 होगा।  बोटल'  श्री  की  हरफ  ज्यादा  ध्यान
 देने  से  हमारे  देश  की  इकॉनोमी  सुधरेगी,
 ै ५  के  भाव  कम  होंगे  कौर  बच्चों,  बीमारों

 और  स्त्रियों को  द्  मिल  सकेगा  1

 झाधथिक  समस्या  को  हल  करने  के  लिए
 हमें  प्रपाणि  खाय  समस्या  की  तरफ  ध्यान  देना

 होगा  ।

 हमारे  देश  में  पानी  की  बहुत  कमी  है  t
 मैं  952  से  पालियामेट  का  मैम्बर  हू  ।
 मेरा  एक  डीजीसीए  डिस्ट्रिक्ट  है  1  मैंने  शुरू
 में  कहा  था  कि  अगर  वहां  पानी  का  इन्तज़ाम
 हो  जाये,  तो  बहू  एक  सरप्लस  डिस्ट्रिक्ट  हो
 सकता  है  a  मुझे  बताया  गया  कि  राम गया
 डैस  बन  रहा  है,  उस  से  पानी  दिया  जायेगा  ।
 लेकिन  22  बरस  बीत  जाने  पर  भी  वह  डैम

 नहीं  बन  पाया  है,  और  952  में  हमको
 जितना  पानी  मिलता  था,  राज  भी  उतना  ही
 यानी  मिलता  है,  जिसके  कारण  राज  भी

 हमारा  डिस्ट्रिक्ट  डीजीसीए  है  ।  अगर  हम
 थाना,  बीज  और  खाद  का  इन्तज़ाम  नहीं
 करते  हैं,  तो  कृषि  की  प्रगति  कैसे  होगी  ?
 आज  समय  की  भांग  है  कि  हम  कृषि  को  तरफ

 पूरा  ध्यान  देकर  उसकी  उपज  बढाने  की
 ब्ववस्था  करे  i

 ara  विरोधी  पार्टियां  हमारे  देश  मे
 अजा तंत्र  को  किसी  भी  तरीके  से  खत्म
 करने  पर  तुली  हुई  है  t  चूकि  वे  बैलट  से

 नहीं  जीत  सकी  हैं,  इसलिये  वे  दूसरे  तरीके

 अझब्त्यार  करके  वर्तमान  व्यवस्था  को  अस्त-
 व्यस्त  करने  और  सत्ता  हथियाने  का  प्रयत्न
 कर  रही  हैं।  भ्रमर  हम  भ्र पनी  खाद्य  समस्या
 को  हल  करके  देश  कौ  झ्राथिक  स्थिति  को

 सुधार  सकें,  तो  विरोधी  पार्टियों  के  ये  प्रयत्न
 विफल  हो  जायेंगे  q

 मैं  इस  डिमांड  का  समान  करता  हूं  ।
 मैं  चाहता  हूं  कि  मंत्री  महोदय  पंच-वर्षीय
 औओजेना  में  पशु-पालन  कौर  खाद्य  उत्पादन  की

 ture

 तरफ़  काफ़ी  ध्यान  दें,  ताकि  हमारी  इकानामिक
 स्थिति  सुधर  सके  ।

 SHRIMATI  GAYATRI  DEVI  (Jai-
 pur):  I  should  like  to  make  a  request
 to  the  Minister  for  Agriculture  that
 he  should  make  plans  in  the  country
 for  the  future  and  not  only  to  meet
 serious  situation  which  occur  now  and
 then  arising.

 In  this  country  drought,  famine,
 flood  etc.  are  no  phenomena  and  in-
 stead  of  trying  to  find  a  remedy  १07
 them  at  the  last  moment,  it  would  be
 far  better  if  some  sort  of  plans  could
 be  made  to  contain  these  natural  cala-
 Mities  as  best  as  possible  Everytime
 there  is  a  crisis  like  food  shortage  in
 our  country  we  find  that  the  Food
 Ministers  of  different  States  are  gum-
 moned  to  the  Centre  and  from  there
 on  we  read  in  the  papers  what  ha’
 transpired  there  Some  say  that  a
 levy  should  be  put  on  agricultural
 production  Others  feel  that  it  should
 not  be  implemented,  because.  after
 all,  ours  is  vast  country,  with  vast
 agricultural  elements  in  each  State.
 Therefore,  what  I  feel  is  this  Instead
 of  having  these  hasty  consultations,  it
 would  be  certainly  much  better  if  we
 sit  quietly  and  deliberate  calmly  as  to
 what  should  we  do  about  it.

 For  instance  in  the  last  few  months
 the  levy  was  imposed.  I  have  nothing
 against  it.  But  how  is  it  that  the  as-
 sessment  was  done  after  the  crops
 had  been  cut?  If  you  put  levy,  farm-
 ers  should  be  warned  in  time.  These
 farmers  affected  should  have  been
 properly  notified  in  time.  The  local
 officers  should  go  to  the  field  and  as-
 eesg  the  crop  as  they  start.  But  what
 happened  in  some  cases  was  this,  in
 my  constituency  the  smal]  farmers
 were  told  that  levy  will  be  implement-
 ed;  they  were  warned  by  Patwari,
 Tahsildar  and  others,  after  the  crops
 had  been  cut.  Some  farmers  had  not
 even  sown  some  of  the  fields  and  yet
 they  were  asked  to  pay.  I  have  writ-
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 ten  to  the  Minister  about  it  and  I  have
 not  got  a  yatisfactory  answer.  I  would
 atrongiy  plead  with  him  thet  in  future,
 he  should  see  to  it  that  proper  action
 is  taken.  Otherwise  ‘what  happens
 is,  all  these  petty  officials  take  ad-
 vantage  of  their  position  and  their
 authority  and  they  harass  the  farmer.
 This  chould  not  happen.

 There  is  so  much  of  talk  going  on
 about  the  need  to  increase  the  produc-
 tion  of  food.  I  have  no  quarrel  with
 that  argument.  But  I  would  like  to
 point  out  that  perhaps  it  is  the  Gov-
 ernment  itself  who  are  responsible  for
 turning  some  of  the  most  fertile  parts
 of  our  country  into  arid  deserts.  I
 say  this  because  we  have  had  drought
 in  the  past;  it  is  not  a  new  phenome-
 non;  this  has  been  there  earlier;  but
 there  are  places  where  we  get  drought
 where  we  have  never  heard  of  it  in
 the  past  Why?  We  have  never  heard
 about  floods  in  certain  places  where
 we  have  now  got  floods.  I  am  not  an
 expert  on  this  subject,  but  ig  it  true
 that  this  is  because  of  the  deforesta~
 tion  which  has  been  practised?  Is  it
 because  of  the  fact  that  trees  have
 been  cut  that  so  many  floods  are  oc-
 curring?  Is  it  due  to  the  lack  of
 trees  and  consequent  erosion  of  the
 soil?  So;we  have  to  see  whether  in-
 discriminate  cutting  of  trees  is  one

 of  the  causes  responsible  for  these
 things.  So,  this  is  a  matter  we  must
 very  seriously  consider.  I  do  not
 know  whether  there  is  a  lack  of  co-
 ordination  between  the  different  de-
 partments.  I  would  like  to  read  a
 little  extract  from  the  Junior  States-
 man  which  I  think  is  very  very  rele-
 ‘vant  and  which  I  think  all  of  us,  legis~
 ‘ators,  should  geriously  consider.

 A  very  typical  example  of  the  ig-
 norance  of  our  legislators  as  to  the
 importance  of  forests  is  given  in  the
 Junior  Statesman  of  April  ¢,  where  is
 Says:

 “When  questioned  about  the  wide-
 spread  destruction  of  farests  in
 India  and  Maharashtra  in  particu-
 ter,  a  is  stated  to  have  an-
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 swered  with  charscteristic  wit,
 ‘Which  is  more  important,  a  tree  or
 a  man?’
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 Then  it  goes  on  to  say:

 If  the  choice  were  so  simple  and
 the  devastation  of  forests  could  make
 people  richer,  then,  India  should
 have  been  among  the  most  pros-
 peroug  nations  of  the  world.  Un-
 fortunately,  deforestation  amounts
 literally  to  a  destruction  of  food
 crops,  and  man  has  not  yet  arnved
 at  the  stage  where  he  can  live  with-
 out  food.”

 I  would  like  to  bring  this  very  rele-
 vant  passage  to  the  attention  of  the
 hon.  Minister,  because  we  alone  in
 this  House  today  are  not  responsible
 for  the  crisis  which  has  happens.

 Very  soon,  we  will  be  gone  from  the
 surface  of  the  earth,  but,  others,  are
 coming  after  us.  We  are  responsible
 here  for  generation  of  Indians  whe
 are  going  to  come  and  to  live  in  this
 country.  What  are  we  going  to  give
 them  if  we  are  to  denude  the  foreste
 and  having  nothing  but  barren  lands
 there

 In  the  year  1952,  the  National  Forest
 Department  in  their  survey,  said  that
 India  needed  33  per  cent  of  the  forests
 elsewhere  and  66  per  cent  of  the
 same  in  the  hills.  To-day  there  is
 only  7  per  cent  of  forests  left  in  this
 country  And  that  too  is  being  rapid-
 ly  denuded.  Why?  Because  it  brings
 in  quick  money;  it  brings  in  quick
 profits.  To  whom?  To  the  Government
 coffers  and  to  the  rich  papermen.
 Whatever  is  left  with  in  this  country
 is  going  to  be  destroyed.  Are  we  है0-
 ing  to  sit  here  in  the  Lok  Sabha  and
 the  Legislators  sitting  in  different
 States  Legislatures  to  encourage  this
 sort  of  thing  so  that  they  can  only  fill
 up  their  pockets?  To  what  effect?  I
 would,  therefore,  honestly  urge  upon
 the  Minister  to  see  to  it  that  there  is
 a  programme  of  education—not  for  the
 college  or  university  etudents-  for  the
 Legistators  of  India  so  that  they  realise
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 what  they  are  doing  to  our  natural
 soi]  and  natural  resources  that  we
 have  in  this  country.  That  is  one
 point.

 ‘Now,  coming  td  one  more  thing,  it
 4s  the  Government's  claim  that  it  plants
 "00  thousands  of  trees  a  year  during
 tthe  Van  Mchotsav  week  But,  I  be-
 steve,  the  Estimates  Committee  of  Par-
 ‘Mament  have  painfully  had  to  remark
 that  they  do  not  believe  in  this.  They
 disbelieve  the  figures  of  trees  given
 by  Government  There  are  hardly  any
 teees.  Another  thing  is  that  there  is

 -@eforestation.  The  other  thing  is  that
 they  grow  ucalyptus  trees;  everybody
 «kpows  that  ucalyptus  growth  is  some-
 thing  I  find  very  important  plant  az
 far  as  future  is  concerned.  It  hag  un-

 ,dergrowth.

 ,  Another  most  important  thing  is
 Ahis.  As  a  result  of  cutting  of  trees,

 as  I  have  already  explained,  there  33
 «gail  erosion.  Take  for  example  the
 ‘Rhakra  Nawgal  Dam.  There  is  a  re-
 port  that  the  dam  after  twenty  years
 the  whole  reservoir  will  become  use-

 viess  because  of  the  heavy  siltation.
 This  is  very  serious  accusation.  If  it

 ae  true,  this  is  very  serious.  I  would
 ek  the  hon.  Minrster  to  consider  at.
 ‘Yesterday’s  paper  or  day  before  yes-
 terday’s  paper,  made  a  mention  about
 the  crusade  of  women  against  the

 w@estructiaon  of  forest  trees.  There
 ‘#he  women  clung  on  to  the  trees  80
 ‘dbat  thy  could  not  be  cut  away—the
 éxees  in  the  area  called  Nit:  Valley  in
 Chamoli  District,  I  have  already  said
 gwough  about  the  soil  conservation

 sand  preservation  of  forests.  Now,  I
 would  like  to  raise  a  question  about
 sMo  and  the  way  in  which  we  preserve

 s@ur  grains.  30  per  cent  of  grain  is
 very  bad  because  of  this.  In  1962,  in

 axrliament,  ag  a  Member,  I  heard  that
 e  Scandinavian  countries  were  offer-

 dng  at  that  time  a  silo  to  the  then
 Pood  Minister,  Shri  S.  K,  Patil.  Now
 the  value  of  the  money  had  gone  down

 ig  we  had  implemented  this  at  that
 time,  we  would  probably  have  gaved
 so  much  of,  graina.  We  did  not  apply
 our  mind  in  »  preserving  the  ferests
 from  denudation.  That  is  another  thing
 we  must  werry  about.

 People  are  so  ignorant;  our  people
 go  to  forests  and  cut  the  forests.  Why
 should  be  not  preserve  our  forest
 wealth?  We  pay  so  much  attention
 by  adopting  the  socialist  pattern  of
 policy  in  this  country.  I  still  do  mot
 see  what  improvement  had  taken  plave
 in  the  villages  in  the  twenty-
 eight  years  of  our  Independence”
 Surely,  if  you  want  to  make  the  eco-
 nomy  of  this  country  self-sufficient  it
 is  the  villages  where  you  should  con-
 centrate.  .You  should  concentrate  on
 rural  electrification,  roads  and  com-

 ‘munication.  All  these  things  need  to
 be  developed.  In  my  State  it  is  im-
 possible  to  get  from  ‘a’  to  ‘b’.  The
 hon.  Member  from  D.M.LK.  spoke  about
 Ganga-Caveri  link.  I  wanted  to  say
 eomething  about  Rajasthan  canal  be-
 cause  I  do  deel  wherever  there  are  big
 irrigation  schemes  which  the  State
 Government  cannot  taekle  the  Centre
 should  come  forward  because  afterall
 if  you  can  ¢reate  grainary  in  any  State
 then  that  food  stuff  can  go  all  over
 the  country.  The  ban  on  surplus
 wheat  going  to  deficit  areas  must  be
 removed.  Afterall  it  is  one  country.
 We  must  never  object  to  it.  I  once
 again  urge  upon  the  Minister  to  look
 into  the  fature  to  do  things  ६0  remedy
 the  situation  and  not  to  just  cure  them.

 हो  डलाराम  (घाटमपुर)  :  शांति

 महोदय,  मैं  कृषि  एवं  हैड  मंत्रालय  के  बजट
 प्रस्तावों  का  समर्थन  करने  के  लिए  खड़ा
 हुआ  हूं  ।  खेती-बाड़ी  के  सम्बन्ध  में  लोगों  ते
 तरह  तरह  के  विचार  रख  ,  लेकिन  मैं  समझता

 हूं  कि  स्वराज्य  के  बाद  खेती  में  जिम्मी
 तरक्की  हुई  उतनी' कभी  नहीं  हुई  ।  यदि हम
 पुराने  इतिहास  को  देखें  तो  पता  चलेगा
 कि  स्व॒राज्य  के  पहले  किसानों  की हाल

 मंडी  बसर  थी,  3  निराश  थे,  उन  हें  मंजिल

 नहीं  था  और  सब  तरह  से  हस्त  थे  & ज
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 भर  प्रयास  करने  के  बाद  भी  किसान  बेती
 का  लगान  नहीं  दे  पाता  था  और  बहुत  से
 किसानों  की  जमीनें  जमींदारों  ने  लगान  न
 देने  की  वजह  से  बेदखल  करवा  लीं  ।  बहुत
 से  किसानों  ने  खेती  शौर  जमीन  से  इस्तीफा
 दे  दिया  था--  उस  समय  किसानो  की

 यह  हालत  थी,  वे  लोग  उस  समय  इतने
 परेशान  थे  कि  किसी  भी  तरह  से  डरपना
 जीवन-यापन'  नहीं  कर  पा  रहे  थे  ।

 खेती  में  गेहूं  सब  से  महत्वपूर्ण  समझा
 जाता  था,  ते  किन  उसकी  पैदावार  उस  समय
 ओसहन  एक  एकड़  मे  5  मन  से  अधिक  नहीं
 होती  थी  ।  लेकिन  शब  यदि  आप  स्वराज्य
 के  बाद  की  स्थिति  को  देखेंगे  तो  श्राप  पायेगे
 कि  पैदावार  में  बहुत  तरक्की  हुई  है  ।  स्वराज्य
 के  बाद  राज्यों  में  कांग्रेस  को  सरकारे  बनी,
 उन्होंने  सब  से  पहले  जमींदारी  का  उन्मूलन
 किया,  कौर  किसानों  को  खेती  का  मालिक
 बनाया,  चकबन्दी  हुई,  किसानों  की  खेती  को

 इकट्ठा  करने  का  प्रयास  किया  गया  ।  चकबन्दी
 से  किसानों  को  यह  फायदा  हुआ  कि  किसान
 भ्र पने  चक  परे  सिचाई  के  साधनों  को  जुटा
 सकता  है  कौर  खेती  की  अच्छी  तरह  से  देख-
 भाल  कर  सकता  है  1  इस  का  है  नतीजा  यह
 हुआ  कि  ती  की  पैदावार  पर  काफ़ी  अच्छा
 असर  पड़ा  ।  सरकार  ने  यह  कोशिश  की
 कि  किसानों  को  प्रशिक्षित  किया  जाय  ।
 कम्यूनिटी  डवेलपमेंट  के  जरिये,  किसानो  के
 सेलिना  करके  और  उनको  द्ग  प  ले  ये
 कर  ऐसे  स्थानों  पर  ले  जाकर  जहां  आधुनिक
 ढंग  से  जाती  होती  है,  प्रशिक्षित  किया  गया  ।
 खेती  के  सम्बन्ध  में  तमाम  आधुनिक  जानकारियां
 उनको  दी  गई,  अच्छे  बीज  दिये  गये,  कम्पोस्ट
 खाद,  हरी  खाद  तथा  रसायनिक  खाद  का
 प्रयोग  उनको  बताया  गया  ।  पानी  की
 सुविधा  के  लिये  लाखों  की  तादाद  में  नलकूप
 बनाये  गये,  जिन  मे  सरकार  ने  ऋण  से  सहायता
 दी।  सरकार  ने  अपने  ट्यूब-वेल्स  भी  बहुत
 बड़ी  संख्या  में  बनाये,  नहरों  का  इंतजाम
 किया,  जिससे  सिलाई  की  व्यवस्था  हो  सके  ।
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 नये-नये  शौ ज़ारों  के  बारे  में,  जिनको  किसान

 पहले  नहीं  जानता  था,  बताया  गया,  छोटी
 और  बड़ी  महीनों  का  प्रयोग  सिखलाया  गया---
 इस  सब  का  नतीजा  यह  हुआ  कि  खेती  की
 पैदावार  बढ़ी  शर  मुझे  अपना  जाती  प्रभुत्व
 है  कि  जिन  किसानों  की  खेती  में  एक  एकड़  में

 गेहूं  की  औसत  पैदावार  5  मन  थी,  वह  बढ़
 कर  40  मन  हो  गई  ।  इसलिये  हमें  हमेशा
 झौप्टीमिस्टिक  ढंग  से  चीजों  को  देखन

 चाहिये  ।  हमें  देखना  चाहिये  कि  वास्तविकता,
 क्या  है  और  किस  तरह  से  काम  तरक्की
 कर  रहा  है  t  खेती  की  तरक्की  के  लिये
 किसानो  को  ऐसे  बीज  दिये  गये  जिन  के
 द्वारा  यदि  पूरी  सुविधा  से  पैदावार  की  जाय
 तो  एक  एकड़  मे  i00  मन  तक  गेहूं  की
 पैदावार  हो  सकती  है  ।

 कब  मैं  कुछ  थोड़ा  सा  दैवी  प्रकोप  के
 सम्बन्ध  मे  कहना  चाहता  हू  ।  दैवी  प्रकोप  से

 हमारे  यहा  बहुत  नुक्सान  होता  है  972-
 73  में  भीषण  सूखा  पड़ा,  जिसकी  वजह  से

 नहरों  में  पर्याप्त  पानी  नहीं  दे  सके,  ट्यूब-
 बैल  भी  सूख  गये,  अच्छी  तरह  से  पानी

 नहीं  दे  सके,  ट्यूब-वेल  भी  सूख  गये,  अच्छी

 तरह  से  पानी  नही  दे  सके  ।  नतीजा  यह  झा
 कि  हमारे  यहा  जो  गल्ले  की  पैदावार  बढ़
 रही  थी  उस  में  करीब  ॥  करोड़  टन  गल्ला
 कम  पैदा  हुआ  ।  मै  विशेष  रूप  से  सरकार
 का  ध्यान  इस  ओर  दालान/  चाहता  हूं
 सरकार  को  इस  तरह  की  व्यवस्था  करनी

 चाहिये  कि  जिससे  खेती  पर  मौसम  का  कम
 से  कम  असर  पड़े  ।  इस  साल  भी  973-74
 में  इतने  कोर  का  पाला  पड़ा,  मैं  खास  तौर  से
 उत्तर  प्रदेश  के  राम्बन्ध  में  कहना  चाहता  हुं,
 हमारे  यहां  चना,  मटर,  भ्र हर,  जौ,  गेहूं  पर
 उसका  बहुत  ज्यादा  असर  पड़ा।  इसके  साथ
 साथ  पिछले  साल  तो  पानी  की  कमी  थी,
 लेकिन  इस  साल  हमारे  बिजली  इंजीनियरों
 की  हड़ताल  की  वजह  से  ट्यूब-बैल्स  को
 बिजली  नहीं  मिली  जिससे  खेतों  को  पाती
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 387  D.G  Min.  of  Agricul.  APRIL  22,  074  D.  6.  Min.  of  Agnicul-  388 ture

 [et  तुला  राम]

 नहीं  दिया  जा  सका,  चार-चार  दिन  तक
 बिजली  नहीं  भाई--इसका  भी  पैदावार  पर
 बहुत  बुरा  असर  पड़ा  ।

 सरकार  ने  भूमि  की  सीलिंग  करने  की
 कोशिश  की  और  सीलिग  के  द्वारा  जो  जमीन

 निकली,  वह  ज़मीन  पर  नही  रही,  झा समान  मे
 चली  गई  ।  सरकार  चाहती  थी  कि  खेतिहर
 मजदूरों  को,  भूमिहीन  अनुसूचित  जातियों
 और  प्रनुसूचित  राक़िम  जातियो  के  लोगो  को
 सीलिंग  के  बाद  भूमि  दी  जाये,  लेकिन  वह  उनको

 नही  मिली  ।  मैं  चाहता  हूं  कि सरकार  इस
 खेती  को  ज़मीन  पर  लाये  और  जिन  लोगो  को
 जमीन  देना  ज़रूरी  है,  जिनके  पास  जीवन-
 यापन  का  कोई  अन्य  साधन  नहीं  है,  उन  को
 मीन  देकर  उनकी  सहायता  करे  ।

 सरकार  ने  किसानो  के  लिये  कौर  खास
 तौर  से  ब्र ति हर  मजदूरों  के  लिये  यह  प्रयास
 किया  था  कि  उनके  रहने  के  लिये  जगह  दी
 जाय  ।  ग्राम  पचायतो  ने  उनको  रहने  के  लिये

 प्लाट्स  भी  दिये,  लेकिन  शक्तिशाली  भ्रादमियो
 ने  उनको  कब्जा  नहीं  करने  दिया  ।  बहुत  से
 किसानो  को  प्लाट्स  मिल  भी  गये  हैं,  भौर
 जिन  को  नही मिले  हैं  उन  को  देने  का  प्रयास
 किया  जाय  v

 अब  मैं  इटावा  जिने  के  सम्बन्ध  में  धौर
 खासतौर  से  जपनी  कास्टीचूएन्सी  घाटमपुर  के
 सबन्ध  में  कुछ  कहना  चाहता  हु  ।  इटावा
 जिले  में  चम्बल  शौर  यमुना  नदियों  के  बडे
 भयानक  रेवाहन्ज़  (खार)  हैं  1  इसी  तरह  से

 आदमपुर  में  जमुना  नदी  के  खार  हैं  |  सरकार
 इनको  किसी  तरह  से  एक-सा  कर  दे  और

 बहा  सिंचाई  की  व्यवस्था  करा  दे,  इससे
 लाखो  आदमियों  को  रोजगार  मिल  सकता

 है शार  व  झपना  जीवनयापन  कर  सकते  हैं  ।
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 रसायनिक  खाद  के  सम्बन्ध  मे  मैंने

 पहले  भी  कुछ  कहा  था  शौर  इस  जगत  भी
 कह  रहा  हूं  -  रसायनिक  खाद  की  व्यवस्था
 किसान  के  लिये  होनी  चाहिये  ।  इस  साल
 मेरा  जाती  अनुभव  है  कि  जो  यूरिया  की
 बोरी  50  रुपए  मे  बिकती  थी  उसको  ब्लैक-
 मार्केट  मे  किसान  ने  सौ  रुपये  मे  खरीदा  है  ।
 इस  तरह  से  उसको  बडी  दिक्‍कत  हुई  ।  सरकार
 को  चाहिये  कि  प्राइवेट  डीलर  जो  है  उनको
 रासायनिक  खाद  न  दे  बल्कि  स्वय  और

 सहकारिता  द्वारा  उसको  बेचने  का  प्रबन्ध
 करे  ।  यदि  हो  सके  तो  सब्सिडाइज्ड  रेट
 पर  सरकार  खाद  दे  |

 पानी  के  लिए  मै  यह  कहना  चाहता  हू
 कि  जो  बिजली  आप  नलकूपों  के  लिए  देते  हैं
 उसका  रेट  ज्यादा  है  |  ड्राप  उसका  यही
 रेट  कर  दे  जिस  रेट  पर  उद्योगो  को  बिजली
 दी  जाती  है  |  पिछले  कुछ  सालो  से  खेती
 पर  36  रुपया  फी  हार्स  पावर  के  हिसाब  से
 दस  हमसे  पावर  की  मोटर  के  'हिसाब  से  दस

 हास  पावर  की  मोटर  पर  360  रुपया  किसान
 से  बेजा  लिया  जाता  है।  मैं  समझता  हू
 सरकार  इसको  जल्दी  से  जल्दी  खत्म  करे  ।

 चूकि  कृषि  व्यय  बढ  गया  है  इसलिए
 कृषि  उपज  का  मूल्य  निर्धारित  करते  समय
 सरका  को  व्यावहारिक  दृष्टिकोण  अपनाना

 चाहिये  और  उसके  अनुरूप  मूल्य  निश्चय  करने

 चाहिए  ।  मैं  कहता  हू  कि  इस  समय  भी
 जो  गेहू  का  05  रुपये  का  निर्धारित  मूल्य  है
 वह  किसान  के  लिये  कम  है  I  किसान  को
 ज्यादा  मिलना  चाहिये  नहीं  तो  भाप  जानते

 &  बहाते  मे  एक  कहावत  है  :

 चना  चौधरी  मटर  गुलाम

 गेहूं  राजा  जो  दीवान

 लेकिन  आपने  गेह  को  गुलाम  बना

 रखा  है।  उसकी  सब  से  कम  कीमत  रखी  है

 चने  की  कीमत  ढ़ाई  सौ  रुपये  क्विंटल,  मटर  की
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 तीन  लौ  रुपए  क्विंटल  लेकिन  गेहूं  को  भ्रापने

 गुलाम  बना  रखा  है।  अभ्र गर भाप  इसी  तरह
 से  गेहू  को गुलाम  बनायेंगे  तो  मैं  श्राप  से  कहता
 हैं  किसान  गेहूं  पैदा  करना  बन्द  कर  देंगे
 कौर  कैश-क्रिप्स  की  तरफ  चले  जायेंगे  जिससे
 देश  में  भोजन  के  लिए  एक  बड़ी  समस्या
 पैदा  हो  जायेगी  ।  इस  पर  भी  सरकार  को
 नीचा/  करना  चाहिए  ।  आप  शहर  में  बैठ  कर
 इस  तरह  की  जो  राहत  चीजे  सोचते  हैं  उनका
 असर  भी  गलत  होगा

 एक  बात  और  कहना  चाहता  हूं  कि
 सरकार  की  जो  खाद्य  नीति  है  वह  शहर
 ओोरिएन्टेड  हैं।  आप  शहर  के  लोगो  को
 राशन  देते  है,  उनके  लिए  राशन  की  व्यवस्था
 करते  हैं  लेकिन  उनमे  जो  करोड़पति  हैं
 उनको  भी  देते  हैं  और  जो  गरीब  है  उनको  भी
 देते  है  |  देहात  मे  एक  परिवार  को  ढ़ाई
 छटांक  से  ग्रसित  शक्कर  नहीं  मिलती  है
 लेकिन  शहर  में  एक  झ्रादमी  को  भाप  एक
 (लो  शक्कर  देते  है  भ्र धिक  शक्कर  मिलती
 है  लेकिन  शहर  मे  एक  झ्रादमी  को  आप
 एक  किलो  शक्कर  देते  है  1  मै  सरकार  से

 पूछता  चाहता  ह्  कि  आपकी  इस  नीति
 का  क्‍या  औचित्य  है  ?  शहर  को  बाप  अपना
 समा  बेटा  समझते  है  भर  देहात  को,  जिसमे
 80  फीसदी  लोग  रहते  है  उसको  सौतेला
 बेटा  समझते  है  मैं  समझता  हूं  श्राप
 इनकम  निर्धारित  कर  लिजिये  उससे  ज्यादा
 इनकम  के  लोगों  को  भाप  शहर  में  राशन  न
 दीजिये  ।  सरकारी  भ्रांतियों  को  भी  जो
 बंडी  बडी  इनकम  वाले  है,  राशन  न  दीजिए  |
 देहात  में  जो  खेतिहर  मजदूर  है  भौर  जो
 छोटे  किसान  हैं,  जो  भूमिहीन  है  उनको  आप
 गल्‍ला  दीजिये  ।

 मैं  आपका  अधिक  समय  नहीं  लेना

 चाहता  t  to  जवाहरलाल  नेहरू  ने  सहकारी
 खती  की  बात  कही  थी,  कब  समय  प्रा  गया  है,
 डे  बड़े  किसानों  से  जो  सहकारी  खसी  का
 विरोध  किया  था  वे  भी  सही  कहेंगे,  भौर  में
 स्वयं  सांग  करेंगे  कि  प्रकार  लेती  होनी
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 ane  1  राज  मजदूर  मिलाते  नदी  है  ।

 मजदूरों  के  काम  के  घंटे  कम  हो  रहे  हैं  ।  जो
 उनके  घण्टे  का  मूल्य  है  वह  बढ़  गया  है  ।
 किसान  एक  मजदूर  से  24  घंटे  काम  करवाता
 था  लेकिन  भविष्य  मे  एक  मजदूर  8  घंटे  से
 ज्यादा  काम  नही  करेगा  ।  इस  तरह  से  24  घटे
 के  लिए  तीन  तीन  मजदूर  रखने  पड़ेगे  ।
 ऐसी  हालत  में  आज  जो  किसान  का  मारजिन  है
 बहू  बराबर  कम  होता  चला  जायेगा  कौर
 आखिर  मे  यह  स्थिति  पैदा  हो  जायेगी  कि
 मार्जिन  कुछ  भी  नही  रह  जायेगा  ।  किसान
 अपनी  जमीन  छोड़ने  लगेगा  जैसे  कि  पहले
 लोग  जमीन  छोड़  देते  थे  ।  मैं  चाहता  हूं  कि
 हमारे  देश  के  नेता  इस  पर  विचार  करे,
 राज  हमारे  देश  मे  सहकारी  खेती  की  बहुत
 जरूरत  है  V  अगर  सहकारी  खती  होती  है,
 भ्रम  अगर  तुषार  पड़ेगा  तो  कि.  गन
 के  खेत  पर  भी  पडेगा  और  मारजिन
 जैसा  मैंने  बताया  कोआपरेटिव  खेलता
 मे  निश्चित  रूप  मे  किसान  को  मिलेगा  ।

 इसके  अतिरिक्त  किसान  अपनी  सहकारी
 खेती  मे  डाल  कर  यदि  वह  चा  तो  दूसरा
 उद्योग  भी  कर  सकता  है।  सहकारी  खेती  से
 बेकारी  भी  मिट  सकती  है,  जो  गघे  बेकारी  है
 वहू  भी  मिट  सकती  है।  ज्यादा  अभय  न  लेते

 हुए  इतना  ही  कह  कर  मैं  समाप्त  करता  हूं  1
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  Pp.  SHINDE):
 Sir,  I  am  thankful  to  you  for
 giving  me  time  to  intervene  in  this
 debate.  Despite  a  very  difficult  ¢itu-
 ation,  I  77536  say  that  this  debate  has
 been  very  constructive,  and  very  use-
 ful  suggestions  have  been  made  from
 both  sides  of  the  House.  For  instance,
 the  last  two  speakers,  Shri  Tula  Ram
 and  Shrimati  Gayatri  Devi,  also  made
 very  constructive  speeches,  I  may  not
 agree  with  all  the  views  expressed  by
 the  hon,  Members  on  the  floor  of  the
 House,  but  even  then,  the  debate  to
 my  mind  would  be  of  immense  use  to
 my  Ministry.

 Of  course,  some  statements  have
 been  made  which  havé  no  basis.  For
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 [Shri  Annasaheb  P.  Shinde]
 Instance  ,Shri  Sarjoo  Pandey,  one  of
 our  valued  friends—he  ig  not  here
 now—made  a  sweeping  remark  that
 during  the  last  25  years  no  production
 has  increased  in  this  country.  I  am  not
 saying  that  my  Ministry  is  infallible;
 ६  am  not  prepared  to  take  the  position
 that  the  Government  of  India  does
 not  commit  mistakes;  I  am  not  prepare
 to  say  that  everything  is  all  right  on
 the  agricultural  front.  But,  in  this
 august,  sovereign  body  of  this  coun-
 try,  I  think  we  must  take  a  very  ba-
 lanced  view  of  things.  Therefore,
 when  he  says  that  there  has  been  no
 increase  in  production,  may  I  quote
 a  few  figures  for  the  infurmation  of
 hon.  Members?
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 Now,  it  is  the  experience  the  world
 over  that  agricultural]  production  can-
 not  be  judged  by  taking  a  solitary
 figure  for  one  year,  because  agricul-
 ture,  unlike  industry,  ig  exposeg  to
 the  vicissitudes  of  Nature  like  storms,
 failure  of  rains,  severe  winter  and  a
 number  of  other  factors.  So,  it  has
 to  be  judged  over  a  long  period,  say,
 five  years  or  seven  years.  In  this
 light,  if  we  take  the  average  annual
 production  in  thig  country  over  the
 years,  we  find  that  in  the  first  plan
 period,  it  was  about  66  million  tonnes.
 In  the  second  Plan,  it  came  to  75  mil-
 lion  tonnes  In  the  third  Plan,  it
 came  to  about  8i  million  tonnes
 Then  during  1967-68  and  968.69
 when  there  was  no  plan—the
 non-plan  years—in  these  years,  it
 came  to  88  million  tonnes.  And  in  the
 fourth  Pian  period,  it  came  to  202  mil-
 lion  tonnes.  What  do  these  figures  in
 dicate?  These  figures  positively  indi-
 cate  that  there  hag  been  progressively
 an  addition  or  increase  to  our  produc-
 tion,  and  even  the  growth  rate  is
 gradually  becoming  more  and  more
 favourable  to  us.  Not  that  I  am  gatis-
 fied  with  the  growth  rate,  but  this  in-
 dicates  a  very  positive  side  of  the  agri-
 cultural  situation  in  thig  country.

 Now,  I  do  not  want  this  House  to
 carry  the  impression  that  there  is
 something  basically  wrong  in  our  ag- vicultural  strategy.  To  my  mind,  the
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 strategy  of  agricultural  production
 which  has  been  worked  out  8  basically
 sound.  There  may  be  8  many  weak-
 nesses,  as  I  said  earlier.  It  ig  so
 sound....

 SHRI  DASARATHA  DEB  (Tripura
 East):  ....so  sound  that  people  have
 died  of  starvation  in  Maharashtra  and
 Tirpura.

 SHRI  ANNASAHEB  P.  SHINDE-
 When  we  had  a  setback  in  production
 tu  the  extent  .f  ३7  miti.n  tonne’  in
 the  year  ‘972-73,  we  examined  the
 trend  of  production  to  find  out  wnere
 wag  the  snoittfall,  You  will  find  that
 there  was  a  shortfall  of  two  million
 tonnes  in  Gujarat,  9  lakh  tonnes  in
 Maharastra,  0  lakh  tonnes  in  Andhra
 Pradesh,  5  lakh  tonnes  in  Karnataka,
 32  lakh  tonnes  in  Rajasthan  and  Iil
 lakhs  of  tonnes  in  West  Bengal.  In
 most  of  the  States  where  ९7098  were
 affected  by  severe  drought  or  failure
 of  rain  or  long  dry  spells,  naturally
 production  suffered.  Had  there  been
 a  shortfall  in  production  in  some
 other  area,  then  perhaps  we  would
 have  been  required  to  analyse  the
 reasons  and  find  out  what  other  fac~
 tors  had  really  contributed..  (Inter-
 ruptions).  I  am  open  to  conviction

 Hon.  Member  cay  give  me  suggestions
 ang  my  Mimstry  would  respond  to
 them.

 My  senior  colleague  made  some  re-
 ferences  to  the  peculiar  situation  in
 the  country  perhaps  about  a  year  or
 ago  ang  pointed  out  that  agricultural
 production  was  not  coming  up  uniform-
 ly  in  all  regions.  This  can  be  seen
 from  the  figureg  of  productivity  in
 this  country.  The  per  hectare  produc-
 tion  of  wheat  in  Punjab  is  2406  kilo
 grammes  while  in  Karanataka  it  is
 540  and  in  Maharashtra  498.  One  can
 say  that  these  are  Southern  States
 where  the  climatic  conditions  are
 not  favourable  for  wheat  growing.
 But  if  you  take  Madhya  Pradesh,  the
 figure  is  870;  in  U.P.  it  is  only  1249;
 In  the  case  of  rice  also  it  is  the  same
 story  and  I  do  not  want  to  go  into  all
 the  figures.  Punjab  leads  the  country
 with  2044  kilo  grammes  per  hectare,
 while  in  States  like  Assam  with  the
 most  fertile  Brahmeputra  valley  the
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 per  hectare  production  is  only  970.
 In  Madhya  Pradesh  it  is  8l8  and  in
 U.P,  800  and  in  Orissa  779.  This  shows

 some  of  the  weaknesses  of  our  Indian
 agriculture.
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 The  Hon.  Member  from  Tamil  Nadu
 Shri  P.  A.  Saminathan  of  the  D.M.K.
 Party,  who  is  not  here  at  present,  made
 a  negative  statement  and  he  said  that
 production  was  going  down.  This
 statement  is  not  justified  by  fact.  All
 of  you  know  about  our  population
 growth  ang  our  responsibility  to  feed
 the  country.  Naturally  some  imba-
 lances  are  coming  up.  But  to  say  that
 agricultural  production  is  going  down
 is  not  a  correct  assessment  of  the  situ-
 ation.

 AN  HON  MEMBER:  What  about
 per  capita  production?

 SHRI  ANNASAHEB  P.  SHINDE:  १
 shall  come  to  that.  We  can  take  a  nor-
 mal  year  and  calculate.  Ip  the  last
 two  years  the  position  was  not  80
 good,  but  the  per  capita  availabilily

 of  foodgrains  up‘o  97i-72  was  higher
 as  compared  to  the  immediate  post-
 Independence  period.

 MR.  CHAIRMAN:  That  is  not  the
 fault  of  your  Ministry.

 SHRI  ANNASAHEB  P.  SHINDE;:
 What  I  am  saying  is,  I  request  you  to
 appreciate  the  difficult  situation  that
 my  Ministry  is  facing.  Take  for  ins-
 tance  fertilisers.  From  all  States
 Members  complaineg  about  the  short-
 ages  of  fertilisers.  Then  there  was
 some  talk  of  compost.  In  our  national
 interest,  we  have  te  use  compost  and
 organic  manure.  It  will  be  against
 our  national  interest  if  we  waste  orga-
 nic  manure  available  here.  But  we
 must  have  correct  assessment.  Some
 experts  have  gone  into  the  problem
 and  they  have  come  to  certain  conclu-
 sions.  They  say  that  it  will  not  be
 enough  to  meet  our  needs  even  if  you
 organise  00  per  cent  of  the  organic
 material  and  the  city  waste  in  this
 coun‘ry.  Of  course  it  is  very  difficult
 to  organise  it  00  per  cent.  In  China,
 they  used  the  excreta  of  human
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 beings.  This  did  not  solve  their  prot-
 lem.  They  had  to  resort  to  the  use
 of  NPK  fertiliser.  The  point  that  I
 am  making  is,  our  experts  have  esti-
 mated  that  even  by  organising  all
 organic  manures,  only  8  per  cent  of
 our  country’s  requirements  woulg  be
 met.  Ultimately,  modern  fertiliser
 inputs  are  a  must  for  the  country.
 I  agree  with  the  hon.  Members  that
 there  is  7९९68  to  strengthen  the  distzi-
 bution  arrangements.  We  have  taken
 a  number  of  steps.  I  have  explained
 the  position  a  number  of  times.  But,
 the  point  I  am  making  is,  whatever
 fertiliser  available  either  through  in-
 digenous  production  or  import  on
 which  we  have  no  control—unfortu~-
 nately,  my  Ministry  or  even  the  Gov-
 ernment  of  India,  for  that  matter,
 have  no  control  over  the  impor's~—
 within  the  limitations  of  conditions  of
 shortage  of  fertilisers,  we  have  carried
 out  this  programme  of  agricultural
 production  We  have  to  take  into
 account  the  difficult  circumstances.
 There  is  the  power  shortage
 which  is  of  immediate  relevance.
 Now,  the  Rabi  production  pro-
 gramme  was  carried  out  in  very
 adverse  circumstances.  But,  despite
 that,  Indian  agriculture  is  not  looking
 back.  To  my  mind,  there  is  rich
 potential  for  development,  and  we
 should  succeed  in  mobilising  neces-
 sary  resources,  necessary  inputs  and
 organising  the  necessary  infra-struc-
 ture.  That  was  the  point  I  was
 making.
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 Then,  Sir,  many  hon  Members  re-

 ferred  to,  88  usual,  to  lang  reforms.
 My  senior  colleague,  when  he  repues to  the  debate,  woulg  naturally  explain
 sOme  of  the  facts.  But,  I  would
 appeal  to  the  good  sense  of  hon.  Mem-
 bers  from  that  wing.  We  are  a  demo-
 cratic  set-up,  Many  times,  very  easy
 always  questioned  some  of  my  col-
 leagues  here,  whom  I  value  very
 much.  I  may  have  differences  with

 much.  I  may  have  egfferences  with
 them.  I  told  them”  when  you  were  fn
 power  in  West  Bengal.  you  never  took
 any  lega)  steps  to  enforce  legislation:
 you  thought  that  by  organising  extra-
 constitutional  movements,  you  will  be
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 able  to  implement  land  reforms.’  I
 am  not  saying  that  popular  move-~
 ments  should  not  be  organised.  Ul-
 timately,  there  are  certain  constraints
 in  a  democratic  set-up,  in  regarg  to
 implementation  of  land  reforms.  Of
 course,  democratic  procedures  are
 time-consuming  procedures.  We  must
 admit  that.  There  is  no  denying  the
 fact.  This  country,  for  the  first  time,
 as  a  result  of  the  demands  made  in
 the  House  and  agitations  outside,  has
 accepted  the  position  and  we,  in  the
 Government  of  India,  have  formulated
 new  national  guidelines  for  lang  re-
 forms.  Most  of  the  States  now  ex-
 cept  Tripura  and  Manipur—in  Mani-
 pur,  there  was  no  popular  rule  and
 in  Tripura,  there  were  some  difficul-
 ties—have  enacted  laws.  In  these
 small  States,  law  is  still  in  the  pro-
 cess  of  being  enacted.  In  regard  to
 Meghalaya,  NEFA  and  other  areas,
 land  is  owneg  by  the  communities.
 It  ig  community  ownership  of  land
 and  as  far  as  the  present  land  re-
 forms  are  concerned,  they  have  no
 relevance  there.  Except  these  areas,
 all  other  States  have  enacted  laws
 according  to  the  new  guidelines  Gov-
 ernment  proposes  to  give  constitu-
 tional  protection  to  the  ceiling  laws
 under  the  Ninth  Schedule  of  the
 Constitution  so  that  they  will

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  What  about  Bihar?

 SHRI  ANNASAHEB  P.  SHINDE:
 In  Bihar  also,  they  have  enacted  a
 Jaw.  Laws  proposed  to  be  included
 are  from  the  States  of  Andhra  Pra-
 desh,  Bihar,  Guarat,  Haryana,  Hima-
 chal  Pradesh,  Karnataka,  Kerala,
 Punjab,  Rajasthan  and  West  Bengal
 Some  of  these  legislations  will  be  in-
 cluded.  If  necessary,  Government
 will  not  hesitate  to  come  forward
 with  the  constitutiona]  amendment  to
 give  constitutional  protection  to  other
 Bills  which  may  not  come  up  imme-
 diately.  We  propose  to  move  this
 legislation  in  this  Session  itself  is  po»
 sible.
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 Then,  Sir,  the  new  wheat  policy
 has  been  criticised.  I  am  sorry.  You,
 yourself,  are  in  the  Chair.  I  hope
 you  will  not  misunderstang  me  if  I
 refer  to  the  observation  made  by  you.

 MR.  CHAIRMAN:  When  I  am  in
 the  Chair,  I  am  only  Chairman.  But,
 you  can  freely  criticise  the  Member,
 Mr.  Sathe.

 SHRI  ANNASAHEB  P.  SHINDE:
 Thank  you  very  much,  Sir.  There  are
 these  differences  ang  we  should,  in  a
 democratic  set-up,  accept  these  diffe-
 rences.  We  never  expected  that  the
 new  wheat  policy  would  be  unani-
 mously  accepted  by  all.  There  are
 different  political  parties  and  indepen-
 dents  holding  different  views.  So,  you
 have  the  right  to  criticise  it.  But  you
 were  laying  top  much  emphasis  on
 the  point  that  the  Government  of
 India  formulated  this  policy  on  the
 advice  of  the  bureaucracy.  I  would
 like  to  say,  first  of  all,  that  at  the  poli-
 tical  level  my  senior  colleague  and
 myself  are  prepared  to  take  the  full
 responsibility  for  this  policy.  So,  why
 shoulg  we  blame  the  bureaucracy  and
 the  civil  servants?  While  there  may
 be  blacksheep  everywhere,  including
 politics,  there  are  many  honest  and
 sincere  civil  servants  who  make  good
 contributions.  We  should  not  say
 things  which  are  not  at  all  necessary.
 Of  course,  hon.  Members  can  have
 different  views  on  this  subject.

 The  main  thrust  of  the  new  wheat
 policy  is  to  have  procurement  through
 traders  and  producers  levy.  We  can-
 not  think  of  monopoly  procurement  or
 complete  State  control  because  we
 have  millions  and  millions  of  small
 farmers.  Further,  we  are  not  a  regi-
 mented  society,  which  has  to  be  realis-
 ed  and  appreciated,  even  though  some
 of  the  members  may  not  like  this
 policy.

 We  are  not  giving  up  the  public
 distribution  system,  or  the  responsibi-
 lity  of  feeding  the  poorer  sections  of
 the  society,  That  is  why  we  have
 evolved  the  institution  of  the  Food
 Corporatio,  of  India.  But  some  mar-
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 ket  mechanism  has  to  be  introduced
 in  this  country.  Otherwise,  food-
 graing  will  go  underground.  Market
 arrivals  will  be  affected.

 While  there  may  be  some  other
 reasons  also  for  the  happenmngs  in
 Gujarat,  food  was  an  important  con-
 tributory  factor.  As  politicians  and
 realists,  we  have  to  make  a_  real
 assessment  of  the  situation  and  we
 cannot  be  blind  to  this.  The  farmers
 react  in  a  particular  way  to  the  price
 situation  When  we  are  not  able  to
 ensure  the  inputs  at  reasonable  prices
 to  the  farmers,  how  can  we  fix  the
 food  prices  at  a  very  low  level?  So,
 it  is  necessary  to  introduce  an  element
 of  elasticity  in  prices  Otherwise,  pro-
 duction  would  go  down  ang  then  noth-
 ing  can  save  the  country.  Whatever
 may  be  the  weakness  of  our  policy,
 nothing  should  be  done  to  discourage
 production  Considering  al)  these
 factors,  the  new  wheat  policy  ‘was
 evolved  by  the  Government  of  India,
 and  it  is  too  early  to  pass  a  judge-
 ment  on  that  Because,  procurement
 is  not  the  only  yardstick  on  the  basis
 ot  which  this  policy  has  to  be  judged

 MR  CHAIRMAN:  The  hon.  Minis-
 ter  just  now  referred  to  small  far-
 mers.  Was  this  policy  mainly  on
 account  of  small  farmers?

 SHRI  ANNASAHEB  P  SHINDE:
 The  price  of  76  was  not  accepted
 even  by  the  small  farmers.  I  will  not
 go  into  the  details  of  it  becattse  we
 have  discussed  it  a  number  of  times,

 Then  hon.  Member  from  Tamil
 Nadu  was  very  unkind  in  his  remarks
 and  I  would  like  to  be  very  sharp  in
 my  reaction.  He  said  that  it  was  a
 conspiracy  on  the  part  of  the  Central
 Government  to  remove  zonal  res-
 trictions,  ag  far  as  coarse  grains  are
 concerned  He  levelled  this  charge
 as  if  this  decision  was  taken  only  in
 respect  of  Tamil  Nadu.  Price  distor-
 tion  was  developing  mm  the  country;
 in  some  parts  of  the  country  the  prices
 were  low  and  in  some  parts  the  prices
 were  too  high.  Are  we  not  the  citi-
 zens  of  the  same  country?  The  DMK
 may  take  a  position  that  they  are
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 meant  only  for  Tamil  Nadu.  But  i
 would  not  like  to  take  that  position.
 The  foodgrains  of  the  country  are
 meant  for  the  whole  country.  Every-
 body  in  this  country  has  an  equal
 right  over  the  production  of  this  coun-
 try,  be  it  produced  in  Punjab  or  Tamil
 Nadu.  I  repudiate  strongly  the  charge
 that  the  removal  of  restrictions  on  the
 movement  of  coarse  grains  was  with  a
 view  to  having  food  riots  in  Tamil
 Nadu.  In  fact,  thig  is  &  politically
 motivated  charge  which  I  repudiate
 and  I  would  like  to  ask  the  House
 also  to  condemn  such  type  of  state-
 ments.

 The  hon  Member  from  Tamil  Nadu
 wanted  to  know  whether  the  Govern-
 ment  of  Indig  is  contemplating  one
 southern  rice  zone  No  decision  has
 been  taken  in  the  matter  so  far  and
 no  decision  will  be  taken  without
 consulting  the  State  Governments.
 Even  here,  take  the  case  of  Kerala.
 Rice  is  being  sold  there  at  Rs  3  to  4
 per  kilo  while  in  Tamil  Nadu  it  is
 sold  at  Re.  l  or  Re.  50  a  kilo.  Are
 the  people  of  Kerala  not  the  citizens
 of  India?  Naturally,  a  lot  of  bitter-
 ness  igs  developing  there  because  of
 this.

 When  the  southern  zone  was  formed
 in  the  good  old  days,  at  that  time
 Andhra  was  the  only  surplus  State  in
 the  south  I  am_  referring  to  rice
 zone  arrangement  By  and  large,  the
 present  rice  zone  arrangement  is
 working  very  well.  In  the  south,  some
 new  factors  have  developed,  Karna-
 taka  which  was  very  deficit  in  the  past
 has  become,  more  or  less,  a  marginally
 surplug  State.  It  is  in  a  position  to
 meet  the  requirements.  In  a  bad
 year  it  is  marginally  a  deficit  State.
 Tamil  Nadu  has  become  a  substan-
 tially  or.  at  least,  a  marginally  surplus
 State.  Andhra  has  been  a  surplus
 State  Kerala  is  the  only  deficit  which
 is  isolated  from  all  these  States.
 Whether  this  arrangement  needs  to
 be  reconsidered,  it  is  a  matter  of
 opinion.  But  we  wil]  take  fully  the
 Tamil  Nadu  Government  into  confi-
 dence
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 There  is  one  thing  that  I  would  like
 to  say  here.  Ag  goon  ag  the  idea  of
 sharing  what  is  produced  in  Tamil
 Nadu  with  Kerala  and  Karnataka’  is
 mooted,  immediately  a  strong  reaction
 starts.  J  do  not  think  it  is  a  patriotic
 or  nationalistic  approach.  I  would
 appeal  to  the  Tamil  Nadu  Govern-
 ment  not  to  take  parochial  and
 regional  positions  in  the  matter  of
 food  economy

 Again,  he  made  a  statement  that
 foodgrains  are  being  unload  at  Tuti-
 corin  when  the  foodgrains  are  to  be
 carried  to  Calcutta  and  Assam.  Now,
 this  argument  appears  te  be  so  plau-
 sible  on  the  face  of  it.  What  an  irra-
 tional  thing  the  Government  of  India
 is  doing  that  foodgrains  which  are
 required  to  be  taken  to  Calcutta  and
 Assam  are  being  unload  at  Tuticorin!
 Prima  facie  the  argument  appears  to
 be  very  convincing.  But  the  point  is
 that  at  a  par.icular  point  of  time,  we
 hag  entered  into  an  agreement  with
 the  Soviet  Union.  The  Soviet  Union
 was  good  enough  to  offer  2  million
 tonnes  of  wheat  which  was  to  be
 unloaded  and  received  at  Indian  ports
 at  a  particular  point  of  time.  We
 examined  the  availability  of  port  faci-
 lities  everywhere  as  to  what  were  the
 berthe  available,  where  it  could  be
 unload,  apart  from  the  fact  that  there
 are  some  problems  of  low  draught  at
 Hooghly,  etc.  I  am  not  referring  to
 that  now.  The  point  is  that  there  was
 no  place  to  unload  wheat.  Had  we
 not  unloaded  it  at  that  point  of  time
 at  any  of  our  ports,  we  would  have
 been  required  to  pay  a  heavy  demur-
 Tage  in  foreign  exchange.  Vizag  port
 was  fully  loaded;  Calcutta  port  ‘was
 fulty  loaded.  There  was  no  possibi-
 Tity  of  adjusting  any  ship  at  these
 ports.  So,  we  had  to  do  it  at  Tuti-
 corin  port.  Though  it  meant  some
 burden  on  the  railway  system  that
 ‘wat  not  ay  irrational  thing.  We  had
 to  do  it  under  the  compulsion  of  cir-
 cumstances,

 ture
 I  can  only  refer  to  one  point  more

 that  the  hon.  Member  from  the  D.M.LK.
 party  made.  He  said  that  the  Tamil
 Nadu  Government  has  sent  a  proposal
 for  amending  the  Essential  Commodi-
 ties  Act.  They  have  made  a  sugges-
 tion  to  make  some  amendments  in  the
 Essential  Commodities  Act...

 MR.  CHAIRMAN:  May  I  remind
 the  hon.  Minister  that  at  6  O'Clock
 we  have  got  a  Half-an-Hour  Discus-
 sion?  Would  he  like  to  resume  his
 speech  tomorrow?

 SHRI  ANNASAHEB  P,  SHINDE:  I
 will  take  three  or  four  minutes  more
 and  finish  it.

 Then,  my  hon.  friend,  Shri  Sarjon
 Pandey  made  a  statement  that  in  all
 our  ICAR  institutes,  there  is  a  lot  of
 corruption  and  mal  practices.  I  would
 like  to  refute  the  statement.  Not  that
 there  38  nothmg  wrong  anywhere.
 Human  failures  may  be  occurring  here
 ang  there.  But  I  must  say  that  the
 country  should  be  proud  of  the  fact
 that  the  Indian  Council  of  Agricul-
 tural  Research  ig  one  of  the  finest
 institutes  in  the  country  working
 under  the  leadership  of  eminent
 scientist.  He  raiseq  two  issues.  Firstly,
 he  said  that  no  increments  are  being
 given  to  the  employees  there.  I  would
 like  to  make  a  submission  that  the
 Pay  Commission  did  not  go  into  this
 problem.  The  Pay  Commission,
 obviously,  did  not  go  into  the  pro-
 blems  of  employees  of  autonomous
 bodies.  Therefore  the  ICAR  did  not
 come  under  their  examination.  But
 we  have  accepted  in  principle  that,
 whatever  recommendations  the  Pay
 Commission  has  made  would  be  appli-
 cable  to  categories  II,  qr  and  IV
 employees  of  the  ICAR,  Even  in
 regard  to  category  I,  where  similar
 scales  are  prevalent  in  Government  of
 Indin  those  scales  would  be  applicable
 to  them,  Government  will  be  taking
 a  decision  accepting  the  same  princli-
 ple.  There  is  no  question  of  discri-
 mination  against  our  employees.  In
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 fact,  our  Manistry  has  been  taking  the
 position  that  our  scientists  should  be
 on  par  with  scientists  in  the  Atomic
 Energy  Commission  or  elsewhere.
 Therefore,  we  would  like  to  give  them
 all  encouragement.

 8.60  hrs.

 He  also  said  that  no  promotions  are
 given  to  scientisis,  The  ICAR  Inquiry
 Committee  under  Dr.  Gayendragadkar
 went  into  this  problem.  They  have
 made  certain  recommendations.  One
 of  the  reasons  that  we  found  was  this.
 As  you  know,  it  arose  out  of  the  sui-
 cide  committed  by  late  Dr.  Shah.  The
 Committee  came  to  the  conclusion—
 and  Government  was  also  of  the  view
 —that  frequently  subjecting  themsel-
 ves  to  interviews  tor  promotions  led
 to  frustrations.  Now  we  have  taken
 a  decision  that  the  scientists  would
 be  making  periodical  assessments  of
 their  work  and  they  would  be  eligible
 for  automatic  promotion  Therefore.
 this  problem  is  no  longer  there.  We
 are  trying  to  have  an  equitable  per-
 sonnel  policy  in  regard  to  our  scien-
 tists.

 MR.  CHAIRMAN:  What  about  the
 case  of  the  person  whose  gratuity  has
 not  been  settled  for  two  years?

 SHRI  ANNASAHEB  P.  SHINDE:  ff
 you  bring  it  to  our  notice,  we  will  go
 into  it,  we  will  examine  it,

 Shri  Darbara  Singh  made  a  state-
 ment—of  course,  he  complimented  our
 scientists—that  the  growth  rate,
 instead  of  45  per  cent,  should  be  six
 per  cent,  Nowhere  in  the  world  in  a
 country  that  of  our  size  has  six  per
 cent  growth  rate  been  possible  easily
 44  per  cent  itself  under  our  condi-
 tions  is  quite  a  reasonable  growth  rate
 and  therefore,  we  need  not  have  any
 complaint  about  it.  If  possibly  a
 higher  growth  rate  can  be  brought
 about,  we  should  have  no  objection.  If
 there  are  any  suggestions  for  that,  we
 would  welcome  them.
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 There  are  many  other  points  also

 which  have  been  raised,  Two  of  my
 colleagues  are  yet  to  speak  and  they
 would  meet  the  remaining  points.  I
 am  thankful  to  you  ang  this  hon.
 House  for  having  given  me  this  oppor-
 tunity.

 SHRI  RANABAHADUR  SINGH
 (Sidhi):  Mr.  Chairman,  Sir,  I  thank
 you  for  your  kindness...,

 MR.  CHAIRMAN:  The  hon,  Member
 will  continue  tomorrow.

 8  03  hrs.

 HALF-AN-HOUR  DISCUSSION
 TAX  EXEMPTION  TO  INDUSTRIES  IN  BACK~

 WARD  AREAS

 MR  CHAIRMAN:  The  Hotise  will
 now  take  up  the  half-an-hour  discus-
 sion,

 Mr.  N.  K.  P,  Salve.

 SHRI  N.  K.  P.  SALVE  (8९४०);  Mr.
 Chairman,  Sir,  my  purpose  in  raising
 this  discussion  is  mainly  to  focus  the
 attention  of  the  Government  on  this
 ymportant  question  of  giving  some  tax
 exemption  to  backward  areas  with  the
 ultimate  intent  and  purpose  of  eradi-
 cating  regional  imbalances,  economic
 imbalances,  a  dream  which  we  seem
 to  be  having  for  the  last  24  decades
 —eradication  of  imbalances,  economic
 imbalances.  It  is  a  happy  augury,  Mr.
 Chairman,  that  you  are  in  the  chair
 because,  as  far  as  I  know,  you  repre-
 sent  an  otherwise  backward  area  but
 politically  very  conscious—you  would
 not  have  been  elected  if  it  waa  not
 very  politically  conscious—andq  that
 backward  area  of  yours  is  not  in  the
 Eighth  Schedule  of  the  proposed
 Direct  Taxes  (Amendment)  Bill,  1973.

 MR.  CHAIRMAN:  That  has  been  my
 grievance.

 SHRI  M  SATYANARAYANA  RAO
 (Karimnagar):  What  about  Telengana?
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 SHRI  N.  K.  P.  SALVE:  The  Bull  has
 gone  to  a  Select  Committee  and  when
 the  report  comes,  we  will  know  about
 at

 There  is  another  point  to  which  I
 want  to  draw  the  attention  of  the  hon.
 Minister.  While  in  the  Exghth  Sche-
 dule  you  are  keeping  whichever  areas
 are  there,  good,  bad  or  indifferent,  I
 wish  to  pint  out  to  the  Minister—and
 I  want  an  assurance  from  him  on  the
 floor  of  the  House—that  the  districts
 which  are  included  in  the  Eighth
 Schedule  do  not  seem  to  have  been
 determined  or  enumerated  on  any
 rational  basis  or  any  uniform  criteria.
 That  is  the  reason  why  when  you
 peruse  the  Eighth  Schedule,  speaking
 of  my  State  I  find  some  areas  which
 are  by  no  stretch  of  imagination,  back-
 ward—backward  in  the  sense,  compa-
 ratively.  the  whole  country  ig  back-
 ward  that  way—but  comparatively
 backward  areas  are  left  out  of  it.
 Therefore,  in  fact,  a  very  careful
 review  of  the  entire  approach  is  need-
 ed  to  formulation  of  areas  to  be  inclu-
 ded  in  any  eighth  or  ninth  or  tenth
 schedule  or  whatever  schedule  it  may
 be,  any  schedule  in  which  backward
 areas  are  sought  to  be  enumefated  for
 the  purpose  of  being  given  certain  tax
 concessions  with  the  intent  and  pur-
 pose  of  ensuring  a  rapid  industriali-
 sation  so  that  some  day  the  regional
 imbalances  and  the  economic  imba-
 lances  may  disappear  Be  that  as  it
 may,  that  is  so  far  as  the  basis  of
 inclusion  of  varioug  areas  in  the  sche-
 dule  is  concerned.

 The  real  point  to  which  I  wish  to
 draw  the  attention  of  the  Minister  is
 to  the  very  anomalous  situation  which
 this  concession  to  backward  afeas  is
 creating  and  in  fact  this  situation  has
 come  about  that  with  one  type  you
 are  filling  the  fountain  and  with  an-
 other  one  you  are  draining  it  out.  It
 is  this  that  out  of  these  backward
 areag  mentioned  in  the  Eighth  Sche-
 duJe  some  of  the  areas  are  entitled  to
 subsidy  from  the  Planning  Commis-

 ,  sion  on  the  basis  of  the  recommenda-
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 trons  of  the  Planning  Commission  to
 the  extent  of  10—15  per  cent  for  all
 new  industrial  undertakings  which
 may  start  an  industry  in  that  area
 with  the  result  what  is  happening  is
 that  amongst  these  backward  areas,
 some  backward  areas  are  really  be-
 coming  forward  and  the  otherg  are
 getting  still  backward,

 In  each  State  six  districts  have  been
 nominated  by  different  Chief  Ministers
 which  will  be  entitled  to  this  sort  of
 a  subsidy.  I  do  not  want  to  go  into
 the  question  of  what  an  amount  of
 unprincipled  political  ruthlessness  has
 been  shown  by  different  States  in
 selecting  these  six  districts.  That  is
 not  a  matter  which  is  covered  by  my
 question  I  am  leaving  it  out  of  it.

 What  as  happening  in  my  own
 constituency  which  happens  to  be  a
 backward  area  in  the  Eighth  Schedule
 is  that  a  small  paper  plant  of  0
 tonnes  was  proposed  to  be  installed
 by  an  entrereneur.  After  the  machi-
 nery  was  ordered,  the  site  was  chosen
 and  every  other  formality  was  com-
 pleted,  one  fine  morning  I  learnt  that
 the  plant  has  been  taken  to  Chandra-
 pur  in  Maharashtra.  If  it  hag  gone  to
 Chandrapur  in  Maharashtra  which  is
 a  backward  areas,  as  anyway  it  goes  to
 a  backward  area  it  is  my  country  and
 in  that  sense,  I  have  no  grievance.  The
 question  is:  ig  it  not  an  anomalous
 position?  What  is  going  to  happen?
 These  six  districts  in  the  Eighth
 Schedule  are  going  to  be  districts  in
 which  there  is  going  to  be  a  tremen-
 dous  saturation  of  industries  ang  the
 rest  of  them  are  going  to  be  again
 excluded  with  the  result  that  there  is
 going  to  be  a  fresh  lease  of  disparities
 amongst  the  backward  areas  them-
 selves  Therefore,  I  would  request  the
 Minister  to  evolve  some  rational  baals
 in  giving  this  subsidy  and  I  request
 him  to  consider  the  posubility  of
 either  spreading  the  entire  subsidy
 which  the  Government  wants  to  give
 to  the  backward  area  over  all  these
 districts  or  to  ensure  that  these  subst-
 dies  in  relation  to  each  of  the  beck-
 ward  districts  will  not  be  for  more



 405  Tax  Exemption
 Industries

 than  two  or  three  years.  That  is  the
 only  way  you  will  be  able  to  ration-
 alise  it.  7

 Therefore.  I  would  like  to  know  of
 the  Minister:

 Firstly  whether  some  steps  would
 be  taken  by  him  to  rationalise  the
 Eighth  Schedule  as  such,  and

 Secondly,  what  steps  would  be
 taken  by  him  to  ensure  that  we  do
 not,  amongst  the  backward  areas
 themselves,  again  creat  to  give  a  fresh
 lease  of  disparities  in  the  same.

 MR,  CHAIRMAN:  I  would  like  to
 know  from  you  about  this.  There  are
 backward  areas  par  se  where  there  is
 no  infra-structure  for  any  industrial
 growth  at  all  and  backward  areas
 where  there  is  infra-structure  facility
 but  where  there  are  no  _  industries,
 because,  there  is  no  incentive  to  go
 to  the  backward  area.  Are  you  not
 going  to  distinguish  between  these  two
 types  of  backwarg  areas?

 SHRI  N.  K.  P.  SALVE:  That  is  a
 very  valid  point  Sir.  In  the  remote
 areas,  in  the  jungle  areas,  even  if  you
 declare  some  area  as  a  backward  area
 and  give  subsidy,  nobody  is  going
 there.  In  such  backward  areas  where
 it  is  reasonably  possible  to  have  infra-
 structure  with  comparatively  lesser
 expense,  it  is  in  those  respects  that
 Planning  comes  in.  That  is  how  the
 approach  ought  to  be;  in  fact  I  am
 inclined  to  consider  that  this  whole
 approach  of  selecting  6  districts  for
 subsidy  is  utterly  understandable
 and  the  approach  is  ridiculous,  if  I
 may  say  so  How  can  you  choose  only
 6  districts?  Take  the  Bastar  area.
 Undoubtedly  it  is  the  most  backward
 area.  Adivasis  are  there.  It  ig  very
 very  thinly  populated  area.  If  you
 declare  that  in  an  area  in  which  you
 80,  you  will  get  subsidy  some  of  the
 industries  will  ‘go,  and  even  in  Bastar
 also,  it  will  go  only  on  the  fringe,  on
 the  towns  which  are  on  the  forward
 area  or  close  to  the  forward  area  and
 the  rea]  remote  corners  of  Bastar

 VAISAKHA  2,  896  (SAKA)  in  Backward
 (HAH  Dis.)

 would  continue  to  remain  undevelop-
 ed  and  underdeveloped.  Therefore,
 Sir,  what  you  have  stated  is  extremely
 important  and  I  do  hope  some  day
 somebody  will  look  at  thig  matter
 more  rationally  and  ensure  that  only
 such  backward  areas  where  _infra-
 structure  can  be  created  without  very
 heavy  expenditure  or  the  areas  in
 respect  of  which  some  #mpetus  some
 incentives  are  given  are  selected.  Our
 Minister  brings  to  bear  a  matured
 approach  to  these  problems  and  I  am
 sure  he  will  be  able  to  satisfy  us  in
 this  regard.
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 MR  CHAIRMAN:  Chandrika  Pra-
 sad—absent.

 Shri  Giridhar  Gomango.

 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  Mr.  Chairman,  Sir,  now
 the  question  is  whether  there  should
 be  tax-exemption  for  setting  up  the
 industries  in  the  backward  areas  or
 not.  The  question  is  whether  these
 things  would  be  able  to  solve  the
 regional  imbalance  of  the  country  or
 not.  Mr,  Save  has  rightly  said  about
 the  development  of  the  backward
 areas.  I  would  like  to  remind  the
 hon.  Minister  that  the  Pande  Com-
 Mittee  had  identifieg  the  backward-
 ness  of  areag  of  the  country.  The
 Wanchoo  Committee  recommended  for
 the  implementation  of  the  recommen-
 dations  of  the  Pande  Committee.
 Thuogh  a  number  of  recommendations
 and  reports  have  been  submitted,  we
 still  find,  so  many  areas  are  yet  to  be
 developed  and  industries  set  up  in
 backward  areas.  Rightly,  as  Mr.  Salve
 has  said,  there  are  infra-structure
 facilities  lacking  in  the  backward
 areas.  But  my  point  is  this.  The
 Finance  Ministry  is  the  main  respon-
 sible  Ministry  which  comes  in  regard-
 ing  the  development  of  the  backward
 areas.  Not  only  finance  but  there  are
 Sq  many  factors  which  are  responsible
 for  the  development  of  industries,  This
 fc  therefore  a  very  relevant  question
 and  an  important  question  to  discuss

 here,  namely,  about  the  tax  exemption
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 \Shri  Giridher  Gomango}
 af  the  industries  in  these  backward
 areas,

 Whether  the  government  will  pro-
 pose  or  will  come  forward  soon  to
 exempt  small  industries  from  taxa-
 tion  in  the  backward  areas  that  is  a
 different  thing.  I  am  not  asking  you
 that  we  should  exempt  the  indus-
 tries—private  or  public.  I  only  want
 the  small  industries  to  be  helped
 which  are  facing  certain  problems.

 I  come  from  a  State  which  is  very
 rich  in  minerals—rich  in  forestry  and
 rich  in  other  natural  resources.  But
 there  is  no  development.  You  know
 very  well  that  there  are  backward
 areas  in  my  State.  Pande  Committee,
 for  example,  have  pointed  out  that
 Koraput  District  is  having  all  the
 natural  resources  but  the  aret  is
 backward.  In  that  district  a  big  in-
 dustry  is  located  in  my  constituency,
 namely,  Sonabeda  HAL.  This  is  for
 the  country  as  a  whole  and,  not,  for
 the  people  there.  A  number  of  people
 of  my  area  have  been  employed  in
 that  industry.  Here  the  question  is’
 how  to  eradicate  the  regional  imbal-
 ance  or  regional  disparity.  How  is  it
 possible  for  the  economic  develop-
 ment  of  that  particular  area?  We
 want  big  industry;  we  also  want
 small-scale  industries.  What  we  have
 40  consider  is  this.  Let  us  look  at
 the  development  of  big  or  smal!  scale
 industries.  In  the  Fifth  Plan  docu-
 ment,  there  is  a  mention.  I  quote:

 “Provision  has  also  been  made
 to  allow  a  deduction  equal  to
 twenty  per  cent  of  the  profits
 derived  by  the  industrial  under-
 takings  set  up  in  the  backward
 areas  in  computing  its  taxable
 profit  for  a  period  of  ten  years.

 It  is,  however,  realised  that
 the  revision  of  such  a  concession
 or  subsidy  would  not.  by  them-
 selves,  bring  about  the  desired
 results,”

 Here,  there  is
 exemption,

 a  provision  of  tax
 But,  the  result  hag  not
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 achieved  as  we  thought  of  or  what
 we  desired  in  the  gcheme.

 Lastly  I  would  request  the  Minister
 to  see  that  for  the  development  of
 backward  areas,  that  encouragement
 is  given  by  the  hon.  Minister  not  only
 for  these  industries  but  for  every
 other  thing  concerned  to  the  indus-
 tries.

 In  the  Plan  paper  what  all  is  men-
 tioned  will  become  true  only  if  this
 ig  done.  Lastly,  I  request  the  Minis-
 ter  to  expedite  the  sanction  for  set-
 ting  up  three  industries  in  my  district
 —aluminium  factory,  paper  mill  and
 a  cement  factory.  I  would  like  to
 have  an  answer  from  the  hon.  Min-
 ister  as  to  why,  by  giving  special
 attention  or  taking  special  steps,  the
 development  of  backward  areag  still
 remains  as  they  are.

 MR  CHAIRMAN:
 He  is  not  here.

 Shri  Banerjee.

 Shri  Ramavatar  Shastri  He  is  also
 not  here.  Now  the  Minister.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K,  R.  GANESH):  Sir,  ag  you  are
 aware,  the  hon.  Member  was  the
 Chairman  of  the  Select  Committee.
 And  this  question  had  been  gone  into
 by  the  Select  Committee.

 SHRI  N.  K  P.  SALVE:  Why  do  you
 go  into  this?

 SHRI  K  R.  GANESH:  All  right  3
 am  not  going  into  it.

 MR.  CHAIRMAN:  He  only  says
 that  he  is  an  actor  and  he  can  play
 double  role  very  well.

 SHRI  K.  R,  GANESH:  I  do  not
 know  why  the  hon.  Member  has  raised
 this  discussion  after  all  the  discus-
 sions  have  gone  round.  Another
 difficulty  that  I  have  is  this.  He
 referred  to  the  tax  concession  and  s0
 on.  The  whole  discussion,  the  way
 it  hag  gone  round.  though  very  briefly
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 indicates  that  this  is  a  matter  which
 concerns  mainly  the  Planning  Com-
 mission  which  is  to  coordinate,  indi-
 cate  and  work  out  the  criteria  for  the
 various  districts  included  in  the
 Eighth  Schedule  as  well  as  in  the
 Planning  Commission’s  Plan  docu-
 ments  and  various  other  papers.  How-
 ever,  with  whatever  material  I  have
 got  I  shall  try  to  answer.  The  first
 question  he  asked  was  that  were  the
 criteria  for  identifying  the  backward
 areas.  This  question  of  identification
 of  backward  areas  for  various  con-
 cessiong  for  removing  economic  and
 regional  imbalance  was  taken  up  by
 the  Planning  Commission.  A  work-
 ing  group  headed  by  Shri  B.  D.  Pande
 was  entrusted  to  identify  backward
 areas  and  certain  terms  of  reference
 were  given  to  this  working  group.
 This  working  group  presenteq  its
 report  to  the  National  Development
 Council  in  1969.  After  discussions  in
 the  National  Development  Council
 and  discussion  with  the  Chief  Minis-
 ters  and  all  State  Governments  cer-
 tain  pattern  emerged  out  of  which
 decisiong  were  taken.  The  areas  were
 divided  into  four  or  five  categories—
 districts  which  are  both  economically
 and  industrially  developed;  districts
 which  are  economically  developed  but
 industrially  backward;  districts  which
 are  economically  and_  industrially
 backward  but  which  do  not  possess
 the  minimum  infra-structural  facili-
 ties  essential  for  industrial  develop-
 ment,  and  districts  which  possess  the
 minimum  infra-structural  facilities
 essential  for  industrial  development.
 It  was  decideg  that  districts  which
 are  both  economically  and  industrially
 developed  were  to  be  left  out  and
 districts  which  are  economically  and
 industrially  backward  and  possess
 the  minimum  infra-structural  facili-
 ties  essential  for  industrial  develop-
 ment  were  to  be  given  priority  over
 districts  which  were  economically
 developed  but  industrially  backward.

 It  was  also  thought  that  in  regard
 to  districts  which  dig  not  have  the
 minimum  infra-structural  facilities,
 whatever  concessions  you  may  give
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 them,  no  Industry  will  go  there  whe-
 ther  or  not  there  is  Central  subsidy
 or  State  subsidy  or  tax  concession  or
 transport  subsidy.  This  ought  to  be
 part  of  the  general  development  of  the
 country,  that  is,  the  State  giving
 priority  to  development  of  infra-
 structure  so  that  industries  in  these
 backward  areas  could  be  attracted  by
 utilising  the  various  concessiong  that
 are  available.  This  was  the  main
 reasoning  on  which  these  _  districts
 have  been  located.  It  was  as  a  result
 of  the  report  of  the  working  group
 done  by  the  Planning  Commisgion  in
 consultation  with  the  Chief  Ministers,
 discussed  at  the  meeting  of  the
 National  Development  Council  and
 also  with  the  State  Governments,  that
 these  districts  have  been  located.  May-
 be  there  is  room  for  improvement.  It
 is  not  my  contention  that  there  ig  no
 room  for  improvement.  But  the  fact
 is  that  this  has  been  done  on  the
 basis  of  certain  criteria.
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 MR.  CHAIRMAN:  You  know,  the
 experience  of  most  of  the  Members  is
 that  the  criteria  indicated  by  you  does
 not  apply  to  most  of  these  districts.
 Can  you  explain  how  this  thing  has
 happened?

 SHRI  K.  R.  GANESH:  It  is  very
 difficult  for  me  to  go  district  by  dis-
 trict.  You  yourself  in  your  basic
 capacity  have  been  raising  this  ques-
 tion  and  you  had  put  this  question  to
 the  Secretaries  who  came  there.  It
 had  been  discussed  thoroughly.  All
 that  I  can  do  is  to  indicate  the  broad
 criteria  On  the  basic  of  which  these
 districts  have  been  located.

 MR.  CHAIRMAN:  No  satisfactory
 answer  came  there  also.  I  thought
 that  it  would  come  from  the  hon.
 Minister  at  least  here,

 SHRI  M.  SATYANARAYANA
 RAO:  We  are  not  interested  in  those
 private  conversations  going  on  else-
 where.  We  are  interested  in  the  true
 picture.
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 SHRI  K.  R.  GANESH:  Even  |  this
 morning,  you,  Sir  hed  raised  this
 question....
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 MR.  CHAIRMAN:  I  am  trying  to
 get  an  answer  for  the  benefit  of  the
 hon.  Member.

 SHRI  K.  R.  GANESH:  Even  this
 morning,  you,  Sir,  had  raised  the
 question....

 MR.  CHAIRMAN:  Let  him  not
 refer  to  what  I  had  said  there.

 SHRI  K.  R.  GANESH:  After  you
 had  raised  thig  question,  I  tried  to  get
 myself  prepared;  I  did  not  know  that
 you  would  be  presiding  over  the
 House  during  this  discussion.  I  was
 trying  to  prepare  myself  with  all
 these  facts  about  how  these  districts
 had  been  located  ang  what  the  crite-
 ria  were  and  how  it  had  been  done

 Regarding  the  question  of  subsidv,
 it  was  decided  in  September,  97]
 that  a  Central  scheme  of  an  outright
 grant  or  subsidy  amounting  to  0  per
 cent  of  the  fixed  capital  investment  of
 new  units  and  existing  units  under-
 taking  substantial  expansion  having
 an  investment  of  not  more  than
 Rs,  50  lakhs  each  should  be  introduc-
 ed  in  two  districts  each  of  the  States
 identified  as  industrially  backward
 and  one  district  each  of  the  other
 States  and  Union  territories.  This
 scheme  was  existing.  Then,  in  March,
 1973,  certain  other  changes  were
 made  in  terms  of  the  quantum  of  sub-
 Sidy  available  as  well  ag  in  the  other
 spheres.  In  1972,  this  scheme  was
 extended  to  six  districts  each  of  the
 States  identified  88  industrially  back-
 ward  and  to  three  districts  each  of
 the  other  States.  The  entitlement  to
 the  subsidy  was  also  extended  to  units
 having  a  fixed  capital  investment  of
 more  than  Rs.  50  lakhs.  subject  to  a
 ceiling  of  Rs.  5  lakhs.  It  was  further
 improved  with  effect  from  Ist  March,
 1973  when  the  ceiling  of  investment
 eligible  for  subsidy  was  raised  from
 Res,  50  lakhs  to  Rs.  ]  crore  and  the
 percentage  of  subsidy  has  been  raised
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 from  30  per  cent  to  5  per  cent.  This
 scheme  of  subsidy  has  been  an  ex-
 Ppanding  one  and  from  September,
 ‘1971  to  March,  973  g  much  larger
 coverage  hag  been  done.
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 About  the  general  question,  I  would
 like  to  give  certain  information  since
 this  discussion  has  been  raised  here.
 Since  the  last  five  years,  the  industrial
 licences  and  the  letters  of  intent
 issued  for  establishing  industrial  units
 ip  backward  areas  have  been  as  fol-
 lows:  In  1970,  the  number  of  licences
 granted  was  59  and  that  of  letters  of
 intent  issued  was  42,  while  in  1973,
 it  rose  to  03  licences  and  ३27  letters
 of  intent  issued.

 There  are  various  schemes  for  the
 development  of  backward  areas.  One
 is  the  scheme  of  concessional  finance
 available  to  all  the  districts  which  are
 located  as  backwaid  districts.  There
 are  various  parts  ef  the  scheme  of
 concessional  finance,  the  basic  one
 being  that  the  rate  of  interest  on
 loans  is  8  per  cent  as  against  the
 normal  rate  of  9.5  per  cent  Then,
 there  ig  an  extension  of  the  initial
 grace  period  for  payment  of  loans
 from  three  years  to  five  years,  and
 there  are  various  other  concesions
 available  in  relation  to  concessional
 finance.

 I  have  already  referred  to  the
 Central  outright  subsidy  scheme
 which  is  given  to  the  various  districts.
 the  number  of  districts  has  increased;
 the  quantum  hag  increased  and  the
 investment  also  has  increased  up  to
 Rs.  ]  crore,  Then,  transport  subsidy
 is  also  given.  Then,  tax  incentives
 are  available.  Already  under  section
 280ZA  of  the  Income-tax  companies
 shifting  their  industrial  undertakings
 from  an  urban  area  to  any  other  area
 are  entitled  to  tax  credit  certificates,
 and  the  capital  gains  which  accrued
 there  are  adjusted  with  the  new  in-
 vestment  that  they  might  make.

 The  Direct  Taxes  (Amendment)
 Bill,  which  the  Select  Committee  has
 finalised  under  the  learned  chairmanr



 ‘413
 to  Industries

 ship  of  the  hon.  member,  Shri  Salve,
 further  gives  a  concession  of  20  per
 cent  deduction  from  profits.  This  wil!
 be  available  to  all  those  districts
 which  have  been  identified  by  the
 Planning  Commission  ag  districts  en-
 titled  to  concessional  finance.  Each
 State  Government  has  got  various
 schemes  which  are  now  known  to  the
 House,

 MR.  CHAIRMAN:  You  may  reply
 to  Shri  Gomango  also,

 SHRI  K.  R.  GANESH:  It  will  also
 be  necessary  to  state  here  that  the
 concessional  finance  sanctioned  by  the
 financial  institutions  upto  December
 3l,  1973,  amounteg  to  about  Rs.  67
 crores  and  the  Central  subsidy  allow-
 ed  upto  October  973  amounted  ६0
 Rs.  2.25  crores.  Applications  num-
 bering  660  for  the  grant  of  Central
 subsidy  have  already  been  disposed
 of  and  about  2,000  applications  are
 still  under  consideration,

 These  figures  about  the  quantum  of
 concesional  finance  available,  about
 the  quantum  of  Central  subsidy  al-
 ready  given,  about  licences  having

 Tax  Exemption  VAISAKHA  2,  896  (SAKA)  in  Backward
 Areas  (HAH

 Dis.)
 been  sanctioned  ang  about  letters  of
 intent  having  been  issued  to  indicate
 that  some  impact  has  been  made  in
 making  a  breakthrough  in  going  to
 the  backward  areas.  The  country  is
 very  large  and  as  the  hon.  member
 has  said,  here  it  is  only  a  question  of
 relative  backwardness.  The  fact  re-
 mains  that  much  more  impact  will
 have  to  be  made.
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 Then  the  liberalisation  of  these
 concessions  and  various  other  things,
 a  point  which  hon.  members  raised,
 are  constantly  under  the  review  of
 Government  and  the  Planning  Com-
 mission.  Apart  from  the  develop-
 ment  under  the  Plan  and  apart  from
 other  efforts  that  State  Governments
 might  be  making,  these  concesions
 which  are  there,  which  may  not  have
 made  a  complete  impact,  have  at  least
 resulted  in  a  breakthrough  and  cer-
 tain  results  are  seen.

 8.33  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Apri!
 23  974/Vaisakha  3,  2896  (Saka).
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